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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (1),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
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No. 21513

DENMARK
and

BANGLADESH

Exchange of letters constituting an agreement concerning
Danish support to ongoing activities at the Chittagong
Fish Harbour. Dacca, 4 and 9 March 1982

Authentic text: English.

Registered by Denmark on 4 January 1983.

DANEMARK
et

BANGLADESH

Echange de lettres constituant un accord relatif i un appui
financier danois 'a certaines activites en cours dans le
port de peche de Chittagong. Dacca, 4 et 9 mars 1982

Texte authentique : anglais.
EnregistrJ par le Danemark le 4 jan vier 1983.
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EXCHANGE OF LETTERS CONSTITUTING AN AGREEMENT1 BE-
TWEEN THE GOVERNMENT OF THE KINGDOM OF DENMARK
AND THE GOVERNMENT OF THE PEOPLE'S REPUBLIC OF
BANGLADESH CONCERNING DANISH SUPPORT TO ONGOING
ACTIVITIES AT THE CHITTAGONG FISH HARBOUR

I

KONGELIG DANSK AMBASSADE
ROYAL DANISH EMBASSY

DACCA

Dacca, Bangladesh

Dato: 4.3.1982
Date:

Ref.: 104 Bangl.40

Sir,
With reference to previous discussions and correspondence regarding a grant for

a scheme to support ongoing activities at the Chittagong Fish Harbour, excluding
Fisheries Training Centre, by the Government of the Kingdom of Denmark to the
Government of the People's Republic of Bangladesh, I have the honour to propose
that the following provisions shall govern the transfer of the grant:

I
Under this agreement, the Government of Denmark undertakes to support the ongoing

activities at the Chittagong Fish Harbour in order to improve the operation of the trawlers and
the harbour facilities in the fields of:
a. Economy, with the aim of creating a balance between income and costs as soon as possible;
b. Technology, aiming at maintaining the trawlers and the harbour facilities in good running

condition;
c. Management, aiming at the establishment of a competent harbour organization, capable

of running the harbour with satisfactory economic and technical results.
For these purposes, a total amount of up to Danish Kroner 7.5 million has been allocated

by the Government of Denmark.

II

The commitments of the Government of Denmark up to a maximum of Danish Kroner
7.5 million under this agreement are:
a. To cover running costs, including maintenance for the operation of a trawler fleet of

5 trawlers (Golda, Bagda, Datina, Katla and Rupchanda) in as far as such costs are not
met by the income, created by the same trawlers, from their fishing activity;

Came into force on 9 March 1982, the date of the letter in reply, in accordance with the provisions of the said letters.
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b. To cover running costs for the operation of the harbour facilities, in as far as such running
costs are not met by the income created by these facilities through sale of fish and services
to the public and to the trawler fleet.

The maximum amount available for item a and b is Danish Kroner 2.22 million.
c. To finance a major overhaul of the trawler Rupchanda and extraordinary repairs on

Datina and Katla within the sum of Danish Kroner 0.55 million;
d. To supply additional equipment and spare parts for the five trawlers and the harbour

facilities up to an amount of Danish Kroner 1.33 million;
e. To finance the building-up of sufficient stock of fish for the harbour's own marketing up to

a maximum of Danish Kroner 1.11 million;
f. To supply limited additional equipment for improvement of fish handling and processing

methods, and to develop further such methods with the aim of improving the marketability
of catches within an amount of Danish Kroner 0.75 million;

g. To undertake on-the-job training of trawler and harbour staff up to an amount of Danish
Kroner 0.37 million.

III

Over and above the commitments of Danish Kroner 7.5 million, the Government of Den-
mark will on request supply technical assistance regarding trawler and harbour operations, in-
cluding a Chief Adviser to the General Manager of the Harbour.

The Government of Denmark will also carry out a survey of B.F.D.C.'s 5 (five) other
trawlers with the view of establishing which can feasibly be brought into operation.

IV

The commitments of the Government of the People's Republic of Bangladesh under this
agreement are:
a. To secure that the harbour and trawler fleet under the direction of the Board of B.F.D.C.

are established as a separate entity with its separate accounting system;
b. To ensure that funds to cover taxes and duties are made available to the harbour without

delay;
c. To constitute a special committee to advise on the running of the Chittagong Fish Harbour

and Trawler Operation and supervise the utilization of the Danish Funds. The committee
shall comprise a representative from each of the following bodies: B.F.D.C., Ministry of
Fisheries, Ministry of Finance, and the Danida-Mission;

d. To employ a General Manager acceptable to the special committee mentioned under para c;
e. To ensure that, within the funds created by the income from the Fish Harbour's activities

and the funds committed by Danida, the General Manager is given authority to and
responsibility for the management of the harbour and trawler operations in the best
economical and commercial manner;

f. To submit audited accounts within six months from the termination of the financial year.

V

A plan of operation comprising among other subjects the following will be worked out
through consultation between the two parties:
a. Principles for accounting and reporting;
b. Preparation of budgets showing the expected cash flow incl. the utilization of the Danish

Funds;
c. Principles for half-yearly monitoring of the activities;
d. Principles for the transfer of funds from Danida.
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VI

The items provided by the Government of Denmark will become the property of the Gov-
ernment of Bangladesh on completion of the scheme.

VII

The present scheme shall be established on the understanding that an additional scheme,
comprising trial and test fishing operations and further training of harbour and trawler staff, be
initiated during the implementation of the present scheme. The details of the additional scheme
and the Danish Development Funds required will be agreed upon during the first six months of
the present scheme.

VIII

The present agreement shall enter into force on the date of its signature and shall remain in
force until two years after the date of signature. The agreement may be terminated at any time
by either party giving three months' notice in writing to the other party.

The present agreement may be amended by exchange of letters.
If the foregoing provisions are acceptable to the Government of Bangladesh, I

have the honour to suggest that this letter and your reply to it shall constitute an
agreement between our two Governments.

Please accept, Sir, the assurances of my highest consideration.

Yours sincerely,

[Signed]
JENS EGE

Minister Counsellor
Charg6 d'affaires a.i.

Mr. M. Muhiuddin
Section Chief (Joint Secretary)
ERD
Ministry of Finance
Dacca

II

EXTERNAL RESOURCES DIVISION

MINISTRY OF FINANCE

DACCA

Date: March 9, 1982

From: James Hilton, Deputy Secretary
D.-O. No. ERD-VIII(3)DK-131/81

Sir,

I have the honour to acknowledge receipt of your letter of 4th March, 1982,

which reads as follows :

[See letter I]
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I have the honour to inform you that our Government is in agreement with the
foregoing.

Please accept, Sir, the assurances of my highest consideration.
Yours faithfully,

[Signed]
JAMES HILTON

Mr. Jens Ege
Minister Counsellor
Charg6 d'affaires a.i.
Royal Danish Embassy
Dacca
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[TRADUCTION - TRANSLATION]

tCHANGE DE LETTRES CONSTITUANT UN ACCORD' ENTRE
LE GOUVERNEMENT DU ROYAUME DU DANEMARK ET LE
GOUVERNEMENT DE LA RIEPUBLIQUE POPULAIRE DU BAN-
GLADESH RELATIF A UN APPUI FINANCIER DANOIS A CER-
TAINES ACTIVITIS EN COURS DANS LE PORT DE PfECHE DE
CHITTAGONG

AMBASSADE DU ROYAUME DU DANEMARK
DACCA

Dacca (Bangladesh), le 4 mars 1982

Ref. : 104 Bangl. 40

Monsieur,

Me rdfdrant aux entretiens et communications antdrieurs qui concernaient un
don du Gouvernement du Royaume du Danemark au Gouvernement de la Rdpu-
blique populaire du Bangladesh en vue d'appuyer des activitds en cours dans le port
de pche de Chittagong, A l'exclusion du Centre de formation halieutique, j'ai l'hon-
neur de proposer que le don soit rdgi par les dispositions ci-api~s

I
Dans le cadre du present Accord, le Gouvernement danois s'engage A appuyer les activitds

en cours dans le port de p~che de Chittagong afin d'amdhorer 'exploitation des chalutiers ainsi
que les installations et services portuaires :
a) Sur le plan 6conomique, en vue d'6quilibrer aussit6t que possible les recettes et les

ddpenses;
b) Sur le plan technique, en vue de maintenir en bon 6tat de fonctionnement les chalutiers

ainsi que les installations et services portuaires;
c) Sur le plan de la gestion, en vue d'instituer un organisme portuaire competent qui puisse

gdrer le port de fagon satisfaisante sur le plan 6conomique et sur le plan technique.
A ces diverses fins, le Gouvernement danois a allou6 une somme se chiffrant au total A

7,5 millions de couronnes danoises.

II

Aux termes du present Accord, le Gouvernement danois s'engage, jusqu'A concurrence
d'un total de 7,5 millions de couronnes danoises :
a) A prendre A sa charge les ddpenses d'exploitation, y compris le cofit de l'entretien, d'une

flottille de 5 chalutiers (Golda, Bagda, Datina, Katla et Rupchanda) dans la mesure ois les-
dites ddpenses ne sont pas couvertes par les recettes que lesdits chalutiers tirent de la pache;

Entr6 en vigueur le 9 mars 1982, date de la lettre de rdponse, conformdment aux dispositions desdites lettres.
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b) A prendre A sa charge les d~penses d'exploitation des installations et services portuaires
dans la mesure oii lesdites d6penses ne sont pas couvertes par les recettes que lesdites ins-
tallations tirent de la vente du poisson ou des prestations de services qu'elles fournissent au
public et A la flottille de chalutiers.

Le montant maximal au titre des rubriques a et b se chiffre A 2,22 millions de couronnes
danoises;
c) A prendre & sa charge, jusqu'A concurrence de 0,55 million de couronnes danoises, la r6vi-

sion gdn~rale du chalutier Rupchanda et les rdparations exceptionnelles A effectuer sur la
Datina et la Katla;

d) A fournir, jusqu'A concurrence de 1,33 million de couronnes danoises, du mat6riel et des
pieces d~tach~es compl~mentaires pour les cinq chalutiers et les installations portuaires;

e) A financer, jusqu'A concurrence de 1,11 million de couronnes danoises, la constitution
d'un stock de poisson qui soit suffisant pour permettre au port de se livrer A ses op6rations
de commercialisation;

f) A fournir, jusqu'A concurrence de 0,75 million de couronnes danoises, un mat6riel com-
pldmentaire limit6 en vue d'am6liorer les proc6d6s de manutention et de traitement du
poisson et de perfectionner ces proc6d6s pour permettre de commercialiser plus facilement
les prises;

g) A entreprendre, jusqu'A concurrence de 0,37 million de couronnes danoises, la formation
en cours d'emploi de l'quipage des chalutiers et du personnel portuaire.

III

En sus des 7,5 millions de couronnes danoises repr6sentant ses engagements, le Gouverne-
ment danois, s'il en est pri6, fournira une assistance technique concernant lPexploitation des
chalutiers et des installations et services portuaires, y compris les services d'un conseiller prin-
cipal aupr~s du Directeur g6ndral du port.

Le Gouvernement danois inspectera aussi cinq autres chalutiers du Conseil du d6veloppe-
ment des p~ches du Bangladesh (CDPB) en vue d'dtablir quels sont ceux de ces chalutiers qu'il
est possible d'exploiter.

IV
Dans le cadre du pr6sent Acoord, le Gouvernement de la R6publique populaire du

Bangladesh s'engage A :
a) Constituer en organisme distinct ayant sa comptabilit6 propre le port et la flottille de

chalutiers plac6s sous l'autorit6 du Conseil d'administration du CDPB;
b) Mettre sans ddlai A la disposition du port les fonds destin6s A couvrir les taxes et

redevances;

c) Charger un comit6 sp6cial de donner des avis sur l'exploitation du port de p~che et des
chalutiers de Chittagong et de superviser rutilisation des fonds danois. Le Comitd se com-
posera d'un repr~sentant de chacun des organismes ci-apr~s : le CDPB, le Ministate des
p~ches, le Ministre des finances et la Mission de l'Agence danoise pour le d6veloppement
international;

d) Employer un directeur g6n6ral qui soit acceptable pour le comit6 sp6cial vis6 sous c;

e) Faire en sorte que, dans la limite des fonds provenant des recettes d'exploitation du port de
pache et des fonds que l'Agence danoise pour le ddveloppement international s'est engag6e
A verser, le directeur g6n~ral se voie habilit6 A g6rer l'exploitation du port et des chalutiers
de la manire la plus rentable sur le plan 6conomique et commercial;

f) Soumettre des comptes vrifi6s dans les six mois suivant la cl6ture de l'exercice financier.
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V

Les deux Parties arrateront, par voie de consultations entre elles, un plan d'op~rations
comportant notamment :
a) Les principes A appliguer pour l'tablissement des comptes et leur presentation;
b) Les modes d'6laboration des budgets indiquant les mouvements de tr~sorerie pr~vus, y

compris l'utilisation des fonds danois;
c) Le principe que l'ex~cution des activit~s sera suivie tous les six mois;
d) Les modalit~s du transfert des fonds de I'Agence danoise pour le dveloppement interna-

tional.

VI
Les articles fournis par le Gouvernement danois deviendront proprit du Gouvernement

du Bangladesh une fois que l'ex~cution du plan aura t6 achev~e.

VII
Le present plan est arrt 6tant entendu qu'un plan compl~mentaire, comportant des

opdrations de peche effectu~es A titre d'essais ou d'exp~riences ainsi qu'une formation plus
pouss~e du personnel du port et de l'quipage des chalutiers, sera lanc6 au cours de la p~riode
d'exdcution du present plan. Au cours des six premiers mois d'ex~cution du present plan, les
Parties conviendront des modalit~s de ce plan compl~mentaire et des fonds danois pour le
ddveloppement qui seront n~cessaires A cette fin.

VIII
Le present Accord entrera en vigueur A la date de sa signature et il demeurera en vigueur

pendant deux ans A compter de cette date. Chacune des Parties pourra mettre fin au present Ac-
cord k tout moment en adressant b l'autre un pr~avis 6crit de trois mois.

Le present Accord pourra etre modifid par voie d'6change de lettres.
Si les dispositions qui prdcedent rencontrent l'agrdment du Gouvernement du

Bangladesh, je propose que la pr~sente lettre et votre r~ponse marquant cette ac-
ceptation constituent un accord entre nos deux gouvernements.

Veuillez agr~er, Monsieur, l'assurance de ma tr~s haute consideration.
Le Ministre Conseiller

Charg6 d'affaires par interim,

[Sign ]

JENS EGE

Monsieur M. Muhiuddin
Chef de section (Secr~taire adjoint)
Division des ressources extdrieures
Minist~re des finances
Dacca
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II

DIVISION DES RESSOURCES EXTERIEURES
MINISTERE DES FINANCES

DACCA

Le 9 mars 1982

De James Hilton, Secrtaire adjoint
D.-O. no ERD-VIII(3)DK-131/81

Monsieur le Charg6 d'affaires,
J'ai 1'honneur d'accuser reception de votre lettre du 4 mars 1982, dont la teneur

suit

[Voir lettre I]
Je tiens A porter A votre connaissance que les dispositions qui prkc~dent ont

l'agrdment de notre gouvernement.
Veuillez agr6er, etc.

[Signd]

JAMES HILTON

Monsieur Jens Ege
Ministre Conseiller
Charg6 d'affaires par intdrim
Ambassade du Royaume du Danemark
Dacca
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No. 21514

UNITED NATIONS
(UNITED NATIONS REVOLVING FUND FOR

NATURAL RESOURCES EXPLORATION)
and

HAITI

Project Agreement -Natural resources exploration project
(with annexes). Signed at Port-au-Prince on 21 October
1982

Authentic texts: English and French.

Registered ex officio on 5 January 1983.

ORGANISATION DES NATIONS UNIES
(FONDS AUTORENOUVELABLE

DES NATIONS UNIES POUR L'EXPLORATION
DES RESSOURCES NATURELLES)

et
HAITI

Accord relatif au projet - Projet d'exploration des res-
sources naturelles (avec annexes). Signi A Port-au-
Prince le 21 octobre 1982

Textes authentiques : anglais et franais.

EnregistrJ d'office le 5 janvier 1983.
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PROJECT AGREEMENT1 -NA TU-
RAL RESOURCES EXPLORA-
TION PROJECT - BETWEEN
THE REPUBLIC OF HAITI AND
THE UNITED NATIONS RE-
VOLVING FUND FOR NATU-
RAL RESOURCES EXPLORA-
TION

Publication effected in accordance
with article 12 (2) of the General Assem-
bly regulations to give effect to Article
102 of the Charter of the United Nations
as amended in the last instance by
General Assembly resolution 33/141 A
of 19 December 1978.

1 Came into force on 5 January 1983, the date on which
the Fund dispatched to the Government of Haiti a notice
confirming its acceptance of the certificate provided by the
latter under section 11.01, and the approval of the Project
by the Governing Body of the Fund, in accordance with
section 11.02.

Vol. 1297.1-21514

ACCORD' RELATIF AU PRO-
JET - PROJET D'EXPLORA-
TION DES RESSOURCES NA-
TURELLES - ENTRE LA
RP-PUBLIQUE D'HAITI ET LE
FONDS AUTORENOUVELA-
BLE DES NATIONS UNIES
POUR L'EXPLORATION DES
RESSOURCES NATURELLES

Publication effectude conformement
au paragraphe 2 de l'article 12 du rbgle-
ment de l'Assemblie gdnjrale destinj 6
mettre en application l'Article 102 de la
Charte des Nations Unies tel qu'amendd
en dernier lieu par la rdsolution 33/141 A
de l'Assemble ggnjrale en date du 19 dd-
cembre 1978.

1 Entri en vigueur le 5 janvier 1983, date A laquelle le
Fonds a donn6 avis au Gouvernement haitien de son ac-
ceptation du certificat fourni par ce dernier en application
du paragraphe 11.01, et de 'approbation du projet par le
Conseil d'administration du Fonds, conformrnment au pa-
ragraphe 11.02.



No. 21515

CYPRUS
and

YUGOSLAVIA

Agreement on the international carriage of goods by road.
Signed at Nicosia on 21 November 1980

Authentic text: English.

Registered by Cyprus on 8 January 1983.

CHYPRE
et

YOUGOSLAVIE

Accord relatif au transport international routier de mar-
chandises. Signe ' Nicosie le 21 novembre 1980

Texte authentique : anglais.

Enregistr6 par Chypre le 8 jan vier 1983.

Vol. 1297,1-21515



16 United Nations - Treaty Series e Nations Unies - Recueil des Trait~s 1983

AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF CYPRUS AND THE FEDERAL EXECUTIVE COUNCIL OF
THE ASSEMBLY OF THE SOCIALIST FEDERAL REPUBLIC OF
YUGOSLAVIA ON THE INTERNATIONAL CARRIAGE OF
GOODS BY ROAD

The Government of the Republic of Cyprus and the Federal Executive Council
of the Assembly of the Socialist Federal Republic of Yugoslavia (hereinafter called
Contracting Parties),

Desirous to facilitate international carriage of goods by road between their re-
spective countries, as well as in transit through their territories, and this on the basis
of reciprocity and mutual benefit;

Have agreed as follows:

Article 1. SCOPE

The provisions of this Agreement apply to international carriage of goods by
freight road vehicles registered in the territory of either Contracting Party:
(a) Between any point in the territory of one Contracting Party and any point in

the territory of the other Contracting Party;
(b) In transit through the territory of the other Contracting Party;
(c) Between any point in the territory of the other Contracting Party and any point

in the territory of a third country, provided that such carriage is not contrary to
the laws and regulations of such third country or provisions of an agreement
between such third country and either of the Contracting Parties.

Article 2. DEFINITIONS

For the purpose of this Agreement, the specific terms used in this Agreement
shall have the following meanings:

(a) "Carrier" shall mean any physical or legal person authorized either in the
Republic of Cyprus or in the Socialist Federal Republic of Yugoslavia, in accordance
with the respective national laws and regulations, to perform international carriage
of goods for reward or on his own account;

(b) "Freight vehicle" shall mean any road motor vehicle or trailer, or semi-
trailer which:
- Has been constructed or adapted for the carriage of goods by road and is used as

such;
- Is registered in the territory of either Contracting Party; and
- Is temporarily imported into the territory of the other Contracting Party for the

purpose of international carriage of goods to or from any place in that territory,
or in transit through that territory.

I Came into force on 10 October 1982, i.e., 30 days after the date on which the Contracting Parties had informed each
other in writing of the completion of all legal requirements for its effectiveness in their respective territory, in accordance
with article 15 (1).
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Article 3. COMPETENT AUTHORITIES

1. Competent Authorities deal with all matters concerning implementation
and application of this Agreement.

2. Competent Authorities for the implementation of this Agreement are:
- In the Republic of Cyprus: The Ministry of Communications and Works;
- In the Socialist Federal Republic of Yugoslavia: Federal Committee for Transport

and Communication.

Article 4. PERMITS
1. Except for the carriages referred to in article 5 of this Agreement, a carrier is

due to obtain a permit in order to perform carriages referred to in article 1 of this
Agreement.

2. To obtain a permit, a carrier shall apply to the Competent Authority of that
Contracting Party by which he was authorized.

3. The Competent Authority issues permits from the annual quota of permits
for the current year; such quota is fixed by mutual agreement with the Competent
Authority of the other Contracting Party.

4. A separate quota is fixed for each respective type of carriages referred to
under (a), (b) and (c) in article 1.

5. In order to provide for the implementation of the provision of paragraph 3
above, the Competent Authorities shall exchange the agreed number of blank, duly
approved permit forms.

6. Permits are not transferable.
7. A permit is valid only for one motor vehicle with a trailer or a semi-trailer,

or without it.
8. There are three types of permits:

(a) Permits for the carriages referred to in article I under (a) (bilateral permits).
Such permits authorize the carrier also to take a return load;

(b) Permits for the carriages referred to in article 1 under (b) (transit permits);
(c) Permits for the carriages referred to in article I under (c) (permits for carriages

to and from third countries).
Each of the three kinds of permits is valid for one journey only (a return trip),

and for the period of up to two months from the date of issue.

Article 5. EXEMPTIONS FROM THE PERMITS REGIME

Permits referred to in article 4 of this Agreement are not required in cases of the
carriage of:
(a) Goods from and to airports in cases of aircraft crashes or other emergencies, or

in case of forced landing or flight rerouting;
(b) Damaged motor vehicle and/or its trailer or semi-trailer;
(c) Human remains;
(d) Pieces of art, exhibition articles, equipment and material intended for exhibi-

tions and fairs;
(f) Properties, equipment or animals to or from theatrical, musical, cinemato-

graphic or circus performances or sporting events, or to or from the making of
radio or television broadcasts or films;
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(g) Medicaments, medical equipment and supplies given as contributions for
humanitarian reasons.

Carriages under (d) and (f) above may be effected without a permit provided only
that the articles or animals carried are being temporarily imported.

Article 6. TAXES AND CHARGES

1. Carriers engaged in the carriage of goods under this Agreement are exempted,
with respect to such carriages in the territory of the other Contracting Party, from
payment of administrative taxes for permits, as well as from taxes and charges on
their operation or possession of vehicles in the territory of the other Contracting Party.

2. The provisions of paragraph 1 of this article shall in no way affect the
obligation of payment of taxes or charges on fuel consumption and road charges for
foreign vehicles in accordance with the regulations of the other Contracting Party.

3. Competent Authorities of the Contracting Parties may, if their respective
legislation allows so, agree on the mutual exemption of carriers from the obligation
of payment of road charges referred to in paragraph 2 of this article for the carriages
referred to in article 1, under (a) as well as for certain categories of carriage referred
to in article 5 of this Agreement.

The provisions of paragraphs 1 and 3 of this article do not apply to the obliga-
tion of payment of tolls on roads, bridges or other road facilities where such tolls are
levied.

Article 7

No import of fuel shall be permitted into the territory of one Contracting Party
by a vehicle registered in the territory of the other Contracting Party without pay-
ment of respective taxes and duties except for the quantity contained in the ordinary
supplied tank(s) of the vehicle.

Article 8. SPECIAL TRANSPORT

If the weight or the dimensions, or both, of a vehicle with or without the load,
registered in the territory of one Contracting Party, exceed the maximum permitted
weight or dimensions stipulated by the respective laws and regulations of the other
Contracting Party, the carrier is obliged to obtain from the Competent Authority of
the other Contracting Party a special permit, in addition to that referred to in arti-
cle 4 of this Agreement.

Article 9. LOCAL TRANSPORT

Vehicles registered in the territory of one Contracting Party are not-allowed to
perform carriage of goods between two points in the territory of the other Contract-
ing Party.

Article 10
The carriage of goods under this Agreement shall be effected provided that the

carrier has insured each of his vehicles used for such carriage in the territory of the
other Contracting Party.

The insurance must cover any damage that freight vehicles might cause to third
parties.
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Article 11. PERMITS CONTROL

Permits issued in accordance with the provisions of this Agreement must be car-
ried in the vehicle and presented at the request of a person duly authorized for exer-
cising control in the territory of the other Contracting Party.

Article 12. COMPLIANCE WITH NATIONAL REGULATIONS

A carrier authorized in the territory of one Contracting Party, when in the ter-
ritory of the other Contracting Party, shall comply with the laws and regulations in
force in that territory with respect to road transport and road traffic.

Article 13. VIOLATION OF AGREEMENT PROVISIONS

1. In case of a carrier of one Contracting Party not complying with the provi-
sions of this Agreement, the Competent Authority of the other Contracting Party
may advise the Competent Authority of the other Contracting Party by which the
carrier was authorized and request that Competent Authority to:
(a) Issue a warning to that carrier;
(b) Issue such a warning together with a notification that any subsequent infringe-

ment will lead to the temporary or permanent exclusion of vehicles owned or
operated by that carrier from the territory of the Contracting Party in which
the infringement occurred, or

(c) Issue notification of such exclusion.
2. The provisions of this article shall in no way prejudice any lawful sanctions

that may be applied by the courts or enforcement authorities of the Contracting Party
whose laws or regulations have been violated.

Article 14. JOINT CONSIDERATION OF ISSUES RELATED TO

AGREEMENT IMPLEMENTATION

Where necessary, outstanding issues related to the implementation and ap-
plication of this Agreement, that could not have been resolved in direct contact be-
tween the Competent Authorities of the Contracting Parties, shall, by mutual agree-
ment, be transmitted for consideration within the Permanent Mixed Commission of
Cyprus and Yugoslavia on economic, scientific and industrial cooperation.

Article 15. EFFECTIVENESS AND VALIDITY

1. This Agreement shall come into force thirty days after the date when the
Contracting Parties have informed each other in writing that all legal requirements
for effectiveness of the Agreement in their respective territory have been fulfilled.

2. This Agreement shall remain in force unless it is terminated by either party
giving six months notice thereof in writing to the other Party.
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IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have signed
this Agreement.

DONE in Nicosia, this 21st day of November, 1980, in two copies in the English
language, both texts being equally authentic.

For the Government For the Federal Executive Council of the
of the Republic of Cyprus: Assembly of the Socialist Federal

Republic of Yugoslavia:

[Signed - Signj]' [Signed - Signd]2

Signed by T. G. Tatianos - Sign6 par T. G. Tatianos.
2 Signed by Ranko Radulovic - Signd par Ranko Radulovic.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA RPUBLIQUE DE
CHYPRE ET LE CONSEIL EXtCUTIF FtDtRAL DE L'ASSEM-
BLtE DE LA RtPUBLIQUE FtD8RATIVE SOCIALISTE DE
YOUGOSLAVIE RELATIF AU TRANSPORT INTERNATIONAL
ROUTIER DE MARCHANDISES

Le Gouvernement de la Rdpublique de Chypre et le Conseil ex~cutif f~d~ral de
l'Assembl~e de la Rdpublique f~d~rative socialiste de Yougoslavie (ci-apr~s
ddnomm~s les <(Parties contractantes>>),

Dsireux de faciliter les transports internationaux routiers de marchandises
entre les deux Etats ainsi que le transit A travers leur territoire, sur la base de la r~ci-
procit6 et de l'int6r~t mutuel;

Sont convenus de ce qui suit:

Article premier. CHAMP D'APPLICATION

Les dispositions du present Accord s'appliquent au transport international rou-
tier de marchandises assur6 au moyen de v~hicules de transport de marchandises im-
matricul~s sur le territoire de l'une ou l'autre des Parties contractantes :
a) Entre un point quelconque du territoire de l'une des Parties contractantes et un

point quelconque du territoire de l'autre Partie contractante;
b) En transit sur le territoire de l'autre Partie contractante;
c) Entre un point quelconque du territoire de l'autre Partie contractante et un point

quelcongue du territoire d'un Etat tiers, A condition que ce transport ne soit pas
contraire au lois et r~glements dudit Etat ni aux dispositions d'un accord liant cet
Etat A l'une ou l'autre des Parties contractantes.

Article 2. DkFINITIONS

Aux fins du present Accord, les expressions utilisdes ont la signification ci-apr~s:
a) Le terme <transporteur>> d~signe toute personne physique ou morale qui,

soit en R~publique de Chypre, soit en R6publique f~drative socialiste de
Yougoslavie, est autoris~e, conform~ment aux dispositions l~gislatives et r~glemen-
taires nationales, A effectuer des operations de transport international de marchan-
dises pour compte d'autrui ou pour son compte propre;

b) L'expression <vdhicule de transport de marchandises > d~signe tout v~hicule
automobile, A remorque, sans remorque ou semi-remorque qui :
- A &6 construit ou adapt6 pour le transport routier de marchandises et est utilis6 en

tant que tel;
- Est immatricul6 sur le territoire de l'une des Parties contractantes;
- Est import6 temporairement sur le territoire de l'autre Partie contractante pour

assurer un transport international de marchandises en provenance ou A destina-
tion de tout lieu situ6 sur ce territoire, ou en transit h travers ce territoire.

I Entrd en vigueur le 10 octobre 1982, soit 30 jours apr~s la date h laquelle les Partiescontractantes s'6taient informes
par dcrit de l'accomplissement des formalitds l6gales requises, conformment au paragraphe I de l'article 15.
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Article 3. AUTORITES COMPETENTES

1. Les autorit6s comptentes connaissent de toutes les questions relatives a
l'application du prdsent Accord.

2. Les autorit6s comp6tentes charg6es de l'application du pr6sent Accord sont:
- En Rdpublique de Chypre : le Ministre des communications et des travaux

publics;
- En R6publique f~d6rative socialiste de Yougoslavie : le Comit6 f6d~ral des

transports et des communications.

Article 4. AUTORISATIONS
1. Sauf pour les transports vis~s A l'article 5 du present Accord, tout transpor-

teur doit obtenir une autorisation pour effectuer les transports vis~s larticle premier
du present Accord.

2. Pour obtenir une autorisation, le transporteur doit en faire la demande A
l'autorit comp~tente de la Partie contractante par laquelle il a 6t6 agr66.

3. L'autorit6 comp6tente d~livre les autorisations dans la limite des contin-
gents fix6s chaque annie d'un commun accord avec l'autorit6 comp6tente de l'autre
Partie contractante.

4. Un contingent distinct est fix pour chacun des types de transport vis6s aux
alindas a, b et c de l'article premier.

5. Pour permettre l'application des dispositions du paragraphe 3 ci-dessus, les
autorit~s comp6tentes 6changent le nombre convenu de formulaires d'autorisation en
blanc, dflment approuv~s.

6. Les autorisations ne sont pas cessibles.
7. Chaque autorisation n'est valable que pour un seul v6hicule automobile

6quip6 ou non d'une remorque ou d'une semi-remorque.
8. Il existe trois types d'autorisation :

a) Les autorisations relatives aux transports vis~s au paragraphe a de l'article pre-
mier (autorisations bilat~rales).
Ces autorisations confrent au transporteur le droit de prendre des marchan-
dises en charge au retour;

b) Les autorisations relatives aux transports vis~s au paragraphe b de l'article pre-
mier (autorisations de transit);

c) Les autorisations relatives aux transports vises au paragraphe c de l'article pre-
mier (autorisations de transport & destination et en provenance d'Etats tiers).
Ces trois types d'autorisations ne sont valables que pour un seul voyage (aller-

retour), et pour une p6riode maximale de deux mois A compter de leur d6livrance.

Article 5. DISPENSES D'AUTORISATION

Sont dispens6s des autorisations pr6vues h l'article 4 du pr6sent Accord
a) Les transports de marchandises a destination et en provenance des a~roports en

cas d'accident d'avion ou autres cas d'urgence, ou en cas d'atterrissage forc6 ou
de modification d'itin6raire de vol;

b) Le transport de vdhicules endommag6s et/ou de leur remorque ou semi-
remorque;

c) Les transports funiraires;
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d) Les transports d'ceuvres d'art, d'objets destin6 A des expositions, de materiel et
d'dquipement destine des foires et expositions;

I) Les transports de mat6riel, d'accessoires et d'animaux A destination ou en prove-
nance de manifestations th6dtrales, musicales, sportives, cin6matographiques,
ou de spectacles de cirque, ainsi que ceux destin6s aux enregistrements radiopho-
niques et aux prises de vues pour le cinema et la t616vision;

g) Les transports de m6dicaments ainsi que de materiel et de fournitures m6dicales
donn6s A des fins humanitaires.
Les transports vis~s aux paragraphes d et f ci-dessus ne sont dispens6s

d'autorisation que si les articles ou animaux transport6s sont importds b titre tem-
poraire.

Article 6. TAXES ET DROITS

1. Les transporteurs effectuant des transports regis par le present Accord sont
exondrds, pour ce qui est du transport sur le territoire de 'autre Partie contractante,
des taxes administratives sur les autorisations ainsi que des taxes et droits frappant
l'exploitation ou la possession de vdhicules sur le territoire de 'autre Partie contrac-
tante.

2. Nonobstant les dispositions du paragraphe 1 du present article, les transpor-
teurs restent tenus d'acquitter les taxes ou droits sur la consommation de carburant
ainsi que les taxes de circulation pr~vus pour les vdhicules 6trangers par la r~glemen-
tation de l'autre Partie contractante.

3. Les autorit6s comp6tentes des Parties contractantes peuvent, si leur 16gisla-
tion interne le permet, convenir d'exondrer mutuellement les transporteurs de 'obli-
gation de payer les taxes de circulation vis6es au paragraphe 2 du prisent article pour
les transports vis6s au paragraphe a de l'article premier, ainsi que pour certaines catd-
gories de transports vis6es t l'article 5 du present Accord.

Les dispositions des paragraphes 1 et 3 du pr6sent article ne s'appliquent pas aux
p6ages pour les routes, ponts et autres 6quipements routiers.

Article 7
Un v6hicule immatricul6 sur le territoire de l'une des Parties contractantes n'est

autorisd A importer en franchise des droits et taxes sur le territoire de 'autre Partie
contractante que la quantit6 de carburant contenue dans le r6servoir normal mont6
en s6rie sur ce type de vdhicule.

Article 8. TRANSPORTS SPtCIAUX
Si le poids et/ou les dimensions d'un vdhicule A vide ou en charge, immatricul6

sur le territoire de l'une des Parties contractantes, ddpassent les limites prescrites par
les lois et r~glements de l'autre Partie contractante, le transporteur doit, outre
'autorisation prdvue A l'article 4 du present Accord, obtenir une autorisation spdciale
de l'autorit6 compdtente de l'autre Partie contractante.

Article 9. TRANSPORTS INTtRIEURS

Les v~hicules immatricul~s sur le territoire de l'une des Parties contractantes ne
sont pas autorisds bL effectuer des transports de marchandises entre deux points situ~s
sur le territoire de 'autre Partie contractante.
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Article 10

Les transports de marchandises regis par le present Accord ne peuvent etre effec-
tugs que si le transporteur a assur6 chacun des vdhicules utilis~s A cette fin sur le terri-
toire de l'autre Partie contractante.

Cette assurance devra couvrir tous les dommages que les v6hicules de transport
de marchandises peuvent causer A des tiers.

Article 11. CONTR6LE DES AUTORISATIONS

Les autorisations d~livr~es conform~ment aux dispositions du present Accord
doivent Wre conserv~es A bord du v~hicule et pr~sent~es A toute personne dfilment
habilit~e A effectuer des contr6les sur le territoire de l'autre Partie contractante qui en
fait la demande.

Article 12. RESPECT DES REGLEMENTATIONS NATIONALES

Les transporteurs agr6s par l'une des Parties contractantes doivent, lorsqu'ils se
trouvent sur le territoire de l'autre Partie contractante, respecter les lois et r~glements
relatifs A la circulation et au transport routiers en vigueur sur ledit territoire.

Article 13. INFRACTIONS AUX DISPOSITIONS DE L'ACCORD

1. Au cas oit un transporteur de l'une des Parties contractantes ne respecte pas
les dispositions du pr6sent Accord, l'autorit6 comp6tente de l'autre Partie contrac-
tante peut en aviser l'autorit6 comp6tente de la Partie contractante qui a agr66 ce
transporteur et la prier :
a) D'adresser un avertissement au transporteur;
b) D'adresser au transporteur un avertissement avec notification qu'en cas de

r~cidive l'entr~e sur le territoire de l'Etat oii l'infraction a &6 commise sera inter-
dite, A titre temporaire ou d6finitif, aux v6hicules dont il est propri6taire ou qu'il
exploite;

c) De notifier une telle interdiction.
2. Les dispositions du pr6sent article ne pr6jugent en aucune fagon des sanc-

tions 16gales susceptibles d'&re impos6es par les tribunaux ou les autoritds de police
de la Partie contractante dont les dispositions 16gislatives ou r6glementaires ont 6
viol6es.

Article 14. EXAMEN COMMUN DES QUESTIONS RELATIVES

A L'APPLICATION DE L'AcCORD

Les questions relatives A l'application du pr6sent Accord qui ne pourraient etre
r6solues par des n6gociations directes entre les autorit6s comptentes des Parties
contractantes seront, s'il y a lieu, transmises d'un commun accord pour examen A la
Commission mixte permanente de Chypre et de Yougoslavie sur la cooperation dco-
nomique, scientifique et industrielle.

Article 15. ENTREE EN VIGUEUR ET VALIDITE

1. Le present Accord entrera en vigueur 30 jours apr~s la date A laquelle les
Parties contractantes se seront inform~es par dcrit que toutes les formalit~s lgales
requises pour l'entr~e en vigueur du present Accord sur leur territoire ont &6 accom-
plies.
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2. Le present Accord restera en vigueur jusqu'A ce que l'une des Parties notifie
A I'autre, moyennant un prdavis 6crit de six mois, son intention de le d6noncer.

EN FOI DE QUOI, les soussign6s, A ce dfment habilit6s, ont sign6 le pr6sent Ac-
cord.

FAIT A Nicosie, le 21 novembre 1980, en deux exemplaires en anglais, les deux
textes faisant dgalement foi.

Pour le Gouvernement
de la Rdpublique de Chypre:

[T. G. TATIANOS]

Pour le Conseil ex6cutif f6d~ral de l'As-
sembl6e de la R6publique f6d6rative
socialiste de Yougoslavie :

[RANKO RADULOVIC]
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF CYPRUS AND THE GOVERNMENT OF THE CZECHOSLO-
VAK SOCIALIST REPUBLIC ON INTERNATIONAL ROAD
TRANSPORT

The Government of the Republic of Cyprus and the Government of the Czecho-
slovak Socialist Republic,

Desiring to develop the friendly relations between the two countries in accord-
ance with the Final Act of the Conference on Security and Cooperation in Europe
(Helsinki, 1975)2 to facilitate international road transport between their two States
and in transit through their territories,

Have agreed as follows:

GENERAL PROVISIONS

Article 1. DEFINITIONS

For the purpose of this Agreement:
(a) The term "carrier" shall mean any person (including a legal person) who, in

either the Republic of Cyprus or the Czechoslovak Socialist Republic, is authorised
in accordance with the relevant national laws and regulations to carry and carries
passengers or goods by road for hire or reward or on his own account; and references
to a carrier of a Contracting Party shall be construed accordingly;

(b) The term "passenger vehicle" shall mean any mechanically propelled road
vehicle which:
(i) Is constructed or adapted for use and used on the roads for the carriage of pas-

sengers;
(ii) Has at least eight seats in addition to that of the driver;

(iii) Is registered in the territory of one Contracting Party and owned or operated
by or on behalf of any carrier authorised in that territory to carry passengers;
and

(iv) Is temporarily imported into the territory of the other Contracting Party for
the purpose of the international carriage of passengers to, from or in transit
through that territory;

(c) The term "goods vehicle" shall mean in article 11 of this Agreement any
mechanically propelled road vehicle which is:
(i) Constructed or adapted for use and used on the roads for the carriage of

goods;
(ii) Registered in the territory of one Contracting Party; and

(iii) Temporarily imported into the territory of the other Contracting Party for the
purpose of the international carriage of goods for delivery at or collection from
any point in that territory or in transit through that territory;

or any trailer or semi-trailer for coupling to such goods vehicle; and shall mean else-
where in this Agreement such a goods vehicle which is owned or operated by or on

I Came into force on 25 August 1982, i.e., 30 days after the date of the last of the notifications by which the Contract-
ing Parties notified each other of the completion of the required National procedures, in accordance with article 15 (1).

2 International Legal Materials, vol. 14, 1975, p. 1292.
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behalf of any carrier authorised in the territory in which it is registered to carry
goods.

Article 2. COMPETENT AUTHORITIES

The Contracting Parties shall notify each other in writing of the competent
authorities for the purposes of this Agreement in their respective territories.

Article 3. COMPLIANCE WITH LAWS CONCERNING VEHICLES AND THEIR USE

ON THE ROADS

A carrier of one Contracting Party shall, when in the territory of the other Con-
tracting Party, comply with the laws and regulations in force in that territory con-
cerning road transport and road traffic, hours of work and maximum driving periods
including those provisions of any international convention or agreement to which
effect has been given in that territory.

Article 4. INFRINGEMENTS

(1) In the event of any infringement of the provisions of this Agreement by a
passenger vehicle or a goods vehicle, or by a driver of such a vehicle, the competent
authority of the Contracting Party in whose territory the infringement occurred may
(without prejudice to any lawful sanctions which may be applied by the courts or en-
forcement authorities of that Contracting Party) notify the infringement to the com-
petent authority of the other Contracting Party which may take any steps provided
by its national laws.

(2) The competent authority receiving any such notification shall as soon as
reasonably practicable inform the competent authority of the other Contracting Party
of the action taken.

PASSENGER TRANSPORT

Article 5. OCCASIONAL PASSENGER TRANSPORT OPERATIONS

(1) A carrier of one Contracting Party shall be permitted to use a passenger
vehicle in the territory of the other Contracting Party for the following international
passenger transport operations without being required to be licensed for that purpose
in accordance with the laws of that other Contracting Party:
(a) "Closed-door tours": that is, services to or through the territory of the other

Contracting Party on which a passenger vehicle enters and leaves that territory
without any passengers being picked up or set down in that territory;

(b) "Inward services": that is, services on which a group of passengers is brought by
a carrier of one Contracting Party into the territory of the other Contracting
Party for a temporary stay and the passenger vehicle leaves that territory empty;

(c) "Outward services": that is, services on which a carrier of one Contracting Party
uses a passenger vehicle to enter the territory of the other Contracting Party
empty and carries to the territory in which the carrier is authorised a group of
passengers each of whom:
(i) Has been carried to the territory of the other Contracting Party by that

carrier; and
(ii) Before being so carried, has concluded a contract for both journeys in the

territory of the Contracting Party in which the carrier is authorised.
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(2) The replacement by another passenger vehicle of a passenger vehicle which
has become unserviceable while engaged on any of the above services shall also be
permitted without the need for a licence.

Article 6. OTHER PASSENGER TRANSPORT OPERATIONS

Such part of any international passenger transport operation (other than one of
those referred to in article 5 of this Agreement) which is performed by a carrier of
one Contracting Party in the territory of the other Contracting Party shall be subject
to licensing in accordance with the national laws and regulations in force in that ter-
ritory.

GOODS TRANSPORT

Article 7. REQUIREMENTS AS TO PERMITS

(1) Except as provided in article 8 of this Agreement a carrier of one Contract-
ing Party shall require a permit in order to engage in the international carriage of
goods by road to or from the territory of the other Contracting Party or in transit
through that territory. Such permits shall be delivered:
(a) To carriers authorised in the Republic of Cyprus by the competent authority in

the Republic of Cyprus or by any other authority in the Republic of Cyprus en-
trusted with that function;

(b) To carriers authorised in the Czechoslovak Socialist Republic by the competent
authority in the Czechoslovak Socialist Republic or by any other authority in
the Czechoslovak Socialist Republic entrusted with that function.

(2) A permit shall authorise one return journey to the territory of the other
Contracting Party or one outward and one return transit journey through that ter-
ritory.

(3) The form of permits shall be agreed between the competent authorities of
the Contracting Parties.

(4) Permits are issued within the annual quota agreed by the Joint Committee
established according to article 14, para. (2) of this Agreement.

(5) The competent authority of each Contracting Party shall send to the other
the agreed number of valid blank permits.

Article 8. EXEMPTIONS FROM REQUIREMENTS AS TO PERMITS

The permits referred to in article 7 of this Agreement shall not be required for
the:
(a) Carriage of damaged vehicles;
(b) Carriage of works of art;
(c) Occasional carriage of articles and equipment exclusively for publicity or

educational purposes;
(d) Carriage of properties, equipment or animals to or from theatrical, musical,

cinematograph or circus performances or sporting events, exhibitions or fairs
or to or from the making of radio or television broadcasts or films;

(e) Carriage of goods for fairs and exhibitions;
(1) Carriage of corpses;
(g) Carriage of mails;
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(h) Carriage of household effects by undertakings having specialised personnel and
equipment;

(i) Carriage of goods in motor goods vehicles the laden weight of which (including
any trailer) does not exceed 1,000 kilograms;

(i) Carriage of goods to and from airports in cases where air services are re-routed;
(k) Carriage of animal carcases for disposal (other than those intended for human

consumption);
(1) Carriage of bees and fish fry;
(m) Carriage of goods in any trailer or semi-trailer owned or operated by or on

behalf of a carrier of one Contracting Party and not drawn by a towing vehicle
registered in the territory of that Contracting Party.

Article 9. RETURN LOADS

(1) A carrier of one Contracting Party, having delivered goods in the territory
of the other Contracting Party, shall be permitted to accept goods there for carriage
as a return load.

(2) A carrier of one Contracting Party shall be permitted, subject to the provi-
sions of paragraph (3) of this article, to cause an empty goods vehicle to enter the ter-
ritory of the other Contracting Party for the purpose of accepting goods for carriage.

(3) A carrier of one Contracting Party who wishes to accept a load in the ter-
ritory of:
(a) A third country for delivery in the territory of the other Contracting Party; or
(b) The other Contracting Party for delivery in a third country,
shall apply to the competent authority of the other Contracting Party for permission
to carry out such an operation.

Article 10. EXCLUSION OF CABOTAGE

Nothing in this Agreement shall be held to permit a carrier of one Contracting
Party to carry goods between any two points in the territory of the other Contracting
Party, unless a special permit is granted for that purpose by the competent authority
of the other Contracting Party.

FINAL PROVISIONS

Article 11. TAXATION

(1) Passenger and goods vehicles which are registered in the territory of one
Contracting Party and owned by persons resident in that territory shall be exempted
from the taxes and charges levied on the possession, circulation and operation of
vehicles in the territory of the other Contracting Party and from fees charged in
respect of the issue of permits within the agreed quota, in accordance with article 7,
para. (4), of this Agreement.

(2) The fuel contained in the vehicles standard tanks shall be exempt from
customs duties and other taxes. The standard fuel tank shall be that built by the vehi-
cle manufacturer.

(3) Spare parts which are imported temporarily for the repairs of a vehicle
broken down in the territory of the other Party, shall be exempt from customs duties,
taxes and other fees, as set forth in the respective national laws. The replaced parts
are to be re-exported or destroyed under customs supervision.
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(4) The crew of the vehicle shall be allowed to import temporarily, without
paying customs duties and free of prior import licence, their personal effects and
repair tools normally in the vehicle.

(5) The exemption mentioned in this article shall be granted in the territory of
each Contracting Party so long as the conditions laid down in the Customs regula-
tions in force in that territory for the temporary admission, without payment of im-
port duties and import taxes, are fulfilled.

Article 12. DIMENSIONS, WEIGHTS AND ROUTES

(1) If the weight or dimensions of the vehicles or the load exceed the limits per-
mitted on the territory of the other Contracting Party, such vehicles must obtain a
special permit to be issued by the competent authority of this Contracting Party.

(2) If this permit restricts the vehicle to travelling a specified route, the trans-
port operation may only be carried out over this route.

Article 13. PAYMENTS

The payments to be made under the provisions of this Agreement shall be settled
in convertible currency, accepted individually by the authorised Banks of the Con-
tracting Parties according to the currency laws, regulations and orders valid in each
country.

Article 14. REVIEW OF OPERATION

(1) At the request of one competent authority the other shall provide any rele-
vant information which can reasonably be made available concerning the manner in
which traffic covered by this Agreement has developed.

(2) At the request of either competent authority representatives of both shall
meet at a mutually convenient time as a Joint Committee to examine the operation of
this Agreement and may, if necessary, agree the number of permits required to meet
the current and prospective demand for the transport of passengers and goods by
road.

Article 15. ENTRY INTO FORCE AND DURATION

(1) Each Contracting Party shall notify the other of the completion of its Na-
tional procedures required to bring this Agreement into force. The Agreement shall
enter into force thirty days after the date of the later of these notifications.

(2) The Agreement shall remain in force for a period of one year and thereafter
shall tacitly continue from one year to another unless it is terminated by one of the
Contracting Parties giving notice in writing three months before the expiration of the
calendar year.
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IN WITNESS WHEREOF the undersigned, being duly authorised thereto by their
respective Government, have signed this Agreement.

DONE AND SIGNED in Nicosia this day of January 7, 1982, in two original ver-
sions in the English language, both versions being equally authentic.

For the Government
of the Republic of Cyprus:

[Signed - Signd]'

For the Government
of the Czechoslovak Socialist Republic:

[Signed- Signdj2

I Signed by G. V. Hadjianastasiou - Sign6 par G. V. Hadjianastasiou.
2 Signed by Josef Hejc - Signd par Josef Hejc.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE DE
CHYPRE ET LE GOUVERNEMENT DE LA RIEPUBLIQUE SOCIA-
LISTE TCHtCOSLOVAQUE RELATIF AUX TRANSPORTS ROU-
TIERS INTERNATIONAUX

Le Gouvernement de la Rdpublique de Chypre et le Gouvernement de la Rdpu-
blique socialiste tch~coslovaque,

D~sireux de d~velopper les relations amicales qui unissent leurs deux pays
conformdment bi l'Acte final de la Conference sur la sdcurit6 et la cooperation en
Europe (Helsinki, 1975)2 en vue de faciliter les transports routiers entre leurs deux
pays, ainsi que le transit A travers leur territoire,

Sont convenus de ce qui suit :

DISPOSITIONS GtNtRALES

Article premier. DtFINmONS

Aux fins du pr6sent Accord :
a) Le terme <<transporteur>> dsigne toute personne (ou personne morale) qui,

soit en Rdpublique de Chypre, soit en R6publique socialiste tch6coslovaque, est, en
vertu des lois et r~glements nationaux, autoris6e A transporter, et transporte effective-
ment, par la route, des voyageurs ou des marchandises pour le compte d'autrui ou
pour son compte propre; les r6f6rences A un transporteur de l'une des Parties contrac-
tantes doivent etre interprtes en consdquence;

b) L'expression <<v6hicule destin6 au transport de voyageurs > d6signe tout
v6hicule automobile qui :

i) A W construit ou adapt6 pour etre utilis6, et est utilis6, pour transporter des
voyageurs par la route;

ii) Comporte au moins huit places assises en plus de celle du conducteur;
iii) Est immatricul6 sur le territoire de rune des Parties contractantes et appartient A

un transporteur autoris6, sur ce territoire, i transporter des voyageurs, ou est
exploit6 par ledit transporteur ou pour son compte; et

iv) Est import4 temporairement sur le territoire de lautre Partie contractante pour
servir au transport international de voyageurs A destination ou en provenance
de ce territoire ou en transit sur celui-ci;
c) L'expression <<v6hicule destin6 au transport de marchandises>> d6signe, A

l'article 11 du present Accord, tout vdhicule automobile qui :
i) A 6 construit ou adapt6 pour tre utilis6, et est utilis6, pour transporter des

marchandises par la route;
ii) Est immatricul6 sur le territoire d'une des Parties contractantes;

I Entr6 en vigueur le 25 aoct 1982, soit 30 jours aprs la date de la dernire des notifications par lesquelles chacune des
Parties contractantes aura notifi A l'autre I'accomplissement des procedures requises par sa Igislation interne, conformd-
ment A I'article 15.

2 La Documentation frangaise, Notes et tudes documentaires, nos 4271-4272, 15 mars 1976, p. 48.
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iii) Est importd temporairement sur le territoire de l'autre Partie contractante pour
servir au transport international de marchandises dont il est fait ou pris Ii-
vraison en un point quelconque de ce territoire ou en transit sur celui-ci;

et toute remorque ou semi-remorque destin6e a 8tre attelke a de tels v6hicules; en ce
qui concerne le reste de l'Accord, cette expression d6signe un v6hicule destin6 au
transport de marchandises qui appartient a un transporteur autoris6, sur le territoire
oOi ce v6hicule est immatricul6, A transporter des marchandises, ou qui est exploitd
par ledit transporteur ou pour son compte.

Article 2. AUTORITES COMPETENTES

Chaque Partie contractante indiquera b rautre, par dcrit, l'autoritd comptente
aux fins de l'application du pr6sent Accord sur son territoire.

Article 3. RESPECT DE LA LEGISLATION RELATIVE AUX VIIHICULES
ET A LA CIRCULATION ROUTIERE

Les transporteurs de l'une des Parties contractantes qui se trouvent sur le terri-
toire de l'autre Partie contractante doivent respecter les lois et r~glements en vigueur
sur ce territoire en mati~re de transport routier, de circulation routi&e, d'horaires de
travail et de durde maximale de service au volant, y compris les dispositions des
conventions et accords internationaux auxquelles il a W donn6 effet sur ce territoire.

Article 4. INFRACTIONS

1. En cas d'infraction aux dispositions du pr6sent Accord par un v6hicule
destin6 au transport de marchandises ou de voyageurs, ou par le conducteur d'un tel
v6hicule, l'autorit6 comp6tente de la Partie contractante sur le territoire de laquelle
l'infraction a W commise peut (sans pr6judice de toute sanction 16gale pouvant atre
impos~e par les tribunaux ou les autorit6s de police de cette Partie contractante) en
aviser l'autorit6 comp6tente de rautre Partie contractante, qui prendra 6ventuelle-
ment les mesures pr6vues a cet effet par sa l6gislation nationale.

2. L'autorit6 comptente qui regoit une telle notification doit informer dans
des ddlais raisonnables l'autorit6 comp6tente de l'autre Partie contractante des
mesures qu'elle a prises.

TRANSPORT DE VOYAGEURS

Article 5. TRANSPORT OCCASIONNEL DE VOYAGEURS

1. Un transporteur de l'une des Parties contractantes est autoris6 a utiliser un
v~hicule destin6 au transport de voyageurs sur le territoire de l'autre Partie contrac-
tante pour les operations de transport international de voyageurs vis6es ci-apr~s sans
etre tenu d'obtenir une autorisation A cet effet conform6ment A la l6gislation de
rautre Partie contractante :
a) Les «voyages circulaires , c'est-A-dire les services A destination du territoire de

l'autre Partie contractante ou en transit sur celui-ci, au cours desquels un
vdhicule destind au transport de voyageurs p6ntre sur ce territoire et en ressort
sans y avoir charg6 ou d6posd de voyageurs;

b) Les «services vers l'int6rieur , c'est-a-dire les services au cours desquels un
groupe de voyageurs est emmen6 par le transporteur de rune des Parties
contractantes sur le territoire de rautre Partie contractante pour un sdjour tem-
poraire et si le v~hicule quitte ce territoire i vide;
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c) Les (services vers l'ext~rieur>, c'est-A-dire les services au cours desquels un
transporteur de l'une des Parties contractantes utilise un v6hicule destin6 au
transport de voyageurs pour p~n6trer sur le territoire de l'autre Partie contrac-
tante A vide et transporte vers le territoire dans lequel il est agrdd un groupe de
voyageurs dont chacun :
i) A W transport6 vers le territoire de l'autre Partie contractante par ce trans-

porteur;
ii) A conclu, avant d'etre ainsi transport6, un contrat pour le voyage aller-

retour sur le territoire de la Partie contractante dans lequel le transporteur
est agr66.

2. Le remplacement, par un autre v6hicule du meme type, d'un v6hicule
destind au transport de voyageurs devenu inutilisable au cours d'un des services visds
ci-dessus est 6galement dispens& d'autorisation.

Article 6. AUTRES OPtRATIONS DE TRANSPORT DE VOYAGEURS

La partie d'un transport international de voyageurs (autre que ceux vis~s A l'arti-
cle 5 du present Accord) effectu~e par un transporteur de l'une des Parties contrac-
tantes sur le territoire de l'autre Partie contractante n~cessite une autorisation
conform~ment aux lois et r~glements en vigueur sur ledit territoire.

TRANSPORT DE MARCHANDISES

Article 7. AUTORISATIONS
1. Sauf pour les transports vis~s A l'article 8 du present Accord, les transpor-

teurs de chaque Partie contractante doivent avoir obtenu une autorisation pour effec-
tuer des operations de transport international routier de marchandises A destination
ou en provenance du territoire de l'autre Partie contractante ou en transit sur ce ter-
ritoire. Cette autorisation est ddlivr~e :
a) Aux transporteurs agr6s en R~publique de Chypre, par l'autorit6 comp~tente de

la Rdpublique de Chypre ou par toute autre autorit6 chypriote habilitde a cet
effet;

b) Aux transporteurs agr66s en R6publique socialiste tchdcoslovaque, par l'autorit6
comp~tente de la R6publique socialiste tchdcoslovaque ou par toute autre auto-
rit6 tch6coslovaque habilit6e a cet effet.
2. Chaque autorisation vaut pour un voyage aller-retour sur le territoire de

l'autre Partie contractante ou A un transit aller et A un transit retour sur ce territoire.
3. Les autorit6s comp6tentes des Parties contractantes conviennent de la

forme que doivent rev&ir les autorisations.
4. Les autorisations sont d~livr6es dans la limite du contingent fix6 annuelle-

ment par la Commission mixte cr 6e en application du paragraphe 2 de l'article 14 du
pr6sent Accord.

5. Les autorit6s comp~tentes des Parties contractantes 6changeront le nombre
convenu d'autorisations en blanc et dOment validdes.

Article 8. DISPENSES D'AUTORISATION
Sont dispens6s des autorisations pr6vues h l'article 7 du pr6sent Accord

a) Les transports de v6hicules endommag6s;
b) Les transports d'oeuvres d'art;
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c) Les transports occasionnels d'objets et de mat6riels exclusivement destin6s A la
publicitd ou A l'ducation;

d) Les transports de materiel, d'accessoires ou d'animaux h destination ou en pro-
venance de manifestations thdatrales, musicales, sportives, cin6matogra-
phiques, ou de spectacles de cirque, d'expositions ou de foires, ou destin6s aux
enregistrements radiophoniques ou aux prises de vues pour le cin6ma et la t616vi-
sion;

e) Les transports de marchandises destin6es h des foires ou A des expositions;
f) Les transports fun6raires;
g) Les transports postaux;
h) Les transports de d6m6nagements effectu6s par des entreprises disposant de per-

sonnel et de mat6riel spdcialis6s;
i) Les transports de marchandises au moyen de v6hicules automobiles dont le

poids total en charge (y compris celui des remorques) n'exc~de pas une tonne;
j) Les transports de marchandises A destination ou en provenance d'un a6roport en

cas de d6tournement de vol;
k) Les transports de cadavres d'animaux pour 6quarissage (animaux impropres A la

consommation humaine);
1) Les transports d'abeilles et d'alevins;
m) Les transports de marchandises au moyen de remorques ou semi-remorques qui

appartiennent A un transporteur de l'une des Parties contractantes ou sont
exploit~es par ledit transporteur ou pour son compte et qui ne sont pas attel~es A
un v6hicule immatriculd sur le territoire de cette Partie contractante.

Article 9. CHARGE AU RETOUR

1. Un transporteur de l'une des Parties contractantes ayant livr6 des marchan-
dises sur le territoire de l'autre Partie contractante est autorisd A y prendre des mar-
chandises en charge au retour.

2. Un transporteur de l'une des Parties contractantes est autoris6, sous r6serve
des dispositions du paragraphe 3 du present article, A importer un v6hicule A vide sur
le territoire de l'autre Partie contractante pour y charger des marchandises.

3. Un transporteur de l'une des Parties contractantes souhaitant charger des
marchandises sur le territoire :
a) D'un pays tiers pour les livrer dans le territoire de l'autre Partie contractante, ou
b) De l'autre Partie contractante pour les livrer dans un pays tiers,
doit demander A l'autorit6 comp6tente de 'autre Partie contractante l'autorisation
d'effectuer cette op6ration.

Article 10. EXCLUSION DES TRANSPORTS INTtRIEURS

Aucune disposition du present Accord ne peut atre interpr&t e comme autori-
sant un transporteur de l'une des Parties contractantes A transporter des marchan-
dises entre deux points quelconques du territoire de l'autre Partie contractante, h
moins que l'autorit6 comp~tente de l'autre Partie contractante ne lui ait d~livr6 une
autorisation sp~ciale h cet effet.
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DISPOSITIONS FINALES

Article 11. FISCALITE

1. Les vdhicules destinds au transport de voyageurs et de marchandises imma-
triculds sur le territoire de l'une des Parties contractantes et appartenant A des per-
sonnes r6sidant sur ce territoire sont exon6r6s des taxes et redevances percues sur la
propritd, la circulation et l'exploitation des v6hicules sur le territoire de l'autre Par-
tie contractante ainsi que des droits aff6rents A la d6livrance des autorisations dans les
limites du contingent convenu conform6ment au paragraphe 4 de l'article 7 du pr6-
sent Accord.

2. Le carburant contenu dans les r6servoirs de s6rie des v6hicules est exondr6
de droits de douane et autres taxes. Le rdservoir de sdrie est celui qui est construit par
le fabricant du vdhicule.

3. Les pieces d~tach6es import6es temporairement pour servir a la r6paration
d'un vhicule tomb6 en panne sur le territoire de l'autre Partie sont exondr6es des
droits de douane et autres taxes d'entr6e, comme il est stipul6 dans les dispositions
l6gislatives nationales. Les pices remplacdes doivent re r6export6es ou d~truites
sous le contr6le des autorit6s douani~res.

4. Les membres de l'quipage du vWhicule peuvent importer temporairement,
en franchise et sans autorisation d'importation, leurs effets personnels et l'outillage
destin6 aux r6parations qui se trouvent normalement h bord du vWhicule.

5. Les exon6rations pr6vues au pr6sent article sont accorddes sur le territoire
de chacune des Parties contractantes dans la mesure oi les conditions fix6es par la
r6glementation douanire en vigueur sur ce territoire en mati~re d'admission tempo-
raire en franchise de droits et taxes d'importation sont remplies.

Article 12. DIMENSIONS, POIDS ET ITINtRAIRES

1. Si le poids ou les dimensions d'un vhicule ou de son chargement d6passent
les limites autoris6es sur le territoire de l'autre Partie contractante, ce vdhicule doit
8tre muni d'une autorisation sp6ciale d6livr6e par l'autorit6 comp6tente de cette Par-
tie contractante.

2. Si cette autorisation limite la circulation du v6hicule h un itin6raire d6ter-
min6, le transport ne peut 8tre effectud que sur cet itin6raire.

Article 13. PAIEMENTS

Les paiements h effectuer en application des dispositions du pr6sent Accord le
seront dans une monnaie convertible, apr~s acceptation expresse des banques agrd6es
des Parties contractantes conform6ment aux lois, r~glements et d6crets en vigueur
dans chaque pays en matire de change.

Article 14. EXAMEN DE L'APPLICATION DU PRESENT ACCORD

1. Chacune des autorit6s comptentes communiquera A 'autre, sur sa
demande, tous les renseignements pertinents qui peuvent raisonnablement atre
obtenus au sujet de l'dvolution du trafic r6gi par la pr6sent Accord.

2. A la demande de l'une ou de l'autre des autorit6s comp6tentes, des repr6sen-
tants des deux autoritds se rencontreront au sein d'une Commission mixte A une date
fix6e d'un commun accord pour examiner l'application du pr6sent Accord. Elles s'en-
tendront le cas 6chdant sur le nombre d'autorisations n6cessaires pour rdpondre A la
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demande actuelle et future concernant le transport par route de voyageurs et de mar-
chandises.

Article 15. ENTREE EN VIGUEUR ET DUREE

1. Chacune des Parties contractantes notifiera 6 'autre l'accomplissement des
proc6dures requises par sa 1gislation interne pour 1'entr6e en vigueur du present Ac-
cord sur son territoire. Le pr6sent Accord entrera en vigueur 30 jours apr~s la date de
la derni&re de ces notifications.

2. Le pr6sent Accord restera en vigueur pendant une p~riode d'un an et sera en-
suite reconduit tacitement d'ann~e en ann6e, A moins que 'une des Parties ne le
d~nonce par 6crit trois mois avant 1'expiration d'une ann6e civile.

EN FOI DE QUOI, les soussign6s, A ce dfiment habilit6s par leurs gouvernements,
ont sign6 le present Accord.

FAIT ET SIGNE A Nicosie le 7 janvier 1982, en deux originaux en anglais, les deux
textes faisant dgalement foi.

Pour le Gouvernement Pour le Gouvernement de la Rpublique
de la R6publique de Chypre: socialiste tch6coslovaque:

[G. V. HADJIANASTASIOU] [JOSEF HEJC]
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Registered by the United Kingdom of Great Britain and Northern Ireland on
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ET D'IRLANDE DU NORD

et
MAROC
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Enregistri par le Royaume- Uni de Grande-Bretagne et d'Irlande du Nord le
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CULTURAL AGREEMENT' BETWEEN THE UNITED KINGDOM OF
GREAT BRITAIN AND NORTHERN IRELAND AND THE KING-
DOM OF MOROCCO

The Government of the United Kingdom of Great Britain and Northern Ireland
and the Government of the Kingdom of Morocco,

Desiring to strengthen the ties of friendship between their two countries and to
encourage the growth of cultural relations between them in order to strengthen a
mutual understanding between the people of the United Kingdom and the people of
the Kingdom of Morocco;

Have agreed as follows:

Article I. For the purpose of this Agreement the two terms "territory" and
"country" mean:
(a) The Kingdom of Morocco in relation to the Government of the Kingdom of

Morocco;
(b) The United Kingdom of Great Britain and Northern Ireland in relation to the

Government of the United Kingdom.

Article II. The Contracting Parties shall encourage co-operation between
cultural, educational, and artistic institutions and organisations of the two countries,
having regard to mutual benefits and interests.

They shall also encourage the conclusion of agreements between their university
teaching and research institutions to further the exchange of teachers and researchers
and to promote common research programmes.

Article III. Each Contracting Party shall encourage within the limits of its
capabilities:
(1) The exchange of academic and training scholarships and scholarships for scien-

tific research;
(2) The exchange of visits of research workers, teachers, authors, composers,

painters and other individuals and groups to take part in courses, seminars or
lectures or to give artistic performances;

(3) Contacts and links at all levels between libraries, museums, research institutions
and teaching institutions;

(4) The exchange of books, periodicals, publications, films, recordings and other
material for dissemination for non-commercial purposes through radio, televi-
sion and cinema;

(5) The exchange of educational material for use in schools, research institutions
and other teaching centres;

(6) The organisation of cultural events of the other Contracting Party, including
art exhibitions and cinema weeks.

Came into force on II August 1982 by the exchange of the instruments of ratification, which took place at London,
in accordance with article XIII.
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Article IV. Each Contracting Party shall work towards promotion of a better
understanding of the civilisation, language and culture of the other Contracting Party.

Article V. The Contracting Parties shall encourage the exchange of informa-
tion about current achievements in science, technology, education, the humanities
and the arts.

Article VI. The Contracting Parties shall encourage co-operation in the fields
of radio, television, cinema, press and training of journalists between the competent
authorities in both countries, in particular through bilateral agreements in these
fields.

Article VIL The Contracting Parties shall work towards securing equiva-
lence, in both countries, of degrees awarded by universities and polytechnics or
authenticated certificates issued according to the rules and regulations in force in
each of the two countries.

Article VIII. Each Contracting Party shall facilitate, within the limits of its
capabilities, participation by nationals of the other Contracting Party in cultural
conferences of an international nature held in its territory.

Article IX. Each Contracting Party shall afford the other, subject to the rules
and regulations in force in its territory, appropriate facilities for the importation of
the material and equipment necessary to carry out any programme established under
the provisions of the Agreement.

Article X. This Agreement shall not affect the obligations of any person to
comply with the laws in force in the territory of either of the Contracting Parties with
regard to entry, residence and departure of foreigners.

Article XI. The Government of the United Kingdom designates the British
Council as the organisation responsible for the execution of this Agreement.

Article XIL The Contracting Parties shall draw up, within the limits of their
capabilities, programmes for the implementation of this Agreement. For this pur-
pose a commission may be established, composed of representatives of the Contract-
ing Parties.

Article XIII. Each Contracting Party shall complete the procedure required
by its law for the bringing into force of this Agreement. This Agreement shall enter
into force on the date of exchange of instruments of ratification and shall remain in
force unless either Contracting Party shall have given six months written notice of
termination.
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DONE in duplicate at Rabat, this 27th day of October 1980, in the English and
Arabic languages, both texts being equally authoritative.

For the Government
of the United Kingdom

of Great Britain and Northern Ireland:

[Signed]

DOUGLAS HuRD
Minister of State for Foreign
and Commonwealth Affairs

For the Government
of the Kingdom of Morocco:

[Signed]

ABDERRAHMAN BADDOU
Secretary of State for Foreign Affairs

and Cooperation
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[ARABIC TEXT - TEXTE ARABE]
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[TRADUCTION - TRANSLATION]

ACCORD' CULTUREL ENTRE LE ROYAUME-UNI DE GRANDE-
BRETAGNE ET D'IRLANDE DU NORD ET LE ROYAUME DU
MAROC

Le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et
le Gouvernement du Royaume du Maroc,

Ddsireux de resserrer les liens d'amiti6 qui unissent leur deux pays et de favoriser
le renforcement des relations culturelles entre ces derniers en vue d'approfondir la
comprehension mutuelle entre le peuple du Royaume-Uni et le peuple du Royaume
du Maroc;

Sont convenus de ce qui suit:

Article premier. Aux fins du present Accord, les termes oterritoire> et <<pays>)
ddsignent :
a) Le Royaume du Maroc, pour ce qui est du Gouvernement du Royaume du

Maroc;
b) Le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord, pour ce qui est du

Gouvernement du Royaume-Uni.

Article HI. Les Parties contractantes encourageront la cooperation entre les
6tablissements et organisations de caract~re culturel, p~dagogique et artistique des
deux pays, dans leur int6ret et i leur profit mutuels.

Elles encourageront aussi la conclusion d'accords entre leurs 6tablissements
d'enseignement et de recherche universitaires afin de favoriser l'6change d'ensei-
gnants et de chercheurs et de promouvoir des programmes de recherche en commun.

Article III. Chacune des Parties contractantes encouragera dans les limites de
ses capacit6s :
1) L'6change de bourses d'6tudes et de formation ainsi que de bourses pour la

recherche scientifique;
2) L'dchange de chercheurs, d'enseignants, d'auteurs, de compositeurs, de peintres

et d'autres particuliers et groupes qui seront invit6s A participer A des cours, des
s6minaires ou des conf6rences ou A donner des repr6sentations artistiques;

3) Les contacts et les liens 4 tous les niveaux entre les biblioth6ques, les mus~es, les
instituts de recherche et les 6tablissements d'enseignement;

4) L'6change de livres, de p6riodiques, de publications, de films, d'enregistrements
et d'autre mat6riel A faire diffuser dans un but non lucratif par la radio, la td~lvi-
sion et le cinema;

5) L'6change de mat6riel 6ducatif destin6 aux 6coles, aux instituts de recherche et A
d'autres centres d'enseignement;

6) L'organisation de manifestations culturelles de l'autre Partie contractante, no-
tamment d'expositions d'art, et de semaines cin6matographiques.

Entr6 en vigueur le II aoit 1982 par l'change des instruments de ratification, qui a eu lieu A Londres, conforme-
ment A l'article XIII.
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Article IV. Chacune des Parties contractantes s'efforcera de mieux faire com-
prendre la civilisation, la langue et la culture de l'autre Partie.

Article V. Les Parties contractantes encourageront l'change d'informations
sur les d6couvertes r6centes dans les domaines de la science, de la technique, de
l'ducation, des lettres et des arts.

Article VI. Les Parties contractantes favoriseront une coop6ration dans les
domaines de la radiodiffusion, de la t6ldvision, du cinema, de la presse et de la forma-
tion de journalistes, entre les autorit6s comp6tentes des deux pays, en particulier par
des accords bilat6raux dans ces domaines.

Article VII. Chacune des Parties contractantes s'efforcera de faire reconnaltre
dans son pays l'dquivalence des grades confdr6s par les universit6s et les 6coles poly-
techniques de l'autre pays ainsi que des certificats authentiques d6livr6s conform6-
ment aux lois et r~glements en vigueur dans l'autre pays.

Article VIII. Chacune des Parties contractantes facilitera dans les limites de
ses capacit6s la participation de ressortissants de l'autre Partie contractante A des
conferences culturelles de caractre international organis6es sur son territoire.

Article IX. Chacune des Parties contractantes fournira A l'autre, sous r6serve
des lois et r~glements en vigueur sur son territoire, des facilit6s appropri6es pour im-
porter le materiel et l'6quipement n~cessaires h la mise en oeuvre de tout programme
organis6 conform6ment aux dispositions du pr6sent Accord.

Article X. Le pr6sent Accord ne peut avoir pour effet de dispenser qui que ce
soit de se conformer aux lois en vigueur sur le territoire de l'une ou de l'autre des Par-
ties contractantes et rdgissant l'entr6e, le s6jour et le d6part des 6trangers.

Article XI. Le Gouvernement du Royaume-Uni a ddsign6 le British Council A
la fonction d'organisation charg6e de l'exdcution du prdsent Accord.

Article XII. Les Parties contractantes 6tabliront, dans la limite de leurs
moyens, des programmes en vue de l'application du pr6sent Accord. A cette fin, une
commission compos6e de repr6sentants des Parties contractantes pourra etre cr66e.

Article XIII. Chacune des Parties contractantes accomplira les proc6dures re-
quises par sa 1dgislation pour l'entr~e en vigueur du pr6sent Accord. Le prdsent Ac-
cord entrera en vigueur A la date d'6change des instruments de ratification et le restera
tant que i'une ou l'autre des Parties contractants ne l'aura pas ddnonc6 par 6crit avec
pr6avis de six mois.

FAIT en double exemplaire, Rabat, le 27 octobre 1980, en anglais et en arabe,
les deux textes faisant 6galement foi.

Pour le Gouvernement Pour le Gouvernement
du Royaume-Uni de Grande-Bretagne du Royaume du Maroc:

et d'Irlande du Nord :
Le Ministre d'Etat chargd des affaires Le Secr6taire d'Etat charg6 des affaires

trang~res et du Commonwealth, trangres et de la coopdration,

[Signj] [Signd]
DOUGLAS HURD ABDERRAHMAN BADDOU
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND
AND THE GOVERNMENT OF THE HASHEMITE KINGDOM OF
JORDAN ON THE INTERNATIONAL TRANSPORT OF GOODS
BY ROAD

The Government of the United Kingdom of Great Britain and Northern Ireland
and the Government of the Hashemite Kingdom of Jordan, hereinafter called the
"Contracting Parties",

Desiring to facilitate the international transport of goods by road between their
two countries and in transit through their territories,

Have agreed as follows:

PART I. DEFINITIONS

Article 1. For the purposes of this Agreement:
(a) The term "carrier" shall mean any physical or legal person who, in either

the United Kingdom or the Hashemite Kingdom of Jordan, is authorised in accord-
ance with the relevant national laws and regulations to engage in the international
transport of goods by road for hire or reward or on his own account, and references
to a carrier of a Contracting Party shall be construed accordingly;

(b) The term "goods vehicle" shall mean any mechanically propelled road
vehicle which is:

(i) Manufactured or adapted for use and used on the roads for the carriage of
goods;

(ii) Registered and licensed for the carriage of goods in the territory of one of the
Contracting Parties; and

(iii) Temporarily admitted into the territory of the other Contracting Party for the
purpose of the international carriage of goods for delivery at, or collection
from, any point in that territory or in transit through that territory;

and any trailer or semi-trailer which fulfils conditions (i) and (iii) of this paragraph
and is operated by a carrier of the one Contracting Party; provided that if a trailer or
semi-trailer and its towing vehicle both fulfil the conditions of this paragraph, the
combination shall be regarded as one vehicle;

(c) The term "competent authority" shall mean:
(i) For the United Kingdom, the Department of Transport; and

(ii) For the Hashemite Kingdom of Jordan, the Ministry of Transport;
(d) The term "territory" shall mean, in relation to the United Kingdom,

England, Wales, Scotland and Northern Ireland.

I Came into force on 15 July 1981, i.e., the thirtieth day following the date of the last of the notifications (effected on
4 April and 15 June 1981) by which the Parties informed each other of the completion of the required constitutional pro-
cedures, in accordance with article 14 (1).
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PART II. GOODS TRANSPORT

Article 2. The international transport of goods by means of goods vehicles
owned or operated by carriers of either Contracting Party is not subject to a licensing
regime in the following cases:
(a) Between any point in the territory of one Contracting Party and any point in

the territory of the other Contracting Party;
(b) In transit through the territory of the other Contracting Party;
(c) Between the territory of the other Contracting Party and the territory of a third

country, provided that in the course of its journey the vehicle passes in transit
through the territory in which it is registered.

Article 3. Nothing in this Agreement shall be held to permit a carrier authorised
in the territory of one Contracting Party to pick up goods at a point in the territory of
the other Contracting Party in the following two cases:
(a) For setting down or delivery at any other point in that territory;
(b) When returning empty from the territory of a third country, unless special per-

mission has been obtained in advance from the competent authorities of that
Contracting Party.

PART i. GENERAL PROVISIONS

Article 4. The drivers of vehicles undertaking international transport in ac-
cordance with the provisions of this Agreement shall be in possession of the follow-
ing documents:
(a) A valid driving licence corresponding to the category of vehicle he is driving.

Such licence should be in conformity with the laws and regulations in force in
the country where the vehicle is registered or should be an international driving
licence;

(b) (i) For vehicles registered in the Hashemite Kingdom of Jordan, a valid vehi-
cle licence;

(ii) For vehicles registered in the United Kingdom, a valid vehicle excise licence
and the vehicle registration document;

(c) A valid passport containing all necessary entry visas;
(d) Evidence of insurance of the vehicle user for liability for the damages caused to

third parties in the territory of the other Contracting Party.

Article 5. The appropriate authorities of the Contracting Parties shall issue
entry visas valid for six months and for several trips to each driver and assistant
undertaking the international transport of goods in accordance with the provisions
of this Agreement and the relevant national laws and regulations.

Article 6. (1) The technical conditions of vehicles carrying out the interna-
tional transport of goods shall be determined in accordance with the laws and regula-
tions in force in the territory in which the vehicle is registered.

(2) If the weight and dimensions of any vehicle intended to be used for trans-
port between the territories of the Contracting Parties exceed what is permitted on
the territory of the other Contracting Party, a special authorisation is needed from
the competent authority of that Contracting Party.
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Article 7. (1) All vehicles undertaking international transport shall be ac-
companied by customs temporary admission documents (carnet de passage en
douane or triptyque), as provided for in the corresponding international customs
conventions, issued by the appropriate authorities of the Contracting Parties.

(2) If such international customs documents, as specified in paragraph (1)
above, are not available, the provisions of the internal legislation of the Contracting
Party concerned shall be applicable.

(3) If the international goods transport is covered by a TIR carnet the regula-
tions laid down in the TIR Convention (Customs Convention on the International
Transport of Goods under cover of TIR Carnets of 15 January 1959' shall be ap-
plicable.

(4) If the international goods transport is not covered by a TIR carnet the pro-
visions of the internal legislation of the Contracting Party concerned shall be ap-
plicable.

Article 8. (1) Subject to the provisions of paragraphs (3), (4) and (5) of this
article, vehicles which are registered in the territory of one Contracting Party and are
temporarily admitted in the territory of the other Contracting Party, shall be ex-
empted from the taxes and charges levied on the circulation and possession of
vehicles and from the taxes and charges levied on transport operations carried out in
the territory of the other Contracting Party.

(2) The exemptions referred to in paragraph (1) of this article shall be granted
in the territory of each Contracting Party so long as the conditions laid down in the
Customs regulations in force in that territory for the temporary admission of such
vehicles into that territory without payment of import duties and import taxes are
fulfilled.

(3) The exemptions referred to in paragraph (1) of this article shall not apply to
the taxes and charges for the maintenance of roads and the taxes and charges included
in the price of fuel or tolls for the use of particular roads, bridges, tunnels or ferries.

(4) The exemptions referred to in paragraph (1) of this article shall not apply to
the taxes and charges levied on the international transport of goods by road in transit
through the territory of the other Contracting Party.

(5) The exemptions referred to in paragraph (1) of this article shall not apply to
the taxes and charges levied on goods vehicles exceeding their maximum permissible
payloads and/or axleloads according to the laws and regulations of the other Con-
tracting Party.

(6) The fuel contained in the ordinary supply tanks of a vehicle shall be exempt
from the taxes and duties.

(7) The crew of the vehicle shall be allowed to import temporarily, without
paying Customs duties and free of prior import licence, their personal effects and
repair tools normally carried on the vehicle.

(8) Spare parts imported for the repair of a vehicle already admitted tem-
porarily, shall be admitted under appropriate temporary admission provisions, with-
out payment of import duties and taxes and free of import prohibitions and restric-
tions and according to the local Customs regulations. Replaced parts shall be
re-exported or destroyed under Customs control.

I United Nations, Treaty Series, vol. 348, p. 13.
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Article 9. Except where otherwise provided in this Agreement or other Agree-
ments between the two Contracting Parties, carriers, drivers, their assistants, and
goods vehicles of one Contracting Party shall, when in the territory of the other Con-
tracting Party, comply with the laws and regulations in force in that territory.

Article 10. (1) If a carrier or his driver or any of his assistants of one Contract-
ing Party, when in the territory of the other, infringes any provision of this Agree-
ment, the competent authority of the Contracting Party in whose territory the in-
fringement occurs may without prejudice to any lawful sanction applicable in its own
territory, inform the competent authority of the other Contracting Party of the cir-
cumstances of the infringement.

(2) In the event of any infringement referred to in paragraph (1) of this article,
the competent authority of the Contracting Party in whose territory the infringement
occurs may request the competent authority of the other Contracting Party:
(a) To issue a warning to the carrier concerned, that any subsequent infringements

may lead to a refusal of entry of vehicles he owns or operates in the territory of
the Contracting Party where the infringement occurred for such period as may
be specified by the competent authorities; or

(b) To notify the carrier that the entry of his vehicles in the territory of the other
Contracting Party has been prohibited temporarily or permanently.

(3) The competent authority receiving any such request from the authorities of
the other Contracting Party shall comply therewith and shall as soon as possible in-
form the other competent authority of the action taken.

Article 11. In case of road accidents or other incidents the competent authority
of the country where these accidents or incidents have taken place shall, on request,
forward to the owner of the vehicle or to the competent authority of the other Con-
tracting Party all documents or results of the judicial examination and all available
data clarifying the event.

Article 12. (1) The competent authorities of the Contracting Parties shall
jointly consider and try to solve any problems arising from the application of this
Agreement.

(2) Problems remaining unsolved will be settled through the diplomatic chan-
nel.

Article 13. (1) A Joint Committee shall be constituted of representatives
from the two Contracting Parties to supervise the application of this Agreement, and
to deal with any obstacles that might impede such application. The Joint Committee
shall convene upon the request of the competent authorities of either Contracting
Party.

(2) At the request of either Contracting Party, the Joint Committee shall meet
at a mutually convenient time, alternately in the territory of iach Contracting Party.

(3) The decisions of the Committee shall be subject to the approval of the com-
petent authorities of both Contracting Parties.

Article 14. (1) Each Contracting Party shall notify the other Contracting
Party in writing that the measures necessary for giving effect to this Agreement in
their territory have been taken. The Agreement shall enter into force on the thirtieth
day after the date of the later of these notifications.
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(2) This Agreement shall remain in force for a period of one year after its entry
into force. Thereafter, it shall continue in force unless it is terminated by either Con-
tracting Party giving three months notice thereof in writing to the other Contracting
Party.

IN WITNESS WHEREOF the undersigned, duly authorised thereto by their respec-
tive Governments, have signed this Agreement.

DONE in duplicate at Amman, Jordan, this Monday, the second day of February
1981 which corresponds to the twenty-eighth of Rabi' Awwal 1401 H in the English
and Arabic languages, both texts being equally authoritative.

For the Government of the United Kingdom of Great Britain
and Northern Ireland:

IAN GILMOUR

For the Government of the Hashemite Kingdom of Jordan:
A. SUHEIMAT
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LE GOU-
VERNEMENT DU ROYAUME HACHEMITE DE JORDANIE RE-
LATIF AU TRANSPORT INTERNATIONAL DE MARCHANDISES
PAR ROUTE

Le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et
le Gouvernement du Royaume hach~mite de Jordanie (ci-apr~s ddnomm~s les «Par-
ties>),

Dsireux de faciliter le transport international de marchandises par route entre
leurs deux pays ou en transit sur leurs territoires respectifs,

Sont convenus de ce qui suit :

CHAPITRE PREMIER. DtFINITIONS

Article premier. Aux fins du present Accord :
a) Le terme otransporteur>> d6signe toute personne physique ou morale qui,

soit au Royaume-Uni soit en Jordanie, est autoris6e, conform~ment aux lois et r~gle-
ments pertinents en vigueur, A se livrer au transport international de marchandises
par route, en louage ou moyennant r6mun6ration ou pour compte propre; toute
mention d'un transporteur d'une Partie doit s'entendre en consequence;

b) Le terme <v6hicule destin6 au transport de marchandises>> d6signe tout
vdhicule routier A propulsion mcanique qui :

i) Est construit ou adapt6 pour 8tre utilis6 sur les routes aux fins du transport de
marchandises;

ii) Est immatricul6 et autoris6 A transporter des marchandises sur le territoire de
l'une des Parties;

iii) Est temporairement import6 sur le territoire de l'une des Partie pour proc6der
au transport international de marchandises dont il est fait ou pris livraison en
un point quelconque de ce territoire ou en transit sur celui-ci;

et toute remorque ou semi-remorque remplissant les conditions vis6es aux alin6as i
et iii du present paragraphe et qui est exploit6e par un transporteur d'une des Parties,
sous r6serve que, si la remorque ou la semi-remorque et son v6hicule tracteur remplis-
sent tous deux les conditions du pr6sent paragraphe, l'ensemble sera consid6r6
comme un seul et mame v6hicule;

c) L'expression oautorit~s comp~tentes > ddsigne
i) En ce qui concerne le Royaume-Uni : le Dpartement des transports;
ii) En ce qui concerne le Royaume hach~mite de Jordanie : le Minist~re des trans-

ports;

1 Entr6 en vigueur le 15 juillet 1981, soit le trentimejour suivant ladate de la dernieredes notifications (effectu~es les

4 avril et 15 juin 1981) par lesquelles les Parties se sont inform es de l'accomplissement des procddures constitutionnelles
requises, conformdment au paragraphe 1 de l'article 14.
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d) Le terme territoire d~signe, dans le cas du Royaume-Uni, l'Angleterre, le
pays de Galles, l'Ecosse et l'Irlande du Nord.

CHAPITRE ii. TRANSPORT DE MARCHANDISES

Article 2. Le transport international de marchandises au moyen de v6hicules
destines au transport de marchandises poss~dds ou exploit6s par les transporteurs de
l'une des Parties est dispens6 d'autorisation dans les cas suivants :
a) Entre tout point situ6 sur le territoire de l'une des Parties et tout point situ6 sur le

territoire de l'autre Partie;
b) En transit sur le territoire de l'autre Partie;
c) Entre le territoire de l'autre Partie et le territoire d'un pays tiers, a condition que

l'itindraire du v~hicule considdr6 passe par le territoire du pays oil il est immatri-
cul&

Article 3. Aucune disposition du pr6sent Accord ne sera interprte comme
permettant aux transporteurs autorisds par une Partie A prendre en charge des mar-
chandises sur le territoire de l'autre :
a) Pour livraison ou d6barquement en tout autre point du m~me territoire;
b) Lors du voyage de retour A vide en provenance du territoire d'un pays tiers, sauf

autorisation expresse obtenue A l'avance des autorit6s comp6tentes de la Partie
intdress6e.

CHAPITRE III. DISPOSITIONS GENtRALES

Article 4. Les conducteurs de v6hicules effectuant des transports internatio-
naux conform6ment aux dispositions du present Accord doivent atre en possession
des documents suivants :
a) Un permis de conduire valable pour la cat6gorie du v6hicule qu'ils conduisent.

Ce permis doit etre conforme aux lois et r~glements en vigueur dans le pays dans
lequel le vhicule est immatricul6 ou tre un permis de conduire international;

b) i) Pour les v6hicules immatricul6s en Jordanie, un permis de circulation
valide;

ii) Pour les v6hicules immatricul~s au Royaume-Uni, une attestation fiscale
valide (vehicle excise licence) et le rdc6pissd d'immatriculation;

c) Un passeport valide pr6sentant tous les visas n6cessaires;
d) Un document attestant que l'utilisateur du v6hicule est assur6 contre les

demandes en reparation pour les dommages caus6s 4 des tiers sur le territoire de
l'autre Partie.

Article 5. Les services comptents des deux Parties dflivreront des visas d'en-
tr6e valables pour six mois et pour plusieurs voyages A chacun des conducteurs et h
leurs assistants effectuant des transports internationaux de marchandises conform6-
ment aux dispositions du prdsent Accord et aux lois et r~glements nationaux per-
tinents.

Article 6. 1. L'6tat technique des v~hicules effectuant le transport interna-
tional de marchandises sera d6termin6 conform6ment aux lois et r~glements en
vigueur dans le pays d'immatriculation du v6hicule.
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2. Si le poids et les dimensions d'un v~hicule assurant le transport entre les ter-
ritoires des Parties sont sup6rieurs aux limites autoris6es sur le territoire de l'une
d'elles, ce v6hicule doit Ztre muni d'une autorisation sp6ciale de l'autorit6 comptente
de cette Partie.

Article 7. 1. A bord de tout v6hicule effectuant un transport international
doivent se trouver les documents douaniers d'admission temporaire (carnet de
passage en douane ou triptyque) que pr~voient les conventions douanires interna-
tionales, ddlivr6s par les services comp6tents des Parties.

2. Si ces documents douaniers internationaux, tels que sp6cifi6s au paragraphe
1 ci-dessus, ne sont pas disponibles, c'est la l6gislation interne de la Partie concern~e
qui s'applique.

3. Si le transport international de marchandises est effectu6 sous le couvert
d'un carnet TIR, ce sont les dispositions de la Convention douani~re relative au
transport international de marchandises sous le couvert de carnets TIR du 15 janvier
19591 qui s'appliquent.

4. Si le transport international de marchandises ne fait pas l'objet d'un carnet
TIR, ce sont les dispositions internes de la Partie concern6e qui s'appliquent.

Article 8. 1. Sous r6serve des dispositions des paragraphes 3, 4 et 5 du pr&
sent article, les v6hicules immatricul6s sur le territoire de l'une des Parties et tem-
porairement import6s dans le territoire de l'autre seront exon6r6s des imp~ts et
redevances frappant la circulation et la propri6t6 des v6hicules et des taxes perques
sur les operations de transport effectu6es sur le territoire de cette autre Partie.

2. Les exon~rations vis6es au paragraphe 1 ci-dessus seront accord6es sur le
territoire de chaque Partie, pourvu que soient remplies les conditions qui r6gissent,
dans les r~glements douaniers en vigueur sur le territoire de la Partie concern6e, l'ad-
mission temporaire des v~hicules en franchise de droits ou de taxes d'importation.

3. Les exon6rations vis~es au paragraphe 1 ci-dessus ni s'appliqueront pas aux
imp6ts et taxes pour 'entretien des routes, ni aux impfts et taxes sur le carburant, ni
aux p6ages des routes, des ponts, tunnels ou transbordeurs.

4. Les exon~rations vis6es au paragraphe I ci-dessus ne s'appliqueront pas aux
droits et taxes frappant le transport international de marchandises par route en tran-
sit sur le territoire de l'autre Partie.

5. Les exon6rations vis6es au paragraphe 1 ci-dessus ne s'appliqueront pas aux
droits et taxes frappant les v6hicules destin6s au transport de marchandises dont le
poids total ou la charge par essieu dpasse les limites fix6es par les dispositions
16gislatives et r6glementaires de l'autre Partie.

6. Le carburant contenu dans les r6servoirs d'origine du v6hicule sera exon6r6
de droits et taxes.

7. Le personnel A bord du v6hicule pourra importer temporairement, en fran-
chise de droits de douane et sans licence pr6alable d'importation, ses effets personnels
et les outils normalement transport6s dans le v6hicule.

8. Les pieces d~tach6es import6es pour r6parer un v6hicule d6ja import6 tem-
porairement seront admises au titre des dispositions d'importation temporaire per-
tinentes en franchise des droits et taxes d'importation, sans subir d'interdiction ni de
restriction d'importation, conform~ment aux r~glements douaniers nationaux. Les
pi~ces remplac6es seront r6export6es ou d~truites sous contr6le douanier.

I Nations Unies, Recuel des Traites, vol. 348, p. 13.
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Article 9. Sauf disposition contraire du present Accord ou d'autres conven-
tions entre les Parties, les transporteurs, conducteurs, assistants et vdhicules destinds
au transport de marchandises de l'une des Parties doivent, lorsqu'ils se trouvent sur le
territoire de l'autre Partie, se conformer aux lois et r~glements qui y sont en vigueur.

Article 10. 1. Si un transporteur, un conducteur ou l'un de ses assistants res-
sortissants d'une Partie contractante enfreint une disposition du pr6sent Accord alors
qu'il se trouve sur le territoire de l'autre Partie, l'autorit6 comp6tente de cette Partie
peut informer l'autre Partie des circonstances de l'infraction, sans prejudice de toute
sanction 16gale applicable sur son propre territoire.

2. Dans le cas susvisd, l'autorit6 comptente de la Partie sur le territoire de la-
quelle l'infraction a 6 commise peut demander A l'autoritd comptente de l'autre
Partie :
a) D'adresser un avertissement au transporteur en cause, A l'effet que toute infrac-

tion ult6rieure pourra entrainer l'interdiction de faire pdntrer les v6hicules qu'il
poss~de ou exploite sur le territoire de la Partie oi l'infraction a 6t6 commise, et
ce pour un temps que spdcifiera l'autoritd comp6tente;

b) De notifier au transporteur que l'entr6e de ses v6hicules sur le territoire de l'autre
Partie est interdite, A titre temporaire ou d~finitif.
3. L'autorit6 compdtente qui re~oit une telle demande doit dans les meilleurs

ddlais informer l'autre autorit6 compdtente des mesures qu'elle aura prises.

Article 11. En cas d'accident de la circulation ou d'autre incident, l'autorit6
compdtente du pays dans lequel l'accident ou l'incident s'est produit enverra au pro-
pri6taire du vdhicule, s'il en fait la demande, ou A l'autorit& comp6tente de 'autre
Partie toutes pieces ou tous rapports d'enquete judiciaire et tout autre renseignement
faisant la lumi~re sur les faits.

Article 12. 1. Les autoritds comp6tentes des Parties examineront et
s'efforceront de r6soudre ensemble tous les problmes d6coulant de l'application du
pr6sent Accord.

2. Les probl~mes demeurant en suspens seront r~gl6s par la voie diplomatique.

Article 13. 1. I1 sera constitu6 une commission mixte compos6e de repr6sen-
tants des deux Parties pour suivre la bonne application du pr6sent Accord et aplanir
les difficult6s qui pourraient y faire obstacle. La commission mixte se r6unira t la
demande des autoritds comp6tentes de l'une ou 'autre Partie.

2. A la demande de l'une ou l'autre Partie, la commission mixte se r6unira A
une date jug6e convenable par toutes deux, alternativement sur le territoire de
chacune des Parties.

3. Les d6cisions de la commission sont sujettes A l'approbation des autorit6s
comp~tentes des deux Parties.

Article 14. 1. Chaque Partie avisera l'autre, par 6crit, que les mesures n6ces-
saires A la mise en vigueur de l'Accord sur son territoire ont 6t6 prises. L'Accord en-
trera en vigueur le trenti~me jour apr~s la date de la derni~re de ces notifications.

2. Le pr6sent Accord est conclu pour un an A compter de la date de son entr6e
en vigueur. I1 restera en vigueur par la suite A moins que l'une des Parties ne le
d~nonce par &crit aupr~s de l'autre avec un pr~avis de trois mois.
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EN FOI DE QUOI, les soussign6s, A ce dfiment autorisds par leurs gouvernements
respectifs, ont sign6 le present Accord.

FAIr en double exemplaire A Amman (Jordanie), ce lundi 2 f6vrier 1981, soit le
28 du mois de Rabl-awwal de 'ann6e 1401 de l'h~gire, en anglais et en arabe, les deux
textes faisant 6galement foi.

Pour le Gouvernement du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord:

IAN GILMOUR

Pour le Gouvernement du Royaume hach6mite de Jordanie
A. SUHEIMAT
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HEADQUARTERS AGREEMENT' BETWEEN THE GOVERNMENT
OF THE UNITED KINGDOM OF GREAT BRITAIN AND NORTH-
ERN IRELAND AND THE COMMONWEALTH AGRICULTURAL
BUREAUX

The Government of the United Kingdom of Great Britain and Northern Ireland
and the Commonwealth Agricultural Bureaux,

Desiring to define the status, privileges and immunities of the Bureaux and per-
sons connected therewith;

Have agreed as follows:

Article 1. USE OF TERMS

For the purpose of this Agreement:
(a) "Organisation" means the Commonwealth Agricultural Bureaux;
(b) "Government" means the Government of the United Kingdom of Great

Britain and Northern Ireland;
(c) "Representatives" means representatives of members of the Organisation

and in each case means heads of delegations and alternates;
(d) "Official activities of the Organisation" includes its administrative ac-

tivities and those undertaken pursuant to the Memorandum on the Commonwealth
Agricultural Bureaux;

(e) "Staff member" means the Executive Director and all persons appointed or
recruited for employment with the Organisation and subject to its staff regulations,
other than persons in the domestic service of the Organisation and persons recruited
locally and assigned to hourly rates of pay.

Article 2. INTERPRETATION

This Agreement shall be interpreted in the light of the primary objective of
enabling the Organisation at its Headquarters in the United Kingdom fully and effi-
ciently to discharge its responsibilities and fulfil its purposes and functions.

Article 3. LEGAL PERSONALITY

The Organisation shall have legal personality. It shall in particular have the
capacity to contract, to acquire and dispose of movable and immovable property and
to institute legal proceedings.

Article 4. EXEMPTION FROM TAXES

(1) Within the scope of its official activities, the Organisation and its property
and income shall be exempt from income tax, capital gains tax, and corporation tax.

(2) The Organisation shall be accorded a refund of car tax and value added tax
paid on the purchase of new motor cars of United Kingdom manufacture necessary
for the official activities of the Organisation.

I Came into force on 5 August 1982 by signature, in accordance with article 18 (1).
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Article 5. EXEMPTION FROM CUSTOMS DUTIES

(1) Goods whose import or export by or on behalf of the Organisation is
necessary for the exercise of its official activities shall be exempt from all duties
(whether of customs or excise) and other such charges imposed upon or by reason of
importation or exportation (except mere payments for services).

(2) The Organisation shall be accorded a refund of the customs and excise
duties and value added tax paid on imported hydrocarbon oils purchased by it and
necessary for the exercise of its official activities.

Article 6. EXEMPTION FROM TAXES AND DUTIES

Exemption in respect of taxes or duties under article 4 or article 5 of this Agree-
ment shall not be granted in respect of goods or services which may be purchased or
imported for the personal benefit of a staff member of the Organisation.

Article 7. RE-SALE

Goods which have been acquired under article 4 or imported under article 5 of this
Agreement shall not be given away, sold, hired out or otherwise disposed of unless
the appropriate authorities have been notified in advance and any necessary duties
and taxes paid.

Article 8. FUNDS, CURRENCY AND SECURITIES

The Organisation may receive, acquire, hold and dispose of freely any kinds of
funds, currencies or securities.

Article 9. CIRCULATION OF PUBLICATIONS

The circulation of publications and other information material sent by or to the
Organisation within the scope of its official activities shall not be restricted in any
way.

Article 10. REPRESENTATIVES

(1) Representatives shall enjoy, while exercising their functions and in the
course of their journeys to and from the place of meeting, the following privileges
and immunities:
(a) Immunity from jurisdiction (even after the termination of their mission) in

respect of acts, including words written or spoken, done by them in the exercise
of their functions; this immunity shall not however apply in the case of a motor
traffic offence committed by a representative nor in the case of damage caused
by a motor vehicle belonging to or driven by him;

(b) Inviolability for all their official papers and documents;
(c) Exemption for themselves and their spouses from all measures restricting entry,

from charges for visas and from registration formalities for the purpose of im-
migration control;

(d) Unless they are residents of the United Kingdom for the purpose of exchange
control, the same exchange control treatment as is accorded to diplomatic
agents.

(2) The provisions of the preceding paragraph shall be applicable irrespective
of the relations existing between the Governments which the persons referred to
represent and the Government of the United Kingdom and are without prejudice to
any special immunities to which such persons may be entitled.
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(3) The privileges and immunities described in paragraph (1) of this article
shall not be accorded to any representative of the Government or to any citizen of the
United Kingdom and Colonies.

(4) Privileges and immunities are accorded to representatives in order to en-
sure complete independence in the exercise of their functions in connection with the
Organisation. A Member State shall waive the immunity of its representative where
the immunity would impede the course of justice and where it can be waived without
prejudicing the purposes for which it was accorded.

(5) In order to assist the Government to implement the provisions of this arti-
cle, the Organisation shall as far as possible inform the Government of the names of
representatives in advance of their arrival in the United Kingdom.

Article 11. STAFF MEMBERS

(1) Staff members of the Organisation:
(a) Shall enjoy exemption from all measures restricting immigration, from charges

for visas and from registration formalities for the purpose of immigration con-
trol; and members of their families forming part of their households shall enjoy
the same facilities;

(b) Unless they are citizens of the United Kingdom and Colonies or permanently
resident in the United Kingdom shall be accorded the treatment in matters of
exchange control which is accorded to a diplomatic agent in the United King-
dom of the State in which they were resident for exchange control purposes
when appointed to their posts with the Organisation; and

(c) Unless they are citizens of the United Kingdom and Colonies or permanently
resident in the United Kingdom, shall, at the time of first taking up their post in
the United Kingdom, be exempt from duties (whether of customs or excise) and
other such charges (except mere payments for services) in respect of import of
their furniture and personal effects (including one motor car each) in their
ownership or possession or already ordered by them and intended for their per-
sonal use or for their establishment. Such goods shall normally be imported
within three months of their first entry into the United Kingdom, but in excep-
tional circumstances an extension of this period may be granted. The privilege
shall be subject to the conditions governing the disposal of goods imported into
the United Kingdom free of duty and to the general restrictions applied in the
United Kingdom to all imports.

Article 12. INCOME TAX

(1) Persons employed by the Organisation and subject to its staff regulations,
other than persons in the domestic service of the Organisation and persons recruited
locally and assigned to hourly rates of pay, shall be subject to a tax imposed by the
Organisation for its benefit on salaries and emoluments paid by the Organisation.
From the date on which this tax is applied such salaries and emoluments shall be
exempt from United Kingdom income tax, but the Government shall retain the right
to take these salaries and emoluments into account for the purpose of assessing the
amount of taxation to be applied to income from other sources.

(2) In the event that the Organisation operates a system for the payment of
pensions and annuities to persons formerly employed by it, the provisions of sub-
paragraph (1) shall not apply to such pensions and annuities.
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Article 13. SOCIAL SECURITY

If the Organisation establishes its own social security scheme or joins that of
another international organisation under conditions laid down in the staff regula-
tions of the Organisation, those staff members of the Organisation who are not
citizens of the United Kingdom and Colonies or permanently resident in the United
Kingdom, shall with respect to services rendered for the Organisation be exempt
from the provisions of any social security scheme established by the law of the United
Kingdom.

Article 14. CO-OPERATION

The Organisation shall co-operate at all times with the appropriate authorities in
order to prevent any abuse of the privileges and immunities and facilities provided
for in this Agreement. The right of the Government to take all precautionary
measures in the interests of its security shall not be prejudiced by any provision in this
Agreement.

Article 15. NOTIFICATION OF APPOINTMENT

The Organisation shall inform the Government when a staff member takes up or
relinquishes his post, and shall from time to time send to the Government a list of all
staff members. In each case the Organisation shall indicate whether a staff member is
a citizen of the United Kingdom and Colonies or permanently resident in the United
Kingdom.

Article 16. MODIFICATION

At the request either of the Government or of the Organisation consultations
shall take place respecting the implementation, modification or extension of this
Agreement. Any understanding, modification or extension may be given effect by an
Exchange of Letters between a representative of the Government and the Executive
Director (after approval by the Organisation).

Article 17. DISPUTES
Any dispute between the Government and the Organisation concerning the in-

terpretation or application of this Agreement or any question affecting the relations
between the Government and the Organisation which is not settled by negotiation or
by some other agreed method shall be referred for final decision to a panel of three
arbitrators. One of those arbitrators shall be chosen by Her Majesty's Principal
Secretary of State for Foreign and Commonwealth Affairs, one shall be chosen by
the Executive Director and the third, who shall be the Chairman of the Tribunal,
shall be chosen by the first two arbitrators. Should the first two arbitrators fail to
agree upon the third within one year of their own appointment, the third arbitrator,
at the request of the Government or of the Organisation, shall be chosen by the Presi-
dent of the International Court of Justice.

Article 18. ENTRY INTO FORCE AND TERMINATION

(1) This Agreement shall enter into force on signature.
(2) This Agreement may be terminated by agreement between the Government

and the Organisation. In the event of the Headquarters of the Organisation being
moved from the territory of the United Kingdom, or in the event of the Organisation
ceasing to exist, this Agreement shall cease to be in force after the period reasonably
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required for any such transfer or the settlement of the affairs of the Organisation,
and the disposal of its property in the United Kingdom.

IN WITNESS WHEREOF the respective representatives have signed this Agreement.
DONE in duplicate at London this 5th day of August 1982.

For the Government of the United Kingdom of Great Britain
and Northern Ireland:

MALCOLM RIFKIND

For the Commonwealth Agricultural Bureaux:
N. G. JONES

Vol. 1297, 1-21519



United Nations - Treaty Series * Nations Unies - Recueil des Traitks

[TRADUCTION - TRANSLATION]

ACCORD' DE SIlGE ENTRE LE GOUVERNEMENT DU ROYAUME-
UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LES
OFFICES AGRICOLES DU COMMONWEALTH

Le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et
les Offices agricoles du Commonwealth,

Dsireux de d~finir le statut, les privileges et les immunit~s des Offices et des per-
sonnes qui leur sont rattach~es;

Sont convenus de ce qui suit:

Article premier. EMPLOI DES TERMES

Aux fins du pr6sent Accord :
a) Le terme oOrganisation>> s'entend des Offices agricoles du Commonwealth;
b) Le terme <Gouvernement> s'entend du Gouvernement du Royaume-Uni de

Grande-Bretagne et d'Irlande du Nord;
c) Le terme «repr6sentants>> s'entend des repr6sentants des membres de

l'Organisation et d~signe, dans tous les cas, les chefs de d6Mlgation et leurs
suppl6ants;

d) L'expression <activit6s officielles de l'Organisation>> englobe les activit6s ad-
ministratives et les activitds entreprises en application du Mdmorandum sur les
Offices agricoles du Commonwealth;

e) Le terme «fonctionnaire>> s'entend du Directeur exdcutif et de toutes les per-
sonnes nomm~es ou recrut~es par l'Organisation pour Etre employees A plein temps et
qui sont assujetties au statut du personnel de l'Organisation, A l'exception des per-
sonnes assurant des services domestiques pour l'Organisation et des personnes
recrut~es sur le plan local ou recevant un salaire horaire.

Article 2. INTERPRETATION

Le present Accord sera interprdt6 eu 6gard h son objectif essentiel qui est de per-
mettre A l'Organisation, A son siege au Royaume-Uni, de s'acquitter de ses respon-
sabilit~s, d'exercer ses fonctions et d'atteindre ses buts int~gralement et efficacement.

Article 3. PERSONNALITE JURIDIQUE
L'Organisation poss~de la personnalit6 juridique. Elle a notamment la capacit6

de contracter, d'acqudrir des biens mobiliers et immobiliers et d'en disposer, et d'ester
en justice.

Article 4. EXONtRATION FISCALE

1. Dans le cadre de ses activit~s officielles, l'Organisation, ses biens et ses
revenus sont exon~rds de l'imp6t sur le revenu, de l'imp6t sur les plus-values et de
rimpot sur les soci6t6s.

2. L'Organisation a droit au remboursement de la taxe sur les v6hicules auto-
mobiles et de la taxe A la valeur ajout6e perque sur le prix d'achat de v6hicules auto-

I Entr6 en vigueur le 5 aoct 1982 par la signature, conform6ment au paragraphe I de 'article 18.
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mobiles neufs fabriqu~s au Royaume-Uni et n~cessaires A l'exercice des activit~s
officielles de l'Organisation.

Article 5. EXONERATION DES DROITS DE DOUANE

1. Les articles import~s ou export6s par l'Organisation ou pour son compte et
n~cessaires A 'exercice de ses activit~s officielles sont exondr~s de tout droit de douane
et de toutes autres taxes frappant l'importation ou l'exportation, h 1'exception des
paiements reprdsentant la rdmundration de services.

2. L'Organisation a droit au remboursement des droits de douane et autres
taxes ainsi que de la taxe A la valeur ajout~e pergus sur les hydrocarbures importds
achet~s par l'Organisation et n~cessaires & l'exercice de ses activit~s officielles.

Article 6. EXONERATION D'IMPOTS ET DE DROITS DE DOUANE

Il n'est pas accordd d'exemption d'imp6ts ou de droits de douane au titre de l'ar-
ticle 4 ou de 'article 5 du present Accord dans le cas d'articles achetds et importds par
des fonctionnaires de l'Organisation pour leur usage personnel.

Article 7. REVENTE

Les articles qui ont W acquis conform~ment aux dispositions de 'article 4 ou
import~s conformdment aux dispositions de l'article 5 du prdsent Accord ne peuvent
etre donn~s, vendus, lou~s ou c~d6s de toute autre mani~re qu'A la condition que les
autoritds comp~tentes en aient W avis~es au prdalable et que les droits de douane et
autres imp6ts frappant lesdits articles aient W acquitt~s.

Article 8. FONDS, DEVISES ET TITRES

L'Organisation peut recevoir, acqu~rir et d~tenir tous fonds, devises ou titres
quels qu'ils soient, et en disposer librement.

Article 9. ACHEMINEMENT DE PUBLICATIONS

L'acheminement de publications et autres documents d'information exp~di~s
par l'Organisation ou envoyds A celle-ci dans le cadre de ses activitds officielles ne fait
l'objet d'aucune restriction.

Article 10. REPRtSENTANTS

1. Les repr~sentants jouissent, pendant l'exercice de leurs fonctions et au cours
de leurs voyages A destination ou en provenance du lieu de la rdunion, des privileges
et immunit~s suivants :
a) Immunit6 de juridiction, meme apr~s i'ach~vement de leur mission, A !'Ngard des

actes accomplis par eux dans l'exercice de leurs fonctions (y compris leurs
paroles et 6crits); cette immunit6 ne peut cependant etre invoqu~e dans le cas
d'une infraction au code de la route commise par un repr~sentant, ni dans le cas
d'un dommage caus6 par un v~hicule automobile conduit par un repr~sentant ou
lui appartenant;

b) Inviolabilit6 de tous leurs papiers et documents officiels;
c) Exemption, pour eux-m~mes et pour leur conjoint, de toutes mesures restrictives

relatives A l'immigration, de tous frais de visa et de toutes formalit~s d'im-
matriculation aux fins du contr6le de l'immigration; et
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d) Sauf s'ils sont r6sidents du Royaume-Uni au regard du contrble des changes,
meme traitement en matire de contr6le des changes que celui accord6 aux
agents diplomatiques.
2. Les dispositions du paragraphe pr6c6dent s'appliquent quelles que soient les

relations existant entre les gouvernements que les personnes vis6es repr~sentent et le
Gouvernement du Royaume-Uni et s'entendent sans pr6judice des immunit6s par-
ticulires auxquelles ces personnes peuvent avoir droit.

3. Les privileges et immunit6s d6crits au paragraphe 1 du pr6sent article ne
sont accord6s A aucun repr~sentant du Gouvernement, ni A aucun citoyen du
Royaume-Uni et des colonies.

4. Les privilfges et immunit6s sont accord~s aux repr6sentants dans le but de
leur permettre d'exercer en toute ind6pendance leurs fonctions aupr~s de 'Organisa-
tion. Un Etat membre lve l'immunit6 de son repr6sentant dans tous les cas oi l'im-
munit6 empecherait que justice ne soit faite et oit elle peut re lev6e sans nuire aux
buts pour lesquels elle est accord6e.

5. En vue d'aider le Gouvernement i appliquer les dispositions du pr6sent arti-
cle, l'Organisation lui communiquera dans la mesure du possible le nom des
repr6sentants pr6alablement A leur arriv6e au Royaume-Uni.

Article 11. FONCTIONNAIRES

1. Les fonctionnaires de l'Organisation :
a) Jouissent de 1'exemption de toutes mesures restrictives relatives A l'immigration,

de tous frais de visa et de toutes formalit~s d'immatriculation aux fins du
contr6le de l'immigration; les membres de leurs familles vivant avec eux b6n6fi-
cient des memes facilit~s;

b) A moins qu'ils ne soient citoyens du Royaume-Uni et des colonies ou r6sidents
permanents au Royaume-Uni, b6n6ficient du traitement accord6 en mati~re de
contr6le des changes A un agent diplomatique au Royaume-Uni de l'Etat ofi ils
6taient residents aux fins du contr6le des changes au moment de leur nomination
A leurs postes dans l'Organisation;

c) A moins qu'ils ne soient citoyens du Royaume-Uni et des colonies ou r6sidents
permanents au Royaume-Uni, sont exempt~s, At l'occasion de leur premi&e prise
de fonctions au Royaume-Uni, des droits de douane et autres taxes (t l'exception
des paiements repr~sentant la r~mun~ration de services) en ce qui concerne l'im-
portation du mobilier ou des effets personnels (y compris un v6hicule auto-
mobile par personne) dont ils sont propridtaires ou d~tenteurs ou qu'ils ont d~jft
command6s et qui sont destin6s A leur usage personnel ou t leur installation. Ces
articles peuvent normalement etre import~s dans les trois mois suivant la
premiere date d'entr~e du fonctionnaire au Royaume-Uni, mais, dans des cir-
constances exceptionnelles, cette p6riode peut etre prolong~e. Ce privilfge est
soumis aux conditions r6gissant la cession de biens exon6r6s de droits lors de leur
importation au Royaume-Uni et aux restrictions g~n6rales appliqu6es au
Royaume-Uni A toute importation.

Article 12. IMPT SUR LE REVENU

1. Les personnes employees par l'Organisation et assujetties au statut du per-
sonnel de l'Organisation, A l'exception des personnes assurant des services domesti-
ques pour l'Organisation et des personnes recrut6es sur le plan local ou recevant un
salaire horaire, sont soumises At une contribution prdlev~e par l'Organisation A son
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profit sur les traitements et 6moluments verses par elle. A compter de la date d'im-
position de cette contribution, lesdits traitements et 6moluments sont exempts de
l'imp6t sur le revenu du Royaume-Uni; toutefois, le Gouvernement conserve le droit
de faire entrer ces traitements et 6moluments en ligne de compte aux fins du calcul du
montant de l'imp6t frappant les revenus provenant d'autres sources.

2. Si l'Organisation institue un rdgime de pensions et de rentes en faveur de ses
anciens fonctionnaires, les dispositions du paragraphe 1 du present article ne s'appli-
quent pas auxdites pensions et rentes.

Article 13. StCURITE SOCIALE

Si l'Organisation institue son propre regime de s~curit6 sociale ou s'associe A
celui d'une autre organisation internationale dans les conditions fix~es par le statut
du personnel de l'Organisation, les fonctionnaires de l'Organisation qui ne sont pas
citoyens du Royaume-Uni et des colonies ou rdsidents permanents au Royaume-Uni
ne seront pas soumis, en ce qui concerne les prestations de services fournies pour le
compte de l'Organisation, aux dispositions du rdgime de s~curit6 sociale institud par
la legislation du Royaume-Uni.

Article 14. COOPERATION

L'Organisation collabore en tous temps avec les autorit~s comp~tentes en vue
d'dviter tous abus auxquels pourraient donner lieu les privileges, immunit~s et
facilit~s pr~vus dans le present Accord. Aucune disposition du present Accord ne
porte atteinte au droit du Gouvernement de prendre toutes les mesures de precaution
qu'il juge n~cessaires dans l'intr& de la s~curit6 publique.

Article 15. NOTIFICATION DE NOMINATION

L'Organisation informe le Gouvernement de la date laquelle un fonctionnaire
prend ses fonctions ou cesse de les exercer. En outre, l'Organisation communique
p~riodiquement au Gouvernement une liste de tous les fonctionnaires, en indiquant
dans chaque cas s'ils sont ou non ressortissants du Royaume-Uni et de ses colonies ou
residents permanents au Royaume-Uni.

Article 16. MODIFICATION

A la demande du Gouvernement ou de l'Organisation, des consultations auront
lieu au sujet de la mise en ceuvre du present Accord, de sa modification ou de sa pro-
rogation. I1 pourra etre donn6 effet a toute interpretation, modification ou proroga-
tion du present Accord par un 6change de lettres entre un repr~sentant du Gouverne-
ment et le Directeur ex~cutif apr~s qu'il aura regu l'approbation de l'Organisation.

Article 17. DIFFtRENDS

Tout diff~rend qui surgirait entre le Gouvernement et l'Organisation au sujet de
l'interpr~tation ou de l'application du present Accord ou de toute question intdres-
sant les rapports entre l'Organisation et le Gouvernement et qui ne serait pas r~gl par
voie de n~gociation ou par toute autre m~thode convenue sera renvoyd pour decision
A un groupe de trois arbitres. L'un des arbitres sera d~sign6 par le principal Secr~taire
d'Etat de Sa Majestd aux affaires 6trang~res et aux affaires du Commonwealth, le
deuxi~me sera d~sign6 par le Directeur excutif et le troisi~me, qui pr~sidera le
Tribunal, sera d~sign6 par les deux premiers. Au cas ofi les deux premiers arbitres ne
pourraient s'entendre sur le nom du troisi~me arbitre dans un d~lai d'un an it compter
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du jour de leur d6signation, celui-ci sera choisi par le Pr6sident de la Cour interna-
tionale de Justice, A la demande du Gouvernement ou de l'Organisation.

Article 18. ENTREE EN VIGUEUR ET ABROGATION

1. Le pr6sent Accord entrera en vigueur ds sa signature.
2. Il pourra 8tre mis fin au pr6sent Accord par voie d'accord entre le Gouverne-

ment et l'Organisation. Au cas ofi le sifge de l'Organisation serait transfdr6 en dehors
du territoire du Royaume-Uni, le pr6sent Accord cessera d'8tre en vigueur apr~s la
pdriode raisonnablement n~cessaire pour opdrer le transfert et liquider les biens de
l'Organisation au Royaume-Uni.

EN FOI DE QUOI, les repr~sentants respectifs ont sign6 le present Accord.
FAIT A Londres, en double exemplaire, le 5 aofit 1982.

Pour le Gouvernement du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord :

MALCOLM RIFKIND

Pour les Offices agricoles du Commonwealth

N. G. JONES
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND
AND THE GOVERNMENT OF THE REPUBLIC OF SENEGAL ON
CERTAIN COMMERCIAL DEBTS

The Government of the United Kingdom of Great Britain and Northern Ireland
(hereinafter referred to as "the United Kingdom") and the Government of the
Republic of Senegal (hereinafter referred to as "Senegal"),

As a result of the Conference regarding the consolidation of Senegalese debts
held in Paris on 12 and 13 October 1981 at which the Government of the United
Kingdom, the Government of Senegal, certain other Governments, the International
Monetary Fund, the International Bank for Reconstruction and Development, the
Secretariat of the United Nations Conference on Trade and Development, the
Commission of the European Communities, the Organisation for Economic Co-
operation and Development and the African Bank of Development were represented;

Have agreed as follows:

Article 1. DEFINITIONS

In this Agreement, unless the contrary intention appears:
(a) "Credit contract" shall mean a credit contract as defined in article 2 of this

Agreement;
(b) "Creditor" shall mean a creditor as defined in article 2 of this Agreement;
(c) "Currency of the debt" shall mean sterling or such other currency not being

CFA Francs as is specified in the credit contract;
(d) "Debt" shall mean any debt to which, by virtue of the provisions of arti-

cles 2 and 9 of this Agreement and of schedule 2 thereto, the provisions of this Agree-
ment apply;

(e) "Debtor" shall mean a debtor as defined in article 2 of this Agreement;
(f) "Maturity" in relation to a debt shall mean the date for the repayment

thereof under the relevant credit contract or under a promissory note or bill of
exchange drawn up pursuant to the terms of such credit contract;

(g) "Ministry" shall mean the Ministry of Finance and Economy of Senegal or
any other Department which the Government of Senegal may nominate for the pur-
poses of this Agreement;

(h) "The Department" shall mean the Export Credits Guarantee Department
of the Government of the United Kingdom or any other Department thereof which
the Government of the United Kingdom may nominate for the purposes of this
Agreement;

(i) "Transfer scheme" shall mean the transfer scheme referred to in article 3 of
this Agreement.

Article 2. THE DEBT
(1) The provisions of this Agreement shall, subject to the provisions of para-

graph (2) of this article, apply to any debt, whether of principal or of contractual

I Came into force on 1 September 1982 by signature, in accordance with article 10.
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interest accruing up to maturity, owed as primary or principal debtor or as guarantor
by the Government of Senegal (hereinafter referred to as "debtor") to a person or
body of persons or corporation resident or carrying on business in the United King-
dom or to any successor thereto (hereinafter referred to as "creditor") provided that:
(a) The debt arises under or in relation to a contract or any agreement supplemental

thereto which was made between the debtor and the creditor for the supply from
outside Senegal of goods or services or both or of finance therefor, and which
allowed credit to the debtor for a period exceeding one year, and which was
entered into before 1 July 1981 (hereinafter referred to as a "credit contract");

(b) Maturity of the debt has occurred or will occur between 1 July 1981, and 30 June
1982 (both dates inclusive) and, where maturity has occurred that debt remains
unpaid;

(c) The debt is or will be in respect of a credit contract guaranteed as to payment of
that debt under a guarantee issued by the Department; and

(d) The debt is not expressed by the terms of the credit contract to be payable in CFA
Francs.
(2) The provisions of this Agreement shall not apply to so much of any debt as

arises from an amount payable upon or as a condition of the formation of the credit
contract, or upon or as a condition of the cancellation or termination of the credit
contract.

Article 3. PAYMENTS TO CREDITORS

Senegal undertakes to pay its debts punctually and shall ensure that funds are
transferred to the creditors in the United Kingdom in the currency of the debt in ac-
cordance with the transfer scheme set out in schedule I to this Agreement.

Article 4. INTEREST
(1) Senegal shall be liable for and shall pay to the creditor interest in ac-

cordance with the provisions of this article on any debt to the extent that it has not
been settled by payment to the creditor in the United Kingdom pursuant to article 3
of this Agreement.

(2) Interest shall accrue during and shall be payable in respect of the period
from maturity until the settlement of the debt by a payment to the creditor, and shall
be paid and transferred to the creditor concerned in the currency of the debt half-
yearly on 30 June and 31 December of each year. However, the first payment of inter-
est shall be made on 31 December 1982.

(3) Interest shall be calculated on the outstanding amount of the debt and paid
at the rate of 10 per cent per annum and shall be calculated on a day to day 365-day-
year basis.

Article 5. EXCHANGE OF INFORMATION

The Department and the Ministry shall exchange all information required for
the implementation of this Agreement.

Article 6. OTHER DEBT SETTLEMENTS
(1) If Senegal agrees with any creditor country other than the United Kingdom

terms for the settlement of indebtedness similar to the indebtedness the subject of
this Agreement which are more favourable than are the terms of this Agreement to
creditors, then the terms for the payment of debts the subject of this Agreement
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shall, subject to the provisions of paragraphs (2) and (3) of this article, be no less
favourable to creditors than the terms so agreed with that other creditor country not-
withstanding any provision of this Agreement to the contrary.

(2) The provisions of paragraph (1) of this article shall not apply in a case
where the aggregate of the indebtedness to that other creditor country is less than the
equivalent of SDR 500,000.

(3) The provisions of paragraph (1) of this article shall not apply to matters
relating to the payments of interest determined by article 4 hereof.

Article 7. PRESERVATION OF RIGHTS AND OBLIGATIONS

This Agreement and its implementation shall not affect the rights and obliga-
tions of creditors and debtors under their credit contracts.

Article 8. RULES
In the implementation of this Agreement the rules set out in schedule 2 to this

Agreement shall apply.

Article 9. THE SCHEDULES

The schedules to this Agreement shall form an integral part hereof.

Article 10. ENTRY INTO FORCE AND DURATION

This Agreement shall enter into force on signature and shall remain in force un-
til the last of the payments to be made to the creditors under articles 3 and 4 of this
Agreement has been made.
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ACCORD' ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LE GOU-
VERNEMENT DE LA RtePUBLIQUE StNtGALAISE RELATIFA
CERTAINES DETTES COMMERCIALES

Le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord
(ci-apr~s ddnommd le < Royaume-Unio) et le Gouvernement de la Rdpublique S6n&
galaise (ci-apr~s d6nomm6 <S6n6gal),

A la suite de la Conf6rence sur la consolidation des dettes s6n6galaises qui se tint
A Paris les 12 et 13 octobre 1981 et A laquelle 6taient repr6sentds le Gouvernement du
Royaume-Uni, le Gouvernement du S~n6gal, certains autres gouvernements, le
Fonds Mondtaire International, la Banque Internationale pour la Reconstruction et
le D6veloppement, le Secr6tariat de la CNUCED, la Commission des Communaut6s
Europ~ennes, l'Organisation de Cooperation et de D~veloppement Economiques et
la Banque Africaine pour le D6veloppement;

Sont convenus de ce qui suit :

Article 1er. DtFINITIONS

Dans le pr6sent Accord, A moins qu'une intention contraire ne soit 6vidente, on
entend :
a) Par « contrat de cr6dit,, un contrat de cr6dit d6fini A l'article 2 du pr6sent Accord;
b) Par (<cr6ancier , un cr6ancier d~fini A 'article 2 du pr6sent Accord;
c) Par < monnaie de la dette>, la livre sterling ou toute autre monnaie sp6cifi6e dans

le contrat de crddit, A 1'exception du franc CFA;
d) Par «dette , toute dette a laquelle les dispositions du pr6sent Accord sont appli-

cables en vertu des dispositions des articles 2 et 9 et de l'annexe 2 dudit Accord;
e) Par <dbiteuro, un d6biteur ddfini A l'article 2 du pr6sent Accord;
j) Par o1'6ch6ance d'une dette , la date pr6vue pour son remboursement en vertu du

contrat de crddit y affdrent ou en vertu d'un billet A ordre ou d'une lettre de change
6tablie conform6ment audit contrat de cr6dit;

g) Par <le Minist~re>, le Minist~re de l'Economie et des Finances du S6n6gal ou tout
autre d6partement que le Gouvernement du S6ndgal d6signerait aux fins du pr6-
sent Accord;

h) Par ole D6partement , le D6partement des garanties de cr6dits A l'exportation
(Export Credits Guarantee Department) du Royaume-Uni, ou tout autre d6par-
tement que le Gouvernement du Royaume-Uni d6signerait aux fins du pr6sent
Accord;

i) Par or~gime de transfert , le r6gime de transfert vis6 a 'article 3 du pr6sent
Accord.

Article 2. LA DETTE
1) Sous r6serve des dispositions du paragraphe 2 du pr6sent article, les disposi-

tions du prdsent Accord s'appliquent A toute dette, qu'il s'agisse du principal ou des
int~rts contractuels accumul6s jusqu'a l'6ch6ance, due par le Gouvernement du

I Entr6 en vigueur le Ier septembre 1982 par la signature, conformiment A Particle 10.
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Sdndgal (ci-apr~s ddnomm6 <dbiteur>>) en tant que d~biteur primaire ou principal
ou en tant que garant, A une personne physique, A un groupe de personnes ou A une
personne morale rdsidant ou exergant des activitds 6conomiques au Royaume-Uni,
ou A Fun quelconque de leurs successeurs (ci-apr~s d6nomm6 ocr6ancier>>), pour
autant que :
a) La dette est nde en vertu ou en cons6quence d'un contrat ou de tout accord

compl6mentaire conclu entre le ddbiteur et le cr6ancier en vue de la fourniture au
S6n6gal, en provenance de l'ext6rieur, de biens et/ou de services ou des moyens
financiers correspondants, consentant au ddbiteur une durde de cr6dit supdrieure
A un an et pass6 avant le 1er juillet 1981 (ci-apr~s d6nomm6 <contrat de cr6dit >);

b) La dette est venue ou doit venir A l'chance entre le 1er juillet 1981 et le 30 juin
1982 inclusivement et, lorsque la dette est venue h l'chance, le paiement en reste
dfi;

c) La dette r6sulte ou r6sultera d'un contrat de cr6dit assorti, en ce qui concerne le
paiement de la dette, d'une garantie souscrite par le Ddpartement;

d) La dette n'est pas libell6e, aux termes du contrat de cr6dit, en francs CFA.
2) Les dispositions du pr6sent Accord ne s'appliquent pas A la portion d'une

dette correspondant A un montant exigible soit au moment de 'tablissement du
contrat de cr6dit ou A titre de condition de son 6tablissement, soit au moment de Fan-
nulation ou rdsiliation dudit contrat ou A titre de condition de son annulation ou rdsi-
liation.

Article 3. PAIEMENT AUX CRANCIERS

Le Sndgal s'engage A payer ponctuellement ses dettes et veillera A ce que les
transferts de fonds en faveur des cr~anciers au Royaume-Uni s'effectuent en monnaie
de la dette, conform~ment au regime de transfert fix6 A l'annexe 1 du present Accord.

Article 4. INTtRETS

1) Le S~n~gal sera tenu de payer au cr~ancier des intdrets sur toute dette,
conformdment aux dispositions du present article, dans la mesure oii elle n'aura pas
6t6 r~gl~e au moyen de versements au cr~ancier au Royaume-Uni en vertu de 'arti-
cle 3 du present Accord.

2) Les intrts courront pendant la p~riode allant de l'dch~ance jusqu'au r~gle-
ment de la dette au moyen d'un versement au cr~ancier, et seront pergus pour la
meme p~riode; ils seront verses et transforms au cr~ancier en cause en monnaie de la
dette semestriellement les 30 juin et 31 d~cembre de chaque annie. Cependant le pre-
mier paiement d'intrt interviendra le 31 d~cembre 1982.

3) Les int~rets seront calculus sur le reliquat de la dette et pay~s au taux de
10 pour cent et par an, dtant calculM au jour le jour, adoptant une annie de 365 jours.

Article 5. ECHANGES D'INFORMATIONS
Le Dpartement et le Ministare 6changeront toutes les informations requises

pour rapplication du present Accord.

Article 6. AUTRES REGLEMENTS DE DETTES

1) Si les conditions convenues entre le S~n~gal et tout pays cr~ancier autre que
le Royaume-Uni, en ce qui concerne le r~glement de dettes analogues A celles qui font
robjet du present Accord, sont plus favorables pour les cr~anciers que les conditions
prdvues par le present Accord, alors les conditions A appliquer au paiement des dettes
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faisant l'objet du present Accord, sous reserve des dispositions des paragraphes 2 et 3
du prdsent article, ne devront pas atre moins favorables pour les crdanciers que les
conditions ainsi convenues avec cet autre pays crdancier, nonobstant toute disposi-
tion contraire du prdsent Accord.

2) Les dispositions du paragraphe 1 du pr6sent article ne s'appliquent pas au
cas oai le montant global des dettes envers l'autre pays crdancier est infdrieur a l'6qui-
valent de 500 000 DTS.

3) Les dispositions du paragraphe 1 du pr6sent article ne s'appliquent pas aux
questions concernant les paiements d'intdr~ts vis6s A l'article 4 ci-dessus.

Article 7. MAINTIEN DES DROITS ET OBLIGATIONS

Les pr6sent Accord et son application n'affecteront pas les droits et obligations
des cr6anciers et des d6biteurs en vertu de leurs contrats de cr6dit.

Article 8. RtGLEMENTATION

Pour l'application du pr6sent Accord, les rbgles 6nonc6es A son annexe 2 seront
observ6es.

Article 9. LES ANNEXES

Les annexes du pr6sent Accord en font partie int6grante.

Article 10. ENTRtE EN VIGUEUR ET DURtE

Le pr6sent Accord entrera en vigueur A la date de sa signature et restera en
vigueur jusqu'A ce que soit effectu6 le dernier versement aux cr~anciers en vertu des
articles 3 et 4 du pr6sent Accord.
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IN WITNESS WHEREOF the undersigned,
being duly authorised thereto, have signed
this Agreement.

DONE in duplicate at London this
1st day of September 1982 in the English
and French languages, both texts being
equally authoritative.

For the Government
of the United Kingdom of Great Britain

and Northern Ireland:

EN FOI DE QUOI les soussign~s, dfiment
autorisds, ont signd le prdsent Accord.

FAIT en double exemplaire A Londres,
le 1 er septembre 1982 en langues anglaise
et frangaise, les deux textes faisant dgale-
ment foi.

Pour le Gouvernement
du Royaume-Uni de Grande-Bretagne

et d'Irlande du Nord :

CRANLEY ONSLOW

For the Government
of the Republic of Senegal:

Pour le Gouvernement
de la R~publique du S6n6gal:

0. CAMARA
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SCHEDULE 1

TRANSFER SCHEME

In respect of each debt which fell due or will fall due between 1 July 1981 and 30 June 1982
both dates inclusive and which remains unpaid:
(a) An amount equal to 85 per cent shall be paid and transferred from Senegal to the United

Kingdom in ten equal and consecutive half-yearly instalments on 30 June and 31 December
each year commencing on 30 June 1986; and

(b) The balance of 15 per cent shall be paid and transferred from Senegal to the United
Kingdom in three equal and consecutive annual instalments on 30 June each year
commencing on 30 June 1983.

SCHEDULE 2

RULES

(1) The Department and the Ministry shall agree a list of debts to which, by virtue of the
provisions of article 2 of this Agreement, this Agreement applies.

(2) Such a list shall be completed as soon as possible. This list may be reviewed from time
to time at the request of the Department or of the Ministry. The agreement of both the Depart-
ment and the Ministry shall be necessary before the list may be altered or amended or added to.

(3) Neither inability to complete the list referred to in paragraphs (1) and (2) of this
schedule nor delay in its completion shall prevent or delay the implementation of the other
provisions of this Agreement.

(4) (a) The Ministry shall transfer the necessary amounts in the currency of the debt to
a bank in the United Kingdom together with payment instructions in favour of the creditor to
whom payment is due in accordance with this Agreement.

(b) When making such transfer the Ministry shall give the Department particulars of the
debts and of the interest to which the transfers relate.
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ANNEXE 1

REGIME DE TRANSFERT

Pour chaque dette qui est venue ou doit venir A l'Nchance entre le Ier juillet 1981 et le
30 juin 1982 inclusivement et dont le paiement reste dfi :
a) Un montant 6gal A 85 pour cent sera pay6 et transfr6 du S~n~gal au Royaume-Uni en

10 tranches semestrielles 6gales et cons~cutives les 30 juin et 31 decembre de chaque annie, A
compter du 30 juin 1986; et

b) Le solde de 15 pour cent sera pay6 et transf~r6 du S~n~gal au Royaume-Uni en 3 tranches
annuelles dgales et consdcutives le 30 juin de chaque annie, i compter du 30 juin 1983.

ANNEXE 2

RtGLEMENTATION

1) Le D~partement et le Minist~re conviendront d'une liste de dettes auxquelles le present
Accord est applicable, en vertu des dispositions de son article 2.

2) Cette liste sera 6labor~e ds que possible. Elle pourra tre revue de temps A autre, A la
demande du Dpartement ou du Ministre. Les changements, modifications et additions A
apporter i cette liste n~cessiteront l'accord prdalable du D~partement aussi bien que du
Ministre.

3) Le fait que la liste vis~e aux paragraphes 1 et 2 de la pr~sente annexe ne peut pas etre
61aborge ou que des retards sont apport6s i son d1aboration n'emp~chera ni ne retardera la mise
en oeuvre des autres dispositions du pr6sent Accord.

4) a) Le Minist~re effectuera le transfert des montants n6cessaires en monnaie de la
dette A une banque du Royaume-Uni, avec les ordres de paiement en faveur du cr6ancier auquel
le paiement est dfi conformgment au pr6sent Accord.

b) Lorsqu'il effectuera ledit transfert, le Minist~re donnera au D6partement les details
des dettes et des intdr~ts auxquels les transferts ont trait.
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tween Great Britain and Northern Ireland and the
Netherlands regarding legal proceedings in civil and
commercial matters and of the Supplementary Conven-
tion of 17 November 1967 regarding legal proceedings.
Nassau, 3 March 1977, The Hague, 5 October 1978,
and Nassau, 24 November 1980

Authentic text: English.

Registered by the Netherlands on 13 January 1983.

PAYS-BAS
et

BAHAMAS

I9change de lettres constituant un accord relatif a l'appli-
cation de ia Convention du 31 mai 1932 entre la
Grande-Bretagne et l'Irlande du Nord et les Pays-Bas
concernant les actes de procedure en matieres civile et
commerciale et celle de la Convention supplementaire
du 17 novembre 1967 relative ' la procedure judiciaire.
Nassau, 3 mars 1977, La Haye, 5 octobre 1978, et
Nassau, 24 novembre 1980

Texte authentique : anglais.

Enregistr6 par les Pays-Bas le 13 janvier 1983.
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EXCHANGE OF LETTERS CONSTITUTING AN AGREEMENT' BE-
TWEEN THE GOVERNMENT OF THE KINGDOM OF THE
NETHERLANDS AND THE GOVERNMENT OF THE COMMON-
WEALTH OF THE BAHAMAS CONCERNING THE APPLICA-
TION OF THE CONVENTION OF 31 MAY 1932 BETWEEN GREAT
BRITAIN AND NORTHERN IRELAND AND THE NETHER-
LANDS REGARDING LEGAL PROCEEDINGS IN CIVIL AND
COMMERCIAL MATTERS2 AND OF THE SUPPLEMENTARY
CONVENTION OF 17 NOVEMBER 1967 REGARDING LEGAL
PROCEEDINGS3

MINISTRY OF EXTERNAL AFFAIRS
NASSAU, BAHAMAS

3 March 1977

Ref. EXT/133/17

Sir,
I have the honour to call to your attention the notification addressed to the

Secretary-General of the United Nations on 10 July 1973, that, in principle, the
Government of the Commonwealth of The Bahamas acknowledged that the Treaty
Rights and Obligations of the former Colony of the Bahamas, for which the United
Kingdom was responsible would be inherited by the Commonwealth of The Bahamas
upon independence by virtue of customary international law; but that since it is likely
that by virtue of customary international law certain treaties may have lapsed at the
date of Independence of the Commonwealth of The Bahamas, it seemed essential
that each treaty should be subjected to legal examination.
The Government of the Commonwealth of The Bahamas has examined:
- The Convention on Legal Proceedings in Civil an. Commercial Matters, signed at London

on 31 May 1932.2
I have the honour to inform Your Excellency's Government that the Government of the

Commonwealth of The Bahamas desires that the above Convention should continue to regu-
late the matters contained therein as between our respective countries.

If the foregoing proposal is acceptable to the Government of the Kingdom of the
Netherlands, I have the honour to suggest that the present Note and Your
Excellency's reply in that sense shall constitute an Agreement between the two
Governments to continue into effect the Convention on Legal Proceedings in Civil
and Commercial Matters signed on 31 May 1932 with effect from the date of Your
Excellency's reply.

I Came into force on 18 November 1981, the date on which the Government of the Netherlands notified the Govern-
ment of the Bahamas in writing of the completion of the necessary constitutional procedures, in accordance with the
pr~sions of the said letters.

(.9League of Nations, Treaty Series, vol. CXL, p. 287.
3 United Nations, Treaty Series, vol._721, p. 51.
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Please accept, Sir, the assurances of my highest consideration.

[Signed]

P. L. ADDERLEY

Minister of External Affairs
of the Commonwealth of the Bahamas

Minister of Foreign Affairs
of the Kingdom of the Netherlands

The Hague
Netherlands

II

MINISTRY OF FOREIGN AFFAIRS

The Hague, 5 October 1978

DVE/VV-269254

Your Excellency,
I have the honour to acknowledge receipt of Your letter ref. EXT/133/17 of

3 March 1977 which reads as follows:

[See letter I]

In reply, I have the honour to inform Your Excellency that the Government of
the Kingdom of the Netherlands accepts the proposal of the Government of the
Commonwealth of The Bahamas that the Convention between the Netherlands and
Great Britain regarding Legal Proceedings in Civil and Commercial matters, signed
at London on 31 May 1932 and supplemented on 17 November 1967' at The Hague,
shall be binding between their countries, it being understood that with respect to the
Commonwealth of The Bahamas the Convention shall be modified by substituting
the words "Registrar of the Supreme Court" for "Senior Master of the Supreme
Court of Judicature" wherever the latter appear in the text.

I have the honour further to inform Your Excellency that the Government of the
Kingdom of the Netherlands is prepared to conclude an agreement to that effect with
the Government of the Commonwealth of The Bahamas.

The Government of the Kingdom of the Netherlands however proposes that this agreement,
which shall be constituted by Your Letter of 3 March 1977, this letter and Your Excellency's reply
concurring therein, shall be applied in such a way that requests by the competent judicial
authority in one country to the competent judicial authority in the other country for service of
judicial and extra-judicial documents or for the taking of evidence may either be addressed and
sent in accordance with the regime provided for in and under the Convention of 1932 or be
communicated directly between these judicial authorities.

The Government of the Kingdom of the Netherlands further proposes that this agreement
shall enter into force on the date on which the Government of the Kingdom of the Netherlands
has notified the Government of the Commonwealth of The Bahamas in writing that the proce-

I United Nations, Treaty Series, vol. 721, p. 51.
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dures constitutionally required in the Kingdom of the Netherlands in respect of this agreement
have been complied with.

I avail myself of this opportunity to renew to Your Excellency the assurance of
my highest consideration.

C. A. VAN DER KLAAUW

The Minister of External Affairs
of the Commonwealth of The Bahamas

III

MINISTRY OF EXTERNAL AFFAIRS
NASSAU, BAHAMAS

24 November, 1980

Ref. MEA/CONF/73/10/8

Your Excellency,
I have the honour to refer to your letter Ref DVE/VV-269254 dated 5 October

1978, which was in response to my letter EXT/133/17 of 3 March 1977, concerning
the Convention on Legal Proceedings in Civil and Commercial Matters signed at
London on 31 May 1932, and supplemented on 17 November 1967 at The Hague.

Your letter stated the following:

[See letter II]

I have the honour to inform Your Excellency that the proposals set forth in your
letter above are acceptable to the Government of the Commonwealth of The
Bahamas and that the Government of the Commonwealth of The Bahamas agrees
that its Note of 3 March 1977, Your Excellency's letter of 5 October 1978 and this
reply be considered by our respective Governments as constituting an Agreement to
continue into effect, the aforesaid Convention regarding Legal Proceedings in Civil
and Commercial Matters signed at London on 31 May 1932 and supplemented on
17 November 1967 at The Hague.

Please accept, Excellency, the assurances of my highest consideration.

[Signed]

PAUL LAWRENCE ADDERLEY
Minister of External Affairs of

the Commonwealth of The Bahamas

His Excellency Minister of Foreign Affairs
of the Kingdom of the Netherlands

The Hague
Netherlands
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[TRADUCTION - TRANSLATION]

tCHANGE DE LETTRES CONSTITUANT UN ACCORD' ENTRE LE
GOUVERNEMENT DU ROYAUME DES PAYS-BAS ET LE GOU-
VERNEMENT DU COMMONWEALTH DES BAHAMAS RELATIF
A L'APPLICATION DE LA CONVENTION DU 31 MAI 1932
ENTRE LA GRANDE-BRETAGNE ET L'IRLANDE DU NORD ET
LES PAYS-BAS CONCERNANT LES ACTES DE PROCtDURE EN
MATItRES CIVILE ET COMMERCIALE 2 ET CELLE DE LA
CONVENTION SUPPLtMENTAIRE DU 17 NOVEMBRE 1967 RE-
LATIVE A LA PROCtDURE JUDICIAIRE3

I

MINISTtRE DES AFFAIRES EXTERIEURES
NASSAU (BAHAMAS)

Le 3 mars 1977

Rdf. EXT/133/17

Monsieur le Ministre,
J'ai 1'honneur d'appeler votre attention sur la notification adressde au Secrdtaire

gdndral de l'Organisation des Nations Unies le 10 juillet 1973, par laquelle le Gouver-
nement du Commonwealth des Bahamas a reconnu en principe que les droits et obli-
gations conventionnels de l'ancienne Colonie des Bahamas dont le Royaume-Uni
dtait responsable seraient repris par le Commonwealth des Bahamas en vertu du droit
international coutumier lors de son accession A l'inddpendance, mais que, comme il
est vraisemblable, par l'effet du droit international coutumier, certains traitds auront
expird A la date de l'inddpendance du Commonwealth des Bahamas, il semblait
ndcessaire que chaque traitd ffit soumis A un examen juridique.

Le Gouvernement du Commonwealth des Bahamas a examin6:
- La Convention concernant les actes de procedure en mati~res civile et commerciale signde A

Londres le 31 mai 19322.
J'ai l'honneur d'informer votre Gouvernement que le Gouvernement du Commonwealth

des Bahamas ddsire que la Convention prdcitde continue de rdgir cette matiire entre nos deux
pays.

Si la proposition qui prdcbde est acceptable pour le Gouvernement du Royaume
des Pays-Bas, je propose que la prdsente note et votre rdponse dans ce sens consti-
tuent un accord entre nos deux gouvernements pour maintenir en vigueur la Conven-
tion concernant les actes de procddure en matibres civile et commerciale signde le 31
mai 1932, avec effet A la date de votre rdponse.

I Entr6 en vigueur le 18 novembre 1981, date A laquelle le Gouvernement des Pays-Bas a inform6 le Gouvernement
des Bahamas, par notification dcrite, de l'accomplissement des procddures constitutionnelles requises, conformdment aux
disposition desdites lettres.

2 Socit6 des Nations, Recueil des Traitfs, vol. CXL, p. 287.
3 Nations Unies, Recuel des Traitds, vol. 721, p. 51.
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Veuillez agr~er, Monsieur le Ministre, l'assurance de ma tr~s haute consid6-
ration.

Le Ministre des affaires ext6rieures
du Commonwealth des Bahamas,

[Signil

P. L. ADDERLEY

Le Ministre des affaires dtrang~res
du Royaume des Pays-Bas

La Haye (Pays-Bas)

II

MINISTERE DES AFFAIRES ETRANGERES

La Haye, le 5 octobre 1978

DVE/VV-269254

Monsieur le Ministre,
J'ai l'honneur d'accuser r6ception de votre lettre du 3 mars 1977 portant la r6f6-

rence EXT/133/17, qui se lit comme suit :

[ Voir lettre I]

En r6ponse, je vous informe que le Gouvernement du Royaume des Pays-Bas
accepte la proposition du Gouvernement du Commonwealth des Bahamas tendant A
ce que la Convention entre les Pays-Bas et la Grande-Bretagne concernant les actes
de proc6dure en matires civile et commerciale sign6e A Londres le 31 mai 1932 et
complte le 17 novembre 1967' h La Haye lie leurs deux pays, 6tant entendu que,
pour le Commonwealth des Bahamas, la Convention sera modifi~e par la substitu-
tion des mots <Greffier de la Cour supr~me aux mots oSenior Master of the
Supreme Court of Judicature> partout oil ils figurent dans le texte.

Je vous informe aussi que le Gouvernement du Royaume des Pays-Bas est prat
conclure un accord i cet effet avec le Gouvernement du Commonwealth des
Bahamas.

Le Gouvernement du Royaume des Pays-Bas propose cependant que cet accord, qui sera
constitu6 par votre lettre du 3 mars 1977, la pr6sente lettre et votre r6ponse dans ce sens, s'ap-
plique de telle manikre que les demandes faites par l'autorit6 judiciaire comptente d'un pays i
I'autorit6 judiciaire comp&ente de l'autre pays en vue de la signification d'actes judiciaires ou
extra-judiciaires, ou de la r6union de preuves, puissent soit tre adressdes et exp6di6es confor-
m~ment au r6gime prdvu par la Convention de 1932 et en application de cette Convention, soit

re communiqu6es directement entre ces autorit~s judiciaires.
Le Gouvernement du Royaume des Pays-Bas propose en outre que cet accord entre en

vigueur A compter de la date oil le Gouvernement des Pays-Bas aura informd le Gouvernement

I Nations Unies, Recueil des Traits, vol. 721, p. 51.
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dd Commonwealth des Bahamas, par notification 6crite, que les procedures constitutionnelles
requises au Royaume des Pays-Bas pour l'entre en vigueur dudit accord ont &6 accomplies.

Je saisis cette occasion pour renouveler Votre Excellence l'assurance de ma tr~s
haute consideration.

C. A. VAN DER KLAAUW

Le Ministre des affaires extdrieures
du Commonwealth des Bahamas

Ill

MINISTERE DES AFFAIRES EXTtRIEURES
NASSAU (BAHAMAS)

Le 24 novembre 1980

Rf. MEA/CONF/73/10/8

Monsieur le Ministre,
J'ai l'honneur de rappeler votre lettre du 5 octobre 1978, portant la r6f6rence

DVE/VV-269254, qui r6pondait A ma lettre EXT/133/17 du 3 mars 1977 au sujet de
la Convention concernant les actes de proc6dure en matires civile et commerciale
signde A Londres le 31 mai 1932 et compl6t~e le 17 novembre 1967 A La Haye.

Votre lettre se lisait comme suit :

[ Voir lettre II]

J'ai l'honneur de vous informer que les propositions formul6es dans votre lettre
ci-dessus sont acceptables pour le Gouvernement du Commonwealth des Bahamas et
que le Gouvernement du Commonwealth des Bahamas consent que sa note du 3 mars
1977, votre lettre du 5 octobre 1978 et la pr6sente r6ponse soient considr es par nos
gouvernements respectifs comme constituant un accord tendant A maintenir en
vigueur la Convention pr6cit6e concernant les actes de proc6dure en mati~res civile et
commerciale sign6e A Londres le 31 mai 1932 et compl6t6e le 17 novembre 1967 A La
Haye.

Veuillez agr6er, Monsieur le Ministre, l'assurance de ma tr~s haute consid6-
ration.

Le Ministre des affaires ext~rieures

du Commonwealth des Bahamas,

[Sign6]

PAUL LAWRENCE ADDERLEY

Son Excellence le Ministre des affaires trangres
du Royaume des Pays-Bas

La Haye (Pays-Bas)

Vol. 1297.1-21521





No. 21522

MULTILATERAL

Regional Convention on the recognition of studies, cer-
tificates, diplomas, degrees and other academic qual-
ifications in higher education in the African States.
Adopted at Arusha on 5 December 1981

Authentic texts: English, Arabic, Spanish and French.

Registered by the United Nations Educational, Scientific and Cultural
Organization on 17 January 1983.

MULTILATIRAL

Convention regionale sur la reconnaissance des etudes et des
certificats, dipl6mes, grades et autres titres de
l'enseignement sup~rieur dans les lEtats d'Afrique.
Adopte'e i Arusha le 5 decembre 1981
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Enregistrde par l'Organisation des Nations Unies pour l''ducation, la science
et la culture le 17janvier 1983.
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REGIONAL CONVENTION' ON THE RECOGNITION OF STUDIES,
CERTIFICATES, DIPLOMAS, DEGREES AND OTHER ACA-
DEMIC QUALIFICATIONS IN HIGHER EDUCATION IN THE
AFRICAN STATES ADOPTED AT ARUSHA ON 5 DECEMBER 1981

The African States, Parties to the present Convention,
Considering the close bonds of solidarity that history and geography have forged

between them,
Reaffirming, in accordance with the Charter of the Organization of African

Unity,' their common resolve to strengthen understanding and co-operation among
the African peoples in order to meet their aspirations towards greater brotherhood
and increased solidarity in a larger unity transcending ethnic and national diversity,

Noting that the fulfilment of these aspirations, long thwarted by colonial domi-
nation and the consequent division of the African continent, calls for intensive co-
operation among the African States, which alone is capable of safeguarding their
hard-won independence and sovereignty, of preserving and strengthening the cul-
tural identity and diversity of their peoples, of respecting the specific character of
their educational systems, of increasing and improving their educational facilities
and curricula, and of ensuring effective use in the best interests of the continent as a
whole both of the training resources available in their respective territories and of the
intellectuals, administrators, technologists, technicians and other high-level person-
nel which have been trained,

Desirous in particular of strengthening and increasing their co-operation in
matters relating to education and the use of human resources with the aim, in partic-
ular, of encouraging the advancement of knowledge, of achieving a constant and
gradual improvement in the quality of higher education and of promoting economic,
social and cultural development in each of the African countries and in the continent
as a whole,

Convinced that, as part of this co-operation, the recognition of studies, certifi-
cates, diplomas, degrees and other academic qualifications in higher education,
which would ensure the greater mobility of students and persons engaged in an occu-
pation throughout the African continent, is one of the conditions necessary for accel-
erating the development of the region, which implies that increasing numbers of
scientists, technologists, technicians and specialists will be trained and their services
fully utilized,

Convinced that, precisely on account of the diversity and complexity of
programmes of study, the system of equivalence of diplomas hitherto in use does not
suffice to allow the best possible use to be made of their educational facilities, and

I Came into force on 1 January 1983, i.e., one month after the deposit of the second instrument of ratification with
the Director-General of the United Nations Educational, Scientific and Cultural Organization, in accordance with arti-
cle 18. The following States deposited instruments of ratification as indicated hereafter:

Date of deposit of the
State instrument of ratification
Lesotho ........................................................... 13 Septem ber 1982
Togo ............................................................. I D ecem ber 1982

2 United Nations, Treaty Series, vol. 479, p. 39.
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that it is now becoming essential to adopt the concept of recognition of stages of
training, taking into account not only the diplomas and degrees obtained but also the
courses of study followed and the knowledge and experience acquired,

Desirous of taking the greatest possible account in their future collaboration of
the requirements of development and of the need to encourage the democratization
of education and the promotion of lifelong education, while at the same time ensur-
ing the continuous improvement of the quality of instruction,

Resolved to organize and strengthen their co-operation in the field of recogni-
tion of studies, certificates, diplomas, degrees and other academic qualifications by
means of a convention which would be the starting-point for concerted dynamic
action carried out, in particular, through national, bilateral, subregional and
regional bodies already in existence or set up for that purpose,

Expressing the hope that this Convention will be a step towards more wide-
ranging action leading to an international convention between all the Member States
of the United Nations Educational, Scientific and Cultural Organization,

Have agreed as follows:

I. DEFINITIONS

Article 1. 1. For the purposes of this Convention the "recognition" of a
foreign certificate, diploma, degree or other academic qualification of higher educa-
tion means its acceptance by the competent authorities of a Contracting State and the
granting to the holder of the rights enjoyed by persons possessing a national certifi-
cate, diploma, degree or academic qualification with which the foreign one is as-
sessed as comparable. Such rights extend to either the pursuit of studies, or the prac-
tice of a profession, or both, according to the applicability of the recognition.
(a) Recognition of a foreign certificate, diploma, degree or other academic qualifica-

tion with a view to undertaking or pursuing studies at the higher level shall entitle
the holder to enter the higher educational and research institutions of any
Contracting State under the same conditions as those applying to holders of a
similar certificate, diploma, degree or other academic qualification issued in the
Contracting State concerned.

(b) Recognition of a foreign certificate, diploma, degree or other academic qualifica-
tion with a view to the practice of a profession is the recognition of the holder's
technical capacity, and confers on him the rights and obligations of holders of
the national certificate, diploma, degree or other academic qualification required
for the practice of the profession concerned. Such recognition does not exempt
the holder of the foreign certificate, diploma, degree or other academic qualifica-
tion from complying with the legal requirements or the conditions for the prac-
tice of the profession concerned which may be laid down by the competent
governmental or professional authorities in the Contracting State concerned.
2. For the purposes of this Convention:

(a) "Secondary education" means that stage of studies of any kind which follows
primary or elementary and preparatory education and the aims of which include
preparing pupils for admission to higher education;

(b) "Higher education" means all types of education and research at post-secondary
level. Such education is open to all persons who are properly qualified, either
because they have obtained a secondary-school leaving diploma or certificate or
because they have received appropriate training or acquired appropriate knowl-
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edge according to the conditions laid down for that purpose by the State
concerned.
3. For the purposes of this Convention, "partial studies" means any education

whose duration or content is partial by comparison with the norms prevailing in the
institution in which it was acquired. Recognition by a Contracting State of partial
studies pursued in an institution situated in the territory of another Contracting State
and recognized by that State may be granted in accordance with the level of achieve-
ments reached by the student in the opinion of the State granting recognition.

4. For the purposes of this Convention, "stage of training" means a sum of
academic and practical studies, or personal experience and achievements leading to
the requisite point of maturity and skill in order - with regard to continuation of
studies - to undertake the subsequent stage and - with regard to the practice of a
profession - to assume the responsibilities and perform the duties corresponding to
the stage concerned.

II. Aims

Article 2. 1. The Contracting States intend, through joint action concern-
ing the recognition of studies, certificates, diplomas, degrees or other academic quali-
fications, to contribute to: (a) strengthening African unity and solidarity; (b) remov-
ing the constraints based on different past colonial experience which cut across the
region's traditional historical and cultural links; and (c) promoting and strengthen-
ing the cultural identity of Africa and of its various countries.

2. The Contracting States solemnly declare their firm resolve to co-operate
closely with a view to:
(a) Enabling the educational resources available to them to be used as effectively as

possible in the interests of all the Contracting States and, for this purpose:
(i) To make their higher educational institutions as widely accessible as possi-

ble to students from any of the Contracting States;
(ii) To recognize the studies, certificates, diplomas, degrees and other

academic qualifications of such persons, and to encourage exchanges and
the greatest possible freedom of movement of teachers, students and
researchers in the region;

(iii) To co-ordinate the entrance requirements of the educational institutions of
each country;

(iv) To alleviate the difficulties encountered by those returning home after
completing their education abroad, so that their reintegration into the life
of the country may be achieved in the manner most beneficial both to the
community and to the development of their own personality;

(v) To adopt terminology and evaluation criteria as similar as possible in order
to facilitate the application of a system which will ensure the comparability
of credits, subjects of study and certificates, diplomas, degrees and other
qualifications of higher education;

(vi) To take account, in the conception and revision of their educational
systems and programmes, and of their methods of evaluation, of African
realities and to provide for gradual adoption of the African languages as
languages of instruction;
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(vii) To adopt a dynamic approach in matters of admission to further stages of
study, bearing in mind not only knowledge attested by academic qualifica-
tions, but also personal experience and achievements;

(viii) To adopt methods of evaluation based solely on knowledge and skills
acquired;

(ix) To adopt flexible criteria for the evaluation of partial studies, based on the
educational level reached and on the content of the courses taken, bearing
in mind the interdisciplinary character of knowledge at the higher educa-
tional level;

(x) To improve the system for the exchange of information regarding the
recognition of studies, certificates, diplomas, degrees and other qualifi-
cations;

(b) Constantly reviewing and harmonizing curricula and planning of higher educa-
tion in the Contracting States so as to take account of development require-
ments, of the African aspirations towards a new economic order, and of the
recommendations made by the competent organs of the United Nations Educa-
tional, Scientific and Cultural Organization concerning the continuous improve-
ment of the quality of education, the promotion of lifelong education and the
democratization of education;

(c) Promoting the widest and most effective use of human resources so as to contri-
bute to the acceleration of the development of the countries concerned, while at
the same time avoiding the "brain drain";

(d) Promoting interregional co-operation in the matter of the recognition of studies,
certificates, diplomas, degrees and other academic qualifications.
3. The Contracting States agree to take all necessary steps at the national,

bilateral and multilateral levels, in particular by means of bilateral, subregional,
regional or other agreements, agreements between universities or other higher educa-
tional institutions and arrangements with the competent national or international
organizations and other bodies, with a view to the progressive attainment of the goals
defined in the present article.

III. UNDERTAKINGS FOR IMMEDIATE APPLICATION

Article 3. For the purposes of the continuation of studies and immediate
admission to the subsequent stages of training in higher educational institutions
situated in their respective territories, the Contracting States recognize, under the
same conditions as those applicable to local academic qualifications, secondary-
school leaving certificates issued in the other Contracting States, the possession of
which qualifies the holders for admission to the subsequent stages of training in
higher educational institutions situated in the territories of those Contracting States,
provided the applicant satisfies or is given the opportunity to meet the requirements
pertaining to the academic level prescribed for admission into those subsequent
stages of training in higher education.

Article 4. The Contracting States agree to take all necessary steps at the
national level with a view to:
(a) Recognizing, for the purpose of the pursuit of studies and immediate admission

to the subsequent stages of training in higher educational institutions situated in
their respective territories and under conditions applicable locally, academic

Vol. 1297.1-21522



106 United Nations - Treaty Series 9 Nations Unies - Recueil des Trait~s 1983

qualifications obtained in a higher educational institution situated in the ter-
ritory of another Contracting State and recognized by it, denoting that a full
course of studies at the higher level has been completed to the satisfaction of the
competent authorities;

(b) Defining, so far as possible, the procedure applicable to the recognition, for the
purpose of the pursuit of studies, of the partial studies pursued in higher educa-
tional institutions situated in the other Contracting States.

Article 5. The Contracting States agree to take the necessary steps to ensure
that certificates, diplomas, degrees and other academic qualifications issued by the
competent authorities of the other Contracting States are effectively recognized so
far as possible for the purpose of practising a profession within the meaning of arti-
cle 1, paragraph 1 (b).

Article 6. 1. Considering that recognition refers to the studies followed and
the certificates, diplomas, degrees and other academic qualifications obtained in the
recognized institutions of a given Contracting State, any person of whatever nation-
ality or political or legal status, who has followed such studies and obtained such
certificates, diplomas, degrees or other academic qualifications shall be entitled to
benefit from the provisions of articles 3, 4 and 5.

2. Any national of a Contracting State who has obtained in the territory of a
non-Contracting State one or more certificates, diplomas, degrees or other qualifica-
tions similar to those defined in articles 3, 4 and 5 may avail himself of those provi-
sions which are applicable, on condition that his certificates, diplomas, degrees or
qualifications have been recognized in his home country and in the country in which
he wishes to continue his studies, without prejudice to the provisions of article 20 of
this Convention.

IV. MACHINERY FOR IMPLEMENTATION

Article 7. The Contracting States shall endeavour to attain the goals defined
in article 2 and shall ensure that the undertakings set forth in articles 3, 4 and 5 above
are put into effect by means of:
(a) National bodies;
(b) The regional committee defined in Article 9 below;
(c) Bilateral or subregional bodies.

Article 8. 1. The Contracting States recognize that the attainment of the
goals and the execution of the undertakings defined in this Convention will require,
at the national level, close co-operation and co-ordination of the efforts of a great
variety of national authorities, whether governmental or non-governmental, particu-
larly universities and other higher education institutions. They therefore agree to
entrust the study of the problems involved in the application of this Convention to
appropriate national bodies, with which all the sectors concerned will be associated
and which will be empowered to propose appropriate solutions. The Contracting
States will furthermore take all the administrative measures required to speed up the
effective functioning of these national bodies.

2. Every national body shall have at its disposal the necessary means to enable
it either to collect, process and file all information of use to it in its activities relating
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to studies, diplomas and degrees in higher education, or to obtain the information it
requires in this connection at short notice from a separate national documentation
centre.

Article 9. 1. A regional committee composed of representatives of all the
Contracting States is hereby set up and its secretariat entrusted to the Director-
General of the United Nations Educational, Scientific and Cultural Organization.

2. The function of the regional committee shall be to promote the application
of this Convention. It shall receive and examine the periodic reports which the
Contracting States shall communicate to it on the progress made and the obstacles en-
countered by them in the application of the Convention and also the studies carried
out by its secretariat on the said Convention. The Contracting States undertake to
submit a report to the committee at least once every two years.

3. The regional committee shall, where appropriate, address to the Contrac-
ting States recommendations of a general or individual character concerning the
application of this Convention.

Article 10. 1. The regional committee shall elect its chairman and adopt its
Rules of Procedure. It shall meet in ordinary session every two years. The committee
shall meet for the first time three months after the sixth instrument of ratification or
accession has been deposited.

2. The secretariat of the regional committee shall prepare the agenda for the
meetings of the committee, in accordance with the instructions it receives from the
committee and the provisions of the Rules of Procedure. It may formulate proposals
with a view to measures to be taken by the committee. It shall help national bodies to
obtain the information needed by them in their activities.

Article 11. 1. The Contracting States may entrust existing bilateral or subre-
gional bodies or bodies set up for the purpose with the task of studying the problems
involved at the bilateral or regional levels in the application of this Convention and
contributing to their solution.

2. The regional committee may likewise entrust appropriate African bodies
with the task of studying and seeking solutions to the difficulties that present differ-
ences between the education systems and evaluation methods in use in the various
subregions of the African continent entail for the harmonious and widespread appli-
cation of the Convention.

V. DOCUMENTATION

Article 12. 1. The Contracting States shall periodically engage in wide
exchanges of information and documentation pertaining to studies, certificates,
diplomas, degrees and other qualifications in higher education.

2. They shall endeavour to promote the development of methods and
machinery for collecting, processing, classifying and disseminating all the necessary
information pertaining to the recognition of studies, certificates, diplomas, degrees
and other qualifications in higher education, taking into account existing methods and
machinery as well as information collected by national, regional and international
bodies, in particular the United Nations Educational, Scientific and Cultural Organi-
zation.
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VI. CO-OPERATION WITH INTERNATIONAL ORGANIZATIONS

Article 13. The regional committee shall make all the appropriate ar-
rangements for associating the competent international governmental and non-
governmental organizations with its efforts to ensure that this Convention is applied
as fully as possible.

VII. INSTITUTIONS OF HIGHER EDUCATION UNDER THE AUTHORITY OF
A CONTRACTING STATE BUT SITUATED OUTSIDE ITS TERRITORY

Article 14. The provisions of this Convention apply to studies pursued at, and
to certificates, diplomas, degrees and other qualifications obtained from, any institu-
tion of higher education under the authority of a Contracting State, even when this
institution is situated outside its territory, or is under the joint authority of more than
one Contracting State.

VIII. RATIFICATION, ACCESSION AND ENTRY INTO FORCE

Article 15. This Convention shall be open for signature and ratification by the
African States which have been invited to take part in the diplomatic conference
entrusted with the adoption of this Convention.

Article 16. 1. Other States which are members of the United Nations, of one
of the Specialized Agencies or of the International Atomic Energy Agency or which
are Parties to the Statute of the International Court of Justice may be authorized to
accede to this Convention.

2. Any request to this effect shall be communicated to the Director-General of
the United Nations Educational, Scientific and Cultural Organization who shall
transmit it to the Contracting States at least three months before the meeting of the
ad hoc committee referred to in paragraph 3 of this Article.

3. The Contracting States shall meet as an ad hoc committee comprising one
representative for each Contracting State, with an express mandate from his govern-
ment to consider such a request. In such cases, the decision of the committee shall
require a two-thirds majority of the Contracting States.

4. This procedure shall apply only when the Convention has been ratified by at
least fifteen of the States referred to in article 15.

Article 17. Ratification of this Convention or accession to it shall be effected
by depositing an instrument of ratification or accession with the Director-General of
the United Nations Educational, Scientific and Cultural Organization.

Article 18. This Convention shall come into effect one month after the second
instrument of ratification has been deposited, but solely with respect to the States
which have deposited their instruments of ratification. For every other State which
shall subsequently deposit its instrument of ratification or accession, the Convention
shall come into effect one month thereafter.

Article 19. 1. The present Convention may be amended in accordance with
the principles and procedures set out in the Vienna Convention on the Law of
Treaties.'

I United Nations, Treaty Series, vol. 1155, p. 331.
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2. The Contracting States shall have the right to denounce this Convention.
3. The denunciation shall be signified by an instrument in writing deposited

with the Director-General of the United Nations Educational, Scientific and Cultural
Organization.

4. The denunciation shall take effect 12 months after the instrument of denun-
ciation has been received. It shall have no retroactive effects, nor shall it affect the
recognition of studies, certificates, diplomas, degrees and other qualifications, which
has taken place in accordance with the provisions of the Convention when the State
denouncing the Convention was still bound thereby. Such recognition shall continue
to have its full effect after the denunciation has become effective.

Article 20. This Convention shall not affect in any way the treaties and
conventions already in force between the Contracting States or the national legisla-
tion adopted by them in so far as such treaties, conventions and legislation offer
greater advantages than those provided for in the Convention.

Article 21. The Director-General of the United Nations Educational, Scien-
tific and Cultural Organization shall inform the Contracting States and the other
States mentioned in articles 15 and 16 and also the United Nations of the deposit of
all the instruments of ratification or accession referred to in article 17 and the denun-
ciations provided for in article 19 of this Convention.

Article 22. In conformity with Article 102 of the United Nations Charter, this
Convention shall be registered with the Secretariat of the United Nations at the re-
quest of the Director-General of the United Nations Educational, Scientific and
Cultural Organization.

IN FAITH WHEREOF the undersigned representatives, being duly authorized there-
to, have signed this Convention.

DONE at Arusha, this fifth day of December 1981, in the Arabic, English, French
and Spanish languages, the four texts being equally authoritative, in a single copy
which shall be deposited in the archives of the United Nations Educational, Scientific
and Cultural Organization. A certified copy shall be sent to all the States referred to
in articles 15 and 16 and to the United Nations.
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[SPANISH TEXT - TEXTE ESPAGNOL]

CONVENIO REGIONAL DE CONVALIDACION DE ESTUDIOS, Y
CERTIFICADOS, TfTULOS, GRADOS 0 DIPLOMAS DE EDUCA-
CION SUPERIOR EN LOS ESTADOS DE AFRICA ADOPTADO EN
ARUSHA EL 5 DE DICIEMBRE DE 1981

Los Estados de Africa, Partes en el presente Convenio,
Considerando los estrechos vinculos de solidaridad que la historia y la geografia

han forjado entre ellos,
Reafirmando, de conformidad con la Carta de la Organizaci6n de la Unidad

Africana, su voluntad comin de reforzar la comprensi6n y la cooperaci6n entre los
pueblos africanos con el fin de responder a sus aspiraciones a una mayor fraternidad
y a una solidaridad reforzada en el marco de una unidad mIs vasta que trascienda las
diversidades dtnicas y nacionales,

Comprobando que el logro de estas aspiraciones, tanto tiempo contrarrestado
por la dominaci6n colonial y la divisi6n por ella provocada del continente africano,
exige una intensa cooperaci6n entre los Estados africanos, dnico medio capaz de
asegurar la salvaguardia de su independencia y de su soberania, duramente conquis-
tadas, preservar y fortalecer la identidad y la diversidad culturales de sus pueblos,
respetar la especificidad de sus sistemas de educaci6n, acrecentar y perfeccionar sus
medios y programas de ensefianza, lograr la utilizaci6n eficaz, en el mejor interns del
continente entero, tanto de los recursos de formaci6n disponibles en sus respectivos
territorios como del personal formado cientffico, administrativo, t~cnico y de todas
otras ramas,

Deseosos, en particular, de fortalecer y ampliar su colaboraci6n en materia de
formaci6n y de empleo de los recursos humanos con miras, especialmente, a fomen-
tar el progreso del saber, mejorar de manera constante y progresiva la calidad de la
educaci6n superior y promover el desarrollo econ6mico, social y cultural en cada
uno de los paises africanos y en todo el continente,

Persuadidos de que, en el marco de esa colaboraci6n, la convalidaci6n de los
estudios, y certificados, titulos, grados o diplomas de educaci6n superior, al acrecen-
tar la movilidad de los estudiantes y especialistas en el conjunto del continente afri-
cano, constituye una de las condiciones necesarias para acelerar el desarrollo de la
regi6n, lo que implica la formaci6n y el pleno empieo de un ndmero creciente de
hombres de ciencia, t~cnicos y especialistas,

Persuadidos de que, por la propia diversidad y complejidad de los sistemas edu-
cativos, el procedimiento de la equivalencia de los titulos y diplomas practicado
hasta ahora no es capaz de lograr la mejor utilizaci6n posible de sus medios de for-
maci6n, y que hoy dia se hace indispensable adoptar la noci6n de convalidaci6n de
las etapas de formaci6n culminadas tomando en cuenta no s6lo los titulos y diplomas
obtenidos, sino igualmente los estudios realizados, asi como los conocimientos y la
experiencia adquiridos,

Preocupados por que en su futura colaboraci6n se tengan en cuenta en la mayor
medida posible los imperativos del desarrollo, y la necesidad de fomentar la demo-
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cratizaci6n de la educaci6n y la promoci6n de la educaci6n permanente y de mejorar
al mismo tiempo la calidad de la educaci6n de manera continua,

Resueltos a organizar y fortalecer su colaboraci6n en lo relativo a la convalida-
ci6n de los estudios, y certificados, titulos, grados o diplomas mediante un Convenio
que marque un punto de partida de una acci6n dindmica concertada, realizada prin-
cipalmente por los mecanismos nacionales, bilaterales, subregionales y regionales
existentes o creados a este efecto,

Expresan el deseo de que este Convenio constituya una etapa con miras a una
acci6n m~s global que conduzca a la adopci6n de un Convenio internacional que
agrupe al conjunto de los Estados Miembros de la Organizaci6n de las Naciones
Unidas para la Educaci6n, la Ciencia y la Cultura.

Han convenido en lo siguiente:

I. DEFINICIONFS

ArtIculo primero. 1. A los fines del presente Convenio, se entiende por
"convalidaci6n" de un certificado, titulo, grado o diploma de educaci6n superior
obtenido en el extranjero, su aceptaci6n por las autoridades competentes de un
Estado contratante, y el otorgamiento a sus titulares de los derechos de que gozan las
personas titulares de un certificado, titulo, grado o diploma nacional con respecto al
cual se considera comparable el certificado, titulo, grado o diploma extranjero.
Segdn el alcance asignado a la convalidaci6n, estos derechos se refieren, ya sea a la
continuaci6n de estudios, ya sea al ejercicio de una actividad profesional, ya sea a
ambos a la vez.
a) La convalidaci6n de un certificado, titulo, grado o diploma obtenido en el extran-

jero con miras a iniciar o continuar estudios de nivel superior facultar al titular
de que se trate para ser admitido en los centros de educaci6n superior y de investi-
gaci6n de cualquier Estado contratante en las mismas condiciones aplicables a los
titulares del certificado, titulo, grado o diploma similar expedido en el Estado
contratante en cuesti6n;

b) La convalidaci6n de un certificado, titulo, grado o diploma extranjero para el
ejercicio de una actividad profesional constituye el reconocimiento de la capaci-
dad tdcnica de su titular y conlleva los derechos y obligaciones del titular del certi-
ficado, titulo, grado o diploma nacional cuya posesi6n se exige para el ejercicio de
la profesi6n de que se trate. Tal reconocimiento no tiene por efecto dispensar al
titular del certificado, titulo, grado o diploma extranjero de las obligaciones
dimanantes de la ley o de las condiciones que hubieran sido prescritas por las
autoridades gubernamentales o profesionales competentes para el ejercicio de la
correspondiente actividad profesional en el Estado contratante de que se trate;

2. A los fines del presente Convenio:
a) Se entiende por "educaci6n media o secundaria" la etapa de estudios de cualquier

indole que sigue a la formaci6n primaria o elemental bisica y cuya finalidad es,
entre otras, la de preparar para el acceso a la educaci6n superior;

b) Se entiende por "educaci6n superior" toda forma de educaci6n y de investigaci6n
de nivel postsecundario. A esta educaci6n pueden tener acceso las personas que
posean la capacidad suficiente, ya sea porque hayan obtenido un certificado, titulo,
grado o diploma de fin de estudios secundarios, ya sea porque hayan recibido una
formaci6n o adquirido conocimientos apropiados en las condiciones previstas a
tal efecto por el Estado interesado.
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3. A los fines del presente Convenio, se entiende por "estudios parciales" toda
formaci6n que, segiin las normas vigentes en la instituci6n donde se haya adquirido,
no ha sido concluida en cuanto a su duraci6n o su contenido. La convalidaci6n por
parte de un Estado contratante de los estudios parciales realizados en una instituci6n
situada en el territorio de otro Estado contratante y reconocidos por 6l se otorgarA
teniendo en cuenta el nivel de formaci6n alcanzado por el interesado segtin el Estado
que concede la convalidaci6n.

4. A los fines del presente Convenio, se entiende por "etapa de formaci6n" el
ctimulo de estudios te6ricos y prdcticos, o de experiencias y realizaciones personales
gracias a los cuales se adquiere el grado de madurez y de competencia necesario para,
al continuar los estudios, poder abordar y completar la etapa siguiente y, al efecto del
ejercicio de una profesi6n, ser capaz de asumir las responsabilidades y ejercer las
funciones que corresponden a la etapa de que se trate.

11. 0OBJETIVOS

Articulo 2. 1. Los Estados contratantes se proponen, por su acci6n comdn
en materia de convalidaci6n de estudios, y certificados, titulos, grados o diplomas de
educaci6n superior, contribuir a: a) fortalecer la unidad y la solidaridad africanas,
b) suprimir las trabas originadas en el pasado colonial y que se oponen al desarrollo
de los lazos hist6ricos y culturales tradicionales de la regi6n, y c) promover y fortale-
cer la identidad cultural de Africa y de los diferentes paises que la componen.

2. Los Estados contratantes declaran solemnemente su firme resoluci6n de
cooperar estrechamente para:
a) Lograr una 6ptima utilizaci6n de sus recursos disponibles en materia de forma-

ci6n, en interds de todos los Estados contratantes y, con este fin,
i) Abrir lo mds ampliamente posible el acceso de sus instituciones de educa-

ci6n superior a los estudiantes procedentes de cualquiera de los Estados
contratantes,

ii) Convalidar los estudios, y certificados, titulos, grados o diplomas de esas
personas y facilitar los intercambios y la mayor movilidad de los profesores,
estudiantes e investigadores de la regi6n,

iii) Coordinar las condiciones de admisi6n en las instituciones de educaci6n de
cada uno de los paises,

iv) Allanar las dificultades con que se enfrentan, al regreso a su pais de origen,
las personas que completan su formaci6n en el extranjero para que su rein-
tegraci6n a la vida nacional se realice en las condiciones mis ventajosas
para el desarrollo de la comunidad, asi como para que alcancen la plenitud
de su personalidad,

v) Adoptar una terminologia y unos criterios de evaluaci6n tan similares como
sea posible que faciliten la aplicaci6n de un sistema capaz de garantizar la
equiparaci6n de las unidades de valor, de las ireas de estudio y disciplinas y
de los certificados, titulos, grados o diplomas de educaci6n superior,

vi) Tener en cuenta las realidades africanas al elaborar y revisar sus sistemas y
programas de ensefianza y sus m~todos de evaluaci6n y prever que se adop-
ten progresivamente las lenguas africanas como lenguas de ensefianza,

vii) Adoptar, en lo referente a la admisi6n a etapas de estudios ulteriores, una
concepci6n dindmica que no s6lo tenga en cuenta los conocimientos acredi-
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tados por los titulos obtenidos, sino tambi6n las experiencias y realizaciones
personales,

viii) Adoptar mdtodos de evaluaci6n basados tinicamente en los conocimientos y
en la competencia adquiridos,

ix) Adoptar, al evaluar los estudios parciales, criterios amplios, basados en el
nivel de formaci6n alcanzado y en el contenido de los programas cursados y
que tengan en cuenta el cardcter interdisciplinario de los conocimientos a
nivel de educaci6n superior,

x) Perfeccionar el sistema de intercambio de informaciones relativo a la
convalidaci6n de estudios, y certificados, titulos, grados o diplomas;

b) Proceder en los Estados contratantes a una revisi6n y armonizaci6n continuas de
los programas y a la planificaci6n de la educaci6n superior teniendo en cuenta los
imperativos del desarrollo y las aspiraciones de Africa a un nuevo orden econ6-
mico, asf como las recomendaciones formuladas por los 6rganos competentes de
la Organizaci6n de las Naciones Unidas para la Educaci6n, la Ciencia y la
Cultura, en lo que se refiere al mejoramiento continuo de la calidad de la educa-
ci6n, a la promoci6n de la educaci6n permanente y a la democratizaci6n de la
educaci6n;

c) Favorecer la mayor y mds eficaz utilizaci6n de los recursos humanos con el fin de
contribuir a la aceleraci6n del desarrollo de los paises interesados, evitando al
mismo tiempo la fuga de talentos;

d) Promover la cooperaci6n interregional en materia de convalidaci6n de estudios, y
certificados, titulos, grados y demis diplomas.

3. Los Estados contratantes se comprometen a adoptar todas las medidas
necesarias en los planos nacional, bilateral y multilateral, para alcanzar progresiva-
mente los objetivos enunciados en el presente articulo, principalmente mediante
acuerdos bilaterales, subregionales, regionales o de otro tipo, asi como por medio de
acuerdos entre universidades y otras instituciones de educaci6n superior y de acuer-
dos con organizaciones y organismos nacionales o internacionales competentes.

III. COMPROMISOS DE APLICACION INMEDIATA

Articulo 3. Los Estados contratantes reconocen, en las mismas condiciones
aplicables a las calificaciones acaddmicas locales, a los efectos de la continuaci6n de
estudios y para permitir el acceso inmediato a las etapas siguientes de formaci6n en
las instituciones de educaci6n superior situadas en sus respectivos territorios, los cer-
tificados, titulos, grados o diplomas de fin de estudios secundarios expedidos en los
demds Estados contratantes y cuya posesi6n confiere a sus titulares calificaciones
para ser admitidos a las etapas siguientes de formaci6n en las instituciones de educa-
ci6n superior situadas en los territorios de los Estados contratantes, siempre que el
solicitante satisfaga o tenga la posibilidad de satisfacer las exigencias correspon-
dientes al nivel de estudios requerido para que se le admita en etapas siguientes de
educaci6n superior.

Artculo 4. 1. Los Estados contratantes se comprometen a tomar, en el
plano nacional, todas las medidas necesarias encaminadas a:
a) Reconocer, a efectos de la continuaci6n de estudios y a la admisi6n inmediata a

las etapas de formaci6n siguientes en las instituciones de educaci6n superior
situadas en sus respectivos territorios y en las condiciones aplicables localmente,
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las calificaciones acaddmicas obtenidas en un centro de educaci6n superior
situado en el territorio de otro Estado contratante y reconocido por el mismo, que
acrediten la culminaci6n de una etapa completa de estudios de educaci6n superior
a satisfacci6n de las autoridades competentes;

b) Definir, en toda la medida de lo posible, las modalidades segdn las cuales podrin
ser convalidados, a fines de continuaci6n de estudios, los estudios parciales cursa-
dos en centros de educaci6n superior situados en los demis Estados contratantes.

Articulo 5. Los Estados contratantes se comprometen a adoptar las medidas
necesarias para hacer efectiva, en la medida de lo posible, la convalidaci6n, a efectos
del ejercicio de una profesi6n, en el sentido del articulo 1 b) precedente, de los certifi-
cados, titulos, grados o diplomas de educaci6n superior otorgados por las autori-
dades competentes de los demds Estados contratantes.

Articulo 6. 1. Considerando que la convalidaci6n se refiere a los estudios
impartidos y a los certificados, titulos, grados o diplomas otorgados en los centros
reconocidos de un Estado contratante, los beneficios de los articulos 3, 4 y 5 se aplica-
rin a toda persona que haya cursado dichos estudios u obtenido esos certificados,
titulos, grados o diplomas, cualesquiera que sean la nacionalidad y el estatuto
politico, o juridico del interesado.

2. Todo nacional de un Estado contratante que haya obtenido en el territorio
de un Estado no contratante uno o mds certificados, titulos, grados o diplomas asimi-
lables a los definidos en los articulos 3, 4 y 5 podrd acogerse a aquellas disposiciones
que sean aplicables si sus certificados, titulos, grados o diplomas han sido reconoci-
dos en su pais de origen y en el pais donde el nacional desea proseguir sus estudios,
sin perjuicio de las disposiciones previstas en el articulo 20 del presente Convenio.

IV. MECANISMOS DE APLICAci6N

Art~culo 7. Los Estados contratantes se comprometen a lograr los objetivos
definidos en el articulo 2 y velardn por el cumplimiento de los compromisos previstos
en los articulos 3, 4 y 5 por medio:
a) De organismos nacionales,
b) Del Comit6 Regional definido en el articulo 9,
c) De organismos bilaterales o subregionales.

Art~culo 8. 1. Los Estados contratantes reconocen que el logro de los objeti-
vos y el cumplimiento de los compromisos definidos en el presente Convenio requie-
ren, en el plano nacional, una cooperaci6n y una coordinaci6n estrechas por parte de
las diversas autoridades nacionales, ya sean gubernamentales o no gubernamentales,
y en particular de las universidades y demds instituciones de educaci6n superior. Por
lo tanto, se comprometen a confiar el estudio de las cuestiones relativas a la aplica-
ci6n del presente Convenio a organismos nacionales apropiados, a los que se asocia-
rdn todos los sectores interesados, y a los que se facultard para que propongan las
soluciones adecuadas. Los Estados contratantes se comprometen, ademis, a adoptar
todas las medidas administrativas necesarias para acelerar de manera eficaz el funcio-
namiento de estos organismos nacionales.

2. Todo organismo nacional deberd disponer de los medios necesarios para
poder, ya sea recopilar, analizar y clasificar por si mismo todas las informaciones ilti-
les para sus actividades relacionadas con los estudios y titulos de educaci6n superior,
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ya sea para obtener lo mds rdpidamente posible, de un centro nacional de documen-
taci6n distinto del suyo, las informaciones que pudiera necesitar en la materia.

Articulo 9. 1. Se crea un Comit6 Regional compuesto de representantes de
todos los Estados contratantes, cuya secretaria se confiard al Director General de la
Organizaci6n de las Naciones Unidas para la Educaci6n, la Ciencia y la Cultura.

2. La misi6n del Comit6 Regional consistird en velar por la aplicaci6n del pre-
sente Convenio. Recibird y examinard los informes peri6dicos que le comuniquen los
Estados contratantes sobre los progresos realizados y los obstaculos que hayan en-
contrado al aplicar el Convenio, asi como sobre los estudios elaborados por su Secre-
tarfa que a dl se refieran. Los Estados contratantes se comprometen a someter un
informe al Comit6 por lo menos una vez cada dos afios.

3. El Comit6 Regional dirigird, cuando proceda, a los Estados Partes en el
Convenio recomendaciones de car~cter general o particular con miras a la aplicaci6n
del presente Convenio.

Articulo 10. 1. El Comitd Regional elegird a su Presidente y aprobarA su Re-
glamento. Se reunird en sesi6n ordinaria cada dos afios. Se reuniri por primera vez
tres meses despuds del dep6sito del sexto instrumento de ratificaci6n o de adhesi6n.

2. La Secretaria del Comit6 Regional preparari el orden del dia de las reuniones
del Comit6, de conformidad con las directrices que de 61 reciba y las disposiciones de
su Reglamento. La secretaria podni formular propuestas acerca de las medidas que el
Comit6 haya de adoptar. Ayudari a los 6rganos nacionales a obtener los informes
que necesiten en el marco de sus actividades.

Articulo 11. 1. Los Estados contratantes podrdn confiar a organismos bila-
terales o subregionales ya existentes o especialmente creados a tal efecto el estudio de
los problemas que plantea, en el plano bilateral o subregional, la aplicaci6n del
presente Convenio y la propuesta de soluciones.

2. El Comitd Regional podri, asimismo, confiar a los organismos africanos
apropiados, el estudio y la bdsqueda de las soluciones que se hayan de proponer a los
problemas que planteen las diferencias actualmente existentes entre los sistemas de
educaci6n y los mdtodos de evaluaci6n en uso en las diversas subregiones del conti-
nente africano para una aplicaci6n armoniosa y generalizada del Convenio.

V. DOCUMENTACI6N

ArtIculo 12. 1. Los Estados contratantes procederin regularmente a efec-
tuar entre si amplios intercambios de informaci6n y de documentaci6n relativos a los
estudios, y a los certificados, titulos, grados o diplomas de educaci6n superior.

2. Procurarin fomentar el desarrollo de mdtodos y mecanismos capaces de re-
copilar, analizar, clasificar y difundir las informaciones ditiles sobre convalidaci6n de
estudios, y certificados, titulos, grados o diplomas de educaci6n superior, teniendo
en cuenta los mdtodos y mecanismos que utilizan y las informaciones que hayan reco-
pilado los organismos nacionales, regionales e internacionales y, en particular, la
Organizaci6n de las Naciones Unidas para la Educaci6n, la Ciencia y la Cultura.

VI. COOPERACI6N CON LAS ORGANIZACIONES INTERNACIONALES

Articulo 13. El Comitd Regional adoptar.i todas las disposiciones apropiadas
para que las organizaciones internacionales gubernamentales y no gubernamentales
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competentes se asocien a sus esfuerzos encaminados a garantizar la mejor aplicaci6n
posible del presente Convenio.

VII. INSTITUCIONES DE EDUCACI6N SUPERIOR DEPENDIENTES DE LA AUTORIDAD EN
UN ESTADO CONTRATANTE PERO SITUADAS FUERA DE SU TERRITORIO

Articulo 14. Las disposiciones del presente Convenio se aplicardn a los
estudios realizados y a los certificados, titulos, grados o diplomas obtenidos en todas
las instituciones de educaci6n superior dependientes de la autoridad de un Estado
contratante, aun cuando esa instituci6n estuviera situada fuera de su territorio, o
bajo la autoridad conjunta de ms de un Estado contratante.

VIII. RATIFICAcI6N, ADHESI6N Y ENTRADA EN VIGOR

Articulo 15. El presente Convenio quedard abierto a la firma y a la ratifi-
caci6n de los Estados de Africa invitados a participar en la Conferencia diplomdtica
encargada de aprobar el presente Convenio.

Articulo 16. 1. Podrd autorizarse a otros Estados, miembros de las Nacio-
nes Unidas, de alguno de los organismos especializados o del Organismo Internacio-
nal de Energia At6mica, o Partes en el Estatuto de la Corte Internacional de Justicia,
a adherirse al presente Convenio.

2. Cualquier petici6n en este sentido deberd comunicarse al Director General
de la Organizaci6n de las Naciones Unidas para la Educaci6n, la Ciencia y la Cul-
tura, quien la transmitird a los Estados contratantes por lo menos tres meses antes de
la reuni6n del Comit6 ad-hoc previsto en el pdrrafo 3 del presente articulo.

3. Los Estados contratantes se reunirdn en comit6 ad-hoc compuesto por un
representante por cada Estado contratante provisto, a este efecto, de un mandato
expreso de su Gobierno para pronunciarse sobre tal petici6n. La decisi6n que se tome
en este caso habrd de adoptarse por una mayoria de dos tercios de los Estados contra-
tantes.

4. Este procedimiento s6lo podri aplicarse cuando el Convenio haya sido rati-
ficado, como minimo, por quince de los Estados a los que se refiere el articulo 15.

Articulo 17. La ratificaci6n del presente Convenio o la adhesi6n al mismo se
efectuard al depositarse el instrumento de ratificaci6n o de adhesi6n ante el Director
General de la Organizaci6n de las Naciones Unidas para la Educaci6n, la Ciencia y la
Cultura.

Articulo 18. El presente Convenio entrard en vigor un mes despu6s del dep6-
sito del segundo instrumento de ratificaci6n, pero tdnicamente con respecto a los
Estados que hayan depositado sus instrumentos de ratificaci6n. Para cualquier otro
Estado que deposite ulteriormente su instrumento de ratificaci6n o de adhesi6n, el
Convenio entrard en vigor un mes despu6s de haberlo depositado.

Artfculo 19. 1. El presente Convenio podrd ser enmendado de conformidad
con los principios y procedimientos enunciados en el Convenio de Viena sobre el
Derecho de los Tratados.

2. Los Estados contratantes tienen la facultad de denunciar el presente
Convenio.
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3. La denuncia serd notificada mediante un instrumento escrito depositado
ante el Director General de la Organizaci6n de las Naciones Unidas para la Educa-
ci6n, la Ciencia y la Cultura.

4. La denuncia surtir, efecto doce meses despu~s de la recepci6n del instru-
mento de denuncia. No tendrl efectos retroactivos ni afectard a la convalidaci6n de
los estudios, y certificados, titulos, grados o diplomas efectuada conforme a las dis-
posiciones del Convenio mientras el Estado que lo denuncie est6 ain vinculado por el
mismo. Dicha convalidaci6n conservarA su pleno efecto despu&s de que la denuncia
haya entrado en vigor.

ArtIculo 20. Este Convenio no afectard en manera alguna a los tratados y
convenios vigentes entre los Estados contratantes ni a las legislaciones nacionales por
ellos aprobadas, siempre que otorguen mayores ventajas que las previstas por el pre-
sente Convenio.

Articulo 21. El Director General de la Organizaci6n de las Naciones Unidas
para la Educaci6n, la Ciencia y la Cultura informard a los Estados contratantes y a
los demfs Estados a que se refieren los articulos 15 y 16, asi como a las Naciones Uni-
das, del dep6sito de todos los instrumentos de ratificaci6n o de adhesi6n previstos en
el articulo 17, y de los instrumentos de denuncia previstos en el articulo 19 del
presente Convenio.

Articulo 22. De conformidad con el Articulo 102 de la Carta de las Naciones
Unidas el presente Convenio serd registrado en la Secretaria de las Naciones Unidas a
solicitud del Director General de la Organizaci6n de las Naciones Unidas para la
Educaci6n, la Ciencia y la Cultura.

EN FE DE LO CUAL, los infrascritos, debidamente autorizados, firman el presente
Convenio.

HECHO en Arusha, el 5 de diciembre de 198 1, en drabe, espafiol, frances e ingl6s,
cuyos cuatro textos son igualmente autdnticos, en un ejemplar tinico, que quedard
depositado en los archivos de la Organizaci6n de las Naciones Unidas para la Educa-
ci6n, la Ciencia y la Cultura y del cual se remitirdn copias certificadas conformes a
todos los Estados a que se hace referencia en los articulos 15 y 16, asi como a las
Naciones Unidas.

Vol.1297,1-21522



130 United Nations - Treaty Series . Nations Unies - Recueil des Traitis 1983

CONVENTION' RIEGIONALE SUR LA RECONNAISSANCE DES
tTUDES ET DES CERTIFICATS, DIPLOMES, GRADES ET
AUTRES TITRES DE L'ENSEIGNEMENT SUPtRIEUR DANS LES
tTATS D'AFRIQUE ADOPT8E A ARUSHA LE 5 DICEMBRE 1981

Les Etats d'Afrique, parties A la pr6sente Convention,
Considdrant les liens 6troits de solidarit6 que l'histoire et la g6ographie ont tiss6s

entre eux,
R6affirmant conform~ment a la Charte de l'Organisation de l'Unit6 africaine2,

leur commune volontd de renforcer la comprehension et la coopdration entre les
peuples africains afin de rdpondre A leurs aspirations A une plus grande fraternit6 et A
une solidaritd renforc6e au sein d'une unite plus vaste qui transcende les diversitds
ethniques et nationales,

Constatant que la r6alisation de ces aspirations, longtemps contraride par la
domination coloniale et la division du continent africain qui en est rdsultde, exige une
intense cooperation entre les Etats africains, qui seule peut permettre d'assurer la
sauvegarde de leur ind6pendance et de leur souverainet6 chrement acquises, de pr6-
server et de renforcer l'identit6 et la diversit6 culturelles de leurs peuples, de respecter
la spdcificitd de leurs syst~mes d'enseignement, d'accroltre et d'amdliorer leurs dqui-
pements et leurs programmes d'enseignement, d'assurer rutilisation efficace au mieux
de l'intdret du continent tout entier, tant des ressources de formation disponibles sur
leurs territoires respectifs que des cadres intellectuels, administratifs, techniques et
autres formds,

D6sireux en particulier de renforcer et d'61argir leur collaboration en mati~re de
formation et d'utilisation des ressources humaines, en vue, notamment, d'encourager
les progr~s du savoir, d'am6liorer de fagon constante et progressive la qualit6 de l'en-
seignement sup~rieur et de promouvoir le d~veloppement 6conomique, social et cul-
turel dans chacun des pays africains et dans le continent tout entier,

Convaincus que, dans le cadre de ladite collaboration, la reconnaissance des
dtudes et des certificats, diplfmes, grades et autres titres de l'enseignement sup6rieur,
permettant d'accroitre la mobilit6 des 6tudiants et des sp6cialistes dans l'ensemble du
continent africain, constitue rune des conditions n6cessaires A l'acc~ldration du ddve-
loppement de la r6gion qui implique la formation et la pleine utilisation d'un nombre
croissant d'hommes de science, de techniciens et de spdcialistes,

Convaincus qu'en raison m~me de la diversit6 et de la complexit6 des enseigne-
ments le syst~me de l'quivalence des diplfmes pratiqu6 jusqu'ici ne saurait suffire A
assurer la meilleure utilisation possible de leurs moyens de formation et qu'il devient
indispensable aujourd'hui d'adopter la notion de reconnaissance des dtapes de for-

I Entree en vigueur le ler janvier 1983, soit un mois apr~s le d6p6t du deuxi me instrument de ratification aupr~s du
Directeur g6ndral de rOrganisation des Nations Unies pour l'&lucation, la science et la culture, conformiment t l'ar-
ticle 18. Les Etats suivants ont dfpos6 des instruments de ratification comme indiqu6 ci-apr~s :

Date du dipit de P'ins-
Etat trument de ratification

Lesotho ............................................................ 13 septem bre 1982
\J Togo ............................................................... lerd cem bre 1982

2 Nations Unies, Recueil des Traitds, vol. 479, p. 39.
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mation accomplies en tenant compte, non seulement des dipl6mes et grades obtenus,
mais dgalement des dtudes poursuivies et des connaissances ainsi que des expdriences
acquises,

Soucieux de tenir le plus grand compte possible dans leur collaboration future
des impdratifs du d6veloppement et de la n6cessit6 de favoriser la d6mocratisation de
l'ducation et la promotion de l'ducation permanente, tout en assurant une am6lio-
ration continue de la qualitd de l'enseignement,

R6solus A organiser et a renforcer leur collaboration dans le domaine de la
reconnaissance des 6tudes et des certificats, dipl6mes, grades et autres titres de l'en-
seignement supdrieur par la voie d'une convention qui marquera le point de d6part
d'une action dynamique concert6e, mende notamment par le moyen de m6canismes
nationaux, bilatdraux, sous-r6gionaux et r6gionaux existant d6jh ou cr66s h cet effet,

Exprimant le vceu que cette Convention constitue une dtape en vue d'une action
plus globale qui d6boucherait sur une convention internationale entre l'ensemble des
Etats membres de l'Organisation des Nations Unies pour l'6ducation, la science et la
culture,

Sont convenus de ce qui suit:

I. DtFINITIONS

Article premier. 1. Aux fins de la pr~sente Convention, on entend par
<<reconnaissance>> des certificats, dipl~mes, grades et autres titres de l'enseignement
sup~rieur obtenus A l'6tranger, leur acceptation par les autorit~s comp~tentes d'un
Etat contractant et l'octroi A leur titulaire des droits dont b~ndficient les personnes
justifiant d'un certificat, dipl~me, grade ou autre titre national auquel le certificat,
dipl~me, grade ou titre 6tranger est assimild. Suivant la porte donn~e A la reconnais-
sance, ces droits ont trait soit A la poursuite des 6tudes, soit A 'exercice d'une activit6
professionnelle, soit A ces deux fins a la fois.
a) La reconnaissance d'un certificat, dipl~me, grade ou titre obtenu A l'6tranger en

vue d'entreprendre ou de poursuivre des 6tudes de niveau sup6rieur permet au
titulaire int~ressd d'etre admis dans les institutions d'enseignement supdrieur et de
recherche de tout Etat contractant dans les memes conditions que celles applica-
bles aux titulaires du certificat, dipl~me, grade ou titre similaire dlivr6 dans
'Etat contractant int~ress6;

b) La reconnaissance d'un certificat, dipl~me, grade ou titre 6tranger pour 'exercice
d'une activitd professionnelle constitue la reconnaissance de la capacit6 technique
de son titulaire et lui confute les droits et obligations du titulaire du certificat,
dipl~me, grade ou titre national dont la possession est exigde pour l'exercice de la
profession dont il s'agit. Cette reconnaissance n'a pas pour effet de dispenser le
titulaire du certificat, dipl~me, grade ou titre 6tranger de satisfaire aux obliga-
tions d~coulant de la loi ou aux conditions qui ont pu 8tre prescrites par les auto-
rites gouvernementales ou professionnelles comp~tentes pour l'exercice de racti-
vit6 professionnelle dont il s'agit dans l'Etat contractant en cause.

2. Aux fins de la pr~sente Convention :
a) On entend par .oenseignement secondaire>> l'6tape des 6tudes, de quelque genre

que ce soit, qui fait suite A la formation primaire ou 616mentaire, et pr6paratoire,
et qui a, entre autres buts, celui de pr6parer a l'acc~s a l'enseignement sup6rieur;

b) On entend par «enseignement sup6rieur>> tous les types d'enseignement et de
recherche du niveau postsecondaire. Cet enseignement est ouvert A toute per-
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sonne possddant les qualifications suffisantes, soit parce qu'elle a obtenu un
dipl6me, titre ou certificat de fin d'6tudes secondaires, soit parce qu'elle a requ une
formation ou acquis des connaissances appropri6es, dans les conditions pr~vues A
cet effet par l'Etat int6ress6.

3. Aux fins de la pr6sente Convention, on entend par o tudes partielles)>toute
formation qui, selon les normes en vigueur dans l'tablissement oil elle a 6t6 acquise,
est incomplete sur le plan de sa dur6e ou de son contenu. La reconnaissance par un
Etat contractant des 6tudes partielles faites dans un dtablissement situd sur le terri-
toire d'un autre Etat contractant et reconnu par lui peut Etre octroy6e en fonction du
niveau de formation atteint par l'int~ressd selon l'Etat qui accorde la reconnaissance.

4. Aux fins de la pr6sente Convention, on entend par <<dtape de formation>>
une somme d'dtudes th oriques et pratiques ou d'exp~riences et de rdalisations
personnelles conduisant au point de maturit6 et de comptence n6cessaires
pour - en ce qui concerne la poursuite des 6tudes - aborder et parcourir l'tape
suivante et - en ce qui concerne l'exercice d'une profession - assumer les respon-
sabilitds et remplir les fonctions assign6es A l'tape dont il s'agit.

II. OBJECTIFS

Article 2. 1. Les Etats contractants entendent, par leur action commune
dans le domaine de la reconnaissance des 6tudes et des certificats, dipl6mes, grades et
autres titres de l'enseignement sup~rieur, contribuer A : a) renforcer l'unit6 et la soli-
darit6 africaines, b) supprimer les contraintes n~es du pass6 colonial et qui vont A
l'encontre des liens historiques et culturels traditionnels de la region, et c) promouvoir
et renforcer l'identit6 culturelle de l'Afrique et des diff~rents pays qui la composent.

2. Les Etats contractants affirment solennellement leur ferme resolution de
coop6rer 6troitement en vue de :
a) Permettre la meilleure utilisation possible dans l'int~r~t de tous les Etats contrac-

tants de leurs ressources disponibles en mati~re de formation et, A cette fin,
i) D'ouvrir aussi largement que possible l'acc~s de leurs dtablissements d'ensei-

gnement sup~rieur aux 6tudiants en provenance de l'un quelconque des Etats
contractants;

ii) De reconnatre les tudes, certificats, dipl6mes, grades et autres titres de ces
personnes et de faciliter les 6changes et la plus large mobilit6 des professeurs,
6tudiants et chercheurs de la region;

iii) De coordonner les conditions d'admission aux institutions d'enseignement
de chacun des pays;

iv) D'aplanir les difficultds que rencontrent lors de leur retour dans leur pays
d'origine les personnes qui compltent leur formation h l'6tranger pour que
leur rint~gration i la vie nationale se fasse dans les conditions les plus avanta-
geuses pour le d~veloppement de la communaut6 ainsi que pour l'6panouis-
sement de leur personnalit6;

v) D'adopter une terminologie et des crit~res d'dvaluation aussi proches que
possible afin de faciliter l'application d'un syst~me propre A assurer la
comparabilit6 des unites de valeur, des mati~res d'6tude et des certificats,
dipl6mes, grades et autres titres de l'enseignement sup~rieur;

vi) De tenir compte, dans la conception et la r6vision de leurs syst~mes et
programmes d'enseignement de m~me que de leurs m~thodes d'6valuation,
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des r6alit~s africaines et de pr6voir l'adoption progressive des langues afri-
caines comme langues d'enseignement;

vii) D'adopter, aux fins d'admission aux 6tapes d'6tudes ult~rieures, une concep-
tion dynamique qui tiendrait compte non seulement des connaissances attes-
tees par les dipl6mes obtenus, mais dgalement des experiences et des r6alisa-
tions personnelles;

viii) D'adopter des m~thodes d'6valuation uniquement bas6es sur les connais-
sances et les comp~tences acquises;

ix) D'adopter, aux fins d'6valuation des 6tudes partielles, des critres souples,
fond6s sur le niveau de formation atteint et sur le contenu des programmes
suivis, et tenant compte du caractre interdisciplinaire des connaissances au
niveau de renseignement sup6rieur;

x) De perfectionner le syst~me d'dchanges d'informations concernant la recon-
naissance des 6tudes et des certificats, dipl6mes, grades ou autres titres;

b) Proc6der une r6vision et A une harmonisation continues des programmes et de la
planification de lenseignement sup6rieur dans les Etats contractants de maniire A
tenir compte des imp6ratifs du d6veloppement et des aspirations de l'Afrique A un
nouvel ordre 6conomique, ainsi que des recommandations formuldes par les
organes comp6tents de l'Organisation des Nations Unies pour l'6ducation, la
science et la culture en ce qui concerne l'amlioration continue de la qualit6 de
l'enseignement, la promotion de l'dducation permanente et la d6mocratisation de
l'ducation;

c) Favoriser l'utilisation la plus large et la plus efficace des ressources humaines en
vue de contribuer A l'accd~lration du ddveloppement des pays int~ressds, tout en
6vitant la fuite des talents;

d) Promouvoir la coopdration interr6gionale en matire de reconnaissance des
6tudes, certificats, dipl6mes, grades et autres qualifications acad6miques.

3. Les Etats contractants s'engagent A prendre toutes mesures n~cessaires sur
les plans national, bilat6ral, multilat6ral, notamment par le moyen d'accords bilat&
raux, subr6gionaux, rdgionaux ou autres, ainsi que voie d'accords entre universit6s
ou autres 6tablissements d'enseignement supdrieur et par voie d'arrangements avec
les organisations et organismes nationaux ou internationaux comp6tents, en vue d'at-
teindre progressivement les objectifs d6finis au pr6sent article.

III. ENGAGEMENTS D'APPLICATION IMMEDIATE

Article 3. Les Etats contractants reconnaissent, dans les mrmes conditions
que celles applicables aux qualifications acaddmiques locales, aux fins de la poursuite
des 6tudes et de l'admission immediate aux 6tapes suivantes de formation dans les
dtablissements d'enseignement supdrieur situds sur leurs territoires respectifs, les
dipl6mes de fin d'6tudes secondaires d6livr6s dans les autres Etats contractants et
dont la possession conf~re aux titulaires les qualifications requises pour &re admis
aux 6tapes suivantes de formation dans les 6tablissements d'enseignement sup6rieur
situds dans les territoires de ces Etats contractants, pourvu que le candidat remplisse
ou ait la possibilit6 de remplir les conditions lides au niveau d'6tudes requis pour &re
admis A ces 6tapes de l'enseignement sup6rieur.

Article 4. Les Etats contractants s'engagent A prendre sur le plan national
toutes les mesures n~cessaires afin :
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a) De reconnaltre, en vue de la poursuite des 6tudes et de radmission immediate aux
dtapes suivantes de formation dans les 6tablissements d'enseignement sup6rieur
situgs sur leurs territoires respectifs et dans les conditions applicables localement,
les qualifications acaddmiques obtenues dans un 6tablissement d'enseignement
supdrieur situd sur le territoire d'un autre Etat contractant et reconnu par lui,
attestant qu'une dtape complete d'6tudes dans l'enseignement supdrieur a 6td
accomplie A la satisfaction des autoritgs comp6tentes;

b) De d6finir, autant que possible, les modalit6s suivant lesquelles pourraient &re
reconnues, aux fins de la poursuite des 6tudes, les dtudes partielles effectuges dans
les dtablissements d'enseignement sup6rieur situgs dans les autres Etats contrac-
tants.

Article 5. Les Etats contractants s'engagent A prendre les mesures n~cessaires
pour rendre effective, autant que possible, la reconnaissance, en vue de l'exercice
d'une profession au sens de l'article premier 1, b, ci-dessus, des certificats, dipl6mes,
grades et autres titres de l'enseignement supdrieur conf~rds par les autoritds comp&
tentes des autres Etats contractants.

Article 6. 1. Consid6rant que la reconnaissance porte sur les dtudes dis-
pens6es et les certificats, dipl6mes, grades et autres titres ddcern6s dans les 6tablisse-
ments reconnus d'un Etat contractant, le b6n6fice des articles 3, 4 et 5 ci-dessus est ac-
quis A toute personne qui a suivi ces dtudes ou obtenu ces certificats, dipl6mes, grades
ou autres titres, quels que soient la nationalit6 ou le statut politique ou juridique de
l'intdress6.

2. Tout ressortissant d'un Etat contractant qui a obtenu sur le territoire d'un
Etat non contractant un ou plusieurs certificats, diplbmes, grades ou autres titres
similaires A ceux qui sont d6finis aux articles 3, 4 et 5 ci-dessus peut se pr6valoir de
celles de ces dispositions qui sont applicables, A condition que ses certificats,
dipl6mes, grades ou titres aient 6t6 reconnus dans son pays d'origine et dans le pays
dans lequel le ressortissant souhaite continuer ses 6tudes sans prejudice des disposi-
tions pr6vues A l'article 20 de la pr6sente Convention.

IV. MCANISMES DE MISE EN OEUVRE

Article 7. Les Etats contractants poursuivent la r6alisation des objectifs d6fi-
nis A l'article 2 et assurent l'exdcution des engagements prdvus aux articles 3, 4 et 5 qui
pr6c~dent, au moyen :
a) D'organismes nationaux;
b) Du Comit6 r6gional d6fini A rarticle 9 ci-apr~s;
c) D'organismes bilat~raux ou sous-rdgionaux.

Article 8. 1. Les Etats contractants reconnaissent que la r6alisation des
objectifs et l'ex6cution des engagements d~finis A la pr6sente Convention exigent, sur
le plan national, une cooperation et une coordination 6troites des efforts d'autorit6s
nationales tr~s diverses, gouvernementales ou non gouvernementales, notamment les
universit6s et autres institutions de l'enseignement supdrieur. Ils s'engagent en cons6-
quence A confier l'tude des questions relatives a l'application de la prdsente Conven-
tion A des organismes nationaux approprids auxquels tous les secteurs intdress6s
seront associds et qui seront habilit~s A proposer les solutions ad6quates. Les Etats
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contractants s'engagent en outre A prendre toutes mesures administratives n~cessaires
pour accldrer de fagon efficace le fonctionnement de ces organismes nationaux.

2. Tout organisme national devra disposer des moyens n6cessaires pour lui
permettre soit de recueillir, d'analyser et de classer lui-meme toutes informations
utiles A ses activit~s concernant les 6tudes et dipl~mes de l'enseignement sup6rieur,
soit d'obtenir dans les plus brefs ddlais, d'un centre national de documentation
distinct, les renseignements dont il pourrait avoir besoin dans ce domaine.

Article 9. 1. I1 est institu6 un Comit6 r6gional compos6 des repr6sentants de
tous les Etats contractants et dont le secr6tariat est confi6 au Directeur gdn6ral de
l'Organisation des Nations Unies pour l'6ducation, la science et la culture.

2. Le Comit6 r6gional a pour mission de promouvoir rapplication de la pr6-
sente Convention. I1 re~oit et examine les rapports p~riodiques que les Etats contrac-
tants lui communiquent sur les progr~s r6alis~s et les obstacles rencontr6s par eux
dans l'application de la Convention, ainsi que les 6tudes 6tablies par son secr6tariat
sur ladite Convention. Les Etats contractants s'engagent A soumettre un rapport au
Comit6 au moins une fois tous les deux ans.

3. Le Comit6 r6gional adresse, le cas 6ch6ant, aux Etats parties b la Conven-
tion des recommandations de caractre gdn~ral ou individuel pour l'application de
ladite Convention.

Article 10. 1. Le Comit6 r6gional Mit son pr6sident et adopte son r~glement
int6rieur. I1 se rdunit en session ordinaire tous les deux ans. Le Comit6 se r~unira
pour la premiere fois trois mois apr~s le d6p~t du sixi~me instrument de ratification
ou d'adh~sion.

2. Le secrdtariat du Comit6 r6gional pr6pare l'ordre du jour des r6unions du
Comit6, conform6ment aux directives qu'il en regoit et aux dispositions du r~glement
int6rieur. Il peut formuler des propositions en vue des mesures A prendre par le Co-
mit6. I1 aide les organes nationaux k obtenir les renseignements dont ils ont besoin
dans le cadre de leurs activit6s.

Article 11. 1. Les Etats contractants pourront confier A des organismes bila-
t~raux ou sous-r~gionaux ddjA existants, ou sp6cialement instituds A cet effet, le soin
d'6tudier les problmes que pose, sur le plan bilateral ou sous-r6gional, l'application
de la prdsente Convention et d'en promouvoir la solution.

2. Le Comit6 r6gional pourra, de meme, confier b des organismes africains
appropri~s l'6tude et la recherche des solutions A proposer aux problmes que les
diff6rences existant actuellement entre les syst~mes d'enseignement et les m6thodes
d'dvaluation en usage dans les diverses sous-r6gions du continent africain posent
pour une application harmonieuse et g6n6ralis~e de la Convention.

V. DOCUMENTATION

Article 12. 1. Les Etats contractants proc6deront r~gulirement entre eux A
de larges 6changes d'information et de documentation relatives aux 6tudes, certifi-
cats, dipl~mes, grades et autres titres de l'enseignement sup~rieur.

2. Ils s'efforceront de promouvoir le d~veloppement des m~thodes et m~ca-
nismes permettant de collecter, d'analyser, de classer et de diffuser les informations
utiles, relatives h la reconnaissance des 6tudes, certificats, diplomes, grades et autres
titres de l'enseignement sup~rieur, en tenant compte des m~thodes et m~canismes
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utilis~s et des informations rdunies par les organismes nationaux, r~gionaux et inter-
nationaux, et notamment par l'Organisation des Nations Unies pour l'dducation, la
science et la culture.

VI. COOPERATION AVEC LES ORGANISATIONS INTERNATIONALES

Article 13. Le Comit6 regional prend toutes dispositions utiles pour associer A
ses efforts visant A assurer la meilleure application possible de la pr6sente Convention
les organisations internationales gouvernementales et non gouvernementales comp&
tentes.

VII. ETABLISSEMENTS D'ENSEIGNEMENT SUPtRIEUR SOUMIS A L'AUTORITE
D'UN ETAT CONTRACTANT MAIS SITUES EN DEHORS DE SON TERRITOIRE

Article 14. Les dispositions de la prdsente Convention s'appliquent aux 6tudes
poursuivies et aux certificats, dipl6mes, grades et autres titres obtenus dans tout 6ta-
blissement d'enseignement sup6rieur soumis a l'autorit6 d'un Etat contractant, alors
m~me que cet 6tablissement serait situ6 en dehors de son territoire ou soumis a l'auto-
rit6 conjointe de plusieurs Etats contractants.

VIII. RATIFICATION, ADHSION ET ENTREE EN VIGUEUR

Article 15. La pr6sente Convention est ouverte A la signature et A la ratifica-
tion des Etats d'Afrique invites a participer A la Conf6rence diplomatique chargde
d'adopter la pr~sente Convention.

Article 16. 1. D'autres Etats, membres de l'Organisation des Nations Unies,
de l'une des institutions spdcialisdes ou de l'Agence internationale de l'6nergie ato-
mique ou parties au statut de la Cour internationale de Justice pourront etre
autoris6s A adhdrer a cette Convention.

2. Toute demande dans ce sens devra etre communiqu6e au Directeur g~n6ral
de 'Organisation des Nations Unies pour l'ducation, la science et la culture qui la
transmettra aux Etats contractants trois mois au moins avant la r6union du Comit6
ad hoc pr6vu au paragraphe 3 du present article.

3. Les Etats contractants se r6uniront en Comit6 ad hoc compos6 d'un repr6-
sentant par Etat contractant muni A cet effet d'un mandat expr~s de son gouverne-
ment pour se prononcer sur cette demande. La d6cision A prendre en pareil cas devra
rdunir la majoritd des deux tiers des Etats contractants.

4. Cette proc6dure ne pourra etre appliqu6e que lorsque la Convention aura
W ratifide par quinze au moins des Etats visds a l'article 15.

Article 17. La ratification de la pr6sente Convention ou l'adh6sion a celle-ci
s'effectue par le ddp6t d'un instrument de ratification ou d'adh6sion aupr~s du Direc-
teur g6n6ral de l'Organisation des Nations Unies pour '6ducation, la science et la
culture.

Article 18. La pr6sente Convention entrera en vigueur un mois apr~s le d6p6t
du deuxi~me instrument de ratification, mais uniquement A l'gard des Etats qui
auront ddpos6 leurs instruments de ratification. Pour chaque autre Etat qui d6posera
ult6rieurement son instrument de ratification ou d'adhdsion, la Convention entrera
en vigueur un mois apr~s ledit d6p6t.
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Article 19. 1. La pr~sente Convention pourra tre amend~e conform~ment
aux principes et procedures dnonc~s dans la Convention de Vienne sur le droit des
trait6s'.

2. Les Etats contractants ont la facult6 de d6noncer la pr6sente Convention.
3. La d6nonciation sera notifide par un instrument 6crit d~pos6 aupr~s du

Directeur gdn~ral de l'Organisation des Nations Unies pour l'6ducation, la science et
la culture.

4. La d6nonciation prendra effet douze mois apr~s la r6ception de l'instrument
de ddnonciation. Elle ne pourra pas avoir d'effets rtroactifs ni affecter les reconnais-
sances d'dtudes, certificats, dipl6mes, grades et autres titres, intervenues conform6-
ment aux dispositions de la Convention alors que rEtat qui la d~nonce 6tait encore i6
par elle. Ces reconnaissances conserveront leur plein effet apr~s que la d~nonciation
sera devenue effective.

Article 20. Cette Convention n'affectera en aucune mani&e les trait6s et
conventions ddjA en vigueur entre les Etats contractants, ni les 1dgislations nationales
adopt6es par eux, dans la mesure oi ils offrent des avantages plus larges que ceux
prdvus par la pr6sente Convention.

Article 21. Le Directeur gdn6ral de l'Organisation des Nations Unies pour
l'dducation, la science et la culture informera les Etats contractants et les autres Etats
mentionn6s aux articles 15 et 16 ci-dessus, ainsi que r'Organisation des Nations
Unies, du d6p6t de tous les instruments de ratification ou d'adhdsion vis~s A l'ar-
ticle 17 et des d~nonciations pr6vues A l'article 19 de la pr6sente Convention.

Article 22. Conform6ment A l'Article 102 de la Charte des Nations Unies, la
prdsente Convention sera enregistr6e au Secr6tariat des Nations Unies, A la requite
du Directeur g~n6ral de l'Organisation des Nations Unies pour l'6ducation, la science
et la culture.

EN FOI DE QUOI, les repr6sentants soussign6s, dfiment autorisis, ont sign6 la
prdsente Convention.

FAIT i Arusha, ce cinq d~cembre 1981 en anglais, arabe, espagnol et frangais, les
quatre textes faisant 6galement foi, en un seul exemplaire qui sera d6posd dans les
archives de l'Organisation des Nations Unies pour l'6ducation, la science et la culture
et dont une copie certifi6e conforme sera remise A tous les Etats vis6s aux articles 15
et 16 ainsi qu'A l'Organisation des Nations Unies.

I Nations Unies, Recuejides Traits, vol. 1155, p. 331.
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For the Democratic and Popular Republic of Algeria

Por la Repdblica Argelina Democrdtica y Popular
Pour la Rdpublique algdrienne ddmocratique et populaire

For the People's Republic of Angola

Por la Repiblica Popular de Angola
Pour la R6publique populaire d'Angola

For the People's Republic of Benin

Por la Repdblica Popular de Benin
Pour la Rdpublique populaire du Bdnin

Le 5-12-81
[ARMAND MONTEIRO] 1

For the Republic of Botswana

Por la Reptiblica de Botswana
Pour la Rdpublique du Botswana

For the Republic of Burundi

Por la Repdiblica de Burundi
Pour la Rdpublique du Burundi

Le 5-12-1981
[MARTIN NTIRANDEKURA]

For the United Republic of Cameroon

Por la Repdblica Unida del Camerin
Pour la Rdpublique-Unie du Cameroun

[SAMUEL DOMNGANG]
5-12-81

I Names of signatories appearing between brackets were not legible and have been supplied by the United Nations
Educational, Scientific and Cultural Organization - Les noms des signataires donnds entre crochets itaient illisibles et
ont 0t6 fournis par l'Organisation des Nations Unies pour l'dducation, la science et la culture.
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For the Republic of Cape Verde

Por la Reptiblica de Cabo Verde
Pour la Rdpublique du Cap-Vert

[AUGUSTo ANTONIO COSTA]
Le 5 dec. 1981

For the Federal and Islamic Republic of the Comoros&* .X>. V I I .L,-JI .,pU I Cp0

Por la Repdiblica Federal Ishimica de las Comoras
Pour la Rdpublique f~drale et islamique des Comores

For the People's Republic of the Congo

Pour la Reptiblica Popular del Congo
Pour la R6publique populaire du Congo

For the Republic of the Ivory Coast.*J I J_,.. L. ,..o

Por la Reptiblica de la Costa de Marfil
Pour la R6publique de COte d'Ivoire

For the Republic of Djibouti
Por la Repiiblica de Djibouti
Pour la Rpublique de Djibouti

For the Arab Republic of Egypt

Por la Reptiblica Arabe de Egipto
Pour la Rdpublique arabe d'Egypte

[FAuzI ABDEL-ZAHER KHIAMs]
[Le 5-12-81]

For Ethiopia

Por Etiopia
Pour rEthiopie
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For the Gabonese Republicwo W..lZeJ  oc
Por la Reptiblica Gabonesa
Pour la Rdpublique gabonaise

For the Republic of the Gambia

Por la Reptiblica de Gambia
Pour la Rdpublique de Gambie

For the Republic of Ghana

Por la Reptiblica de Ghana
Pour la Rdpublique du Ghana

[J. K. OFFEH]

5/12/81

For the Revolutionary People's Republic of Guinea

Por la Reptiblica Popular Revolucionaria de Guinea
Pour la Rdpublique populaire rdvolutionnaire de Guin6e

[GALEMA GUILAVOGUI]

5-12-81

For the Republic of Guinea-Bissau

Por la Repdblica de Guinea-Bissau
Pour la Rdpublique de Guinde-Bissau

For the Republic of Equatorial Guinea

Por la Repdiblica de Guinea Ecuatorial
Pour la Rdpublique de Guinde dquatoriale

For the Republic of the Upper Volta
Li -J iI L A*'0 j_ O 0
Por la Reptiblica del Alto Volta
Pour la Rdpublique de Haute-Volta
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For the Socialist People's Libyan Arab Jamahiriya

Por la Jamahiriya Arabe Libia Popular y Socialista
Pour la Jamahiriya arabe libyenne populaire et socialiste

For Mauritius
PorMai c
Por Mauricio
Pour Maurice

For the Islamic Republic of Mauritania

Por la Reptiblica Islimica de Mauritania
Pour la R6publique islamique de Mauritanie

For the People's Republic of Mozambique
aZ. Icsj .,4,0 4A.- oo

Por la Repdiblica Popular de Mozambique
Pour la R6publique populaire de Mozambique

For Namibia
Por N
Por Namibia
Pour la Namibie

For the Republic of the Niger

Por la Reptiblica del Niger
Pour la R6publique du Niger

For the Federal Republic of Nigeria
i ej6 -I I j
Por la Repdiblica Federal de Nigeria
Pour la R6publique f6d~rale du Nigeria

[R. I. EGBUZIEM]
5/12/81
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For the Republic of Uganda

Por la Repiblica de Uganda
Pour la Rdpublique de l'Ouganda

[P. MATEKE]
5/12/81

For the Republic of Kenya

Por la Repdblica de Kenya
Pour la Rdpublique du Kenya

[JOHN KAmAu KIMANI]
27 aofit 1982

For the Kingdom of Lesotho

Por el Reino de Lesotho
Pour le Royaume du Lesotho

[L. B. J. MACHOBANE]
5/12/81

For the Kingdom of Liberia

Por la Repitblica de Liberia
Pour la R6publique du Libdria

For the Democratic Republic of Madagascar

Por la Repiiblica Democrdtica de Madagascar
Pour la Rdpublique d6mocratique de Madagascar

For the Republic of Malawi

Por la Repfiblica de Malawi
Pour la Rdpublique du Malawi

For the Republic of Mali

Por la Reptiblica de Mali
Pour la Rdpublique du Mali
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For the Kingdom of Morocco

Por el Reino de Marruecos
Pour le Royaume du Maroc

For the Central African Republic

Por la Reptiblica Centroafricana
Pour la Rdpublique centrafricaine

For the Rwandese Republic

Por la Reptiblica Rwandesa
Pour la Rdpublique rwandaise

[FERDINAND KABAGEMA]
Ce 5-12-1981

For the Democratic Republic of Sao Tome and Principe
LA6 IjiL %J I LY~&Y9~ L aY j
Por la Reptiblica Democrdtica de Santo Tom6 y Principe
Pour la Rdpublique ddmocratique de Sao Tomd-et-Principe

For the Republic of Senegal

Por la Repiblica del Senegal
Pour la Rdpublique du Sdndgal

For the Republic of Seychelles

Por la Reptiblica de Seychelles
Pour la Rdpublique des Seychelles

For the Republic of Sierra Leone

Por la Reptiblica de Sierra Leona
Pour la R6publique de Sierra-Leone
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For the Somalia Democratic Republic

Por la Repdblica Democrdtica Somali
Pour la Rdpublique ddmocratique somalie

[YUSSUF ABDI IBRAHIM]

5 December 1981

For the Democratic Republic of the Sudan

Por la Repfiblica Democrdtica del Sudan
Pour la R~publique ddmocratique du Soudan

[SAYED IBRAHIM HUSSEIN MALLASI]

[5-12-81]

For the Kingdom of Swaziland

Por el Reino de Swazilandia
Pour le Royaume du Swaziland

[W. M. MAGONGO]

5/12/81

For the United Republic of Tanzania

Por la Repdblica Unida de Tanzania
Pour la Rdpublique-Unie de Tanzanie

[THABITA SIWALE]
5/12/81

For the Republic of Chad

Por la Repiiblica del Chad
Pour la R6publique du Tchad

For the Togolese Republic

Por la Reptiblica Togolesa
Pour la Rdpublique togolaise

[ADJANGBAH MENSAH]

5/12/81
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For the Republic of Tunisia

Por la Repfiblica de Tdinez
Pour la Rdpublique tunisienne

For the Republic of Zaire

Por la Repdiblica del Zaire
Pour la Rdpublique du Zaire

For the Republic of Zambia

Por la Repdblica de Zambia
Pour la Rdpublique de Zambie

[HENRY SAMBAIMBAI MEEBELO]
5/12/81

For the Republic of Zimbabwe

Por la Repdiblica de Zimbabwe
Pour la Rdpublique du Zimbabwe
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[SPANISH TEXT - TEXTE ESPAGNOL]

CONVENIO BASICO DE COOPERACI6N TtCNICA ENTRE EL
GOBIERNO DE ESPA4A Y EL GOBIERNO DE LA REPOBLICA
DE NICARAGUA

El Gobierno de Espafia y el Gobierno de la Repdblica de Nicaragua,
Animados por el deseo de consolidar las relaciones amistosas existentes entre sus

respectivos paises,
Conscientes del interns comdn de promover el desarrollo econ6mico y social de

ambas naciones,
En reconocimiento de las ventajas reciprocas que resultardn del intercambio

coordinado de conocimientos cientificos, t~cnicos y prdcticos para la consecuci6n de
los objetivos mencionados,

Han convenido en concluir un Convenio Bdsico de Cooperaci6n Thcnica y nom-
bran para este fin como sus Plenipotenciarios:
Su Excelencia el Jefe del Estado Espafiol, al Excelentfsimo Sefior Don Jos6 Garcia

Bafi6n, Embajador de Espafia en Nicaragua, y
Su Excelencia el Presidente de la Reptiblica de Nicaragua, al Excelentisimo Sefior

Doctor Don Alejandro Montiel Argiiello, Ministro de Relaciones Exteriores;

quienes convienen en lo siguiente:

Articulo I. 1. Ambas Partes se prestard.n cooperaci6n t6cnica en todos los
campos de inter6s para los dos parses.

2. Elaborardn y ejecutarnn conjuntamente programas y proyectos de coopera-
ci6n t6cnica con el prop6sito de acelerar y asegurar el desarrollo econ6mico y el
bienestar social de las dos Naciones.

3. Los programas y proyectos especificos de cooperaci6n t~cnica serin ejecuta-
dos con arreglo a las disposiciones del presente Convenio y a las contenidas, en su
caso, en los Acuerdos Complementarios, celebrados por separado, basados en el pre-
sente Convenio.

Articulo II. La Cooperaci6n t6cnica prevista en este Convenio y en los Acuer-
dos Complementarios derivados del mismo podrd consistir:
a) En el intercambio de informaci6n cientifica y tecnol6gica, que se llevarA a cabo

por los Organismos designados por ambas Partes, especialmente Institutos de
Investigaci6n y Tecnologia, Centres de Documentaci6n y Bibliotecas especia-
lizadas.

b) En el intercambio de t6cnicos y expertos para prestar servicios consultivos y de
asesoramiento en el estudio, preparaci6n y ejecuci6n de programas y proyectos
especificos.

c) En la organizaci6n de seminarios, ciclos de conferencias, programas de forma-
ci6n profesional y otras actividades andlogas.

d) En la concesi6n de becas o subvenciones a candidatos de ambos paises, debida-
mente seleccionados y designados, para participar en el otro pais en cursos o

Vol. 1297,1-21523



United Nations - Treaty Series . Nations Unies - Recueil des Traitis

periodos de formaci6n profesional, entrenamiento o especializaci6n en los
campos de interds comdin.

e) En el estudio, elaboraci6n y ejecuci6n conjunta o coordinada de programas y
proyectos de investigaci6n y/o desarrollo.

f) En el envio o intercambio de material y equipos necesarios para el desarrollo de la
cooperaci6n acordada.

g) En la utilizaci6n en comtin, mediante los acuerdos previos necesarios, de instala-
ciones cientfficas y tdcnicas.

h) En cualquier otra actividad de cooperaci6n t6cnica que se acuerde entre los dos
paises.

Articulo I1. El intercambio de informaci6n cientffica y tecnol6gica previsto
en el articulo anterior se regulard por las normas siguientes:
1. Las Partes podrdn comunicar las informaciones recibidas a los organismos pdibli-

cos o instituciones y empresas de utilidades pdiblicas, en las que el Gobierno tenga
poder de decisi6n.

2. Las Partes podrdn limitar o excluir la difusi6n de informaciones a que se refieren
los Acuerdos Complementarios elaborados conforme al punto 3 del Articulo I.

3. La difusi6n de informaciones podrd tambidn ser excluida o limitada cuando la
otra Parte, o los Organismos por ella designados, asi lo decidan antes o durante el
intercambio.

4. Cada Parte ofrecerd a la Otra garantias de que las personas autorizades a recibir
informaciones no las comunicardn a organismos o personas que no estdn autori-
zados a recibirlas, de acuerdo con el presente Articulo.

Artfculo IV. Las Partes podrdn, siempre que lo juzguen necesario, solicitar la
participaci6n de Organismos Internacionales en la financiaci6n y/o ejecuci6n de pro-
gramas y proyectos que surjan de las modalidades de cooperaci6n t6cnica contempla-
das en este Convenio o en los Acuerdos Complementarios que se deriven del mismo.

Articulo V. La participaci6n de cada Parte en la financiaci6n de los progra-
mas y proyectos de cooperaci6n tdcnica que se ejecuten segfin las disposiciones del
presente Convenio, serd establecida, para cada caso, en los Acuerdos Complementa-
rios previstos en el punto 3 del articulo I.

Articulo V. 1. Se instituird una Comisi6n Mixta Hispano-Nicaragiiense,
que se reunird por lo menos una vez al afto con el fin de:
a) Identificar y definir los sectores en que serfa posible la realizaci6n de programas y

proyectos especificos de cooperaci6n tdcnica, asigndndoles un orden de prioridad.
b) Proponer, considerar y aprobar programas y proyectos de cooperaci6n t6cnica.
c) Evaluar los resultados de la ejecuci6n de proyectos especificos con vistas al mayor

rendimiento de las actividades emprendidas en el marco de este Convenio.
2. Cada una de las Partes podrd, en cualquier momento, presentar a la Otra

propuestas de cooperaci6n tdcnica utilizando al efecto los usuales canales diplomd-
ticos.

Articulo VII. Los tdcnicos o expertos solicitados para prestar servicios
consultivos y de asesoramiento serdn seleccionados por la Parte que los envie teniendo
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en cuenta las especificaciones contenidas en la petici6n. Dicha Parte comunicarA sus
nombres y cualificaciones a la Otra parte [para] su previa conformidad.

En el ejercicio de sus funciones, dicho personal mantendrd estrechas relaciones
con las autoridades competentes del pats en que preste sus servicios y seguird las
instrucciones de las mismas para el cumplimiento de lo dispuesto en el presente
Convenio y en los Acuerdos Complementarios derivados del mismo.

Artfculo VIII. A los efectos de la realizaci6n de los Programas y proyectos
previstos en el presente Convenio y los Acuerdos Complementarios derivados del
mismo, se observardn las normas siguientes:
1. Los articulos enviados por una Parte a la Otra necesarios para la realizaci6n de

los programas y proyectos sergn exonerados del pago de derechos aduaneros o de
cualquier otra tasa, gravamen o impuesto y no podrdn ser cedidos o transferidos,
a titulo oneroso o gratuito, en territorio del pais receptor.

2. Los salarios que reciban de su pals los tdcnicos, expertos e investigadores envia-
dos por una de las Partes al territorio de la Otra para la ejecuci6n de los progra-
mas y proyectos, no estardn sujetos, en esta tiltima, al pago del Impuesto sobre la
Renta.

3. Ambas partes permitirdn a los tdcnicos, expertos e investigadores que trabajen en
la ejecuci6n de programas y proyectos, la importaci6n libre de derechos e im-
puestos de los siguientes articulos:
a) Los efectos de uso personal y de los miembros de su familia, siempre que se

observen las formalidades que rigen en la materia;
b) Un autom6vil por persona o grupo familiar, para uso personal. Esta importa-

ci6n se autorizard con cardcter temporal y con sujeci6n a las formalidades
vigentes en cada uno de los dos paises.

Terminada la misi6n oficial se concederdn facilidades similares para la reexporta-
ci6n de los articulos mencionados.

4. Las Partes permitirdn la libre transferencia a su pais de origen de la remuneraci6n
que los tdcnicos, expertos e investigadores reciban en el ejercicio de sus funciones.

5. Cada Parte otorgard a los tdcnicos, expertos e investigadores enviados por la Otra
las facilidades adicionales que las autoridades administrativas del pals receptor
puedan conceder posteriormente al personal de cooperaci6n t6cnica bilateral.

6. Las exoneraciones y facilidades enumeradas en los puntos precedentes serdn
concedidas por las Partes a titulo de reciprocidad y de acuerdo con la legislaci6n
nacional de los respectivos parses.

Articulo IX. Cada una de las Partes adoptari las medidas necesarias para
facilitar la entrada, permanencia y circulaci6n de los tdcnicos, expertos e investiga-
dores de la Otra que se encuentren en el ejercicio de sus actividades dentro del marco
del presente Convenio y de los Acuerdos Complementarios derivados del mismo, con
sujeci6n a las disposiciones que rigen las respectivas legislaciones sobre extranjeros y
sobre funcionarios intemacionales.

Artfculo X. Corresponderd a las autoridades competentes de cada Parte, de
acuerdo con la legislaci6n interna vigente en los dos paises, programar y coordinar la
ejecuci6n de las actividades de cooperaci6n t6cnica internacional previstas en el pre-
sente Convenio y en los Acuerdos Complementarios derivados del mismo, y realizar al
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efecto los trAmites necesarios. En el caso de Espahia, tales atribuciones competen al
Ministerio de Asuntos Exteriores y, en el caso de Nicaragua al Ministerio de Relaciones
Exteriores.

Articulo XI. El presente Convenio entrart en vigor en la fecha en que ambas
Partes se notifiquen el haber cumplido con las formalidades constitucionales o
legales requeridas para tal fin.

Articulo XII. 1. La validez del presente Convenio sert de cinco aflos prorro-
gables automdticamente por periodos de un aflo, a no ser que una de las Partes parti-
cipe a la Otra por escrito, con tres meses de anticipaci6n por lo menos, su voluntad en
contrario.

2. El presente Convenio podri ser denunciado por escrito por cualquiera de las
Partes y sus efectos cesardn tres meses despu6s de la fecha de la denuncia.

3. La denuncia no afectard a los programas y proyectos en ejecuci6n salvo en
caso de que las Partes convengan de otra forma.

EN FE DE LO CUAL, los Plenipotenciarios de los dos Gobiernos firman el presente
Convenio, en dos ejemplares originales e igualmente vdlidos, y estampan en ellos sus
respectivos sellos, en la ciudad de Managua, D.N., el veinte de diciembre de mil
novecientos setenta y cuatro.

Por el Gobierno Espaftol:

[Signed - Signf]

Jost GARCiA BANR6N
Embajador de Espafia

Por el Gobierno de la Repdblica de Nicaragua:

[Signed - Signd]

ALEJANDRO MONTIEL ARGUELLO
Ministro de Relaciones Exteriores
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[TRANSLATION - TRADUCTION]

BASIC AGREEMENT' ON TECHNICAL CO-OPERATION BETWEEN
THE GOVERNMENT OF SPAIN AND THE GOVERNMENT OF
THE REPUBLIC OF NICARAGUA

The Government of Spain and the Government of the Republic of Nicaragua,
Desiring to consolidate the friendly relations existing between their respective

countries,
Aware of their common interest in promoting the economic and social develop-

ment of the two nations,
Recognizing the mutual advantages which will result from the co-ordinated

exchange of scientific, technical and practical knowledge, in the pursuit of the above-
mentioned objectives,

Have agreed to conclude a Basic Agreement on technical co-operation and, to
that end, appoint as their plenipotentiaries:
His Excellency the Head of the Spanish State: His Excellency Josd Garcia Bafi6n,

Ambassador of Spain to Nicaragua; and
His Excellency the President of the Republic of Nicaragua: His Excellency

Dr. Alejandro Montiel Argiiello, Minister for External Relations;
who agree to the following:

Article L 1. The two Parties shall co-operate in technical matters in all fields
of interest to the two countries.

2. They shall jointly formulate and execute technical co-operation pro-
grammes and projects for the purpose of accelerating and ensuring the economic
development and social welfare of the two nations.

3. Specific scientific co-operation programmes and projects shall be carried
out in accordance with the provisions of this Agreement and, where appropriate,
with those of separate supplementary agreements based on this Agreement.

Article IL The technical co-operation provided for in this Agreement and in
any supplementary agreements based on it may consist of:
(a) The exchange of scientific and technological information, to be effected by insti-

tutions designated by both Parties, in particular, research and technology insti-
tutes, documentation centres and specialized libraries;

(b) The exchange of technicians and experts to provide consultative and advisory
services for the study, preparation and implementation of specific programmes
and projects;

(c) The organization of seminars, lecture series, vocational training programmes
and related activities;

(d) The awarding of fellowships or grants to candidates from the two countries, duly
selected and designated, to participate in courses or programmes of vocational

1 Came into force on 9 July 1975, the date on which the two Parties notified each other of the completion of the
requisite constitutional or legal formalities, in accordance with article Xi.
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training, advanced training or specialization in the other country in fields of
common interest;

(e) The study, preparation and joint co-ordinated execution of research and/or
development programmes and projects;

(f) The sending or exchange of materials and equipment necessary for the pursuance
of the co-operation agreed upon;

(g) The common use, through appropriate prior agreements, of scientific and tech-
nical installations;

(h) Any other technical co-operation which may be agreed upon by the two coun-
tries.

Article III. The exchange of scientific and technological information provided
for in the preceding article shall be governed by the following rules:
(1) The Parties may communicate the information received to public agencies or

public utility institutions and enterprises serving the public interest in which the
Government has decision-making powers;

(2) The Parties may limit or prohibit the dissemination of information referred to in
any supplementary agreements drawn up in accordance with article I, paragraph 3;

(3) The dissemination of information may also be prohibited or limited when the
other Party, or agencies designated by it, so decide prior to or during the exchange;

(4) Each Party shall offer the other guarantees that persons authorized to receive in-
formation will not transmit such information to agencies or persons not author-
ized to receive it, in accordance with this article.

Article IV. The Parties may, whenever they deem it necessary, seek the parti-
cipation of international organizations in the financing and/or implementation of
programmes and projects arising from the arrangements for technical co-operation
envisaged in this Agreement or in any supplementary agreements based on it.

Article V. The share of each Party in the financing of the technical co-
operation programmes and projects implemented in accordance with the provisions
of this Agreement shall, in each case, be set out in supplementary agreements envis-
aged in article 1, paragraph 3.

Article V. 1. A Mixed Spanish-Nicaraguan Commission shall be established
and shall meet at least once a year in order to:
(a) Identify and define the sectors in which it would be possible to implement specific

technical co-operation programmes and projects, and to determine the priority
which they should receive;

(b) Propose, consider and approve technical co-operation programmes and proj-
ects;

(c) Evaluate the results of the implementation of specific projects with a view to
improving the efficiency of the activities undertaken under this Agreement.
2. Each Party may, at any time, submit to the other proposals for technical co-

operation through the usual diplomatic channels.

Article VII. The technicians and experts who are to provide consultative and
advisory services shall be selected by the Parties sending them, bearing in mind the
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particulars of the request. The said Party shall communicate the names of such per-
sonnel and details of their qualifications to the other Party for its prior approval.

In the performance of their duties, such personnel shall maintain close contact
with the competent authorities of the country in which they are serving and shall
follow the instructions of those authorities for carrying out the provisions of this
Agreement and any supplementary agreements based on it.

Article VIII. For the purposes of implementing the programmes and projects
envisaged in this Agreement and any supplementary agreements based on it, the
following conditions shall be observed:
(1) Articles sent by one Party to the other, necessary for the implementation of the

programmes and projects, shall be exempt from the payment of customs duties
or any other fee, charge or tax and may not be assigned or transferred, whether
for payment or free of charge, in the territory of the recipient country.

(2) The salaries received from their country by the technicians, experts and research
workers sent by one of the Parties to the territory of the other for the implemen-
tation of the programmes and projects shall not be subject in the latter country to
the payment of income tax.

(3) The two Parties shall allow the technicians, experts and research workers engaged
in the implementation of programmes and projects to import free of duties and
taxes the following articles:
(a) Goods for personal use and for that of members of their families, provided

that they observe the formalities governing such matters;
(b) One automobile per person or family group, imported for their personal use.

Such importation shall be authorized on a temporary basis and shall be sub-
ject to the formalities in force in each of the two countries.

Upon termination of the official mission the same facilities shall be granted for
the export of the above-mentioned articles.

(4) The Parties shall allow the technicians, experts and research workers to transfer
freely to their country of origin the remuneration which they receive in the
performance of their duties.

(5) Each Party shall grant to the technicians, experts and research workers sent by
the other any additional facilities which the administrative authorities of the host
country may subsequently accord to bilateral technical co-operation personnel.

(6) The exemptions and facilities listed in the above paragraphs shall be granted by
the Parties on a reciprocal basis and in accordance with the national legislation
of the respective countries.

Article IX. Each Party shall adopt the necessary measures to facilitate the
entry, stay and movement of the technicians, experts and research workers from the
other Party who are performing their duties under this Agreement and any supple-
mentary agreements based on it, subject to the provisions of its legislation on aliens
and on international personnel.

Article X. The competent authorities of each Party shall, in accordance with
the national legislation in force in the two countries, programme and co-ordinate the
implementation of the international technical co-operation envisaged in this Agree-
ment and in any supplementary agreements based on it and shall make the necessary
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arrangements to that end. These functions shall be performed, in the case of Spain,
by the Ministry of Foreign Affairs and, in the case of Nicaragua, by the Ministry of
External Relations.

Article XI. This Agreement shall enter into force on the date on which the two
Parties notify each other of the completion of the requisite constitutional or legal
formalities.

Article XII. 1. This Agreement shall remain in force for a period of five
years and shall be automatically renewable for periods of one year, unless either Party
notifies the other in writing, at least three months in advance, that it has decided
against renewal.

2. This Agreement may be denounced in writing by either Party and shall cease
to have effect three months after the date on which notice of termination is given.

3. The denunciation shall not affect the programmes and projects already in
progress, unless the Parties agree otherwise.

IN WITNESS WHEREOF, the plenipotentiaries of the two Governments hereby sign
this Agreement, in duplicate, both copies being equally authentic, and hereto affix
their respective seals, in the city of Managua, D.N., on 20 December 1974.

For the Spanish Government:

[Signed]

Jost GARCIA BAI96N
Ambassador of Spain

For the Government of the Republic of Nicaragua:

[Signed]

ALEJANDRO MONTIEL ARGUELLO
Minister for External Relations
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[TRADUCTION - TRANSLATION]

ACCORD' DE BASE ENTRE LE GOUVERNEMENT DE L'ESPAGNE
ET LE GOUVERNEMENT DE LA RI PUBLIQUE DU NICARAGUA
RELATIF A LA COOP1tRATION TECHNIQUE

Le Gouvernement de l'Espagne et le Gouvernement de la Rdpublique du
Nicaragua,

Dsireux de renforcer les relations d'amiti6 qui existent entre leurs pays res-
pectifs,

Conscients qu'il est de leur intdrt commun de promouvoir le ddveloppement
6conomique et social des deux nations,

Reconnaissant les avantages rdciproques qui rdsulteront d'un dchange coor-
donnd de connaissances scientifiques, techniques et pratiques en vue d'atteindre les
objectifs prdcitds,

Sont convenus de conclure un Accord de base de coopdration technique et ont
ddsign6 A cet effet pour leurs pldnipotentiaires :
Son Excellence le Chef de l'Etat espagnol, Monsieur Jos6 Garcia Bafi6n,

Ambassadeur d'Espagne au Nicaragua,
Son Excellence le President de la Rdpublique du Nicaragua, Monsieur Alejandro

Montiel Arguiello, Ministre des relations extdrieures,
lesquels sont convenus de ce qui suit :

Article premier. 1. Les deux Parties 6tabliront une coopdration technique
dans tous les domaines d'intr& commun.

2. Elles 6laboreront et exdcuteront conjointement des programmes et projets
de coopdration technique en vue d'accdldrer et d'assurer le ddveloppement dcono-
mique et le bien-etre social des deux nations.

3. Les programmes et projets spdcifiques de coopdration technique seront ex&
cutds conformdment aux dispositons au prdsent Accord et 2 celles, le cas dchdant, des
accords compldmentaires distincts qui ddriveraient du present Accord.

Article II. La cooperation technique envisagde dans le present Accord et dans
les accords compldmentaires conclus en vertu de celui-ci pourra revetir les formes
suivantes :
a) Echange d'informations scientifiques et techniques par les organismes ddsignds

par les deux Parties, en particulier les instituts de recherche et de technologie, les
centres de documentation et les biblioth~ques spdcialisdes;

b) Echange de techniciens et d'experts charges de donner des conseils et une assis-
tance pour l'6tude, la prdparation et l'exdcution de programmes et de projets par-
ticuliers;

c) Organisation de cycles d'6tudes et de conf6rences, de programmes de formation
professionnelle et d'autres activitds connexes;

1 Entr6 en vigueur le 9 juillet 1975, date A laquelle les Parties se sont mutuellement notif I'accomplissement des
formalitds constitutionnelles ou Idgislatives requises, conform6ment A 'article XI.
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d) Octroi de bourses d'6tudes ou de subventions pour permettre A des candidats
dfiment sdlectionnds de chacun des deux pays de suivre des cours ou de participer
A des programmes de formation, d'apprentissage ou de sp6cialisation dans des
domaines d'int6ret commun dans l'autre pays;

e) Etude, prdparation et ex6cution, en commun ou de fagon coordonn6e, de pro-
grammes et de projets de recherche ou de ddveloppement;

f) Envoi ou 6change du materiel et de l'quipement n6cessaires au d6veloppement de
la coopdration convenue;

g) Utilisation en commun, dans le cadre des accords pr6alablement conclus A cet
effet, d'installations scientifiques et techniques;

h) Toute autre forme de coopdration technique dont seront convenus les deux pays.

Article III. L'6change d'informations scientifiques et techniques pr6vues dans
l'article prdc6dent sera subordonn6 aux conditions suivantes :
1) Les Parties pourront transmettre les informations qui leur auront 6 commu-

niqudes aux organismes publics, institutions et entreprises d'utilit6 publique
plac6es sous l'autorit6 du Gouvernement;

2) Les Parties pourront restreindre ou interdire la diffusion d'informations vis6es
dans les accords compldmentaires 61abor~s conform~ment aux dispositions du
paragraphe 3 de l'article premier;

3) La diffusion d'informations pourra 6galement etre restreinte ou interdite lorsque
la Partie intdressde ou les organismes qu'elle aura ddsignds en auront ddcidd ainsi
avant ou durant l'change;

4) Chacune des Parties contractantes garantira A l'autre que les personnes autorisdes
A recevoir des informations ne les transmettront pas A des organismes ou des par-
ticuliers qui ne seraient pas autoris6s A les recevoir aux termes du pr6sent article.

Article IV. Chaque fois qu'elles le jugeront n6cessaire, les Parties pourront
solliciter la participation d'organisations internationales au financement ou A l'ex6cu-
tion de programmes et de projets qui pourront etre mis en oeuvre dans le cadre de la
coop6ration technique envisag6e dans le pr6sent Accord ou dans les accords compl&
mentaires y aff~rents.

Article V. La participation de chaque Partie au financement des programmes et
des projets de coopdration technique qui seront exdcutds conform6ment aux disposi-
tions du pr6sent Accord sera d6termin6e, dans chaque cas particulier, par les accords
compl~mentaires visds au paragraphe 3 de l'article premier.

Article V. 1. I1 sera cr66 une Commission mixte hispano-nicaraguayenne
qui se rdunira au moins une fois l'an pour :
a) Identifier et d6finir les secteurs dans lesquels il est possible d'entreprendre des pro-

grammes et projets spdcifiques de coopdration technique, en 6tablissant A cet
6gard un ordre de priorit~s;

b) Proposer, examiner et approuver des programmes et projets de coop6ration
technique;

c) Evaluer les r6sultats de l'ex6cution de certains projets en vue d'am6liorer l'effica-
citd des activitds entreprises dans le cadre du present Accord.

2. Chacune des deux Parties pourra A tout moment pr6senter i l'autre, par les
voies diplomatiques habituelles, des propositions de coopdration technique.
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Article VII. Les techniciens ou experts appelks A fournir des conseils et une
assistance seront sdlectionnds par la Partie qui les enverra, compte tenu des spdcifi-
cations formules dans la demande. Cette Partie communiquera A l'autre les noms et
qualifications desdits techniciens ou experts en vue d'obtenir son accord prdalable.

Dans l'accomplissement de leurs fonctions, ces techniciens ou experts demeure-
ront en contact 6troit avec les autoritds comptentes du pays dans lequel ils fournis-
sent leurs services et se conformeront aux instructions desdites autoritds lors de
l'exdcution des dispositions du present Accord et des accords compldmentaires y
affdrents.

Article VIII. La rdalisation des programmes et projets prdvus dans le present
Accord et dans les accords compldmentaires y affdrents sera soumise aux r~gles
suivantes :
1) Les articles envoyds par l'une des Parties i l'autre pour la rdalisation des pro-

grammes et projets seront exondrds des droits de douane et de toute autre taxe,
droit ou redevance et ne pourront Ztre c~dds ou transfdrds, i titre ondreux ou
gratuit, sur le territoire du pays d'accueil;

2) Les salaires que recevront de leur pays les techniciens, experts et chercheurs en-
voyds par l'une des Parties sur le territoire de l'autre aux fins d'exdcution des pro-
grammes et projets n'y seront pas assujettis A l'imp6t sur le revenu;

3) Les deux Parties autoriseront les techniciens, experts et chercheurs participant A
l'exdcution des programmes et projets A importer, en franchise de droits A l'impor-
tation, les articles suivants :
a) Les effets destinds A leur usage personnel ou A celui des membres de leur

famille, sous reserve de l'observation des r~glements en vigueur en la matire;
b) Un vdhicule automobile par personne ou par famille, destin6 A un usage per-

sonnel. L'autorisation d'importation sera, dans ce cas, temporaire et soumise
aux rbglements en vigueur dans chacun des deux pays.

A la fin de leur mission officielle, les membres du personnel technique bdndficie-
ront des memes facilitds pour l'exportation des articles susmentionnds;

4) Les Parties autoriseront les techniciens, experts et chercheurs. transfdrer libre-
ment dans leur pays d'origine la rdmundration qu'ils auront perque dans l'exercice
de leurs fonctions;

5) Chaque Partie accordera aux techniciens, experts et chercheurs envoyds par
'autre Partie les facilitds suppldmentaires que les autoritds administratives du

pays d'accueil pourront accorder ultdrieurement au personnel engag6 au titre de la
cooperation technique bilatdrale;

6) Les exondrations et facilitds dnumdr6es aux paragraphes prdcddents seront ac-
corddes par les Parties sur la base de la rdciprocit6 et en conformit6 avec leurs
ldgislations respectives.

Article IX. Chacune des Parties prendra les dispositions voulues pour faciliter
l'entr6e, le sdjour et le ddplacement des techniciens, experts et chercheurs de l'autre
Partie au cours des activitds qu'ils rdaliseront dans le cadre du present Accord et des
accords compldmentaires y affdrents, conformdment aux dispositions de leurs ldgis-
lations respectives applicables aux 6trangers et aux agents de la fonction publique
internationale.
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Article X. I1 appartiendra aux autorit6s comp6tentes de chacune des Parties,
conformment A la lgislation interne en vigueur dans les deux pays, de programmer
et de coordonner l'ex6cution des activit6s de cooperation technique internationale
prdvues dans le present Accord et dans les accords complmentaires y aff6rents, et
d'accomplir les formalit6s requises. Ces attributions sont confides, dans le cas de
l'Espagne, au Minist~re des affaires dtrang~res et, dans le cas du Nicaragua, au
Minist~re des relations ext6rieures.

Article XI. Le pr6sent Accord entrera en vigueur le jour oil les Parties se
seront mutuellement notifi6 que les formalitds constitutionnelles ou lgislatives re-
quises A cet effet ont W accomplies.

Article XII. 1. Le prdsent Accord est conclu pour une p6riode de cinq ans et
sera automatiquement reconduit pour des p6riodes successives d'un an, A moins que
l'une des Parties n'en d6cide autrement, en le notifiant par 6crit A l'autre Partie au
moins trois mois A l'avance.

2. Le pr6sent Accord peut ftre d6nonc6 par l'un ou I'autre des Parties, moyen-
nant notification 6crite, auquel cas il cessera de produire effet trois mois apr~s la date
de ladite notification.

3. La d6nonciation du pr6sent Accord sera sans effet sur les programmes et
projets en cours d'ex6cution, sauf si les Parties en conviennent autrement.

EN FOI DE QUOI les pl6nipotentiaires des deux gouvernements ont sign6 le pr6sent
Accord, en deux exemplaires originaux faisant dgalement foi, et y ont apposd leur
sceau, A Managua (D.N.), le 20 d6cembre 1974.

Pour le Gouvernement espagnol

L'Ambassadeur d'Espagne,

[SignJ]

Jost GARciA BAFJ6N

Pour le Gouvernement de la Rdpublique du Nicaragua

Le Ministre des relations ext6rieures,

[Signf]

ALEJANDRO MONTIEL ARGtELLO
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[GERMAN TEXT -TEXTE ALLEMAND]

UBEREINKOMMEN ZUR GRONDUNG EINER EUROPAISCHEN
WELTRAUMORGANISATION

Die Vertragsstaaten dieses Ubereinkommens,
Von der Erwagung geleitet, dass der im Bereich der Weltraumtatigkeiten,

notwendige personelle, technische und finanzielle Aufwand die M6glichkeiten der
einzelnen europaiischen Staaten iibersteigt;

Gestuitzt auf die von der Europaischen Weltraumkonferenz am 20. Dezember
1972 angenommene und von der Europaischen Weltraumkonferenz am 31. Juli 1973
bestatigte Entschliessung, mit der beschlossen wurde, aus der Europaischen Welt-
raumforschungs-Organisation und der Europaischen Organisation fur die Ent-
wicklung und den Bau von Raumfahrzeugtragern eine neue Organisation mit dem
Namen Europaische Weltraumorganisation zu bilden und danach zu streben, die
europaiischen nationalen Weltraumprogramme so weitgehend und so rasch wie
m6glich und sinnvoll in ein europiisches Weltraumprogramm zu integrieren;

In dem Wunsch, die europaische Zusammenarbeit ffir ausschliesslich friedliche
Zwecke auf dem Gebiet der Weltraumforschung, der Weltraumtechnologie und ihrer
weltraumtechnischen Anwendungen im Hinblick auf deren Nutzung fir die Wissen-
schaft und ffir operationelle Weltraumanwendungssysteme fortzufuihren und zu
verstarken;

In dem Wunsch, zur Erreichung dieser Ziele eine einzige europaische Weltraum-
organisation zu grinden, um die Wirksamkeit der gesamten europaischen Welt-
raumanstrengungen durch bessere Nutzung der derzeit fir den Weltraum aufge-
wendeten Mittel zu erh6hen, und ein europaisches Weltraumprogramm fOr
ausschliesslich friedliche Zwecke aufzustellen;

Sind wie folgt ibereingekommen:

Artikel I. GRONDUNG DER ORGANISATION

1. Hiermit wird eine europaische Organisation mit dem Namen EuropAische
Weltraumorganisation gegrindet; sie wird im folgenden als « Organisatio> bezeich-
net.

2. Mitglieder der Organisation, im folgenden als < Mitgliedstaaten> bezeich-
net, sind die Staaten, die nach den Artikeln XX und XXII Vertragsparteien dieses
Ubereinkommens sind.

3. Alle Mitgliedstaaten beteiligen sich an den in Artikel V Absatz 1 Buch-
stabe a aufgefiihrten obligatorischen Tatigkeiten und leisten einen Beitrag zu den in
Anlage II genannten fest zugeordneten gemeinsamen Kosten der Organisation.

4. Der Sitz der Organisation befindet sich im Raum Paris.

Artikel I. ZWECK
Zweck der Organisation ist es, die Zusammenarbeit europaischer Staaten fur

ausschliesslich friedliche Zwecke auf dem Gebiet der Weltraumforschung, der Welt-
raumtechnologie und ihrer weltraumtechnischen Anwendungen im Hinblick auf
deren Nutzung fur die Wissenschaft und fur operationelle Weltraumanwendungs-
systeme sicherzustellen und zu entwickeln,
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a. indem sie eine langfristige europdische Weltraumpolitik ausarbeitet und durch-
fiihrt, den Mitgliedstaaten Weltraumzielsetzungen empfiehlt und die Politik der
Mitgliedstaaten in bezug auf andere nationale und internationale Organisationen
und Einrichtungen in Einklang bringt;

b. indem sie Weltraumtatigkeiten und -programme ausarbeitet und durchfuhrt;
c. indem sie das europaische Weltraumprogramm und die nationalen Programme

koordiniert und indem sie die letzteren schrittweise und so vollstindig wie
m6glich in das europaische Weltraumprogramm integriert, insbesondere hin-
sichtlich der Entwicklung von Anwendungssatelliten;

d. indem sie die fur ihr Programm geeignete Industriepolitik ausarbeitet und durch-
fuhrt und den Mitgliedstaaten eine einheitliche Industriepolitik empfiehlt.

Artikel IlL INFORMATIONEN UND DATEN

1. Die Mitgliedstaaten und die Organisation erleichtern den Austausch wissen-
schaftlicher und technischer Informationen auf dem Gebiet der Weltraumforschung,
der Weltraumtechnologie und ihrer weltraumtechnischen Anwendungen; ein
Mitgliedstaat braucht jedoch eine ausserhalb der Organisation erlangte Information
nicht mitzuteilen, falls dies nach seiner Auffassung mit seinen Sicherheitsinteressen,
seinen Vereinbarungen mit Dritten oder mit den Bedingungen, unter denen die Infor-
mation erlangt wurde, nicht vereinbar ist.

2. Bei der Ausibung ihrer TAtigkeiten nach Artikel V stellt die Organisation
sicher, dass die wissenschaftlichen Ergebnisse nach ihrer Verwendung durch die ffir
die Versuche verantwortlichen Wissenschaftler ver6ffentlicht oder auf andere Weise
weiten Kreisen zugAnglich gemacht werden. Die sich ergebenden reduzierten Daten
sind Eigentum der Organisation.

3. Bei der Vergabe von Auftrigen und dem Abschluss von Obereinkuinften
sichert sich die Organisation hinsichtlich der sich ergebenden Erfindungen und
technischen Daten die Rechte, die zur Wahrung ihrer Interessen sowie der Interessen
der an dem betreffenden Programm teilnehmenden Mitgliedstaaten und der ihrer
Hoheitsgewalt unterstehenden natuirlichen und juristischen Personen geeignet sind.
Hierzu geh6ren insbesondere das Recht auf Zugang, Weitergabe und Nutzung. Diese
Erfindungen und technischen Daten werden den Teilnehmerstaaten mitgeteilt.

4. Erfindungen und technische Daten, die Eigentum der Organisation sind,
werden den Mitgliedstaaten mitgeteilt und k6nnen von diesen Staaten und von den
ihrer Hoheitsgewalt unterstehenden natirlichen und juristischen Personen for ihre
eigenen Zwecke unentgeltlich genutzt werden.

5. Der Rat beschliesst mit Zweidrittelmehrheit aller Mitgliedstaaten die Einzel-
vorschriften fur die Anwendung der vorstehenden Bestimmungen.

Artikel IV. AUSTAUSCH VON PERSONEN
Die Mitgliedstaaten erleichtern den Austausch von Personen, die an Arbeiten im

Zustaindigkeitsbereich der Organisation beteiligt sind, soweit dies mit ihren Gesetzen
und sonstigen Vorschriften uber die Einreise in ihr Hoheitsgebiet, den Aufenthalt
dort und die Ausreise daraus vereinbar ist.

Artikel V. TATIGKEITEN UND PROGRAMME

1. Die Tatigkeiten der Organisation umfassen obligatorische Tatigkeiten, an
denen alle Mitgliedstaaten teilnehmen, und fakultative Tdtigkeiten, an denen alle
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Mitgliedstaaten mit Ausnahme derjenigen teilnehmen, die f6rmlich erkliren, an
einer Teilnahme nicht interessiert zu sein.
a. Im Rahmen der obligatorischen Tatigkeiten wird die Organisation

i. die Durchfuihrung der grundlegenden Tatigkeiten wie Ausbildung, Dokumen-
tation, Untersuchung kfinftiger Vorhaben und technologische Forschungs-
arbeit sicherstellen;

ii. die Ausarbeitung und Durchfhfirung eines wissenschaftlichen Programms
sicherstellen, das Satelliten und andere Weltraumsysteme umfasst;

iii. einschligige Informationen sammeln und an die Mitgliedstaaten weitergeben,
auf Licken und Doppelarbeit hinweisen und mit Rat und Tat zur Har-
monisierung der internationalen und der nationalen Programme beitragen;

iv. regelmassige Kontakte mit den Benutzern von Weltraumtechniken unter-
halten und sich iber deren Erfordernisse auf dem laufenden halten.

b. Im Rahmen der fakultativen Tatigkeiten wird die Organisation nach Massgabe
der Anlage III die Durchfuihrung von Programmen sicherstellen, die insbesondere
folgendes umfassen k6nnen:

i. den Entwurf, die Entwicklung, den Bau, den Start, das Einbringen in die Urn-
laufbahn und die Kontrolle von Satelliten und anderen Weltraumsystemen;

ii. den Entwurf, die Entwicklung, den Bau und den Betrieb von Starteinrich-
tungen und Raumtransportsystemen.

2. Im Bereich der weltraumtechnischen Anwendungen kann die Organisation
gegebenenfalls Betriebstatigkeiten ausfiihren; die hierfiir geltenden Bedingungen
werden vom Rat mit der Mehrheit aller Mitgliedstaaten festgelegt. Die Organisation
wird in diesem Rahmen
a. den betreffenden Betriebsorganisationen die ffir sie niltzlichen eigenen Anlagen

zur Verffigung stellen;
b. nach Bedarf ffir die betreffenden Betriebsorganisationen den Start, das Ein-

bringen in die Umlaufbahn und die Kontrolle operationeller Anwendungs-
satelliten durchfhfiren;

c. jede sonstige Tatigkeit ausiben, die von Benutzern beantragt und vom Rat
genehmigt wird.

Die Kosten solcher Betriebstatigkeiten tragen die jeweiligen Benutzer.
3. Fir die Koordinierung und Integration der Programme nach Artikel II

Buchstabe c wird die Organisation von den Mitgliedstaaten rechtzeitig Informa-
tionen fiber Vorhaben im Zusammenhang mit neuen Weltraumprogrammen
erhalten, Konsultationen zwischen den Mitgliedstaaten erleichtern, alle notwendigen
Bewertungen durchfiihren und geeignete Vorschriften aufstellen, die vom Rat durch
einstimmigen Beschluss aller Mitgliedstaaten anzunehmen sind. Die Ziele und Ver-
fahren der Internationalisierung von Programmen sind in Anlage IV niedergelegt.

Artikel VI. ANLAGEN UND DIENSTE

1. Zur Durchfhfirung der ihr fibertragenen Programme
a. halt die Organisation die fur die Vorbereitung und Uberwachung ihrer Aufgaben

erforderliche Eigenkapazitat aufrecht und errichtet und betreibt zu diesem Zweck
die ffir ihre Tatigkeiten erforderlichen Niederlassungen und Anlagen;

b. kann die Organisation Sondervereinbarungen zur Durchfhfirung bestimmter
Teile ihrer Programme durch nationale Einrichtungen in Mitgliedstaaten oder in
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Zusammenarbeit mit solchen Einrichtungen oder aber zur Ubernahme des
Betriebs bestimmter nationaler Anlagen durch die Organisation selbst treffen.

2. Bei der Durchfiihrung ihrer Programme bemiihen sich die Mitgliedstaaten
und die Organisation, ihre vorhandenen Anlagen und verfiigbaren Dienste optimal
und mit Vorrang zu nutzen und sie zu rationalisieren; sie werden daher keine neuen
Anlagen oder Dienste einrichten, ohne vorher die M6glichkeit der Nutzung der
vorhandenen Mittel gepruft zu haben.

Artikel VIL INDUSTRIEPOLITIK

1. Die Industriepolitik, die die Organisation nach Artikel II Absatz d ausar-
beitet und durchfiuhrt, ist insbesondere dazu bestimmt,
a. den Erfordernissen des europdischen Weltraumprogramms und der koor-

dinierten nationalen Weltraumprogramme kostenwirksam zu entsprechen;
b. die Wettbewerbsfahigkeit der europaischen Industrie in der Welt zu verbessern,

indem sie die Weltraumtechnologie erhdlt und entwickelt und die Rationalisie-
rung und Entwicklung einer den Markterfordernissen entsprechenden Industrie-
struktur f6rdert, wobei in erster Linie das vorhandene Industriepotential aller
Mitgliedstaaten genutzt wird;

c. zu gewihrleisten, dass alle Mitgliedstaaten in gerechter Weise, unter Beruck-
sichtigung ihres finanziellen Beitrags, an der Durchfihrung des europaischen
Weltraumprogramms und an der damit zusammenhangenden Entwicklung der
Weltraumtechnologie teilnehmen; insbesondere raumt die Organisation bei der
Durchfhfirung ihrer Programme der Industrie aller Mitgliedstaaten soweit wie
m6glich Vorrang ein und bietet ihr weitestgehende M6glichkeiten zur Teilnahme
an der technologisch interessanten Arbeit, die fur die Organisation geleistet wird;

d. die Vorteile des offenen Ausschreibungsverfahrens in allen Fallen zu nutzen,
sofern dies nicht mit anderen festgelegten Zielen der Industriepolitik unvereinbar
ist.

Der Rat kann durch einstimmigen Beschluss aller Mitgliedstaaten andere Ziele
setzen.

Die Einzelbestimmungen fur die Verwirklichung dieser Ziele sind in Anlage V
und in den Vorschriften enthalten, die der Rat mit Zweidrittelmehrheit aller Mit-
gliedstaaten annimmt und regelmassig iberpruft.

2. Zur Durchfihrung ihrer Programme nimmt die Organisation soweit wie
mglich die Dienste aussenstehender Auftragnehmer in Anspruch, soweit dies mit
der Aufrechterhaltung ihrer Eigenkapazitat nach Artikel VI Absatz 1 vereinbar ist.

Artikel VIII. TRAGERRAKETEN UND ANDERE RAUMTRANSPORTSYSTEME
1. Bei der Festlegung ihrer Missionen beriicksichtigt die Organisation die im

Rahmen ihrer Programme, von einem Mitgliedstaat oder mit einem bedeutenden
Beitrag der Organisation entwickelten Tragerraketen und anderen Raumtransport-
systeme und gibt ihrer Verwendung ffir geeignete Nutzlasten den Vorrang, sofern
dies im Vergleich zu anderen jeweils verfiigbaren Tragerraketen oder Raumtrans-
portsystemen nicht einen unvertretbaren Nachteil hinsichtlich Kosten, Zuverlassig-
keit und Missionstauglichkeit darstellt.

2. Umfassen Tatigkeiten oder Programme nach Artikel V die Verwendung
von Tragerraketen oder anderen Raumtransportsystemen, so teilen die Teilnehmer-
staaten dem Rat bei der Vorlage des betreffenden Programms zur Genehmigung oder
Annahme mit, welche Tragerrakete oder welches Raumtransportsystem vorgesehen
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ist. Beabsichtigen die Teilnehmerstaaten im Laufe der Durchfiihrung eines Pro-
gramms eine andere Tragerrakete oder ein anderes Raumtransportsystem als
urspruinglich vorgesehen zu verwenden, so entscheidet der Rat uber diese Anderung
nach den gleichen Regeln wie bei der ersten Genehmigung oder Annahme des Pro-
gramms.

Artikel IX. BENUTZUNG DER ANLAGEN, UNTERSTUTZUNG DER MITGLIEDSTAATEN
UND LIEFERUNG VON ERZEUGNISSEN

1. Die Organisation stellt ihre Anlagen jedem Mitgliedstaat, der sie fir seine
eigenen Programme zu verwenden begehrt, auf dessen Kosten zur Verfigung, sofern
dadurch die Verwendung der Anlagen ffir ihre eigenen Tatigkeiten und Programme
nicht beeintrachtigt wird. Der Rat legt mit Zweidrittelmehrheit aller Mitgliedstaaten
die Regeln fest, nach denen die Anlagen zur Verfugung gestellt werden.

2. Wollen einzelne oder mehrere Mitgliedstaaten ein Vorhaben in Angriff
nehmen, das ausserhalb der Tatigkeiten und Programme nach Artikel V, jedoch in-
nerhalb der Zweckbestimmung der Organisation liegt, so kann der Rat mit Zweidrit-
telmehrheit aller Mitgliedstaaten die Unterstitzung durch die Organisation
beschliessen. Die der Organisation hieraus entstehenden Kosten werden von dem
oder den betreffenden Mitgliedstaaten getragen.

3. a. Die im Rahmen eines Programms der Organisation entwickelten
Erzeugnisse werden jedem Mitgliedstaat geliefert, der sich an der Finanzierung des
betreffenden Programms beteiligt hat und der solche Erzeugnisse ffir seine eigenen
Zwecke zu verwenden begehrt.

Der Rat legt mit Zweidrittelmehrheit aller Mitgliedstaaten die Regeln fest, nach
denen solche Erzeugnisse zu liefern sind, und insbesondere die Massnahmen, die die
Organisation in bezug auf ihre Auftragnehmer treffen muss, damit sich der
betreffende Mitgliedstaat die Erzeugnisse beschaffen kann.

b. Der betreffende Mitgliedstaat kann die Organisation um Mitteilung bitten,
ob sie die von den Auftragnehmern genannten Preise ffir gerecht und angemessen
halt und ob sie sie unter gleichen Voraussetzungen fir die Deckung ihres eigenen
Bedarfs als annehmbar betrachten wirde.

c. Aus der Befriedigung eines Beschaffungsbegehrens nach diesem Absatz
dfirfen der Organisation keinerlei Mehrkosten entstehen; alle daraus entstehenden
Kosten werden von dem betreffenden Mitgliedstaat getragen.

Artikel X. ORGANE
Die Organe der Organisation sind der Rat und der Generaldirektor, dem ein

Mitarbeiterstab zur Seite steht.

Artikel XI. DER RAT
1. Der Rat besteht aus Vertretern der Mitgliedstaaten.
2. Der Rat tritt nach Bedarf entweder auf Delegierten- oder Ministerebene zu-

sammen. Die Tagungen finden am Sitz der Organisation statt, sofern der Rat nicht
etwas anderes beschliesst.

3. a. Der Rat wahlt ffir eine Amtszeit von zwei Jahren einen Vorsitzenden
und Stellvertretende Vorsitzende; sie k6nnen einmal fir ein weiteres Jahr wiederge-
wihlt werden. Der Vorsitzende leitet die Arbeiten des Rates und sorgt fur die Vorbe-
reitung seiner BeschlIsse; er unterrichtet die Mitgliedstaaten fiber Vorschlage zur
Durchfuihrung eines fakultativen Programms; er trd.gt zur Koordinierung der Tatig-
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keiten der Organe der Organisation bei. Er hdlt in Grundsatzfragen, die die Orga-
nisation betreffen, Verbindung mit den Mitgliedstaaten durch deren Delegierte im
Rat und bemiuht sich, ihre diesbeziglichen Auffassungen miteinander in Einklang zu
bringen. Zwischen den Tagungen berat er den Generaldirektor und erhalt von ihm
alle erforderlichen Informationen.

b. Dem Vorsitzenden steht ein Ratsbiiro zur Seite, dessen Zusammensetzung
der Rat beschliesst und dessen Sitzungen vom Vorsitzenden anberaumt werden. Das
Biro berAt den Vorsitzenden bei der Vorbereitung der Ratstagungen.

4. Tagt der Rat auf Ministerebene, so wahlt er einen Vorsitzenden fir die
Tagung. Dieser beraumt die nachste Ministertagung an.

5. Der Rat nimmt ausser den an anderer Stelle in diesem Obereinkommen fest-
gelegten Aufgaben und im Einklang mit dessen Bestimmungen folgende Aufgaben
wahr:
a. Hinsichtlich der Tatigkeiten und des Programms nach Artikel V Absatz 1 Buch-

stabe a Ziffern i und ii
i. genehmigt er durch Mehrheitsbeschluss aller Mitgliedstaaten die TAtigkeiten

und das Programm; die entsprechenden Beschlisse k6nnen nur durch einen
mit Zweidrittelmehrheit aller Mitgliedstaaten gefassten neuen Beschluss
geandert werden;

ii. setzt er durch einstimmigen Beschluss aller Mitgliedstaaten die Hohe der
Mittel fest, die der Organisation wahrend des nichsten Funfjahresabschnitts
zur Verfugung zu stellen sind;

iii. setzt er gegen Ende des dritten Jahres jedes Finfjahresabschnitts nach Ober-
prifung der Lage durch einstimmigen Beschluss aller Mitgliedstaaten die
H6he der der Organisation fur den nach Ablauf dieses dritten Jahres begin-
nenden neuen Fiinfjahresabschnitt zur Verfugung zu stellenden Mittel fest;

b. hinsichtlich der Tatigkeiten nach Artikel V Absatz I Buchstabe a Ziffern iii
und iv

. bestimmt er die Politik der Organisation fir die Verfolgung ihres Zwecks;
ii. nimmt er mit Zweidrittelmehrheit aller Mitgliedstaaten an die Mitgliedstaaten

gerichtete Empfehlungen an;
c. hinsichtlich der fakultativen Programme nach Artikel V Absatz I Buchstabe b

i. nimmt er mit der Mehrheit aller Mitgliedstaaten jedes dieser Programme an;
ii. bestimmt er gegebenenfalls im Verlauf ihrer Durchfiihrung die Rangfolge

der Programme;
d. er legt die j~ihrlichen Arbeitspline der Organisation fest;
e. hinsichtlich der in Anlage II definierten Haushaltsplane

. nimmt er mit Zweidrittelmehrheit aller Mitgliedstaaten den Allgemeinen
Haushaltsplan der Organisation an;

ii. nimmt er mit Zweidrittelmehrheit der Teilnehmerstaaten jeden Programm-
haushaltsplan an;

f. er nimmt mit Zweidrittelmehrheit aller Mitgliedstaaten die Finanzordnung und
alle sonstigen finanziellen Regelungen der Organisation an;

g. er verfolgt die Ausgaben fdr die obligatorischen und fakultativen Tatigkeiten
nach Artikel V Absatz 1;

h. er genehmigt und veroffentlicht die gepriiften Jahresrechnungen der Organisa-
tion;
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i. er nimmt mit Zweidrittelmehrheit aller Mitgliedstaaten die Personalordnung an;
j. er nimmt mit Zweidrittelmehrheit aller Mitgliedstaaten Vorschriften an, nach

denen unter Berficksichtigung der friedlichen Zwecke der Organisation die Er-
michtigung erteilt wird, Technologie und Erzeugnisse, die im Rahmen der Tatig-
keiten der Organisation oder mit ihrer Hilfe entwickelt wurden, aus dem
Hoheitsgebiet der Mitgliedstaaten zu verbringen;

k. er beschliesst bfier die Aufnahme neuer Mitgliedstaaten nach Artikel XXII;
. er beschliesst iber die nach Artikel XXIV zu treffenden Regelungen, wenn ein

Mitgliedstaat dieses Ubereinkommen kfindigt oder seine Mitgliedschaft nach Ar-
tikel XVIII verliert;

m. er trifft nach Massgabe dieses Ubereinkommens alle sonstigen fir die Erffillung
des Organisationszwecks notwendigen Massnahmen.
6. a. Jeder Mitgliedstaat hat im Rat eine Stimme. Nimmt ein Mitgliedstaat

an einem angenommenen Programm nicht teil, so ist er bei Abstimmungen fiber
Angelegenheiten, die ausschliesslich dieses Programm betreffen, nicht stimm-
berechtigt.

b. Ein Mitgliedstaat ist im Rat nicht stimmberechtigt, wenn die Summe seiner
ruickstandigen Beitrage zur Organisation ffir alle Tatigkeiten und Programme nach
Artikel V, an denen er teilnimmt, die ffir das laufende Rechnungsjahr festgesetzte
Summe seiner Beitrage fibersteigt. Ferner ist ein Mitgliedstaat, dessen rickstandige
BeitrAge zu einem der Programme nach Artikel V Absatz 1 Buchstabe a Ziffer ii oder
Buchstabe b, an denen er teilnimmt, die fiir das laufende Rechnungsjahr festgesetzte
Summe seiner Beitrage zu diesem Programm ibersteigen, im Rat in Fragen, die sich
ausschliesslich auf dieses Programm beziehen, nicht stimmberechtigt. In einem
solchen Fall kann der betreffende Mitgliedstaat jedoch ermachtigt werden, an der
Abstimmung im Rat teilzunehmen, wenn eine Zweidrittelmehrheit aller Mitglied-
staaten der Ansicht ist, dass die Nichtzahlung der Beitrage auf Umst~inde
zuruickzufuihren ist, auf die er keinen Einfluss hat.

c. Der Rat ist verhandlungs- und beschlussfihig, wenn in der Sitzung
Delegierte der Mehrheit aller Mitgliedstaaten anwesend sind.

d. Soweit dieses Cbereinkommen nicht etwas anderes vorsieht, bedurfen die
Beschlfisse des Rates der einfachen Mehrheit der vertretenen und abstimmenden Mit-
gliedstaaten.

e. Bei der Bestimmung der Einstimmigkeit oder einer Mehrheit im Sinne dieses
Obereinkommens wird ein Mitgliedstaat, der nicht stimmberechtigt ist, nicht
beruicksichtigt.

7. Der Rat gibt sich eine Geschiftsordnung.
8. a. Der Rat setzt einen Ausschuss fir das wissenschaftliche Programm ein,

dem er alle das obligatorische wissenschaftliche Programm nach Artikel V Absatz 1
Buchstabe a Ziffer ii betreffenden Angelegenheiten ibertragt. Er ermachtigt den
Ausschuss, das Programm betreffende Beschlisse zu fassen; dies gilt vorbehaltlich
der Zustandigkeit des Rates ffir die Festsetzung der H6he der Mittel und die An-
nahme des Jahreshaushaltsplans. Der Rat entscheidet mit Zweidrittelmehrheit aller
Mitgliedstaaten im Einklang mit diesem Artikel ilber den dem Ausschuss fir das
wissenschaftliche Programm zu erteilenden Auftrag.

b. Der Rat kann alle sonstigen fuir den Organisationszweck erforderlichen
nachgeordneten Gremien einsetzen. Uber ihre Einsetzung, den ihnen zu erteilenden
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Auftrag und die FAlle, in denen sie Entscheidungsbefugnis haben, entscheidet der
Rat mit Zweidrittelmehrheit aller Mitgliedstaaten.

c. Pruift ein nachgeordnetes Gremium eine Frage, die sich ausschliesslich auf
ein fakultatives Programm nach Artikel V Absatz 1 Buchstabe b bezieht, so sind
Nichtteilnehmerstaaten nicht stimmberechtigt, es sei denn, dass alle Teilnehmer-
staaten etwas anderes beschliessen.

Artikel XII. GENERALDIREKTOR UND PERSONAL

1. a. Der Rat ernennt mit Zweidrittelmehrheit aller Mitgliedstaaten einen
Generaldirektor fur eine bestimmte Amtszeit; er kann ihn mit der gleichen Mehrheit
aus seinem Amt entlassen.

b. Der Generaldirektor ist der oberste Bedienstete der Organisation und ihr ge-
setzlicher Vertreter. Er trifft alle erforderlichen Massnahmen fur die Leitung der
Organisation, die Durchfihrung ihrer Programme, die Anwendung ihrer Politik und
die Erfillung ihres Zwecks im Einklang mit den Weisungen des Rates. Die Nieder-
lassungen der Organisation sind ihm unterstellt. Hinsichtlich der Finanzverwaltung
der Organisation handelt er in Obereinstimmung mit Anlage II. Er erstattet dem Rat
einen Jahresbericht, der ver6ffentlicht wird. Er kann auch Thtigkeiten und Pro-
gramme sowie Massnahmen vorschlagen, die zur Erffdllung des Zwecks der
Organisation geeignet sind. Er wohnt den Tagungen der Organisation ohne Stimm-
recht bei.

c. Der Rat kann die Ernennung des Generaldirektors nach Inkrafttreten dieses
Ubereinkommens oder bei einem spiteren Freiwerden des Postens solange
zurickstellen, wie er es fir notwendig erachtet. In diesem Fall bestimmt er eine Per-
son zur Wahrnehmung der Aufgaben des Generaldirektors und legt deren Befugnisse
und Verantwortlichkeiten fest.

2. Dem Generaldirektor steht das von ihm ffir notwendig erachtete wissen-
schaftliche, technische, Verwaltungs- und Biropersonal innerhalb des vom Rat
bewilligten Rahmens zur Seite.

3. a. Das leitende Personal im Sinne der vom Rat gegebenen Definition wird
auf Empfehlung des Generaldirektors vom Rat eingestellt und entlassen. Die vom
Rat vorgenommenen Einstellungen und Entlassungen bedirfen der Zweidrittel-
mehrheit aller Mitgliedstaaten.

b. Das 0ibrige Personal wird vom Generaldirektor im Auftrag des Rates einge-
stellt und entlassen.

c. Die Mitglieder des Personals werden aufgrund ihrer Befahigung unter Be-
riicksichtigung einer angemessenen Verteilung der Stellen auf Staatsangeh6rige der
Mitgliedstaaten eingestellt. Die Einstellung und die Beendigung des BeschAftigungs-
verhailtnisses erfolgen in Obereinstimmung mit der Personalordnung.

d. Wissenschaftler, die nicht zum Personal geh6ren und in den Nieder-
lassungen der Organisation Forschungsarbeiten ausfiihren, unterstehen dem
Generaldirektor und unterliegen allen vom Rat angenommenen allgemeinen Bestim-
mungen.

4. Die Verantwortlichkeiten des Generaldirektors und des Personals gegen-
uiber der Organisation haben ausschliesslich internationalen Charakter. Bei der
Erfillung ihrer Pflichten diirfen der Generaldirektor und das Personal Weisungen
von Regierungen oder Stellen ausserhalb der Organisation weder erbitten noch entge-
gennehmen. Jeder Mitgliedstaat ist verpflichtet, den internationalen Charakter der
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Verantwortlichkeiten des Generaldirektors und des Personals zu achten und nicht zu
versuchen, sie bei der Erffillung ihrer Pflichten zu beeinflussen.

Artikel XIII. FINANZIELLE BEITRAGE

1. Jeder Mitgliedstaat beteiligt sich an den Kosten der Tatigkeiten und Pro-
gramme nach Artikel V Absatz 1 Buchstabe a und - in Ubereinstimmung mit
Anlage II - an den gemeinsamen Kosten der Organisation nach Massgabe eines Bei-
tragsschliissels, den der Rat mit Zweidrittelmehrheit aller Mitgliedstaaten entweder
alle drei Jahre im Zeitpunkt der in Artikel XI Absatz 5 Buchstabe a Ziffer iii
vorgesehenen Oberprifung oder auf einstimmigen Ratsbeschluss aller Mitglied-
staaten, einen neuen Schlissel festzulegen, beschliesst. Der Beitragsschliissel wird
auf der Grundlage des durchschnittlichen Volkseinkommens jedes Mitgliedstaates
waihrend der letzten drei Jahre, fir die Statistiken verfiigbar sind, errechnet. Jedoch
a. ist ein Mitgliedstaat nicht verpflichtet mehr als finfundzwanzig Prozent der

Summe der Beitrage zu entrichten, die der Rat zur Deckung dieser Kosten
festgesetzt hat;

b. kann der Rat mit Zweidrittelmehrheit aller Mitgliedstaaten beschliessen, den
Beitrag eines Mitgliedstaates wegen besonderer Umstande fur eine begrenzte Zeit
herabzusetzen. Insbesondere gilt es als besonderer Umstand im Sinne dieser
Bestimmung, wenn das jdhrliche Pro-Kopf-Einkommen eines Mitgliedstaates
unter einem vom Rat mit gleicher Mehrheit zu beschliessenden Betrag liegt.

2. Jeder Mitgliedstaat beteiligt sich an den Kosten jedes fakultativen Pro-
gramms nach Artikel V Absatz 1 Buchstabe b, sofern er nicht f6rmlich erklirt hat,
an einer Teilnahme nicht interessiert zu sein, und daher kein Teilnehmer ist. Sofern
nicht alle Teilnehmerstaaten etwas anderes beschliessen, wird der Beitragsschliissel
ftir ein Programm auf der Grundlage des durchschnittlichen Volkseinkommens jedes
Teilnehmerstaates wahrend der drei letzten Jahre, fir die Statistiken verfuigbar sind,
errechnet. Dieser Schlissel wird entweder alle drei Jahre oder auf Beschluss des
Rates, einen neuen Schliissel nach Absatz I festzulegen, revidiert. Jedoch ist ein Teil-
nehmerstaat aufgrund dieses Schliissels nicht verpflichtet, mehr als fuinfundzwanzig
Prozent der Summe der Beitrage zu dem betreffenden Programm zu entrichten. Der
von jedem Teilnehmerstaat zu entrichtende Beitragssatz muss jedoch mindestens
fuinfundzwanzig Prozent seines nach Absatz 1 festgesetzten Beitragssatzes ent-
sprechen, sofern nicht alle Teilnehmerstaaten bei der Annahme oder wahrend der
Durchfihrung des Programms etwas anderes beschliessen.

3. Den in den Absatzen 1 und 2 genannten Beitragsschlisseln sind dieselben
statistischen Systeme zugrunde zu legen; sie werden in der Finanzordnung festgelegt.

4. a. Jeder Staat, der nicht Vertragspartei des Ubereinkommens zur Griin-
dung einer Europaischen Weltraumforschungs-Organisation oder des Obereinkom-
mens zur Grindung einer Europaischen Organisation fdr die Entwicklung und den
Bau von Raumfahrzeugtragern war und der Vertragspartei des vorliegenden Uber-
einkommens wird, leistet zusaitzlich zu seinen Beitragen eine Sonderzahlung ent-
sprechend dem Zeitwert des Verm6gens der Organisation. Die H6he dieser Sonder-
zahlung wird vom Rat mit Zweidrittelmehrheit aller Mitgliedstaaten festgesetzt.

b. Die nach Buchstabe a geleisteten Zahlungen werden zur Herabsetzung der
Beitrage der anderen Mitgliedstaaten verwendet, sofern der Rat nicht mit Zweidrit-
telmehrheit aller Mitgliedstaaten etwas anderes beschliesst.

5. Die aufgrund dieses Artikels ffilligen Beitrage werden nach Massgabe der
Anlage II entrichtet.
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6. Der Generaldirektor kann vorbehaltlich etwaiger vom Rat erteilter Weis-
ungen Schenkungen und VermAchtnisse fiir die Organisation annehmen, sofern sie
nicht an Bedingungen geknuipft sind, die mit dem Organisationszweck unvereinbar
sind.

Artikel XIV. ZUSAMMENARBEIT

1. Die Organisation kann aufgrund von einstimmigen Ratsbeschlussen aller
Mitgliedstaaten mit anderen internationalen Organisationen und Einrichtungen
sowie mit Regierungen, Organisationen und Einrichtungen von Nichtmitgliedstaaten
zusammenarbeiten und hierzu Vereinbarungen mit ihnen treffen.

2. Diese Zusammenarbeit kann in Form einer Teilnahme von Nichtmitglied-
staaten oder internationalen Organisationen an einzelnen oder mehreren Program-
men nach Artikel V Absatz 1 Buchstabe a Ziffer ii oder Buchstabe b geschehen. Vor-
behaltlich der Beschliisse nach Absatz 1 werden die einzelnen Bedingungen jeder
derartigen Zusammenarbeit jeweils vom Rat mit Zweidrittelmehrheit der Teilneh-
merstaaten des betreffenden Programms festgelegt. Diese Bedingungen k6nnen
vorsehen, dass ein Nichtmitgliedstaat im Rat stimmberechtigt ist, wenn der Rat
Fragen behandelt, die sich ausschliesslich auf das Programm beziehen, an dem der
betreffende Staat teilnimmt.

3. Diese Zusammenarbeit kann auch in Form einer Verleihung der Rechts-
stellung eines assoziierten Mitglieds an Nichtmitgliedstaaten geschehen, die sich
verpflichten, zumindest zu den Untersuchungen kuinftiger Vorhaben nach Artikel V
Absatz 1 Buchstabe a Ziffer i beizutragen. Die einzelnen Bedingungen jeder
assoziierten Mitgliedschaft werden vom Rat mit Zweidrittelmehrheit aller Mitglied-
staaten festgelegt.

Artikel XV. RECHTSSTELLUNG, VORRECHTE UND IMMUNITATEN

1. Die Organisation besitzt Rechtspers6nlichkeit.
2. Die Organisation, ihr Personal und die Sachverstandigen sowie die Ver-

treter ihrer Mitgliedstaaten geniessen die Rechtsstellung, die Vorrechte und die Im-
munitaten, die in Anlage I vorgesehen sind.

3. Zwischen der Organisation und den Mitgliedstaaten, in deren Hoheitsgebiet
der Sitz und die nach Artikel VI errichteten Niederlassungen der Organisation liegen,
werden entsprechende Abkommen fiber den Sitz und die Niederlassungen
geschlossen.

Artikel XVI. ANDERUNGEN

1. Der Rat kann den Mitgliedstaaten Anderungen dieses Ubereinkommens
und der Anlage I empfehlen. Winscht ein Mitgliedstaat eine Anderung vorzu-
schlagen, so notifiziert er sie dem Generaldirektor. Dieser unterrichtet die Mitglied-
staaten von jedem ihm notifizierten Anderungsvorschlag spAtestens drei Monate
bevor er dem Rat zur Er6rterung vorgelegt wird.

2. Jede vom Rat empfohlene Anderung tritt 30 Tage nach dem Tag in Kraft,
an dem die Annahmenotifikationen aller Mitgliedstaaten bei der franz6sischen
Regierung eingegangen sind. Diese notifiziert allen Mitgliedstaaten den Zeitpunkt
des Inkrafttretens der Anderung.

3. Der Rat kann die ubrigen Anlagen durch einstimmigen Beschluss aller Mit-
$ liedstaaten dindern; die Anderungen dfirfen jedoch nicht im Widerspruch zu diesem
Ubereinkommen stehen. Eine Anderung tritt zu dem Zeitpunkt in Kraft, den der Rat
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durch einstimmigen Beschluss aller Mitgliedstaaten festlegt. Der Generaldirektor
unterrichtet alle Mitgliedstaaten von jeder derartigen Anderung und vom Zeitpunkt
ihres Inkrafttretens.

Artikel XVII STREITIGKEITEN
1. Jede Streitigkeit zwischen zwei oder mehreren Mitgliedstaaten oder

zwischen einem Mitgliedstaat oder mehreren Mitgliedstaaten und der Organisation
fiber die Auslegung oder Anwendung dieses Obereinkommens oder seiner Anlagen
sowie jede Streitigkeit nach Artikel XXVI der Anlage I, die nicht durch die Vermitt-
lung des Rates beigelegt wird, wird auf Antrag einer Streitpartei einem Schiedsge-
richt unterbreitet.

2. Soweit die Streitparteien nichts anderes vereinbaren, regelt sich das Schieds-
verfahren nach diesem Artikel und den ergiinzenden Vorschriften, die der Rat mit
Zweidrittelmehrheit aller Mitgliedstaaten beschliesst.

3. Das Schiedsgericht besteht aus drei Mitgliedern. Jede Streitpartei benennt
einen Schiedsrichter; die beiden ersten Schiedsrichter benennen den dritten Schieds-
richter, der den Vorsitz des Schiedsgerichts iibernimmt. Die erganzenden Vor-
schriften nach Absatz 2 legen das im Falle einer nicht fristgemdssen Benennung an-
zuwendende Verfahren fest.

4. Mitgliedstaaten und die Organisation k6nnen, wenn sie nicht Streitpartei
sind, mit Zustimmung des Schiedsgerichts am Verfahren teilnehmen, falls sie nach
dessen Ansicht ein wesentliches Interesse an der Entscheidung des Falles haben.

5. Das Schiedsgericht bestimmt seinen Tagungsort und sein Verfahren.
6. Die Entscheidung des Schiedsgerichts wird mit der Mehrheit seiner Mit-

glieder getroffen; diese dirfen sich nicht der Stimme enthalten. Die Entscheidung ist
endgiiltig und fur alle Streitparteien bindend; ein Rechtsmittel kann dagegen nicht
eingelegt werden. Die Parteien haben der Entscheidung unverziiglich Folge zu
leisten. Im Falle einer Streitigkeit fiber Inhalt und Reichweite der Entscheidung
obliegt es dem Schiedsgericht, sie auf Antrag einer der Parteien auszulegen.

Artikel XVIII. NICHTERFOLLUNG VON VERPFLICHTUNGEN

Ein Mitgliedstaat, der seinen Verpflichtungen aus diesem Ubereinkommen nicht
nachkommt, verliert seine Mitgliedschaft in der Organisation, wenn der Rat dies mit
Zweidrittelmehrheit aller Mitgliedstaaten beschliesst. In diesem Fall findet Ar-
tikel XXIV Anwendung.

Artikel XIX. FORTBESTEHEN VON RECHTEN UND PFLICHTEN

Mit Inkrafttreten dieses Obereinkommens iibernimmt die Organisation alle
Rechte und Pflichten der Europaischen Weltraumforschungs-Organisation und der
Europaischen Organisation fir die Entwicklung und den Bau von Raumfahrzeug-
tragern.

Artikel XX. UNTERZEICHNUNG UND RATIFIKATION

1. Dieses Ubereinkommen liegt fir die Staaten, die Mitglieder der Euro-
pdischen Weltraumkonferenz sind, bis zum 31. Dezember 1975 zur Unterzeichnung
auf. Die Anlagen sind Bestandteil des Obereinkommens.

2. Dieses Ubereinkommen bedarf der Ratifikation oder der Annahme. Die
Ratifikations- oder Annahmeurkunden sind bei der franz6sischen Regierung zu hin-
terlegen.
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3. Nach Inkrafttreten des Ubereinkommens kann ein Unterzeichnerstaat
schon vor der Hinterlegung seiner Ratifikations- oder Annahmeurkunde ohne
Stimmrecht an den Tagungen der Organisation teilnehmen.

Artikel XXI. INKRAFTTRETEN

1. Dieses Obereinkommen tritt in Kraft, sobald die folgenden Staaten, die
Mitglieder der Europaischen Weltraumforschungs-Organisation oder der Euro-
paischen Organisation ffir die Entwicklung und den Bau von Raumfahrzeugtragern
sind, es unterzeichnet und ihre Ratifikations- oder Annahmeurkunde bei der
franz6sischen Regierung hinterlegt haben: das K6nigreich Belgien, das K6nigreich
Danemark, die Bundesrepublik Deutschland, die Franz6sische Republik, die
Italienische Republik, das K6nigreich der Niederlande, das Konigreich Schweden,
die Schweizerische Eidgenossenschaft, Spanien und das Vereinigte K6nigreich
Grossbritannien und Nordirland. Fur einen Staat, der dieses Ubereinkommen nach
seinem Inkrafttreten ratifiziert, annimmt oder ihm beitritt, tritt das Obereinkommen
an dem Tag in Kraft, an dem dieser Staat seine Ratifikations-, Annahme- oder
Beitrittsurkunde hinterlegt.

2. Das Ubereinkommen zur Grindung einer Europaischen Weltraum-
forschungs-Organisation und das Ubereinkommen zur Grundung einer Euro-
pAischen Organisation fir die Entwicklung und den Bau von Raumfahrzeugtraigern
treten am Tag des Inkrafttretens des vorliegenden Ubereinkommens ausser Kraft.

Artikel XXII. BEITRITT

1. Nach Inkrafttreten dieses Obereinkommens kann jeder Staat dem Oberein-
kommen aufgrund eines einstimmigen Ratsbeschlusses aller Mitgliedstaaten
beitreten.

2. Ein Staat, der dem Obereinkommen beizutreten winscht, notifiziert dies
dem Generaldirektor; dieser unterrichtet die Mitgliedstaaten von dem Antrag
spitestens drei Monate bevor er dem Rat zur Beschlussfassung vorgelegt wird.

3. Die Beitrittsurkunden sind bei der franz6sischen Regierung zu hinterlegen.

Artikel XXIII. NOTFIKATIONEN

Die franz6sische Regierung notifiziert allen Unterzeichnerstaaten und beitreten-
den Staaten
a. den Tag der Hinterlegung jeder Ratifikations-, Annahme- oder Beitrittsurkunde;
b. den Tag des Inkrafttretens dieses Obereinkommens und der Anderungen nach

Artikel XVI Absatz 2;
c. die Kiindigung des Ubereinkommens durch einen Mitgliedstaat.

Artikel XXIV. KONDIGUNG

1. Nachdem dieses Obereinkommen sechs Jahre lang in Kraft gewesen ist,
kann ein Mitgliedstaat es durch eine Notifikation an die franz6sische Regierung kin-
digen, die dies den anderen Mitgliedstaaten und dem Generaldirektor notifiziert. Die
Kindigung wird mit Ablauf des Rechnungsjahres wirksam, das auf dasjenige folgt,
in dem sie der franz6sischen Regierung notifiziert wurde. Nach Wirksamwerden der
KiIndigung bleibt der betreffende Staat verpflichtet, seinen Anteil an den Aus-
gabemitteln zu tragen, die den Verpflichtungsermachtigungen entsprechen, die im
Rahmen der Haushaltsplaine, zu denen er beitrug und die im Zeitpunkt der
Notifizierung der Kfindigung an die franz6sische Regierung galten, sowie im Rahmen
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vorhergegangener Haushaltsplane genehmigt und in Anspruch genommen worden
waren.

2. Ein Mitgliedstaat, der das Obereinkommen kindigt, hat die Organisation
fir jeden Verm6gensverlust in seinem Hoheitsgebiet zu entschadigen, sofern nicht
mit der Organisation eine Sondervereinbarung uber die Weiterverwendung dieses
Verm6gens durch die Organisation oder die Fortfuihrung bestimmter Tatigkeiten der
Organisation im Hoheitsgebiet dieses Staates getroffen werden kann. Diese Sonder-
vereinbarung bestimmt insbesondere, inwieweit und zu welchen Bedingungen dieses
Obereinkommen nach Wirksamwerden der Kindigung auf die Weiterverwendung
dieses Verm6gens und die Fortfihrung dieser Tatigkeiten weiterhin Anwendung
findet.

3. Der das Ubereinkommen kindigende Mitgliedstaat und die Organisation
legen gemeinsam die zusatzlichen Verpflichtungen fest, die der betreffende Staat
gegebenenfalls zu uibernehmen hat.

4. Der betreffende Staat behalt die Rechte, die er bis zum Zeitpunkt des Wirk-
samwerdens der Kiindigung erworben hat.

Artikel XXV. AUFL6SUNG
1. Die Organisation ist aufzul6sen, wenn sich die Zahl der Mitgliedstaaten auf

weniger als finf verringert. Sie kann in gegenseitigem Einvernehmen der Mitglied-
staaten jederzeit aufgel6st werden.

2. Im Fall der Aufl6sung errichtet der Rat eine Liquidationsstelle; diese ver-
handelt mit den Staaten, in deren Hoheitsgebieten sich zu jenem Zeitpunkt der Sitz
und die Niederlassungen der Organisation befinden. Die Rechtspers6nlichkeit der
Organisation bleibt fir die Zwecke der Liquidation bestehen.

3. Oberschiisse werden zwischen den Staaten verteilt, die zur Zeit der
Aufl6sung Mitglieder der Organisation sind, und zwar im Verhltnis der Beitrage,
die sie seit dem Tag geleistet haben, an dem sie Vertragspartei dieses Ubereinkom-
mens wurden. Etwaige Fehlbetrage werden von diesen Staaten im Verhmtnis der
Beitrage gedeckt, mit denen sie fir das dann laufende Rechnungsjahr veranschlagt
sind.

Artikel XXVI. REGISTRIERUNG
Die franz6sische Regierung lIsst dieses Obereinkommen, sobald es in Kraft

getreten ist, nach Artikel 102 der Charta der Vereinten Nationen bei deren
Sekretariat registrieren.

ANLAGE I

VORRECHTE UND IMMUNITATEN

Artikel I. Die Organisation besitzt Rechtspers6nlichkeit. Sie kann insbesondere Ver-
trdge schliessen, bewegliches und unbewegliches Verm6gen erwerben und verdussern sowie
klagen und verklagt werden.

Artikel II. Die Gebdude und Rdumlichkeiten der Organisation sind unbeschadet der
Artikel XXII und XXIII unverletzlich.

Artikel III. Das Archiv der Organisation ist unverletzlich.
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Artikel IV. 1. Die Organisation geniesst Immunitat von der Gerichtsbarkeit und Voll-
streckung ausser in folgenden Fallen:
a. soweit sie durch Beschluss des Rates im Einzelfall ausdrilcklich darauf verzichtet; der Rat

hat die Pflicht, diese Immunittit aufzuheben, wenn ihre Aufrechterhaltung verhindern
wiirde, dass der Gerechtigkeit Gen0ge geschieht, und wenn sie ohne Beeintrachtigung der
Interessen der Organisation aufgehoben werden kann;

b. im Fall eines von einem Dritten angestrengten Zivilverfahrens wegen Schaden auf Grund
eines Unfalls, der durch ein der Organisation geh6rendes oder fir sie betriebenes Kraft-
fahrzeug verursacht wurde, oder im Fall eines Verstosses gegen Strassenverkehrsvor-
schriften, an dem ein solches Fahrzeug beteiligt ist;

c. im Fall der Vollstreckung eines nach Artikel XXV oder XXVI ergangenen Schiedsspruchs;
d. im Fall der durch eine gerichtliche Entscheidung angeordneten Pfandung von Gehaltern

und sonstigen Bezugen, die die Organisation einem Mitglied des Personals schuldet.
2. Das Eigentum und die sonstigen Verm6genswerte der Organisation geniessen ohne

Riicksicht darauf, wo sie sich befinden, Immunitiat von jeder Form der Beschlagnahme, Ein-
ziehung, Enteignung und Zwangsverwaltung. Sie geniessen ebenfalls Immunitdt von jedem
beh6rdlichen Zwang und jeder vorldufigen gerichtlichen Massnahme, sofern diese nicht zur
Verhinderung oder Untersuchung von Unffillen, an denen der Organisation gehorende oder fur
sie betriebene Kraftfahrzeuge beteiligt sind, vorubergehend notwendig sind.

Artikel V. 1. Im Rahmen ihrer amtlichen TAtigkeit sind die Organisation, ihr Ver-
m6gen und ihre Einkiinfte von der direkten Besteuerung befreit.

2. Werden von der Organisation oder fur die Organisation KAufe von erheblichem Wert
getatigt oder Dienstleistungen von erheblichem Wert in Anspruch genommen, die ffr die
Ausfibung ihrer amtlichen Tatigkeit unbedingt erforderlich sind, und sind bei diesen Kaufen
oder Dienstleistungen Steuern oder sonstige Abgaben im Preis enthalten, so werden - soweit
m6glich - von den Mitgliedstaaten geeignete Massnahmen zur Befreiung von diesen Steuern
und sonstigen Abgaben oder zu ihrer Erstattung getroffen.

Artikel VI. Die von der Organisation oder fur die Organisation ein- oder ausgefuhrten
Waren, die ffr die Austibung ihrer amtlichen Titigkeit unbedingt erforderlich sind, werden
von allen Z61len und sonstigen bei der Ein- und Ausfuhr erhobenen Abgaben sowie von allen
Ein- und Ausfuhrverboten und -beschrdinkungen befreit.

Artikel VIL 1. Die amtliche Tdtigkeit der Organisation im Sinne der Artikel V und VI
umfasst ihre Verwaltungshandlungen einschliesslich ihrer Massnahmen im Bereich der sozialen
Sicherheit und ihre Betdtigung auf dem Gebiet der Weltraumforschung, der Weltraum-
technologie und ihrer weltraumtechnischen Anwendungen zur Erfillung des Zwecks der
Organisation, wie er im Ubereinkommen festgelegt ist.

2. Der Rat bestimmt jeweils nach Konsultation mit den zustdndigen Stellen der
betreffenden Mitgliedstaaten, inwieweit andere Anwendungen dieser Forschung und Tech-
nologie sowie die Thtigkeiten nach Artikel V Absatz 2 und Artikel IX des UDbereinkommens als
Teil der amtlichen Titigkeit der Organisation gelten k6nnen.

3. Die Artikel V und VI gelten nicht for Steuern, Gebtihren und sonstige Abgaben, die
lediglich eine Vergfitung ffir Leistungen 6ffentlicher Versorgungsbetriebe darstellen.

Artikel VIII. Fur Waren und Dienstleistungen, die fur den pers6nlichen Bedarf der Mit-
glieder des Personals der Organisation gekauft oder eingefdihrt beziehungsweise erbracht
werden, wird eine Befreiung nach den Artikeln V oder VI nicht gew~ihrt.
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Artikel IX. 1. Waren, die nach Artikel V erworben oder nach Artikel VI eingefiihrt
worden sind, diirfen nur zu den Bedingungen verkauft oder abgegeben werden, die von dem
Mitgliedstaat, der die Befreiungen gew~ihrt hat, festgelegt sind.

2. Der Waren- und Dienstleistungsverkehr zwischen dem Sitz und den Niederlassungen
der Organisation, zwischen den Niederlassungen selbst und - soweit er der Durchfiihrung
eines Programms der Organisation dient - zwischen den Niederlassungen und einer Ein-
richtung eines Mitgliedstaates ist von Abgaben und Beschrainkungen jeder Art befreit; soweit
erforderlich, treffen die Mitgliedstaaten alle geeigneten Massnahmen, um Befreiung von den
Abgaben zu gewiihren oder die Abgaben zu erstatten oder Beschrankungen aufzuheben.

Artikel X. Der Verkehr von Ver6ffentlichungen und sonstigem Informationsmaterial,
:die von der Organisation verschickt oder an sie gesandt werden, unterliegt keiner Beschrtin-
kung.

Artikel XI. Die Organisation darfjede Art von Geldmitteln, Wahrungen oder Wert-
papieren entgegennehmen und besitzen; sie kann filr alle im bereinkommen vorgesehenen
Zwecke frei dartiber verfuigen und in dem zur Erffillung ihrer Verpflichtungen erforderlichen
Umfang in jeder Wt.hrung Konten unterhalten.

Artikel XII. 1. Bei ihrem amtlichen Nachrichtenverkehr und der Obermittlung aller
ihrer Schriftstiicke hat die Organisation Anspruch auf eine nicht weniger gtinstige Behandlung,
als sie von den einzelnen Mitgliedstaaten anderen internationalen Organisationen gewtihrt
wird.

2. Der amtliche Nachrichtenverkehr der Organisation, gleichviel mit welchem Nach-
richtenmittel, unterliegt nicht der Zensur.

Artikel XIII. Die Mitgliedstaaten treffen alle geeigneten Massnahmen, um den Mitglie-
dern des Personals der Organisation die Einreise in ihr Hoheitsgebiet, den Aufenthalt dort und
die Ausreise daraus zu erleichtern.

Artikel XIV. 1. Die Vertreter der Mitgliedstaaten geniessen bei der Wahrnehmung
ihrer Aufgaben sowie wdhrend der Reise zum und yom Tagungsort folgende Vorrechte und
Immunitdten:
a. Immunitdt von Festnahme oder Haft sowie von der Beschlagnahme ihres pers6nlichen

Gepacks;
b. Immunitit von der Gerichtsbarkeit, auch nach Beendigung ihres Auftrags, beziiglich der

von ihnen bei der Wahrnehmung ihrer Aufgaben vorgenommenen Handlungen ein-
schliesslich ihrer miindlichen und schriftlichen Ausserungen; diese Immunitat gilt jedoch
nicht im Fall eines Verstosses gegen Strassenverkehrsvorschriften durch einen Vertreter
eines Mitgliedstaats oder eines Schadens, der durch ein ihm geh6rendes oder von ihm
gefuihrtes Kraftfahrzeug verursacht wurde;

c. Unverletzlichkeit aller ihrer amtlichen Schriftstijcke und Urkunden;
d. das Recht, Verschliisselungen zu verwenden, sowie Urkunden oder sonstige Schriftstficke

durch Sonderkurier oder in versiegelten BehdUtern zu empfangen;
e. Befreiung fur sich und ihre Ehegatten von allen Einreisebeschrdnkungen und von der

Meldepflicht ffir Auslinder;
f die gleichen Erleichterungen hinsichtlich der Wdhrungs- und Devisenvorschriften wie Ver-

treter ausldndischer Regierungen mit voriibergehendem amtlichen Auftrag;
g. die gleichen Zollerleichterungen hinsichtlich ihres pers6nlichen Gepacks wie Diplomaten.

2. Die Vorrechte und Immunit~ten werden den Vertretern der Mitgliedstaaten nicht zu
ihrem pers6nlichen Vorteil gewahrt, sondern um es ihnen zu erm6glichen, ihre Aufgaben bei
der Organisation in voller Unabhingigkeit wahrzunehmen. Ein Mitgliedstaat hat deshalb die
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Pflicht, die Immunitat eines Vertreters aufzuheben, wenn ihre Aufrechterhaltung verhindern
wurde, dass der Gerechtigkeit Geniige geschieht, und wenn sie ohne Beeintrachtigung der
Zwecke aufgehoben werden kann, fir die sie gewifhrt wurde.

Artikel XV. Ausser den in Artikel XVI aufgefuihrten Vorrechten und Immunittiten
geniesst der Generaldirektor der Organisation und, wenn der Posten unbesetzt ist, die zur
Wahrnehmung seiner Aufgaben bestimmte Person die gleichen Vorrechte und Immunitaten
wie Diplomaten vergleichbaren Ranges.

Artikel XVI. Die Mitglieder des Personals der Organisation
a. geniessen, auch nach ihrem Ausscheiden aus dem Dienst der Organisation, Immunitift von

der Gerichtsbarkeit hinsichtlich der von ihnen in Ausuibung ihres Amtes vorgenommenen
Handlungen einschliesslich ihrer miindlichen und schriftlichen Ausserungen; diese Im-
munitat gilt jedoch nicht im Fall eines Verstosses gegen Strassenverkehrsvorschriften durch
ein Mitglied des Personals der Organisation oder eines Schadens, der durch ein ihm
gehorendes oder von ihm gefiihrtes Kraftfahrzeug verursacht wurde;

b. sind von jeder Verpflichtung zum Wehrdienst befreit;
c. geniessen Unverletzlichkeit aller ihrer amtlichen Schriftstiicke und Urkunden;
d. geniessen dieselbe Befreiung von den Einwanderungsbeschrainkungen und der Meldepflicht

der Ausldnder, wie sie allgemein den Bediensteten internationaler Organisationen gewahrt
wird; das gleiche gilt fiir die in ihrem Haushalt lebenden Familienangeh6rigen;

e. geniessen dieselben Vorrechte in bezug auf Devisenvorschriften, wie sie allgemein den Be-
diensteten internationaler Organisationen gewahrt werden;

f. geniessen im Fall einer internationalen Krise dieselben Erleichterungen bei der Rilck-
ffthrung in ihren Heimatstaat wie Diplomaten; das gleiche gilt ffir die in ihrem Haushalt
lebenden Familienangeh6rigen;

g. haben das Recht, ihre Wohnungseinrichtung und ihre pers6nlichen Gebrauchsgegenstiinde
bei Antritt ihres Dienstes in dem betreffenden Mitgliedstaat zollfrei einzuftihren und bei
Beendigung ihres Dienstes in diesem Mitgliedstaat zollfrei wieder auszufuihren; dies gilt
vorbehaltlich der Bedingungen, die der Mitgliedstaat, in dessen Hoheitsgebiet dieses Recht
ausgeubt wird, bei der Ein- oder Ausfuhr ffir erforderlich erachtet.

Artikel XVII. Sachverstandige, die nicht Mitglieder des Personals im Sinne des Ar-
tikels XVI sind, geniessen wdhrend ihrer dienstlichen Tatigkeit im Zusammenhang mit der
Organisation oder bei der Durchfihrung von AuftrAgen fur die Organisation, einschliesslich
der bei dieser Tatigkeit oder diesen Auftragen durchgefiuhrten Reisen, folgende Vorrechte und
Immunitaten, soweit diese fur die Erfiullung ihrer Aufgaben erforderlich sind :
a. Immunitat von der Gerichtsbarkeit hinsichtlich der von ihnen in Erfiillung ihrer Aufgaben

vorgenommenen Handlungen, einschliesslich ihrer mfindlichen und schriftlichen Aus-
serungen, ausser im Fall eines Verstosses gegen Strassenverkehrsvorschriften durch einen
Sachverstdndigen oder eines Schadens, der durch ein ihm gehorendes oder von ihm
gefiihrtes Kraftfahrzeug verursacht wurde; die Sachverstiindigen geniessen diese Immunitait
auch nach Beencligung ihrer Tatigkeit bei der Organisation;

b. Unverletzlichkeit aller ihrer amtlichen Schriftstficke und Urkunden;
c. dieselben Erleichterungen in bezug auf Wahrungs- und Devisenvorschriften sowie auf ihr

pers6nliches Gepack wie die Bediensteten auslandischer Regierungen mit voriibergehendem
amtlichen Auftrag.

Artikel XVIII. 1. Nach Massgabe der vom Rat festgelegten Bedingungen und Ver-
fahrensregeln sind der Generaldirektor und die Mitglieder des Personals der Organisation fir
die von dieser gezahlten Gehdlter und sonstigen Bezige steuerpflichtig zugunsten der Organisa-
tion. Diese Gehalter und sonstigen Beziige sind von der staatlichen Einkommensteuer befreit;
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die Mitgliedstaaten behalten jedoch das Recht, diese Gehd.lter und sonstigen Bezfige bei der
Festsetzung des auf Einkommen aus anderen Quellen zu erhebenden Steuerbetrags zu
berficksichtigen.

2. Absatz 1 findet keine Anwendung auf Renten und Ruhegeh~ilter, die von der Organi-
sation an elhemalige Generaldirektoren und Mitglieder des Personals gezahlt werden.

Artikel XIX. Die Artikel XVI und XVIII finden auf alle Personalgruppen Anwendung,
fir die die Personalordnung der Organisation gilt. Der Rat bestimmt die Gruppen von Sach-
verstdndigen, auf die Artikel XVII Anwendung findet. Die Namen, Dienstbezeichnungen und
Anschriften der in diesem Artikel bezeichneten Mitglieder des Personals und Sachverstindigen
werden den Mitgliedstaaten von Zeit zu Zeit mitgeteilt.

Artikel XX. Errichtet die Organisation ein eigenes System der sozialen Sicherheit, so
sind die Organisation, ihr Generaldirektor und die Mitglieder ihres Personals vorbehaltlich der
nach Artikel XXVIII mit den Mitgliedstaaten geschlossenen Abkommen von s~imtlichen
Pfflichtbeitrigen an staatliche Sozialversicherungstriger befreit.

Artikel XXI. 1. Die in dieser Anlage vorgesehenen Vorrechte und ImmunitAten
werden dem Generaldirektor, den Mitgliedern des Personals und Sachverstandigen der Organi-
sation nicht zu ihrem pers6nlichen Vorteil gewahrt. Sie sind lediglich zu dem Zweck vor-
gesehen, unter allen Umstanden die ungehinderte Titigkeit der Organisation und die voile
Unabhingigkeit der Personen, denen sie gewdhrt sind, zu gewdhrleisten.

2. Der Generaldirektor hat die Pflicht, die Immunitat aufzuheben, wenn ihre Aufrech-
terhaltung verhindern wfirde, dass der Gerechtigkeit Genige geschieht, und wenn sie ohne
Beeintrdchtigung der Interessen der Organisation aufgehoben werden kann. Fur die Auf-
hebung der Immunitit des Generaldirektors ist der Rat zustAndig.

Artikel XXII. 1. Die Organisation wird jederzeit mit den zustiindigen Beh6rden der
Mitgliedstaaten zusammenarbeiten, um eine ordnungsgemasse Rechtspflege zu erleichtern, die
Einhaltung der Polizeivorschriften, der Vorschriften fiber den Umgang mit Sprengstoffen und
leicht entzu*ndlichem Material, der Gesundheits-, der Arbeitsaufsichts- und Ahnlicher
staatlicher Rechtsvorschriften zu gewd.hrleisten und jeden Missbrauch der in dieser Anlage
vorgesehenen Vorrechte, Immunititen und Erleichterungen zu verhindern.

2. Die Einzelheiten der Zusammenarbeit nach Absatz I k6nnen in den in Artikel XXVIII
bezeichneten Erganzungsabkommen festgelegt werden.

Artikel XXIII. Jeder Mitgliedstaat behalt das Recht, alle im Interesse seiner Sicherheit
notwendigen Vorsichtsmassnahmen zu ergreifen.

Artikel XXIV. Ein Mitgliedstaat ist nicht verpflichtet, seinen eigenen Staatsange-
h6rigen oder Personen, die im Zeitpunkt ihres Dienstantritts in diesem Mitgliedstaat ihren
standigen Aufenthalt haben, die Vorrechte und Immunitaten nach den Artikeln XIV und XV,
Artikel XVI Buchstaben b, e und g und Artikel XVII Buchstabe c zu gewahren.

Artikel XXV. 1. In allen schriftlichen Vertrdgen, die nicht gemdss der Personal-
ordnung geschlossen werden, hat die Organisation ein Schiedsverfahren vorzusehen. Die
Schiedsklausel oder die zu diesem Zweck geschlossene besondere Schiedsvereinbarung hat das
anwendbare Recht und den Staat anzugeben, in dem die Schiedsrichter zusammentreten. Das
Schiedsverfahren richtet sich nach dem in diesem Staat angewandten Verfahren.

2. Die Vollstreckung des Schiedsspruchs richtet sich nach den Rechtsvorschriften des
Staates, in dessen Hoheitsgebiet er vollstreckt wird.

Artikel XXVI. Jeder Mitgliedstaat kann dem in Artikel XVII des Obereinkommens
vorgesehenen internationalen Schiedsgericht jede Streitigkeit unterbreiten,
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a. die einen durch die Organisation verursachten Schaden betrifft;
b. die sich aus einer anderen nichtvertraglichen Verpflichtung der Organisation ergibt;
c. an der der Generaldirektor, ein Mitglied des Personals oder ein SachverstAndiger der

Organisation beteiligt ist und fijr die der Betreffende nach Artikel XV, Artikel XVI Buch-
stabe a oder Artikel XVII Buchstabe a Anspruch auf Immunitdt von der Gerichtsbarkeit
hat, sofern diese Immunitdt nicht nach Artikel XXI aufgehoben wird. In Streitigkeiten, in
denen die ImmunitAt von der Gerichtsbarkeit nach Artikel XVI Buchstabe a oder Ar-
tikel XVII Buchstabe a in Anspruch genommen wird, tritt fur dieses Schiedsverfahren die
Haftung der Organisation an die Stelle der Haftung der betreffenden Person.

Artikel XXVIL Die Organisation trifft geeignete Vorsorge zur zufriedenstellenden
Regelung von Streitigkeiten, die zwischen der Organisation und dem Generaldirektor, Mit-
gliedern des Personals oder Sachverstdndigen beziiglich ihrer Dienstbedingungen entstehen.

Artikel XXVIII. Die Organisation kann auf Beschluss des Rates mit einzelnen oder
mehreren Mitgliedstaaten Ergainzungsabkommen zur Durchfiihrung dieser Anlage in bezug
auf diesen Staat oder diese Staaten sowie sonstige Vereinbarungen schliessen, um eine
wirksame Tdtigkeit der Organisation und den Schutz ihrer Interessen zu gewihrleisten.

ANLAGE II

FINANZIELLE BESTIMMUNGEN

Artikel L 1. Das Rechnungsjahr der Organisation Iuft vom 1. Januar bis zum 31. De-
zember desselben Jahres.

2. Der Generaldirektor sendet den Mitgliedstaaten bis zum 1. September jedes Jahres
a. den Entwurf eines Allgemeinen Haushaltsplans,
b. die Entwiirfe von Programmhaushaltspldnen.

3. Der Allgemeine Haushaltsplan umfasst
a. einen Ausgabenteil, der die Ausgabenvoranschldge fdr die Titigkeiten nach Artikel V Ab-

satz 1 Buchstabe a Ziffern i, iii und iv des Obereinkommens einschliesslich der fest zugeord-
neten gemeinsamen Kosten sowie fir die nicht fest zugeordneten gemeinsamen Kosten und
die Unterstitzungskosten fir die Programme nach Artikel V Absatz 1 Buchstabe a Ziffer ii
und Buchstabe b des Ubereinkommens ausweist; die fest zugeordneten und die nicht fest
zugeordneten gemeinsamen Kosten und die Programmunterstitzungskosten sind in der
Finanzordnung definiert; die Anstitze werden nach Thitigkeitsarten und allgemeinen Titeln
gegliedert;

b. einen Einnahmenteil, der ausweist:
i. die BeitrAge aller Mitgliedstaaten zu den Ausgaben ffir die Taitigkeiten nach Artikel V

Absatz 1 Buchstabe a Ziffern i, iii und iv des Obereinkommens einschliesslich der fest
zugeordneten gemeinsamen Kosten;

ii. die Beitrdge der Teilnehmerstaaten zu den nach Massgabe der Finanzordnung auf die
Programme nach Artikel V Absatz I Buchstabe a Ziffer ii und Buchstabe b des Uberein-
kommens entfallenden nicht fest zugeordneten gemeinsamen Kosten und Unterstiitz-
ungskosten;

iii. sonstige Einnahmen.
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4. Jeder Programmhaushaltsplan umfasst
a. einen Ausgabenteil, der ausweist:

i. die veranschlagten direkten Ausgaben ffir das betreffende Programm, gegliedert nach
allgemeinen Titeln nach Massgabe der Finanzordnung;

ii. die veranschlagten nicht fest zugeordneten gemeinsamen Kosten und Unterstiitzungs-
kosten ffir das Programm;

b. einen Einnahmenteil, der ausweist:
i. die Beitrage der Teilnehmerstaaten zu den unter Buchstabe a Ziffer i bezeichneten

direkten Ausgaben;

ii. sonstige Einnahmen;
iii. erinnerungshalber die Beitrdge der Teilnehmerstaaten zu den unter Buchstabe a Ziffer ii

bezeichneten nicht fest zugeordneten gemeinsamen Kosten und Unterstiitzungskosten
nach Massgabe des Allgemeinen Haushaltsplans.

5. Die Genehmigung des Aligemeinen Haushaltsplans und der Programmhaushaltspline
durch den Rat erfolgt vor Beginn jedes Rechnungsjahres.

6. Die Vorbereitung und Durchfiihrung des Allgemeinen Haushaltsplans und der Pro-
grammhaushaltspline erfolgt nach Massgabe der Finanzordnung.

Artikel II. 1. Wenn die Umstdnde es erfordern, kann der Rat den Generaldirektor er-
suchen, ihm einen geAnderten Haushaltsplan vorzulegen.

2. Eine Entscheidung, deren Durchffihrung zusitzliche Ausgaben erfordert, gilt erst
dann als genehmigt, wenn der Rat einen vom Generaldirektor vorgelegten Voranschlag iber
die zusitzlichen Ausgaben genehmigt hat.

Artikel III. 1. Der Generaldirektor nimmt, wenn er vom Rat datum ersucht wird, in
den Allgemeinen Haushaltsplan oder in den betreffenden Programmhaushaltsplan Ausgaben-
voranschlige ffir die folgenden Jahre auf.

2. Bei der Annahme der Jahreshaushaltspline der Organisation prfift der Rat erneut die
H6he der Mittel und nimmt unter Berdchsichtigung der Schwankungen des Preisniveaus und
etwaiger unvorhergesehener Anderungen wdhrend der Durchffihrung der Programme die er-
forderlichen Anpassungen vor.

Artikel IV. 1. Die genehmigten Ausgaben fiir die Titigkeiten nach Artikel V des
Obereinkommens werden durch nach Artikel XIII des Obereinkommens festgesetzte Beitrage
gedeckt.

2. Tritt ein Staat dem Obereinkommen nach dessen Artikel XXII bei, so werden die
Beitrige der anderen Mitgliedstaaten neu festgesetzt. Ein neuer Beitragsschlfissel, der an einem
vom Rat zu beschliessenden Tag in Kraft tritt, wird auf der Grundlage der Statistiken fiber das
Volkseinkommen ffir die Jahre, die dem derzeitigen Beitragsschlissel zugrunde liegen,
festgelegt. Gegebenenfalls werden Rdickzahlungen vorgenommen, damit die von allen Mit-
gliedstaaten fiir das laufende Jahr gezahlten Beitrdge dem Beschluss des Rates entsprechen.

3. a. Die Einzelheiten der Beitragsentrichtung zur Deckung des laufenden Finanz-
bedarfs der Organisation werden in der Finanzordnung festgelegt.

b. Der Generaldirektor teilt den Mitgliedstaaten die H6he ihrer Beitrage und die
Zahlungstermine mit.

Artikel V. 1. Die Haushaltspline der Organisation werden in Rechnungseinheiten
aufgestellt. Eine Rechnungseinheit entspricht 0,88867088 Gramm Feingold; der Rat kann
durch einstimmigen Beschluss alter Mitgliedstaaten eine andere Definition der Rechnungsein-
heit festlegen.

2. Jeder Mitgliedstaat zahlt seine Beitrdge in seiner eigenen Wdhrung.
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Artikel VI. 1. Der Generaldirektor sorgt fiir eine ordnungsgemaisse Buchfuihrung iber
alle Einnahmen und Ausgaben. Am Ende jedes Rechnungsjahres stellt der Generaldirektor
nach Massgabe der Finanzordnung getrennte Jahresrechnungen ffir jedes Programm nach Ar-
tikel V des Ubereinkommens auf.

2. Die Haushaltsrechnung, der Haushalt und das Finanzgebaren sowie alle sonstigen
Massnahmen mit finanziellen Auswirkungen werden von einer Rechnungspriifungskommis-
sion geprfift. Der Rat bestimmt mit Zweidrittelmehrheit aller Mitgliedstaaten diejenigen
Mitgliedstaaten, die in angemessenem Wechsel aufzufordern sind, Rechnungspriifer ffir diese
Kommission zu benennen, und zwar vorzugsweise Beamte ihres h6heren Dienstes; mit der
gleichen Mehrheit bestellt der Rat aus dem Kreis der Rechnungsprtifer einen Vorsitzenden der
Kommission fdr die Dauer von h6chstens drei Jahren.

3. Der Zweck der Rechnungsprufung, die an Hand von Belegen und n6tigenfalls an Ort
und Stelle erfolgt, besteht darin, festzustellen, dass die Ausgaben den Mittelansiitzen der
Haushaltspline entsprechen und dass die Buchungen vorschriftsmissig und richtig sind. Die
Kommission berichtet ferner uiber die wirtschaftliche Verwaltung der Mittel der Organisation.
Am Ende jedes Rechnungsjahres erstellt die Kommission einen Bericht, den sie mit der
Mehrheit ihrer Mitglieder annimmt und dann dem Rat zuleitet.

4. Die Rechnungsprdfungskommission nimmt alle sonstigen Aufgaben wahr, die in der
Finanzordnung aufgefiihrt sind.

5. Der Generaldirektor erteilt den Rechnungspriifern alle Auskinfte und gewahrt ihnen
jede Hilfe, deren sie zur Erffillung ihrer Aufgaben bedirfen.

ANLAGE III

FAKULTATIVE PROGRAMME NACH ARTIKEL V ABSATZ 1 BUCHSTABE b DES UBEREINKOMMENS

Artikel L 1. Wird ein Vorschlag ffir die Durchfhfirung eines fakultativen Programms
nach Artikel V Absatz 1 Buchstabe b des Obereinkommens vorgelegt, so ibermittelt der Vor-
sitzende des Rates den Vorschlag allen Mitgliedstaaten zur Prfifung.

2. Sobald der Rat nach Artikel XI Absatz 5 Buchstabe c Ziffer ides UJbereinkommens die
Durchffihrung eines fakultativen Programms im Rahmen der Organisation angenommen hat,
hat jeder Mitgliedstaat, der nicht an dem Programm teilzunehmen beabsichtigt, innerhalb von
drei Monaten f6rmlich zu erklren, dass er an einer Teilnahme nicht interessiert ist; die Teil-
nehmerstaaten arbeiten eine Erkldrung aus, die vorbehaltlich des Artikels III Absatz 1 ihre Ver-
pflichtungen in bezug auf folgendes festlegt:
a. die einzelnen Phasen des Programms;
b. die Bedingungen seiner Durchfiihrung einschliesslich des Zeitplans, des veranschlagten

Finanzrahmens und der veranschlagten Finanzteilrahmen ffir die Phasen des Programms
sowie alle sonstigen Bestimmungen 0iber die Leitung und Durchfiihrung des Programms;

c. den nach Artikel XIII Absatz 2 des Ubereinkommens bestimmten Beitragsschluissel;
d. die Geltungsdauer und H6he der ersten festen finanziellen Verpflichtung.

3. Die Erkldrung wird dem Rat zur Kenntnisnahme zugeleitet; gleichzeitig wird ihm ein
Entwurf von Durchfihrungsvorschriften zur Genehmigung vorgelegt.

4. Kann ein Teilnehmerstaat die Bestimmungen der Erklrung und der Durchfiihrungs-
vorschriften nicht innerhalb der in der Erklrung festgesetzten Frist annehmen, so verliert er
seine Eigenschaft als Teilnehmerstaat. Andere Mitgliedstaaten k6nnen spiter Teilnehmer-
staaten werden, indem sie diese Bestimmungen nach Massgabe der mit den Teilnehmerstaaten
festzulegenden Bedingungen annehmen.
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Artikel II. 1. Das Programm wird nach Massgabe des Obereinkommens und, sofern
nicht in dieser Anlage oder in den Durchfdihrungsvorschriften etwas anderes bestimmt ist, nach
den in der Organisation geltenden Vorschriften und Verfahren durchgefiuhrt. Die Beschlfisse
des Rates werden nach Massgabe dieser Anlage und der Durchfiihrungsvorschriften gefasst.
Sofern diese Anlage oder die Durchfiihrungsvorschriften keine besonderen Bestimmungen ent-
halten, finden die im Ubereinkommen oder in der Geschaftsordnung des Rates niedergelegten
Abstimmungsvorschriften Anwendung.

2. Beschliusse ilber den Beginn einer neuen Phase werden mit Zweidrittelmehrheit aller
Teilnehmerstaaten gefasst, vorausgesetzt, dass diese Mehrheit mindestens zwei Drittel der
Beitrage zu dem Programm vertritt. Kann ein Beschluss iber den Beginn einer neuen Phase
nicht gefasst werden, so konsultieren die Teilnehmerstaaten, die das Programm dennoch fort-
zusetzen wunschen, einander und treffen Vorkehrungen for die Fortsetzung. Sie berichten dem
Rat darfiber, der alle eventuell erforderlichen Massnahmen trifft.

Artikel II. 1. Umfasst das Programm eine Projektdefinitionsphase, so setzen die
Teilnehmerstaaten nach Abschluss der Phase die Kosten des Programms neu fest. Zeigt diese
Neufestsetzung, dass die Kosten den in Artikel I bezeichneten veranschlagten Finanzrahmen
um mehr als 20 Prozent iiberschreiten, so kann jeder Teilnehmerstaat von dem Programm
zuriicktreten. Die Teilnehmerstaaten, die das Programm dennoch fortzusetzen wiunschen,
konsultieren einander und treffen Vorkehrungen for die Fortsetzung. Sie berichten dem Rat
darilber, der alle eventuell erforderlichen Massnahmen trifft.

2. Wdhrend jeder in der Erklirung festgelegten Phase nimmt der Rat mit Zweidrit-
telmehrheit aller Teilnehmerstaaten Jahreshaushaltspldne innerhalb des entsprechenden
Finanzrahmens oder der entsprechenden Finanzteilrahmen an.

3. Der Rat legt ein Verfahren fest, nach dem der Finanzrahmen oder die Finanz-
teilrahmen im Fall von Schwankungen des Preisniveaus gedndert werden k6nnen.

4. Muss der Finanzrahmen oder ein Finanzteilrahmen aus anderen als den in den
Absatzen 1 und 3 gennanten Griinden gedndert werden, so wenden die Teilnehmerstaaten
folgendes Verfahren an:
a. Ein Teilnehmerstaat ist nicht berechtigt, von dem Programm zuruickzutreten, sofern nicht

die Kostentiberschreitung insgesamt um mehr als 20 Prozent iber dem anf'.nglichen
Finanzrahmen oder dem nach Absatz 1 getinderten Rahmen liegt.

b. Liegt die Kostenilberschreitung insgesamt um mehr als 20 Prozent fiber dern entsprech-
enden Finanzrahmen, so kann jeder Teilnehmerstaat von dern Programm zurilcktreten.
Diejenigen Staaten, die das Programm dennoch fortzusetzen wiinschen, konsultieren
einander, treffen Vorkehrungen ffir die Fortsetzung und berichten dern Rat darfiber, der
alle eventuell erforderlichen Massnahmen trifft.

Artikel IV. Die Organisation, die for die Teifnehmerstaaten handelt, ist Eigentidrerin
der im Rahmen des Programms geschaffenen Satelliten, Weltraurnsysterne und sonstigen
Gegenstande sowie der zur Durchfiihrung des Programms erworbenen Anlagen und
Ausrfistungen. Uber Eigentumsiibertragungen entscheidet der Rat.

Artikel V. 1. Die Kfindigung des Ubereinkommens durch einen Mitgliedstaat gilt als
Ricktritt dieses Mitgliedstaats von allen Programmen, an denen er teilnimmt. Artikel XXIV
des Obereinkommens findet Anwendung auf die Rechte und Pflichten, die sich aus diesen Pro-
grammen ergeben.

2. Der Beschluss nach Artikel II Absatz 2, ein Programm nicht fortzusetzen und der
Rilcktritt nach Artikel III Absatz I und Absatz 4 Buchstabe b werden an dem Tag wirksain, an
dem der Rat die in den genannten Artikeln vorgesehenen Mitteilungen erhdlt.

3. Ein Teilnehmerstaat, der nach Artikel II Absatz 2 beschliesst, ein Programm nicht
fortzusetzen oder nach Artikel III Absatz 1 und Absatz 4 Buchstabe b von einem Progratnm
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zuriicktritt, behilt die von den Teilnehmerstaaten bis zum Tag des Wirksamwerdens seines
Ricktritts erworbenen Rechte. Nach diesem Zeitpunkt erwachsen ihm aus dem Teil des Pro-
gramms, an dem er nicht mehr teilnimmt, keine weiteren Rechte oder Pflichten. Er bleibt
verpflichtet, seinen Anteil an den Ausgabemitteln zu tragen, die den Verpflicht-
ungsermdchtigungen entsprechen, welche im Rahmen des Haushaltsplans des laufenden oder
der vorhergegangenen Rechnungsjahre fuir die jeweils in der Durchfuihrung befindliche Pro-
grammphase genehmigt worden waren. Die Teilnehmerstaaten k6nnen jedoch in der
Erklrung einhellig ibereinkommen, dass ein Staat, der beschliesst, ein Programm nicht fort-
zusetzen oder davon zuruicktritt, verpflichtet bleibt, seinen Gesamtanteil an dem anfanglichen
Finanzrahmen oder an den Finanzteilrahmen des Programms zu tragen.

Artikel VI. 1. Die Teilnehmerstaaten konnen mit der Zweidrittelmehrheit aller Teil-
nehmerstaaten, die mindestens zwei Drittel der Beitrdge zu dem Programm vertritt, die Ein-
stellung eines Programms beschliessen.

2. Die Organisation notifiziert den Teilnehmerstaaten den Abschluss des Programms
nach Massgabe der Durchfiihrungsvorschriften; mit dem Eingang dieser Notifikation treten die
Durchfuihrungsvorschriften ausser Kraft.

ANLAGE IV

INTERNATIONALISIERUNG NATIONALER PROGRAMME

Artikel L Wichtigstes Ziel der Internationalisierung nationaler Programme ist es, dass
jeder Mitgliedstaat den anderen Mitgliedstaaten die M6glichkeit bietet, im Rahmen der Orga-
nisation an jedem neuen zivilen Weltraumvorhaben teilzunehmen, das er entweder allein oder
in Zusammenarbeit mit einem anderen Mitgliedstaat durchzufihren beabsichtigt.

Dazu
a. notifiziert jeder Mitgliedstaat dem Generaldirektor der Organisation jedes derartige Vor-

haben vor Beginn der Phase B (Projektdefinitionsphase);
b. sollen Zeitplan und Inhalt der Vorschlige fir die Teilnahme an einem Vorhaben so gestaltet

werden, dass die anderen Mitgliedstaaten die Moglichkeit haben, einen wesentlichen Teil
der damit verbundenen Arbeit zu fibernehmen; etwaige Grunde, die dem entgegenstehen,
und etwaige Bedingungen, welche der Mitgliedstaat, der das Vorhaben in die Wege leitet,
an die Zuteilung von Arbeiten an andere Mitgliedstaaten zu kniipfen wiinscht, sind der Or-
ganisation frhfizeitig mitzuteilen;

c. eridutert der Mitgliedstaat, der das Vorhaben in die Wege leitet, die fuir die technische
Durchfihrung geplante Verfahrensweise sowie die daffir massgebenden Grtinde;

d. bemdiht sich der Mitgliedstaat, der das Vorhaben in die Wege leitet, nach besten Kraften,
alle vernuinftigen Antworten unter dem Vorbehalt bei dem Vorhaben zu berficksichtigen,
dass im Rahmen des durch die Beschliisse fiber das Vorhaben bedingten Zeitplans Einver-
nehmen uber die Hohe der Kosten und die Art der Kosten- und Arbeitsteilung erzielt wird;
der Mitgliedstaat unterbreitet danach einen f6rmlichen Vorschlag nach Anlage III des
Obereinkommens, sofern das Vorhaben nach Massgabe jener Anlage durchgefhfirt werden
soil;

e. die Durchfihrung eines Vorhabens im Rahmen der Organisation wird nicht dadurch ausge-
schlossen, dass andere Mitgliedstaaten nicht in dem von dem Mitgliedstaat, der das Vor-
haben in die Wege leitet, ursprfinglich vorgeschlagenen Umfang daran teilnehmen.

Artikel 1H. Die Mitgliedstaaten werden nach besten Kraften daffir Sorge tragen, dass die
wissenschaftlichen, wirtschaftlichen oder industriellen Ziele der Organisation nicht durch
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zweiseitige oder mehrseitige Weltraumvorhaben, die sie in Zusammenarbeit mit Nichtmitglied-
staaten unternehmen, beeintrachtigt werden. Insbesondere

a. unterrichten sie die Organisation iber derartige Vorhaben, soweit sie nicht der Ansicht
sind, dass die Vorhaben dadurch beeintrachtigt wirden;

b. er6rtern sie die der Organisation mitgeteilten Vorhaben mit den anderen Mitgliedstaaten,
um den Rahmen fir eine weitergehende Teilnahme festzulegen. Erweist sich eine weiter-
gehende Teilnahme als m6glich, so finden die in Artikel I Buchstaben b bis e vorgesehenen
Verfahren Anwendung.

ANLAGE V

INDUSTRIEPOLITIK

Artikel I. 1. Bei der Durchfuihrung der Industriepolitik nach Artikel VII des (Yberein-
kommens handelt der Generaldirektor in Ubereinstimmung mit dieser Anlage und den Richt-
linien des Rates.

2. Der Rat beobachtet die Entwicklung des Industriepotentials und der Industriestruktur
in bezug auf die Tatigkeit der Organisation, insbesondere

a. die allgemeine Struktur und Gruppierung der Industrie;

b. das wfinschenswerte Mass an Spezialisierung innerhalb der Industrie und die Methoden zu
deren Erzielung;

c. die Koordinierung der einschlagigen Industriepolitik der einzelnen Staaten;

d. die Wechselbeziehung zu der einschliigigen Industriepolitik anderer internationaler Gre-
mien;

e. das Verhdltnis zwischen industrieller Produktionskapazitait und potentiellen Markten;
f. die Gestaltung der Kontakte zur Industrie;

um die Industriepolitik der Organisation verfolgen und gegebenenfalls anpassen zu konnen.

Artikel II. 1. Bei der Vergabe aller Auftrage wird die Organisation die Industrie und
die Organisationen der Mitgliedstaaten bevorzugen. Jedoch sind innerhalb jedes fakultativen
Programms nach Artikel V Absatz 1 Buchstabe b des Obereinkommens die Industrie und die
Organisationen der Teilnehmerstaaten in erster Linie zu bevorzugen.

2. Der Rat entscheidet, ob und inwieweit die Organisation von der vorstehenden Vor-
zugsklausel abweichen kann.

3. Die Frage, ob ein Unternehmen als einem der Mitgliedstaaten angeh6rend anzusehen
ist, wird nach folgenden Kriterien entschieden : geographische Lage des Sitzes des Unter-
nehmens, seiner Entscheidungszentren und Forschungszentren; Hoheitsgebiet in dem die
Arbeit ausgefuihrt werden soll. In Zweifelsf'.llen entscheidet der Rat, ob ein Unternehmen als
einem der Mitgliedstaaten angehorend anzusehen ist oder nicht.

Artikel III. 1. Der Generaldirektor legt dem Rat in einem frihen Stadium der Auf-
tragsvergabe, bevor die Ausschreibungen versandt werden, seine Vorschldge fdir das anzu-
wendende Beschaffungsverfahren fuir jeden Auftrag zur Genehmigung vor,

a. der entweder einen Schatzwert hat, der oberhalb der in den Vorschriften fiber die Indu-
striepolitik festzulegenden und von der Art der Arbeiten abh5,ngigen Grenzen liegt, oder

b. der nach Auffassung des Generaldirektors von den Vorschriften tiber die Industriepolitik
oder von den durch den Rat festgelegten zusaitzlichen Richtlinien nicht genigend erfasst ist
oder der zu einem Konflikt mit diesen Vorschriften oder Richtlinien fihren k6nnte.
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2. Die in Absatz 1 Buchstabe b bezeichneten zusiitzlichen Richtlinien werden von Zeit zu
Zeit vom Rat aufgestellt, wenn er sie zur Bestimmung der Bereiche, in denen eine vorherige
Vorlage an den Rat nach Absatz 1 erforderlich ist, fur zweckmdssig hdlt.

3. Die AuftrAge der Organisation werden vom Generaldirektor ohne weitere Ein-
schaltung des Rates unmittelbar vergeben, ausser in folgenden Fdllen:

a. wenn sich aus der Bewertung der eingegangenen Angebote ergibt, dass ein Auftragnehmer
empfohlen werden sollte, dessen Wahl entweder den vom Rat nach Absatz 1 erteilten
vorherigen Weisungen oder einer aufgrund der Untersuchungen des Rates nach Artikel I
Absatz 2 beschlossenen allgemeinen Richtlinie iber Industriepolitik widersprechen wtirde;
in diesem Fall legt der Generaldirektor dem Rat die Angelegenheit zur Entscheidung vor,
erliutert, warum er eine Abweichung fiir erforderlich hdlt, und gibt zu erkennen, ob eine
andere Entscheidung des Rates technisch, betriebsmassig oder auf andere Weise eine emp-
fehlenswerte Alternative darstellen wiirde;

b. wenn der Rat aus besonderen GrUnden beschlossen hat, vor Vergabe eines Auftrags eine
(Jberprtfung vorzunehmen.

4. Der Generaldirektor berichtet dem Rat in noch festzulegenden regelmassigen Abstan-
den uber die wahrend des vorangegangenen Zeitabschnitts vergebenen Auftrage und iber die
fir den folgenden Zeitabschnitt geplanten Auftragsvergaben, um dem Rat die M6glichkeit zu
geben, die Durchfuihrung der Industriepolitik der Organisation zu verfolgen.

Artikel IV. Die geographische Verteilung der gesamten Auftrage der Organisation
bestimmt sich nach den folgenden allgemeinen Vorschriften:

1. Der Gesamtruickflusskoeffizient eines Mitgliedstaates ist das Verhailtnis zwischen
seinem prozentualen Anteil am Gesamtwert aller an die Mitgliedstaaten vergebenen Auftrage
und seinem Gesamtbeitragsanteil. Bei der Berechnung des Gesamtriickflusskoeffizienten
bleiben jedoch Auftrage, die in den Mitgliedstaaten im Rahmen eines Programms vergeben
und Beitrage die von den Mitgliedstaaten im Rahmen eines Programms geleistet werden,
unbericksichtigt, wenn das Programm
a. nach Artikel VIII des Obereinkommens zur Grindung einer Europischen Weltraum-

forschungs-Organisation durchgefuihrt wird, sofern die betreffende Vereinbarung
diesbezigliche Bestimmungen enthdlt oder alle Teilnehmerstaaten dies durch einstim-
migen Beschluss vereinbaren;

b. nach Artikel V Absatz 1 Buchstabe b des Ubereinkommens durchgefihrt wird, sofern alle
urspruinglichen Teilnehmerstaaten dies durch einstimmigen Beschluss vereinbaren.
2. Zur Berechnung des Riuckflusskoeffizienten wird der Wert jedes Auftrags nach seiner

technologischen Bedeutung beurteilt. Die Bewertungsfaktoren werden vom Rat festgelegt. Bei
einem einzelnen Auftrag von erheblichem Wert kann mehr als ein Bewertungsfaktor
angewendet werden.

3. Im Idealfall soll die Verteilung der durch die Organisation vergebenen Auftrdge dazu
fiuhren, dass alle Staaten einen Gesamtruickflusskoeffizienten von 1 haben.

4. Die Rilckflusskoeffizienten werden viertelji.hrlich berechnet und fir die in Absatz 5
vorgesehenen f6rmlichen Uberpruifungen kumulativ ausgewiesen.

5. Alle drei Jahre finden formliche Oberprifungen des Standes der geographischen Ver-
teilung der Auftrage statt.

6. Zwischen den f6rmlichen Uberprifungen sollten die Auftraige so verteilt werden, dass
bei jeder formlichen Uberprufung der kumulative Gesamtruickflusskoeffizient jedes Mitglied-
staates nicht wesentlich vom Idealwert abweicht. Fur den ersten Dreijahresabschnitt wird die
Untergrenze des kumulativen Ruickflusskoeffizienten auf 0,8 festgesetzt. Bei jeder f6rmlichen
Oberprifung kann der Rat die Untergrenze fir den folgenden Dreijahresabschnitt neu
festsetzen, sie darf jedoch nie unter 0,8 liegen.
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7. Fiir verschiedene vom Rat festzulegende Auftragskategorien, insbesondere Auftrage
ftir fortgeschrittene Forschung und Entwicklung sowie Auftrdge fAir projektbezogene Tech-
nologie, werden gesonderte Bewertungen des Riickflusskoeffizienten durchgefiihrt und dem
Rat mitgeteilt. Der Generaldirektor er6rtert diese Bewertungen mit dem Rat in noch
festzulegenden regelmssigen Abstanden, um die zur Behebung etwaiger Unausgeglichenheiten
erforderlichen Massnahmen zu bestimmen.

Artikel V. 1. Ergibt sich bei einer der am Ende jedes Dreijahresabschnitts durch-
zufiihrenden f6rmlichen Uberpriifungen, dass der Gesamtriickflusskoeffizient eines Mitglied-
staates unter der in Artikel IV Absatz 6 vorgesehenen Untergrenze liegt, so macht der General-
direktor dem Rat VorschIdge ffir einen Ausgleich innerhalb eines Jahres. Diese VorschlIge
haben sich im Rahmen der Regeln der Organisation fiir die Auftragsvergabe zu halten.

2. Ist nach Ablauf dieser Jahresfrist ein Ausgleich nicht erfolgt, so Iegt der
Generaldirektor dem Rat VorschlIge vor, in denen der Notwendigkeit des Ausgleichs Vorrang
vor den Regeln der Organisation fir die Auftragsvergabe gegeben wird.

Artikel VI. Alle aus industriepolitischen Grinden gefassten Beschluisse, durch die
bestimmte Unternehmen oder Organisationen eines Mitgliedstaates vom Wettbewerb um Auf-
trdge der Organisation auf einem bestimmten Gebiet ausgeschlossen werden, bedurfen der
Zustimmung dieses Mitgliedstaates.
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CONVENTION' FOR THE ESTABLISHMENT OF A EUROPEAN
SPACE AGENCY

The States parties to this Convention,
Considering that the magnitude of the human, technical and financial resources

required for activities in the space field is such that these resources lie beyond the
means of any single European country,

Considering the Resolution adopted by the European Space Conference on
20 December 1972 and confirmed by the European Space Conference on 31 July
1973, which decided that a new organisation, called the "European Space Agency",
would be formed out of the European Space Research Organisation and the Euro-
pean Organisation for the Development and Construction of Space Vehicle Launchers,
and that the aim would be to integrate the European national space programmes into
a European national space programme as far and as fast as reasonably possible,

Desiring to pursue and to strengthen European cooperation, for exclusively
peaceful purposes, in space research and technology and their space applications,
with a view to their being used for scientific purposes and for operational space ap-
plications systems,

Desiring, in order to achieve these aims, to establish a single European space
organisation to increase the efficiency of the total of European space efforts by mak-
ing better use of the resources at present devoted to space and to define a European
space programme for exclusively peaceful purposes,

Have agreed as follows:

Article L ESTABLISHMENT OF THE AGENCY

1. A European organisation, called the "European Space Agency", hereinafter
referred to as "the Agency", is hereby established.

2. The members of the Agency, hereinafter referred to as "Member States",
shall be the States which are parties to this Convention in accordance with arti-
cles XX and XXII.

3. All Member States shall participate in the mandatory activities referred to in
article V, I a, and shall contribute to the fixed common costs of the Agency, referred
to in annex II.

4. The Headquarters of the Agency shall be situated in the Paris area.

1 Came into force on 30 October 1980, i.e., when the following States, being members of the European Space
Research Organisation or the European Organisation for the Development and Construction of Space Vehicle Launchers,
had signed it and deposited with the Government of France their instruments of ratification or acceptance, in accordance
with article XXI (1). The following States deposited instruments of ratification as indicated hereafter:

Date of deposit of the Date of deposit of the
State instrument of ratification State instrument of ratification
Belgium ..................... 3 October 1978 Spain ....................... 7 February 1979

,Denmark .................... 15 September 1977 Sweden ...................... 6 April 1976
,rance ...................... 30 October 1980 Switzerland .................. 19 November 1976
1.Germany, Federal Republic of .. 26 July 1977 United Kingdom of Great Britain

taly ........................ 20 February 1978 and Northern Ireland ........ 28 March 1978
fNetherlands ................. 6 February 1979
/ Subsequently, the Convention entered into force for Ireland on 10 December 1980, the date of deposit of its instru-
ment of ratification, in accordance with article XXI (1).
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Article II. PURPOSE
The purpose of the Agency shall be to provide for and to promote, for exclu-

sively peaceful purposes, cooperation among European States in space research and
technology and their space applications, with a view to their being used for scientific
purposes and for operational space applications systems:
a. By elaborating and implementing a long-term European space policy, by recom-

mending space objectives to the Member States, and by concerting the policies of
the Member States with respect to other national and international organisations
and institutions;

b. By elaborating and implementing activities and programmes in the space field;
c. By coordinating the European space programme and national programmes, and

by integrating the latter progressively and as completely as possible into the Euro-
pean space programme, in particular as regards the development of applications
satellites;

d. By elaborating and implementing the industrial policy appropriate to its pro-
gramme and by recommending a coherent industrial policy to the Member States.

Article III. INFORMATION AND DATA

1. Member States and the Agency shall facilitate the exchange of scientific and
technical information pertaining to the fields of space research and technology and
their space applications, provided that a Member State shall not be required to com-
municate any information obtained outside the Agency if it considers that such com-
munication would be inconsistent with the interests of its own security or its own
agreements with third parties, or the conditions under which such information has
been obtained.

2. In carrying out its activities under article V, the Agency shall ensure that any
scientific results shall be published or otherwise made widely available after prior use
by the scientists responsible for the experiments. The resulting reduced data shall be
the property of the Agency.

3. When placing contracts or entering into agreements, the Agency shall, with
regard to the resulting inventions and technical data, secure such rights as may be ap-
propriate for the protection of its interests, of those of the Member States par-
ticipating in the relevant programme, and of those of persons and bodies under their
jurisdiction. These rights shall include in particular the rights of access, of
disclosure, and of use. Such inventions and technical data shall be communicated to
the participating States.

4. Those inventions and technical data that are the property of the Agency
shall be disclosed to the Member States and may be used for their own purposes by
these Member States and by persons and bodies under their jurisdiction, free of
charge.

5. The detailed rules for the application of the foregoing provisions shall be
adopted by the Council, by a two-thirds majority of all Member States.

Article IV. EXCHANGE OF PERSONS
Member States shall facilitate the exchange of persons concerned with work

within the competence of the Agency, consistent with the application to any person
of their laws and regulations relating to entry into, stay in, or departure from, their
territories.
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Article V. ACTIVITIES AND PROGRAMMES

1. The activities of the Agency shall include mandatory activities, in which all
Member States participate, and optional activities, in which all Member States par-
ticipate apart from those that formally declare themselves not interested in par-
ticipating therein.
a. With respect to the mandatory activities, the Agency shall:

i. Ensure the execution of basic activities, such as education, documentation,
studies of future projects and technological research work;

ii. Ensure the elaboration and execution of a scientific programme including
satellites and other space systems;

iii. Collect relevant information and disseminate it to Member States, draw at-
tention to gaps and duplication, and provide advice and assistance for the
harmonisation of international and national programmes;

iv. Maintain regular contact with the users of space techniques and keep itself in-
formed of their requirements.

b. With respect to the optional activities, the Agency shall ensure, in accordance
with the provisions of annex III, the execution of programmes which may, in par-
ticular, include:

i. The design, development, construction, launching, placing in orbit, and con-
trol of satellites and other space systems;

ii. The design, development, construction, and operation of launch facilities
and space transport systems.

2. In the area of space applications the Agency may, should the occasion arise,
carry out operational activities under conditions to be defined by the Council by a
majority of all Member States. When so doing the Agency shall:
a. Place at the disposal of the operating agencies concerned such of its own facilities

as may be useful to them;
b. Ensure as required, on behalf of the operating agencies concerned, the launching,

placing in orbit and control of operational application satellites;
c. Carry out any other activity requested by users and approved by the Council.

The cost of such operational activities shall be borne by the users concerned.
3. With respect to the coordination and integration of programmes referred to

in article II, c, the Agency shall receive in good time from Member States informa-
tion on projects relating to new space programmes, facilitate consultations among
the Member States, undertake any necessary evaluation and formulate appropriate
rules to be adopted by the Council by a unanimous vote of all Member States. The
objectives and procedures of the internationalisation of programmes are set out in
annex IV.

Article VI. FACILITIES AND SERVICES

1. For the execution of the programmes entrusted to it, the Agency:
a. Shall maintain the internal capability required for the preparation and supervi-

sion of its tasks and, to this end, shall establish and operate such establishments
and facilities as are required for its activities;

b. May enter into special arrangements for the execution of certain parts of its pro-
grammes by, or in cooperation with, national institutions of the Member States,
or for the management by the Agency itself of certain national facilities.
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2. In implementing their programmes, the Member States and the Agency
shall endeavour to make the best use of their existing facilities and available services
as a first priority, and to rationalise them; accordingly they shall not set up new
facilities or services without having first examined the possibility of using the existing
means.

Article VII. INDUSTRIAL POLICY

1. The industrial policy which the Agency is to elaborate and apply by virtue of
article II, d shall be designed in particular to:
a. Meet the requirements of the European space programme and the coordinated

national space programmes in a cost-effective manner;
b. Improve the world-wide competitiveness of European industry by maintaining

and developing space technology and by encouraging the rationalisation and
development of an industrial structure appropriate to market requirements, mak-
ing use in the first place of the existing industrial potential of all Member States;

c. Ensure that all Member States participate in an equitable manner, having regard
to their financial contribution, in implementing the European space programme
and in the associated development of space technology; in particular the Agency
shall, for the execution of its programmes, grant preference to the fullest extent
possible to industry in all Member States, which shall be given the maximum op-
portunity to participate in the work of technological interest undertaken for the
Agency;

d. Exploit the advantages of free competitive bidding in all cases, except where this
would be incompatible with other defined objectives of industrial policy.

Other objectives may be defined by the Council by a unanimous decision of all
Member States.

The detailed arrangements for the attainment of these objectives shall be those
set out in annex V and in rules which shall be adopted by the Council by a two-thirds
majority of all Member States and reviewed periodically.

2. For the execution of its programmes, the Agency shall make the maximum
use of external contractors consistent with the maintenance of the internal capability
referred to in article VI, 1.

Article VIII. LAUNCHERS AND OTHER SPACE TRANSPORT SYSTEMS

1. When defining its missions, the Agency shall take into account the launchers
or other space transport systems developed within the framework of its programmes,
or by a Member State, or with a significant Agency contribution, and shall grant
preference to their utilisation for appropriate payloads if this does not present an
unreasonable disadvantage compared with other launchers or space transport means
available at the envisaged time, in respect of cost, reliability and mission suitability.

2. If activities or programmes under article V include the use of launchers or
other space transport systems, the participating States shall, when the programme in
question is submitted for approval or acceptance, inform the Council of the launcher
or space transport system envisaged. If during the execution of a programme the par-
ticipating States wish to use a launcher or space transport system other than the one
originally adopted, the Council shall make a decision on this change in accordance
with the same rules as those applied in respect of the initial approval or acceptance of
the programme.
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Article IX. USE OF FACILITIES, ASSISTANCE TO MEMBER STATES, AND
SUPPLY OF PRODUCTS

1. Provided that their use for its own activities and programmes is not thereby
prejudiced, the Agency shall make its facilities available, at the cost of the State con-
cerned, to any Member State that asks to use them for its own programmes. The
Council shall determine, by a two-thirds majority of all Member States, the practical
arrangements under which the facilities will be made available.

2. If, outside the activities and programmes referred to in article V but within
the purpose of the Agency, one or more Member States wish to engage in a project,
the Council may decide by a two-thirds majority of all Member States to make
available the assistance of the Agency. The resulting cost to the Agency shall be met
by the Member State or States concerned.

3. a. Products developed under a programme of the Agency shall be supplied
to any Member State that has taken part in the funding of the programme in question
and asks for such products to be supplied for its own purposes.

The Council shall determine by a two-thirds majority of all Member States the
practical arrangements under which such products will be supplied and in particular
the measures to be taken by the Agency in regard to its contractors to enable the re-
questing Member State to obtain those products.

b. This Member State may ask the Agency to state whether it considers that the
prices proposed by the contractors are fair and reasonable and whether, under
similar circumstances, it would consider them acceptable for the purposes of its own
requirements.

c. The fulfilment of the requests referred to in this paragraph shall not involve
the Agency in any additional costs, and all costs resulting from such requests shall be
borne by the requesting Member State.

Article X. ORGANS

The organs of the Agency shall be the Council, and the Director General assisted
by a staff.

Article XI. THE COUNCIL

1. The Council shall be composed of representatives of the Member States.
2. The Council shall meet as and when required, either at delegate level or at

ministerial level. The meetings shall beheld at the Agency's Headquarters unless the
Council decides otherwise.

3. a. The Council shall elect for two years a Chairman and vice-chairmen,
who may be re-elected once for a further year. The Chairman shall direct the pro-
ceedings of the Council and ensure the preparation of its decisions; he shall inform
the Member States of proposals for the execution of an optional programme; he shall
assist in coordinating the activities of the organs of the Agency. He shall maintain
liaison with the Member States, through their delegates to the Council, on general
policy matters affecting the Agency and shall endeavour to harmonise their views
thereon. In the interval between meetings, he shall advise the Director General and
shall obtain from him all necessary information.

b. The Chairman shall be assisted by a Bureau, the composition of which shall
be decided by the Council and which shall be convened by the Chairman. The Bureau
shall advise the Chairman in the preparation of Council meetings.
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4. When the Council meets at ministerial level it shall elect a chairman for the
meeting. The next ministerial meeting shall be convened by him.

5. In addition to the functions set forth elsewhere in this Convention and in ac-
cordance with its provisions, the Council shall:
a. As regards the activities and programme referred to in article V, 1, a, i and ii:

i. Approve the activities and programme by a majority of all Member States;
decisions to this effect may only be changed by new decisions adopted by a
two-thirds majority of all Member States;

ii. Determine, by a unanimous decision of all Member States, the level of
resources to be made available to the Agency for the coming five-year period;

iii. Determine, by a unanimous decision of all Member States, towards the end
of the third year of each five-year period and after a review of the situation,
the level of resources to be made available to the Agency for the new five-year
period starting at the end of this third year;

b. As regards the activities referred to in article V, 1, a, iii and iv:
i. Define the policy to be followed by the Agency in pursuit of its purpose;

ii. Adopt, by a two-thirds majority of all Member States, recommendations ad-
dressed to Member States;

c. As regards the optional programmes referred to in article V, 1, b:
i. Accept each programme by a majority of all Member States;
ii. Determine, as appropriate, in the course of their implementation, the order

of priority of programmes;
d. Adopt the annual work plans of the Agency;
e. As regards the budgets as defined in annex II:

i. Adopt the annual general budget of the Agency by a two-thirds majority of
all Member States;

ii. Adopt each programme budget by a two-thirds majority of the participating
States;

f. Adopt, by a two-thirds majority of all Member States, the Financial Regulations
and all other financial arrangements of the Agency;

g. Keep under review expenditure on the mandatory and optional activities referred
to in article V, 1;

h. Approve and publish the audited annual accounts of the Agency;
i. Adopt the Staff Regulations by a two-thirds majority of all Member States;
j. Adopt, by a two-thirds majority of all Member States, rules under which

authorisation will be given, bearing in mind the peaceful purposes of the Agency,
for the transfer outside the territories of the Member States of technology and
products developed under the activities of the Agency or with its help;

k. Decide on the admission of new Member States in accordance with article XXII;
I. Decide on the arrangements to be made in accordance with article XXIV in the

event of a Member State's denouncing this Convention or ceasing to be a member
under Article XVIII;

m. Take all other measures necessary for the fulfilment of the purpose of the Agency
within the framework of this Convention.
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6. a. Each Member State shall have one vote in the Council. However, a
Member State shall not have the right to vote on matters concerning exclusively an
accepted programme in which it does not take part.

b. A Member State shall have no vote in the Council if the amount of its ar-
rears of contributions to the Agency in respect of all activities and programmes
covered by article V in which it participates exceeds the assessed amount of its con-
tributions for the current financial year. Moreover, if the amount of a Member
State's arrears of contributions to any one of the programmes under article V, 1, a, ii
or V, 1, b, in which it participates exceeds the assessed amount of its contributions to
that programme for the current financial year, then that Member State shall have no
vote in the Council on questions relating exclusively to that programme. In any such
case, the Member State may nevertheless be authorised to vote in the Council if a
two-thirds majority of all Member States considers that the non-payment of con-
tributions is due to circumstances beyond its control.

c. The presence of delegates from a majority of all Member States shall be
necessary to constitute a quorum at any meeting of the Council.

d. Except where this Convention provides otherwise, decisions of the Council
shall be taken by a simple majority of Member States represented and voting.

e. In determining the unanimity or majorities provided for in this Convention,
account shall not be taken of a Member State which has no vote.

7. The Council shall adopt its own rules of procedure.
8. a. The Council shall establish a Science Programme Committee, to which

it shall refer any matter relating to the mandatory scientific programme under arti-
cle V, 1, a, ii. It shall authorise that Committee to take decisions regarding that pro-
gramme, subject always to the Council's functions of determining the level of
resources and adopting the annual budget. The terms of reference of the Science Pro-
gramme Committee shall be determined by the Council by a two-thirds majority of
all Member States and in accordance with this article.

b. The Council may establish such other subordinate bodies as may be
necessary for the purpose of the Agency. The establishment and terms of reference of
such bodies, and the cases in which they have powers of decision, shall be determined
by the Council by a two-thirds majority of all Member States.

c. When a subordinate body examines a question relating exclusively to one of
the optional programmes referred to in article V, 1, b, non-participating States shall
have no vote unless all participating States decide otherwise.

Article XIL DIRECTOR GENERAL AND STAFF

1. a. The Council shall, by a two-thirds majority of all Member States, ap-
point a Director General for a defined period and may, by the same majority, ter-
minate his appointment.

b. The Director General shall be the chief executive officer of the Agency and
its legal representative. He shall take all measures necessary for the management of
the Agency, the execution of its programmes, the implementation of its policy and
the fulfilment of its purpose, in accordance with the directives issued by the Council.
He shall have authority over the establishments of the Agency. He shall, in regard to
the financial administration of the Agency, act in accordance with the provisions of
annex II. He shall make an annual report to the Council, and this report shall be
published. He may also submit proposals concerning activities and programmes as
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well as measures designed to ensure the fulfilment of the Agency's purpose. He at-
tends meetings of the Agency without the right to vote.

c. The Council may postpone the appointment of the Director General for
such period as it considers necessary either upon the entry into force of this Conven-
tion or in the event of a subsequent vacancy. In this event, it shall appoint a person to
act in his place, who shall have such powers and responsibilities as the Council may
determine.

2. The Director General shall be assisted by such scientific, technical, ad-
ministrative and clerical staff as he may consider necessary, within the limits
authorised by the Council.

3. a. Senior management staff as defined by the Council, shall be appointed
and may be dismissed by the Council on the recommendation of the Director
General. Appointments and dismissals made by the Council shall require a two-
thirds majority of all Member States.

b. Other staff members shall be appointed and may be dismissed by the Direc-
tor General, acting on the authority of the Council.

c. All staff shall be recruited on the basis of their qualifications, taking into ac-
count an adequate distribution of posts among nationals of the Member States. Ap-
pointments and their termination shall be in accordance with the Staff Regulations.

d. Scientists who are not members of the staff and who carry out research in
the establishments of the Agency shall be subject to the authority of the Director
General and to any general rules adopted by the Council.

4. The responsibilities of the Director General and the staff in regard to the
Agency shall be exclusively international in character. In the discharge of their duties
they shall not seek or receive instructions from any government or from any author-
ity external to the Agency. Each Member State shall respect the international
character of the responsibilities of the Director General and the staff, and shall not
seek to influence them in the discharge of their duties.

Article XIII. FINANCIAL CONTRIBUTIONS

1. Each Member State shall contribute to the costs of the activities and pro-
gramme referred to in article V, 1, a and, in accordance with annex II, to the com-
mon costs of the Agency, in accordance with a scale adopted by the Council, by a
two-thirds majority of all Member States, either every three years at the time of the
review referred to in article XI, 5, a, iii, or whenever the Council, by a unanimous
vote of all Member States, decides to establish a new scale. The scale of contributions
shall be based on the average national income of each Member State for the three
latest years for which statistics are available. Nevertheless,
a. No Member State shall be required to pay contributions in excess of twenty-five

percent of the total amount of contributions assessed by the Council to meet these
costs;

b. The Council may, by a two-thirds majority of all Member States, decide in the
light of any special circumstances of a Member State to reduce its contribution for
a limited period. In particular, when the annual per capita income of a Member
State is less than an amount to be decided by the Council by the same majority,
this shall be considered as a special circumstance within the meaning of this provi-
sion.
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2. Each Member State shall contribute to the costs of each optional pro-
gramme covered by article V, 1, b, unless it has formally declared itself not interested
in participating therein and is therefore not a participant. Unless all participating
States decide otherwise, the scale of contributions to a given programme shall be
based on the average national income of each participating State for the three latest
years for which statistics are available. This scale shall be revised either every three
years or whenever the Council decides to establish a new scale in accordance with
paragraph 1. However, no participating State shall, by the operation of this scale, be
required to pay contributions in excess of twenty-five percent of the total amount of
contributions to the programme concerned. Nevertheless, the percentage contribu-
tion to be made by each participating State shall be equivalent to at least twenty-five
percent of its percentage contribution established under the provisions of para-
graph 1, unless all the participating States decide otherwise when adopting the pro-
gramme or during the execution of the programme.

3. The statistical systems to be used for establishing the scales of contribution
referred to in paragraphs 1 and 2 shall be the same, and shall be determined in the
Financial Regulations.

4. a. Any State that was not a party to the Convention for the establishment
of a European Space Research Organisation' or to the Convention for the establish-
ment of a European Organisation for the Development and Construction of Space
Vehicle Launchers2 and which becomes a party to this Convention shall make, in ad-
dition to its contributions, a special payment related to the current value of the assets
of the Agency. The amount of this special payment shall be fixed by the Council by a
two-thirds majority of all Member States.

b. Payments made in accordance with the provisions of sub-paragraph a shall
be used to reduce the contributions of the other Member States unless the Council
decides otherwise by a two-thirds majority of all Member States.

5. Contributions due under this article shall be paid in accordance with an-
nex II.

6. Subject to any directions given by the Council, the Director General may ac-
cept gifts or legacies to the Agency provided that they are not subject to any condi-
tions inconsistent with the purpose of the Agency.

Article XIV. COOPERATION

1. The Agency may, upon decisions of the Council taken by unanimous votes
of all Member States, cooperate with other international organisations and institu-
tions and with Governments, organisations and institutions of non-member States,
and conclude agreements with them to this effect.

2. Such cooperation may take the form of participation by non-member States
or international organisations in one or more of the programmes under article V, I, a ii
and V, I, b. Subject to the decisions to be taken under paragraph 1, the detailed ar-
rangements for such cooperation shall be defined in each case by the Council by a
two-thirds majority of the States participating in the programme in question. These
arrangements may provide that a non-member State shall have a vote in the Council
when the latter examines matters pertaining exclusively to the programme in which
that State participates.

I United Nations, Treaty Series, vol. 528, p. 33.

2 Ibid., vol. 507, p. 177.
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3. Such cooperation may also take the form of according associate member-
ship to non-member States which undertake to contribute at least to the studies of
future projects under article V, 1, a, i. The detailed arrangements for each such
associate membership shall be defined by the Council by a two-thirds majority of all
Member States.

Article XV. LEGAL STATUS, PRIVILEGES AND IMMUNITIES

1. The Agency shall have legal personality.
2. The Agency, its staff members and experts, and the representatives of its

Member States, shall enjoy the legal capacity, privileges and immunities provided for
in annex I.

3. Agreements concerning the Headquarters of the Agency and the establish-
ments set up in accordance with article VI shall be concluded between the Agency
and the Member States on whose territories the Headquarters and establishments are
situated.

Article XVI. AMENDMENTS

1. The Council may recommend to Member States amendments to this Con-
vention and to annex I thereto. Any Member State that wishes to propose an amend-
ment shall notify the Director General thereof. The Director General shall inform the
Member States of any amendment so notified at least three months before it is
discussed by the Council.

2. Any amendment recommended by the Council shall enter into force thirty
days after the Government of France has received notification of acceptance from all
Member States. The Government of France shall notify all Member States of the date
of entry into force of any such amendment.

3. The Council may, by a unanimous vote of all Member States, amend any of
the other annexes to this Convention, provided that such amendments do not conflict
with the Convention. Any such amendment shall enter into force on a date to be
decided by the Council by a unanimous vote of all Member States. The Director
General shall inform all Member States of any such amendment and of the date on
which it will enter into force.

Article XVII. DISPUTES

1. Any dispute between two or more Member States, or between any of them
and the Agency, concerning the interpretation or application of this Convention or
its annexes, and likewise any dispute referred to in article XXVI of annex I, which is
not settled by or through the Council, shall, at the request of any party to the dispute,
be submitted to arbitration.

2. Unless the parties to the dispute decide otherwise, the arbitration procedure
shall be in accordance with this Article and with additional rules to be adopted by the
Council by a two-thirds majority of all Member States.

3. The Arbitration Tribunal shall consist of three members. Each party to the
dispute shall nominate one arbitrator; the first two arbitrators shall nominate the
third arbitrator, who shall be the chairman of the Arbitration Tribunal. The addi-
tional rules referred to in paragraph 2 shall determine the procedure to be followed if
the nominations have not taken place within a specified time.
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4. Member States or the Agency, not being parties to the dispute, may in-
tervene in the proceedings with the consent of the Arbitration Tribunal if it considers
that they have a substantial interest in the decision of the case.

5. The Arbitration Tribunal shall determine its seat and establish its own rules
of procedure.

6. The award of the Arbitration Tribunal shall be made by a majority of its
members, who may not abstain from voting. This award shall be final and binding on
all parties to the dispute and no appeal shall lie against it. The parties shall comply
with the award without delay. In the event of a dispute as to its meaning or scope, the
Arbitration Tribunal shall interpret it at the request of any party to the dispute.

Article XVIII. NON-FULFILMENT OF OBLIGATIONS

Any Member State which fails to fulfil its obligations under this Convention
shall cease to be a member of the Agency on a decision of the Council taken by a two-
thirds majority of all Member States. The provisions of article XXIV shall apply in
such a case.

Article XIX. CONTINUITY OF RIGHTS AND OBLIGATIONS

On the date when this Convention enters into force, the Agency shall take over
all rights and obligations of the European Space Research Organisation and of the
European Organisation for the Development and Construction of Space Vehicle
Launchers.

Article XX. SIGNATURE AND RATIFICATION

1. This Convention shall be open until 31 December 1975 for signature by the
States which are members of the European Space Conference. The annexes to this
Convention shall form an integral part thereof.

2. This Convention shall be subject to ratification or acceptance. Instruments
of ratification or acceptance shall be deposited with the Government of France.

3. After the entry into force of the Convention and pending the deposit of its
instrument of ratification or acceptance, a signatory State may take part in the
meetings of the Agency, without the right to vote.

Article XXI. ENTRY INTO FORCE

1. This Convention shall enter into force when the following States, being
members of the European Space Research Organisation or the European Organisa-
tion for the Development and Construction of Space Vehicle Launchers, have signed
it and have deposited with the Government of France their instruments of ratification
or acceptance: the Kingdom of Belgium, the Kingdom of Denmark, the French
Republic, the Federal Republic of Germany, the Italian Republic, the Kingdom of
the Netherlands, Spain, the Kingdom of Sweden, the Swiss Confederation and the
United Kingdom of Great Britain and Northern Ireland. For any State ratifying, ac-
cepting or acceding to this Convention after its entry into force, the Convention shall
become effective on the date of deposit by such State of its instrument of ratification,
acceptance or accession.

2. The Convention for the establishment of a European Space Research Or-
ganisation and the Convention for the establishment of a European Organisation for
the Development and Construction of Space Vehicle Launchers shall terminate on
the date of the entry into force of this Convention.

Vol. 1297,1-21524



198 United Nations - Treaty Series 9 Nations Unies - Recueil des Traitis 1983

Article XXII. ACCESSION

1. After the entry into force of this Convention, any State may accede thereto
following a decision of the Council taken by a unanimous vote of all Member States.

2. A State that wishes to accede to this Convention shall notify the Director
General, who shall inform the Member States of this request at least three months
before it is submitted to the Council for decision.

3. Instruments of accession shall be deposited with the Government of France.

Article XXIII. NOTIFICATIONS

The Government of France shall notify all signatory and acceding States of:
a. The date of deposit of each instrument of ratification, acceptance or accession;
b. The date of entry into force of this Convention and of amendments covered by ar-

ticle XVI, 2;
c. The denunciation of the Convention by a Member State.

Article XXIV. DENUNCIATION

1. After this Convention has been in force for six years, any Member State
may denounce it by notifying the Government of France, which shall notify the other
Member States and the Director General. The denunciation shall take effect at the
end of the financial year following that during which it was notified to the Govern-
ment of France. After the denunciation has taken effect, the State concerned shall re-
main bound to honour its due share of the payment appropriations corresponding to
approved contract authority used both under the budgets to which it was con-
tributing for the year in which the denunciation was notified to the Government of
France, and under previous budgets.

2. A Member State denouncing the Convention shall indemnify the Agency
for any loss of property on its territory, unless a special agreement can be concluded
with the Agency for the continued use of this property by the Agency or the continua-
tion of certain activities of the Agency on the territory of the said State. Any such
special agreement shall determine in particular to what extent and on what condi-
tions the provisions of this Convention shall continue to apply, after the denuncia-
tion has taken effect, to the continued use of this property and the continuation of
these activities.

3. A Member State denouncing the Convention, and the Agency, shall jointly
determine any additional obligations to be borne by the said State.

4. The State concerned shall retain the rights it has acquired up to the date on
which the denunciation takes effect.

Article XXV. DISSOLUTION
1. The Agency shall be dissolved if the number of Member States becomes less

than five. It may be dissolved at any time by agreement between the Member States.
2. In the event of dissolution the Council shall appoint a liquidation authority,

which will negotiate with the States on whose territories the Headquarters and
establishments of the Agency are situated at the time. The legal personality of the
Agency shall subsist for the purposes of the liquidation.

3. Any surplus shall be distributed among those States that are members of the
Agency at the time of the dissolution, in proportion to the contributions actually
made by them from the dates of their becoming parties to this Convention. In the
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event of a deficit, this shall be met by the same States in proportion to their contribu-
tions as assessed for the financial year then current.

Article XXVI. REGISTRATION
Upon the entry into force of this Convention, the Government of France shall

register it with the Secretariat of the United Nations in accordance with Article 102 of
the Charter of the United Nations.

ANNEX I

PRIVILEGES AND IMMUNITIES

Article L The Agency shall have legal personality. It shall in particular have the capacity
to contract, to acquire and dispose of movable and immovable property, and to be a party to
legal proceedings.

Article II. Without prejudice to articles XXII and XXIII, the buildings and premises of
the Agency shall be inviolable.

Article III. The archives of the Agency shall be inviolable.

Article IV. 1. The Agency shall have immunity from jurisdiction and execution,
except:
a. To the extent that it shall, by decision of the Council, have expressly waived such immunity

in a particular case; the Council has the duty to waive this immunity in all cases where
reliance upon it would impede the course of justice and it can be waived without prejudicing
the interests of the Agency;

b. In respect of a civil action by a third party for damage arising from an accident caused by a
motor vehicle belonging to, or operated on behalf of, the Agency, or in respect of a motor
traffic offence involving such a vehicle;

c. In respect of an enforcement of an arbitration award made under either article XXV or arti-
cle XXVI;

d. In the event of the attachment, pursuant to a decision by the judicial authorities, of the
salaries and emoluments owed by the Agency to a staff member.

2. The Agency's property and assets, wherever situated, shall be immune from any form
of requisition, confiscation, expropriation and sequestration. They shall also be immune from
any form of administrative or provisional judicial constraint, except insofar as may be tem-
porarily necessary in connection with the prevention and investigation of accidents involving
motor vehicles belonging to, or operated on behalf of, the Agency.

Article V. 1. Within the scope of its official activities, the Agency, its property and in-
come shall be exempt from direct taxes.

2. When purchases or services of substantial value and strictly necessary for the exercise
of the official activities of the Agency are made or used by or on behalf of the Agency, and
when the price of such purchases or services includes taxes or duties, appropriate measures
shall, whenever possible, be taken by the Member States to grant exemption from such taxes or
duties or to provide for their reimbursement.

Article VI. Goods imported or exported by the Agency or on its behalf, and strictly
necessary for the exercise of its official activities, shall be exempt from all import and export
duties and taxes and from all import or export prohibitions and restrictions.
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Article VII. 1. For the purpose of articles V and VI, the official activities of the Agency
shall include its administrative activities, including its operations in connection with the social
security scheme, and activities undertaken in the field of space research and technology and
their space applications in pursuance of the purpose of the Agency as defined in the Conven-
tion.

2. The extent to which other applications of such research and technology and activities
carried out under articles V, 2 and IX of the Convention may be considered part of the
Agency's official activities shall be decided in each case by the Council after consultation with
the competent authorities of the Member States concerned.

3. The provisions of articles V and VI shall not apply to taxes and duties that are no more
than charges for public utility services.

Article VIII. No exemption shall be granted under articles V or VI in respect of goods
purchased or imported, or services provided, for the personal benefit of the staff members of
the Agency.

Article IX. 1. Goods acquired under article V or imported under article VI shall not
be sold or given away except in accordance with conditions laid down by the Member States
which have granted exemptions.

2. The transfer of goods and services between the Headquarters and the establishments
of the Agency, and between its various establishments, or, for the purpose of implementing a
programme of the Agency, between them and a national institution of a Member State, shall be
free of charges or restrictions of any kind; if necessary, the Member States shall take all ap-
propriate measures to grant exemption from or reimbursement of such charges or to lift such
restrictions.

Article X. The circulation of publications and other information material sent by or to
the Agency shall not be restricted in any way.

Article XI. The Agency may receive and hold any kind of funds, currency, cash or
securities; it may dispose of them freely for any purpose provided for in the Convention and
hold accounts in any currency to the extent required to meet its obligations.

Article XIL 1. For its official communications and the transfer of all its documents,
the Agency shall enjoy treatment not less favourable than that accorded by each Member State
to other international organisations.

2. No censorship shall be applied to official communications of the Agency by whatever
means of communication.

Article XIII. Member States shall take all appropriate measures to facilitate the entry
into, stay in, or departure from their territories of staff members of the Agency.

Article XIV. 1. Representatives of Member States shall, while exercising their func-
tions and in the course of their journeys to and from the place of meeting, enjoy the following
privileges and immunities:
a. Immunity from arrest and detention, and from seizure of their personal luggage;
b. Immunity from jurisdiction, even after the termination of their mission, in respect of acts,

including words spoken and written, done by them in the exercise of their functions; this
immunity shall not apply, however, in the case of a motor traffic offence committed by a
representative of a Member State, nor in the case of damage caused by a motor vehicle
belonging to or driven by him;

c. Inviolability for all their official papers and documents;
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d. The right to use codes and to receive documents or correspondence by special courier or
sealed bag;

e. Exemption for themselves and their spouses from all measures restricting entry and from
aliens' registration formalities;

f. The same facilities in the matter of currency and exchange control as are accorded to the
representatives of foreign governments on temporary official missions;

g. The same customs facilities as regards their personal luggage as are accorded to diplomatic
agents.

2. Privileges and immunities are accorded to representatives of Member States, not for
their personal advantage, but in order to ensure complete independence in the exercise of their
functions in connection with the Agency. Consequently, a Member State has the duty to waive
the immunity of a representative wherever retaining it would impede the course of justice and it
can be waived without prejudicing the purposes for which it was accorded.

Article XV. In addition to the privileges and immunities provided for in article XVI, the
Director General of the Agency and, when the office is vacant, the person appointed to act in
his place, shall enjoy the privileges and immunities to which diplomatic agents of comparable
rank are entitled.

Article XVI. The staff members of the Agency:
a. Shall have, even after they have left the service of the Agency, immunity from jurisdiction

in respect of acts, including words written and spoken, done by them in the exercise of their
functions; this immunity shall not apply, however, in the case of a motor traffic offence
committed by a staff member of the Agency, nor in the case of damage caused by a motor
vehicle belonging to or driven by him;

b. Shall be exempt from all obligations in respect of military service;
c. Shall enjoy inviolability for all their official papers and documents;
d. Shall enjoy the same facilities as regards exemption from all measures restricting immigra-

tion and governing aliens' registration as are normally accorded to staff members of interna-
tional organisations, and members of their families forming part of their households shall
enjoy the same facilities;

e. Shall enjoy the same privileges in respect of exchange regulations as are normally accorded
to staff members of international organisations;

f. Shall, in time of international crisis, enjoy the same facilities as to repatriation as
diplomatic agents, and the members of their families forming part of their households shall
enjoy the same facilities;

g. Shall have the right to import duty-free their furniture and personal effects at the time of
first taking up their post in the Member State concerned, and the right on the termination of
their functions in that Member State to export free of duty their furniture and personal
effects, subject, in both cases, to the conditions considered necessary by the Member State
on whose territory the right is exercised.

Article XVII. Experts other than the staff members referred to in article XVI, in the
exercise of their functions in connection with the Agency or in carrying out missions for the
Agency, shall enjoy the following privileges and immunities, to the extent that these are
necessary for the exercise of their functions, including during journeys made in the exercise of
their functions and in the course of such missions:
a. Immunity from jurisdiction in respect of acts, including words written and spoken, done by

them in the exercise of their functions, except in the case of a motor traffic offence com-
mitted by an expert, or in the case of damage caused by a motor vehicle belonging to or
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driven by him; experts shall continue to enjoy this immunity after they have ceased to be
employed by the Agency;

b. Inviolability for all their official papers and documents;
c. The same facilities as regards monetary and exchange regulations and as regards their per-

sonal luggage as are accorded to the officials of foreign governments on temporary official
missions.

Article XVIII. 1. Subject to the conditions and following the procedure laid down by
the Council, the Director General and the staff members of the Agency shall be subject to a tax,
for the benefit of the Agency, on salaries and emoluments paid by the Agency. Such salaries
and emoluments shall be exempt from national income tax; but the Member States shall retain
the right to take these salaries and emoluments into account for the purpose of assessing the
amount of taxation to be applied to income from other sources.

2. The provisions of paragraph 1 shall not apply to annuities and pensions paid by the
Agency to its former Directors General and staff members.

Article XIX. Articles XVI and XVIII shall apply to all categories of staff members to
which the Staff Regulations of the Agency apply. The Council shall decide the categories of
experts to which article XVII shall apply. The names, titles and addresses of the staff members
and experts referred to in the present article shall be communicated from time to time to the
Member States.

Article XX. In the event that it establishes its own social security scheme, the Agency,
its Director General and staff members shall be exempt from all compulsory contributions to
national social security bodies, subject to agreements concluded with the Member States in ac-
cordance with article XXVIII.

Article XXI. 1. The privileges and immunities provided for in this annex are not
granted to the Director General, staff members and experts of the Agency for their personal ad-
vantage. They are provided solely to ensure, in all circumstances, the unimpeded functioning
of the Agency and the complete independence of the persons to whom they are accorded.

2. The Director General has the duty to waive any relevant immunity in all cases
wherever retaining it would impede the course of justice and it can be waived without prejudic-
ing the interests of the Agency. In the case of the Director General, the Council is competent to
waive such immunity.

Article XXII. 1. The Agency shall cooperate at all times with the competent
authorities of Member States in order to facilitate the proper administration of justice, to en-
sure the observance of police regulations and regulations concerning the handling of explosives
and inflammable material, public health, labour inspection or other similar national legisla-
tion, and to prevent any abuse of the privileges, immunities and facilities provided for in this
annex.

2. The procedure for the cooperation referred to in paragraph I may be laid down in the
complementary agreements referred to in article XXVIII.

Article XXIIL Each Member State shall retain the right to take all precautionary
measures in the interests of its security.

Article XXIV. No member State shall be obliged to accord the privileges and im-
munities referred to in articles XIV, XV, XVI b, e and g and XVII c, to its own nationals or
persons who, at the moment of taking up their duties in that Member State, are permanent
residents thereof.
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Article XXV. 1. When concluding written contracts, other than those concluded in
accordance with the Staff Regulations, the Agency shall provide for arbitration. The arbitra-
tion clause or the special arbitration agreement concluded to this end shall specify the law ap-
plicable and the country where the arbitrators sit. The arbitration procedure shall be that of
that country.

2. The enforcement of the arbitration award shall be governed by the rules in force in the
State on whose territory the award is to be executed.

Article XXVI. Any Member State may submit to the international Arbitration Tribunal
referred to in article XVII of the Convention any dispute:
a. Arising out of damage caused by the Agency;
b. Involving any other non-contractual responsibility of the Agency;
c. Involving the Director General, a staff member or an expert of the Agency and in which the

person concerned can claim immunity from jurisdiction under articles XV, XVI, a or XVII, a,
if this immunity is not waived in accordance with article XXI. In such disputes where the
claim for immunity from jurisdiction arises under articles XVI, a or XVII, a, the respon-
sibility of the Agency shall in such arbitration be substituted for that of the persons referred
to in those articles.

Article XXVII. The Agency shall make suitable provision for the satisfactory settle-
ment of disputes arising between the Agency and the Director General, staff members or
experts in respect of their conditions of service.

Article XXVIII. The Agency may, on a decision of the Council, conclude with one or
more Member States complementary agreements to give effect to the provisions of this annex as
regards such State or States, and other arrangements to ensure the efficient functioning of the
Agency and the safeguarding of its interests.

ANNEX II

FiNANcIAL PROVISIONS

Article L 1. The financial year of the Agency shall run from the first of January to the
thirty-first of December following.

2. The Director General shall, not later than the first of September of each year, forward
to the Member States:
a. A draft general budget;
b. Draft programme budgets.

3. The general budget shall comprise:
a. An expenditure part, showing the estimated expenditure relating to the activities referred to

in article V, 1, a i, iii and iv of the Convention, including the fixed common costs, as well as
to the non-fixed common costs and the support costs concerning the programmes referred
to in article V, 1, a, ii and V, 1, b of the Convention; the fixed and non-fixed common costs
and the support costs shall be defined in the Financial Regulations; the estimates shall be
broken down by type of activity and by general heading;

b. An income part, showing:
i. The contributions of all Member States towards the expenditure relating to the ac-

tivities referred to in article V, 1, a, i, iii and iv of the Convention, including the fixed
common costs;

Vol. 1297, 1-21524



204 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 1983

ii. The contributions of participating States to the non-fixed common costs and support
costs allocated, in accordance with the Financial Regulations, to the programmes re-
ferred to in article V, 1, a, ii and V, 1, b of the Convention;

iii. Other income.
4. Each programme budget shall comprise:

a. An expenditure part, showing:
i. The estimated direct expenditure relating to the programme and broken down by

general heading as defined in the Financial Regulations;
ii. The estimated non-fixed common costs and support costs allocated to the programme;

b. An income part, showing:
i. The contributions of participating States to the direct expenditure referred to in sub-

paragraph a, i;

ii. Other income;
iii. For information, the contributions of participating States to the non-fixed common

costs and the support costs referred to in sub-paragraph a, ii, as provided for in the
general budget.

5. The approval of the general budget and of each programme budget by the Council
shall take place before the beginning of each financial year.

6. The general budget and the programme budgets shall be prepared and executed in ac-
cordance with the Financial Regulations.

Article II. 1. If circumstances so require, the Council may ask the Director General to
present a revised budget to it.

2. No decision involving additional expenditure shall be deemed to have been approved
until the Council has approved the Director General's estimate of the additional expenditure in-
volved.

Article 111. 1. The Director General shall, if so requested by the Council, include in
the general budget or in the programme budget concerned the estimates of expenditure for
subsequent years.

2. In connection with the adoption of the annual budgets of the Agency the Council
shall re-examine the level of resources and make the necessary adjustments in the light of price-
level variations and any unforeseen changes during the execution of the programmes.

Article I V. 1. The expenditure approved for activities covered by article V of the Con-
vention shall be met by contributions assessed in accordance with article XIII of the Conven-
tion.

2. When a State accedes to the Convention in accordance with article XXII thereof, the
contributions of the other Member States shall be reassessed. A new scale, which shall take
effect on a date to be decided by the Council, shall be established on the basis of the national in-
come statistics for the years used in calculating the existing scale. Where appropriate, reim-
bursements shall be made to ensure that the contributions paid by all Member States for the
current year are in accordance with the decision of the Council.

3. a. The arrangements by which contributions are to be made, which shall ensure the
proper financing of the Agency, shall be determined in the Financial Regulations.

b. The Director General shall notify Member States of the amount of their contributions
and of the dates on which payments shall be made.
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Article V. 1. The budgets of the Agency shall be expressed in accounting units. The
accounting unit is defined by 0.88867088 gramme of fine gold; the Council may, by a
unanimous decision of all Member States, adopt another definition of the accounting unit.

2. Each Member State shall pay its contributions in its own currency.

Article VI. 1. The Director General shall keep an accurate account of all income and
expenditure. At the end of each financial year the Director General shall, in accordance with
the Financial Regulations, draw up separate annual accounts for each programme covered by
article V of the Convention.

2. Budgetary accounts, the budget and the financial management, as well as any other
measure having financial implications, shall be examined by an Audit Commission. The Coun-
cil shall designate, by a two-thirds majority of all Member States, the Member States which, in
rotation on an equitable basis, shall be invited to nominate, preferably from among their own
senior officials, auditors to serve on this Commission, and shall nominate by the same major-
ity, from among the auditors, a Chairman of the Commission for a period not exceeding three
years.

3. The purpose of the audit, which shall be based on records and, if necessary, done on
the spot, shall be to verify that expenditure has conformed with the budget estimates and that
the records are lawful and correct. The Commission shall also report on the economic manage-
ment of the Agency's financial resources. At the end of each financial year, the Commission
shall draw up a report, which shall be adopted by the majority of its members and thereupon
transmitted to the Council.

4. The Audit Commission shall discharge such other functions as are set out in the
Financial Regulations.

5. The Director General shall furnish the auditors with such information and help as
they may require to carry out their duties.

ANNEX III

OPTIONAL PROGRAMMES COVERED BY ARTICLE V, 1, b OF THE CONVENTION

Article L 1. If a proposal for the carrying out of an optional programme covered by
article V, 1, b of the Convention is made, the Chairman of the Council shall communicate it to
all Member States for examination.

2. Once the Council has, in accordance with article XI, 5, c, i of the Convention, ac-
cepted the carrying out of an optional programme within the framework of the Agency, any
Member State that does not intend to take part in the programme shall, within three months,
formally declare that it is not interested in participating therein; the participating States shall
draw up a Declaration which, subject to article III, 1, shall set out their undertaking in respect
of:
a. The phases of the programme;
b. The conditions under which it is to be carried out, including the timing, the indicative finan-

cial envelope and sub-envelopes relating to phases of the programme, and any other provi-
sions for its management and execution;

c. The scale of contributions determined in accordance with article XIII, 2 of the Convention;
d. The duration and amount of the first binding financial commitment.

3. The Declaration shall be transmitted to the Council for information, together with
draft implementing rules submitted to it for approval.
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4. If a participating State is unable to accept the provisions set out in the Declaration and
implementing rules within the time limit laid down in the Declaration, it shall cease to be a par-
ticipating State. Other Member States may subsequently become participating States by ac-
cepting these provisions in accordance with conditions to be determined with the participating
States.

Article II. 1. The programme shall be executed in accordance with the provisions of
the Convention and, unless otherwise stipulated in this annex or in the implementing rules,
with the rules and procedures in force in the Agency. Decisions of the Council shall be taken in
accordance with this annex and the implementing rules. Failing any specific provisions in this
annex or in the implementing rules, the voting rules laid down in the Convention or the rules of
procedure of the Council shall apply.

2. Decisions on the start of a new phase shall be taken by a two-thirds majority of all par-
ticipating States, provided that this majority represents at least two-thirds of the contributions
to the programme. If the decision to start a new phase cannot be taken, the participating States
that wish, nevertheless, to continue with the programme shall consult among themselves and
determine arrangements for such continuation. They shall report accordingly to the Council,
which shall take any measures that may be required.

Article III. 1. If the programme includes a project definition phase, the participating
States shall, at the end of the phase, reassess the cost of the programme. If the reassessment
shows that there is a cost overrun greater than 20G7o of the indicative financial envelope referred
to in article I, any participating State may withdraw from the programme. The participating
States that wish, nevertheless, to continue with the programme shall consult among themselves
and determine the arrangements for such continuation. They shall report accordingly to the
Council, which shall take any measures that may be required.

2. During each phase, as defined in the Declaration, the Council shall, by a two-thirds
majority of all participating States, adopt annual budgets within the relevant financial envelope
or sub-envelopes.

3. The Council shall lay down a procedure enabling the financial envelope or sub-
envelopes to be revised in the event of price-level variations.

4. When the financial envelope or a financial sub-envelope has to be revised for reasons
other than those referred to in paragraphs 1 and 3, the participating States shall apply the
following procedure:
a. No participating State shall be entitled to withdraw from the programme unless the cumula-

tive cost overrun is greater than 20076 of the initial financial envelope, or of the revised
envelope defined in accordance with the procedure laid down in paragraph 1.

b. If the cumulative cost overrun is greater than 200 of the relevant financial envelope, any
participating State may withdraw from the programme. Those States that wish, never-
theless, to continue with the programme shall consult among themselves, determine the ar-
rangements for such continuation and report accordingly to the Council, which shall take
any measures that may be required.

Article IV. The Agency, acting on behalf of the participating States, shall be the owner
of the satellites, space systems and other items produced under the programme as well as of the
facilities and equipment acquired for its execution. Any transfer of ownership shall be decided
on by the Council.

Article V. 1. Denunciation of the Convention by a Member State shall entail the
withdrawal of that Member State from all the programmes in which it participates. Arti-
cle XXIV of the Convention shall apply to the rights and obligations arising out of these pro-
grammes.
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2. Discontinuations under article II, 2 and withdrawals under article III, 1 and III, 4, b
shall take effect on the date on which the Council receives the information referred to in those
articles.

3. A participating State that decides not to continue with a programme under article II, 2,
or withdraws from a programme under article III, 1 and III, 4, b, shall retain the rights ac-
quired by the participating States up to the effective date of its withdrawal. Thereafter, no fur-
ther right or obligation shall arise from the remaining part of the programme in which it no
longer participates. It shall remain bound to finance its share of the payment appropriations
corresponding to contract authority approved under the budget for the current or previous
financial years and relating to the programme phase whose execution is in progress. However,
the participating States may unanimously agree, in the Declaration, that a State which decides
not to continue with, or withdraws from, a programme shall be bound to finance its total share
of the initial envelope or the sub-envelopes of the programme.

Article VI. 1. The participating States may decide to discontinue a programme by a
two-thirds majority of all participating States representing at least two-thirds of the contribu-
tions to the programme.

2. The Agency shall notify the participating States of the completion of the programme
in accordance with the implementing rules; these implementing rules shall cease to be in force
upon receipt of such notification.

ANNEX IV

INTERNATIONALISATION OF NATIONAL PROGRAMMES

Article L The principal objective of the internationalisation of national programmes
shall be that each Member State shall make available for participation by other Member States,
within the framework of the Agency, any new civil space project which it intends to undertake,
either alone or in collaboration with another Member State. With this end in view:
a. Each Member State shall notify to the Director General of the Agency any such project

before the beginning of its phase B (project definition phase);
b. The timing and content of proposals for participation in a project should make it possible

for other Member States to undertake a significant share of the work involved; an early in-
dication shall be given to the Agency of any reasons which make this impracticable and of
any conditions which the initiating Member State may wish to place on the allocation of
work to other Member States;

c. The initiating Member State shall explain the arrangements it proposes for the technical
management of the project and indicate the reasons for them;

d. The initiating Member State shall use its best endeavours to accommodate all reasonable
responses, subject to agreement being reached, within the time scale demanded by project
decisions, on the level of the cost and the way in which the cost and work are shared; it shall
subsequently submit a formal proposal under annex III where the project is to be executed
in accordance with the terms of that annex;

e. The execution of a project within the framework of the Agency shall not be excluded merely
because that project has failed to attract the participation of other Member States to the
extent originally proposed by the initiating Member State.

Article II. Member States shall use their best endeavours to ensure that the bilateral and
multilateral space projects which they undertake with non-member States do not prejudice the
scientific, economic or industrial objectives of the Agency. In particular, they shall:
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a. Inform the Agency of such projects, in so far as they judge that this would not prejudice the
projects;

b. Discuss with the other Member States projects so communicated, with the object of estab-
lishing the scope for wider participation. If wider participation proves possible, the pro-
cedures laid down in article I, b to e shall apply.

ANNEX V

INDUSTRIAL POLICY

Article L 1. In implementing the industrial policy referred to in article VII of the Con-
vention, the Director General shall act in conformity with the provisions of this annex and with
the directives of the Council.

2. The Council shall keep under review the industrial potential and industrial structure in
relation to the Agency's activities, and in particular:
a. The general structure of industry, and industrial groupings;
b. The degree of specialisation desirable in industry and methods of achieving it;
c. The coordination of relevant national industrial policies;
d. Interaction with any relevant industrial policies of other international bodies;
e. The relationship between industrial production capacity and potential markets;
f. The organisation of contacts with industry,
in order to be able to monitor and, where appropriate, adapt the Agency's industrial policy.

Article II. 1. In the placing of all contracts, the Agency shall give preference to in-
dustry and organisations of the Member States. However, within each optional programme
covered by article V, 1, b of the Convention, particular preference shall be given to industry
and organisations in the participating States.

2. The Council shall determine whether and to what extent the Agency may derogate
from the above preference clause.

3. The question whether an enterprise should be considered to belong to one of the
Member States shall be settled in the light of the following criteria: location of the enterprise's
registered office, decision-making centres and research centres, and territory on which the work
is to be carried out. In doubtful cases the Council shall decide whether an enterprise shall be
considered to belong to one of the Member States, or not.

Article III. 1. The Director General shall, at an early stage in the contract action and
before invitations to tender are sent out, submit for the approval of the Council his proposal on
the procurement policy to be followed, for any contract which either:
a. Has an estimated value above limits which shall be defined in the rules concerning industrial

policy and which will depend on the nature of the work; or
b. Is, in the opinion of the Director General, not adequately covered by the rules concerning

industrial policy or by additional guidelines established by the Council, or might give rise to
a conflict with those rules or guidelines.

2. The additional guidelinis referred to in paragraph 1, b shall be established from time
to time by the Council if it considers them helpful for the purpose of distinguishing those areas
where prior submission under paragraph 1 is necessary.

3. The Agency's contracts shall be awarded directly by the Director General without fur-
ther reference to the Council except in the following cases:
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a. When the evaluation of the offers received suggests a recommendation for the choice of a
contractor which would be contrary either to the prior instructions issued by the Council
under the terms of paragraph 1, or to any general guidelines on industrial policy adopted as
a result of the Council's studies under article I, 2; the Director General shall then submit the
case to the Council for decision, explaining why he considers a deviation to be necessary
and indicating also whether another decision by the Council would constitute, technically,
operationally or otherwise, an advisable alternative;

b. Where the Council has decided for specific reasons to undertake a review before a contract
is awarded.

4. The Director General shall report to the Council, at regular intervals to be specified,
on the contracts awarded during the previous period, and on the contract actions planned for
the subsequent period, in order that the Council may monitor the implementation of the
Agency's industrial policy.

Article IV. The geographical distribution of all the Agency's contracts shall be governed
by the following general rules:

1. A Member State's overall return coefficient shall be the ratio between its percentage
share of the total value of all contracts awarded among all Member States and its total percen-
tage contributions. However, in the calculation of this overall return coefficient, no account
shall be taken of contracts placed in, or contributions made by, Member States in a programme
undertaken:
a. Under article VIII of the Convention for the establishment of a European Space Research

Organisation, provided that the relevant Arrangement contains provisions to this effect or
that all participating States subsequently unanimously so agree;

b. Under article V, 1, b of the present Convention provided that all original participating
States unanimously so agree.

2. For the purpose of calculating return coefficients, weighting factors shall be applied to
the value of contracts on the basis of their technological interest. These weighting factors shall
be defined by the Council. Within a single contract having a significant value, more than one
weighting factor may be applied.

3. Ideally the distribution of contracts placed by the Agency should result in all countries
having an overall return coefficient of 1.

4. The return coefficients shall be computed quarterly and shown cumulatively for the
purpose of the formal reviews referred to in paragraph 5.

5. Formal reviews of the situation of geographical distribution of contracts shall take
place every three years.

6. The distribution of contracts between formal reviews of the situation should be such
that, at the time of each formal review, the cumulative overall return coefficient of each
Member State does not substantially deviate from the ideal value. For the first three-year
period, the lower limit for the cumulative return coefficient is fixed at 0.8. At the time of each
formal review, the Council may revise the value of this lower limit for the subsequent three-
year period, provided that it shall never be lower than 0.8.

7. Separate assessments shall be made, and reported to the Council, of the return coeffi-
cients for various categories of contract to be defined by it, in particular advanced research and
development contracts and contracts for project-related technology. The Director General
shall discuss these assessments with the Council, at regular intervals to be specified, with the
aim of identifying the action needed to redress any imbalances.

Article V. 1. If, at one of the formal reviews to be held at the end of each three-year
period, the overall return coefficient of any Member State is found to be below the lower limit
defined in article IV, 6, the Director General shall submit to the Council proposals designed to
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redress the situation within one year. These proposals shall keep within the Agency's rules
governing the placing of contracts.

2. If, after this period of one year, the imbalance still persists, the Director General shall
submit to the Council proposals in which the need to remedy the situation takes precedence
over the Agency's rules governing the placing of contracts.

Article VI. Any decision taken on industrial policy grounds which has the effect of
excluding a particular firm or organisation of a Member State from competing for the Agency's
contracts in a particular field shall require the agreement of that Member State.
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[SPANISH TEXT - TEXTE ESPAGNOL]

CONVENIO DE CREACION DE UNA AGENCIA ESPACIAL
EUROPEA

Los Estados partes en el presente Convenio,
Considerando que la importancia de los recursos humanos, tgcnicos y finan-

cieros necesarios para las actividades relativas al campo espacial es tal que dichos
recursos rebasan las posibilidades individuales de los paises europeos;

Considerando la Resoluci6n de la Conferencia Espacial Europea adoptada el
20 de diciembre de 1972 y confirmada por la Conferencia Espacial Europea el 31 de
julio de 1973, que decidi6 se crease una nueva organizaci6n lamada <<Agencia
Espacial Europea>> a partir de la Organizaci6n Europea de Investigaciones Espaciales
y de la Organizaci6n Europea para la Puesta a Punto y Construcci6n de Lanzadores
de Vehiculos Espaciales y se intentase con la amplitud y rapidez que fuese razonable-
mente posible la integraci6n de los programas espaciales nacionales europeos para
formar un programa espacial europeo;

Deseando continuar y reforzar la cooperaci6n europea, con fines exclu-
sivamente pacificos, en los campos de la investigaci6n y de la tecnologia espaciales y
de sus aplicaciones espaciales, con vistas a su utilizaci6n para fines cientificos y para
sistemas espaciales operacionales de aplicaciones;

Deseando, para lograr estos fines, establecer una organizaci6n espacial europea
dnica que permita aumentar la eficacia del conjunto del esfuerzo espacial europeo
mediante una mejor utilizaci6n de los recursos actualmente dedicados al espacio y
definir un programa espacial europeo con fines exclusivamente pacificos,

Acuerdan lo siguiente:

Articulo L CREACION DE LA AGENCIA
1. Por el presente Convenio se crea una organizaci6n europea llamada (Agen-

cia Espacial European, en adelante denominada < la Agencia>.
2. Serin miembros de la Agencia los Estados, en adelante denominados

<Estados miembros , que sean partes en el presente Convenio en virtud de los
articulos XX y XXII.

3. Todos los Estados miembros participardn en las actividades obligatorias
mencionadas en el articulo V, 1, a y contribuirdn a los gastos comunes fijos de la
Agencia a que se refiere el anexo II.

4. La sede de la Agencia estarA en la regi6n de Paris.

Articulo II. OBJETO

La Agencia tendrd por objeto asegurar y desarrollar, con fines exclusivamente
pacificos, la cooperaci6n entre Estados europeos en los campos de la investigaci6n y
de la tecnologia espaciales y de sus aplicaciones espaciales, con vistas a su utilizaci6n
con fines cientificos y para sistemas espaciales operacionales de aplicaciones:
a. Elaborando y poniendo en prdctica una politica espacial europea a largo plazo,

recomendando a los Estados miembros objetivos en materia espacial y concertan-
do las politicas de los Estados miembros respecto a otras organizaciones e institu-
ciones nacionales e internacionales;
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b. Elaborando y poniendo en prdctica actividades y programas en el campo espacial;
c. Coordinando el programa espacial europeo y los programas nacionales e in-

tegrando estos iiltimos progresivamente y tan completamente como sea posible en
el programa espacial europeo, especialmente en lo que concierne al desarrollo de
sat6lites de aplicaciones;

d. Elaborando y poniendo en prdctica la politica industrial adecuada a su programa
y recomendando a los Estados miembros una politica industrial coherente.

Artkculo IIL INFORMACIONES Y DATOS

1. Los Estados miembros y la Agencia facilitardn el intercambio de informa-
ciones cientificas y tdcnicas relativas a los campos de la investigaci6n y la tecnologia
espaciales y de sus aplicaciones espaciales, aunque ningdin Estado miembro estarA
obligado a comunicar las informaciones obtenidas fuera del marco de la Agencia si
estima que tal comunicaci6n es incompatible con las exigencias de su seguridad, sus
acuerdos con terceros o las condiciones en que haya adquirido dichas informaciones.

2. Al asegurar la ejecuci6n de las actividades a que se refiere el articulo V, la
Agencia cuidard que sean publicados sus resultados cientificos o, en alguna otra for-
ma, que sean ampliamente accesibles tras haber sido utilizados por los investigadores
responsables de los experimentos. Los datos sustanciados resultantes serdn pro-
piedad de la Agencia.

3. En la conclusi6n de contratos o de acuerdos, la Agencia se reservarA, en lo
que se refiere a los inventos y datos t6cnicos que se derivan de ellos, los derechos
adecuados para la salvaguardia de sus intereses y de los de aquellos Estados miem-
bros que participen en el programa de que se trate, asi como los de las personas y en-
tidades bajo la jurisdicci6n de estos. Estos derechos comportan sefialadamente los
derechos de acceso, comunicaci6n y utilizaci6n. Dichos inventos y datos t6cnicos se
comunicarin a los Estados participantes.

4. Los inventos y datos t6cnicos propiedad de la Agencia se comunicardn a los
Estados miembros y podrdn ser utilizados para sus propias necesidades, gratuita-
mente, por dichos Estados y por las personas y entidades bajo su jurisdicci6n.

5. Las normas detalladas para la aplicaci6n de las disposiciones precedentes se
adoptardn por el Consejo por mayoria de dos tercios de todos los Estados miembros.

Articulo IV. INTERCAMBIOS DE PERSONAS

Los Estados miembros facilitardn los intercambios de personas cuyas activi-
dades est~n relacionadas con el dmbito de competencia de la Agencia, en la medida
en que sea compatible con la aplicaci6n general de las leyes y reglamentos relativos a
la entrada o permanencia en sus territorios respectivos, o a la salida de estos.

Articulo V. ACTIVIDADES Y PROGRAMAS
1. Las actividades de la Agencia comprenderdn actividades obligatorias, en las

que participan todos los Estados miembros, y actividades facultativas, en las que
participan todos los Estados miembros salvo aquellos que declaren formalmente no
estar interesados en participar en las mismas.
a. Respecto de las actividades obligatorias, la Agencia:

i. Asegurard la ejecuci6n de las actividades bdsicas, tales como ensefianza,
documentaci6n, estudio de proyectos futuros y trabajos de investigaci6n tec-
nol6gica;
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ii. Asegurard la elaboraci6n y ejecuci6n de un programa cientifico que comporte
sat~lites y otros sistemas espaciales;

iii. Reunir, y difundir, entre los Estados miembros las informaciones per-
tinentes, sefialard las lagunas y duplicaciones, y dard consejo y ayuda para la
armonizaci6n de los programas internacionales y nacionales;

iv. Mantendri contactos regulares con los usuarios de tdcnicas espaciales y se in-
formar, de sus necesidades.

b. Respecto de las actividades facultativas la Agencia asegurard, conforme a las
disposiciones del anexo III, la ejecuci6n de programas que puedan comportar
sefialadamente:

i. El estudio, desarrollo, construcci6n, lanzamiento, puesta en 6rbita y control
de sat6lites y de otros sistemas espaciales;

ii El estudio, desarrollo, construcci6n y puesta en funcionamiento de medios de
lanzamiento y de sistemas de transporte espaciales.

2. En lo referente a las aplicaciones espaciales la Agencia podrd, Ilegado el
caso, efectuar actividades operacionales en condiciones que serdn definidas por el
Consejo por mayoria de todos los Estados miembros. La Agencia a este respecto:
a. Pondrd a disposici6n de las entidades de explotaci6n interesadas aquellas de sus

instalaciones que puedan serles titiles;
b. Efectuard en su caso, por cuenta de las entidades de explotaci6n interesadas, el

lanzamiento, puesta en 6rbita y control de satdlites operacionales de aplicaciones;
c. Llevard a cabo cualquier otra actividad solicitada por los usuarios y aprobada por

el Consejo.
El costo de tales actividades operacionales correrd a cargo de los usuarios in-

teresados.
3. Respecto de la coordinaci6n e integraci6n de los programas referidos en el

artfculo II, c, la Agencia recibird de los Estados miembros, a su debido tiempo,
noticia de los proyectos relativos a nuevos programas espaciales, facilitar, las con-
sultas entre los Estados miembros, procederd a cualquier evaluaci6n necesaria y for-
mular, las normas apropiadas que serdn adoptadas por el Consejo por unanimidad
de todos los Estados miembros. Los objetivos y procedimientos de internacionaliza-
ci6n de los programas constan en el anexo IV.

Artfculo VI. INSTALACIONES Y SERVICIOS

1. Para la ejecuci6n de los programas que le sean confiados, la Agencia:
a. MantendrA la capacidad propia necesaria para la preparaci6n y la supervisi6n de

sus tareas y a este fin creard y mantendrd en funcionamiento los establecimientos e
instalaciones que sean necesarios para sus actividades;

b. PodrA concluir acuerdos particulares que permitan la ejecuci6n de partes de sus
programas por instituciones nacionales de los Estados miembros o en coopera-
ci6n con estas filtimas, o bien acuerdos por los que tome a su cargo la gesti6n de
algunas instalaciones nacionales.

2. En la realizaci6n de sus programas, los Estados miembros y la Agencia se
esforzardn en utilizar prioritariamente y lo mejor posible sus instalaciones existentes
y sus servicios disponibles, y en racionalizarlos; en consecuencia, no creardn instala-
ciones o servicios nuevos sin examen previo de la posibilidad de recurrir a los medios
existentes.
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Articulo VII. POLiTICA INDUSTRIAL

1. La politica industrial que la Agencia elaborard y aplicard en virtud del
articulo II, d estard concebida en particular de modo que:
a. Responda a las necesidades del programa espacial europeo y de los programas

espaciales nacionales coordinados, de manera econ6micamente eficiente;
b. Mej ore las condiciones de competencia de la industria europea en el mundo, man-

teniendo y desarrollando la tecnologia espacial y fomentando la racionalizaci6n y
el desarrollo de una estructura industrial adecuada a las necesidades del mercado,
utilizando en primer lugar el potencial industrial ya existente de todos los Estados
miembros;

c. Garantice la participaci6n de todos los Estados miembros de manera equitativa,
teniendo en cuenta su contribuci6n financiera, en la realizaci6n del programa
espacial europeo y en el desarrollo conexo de la tecnologia espacial; en particular
la Agencia dard preferencia en la medida de lo posible, para la ejecuci6n de sus
programas, a las industrias de todos los Estados miembros, que recibirdn las mix-
imas oportunidades [de] participaci6n en los trabajos de interds tecnol6gico em-
prendidos por la Agencia;

d. Se beneficie de las ventajas de la licitaci6n en todos los casos, excepto cuando ello
sea incompatible con los demds objetivos definidos de la politica industrial.
Podrdn definirse por el Consejo otros objetivos, mediante decisi6n undnime de

todos los Estados miembros. Las disposiciones detalladas relativas a la realizaci6n de
estos objetivos figuran en el anexo V y en las reglas que se adopten por el Consejo por
mayoria de dos tercios de todos los Estados miembros, las cuales serdn revisadas
peri6dicamente.

2. Para la ejecuci6n de sus programas la Agencia recurrird al mfIximo a contra-
tistas exteriores, en la medida en que sea compatible con el mantenimiento de la
capacidad propia mencionada en el articulo VI, 1.

Artculo VIII. LANZADoREs Y OTROS SISTEMAS DE TRANSPORTE ESPACIALES

1. Al definir sus misiones la Agencia tendrd en cuenta los lanzadores u otros
sistemas de transporte espaciales desarrollados en el marco de sus programas, o por
un Estado miembro, o con una contribuci6n sustancial de la Agencia, y concedera
preferencia a su utilizaci6n para las cargas titiles adecuadas salvo que dicha
utilizaci6n resulte irrazonablemente desventajosa por su costo, fiabilidad y adap-
taci6n a la misi6n, en comparaci6n con la utilizaci6n de otros lanzadores o medios de
transporte espaciales disponibles en la 6poca prevista.

2. Si las actividades o programas a que se refiere el articulo V comportasen la
utilizaci6n de lanzadores o de otros sistemas de transporte espaciales, los Estados
participantes hartn saber al Consejo en el momento en que el programa en cuesti6n
le sea sometido para su aprobaci6n o aceptaci6n, cudl es el lanzador o sistema de
transporte espacial previsto. Si durante la ejecuci6n de un programa los Estados par-
ticipantes desearen recurrir a un lanzador o sistema de transporte espacial distinto al
adoptado inicialmente, el Consejo se pronunciard sobre este cambio, conforme a las
mismas reglas seguidas para la aprobaci6n o aceptaci6n iniciales del programa.

Articulo IX. Uso DE LAS INSTALACIONES, AYUDA A LOS ESTADOS MIEMBROS
Y SUMINISTRO DE PRODUCTOS

1. A condici6n de que la utilizaci6n de sus instalaciones para sus propias ac-
tividades y programas no se vea con ello comprometida, la Agencia pondrd sus in-
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stalaciones a disposici6n de todo Estado miembro que lo solicite para la realizaci6n
de su propio programa y a costa de dicho Estado. El Consejo decidird, por mayoria
de dos tercios de todos los Estados miembros, las modalidades prdcticas relativas a
esta puesta a disposici6n.

2. Si, aparte de las actividades y programas a que se refiere el articulo V, pero
dentro del marco del objeto de la Agencia, uno o varios Estados miembros deseasen
emprender un proyecto, el Consejo podrd decidir, por mayoria de dos tercios de
todos los Estados miembros, conceder la ayuda de la Agencia. Los gastos que
resulten para la Agencia serdn sufragados por el Estado miembro o Estados miem-
bros interesados.

3. a. Los productos realizados en el marco de un programa de la Agencia
serdn suministrados a todo Estado miembro que haya participado en la financiaci6n
de dicho programa y que los solicite para sus propias necesidades.

El Consejo determinara, por mayoria de dos tercios de todos los Estados miem-
bros, las modalidades prdcticas de suministro de dichos productos y, en particular,
las medidas que deba tomar la Agencia frente a sus contratantes a fin de que el
Estado miembro solicitante pueda obtener tales productos.

b. Dicho Estado miembro podrA solicitar de la Agencia que diga si estima que
los precios propuestos por los contratantes son justos y razonables y si los con-
sideraria aceptables en las mismas condiciones para la satisfacci6n de sus propias
necesidades.

c. La satisfacci6n de las solicitudes mencionadas en este pdrrafo no supqndrd
ningtin aumento de gasto para la Agencia, debiendo el Estado miembro solicitante
soportar todos los gastos que resulten de ello.

Articulo X. ORGANOS

Los 6rganos de la Agencia serdn el Consejo y el Director General asistido por un
personal.

Articulo XI. EL CONSEJO
1. El Consejo se compondrd de representantes de los Estados miembros.
2. El Consejo se reunird, cuando sea necesario, a nivel de delegados o a nivel

de ministros. Salvo decisi6n contraria del Consejo, las reuniones tendrdn lugar en la
sede de la Agencia.

3. a. El Consejo elegird al Presidente y a los Vicepresidentes para mandatos
de dos aftos renovables una vez por un periodo de un afto. El Presidente dirigird los
trabajos del Consejo y asegurarA la preparaci6n de sus decisiones; informard a los
Estados miembros de las propuestas de realizaci6n de los programas facultativos;
prestard su ayuda para la coordinaci6n de las actividades de los 6rganos de la Agen-
cia; mantendrd contacto con los Estados miembros, por medio de sus delegados en el
Consejo, sobre las cuestiones de politica general relativas a la Agencia y procurara,
armonizar sus puntos de vista sobre la materia; en los intervalos entre reuniones
aconsejard al Director General y recibird de 6ste las informaciones necesarias.

b. El Presidente estard asistido de una Mesa cuya composici6n serd decidida
por el Consejo y que se reunird por convocatoria del Presidente. La Mesa
desempeflard, respecto del Presidente, una funci6n consultiva en orden a la
preparaci6n de las reuniones del Consejo.

4. Cuando el Consejo se reuna a nivel de ministros elegird un Presidente por el
tiempo que dure la reuni6n. Este convocard la reuni6n ministerial siguiente.
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5. Ademds de las funciones definidas en otros articulos del presente Convenio
y conforme a las disposiciones del mismo, El Consejo:
a. En lo que se refiere a las actividades y al programa previstos en el articulo V, 1, a, i

e ii:
i. Aprobard por mayoria de todos los Estados miembros dichos programa y ac-

tividades; las decisiones que se tomen al respecto solo podrdn modificarse
por nuevas decisiones tomadas por mayoria de dos tercios de todos los
Estados miembros;

ii. Determinard, por decisi6n undnime de todos los Estados miembros, el nivel
de los recursos que deban ponerse a disposici6n de la Agencia durante el
periodo quinquenal venidero;

iii. Determinard, por decisi6n undnime de todos los Estados miembros hacia el
final del tercer afto de cada periodo quinquenal y tras nuevo examen de la
situaci6n, el nivel de los recursos que deban ponerse a disposici6n de la Agen-
cia para el nuevo periodo quinquenal que empiece al tdrmino de este tercer
afio;

b. En lo que se refiere a las actividades previstas en el articulo V, 1, a, iii e iv:
i. Definird la politica de la Agencia que corresponda a su objeto;

ii. Adoptard, por mayoria de dos tercios de todos los Estados miembros,
recomendaciones dirigidas a dstos;

c. En lo que se refiere a los programas facultativos previstos en el articulo V, 1, b:
i. Aceptard, por mayoria de todos los Estados miembros, cada uno de estos

programas;
ii. Determinard en su caso, durante el curso de su ejecuci6n, el orden de

prioridad de los programas;
d. Determinard los planes de trabajo anuales de la Agencia;
e. Adoptard, en lo que concierne a los presupuestos tal y como se definen en el

anexo II:
i. El presupuesto general anual de la Agencia, por mayoria de dos tercios de

todos los Estados miembros;
ii. Cada presupuesto de programa, por mayoria de dos tercios de los Estados

participantes;
f. Adoptard, por mayoria de dos tercios de todos los Estados miembros, el

Reglamento financiero y todas las demds disposiciones financieras de la Agencia;
g. Estard al corriente de los gastos relativos a !as actividades obligatorias y

facultativas a que se refiere el articulo V, 1;
h. Aprobard y publicard las cuentas anuales de la Agencia, debidamente

verificadas;
i. Adoptard, por mayoria de dos tercios de todos los Estados miembros, el Estatuto

de personal;
j. Adoptard, por mayoria de dos tercios de todos los Estados miembros, las reglas

aplicables a la autorizaci6n que pueda darse, teniendo en cuenta los fines
pacificos de la Agencia, para la transferencia fuera del territorio de los Estados
miembros de la tecnologia y productos realizados en el marco de las actividades
de la Agencia o con su concurso;

k. Decidird sobre la admisi6n de nuevos Estados miembros, conforme al ar-
ticulo XXII;
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1. Decidird las medidas que deban tomarse conforme al articulo XXIV en caso de
que un Estado miembro denuncie el presente Convenio o deje de ser miembro en
virtud del articulo XVIII;

m. TomarA cualquier otra medida necesaria para la consecuci6n del objeto de la
Agencia dentro del marco del presente Convenio.
6. a. Cada Estado miembro dispondrd de un voto en el Consejo. Sin em-

bargo, un Estado miembro no tendr, derecho a voto en las cuestiones que interesen
exclusivamente a un programa aprobado en el cual no participe.

b. Los Estados miembros no tendrdn derecho a voto en el Consejo si el atraso
de sus contribuciones a la Agencia en concepto del conjunto de actividades y pro-
gramas a que se refiere el articulo V en los que participe superase el importe de sus
contribuciones fijado para el ejercicio econ6mico en curso. Por otra parte, si el
atraso de contribuciones debidas por un Estado miembro en concepto de cualquiera
de los programas previstos en el articulo V, 1, a, ii o b en los cuales participe,
superase el importe de sus contribuciones a ese programa fijado para el ejercicio
econ6mico en curso, dicho Estado miembro no tendri derecho a voto en el Consejo
para las cuestiones exclusivamente relativas a ese programa. En tal caso, dicho
Estado miembro podrd, no obstante, ser autorizado a votar en el Consejo si la
mayoria de dos tercios de todos los Estados miembros estimara que la falta de pago
se debe a circunstancias independientes de su voluntad.

c. Para que el Consejo delibere vdlidamente serd necesaria la presencia de
delegados de la mayoria de todos los Estados miembros.

d. Salvo cuando el presente Convenio establezca otra cosa, las decisiones del
Consejo se tomardn por mayoria simple de los Estados miembros representados y
que participen en la votaci6n.

e. Para determinar la unanimidad o las mayorfas previstas en el presente Con-
venio no se tendrd en cuenta los Estados miembros que carezcan de derecho a voto.

7. El Consejo establecerd su propio reglamento interno.
8. a. El Consejo creard un Comit6 de programa cientifico al que encomen-

dard todas las cuestiones relativas al programa cientifico obligatorio previsto en el
articulo V, 1, a, ii. Le autorizar, a tomar decisiones para este programa, conservan-
do en todo caso la funci6n de determinar el nivel de recursos y adoptar el presupuesto
anual. El mandato del Comit del programa cientffico serd definido por el Consejo
por mayoria de dos tercios de todos los Estados miembros, y conforme a las disposi-
ciones del presente articulo.

b. El Consejo podrd crear los 6rganos subsidiarios necesarios para el cumpli-
miento del objeto de la Agencia. El Consejo, por mayoria de dos tercios de todos los
Estados miembros, decidird la creaci6n de dichos 6rganos, definird sus atribuciones y
determinard los casos en que est6n habilitados para tomar decisiones.

c. Cuando un 6rgano subsidiario examine un asunto que se refiera exclusiva-
mente a uno solo de los programas facultativos previstos en el articulo V, 1, b, los
Estados no participantes no tendrdn derecho a voto, a menos que todos los Estados
participantes decidan otra cosa.

Arttculo XII. DIRECTOR GENERAL Y PERSONAL

1. a. El Consejo nombrard un Director General por mayoria de dos tercios
de todos los Estados miembros, por un periodo determinado, y podrdi poner fin a su
mandato por la misma mayoria.

Vol. 1297, 1-21524



218 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 1983

b. El Director General serd el funcionario ejecutivo superior de la Agencia y la
representard en todos sus actos. Tomard todas las medidas necesarias para la gesti6n
de la Agencia, para la ejecuci6n de sus programas, para la aplicaci6n de su politica y
para el cumplimiento de su objeto, de conformidad con las directrices recibidas del
Consejo. Los establecimientos de la Agencia estarin bajo su autoridad. Para la ad-
ministraci6n financiera de la Agencia se atendrd a las disposiciones del anexo II.
Elaborard un informe anual al Consejo, que serd publicado. Tambi6n podra someter
propuestas de actividades y de programas, asf como medidas adecuadas para
asegurar el cumplimiento del objeto de la Agencia. Tomard parte en las reuniones de
la Agencia, pero sin derecho a voto.

c. El Consejo podrd aplazar el nombramiento del Director General por el
tiempo que estime necesario tras la entrada en vigor del presente Convenio, o en caso
de ulterior vacante. El Consejo designard en tal caso una persona que haga las veces
de Director General y fijard sus poderes y responsabilidades.

2. El Director General estard asistido del personal cientifico, t6cnico, ad-
ministrativo y de secretariado que estime necesario dentro de los limites autorizados
por el Consejo.

3. a. El personal de direcci6n, tal como lo defina el Consejo, serd nombrado
y despedido por el Consejo a propuesta del Director General. Los nombramientos y
despidos efectuados por el Consejo requerirdn una mayoria de dos tercios de todos
los Estados miembros.

b. El resto del personal serd nombrado y despedido por el Director General ac-
tuando por delegaci6n del Consejo.

c. Todo el personal serd contratado en raz6n a sus calificaciones y teniendo en
cuenta una distribuci6n adecuada de los puestos entre nacionales de los Estados
miembros. Los nombramientos se efectuardn y se darin por terminados conforme al
Estatuto de personal.

d. Los investigadores que no formen parte del personal de la Agencia y que
efecttien investigaciones en los establecimientos de la Agencia estardn bajo la
autoridad del Director General y sometidos a todas las reglas generales adoptadas
por el Consejo.

4. Las responsabilidades del Director General y de los miembros del personal
para con la Agencia serdn de cardcter exclusivamente internacional. En el cumpli-
miento de sus deberes no deberdn solicitar ni recibir instrucciones de ningdn Gobier-
no ni de ninguna autoridad ajena a la Agencia. Los Estados miembros estardn
obligados a respetar el cardcter internacional de las obligaciones del Director General
y de los miembros del personal y a no tratar de influir en el cumplimiento de sus
deberes.

Articulo XII. CONTRIBUCIONES FINANCIERAS

1. Cada Estado miembro contribuird a los gastos de ejecuci6n de las activida-
des y del programa a que se refiere el artfculo V, 1, a y, de acuerdo con el anexo II, a
los gastos comunes de la Agencia, segtin el baremo que el Consejo adopte por
mayorfa de dos tercios de todos los Estados miembros, ya sea cada tres aflos en el
momento del nuevo examen previsto en el articulo XI, 5, a, iii, ya porque decida por
unanimidad de todos los Estados miembros establecer un nuevo baremo. El baremo
de contribuciones se establecerd sobre la base del promedio de la renta nacional de
cada Estado miembro durante los tres tiltimos afios de los que se disponga de
estadisticas. Sin embargo:
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a. Ningdin Estado miembro estard obligado a abonar contribuciones que excedan
del veinticinco por ciento del importe total de las contribuciones fijadas por el
Consejo para satisfacer los gastos citados;

b. El Consejo podrd decidir, por mayorfa de dos tercios de todos los Estados miem-
bros, la reducci6n temporal por circunstancias especiales de la contribuci6n de un
Estado miembro. En particular, se considerard que es una circunstancia especial
en el sentido de la presente disposici6n el hecho de que la renta anual per cdpita de
un Estado miembro sea inferior a determinada cantidad fijada por el Consejo por
la misma mayoria.

2. Cada Estado miembro contribuird a los gastos de ejecuci6n de cada pro-
grama facultativo incluido en el articulo V, 1, b salvo que declare formalmente no
estar interesado en tal participaci6n y, por ello, no participe. A menos que todos los
Estados participantes decidan otra cosa, el baremo de las contribuciones a un pro-
grama determinado se establecerd sobre la base del valor medio de la renta nacional
de cada Estado participante durante los tres afios mis recientes de los que se
disponga de estadfsticas. Dicho baremo se revisard, bien sea cada tres afios, o bien
cuando el Consejo decida establecer un nuevo baremo conforme al pdrrafo 1. Sin
embargo, ningfin Estado participante estard obligado a abonar, en aplicaci6n de ese
baremo, contribuciones que rebasen el veinticinco por ciento del importe total de las
contribuciones al programa en cuesti6n. No obstante, el porcentaje de contribuci6n
de cada Estado participante deberd ser al menos equivalente al veinticinco por ciento
de su porcentaje de contribuci6n establecido segfn lo previsto en el pdrrafo 1, a
menos que todos los Estados participantes decidan otra cosa en el momento de la
adopci6n o durante la ejecuci6n del programa.

3. Los sistemas de estadisticas utilizados para establecer los baremos de con-
tribuciones a que se refieren los pdrrafos 1 y 2 serdn los mismos, y quedardn
precisados en el Reglamento financiero.

4. a. Todo Estado que no fuera parte en el Convenio de creaci6n de una
Organizaci6n Europea de Investigaciones Espaciales, o en el Convenio de creaci6n
de una Organizaci6n Europea para la Puesta a Punto y Construcci6n de Lanzadores
de Vehiculos Espaciales, y que pase a ser parte en el presente Convenio, estard
obligado, no s6lo al abono de sus contribuciones, sino tambi6n a efectuar un abono
especial en funci6n del valor actual de los bienes de la Agencia. El importe de este
abono especial se fijard por el Consejo por mayoria de dos tercios de todos los
Estados miembros.

b. Los abonos realizados conforme al apartado a servirdn para reducir las con-
tribuciones de los demds Estados miembros, a menos que el Consejo decida otra cosa
por mayoria de dos tercios de todos los Estados miembros.

5. Las contribuciones debidas en virtud del presente artfculo se abonardn con-
forme a lo dispuesto en el anexo II.

6. El Director General, a reserva de instrucciones eventuales del Consejo,
podrd aceptar las donaciones y legados que se hagan a la Agencia, si no estdn
supeditados a condiciones incompatibles con el objeto de la Agencia.

Articulo XIV. COOPERAcI6N

1. La Agencia podrd, en virtud de decisiones del Consejo tomadas por voto
undnime de todos los Estados miembros, cooperar con otras organizaciones e institu-
ciones internacionales y con los Gobiernos, organizaciones e instituciones de Estados
no miembros y celebrar con ellos acuerdos a este efecto.
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2. Esta cooperaci6n podrA consistir en la participaci6n de Estados no miem-
bros o de organizaciones internacionales, en uno o en varios de los programas em-
prendidos en virtud del articulo V, 1, a, ii o V, 1, b. A reserva de las decisiones que se
tomen en virtud del pdrrafo 1, los requisitos detallados de esta cooperaci6n sern
definidos en cada caso por el Consejo por mayoria de dos tercios de todos los Estados
participantes en el programa considerado. Estos requisitos pueden prever que el
Estado no miembro disponga de derecho a voto en el Consejo cuando 6ste examine
cuestiones vinculadas exclusivamente al programa en el que este Estado participe.

3. Esta cooperaci6n podrd igualmente consistir en la concesi6n del estatuto de
miembro asociado a Estados no miembros que se comprometan a contribuir como
minimo a los estudios de proyectos futuros emprendidos en virtud del arti-
culo V, 1, a, i. Los requisitos detallados de esta asociaci6n se defirn en cada caso por
el Consejo, por mayoria de dos tercios de todos los Estados miembros.

Artculo XV. ESTATUTO JURIDICO, PRIVILEGIOS E INMUNIDADES

1. La Agencia gozard de personalidad juridica.
2. La Agencia, los miembros de su personal y los expertos, asi como los repre-

sentantes de sus Estados miembros, gozardn de la capacidad juridica, los privilegios
y las inmunidades previstos en el anexo I.

3. La Agencia concluird los acuerdos relativos a su sede y a los establecimien-
tos creados conforme al articulo VI, con los Estados miembros en cuyos territorios
est~n situados dicha sede y dichos establecimientos.

Articulo XVI. ENMIENDAS

1. El Consejo podrd recomendar a los Estados miembros enmiendas al pre-
sente Convenio, asi como a su anexo I. Todo Estado miembro que desee proponer
una enmienda lo notificard al Director General. El Director General informard a los
Estados miembros de la enmienda asi notificada, al menos tres meses antes de su exa-
men por el Consejo.

2. Las enmiendas recomendadas por el Consejo entrardn en vigor treinta dias
despuds de que el Gobierno francds haya recibido notificaci6n de su aceptaci6n por
todos los Estados miembros. El Gobierno franc6s notificar, a todos los Estados
miembros la fecha de entrada en vigor de dichas enmiendas.

3. El Consejo podr,, por voto undnime de todos los Estados miembros,
enmendar los demds anexos del presente Convenio, a condici6n de que tales enmien-
das no est6n en contradicci6n con dicho Convenio. Las enmiendas entrardn en vigor
en la fecha que decida el Consejo por voto undnime de todos los Estados miembros.
El Director General informart a todos los Estados miembros de tales enmiendas y de
la fecha de su entrada en vigor.

Articulo XVII. CONTROVERSIAS

1. Toda controversia entre dos o mis Estados miembros, o entre uno o mds
Estados miembros y la Agencia, sobre la interpretaci6n o la aplicaci6n del presente
Convenio o de sus Anexos, asi como toda controversia de las referidas en el arti-
culo XXVI del anexo I, que no haya sido resuelta por medio del Consejo, se someterd
a arbitraje a petici6n de cualquiera de las partes en la controversia.

2. Salvo que las partes en la controversia establezcan otra cosa, el procedi-
miento de arbitraje se hard de acuerdo con el presente articulo y con un reglamento
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adicional que adopte el Consejo por mayoria de dos tercios de todos los Estados
miembros.

3.. El Tribunal de arbitraje se compondrA de tres miembros. Cada parte en la
controversia designard un drbitro; los dos primeros drbitros designardn un tercero
que asumird la presidencia del Tribunal de arbitraje. El reglamento adicional a que
hace referencia el pdrrafo 2 determinard el procedimiento a seguir en caso de que
dichas designaciones no se hayan hecho en un plazo determinado.

4. Cualquier Estado miembro y la Agencia, cuando no sean parte en una con-
troversia, podrin intervenir en el procedimiento, con la conformidad del Tribunal de
arbitraje, si este dltimo considera que aquellos tienen un inter6s substancial en la
soluci6n del asunto.

5. El Tribunal de arbitraje determinar el lugar de su sede y sus normas de pro-
cedimiento.

6. El Tribunal de arbitraje dictard el laudo por mayoria de sus miembros,
quienes no podrdn abstenerse de votar. El laudo serd firme y obligatorio para todas
las partes en la controversia y no podrd interponerse recurso alguno contra 61. Las
partes se conformardn sin demora con el laudo. En caso de discusi6n sobre su sentido
y alcance, el Tribunal de arbitraje lo interpretard a petici6n de cualquiera de las
partes.

Articulo XVIII. INCUMPLIMIENTO DE OBLIGACIONES

Cualquier Estado miembro que no cumpla las obligaciones derivadas del pre-
sente Convenio dejard de ser miembro de la Agencia previa decisi6n del Consejo
tomada por mayoria de dos tercios de todos los Estados miembros. Se aplicaran en
este caso las disposiciones del articulo XXIV.

Articulo XIX. CONTINUIDAD DE DERECHOS Y DE OBLIGACIONES
En la fecha de entrada en vigor del presente Convenio, la Agencia hard suya la

totalidad de derechos y obligaciones de la Organizaci6n Europea de Investigaciones
Espaciales y de la Organizaci6n Europea para la Puesta a Punto y Construcci6n de
Lanzadores de Vehiculos Espaciales.

Articulo XX. FIRMA Y RATIFICACION
1. El presente Convenio estard abierto a la firma de los Estados miembros de la

Conferencia Espacial Europea hasta el 31 diciembre de 1975. Los anexos al presente
Convenio forman parte integrante del mismo.

2. El presente Convenio se someterA a ratificaci6n o a aceptaci6n. Los instru-
mentos de ratificaci6n o de aceptaci6n serdn depositados ante el Gobierno frances.

3. Tras la entrada en vigor del Convenio, y en tanto no hayan depositado sus
instrumentos de ratificaci6n o de aceptaci6n, los Estados signatarios podrdn par-
ticipar en las reuniones de la Agencia, sin derecho a voto.

Articulo XXI. ENTRADA EN VIGOR
1. El presente Convenio entrarA en vigor cuando lo hayan firmado y hayan

depositado sus instrumentos de ratificaci6n o de aceptaci6n ante el Gobierno franc6s
los siguientes Estados, que son miembros de la Organizaci6n Europea de Investiga-
ciones Espaciales o de la Organizaci6n Europea para la Puesta a Punto y Construc-
ci6n de Lanzadores de Vehiculos Espaciales: Repidblica Federal de Alemania, Reino
de Bdlgica, Reino de Dinamarca, Espafia, Reptiblica Francesa, Repfiblica Italiana,
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Reino de los Paises Bajos, Reino Unido de Gran Bretafia e Irlanda del Norte, Reino
de Suecia y Confederaci6n Suiza. Para cualquier Estado que ratifique el Convenio,
lo acepte o se adhiera al mismo despu6s de su entrada en vigor, 6ste surtird efecto en
la fecha del dep6sito por dicho Estado de su instrumento de ratificaci6n, de acep-
taci6n o de adhesi6n.

2. El Convenio de creaci6n de una Organizaci6n Europea de Investigaciones
Espaciales y el Convenio de creaci6n de una Organizaci6n Europea para la Puesta a
Punto y Construcci6n de Lanzadores de Vehiculos Espaciales, terminardn en la
fecha de entrada en vigor del presente Convenio.

Articulo XXII. ADHESI6N
1. A partir de la fecha de entrada en vigor del presente Convenio, cualquier

Estado podrd adherirse al mismo previa decisi6n del Consejo aprobada por voto
undnime de todos los Estados miembros.

2. El Estado que desee adherirse al presente Convenio lo notificard al Director
General, quien informari a los Estados miembros de esta petici6n por lo menos tres
meses antes de que sea sometida a decisi6n del Consejo.

3. Los instrumentos de adhesi6n se depositardn ante el Gobierno franc6s.

Articulo XXIII. NOTIFICACIONES
El Gobierno franc6s notificard a todos los Estados signatarios y adheridos:

a. La fecha de dep6sito de cada instrumento de ratificaci6n, de aceptaci6n o de
adhesi6n;

b. La fecha de entrada en vigor del presente Convenio y de las enmiendas a que se
refiere el articulo XVI, 2;

c. La denuncia del Convenio por un Estado miembro.

Articulo XXIV. DENUNCIA

1. Al t6rmino de un plazo de seis afios a contar desde su entrada en vigor, el
presente Convenio podrd ser denunciado por cualquier Estado miembro mediante
notificaci6n dirigida al Gobierno frances, quien la notificard a los demds Estados
miembros y al Director General. La denuncia surtird efecto al final de ejercicio
econ6mico siguiente a aqudl durante el cual fuese notificada al Gobierno frances.
Una vez que la denuncia haya surtido efecto, el Estado interesado continuard
obligado a satisfacer su cuota de cr~ditos de pago correspondiente a los cr~ditos com-
prometidos ya votados y utilizados, tanto si es en concepto de los presupuestos en los
que participase durante el ejercicio en curso en el momento de la notificaci6n de la
denuncia al Gobierno francds, como si es en concepto de presupuestos de ejercicios
anteriores.

2. El Estado miembro que denunciare el Convenio deberd indemnizar a la
Agencia por toda pdrdida de bienes sufrida en su territorio, a menos que pueda con-
certarse un acuerdo especial con aqu~lla para asegurarle la continuaci6n del uso de
dichos bienes o la continuaci6n de algunas de sus actividades en el territorio de dicho
Estado. Este acuerdo especial determinard particularmente en qu6 medida y en qu6
condiciones han de seguir aplicdndose las disposiciones del presente Convenio
despu6s de que la denuncia haya surtido efecto, en lo que se refiere a la continuaci6n
del uso de dichos bienes y a la continuaci6n de las mencionadas actividades.

3. El Estado miembro que denunciare el Convenio y la Agencia determinardn
de comdin acuerdo las obligaciones suplementarias que haya de asumir dicho Estado.
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4. El Estado en cuesti6n conservard los derechos que tenga adquiridos en la
fecha en que surta efecto la denuncia.

Articulo XXV. DIsoLucI6N
1. La Agencia se disolverd si el ntimero de Estados miembros se redujera a

menos de cinco. Podrd ser disuelta en cualquier momento por acuerdo de los Estados
miembros.

2. En caso de disoluci6n, el Consejo designard un 6rgano de liquidaci6n que
tratard con los Estados en cuyo territorio se encuentren en ese momento la sede y los
establecimientos de la Agencia. La personalidad juridica de la Agencia subsistird a
efectos de la liquidaci6n.

3. El activo se repartird entre los Estados que sean miembros de la Agencia en
el momento de la disoluci6n, proporcionalmente a las contribuciones efectivamente
abonadas por ellos desde la fecha en que pasaron a ser partes del presente Convenio.
Si existiese pasivo, los mismos Estados lo asumirdn, proporcionalmente a las con-
tribuciones establecidas para el ejercicio econ6mico en curso.

Articulo XXVI. REGISTRO

Al entrar en vigor el presente Convenio, el Gobierno franc6s lo hard registrar en
la Secretaria de las Naciones Unidas, conforme al Articulo 102 de la Carta de las Na-
ciones Unidas.

ANEXO I

PRVILEGIOS E INMUNIDADES

Articulo L La Agencia tendrd personalidad juridica. TendrA especialmente capacidad
para contratar, adquirir y enajenar bienes muebles e inmuebles, asi como para litigar.

Articulo II. Los edificios y locales de la Agencia ser~n inviolables, habida cuenta de lo
dispuesto en los articulos XXII y XXIII.

Articulo III. Los archivos de la Agencia serdn inviolables.

Artkculo IV. 1. La Agencia tendrd inmunidad de jurisdicci6n y de ejecuci6n, excepto:
a. En la medida en que, por decisi6n del Consejo, renuncie expresamente a ella en un caso

concreto; el Consejo tiene el deber de suspender esta inmunidad en todos los casos en que su
mantenimiento sea susceptible de obstaculizar la acci6n de la justicia, siempre que tal
suspensi6n no lesione los intereses de la Agencia;

b. En caso de acci6n civil entablada por un tercero por dafios resultantes de un accidente
causado por un vehiculo de motor que pertenezca a la Agencia o que circule por su cuenta,
o en caso de infracci6n de reglamentos de circulaci6n de vehiculos de motor en que se halle
implicado un vehiculo de este tipo;

c. En caso de ejecuci6n de un laudo arbitral dictado segfin los articulos XXV o XXVI;
d. En caso de embargo, ordenado por las autoridades judiciales, de los sueldos y emolumentos

debidos por la Agencia a un miembro de su personal.
2. Las propiedades y bienes de la Agencia gozardn de inmunidad respecto a cualquier

forma de requisa, confiscaci6n, expropiaci6n y embargo, cualquiera que sea el lugar en que se
hallen. Gozardn igualmente de inmunidad respecto de cualquier tipo de apremio ad-
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ministrativo o de medidas preventivas judiciales, salvo que, temporalmente, exijan lo contrario
la prevenci6n de accidentes causados por vehiculos de motor que pertenezcan a la Agencia o
que circulen por cuenta de la misma, y las investigaciones a que puedan dar lugar dichos ac-
cidentes.

Articulo V. 1. Dentro del marco de sus actividades oficiales, la Agencia, sus bienes y
sus rentas estardn exentos de impuestos directos.

2. Cuando se realicen o utilicen por la Agencia o por su cuenta compras o servicios por
un valor importante que sean estrictamente necesarios para el ejercicio de sus actividades
oficiales, y cuando el precio de dichas compras o servicios incluya tasas o derechos, se adop-
tarin las disposiciones oportunas por los Estados miembros, siempre que ello sea posible, para
la exenci6n de las tasas y derechos de esta naturaleza o para la devoluci6n de su importe.

Articulo VI. Los productos importados o exportados por la Agencia o por su cuenta,
que sean estrictamente necesarios para el ejercicio de sus actividades oficiales, estardn exentos
de toda clase de tasas y derechos de importaci6n y exportaci6n, asi como de toda prohibici6n y
restricci6n a la importaci6n o exportaci6n.

Articulo VII. 1. Las actividades oficiales de la Agencia, a efectos de los articulos V
y VI, comprenderdn sus actividades administrativas incluidas las operaciones relativas al
r6gimen de previsi6n social, y las actividades emprendidas en los campos de investigaci6n y tec-
nologia espaciales y de sus aplicaciones espaciales, conforme al objeto de la Agencia tal y como
estd definido en el Convenio.

2. La medida en que otras aplicaciones de esta investigaci6n y tecnologia, y las ac-
tividades realizadas segtin los articulos V, 2 y IX del Convenio, pueden considerarse formando
parte de las actividades oficiales de la Agencia, se determinard en cada caso por el Consejo
previa consulta a las autoridades competentes de los Estados miembros interesados.

3. Las disposiciones contenidas en los articulos V y VI no se aplicardn a los impuestos,
derechos y tasas que no constituyan mds que una simple remuneraci6n por servicios de utilidad
ptiblica.

Articulo VIII. No se concederd exenci6n alguna, en virtud de los articulos V o VI,
respecto de las compras e importaciones de bienes o suministros de servicios destinados a las
necesidades propias de los miembros del personal de la Agencia.

Arttculo IX. 1. Los bienes adquiridos conforme al articulo V o importados conforme
al articulo VI s6lo podrdn ser vendidos o cedidos en las condiciones determinadas por los
Estados miembros que hayan acordado las exenciones.

2. Las transferencias de bienes o de prestaciones de servicios realizadas entre la sede y los
establecimientos de la Agencia o entre los diversos establecimientos de dsta o, para realizar un
programa de la Agencia, entre 6stos y una instituci6n nacional de un Estado miembro, no
estardn sometidas a carga ni restricci6n alguna; los Estados miembros tomarn, en su caso, las
medidas oportunas para la exenci6n o devoluci6n de tales cargas o para la supresi6n de tales
restricciones.

Articulo X. La circulaci6n de publicaciones y demds materiales de informaci6n en-
viados por la Agencia o a 6sta no estard sometida a restricci6n alguna.

Articulo XI. La Agencia podrA recibir y detentar toda clase de fondos, divisas, dinero
en metdlico o valores mobiliarios; podri disponer libremente de todo ello para cualquier
utilizaci6n prevista por el Convenio asi como ser titular de cuentas en cualquier moneda en la
medida en que sea necesario para hacer frente a sus obligaciones.
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Articulo XII. 1. Para sus comunicaciones oficiales y para el envfo de todos sus
documentos, la Agencia disfrutard de un trato no menos favorable que el que cada Estado
miembro conceda a las otras organizaciones internacionales.

2. No podri ejercerse censura alguna respecto a las comunicaciones oficiales de la Agen-
cia, cualquiera que sea el medio de comunicaci6n utilizado.

Articulo XIII. Los Estados miembros tomardn las medidas oportunas para facilitar la
entrada y la permanencia en su territorio, asi como la salida del mismo, a los miembros del per-
sonal de la Agencia.

Articulo XIV. 1. Los representantes de los Estados miembros gozardn en el ejercicio
de sus funciones y en el curso de sus viajes de ida o de vuelta al lugar de las reuniones, de los
siguientes privilegios e inmunidades:
a. Inmunidad de arresto y detenci6n, asi como de embargo de sus equipajes personales;
b. Inmunidad de jurisdicci6n, incluso cuando hayan finalizado su misi6n, por los actos

realizados en el ejercicio de sus funciones, comprendidos los de palabra o por escrito; no
gozardn de esta inmunidad, sin embargo, en caso de infracci6n de normas sobre circulaci6n
de vehiculos de motor cometida por un representante de un Estado miembro, o de dafios
causados por un vehiculo de motor de su pertenencia o conducido por 61;

c. Inviolabilidad para todos sus papeles y documentos oficiales;
d. Derecho a utilizar la cifra y a recibir documentos y correspondencia por correo especial o

por valija sellada;
e. Exenci6n, para si mismos y para sus c6nyuges, de cualquier medida que limite la entrada,

asi como de cualquier formalidad referente al registro de extranjeros;

f. Facilidades en materia de normas sobre moneda o cambio iguales a las concedidas a los
representantes de Gobiernos extranjeros en misi6n oficial temporal;

g. Facilidades aduaneras, en lo referente a sus equipajes personales, iguales a las concedidas a
los agentes diplomfticos.

2. Los privilegios e inmunidades se concederin a los representantes de los Estados miem-
bros, no en su beneficio personal, sino para que puedan ejercer con total independencia sus
funciones respecto de la Agencia. En consecuencia, los Estados miembros debern renunciar a
la inmunidad de sus representantes en todos aquellos casos en que su mantenimiento sea
susceptible de obstaculizar la acci6n de la justicia y en que pueda hacerse sin perjuicio de los
fines para los que la inmunidad se concede.

Articulo XV. Ademds de los privilegios e inmunidades previstos en el articulo XVI, el
Director General de la Agencia, asi como, cuando el cargo est6 vacante, la persona designada
para actuar en su lugar, gozar, de los privilegios e inmunidades que se concedan a los agentes
diplomticos de categoria semejante a la suya.

Articulo XVI. Los miembros del personal de la Agencia:
a. Gozardn de inmunidad de jurisdicci6n, incluso cuando hayan dejado de estar al servicio de

la Agencia, por los actos realizados en el ejercicio de sus funciones, comprendidos los de
palabra o por escrito; no gozardn, sin embargo, de esta inmunidad, en los casos de infrac-
ci6n de normas sobre circulaci6n de vehiculos de motor cometida por un miembro del per-
sonal de la Agencia, o de dai'os causados por un vehiculo de motor de su pertenencia o con-
ducido por 61;

b. Estarin exentos de toda obligaci6n relativa al servicio militar;
c. Gozardn de inviolabilidad para todos sus papeles y documentos oficiales;
d. Gozardn, juntamente con los miembros de su familia que vivan en su hogar, de las mismas

excepciones a las disposiciones limitativas de la inmigraci6n y reguladoras del registro de
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extranjeros que las reconocidas generalmente a los miembros del personal de las organiza-
ciones internacionales;

e. Gozardn, en los referente a las normas sobre cambio, de los mismos privilegios que los
reconocidos generalmente a los miembros del personal de las organizaciones interna-
cionales;

f. GozarAn, en periodos de crisis internacional, juntamente con los miembros de su familia
que vivan en su hogar, de las mismas facilidades de repatriaci6n que los agentes
diplomAticos;

g. Gozardn del derecho de importar en franquicia su mobiliario y sus efectos personales, con
ocasi6n de su primera instalaci6n en el Estado miembro interesado, y del derecho, al cesar
sus funciones en dicho Estado miembro, de exportar en franquicia su mobiliario y sus efec-
tos personales, a reserva en ambos casos del cumplimiento de los requisitos que considere
necesarios el Estado miembro en cuyo territorio se ejerza este derecho.

Art~culo XVII. Los expertos que no sean los miembros del personal a que se refiere el
articulo XVI, que ejerzan funciones en la Agencia o cumplan misiones para dsta, gozardin, en la
medida en que sea necesario para el ejercicio de sus funciones, con inclusi6n de los viajes que
realicen en ejercicio de sus funciones, o durante dichas misiones, de los siguientes privilegios e
inmunidades:
a. Inmunidad de jurisdicci6n por los actos realizados en ejercicio de sus funciones, compren-

didos los de palabra o por escrito, excepto si se trata de infracci6n de normas sobre cir-
culaci6n de vehiculos de motor cometida por un experto o de dafio causado por un vehiculo
de motor de su pertenencia o conducido por 61; los expertos continuardn gozando de esta in-
munidad despu~s de cesar en sus funciones en la Agencia;

b. Inviolabilidad para todos sus papeles y documentos oficiales;
c. Facilidades, en materia de normas sobre moneda y cambio y en lo que respecta a su equipa-

je personal, iguales a las concedidas a los agentes de Gobiernos extranjeros en misi6n oficial
temporal.

Articulo XVIII. 1. Dentro de las condiciones y segdn el procedimiento que establezca
el Consejo, el Director General y los miembros del personal de la Agencia estardn sometidos,
en beneficio de dsta, a un impuesto sobre los sueldos y emolumentos abonados por ella. Dichos
sueldos y emolumentos estardn exentos de los impuestos nacionales sobre la renta; pero los
Estados miembros se reservan la posibilidad de tener en cuenta estos sueldos y emolumentos
para el cdlculo del importe de los impuestos que hayan de percibir por ingresos de otras fuentes.

2. Las disposiciones del pdrrafo anterior no serdn aplicables a las rentas y pensiones
abonadas por la Agencia a sus ex-Directores Generales y a los ex-miembros de su personal.

Articulo XIX. Los articulos XVI y XVIII se aplicardn a todas las categorias de personal
sometidas al Estatuto de personal de la Agencia. El Consejo determinard las categorias de
expertos a los que se haya de aplicar el articulo XVII. Los nombres, titulos y direcciones de los
miembros del personal y expertos a que se refiere el presente articulo se comunicardn
peri6dicamente a los Estados miembros.

Artfculo XX. En caso de que establezca un regimen propio de previsi6n social, la Agen-
cia, su Director General y los miembros del personal de la misma estardn exentos de toda con-
tribuci6n obligatoria a organismos nacionales de previsi6n social, sin perjuicio de lo que esta-
blezcan los acuerdos con los Estados miembros que se concluyan conforme al articulo XXVIII.

Artculo XXI. 1. Los privilegios e inmunidades previstos en el presente anexo no se
conceden al Director General, a los miembros del personal, ni a los expertos de la Agencia para
su beneficio personal. Se instituyen t6nicamente para asegurar, en cualquier circunstancia, el
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libre funcionamiento de la Agencia y la completa independencia de las personas a quienes se
conceden.

2. El Director General tiene el deber de suspender cualquier inmunidad en los casos en
que su mantenimiento sea susceptible de obstaculizar la acci6n de ia justicia, siempre que la
suspensi6n no perjudique los intereses de la Agencia. En lo que al Director General se refiere, el
Consejo serA competente para suspender la inmunidad.

Artkculo XXII. 1. La Agencia cooperarA en todo momento con las autoridades com-
petentes de los Estados miembros al objeto de facilitar la buena administraci6n de la justicia,
de asegurar la observancia de los reglamentos de policia y de los relativos al manejo de explo-
sivos y materias inflamables, sanidad piiblica e inspecci6n del trabajo u otras normas na-
cionales de naturaleza aniloga, y de impedir cualquier abuso de los privilegios, inmunidades y
facilidades previstos en el presente anexo.

2. El procedimiento para la cooperaci6n mencionada en el pdrrafo anterior podra
precisarse en los acuerdos complementarios a que se refiere el articulo XXVIII.

Articulo XXIII. Cada Estado miembro conservar, su derecho de tomar cualquier pre-
cauci6n conveniente en interds de su seguridad.

Articulo XXIV. Ningfin Estado miembro estard obligado a conceder los privilegios e in-
munidades mencionados en los articulos XIV, XV, XVI, b, e, g, y XVII, c a sus propios na-
cionales o a las personas que en el momento de asumir sus funciones en ese Estado miembro
tengan en 6l residencia permanente.

Articulo XXV. 1. Cuando se concluyan contratos por escrito, salvo los concluidos
conforme al Estatuto de personal, la Agencia estard obligada a prever el recurso al arbitraje. La
cldusula de arbitraje, o el acuerdo especifico concluido a tal efecto, determinard la ley aplicable
y el pais donde se reinan los drbitros. El procedimiento de arbitraje serd el de dicho pats.

2. La ejecuci6n del laudo arbitral se regiri por las normas vigentes en el Estado en cuyo
territorio haya de ejecutarse aqu~l.

Articulo XXVI. Cualquier Estado miembro podri someter al Tribunal de arbitraje in-
ternacional a que se refiere el articulo XVII del Convenio toda controversia:
a. Relativa a un dafio causado por la Agencia;
b. Que implique cualquier otra responsabilidad no contractual de la Agencia;
c. Que afecte al Director General, a un miembro del personal o a un experto de la Agencia yen

la cual el interesado pueda invocar inmunidad de jurisdicci6n conforme a lo dispuesto en
los articulos XV, XVI, a o XVII, a, si no se hubiese revocado esta inmunidad de acuerdo
con lo establecido en el articulo XXI. En las controversias en que la inmunidad de jurisdic-
ci6n se invoque conforme a los articulos XVI, a o XVII, a, la responsabilidad de la Agencia
serd sustituida, en lo que afecte a tal arbitraje, por la de las personas a que se refieren dichos
articulos.

Articulo XXVIL La Agencia adoptard las disposiciones adecuadas para la soluci6n
satisfactoria de las controversias que surjan entre la Agencia y el Director General, los miem-
bros del personal o los expertos, en 1o que respecta a sus condiciones de servicio.

Articulo XXVIIL La Agencia podrt, por decisi6n del Consejo, concluir acuerdos com-
plementarios con uno o varios Estados miembros para la ejecuci6n de las disposiciones del
presente anexo en lo que afecta a dicho Estado o dichos Estados, asf como concluir otros acuer-
dos para asegurar el buen funcionamiento de la Agencia y la salvaguardia de sus intereses.
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ANEXO II

DIsPOSICIONES FINANCIERAS

Articulo L 1. El ejercicio econ6mico de la Agencia se extenderA desde el primero de
enero hasta el treinta y uno de diciembre de cada afio.

2. El Director General enviard a los Estados miembros, no mi.s tarde del primero de sep-
tiembre de cada afio:
a. El proyecto de presupuesto general;
b. Los proyectos de presupuestos de programa.

3. El presupuesto general comprenderA:
a. Una partida de (<gastos)) en la que figurardn las previsiones de gastos correspondientes a las

actividades a que se refiere el articulo V, 1, a, i, iii y iv del Convenio, incluidos los gastos
comunes fijos, asi como a los gastos comunes no fijos y a los gastos de sostenimiento que
afecten a los programas referidos en el articulo V, 1, a, ii y V, 1, b del Convenio; los gastos
comunes fijos y no fijos y los gastos de sostenimiento serdn definidos en el Reglamento
financiero; las previsiones de gastos se distribuirin por tipos de actividad y por capitulos;

b. Una partida de Ingresos > en la que figurardn:
i. Las contribuciones de todos los Estados miembros a los gastos correspondientes a las

actividades a que se refiere el articulo V, 1, a, i, iii y iv del Convenio, incluidos los gastos
comunes fijos;

ii. Las contribuciones de los Estados participantes a los gastos comunes no fijos y a los
gastos de sostenimiento afectados, de conformidad con el Reglamento financiero, a los
programas a que se refiere el articulo V, 1, a, ii y V, 1, b del Convenio;

iii. Otros ingresos.
4. Cada presupuesto de programa comprenderd:

a. Una partida de <<Gastos>) en la que figurardn:

i. Las previsiones de gastos directos correspondientes al programa, distribuidos en los
capftulos que determine el Reglamento financiero;

ii. Las previsiones de gastos comunes no fijos y de gastos de sostenimiento afectados al
programa;

b. Una partida de <<Ingresos>> en la que figurarAn:
i. Las contribuciones de los Estados participantes a los gastos directos a que se refiere el

pdrrafo a, i;
ii. Otros ingresos;
iii. A titulo informativo, las contribuciones de los Estados participantes a los gastos com-

unes no fijos y a los gastos de sostenimiento a que hace referencia el pArrafo a, ii, tal
como est~n previstas en el presupuesto general.

5. La aprobaci6n del presupuesto general y de cada presupuesto de programa por el
Consejo tendrd lugar antes del comienzo de cada ejercicio econ6mico.

6. La preparaci6n y ejecuci6n del presupuesto general y de los presupuestos de programa
se realizardn conforme al Reglamento financiero.

Articulo II. 1. Si las circunstancias lo exigiesen, el Consejo podrd solicitar del Direc-
tor General la presentaci6n de un presupuesto revisado.

2. Mientras el Consejo no haya dado su conformidad a las previsiones de nuevos gastos
presentadas por el Director General, no se considerard aprobada ninguna decisi6n que impli-
que gastos suplementarios.

Vol. 1297,1-21524



United Nations - Treaty Series e Nations Unies - Recueil des Traitks

ArtIculo Il1. 1. El Director General estard obligado, si el Consejo asi lo solicitara, a
hacer constar en el presupuesto general o en el presupuesto de programa en cuesti6n las previ-
siones de gastos para los ejercicios siguientes.

2. Al adoptarse los presupuestos anuales de la Agencia, el Consejo examinari
nuevamente el nivel de recursos y procederd a los ajustes necesarios teniendo en cuenta las
variaciones del nivel de precios y los cambios imprevistos acaecidos durante la ejecuci6n de los
programas.

Articulo IV. 1. Los gastos autorizados en concepto de las actividades previstas en el
articulo V del Convenio se satisfardn con las contribuciones que se establezcan de conformidad
con el articulo XIII del Convenio.

2. Cuando un Estado se adhiera al Convenio de acuerdo con su articulo XXII, se pro-
cederd a una nueva determinaci6n de las contribuciones de los demds Estados miembros. Se
establecerA un nuevo baremo, que entrari en vigor en la fecha que determine el Consejo,
basado en las estadisticas de la renta nacional relativas a los mismos afios que sirvieron para el
cdlculo del baremo vigente. En su caso, se realizardn los reembolsos necesarios para que las
contribuciones abonadas para el ejercicio en curso por todos los Estados miembros est6n de
acuerdo con la decisi6n del Consejo.

3. a. El Reglamento financiero determinard las formas de abono de las contribuciones
adecuadas al buen funcionamiento de la tesoreria de la Agencia.

b. El Director General comunicard a los Estados miembros el importe de sus contribu-
ciones y las fechas en que deberdn abonarlas.

Articulo V. 1. Los presupuestos de la Agencia se formulardn en unidades de cuenta.
La unidad de cuenta se define como 0,88867088 gramos de oro fino; el Consejo podrd, por
decisi6n undnime de todos los Estados miembros, adoptar otra definici6n de la unidad de
cuenta.

2. Cado Estado miembro abonari el importe de sus contribuciones en su propia
moneda.

Art(culo VI. 1. El Director General llevard una cuenta exacta de todos los ingresos y
gastos. Al cierre del ejercicio el Director General, conforme al Reglamento financiero, confec-
cionar, cuentas anuales diferentes para cada uno de los programas a que se refiere el articulo V
del Convenio.

2. Las cuentas presupuestarias, el presupuesto y la gesti6n financiera, asi como cualquier
otro acto que tenga implicaciones financieras, serdn examinados por una Comisi6n de
verificaci6n de cuentas. El Consejo designari, por mayoria de dos tercios de todos los Estados
miembros, aquellos Estados miembros que, por un sistema equitativo de rotaci6n, sean in-
vitados a nombrar, preferentemente entre sus propios funcionarios de categoria superior, comi-
sarios de cuentas, y nombrard entre 6stos, por la misma mayoria y por un perfodo no superior a
tres afios, al Presidente de la Comisi6n.

3. La verificaci6n, que se realizard a la vista de los correspondientes documentos y, si es
preciso, en el propio lugar, tendrd por objeto comprobar que los gastos corresponden a las
previsiones presupuestarias asi como la legalidad y regularidad de los asientos. La Comisi6n in-
formard igualmente sobre la gesti6n econ6mica de los recursos financieros de la Agencia. Al
cierre de cada ejercicio, la Comisi6n redactard un informe que, aprobado por la mayoria de sus
miembros, remitird al Consejo.

4. La Comisi6n de verificaci6n de cuentas desempefiard cualquier otra funci6n prescrita
por el Reglamento financiero.

5. El Director General proporcionard a los comisarios de cuentas toda la informaci6n y
ayuda que precisen para el cumplimiento de sus funciones.
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ANEXO III

PROGRAMAS FACULTATIVOS AMPARADOS POR EL ARTiCULO V, 1, b DEL CONVENIO

Articulo I. 1. Si se presentara una propuesta para la realizaci6n de un programa
facultativo amparado por el articulo V, 1, b del Convenio, el Presidente del Consejo la comu-
nicard a todos los Estados miembros para su examen.

2. Cuando el Consejo, conforme a lo establecido en el articulo XI, 5, c, i del Convenio,
hubiere aceptado la realizaci6n de un programa facultativo dentro del marco de la Agencia,
todo Estado miembro que no tenga intenci6n de participar en 6l deberd, en el plazo de tres
meses, declarar formalmente no hallarse interesado en participar en el mismo; los Estados par-
ticipantes redactardn una Declaraci6n que, a reserva del articulo III, 1, estableceri sus com-
promisos en lo referente a:
a. Las Fases del programa;

b. Las condiciones de su realizaci6n, especialmente el calendario, el monto financiero in-
dicativo y los montos parciales indicativos referentes a las Fases del programa asi como
cualquier otra disposici6n relativa a su gesti6n y ejecuci6n;

c. El baremo de contribuciones determinado conforme al articulo XIII, 2 del Convenio;

d. La duraci6n y el importe del primer compromiso financiero firme.

3. La Declaraci6n sert transmitida al Consejo a efectos informativos, someti6ndose a la
vez a su aprobaci6n un proyecto de reglamento de ejecuci6n.

4. Si un Estado participante no estuviera en condiciones de aceptar las disposiciones
establecidas en la Declaraci6n y en el reglamento de ejecuci6n en el plazo fijado en dicha
Declaraci6n, dejard de ser Estado participante. Los demds Estados miembros podrdn conver-
tirse subsiguientemente en Estados participantes si aceptan dichas disposiciones en las condi-
ciones que se determinen con los Estados participantes.

Articulo II. 1. El programa se realizard de acuerdo con las disposiciones del Convenio
y, salvo estipulaci6n en contrario del presente anexo o del reglamento de ejecuci6n, de acuerdo
con las normas y procedimientos vigentes en la Agencia. Las decisiones del Consejo se tomardn
de conformidad con el presente anexo y el reglamento de ejecuci6n. A falta de disposiciones
expresas del presente anexo o del reglamento de ejecuci6n, se aplicardn las normas de votaci6n
establecidas en el Convenio o en el reglamento interno del Consejo.

2. Las decisiones relativas al comienzo de una nueva Fase se tomardn por mayoria de dos
tercios de todos los Estados participantes, siempre que dicha mayoria represente al menos dos
tercios de las contribuciones al programa. Si no pudiera tomarse la decisi6n de emprender una
nueva Fase, los Estados participantes que deseen, no obstante, proseguir la ejecuci6n del pro-
grama, se consultarAn y establecern los requisitos para su continuaci6n. Informardn de ello al
Consejo, que tomard en su caso las disposiciones necesarias.

Articulo 11. 1. Cuando el programa comprenda una fase de definici6n de proyecto,
los Estados participantes procederdn, al t6rmino de la misma, a una nueva evaluaci6n del costo
del programa. Si esta nueva evaluaci6n mostrase que se habia rebasado en mis del 20 0 el
monto financiero indicativo a que se refiere el articulo I, cualquier Estado participante podrA
retirarse del programa. Los Estados participantes que deseen, sin embargo, proseguir la
ejecuci6n, se consultardn y establecerdn los requisitos para su continuaci6n. Informardn de
ello al Consejo, que tomard en su caso las disposiciones necesarias.

2. En el transcurso de cada una de las Fases definidas en la Declaraci6n, el Consejo, por
mayoria de dos tercios de todos los Estados participantes, adoptari los presupuestos anuales
dentro del monto o montos parciales financieros considerados.

3. El Consejo determinard el procedimiento que permita revisar el monto o los montos
parciales financieros en caso de variaci6n del nivel de precios.
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4. Si el monto o uno de los montos parciales financieros debieran ser revisados por
motivos distintos de los indicados en los plrrafos 1 y 3, los Estados participantes aplicarin el
siguiente procedimiento:
a. Ningtin Estado participante podrd retirarse del programa si no hay un exceso acumulativo

de costo superior al 20 o del importe del monto financiero inicial o del nuevo monto finan-
ciero definido conforme al procedimiento fijado en el ptrrafo 1.

b. En caso de excesos acumulativos de costo superiores al 20 016 del importe del monto con-
siderado, cualquier Estado participante podrd retirarse del programa. Los Estados que de-
seen, sin embargo, proseguir su ejecuci6n, se consultardn, establecerin los requisitos para
su continuaci6n e informarin al Consejo, que tomard en su caso las disposiciones
necesarias.

Articulo IV. La Agencia, obrando por cuenta de los Estados participantes, ser, pro-
pietaria de los satdlites, sistemas espaciales y demts bienes producidos dentro del programa, asi
como de las instalaciones y equipo adquiridos para su ejecuci6n. Toda cesi6n de propiedad
serd decidida por el Consejo.

Articulo V. 1. La denuncia del Convenio por un Estado miembro implicar, la retirada
de dste de todos los programas en que participe. El articulo XXIV del Convenio se aplicargt a
los derechos y obligaciones que resulten de dichos programas.

2. La decisi6n de no seguir participando en un programa segdin el articulo I, 2 o de
retirarse segdin el articulo III, 1 y III, 4, b, surtird efecto en la fecha en que el Consejo reciba las
informaciones indicadas en los citados articulos.

3. El Estado participante que decida no seguir participando en un programa segtin el
articulo II, 2 o que se retire del mismo segiin el articulo III, I y III, 4, b conservart los derechos
adquiridos por los Estados participantes hasta el dia en que surta efecto la retirada. A partir de
dicha fecha no podrA nacer ningin derecho ni obligaci6n que le afecte de la parte del programa
en la que ya no participe. Seguird obligado a satisfacer su cuota de los cr6ditos de pago corres-
pondientes a los cr~ditos comprometidos votados en concepto del presupuesto del ejercicio en
curso o de los ejercicios anteriores y relativos a la Fase del programa en curso de ejecuci6n. No
obstante, los Estados participantes podrdn acordar por unanimidad en la Declaraci6n, que un
Estado que decida no seguir participando en un programa o que se retire del mismo quedard
obligado a satisfacer la totalidad de su cuota del monto inicial o de los montos parciales del
programa.

Artculo VI. 1. Los Estados participantes podrdn decidir la suspensi6n de la ejecuci6n
de un programa por mayoria de dos tercios de todos los Estados participantes que representen
al menos dos tercios de las contribuciones al programa.

2. La Agencia notificari a los Estados participantes la conclusi6n del programa de acuer-
do con el reglamento de ejecuci6n; 6ste terminari su vigencia al recibo de dicha notificaci6n.

ANEXO IV

INTERNACIONALIZACI6N DE LOS PROGRAMAS NACIONALES

Artculo I. El objetivo principal de la internacionalizaci6n de los programas nacionales
seri que cada Estado miembro ofrezca a los demds Estados miembros la posibilidad de par-
ticipar, en el seno de la Agencia, en cualquier nuevo proyecto espacial civil que se proponga
emprender, bien sea solo, o bien en colaboraci6n con otro Estado miembro. Con este fin:
a. Cada Estado miembro notificarA al Director General de la Agencia cualquier proyecto de

este tipo antes del comienzo de su fase B (fase de definici6n detallada);
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b. El calendario y el contenido de la propuesta de participaci6n deberdn permitir a los demds
Estados miembros emprender una parte significativa de los trabajos relativos al proyecto; la
Agencia deberd ser informada prontamente de las razones que puedan oponerse a ello y de
las condiciones que el Estado miembro que tome la iniciativa del proyecto desee even-
tualmente establecer en la asignaci6n de trabajos a otros Estados miembros;

c. El Estado miembro que tome la iniciativa del proyecto precisard los requisitos que pro-
ponga para su gesti6n tdcnica, indicando las razones en que se basa;

d. El Estado miembro que tome la iniciativa del proyecto hard lo que pueda para acomodar en
el marco de dicho proyecto todas las respuestas razonables, a reserva de que se logre un
acuerdo dentro del calendario exigido por las decisiones relativas al proyecto sobre el nivel
de gastos y el modo de repartir estos gastos y trabajos; presentard seguidamente una pro-
puesta formal segtdn el anexo III cuando el proyecto deba ser ejecutado conforme a dicho
anexo;

e. No se excluirA la ejecuci6n de un proyecto en el marco de la Agencia por el mero hecho de
que aqu6l no haya suscitado la participaci6n de otros Estados miembros en la medida
originalmente propuesta por el Estado miembro que tom6 la iniciativa del proyecto.

Artculo I. Los Estados miembros hardn cuanto est6 en su mano para que los proyec-
tos espaciales bilaterales o multilaterales que emprendan en colaboraci6n con Estados no
miembros no perjudiquen los objetivos cientificos, econ6micos o industriales de la Agencia.
Especialmente:
a. Informarin de tales proyectos a la Agencia en la medida en que estimen que ello no ha de

perjudicar a dichos proyectos;
b. DiscutirAn con los demds Estados miembros los proyectos objeto de estas informaciones,

para establecer el ,mbito de una participaci6n mds amplia. Si fuere posible una par-
ticipaci6n m.s amplia, se aplicardn los procedimientos previstos en el articulo I b, c, d y e.

ANEXO V

POLTICA INDUSTRIAL

Articulo 1. 1. Para la aplicaci6n de la politica industrial a que se refiere el articulo VII
del Convenio, el Director General actuarA de conformidad con las disposiciones del presente
Anexo y con las instrucciones del Consejo.

2. El Consejo examinard el potencial y la estructura de la industria en funci6n de las ac-
tividades de la Agencia, y especialmente:
a. La estructura general de la industria y las agrupaciones industriales;
b. El grado de especializaci6n deseable en la industria y los medios de conseguirlo;
c. La coordinaci6n de las politicas industriales nacionales pertinentes;
d. La interacci6n con las politicas industriales pertinentes de otras entidades internacionales;
e. Las relaciones entre la capacidad de producci6n industrial y los posibles mercados;
f. La organizaci6n de contactos con la industria,
a fin de estar en condiciones de seguir, y en su caso, de adaptar la politica industrial de la Agen-
cia.

Articulo II. 1. En la conclusi6n de todos los contratos, la Agencia dard preferencia a
la industria y organizaciones de los Estados miembros. Sin embargo, dentro de cada programa
facultativo amparado por el articulo V, 1, b del Convenio, se dard preferencia especial a la in-
dustria y organizaciones de los Estados participantes.
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2. El Consejo decidirt cu~indo yen qu medida la Agencia puede derogar la cldusula de
preferencia susodicha.

3. La pertenencia de una empresa a uno de los Estados miembros se juzgard a la luz de
los siguientes criterios: localizaci6n de su sede social, de sus centros de decisi6n y de sus centros
de investigaci6n, y territorio en el que hayan de ejecutarse los trabajos. En casos dudosos el
Consejo decidird si una empresa debe considerarse que pertenece o no a un Estado miembro.

Art(culo III. 1. El Director General, en la fase inicial del proceso de contrataci6n y
antes del envio de los pliegos de condiciones, someterd a la aprobaci6n del Consejo la politica
de suministros que se proponga seguir para todo contrato:
a. Cuyo importe estimado sea superior a ciertos limites que se establecerdn en los reglamentos

relativos a la politica industrial y que dependerin de la naturaleza de los trabajos;

b. 0 que, a j uicio del Director General, no est6 suficientemente amparado por los reglamentos
relativos a la politica industrial o por las directrices suplementarias establecidas por el Con-
sejo o que pueda motivar un conflicto con dichos reglamentos o directrices.

2. Las directrices suplementarias mencionadas en el pdrrafo 1, b se establecerdn
peri6dicamente por el Consejo si las considera ttiles para precisar los sectores para los cuales
tiene lugar la sumisi6n previa al Consejo prevista en el pdrrafo 1.

3. El Director General adjudicard directamente los contratos de la Agencia sin otra
referencia al Consejo, salvo en los siguientes casos:
a. Cuando de la evaluaci6n de las ofertas recibidas se desprenda la conveniencia de recomen-

dar a un contratista cuya designaci6n contradiga, bien sea las instrucciones previas dadas
por el Consejo segtin el pdrrafo 1, o bien sea las directrices generales sobre poiftica in-
dustrial adoptadas como consecuencia de los estudios del Consejo a que se refiere el arti-
culo I, 2, el Director General someterd el caso al Consejo para su decisi6n, exponiendo las
razones por las que estima necesaria una derogaci6n e indicando tambi6n si alguna otra
decisi6n del Consejo seria alternativa recomendable, en el aspecto t6cnico, en el opera-
cional o en algdn otro;

b. Cuando, por razones especificas, el Consejo haya decidido proceder a una revisi6n con
anterioridad a la adjudicaci6n de un contrato.

El Director General informard al Consejo, con los intervalos regulares que se esta-
blezcan, sobre los contratos adjudicados durante el periodo precedente, asi como sobre las ac-
tividades encaminadas a la contrataci6n prevista para el periodo siguiente, con el fin de que el
Consejo pueda seguir la ejecuci6n de la politica industrial de la Agencia.

Articulo IV. La distribuci6n geogrdfica del conjunto de los contratos de la Agencia se
regird por las siguientes normas generales:

1. El coeficiente de retorno global de un Estado miembro se definird como la relaci6n en-
tre el porcentaje de los contratos que le hayan sido adjudicados, calculado con referencia al im-
porte total de los contratos concluidos con el conjunto de los Estados miembros, y su porcenta-
je total de contribuciones. Sin embargo, para el cdlculo de dicho coeficiente de retorno global
no se tendrdn en cuenta los contratos concluidos ni las contribuciones abonadas por los
Estados miembros en el cuadro de los programas emprendidos:

a. En concepto del articulo VIII del Convenio de Creaci6n de una Organizaci6n Europea de
Investigaciones Espaciales, salvo que el Arreglo pertinente contenga disposiciones a este
efecto o que los Estados participantes den posteriormente su conformidad undnime;

b. En concepto del articulo V, 1, b, del presente Convenio, salvo que todos los Estados ini-
cialmente participantes den su conformidad undnime.

2. Para el cilculo de los coeficientes de retorno el importe de cada contrato seri objeto
de ponderaci6n segtin su interns tecnol6gico. Los factores de ponderaci6n serdn establecidos
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por el Consejo. Se podrdn aplicar varios factores de ponderaci6n para un mismo contrato
cuando su importe sea considerable.

3. La distribuci6n de los contratos adjudicados por la Agencia deberd tender idealmente
a que todos los coeficientes de retorno global sean iguales a la unidad.

4. Los coeficientes de retorno se calculardn trimestralmente y se acumulardn a efectos de
los exdmenes formales previstos en el pirrafo 5.

5. Cada tres afios tendrdn lugar exdmenes formales del estado en que se encuentre la
distribuci6n geogrdfica de los contratos.

6. Para cada Estado miembro, la distribuci6n de los contratos entre dos exdmenes for-
males de la situaci6n deberd ser tal que, en cada examen formal, el coeficiente de retorno global
acumulado no se aparte sensiblemente del valor ideal. Para los tres primeros afios, el limite in-
ferior del coeficiente de retorno acumulado se establecerd en 0,8. Con ocasi6n de cada examen
formal, el Consejo podrd revisar el valor de este limite inferior para el periodo trienal siguiente,
sin que en ningiln caso deba ser inferior a 0,8.

7. Se realizardn y se comunicarin al Consejo evaluaciones por separado de los coefi-
cientes de retorno para las categorias de contratos que el mismo Consejo defina, en particular
de los contratos de investigaci6n y de desarrollo avanzados y de los contratos que se refieran a
tecnologfas relacionadas con los proyectos. El Director General discutird con el Consejo estas
evaluaciones, con los intervalos regulares que se establezcan, para determinar las medidas
necesarias a fin de corregir desequilibrios eventuales.

Articulo V. 1. Si, durante uno de los exmenes formales previstos a la terminaci6n de
cada periodo trienal, el coeficiente de retorno global de un Estado miembro estuviera por deba-
jo del limite inferior establecido en el articulo IV, 6, el Director General someterd al Consejo
propuestas encaminadas a corregir la situaci6n en el plazo de un afto. Dichas propuestas
deberin conformarse a las normas de la Agencia sobre conclusi6n de contratos.

2. Si, transcurrido dicho plazo de un afio, el desequilibrio persistiera, el Director General
someterd al Consejo propuestas en las que la necesidad de restablecer la situaci6n prevalezca
sobre las normas de la Agencia que regulan la conclusi6n de contratos.

Articulo VI. Toda decisi6n tomada por razones de politica industrial y que tuviese por
efecto excluir a una empresa determinada o una organizaci6n de un Estado miembro de las
ofertas para la adjudicaci6n de contratos de la Agencia en un determinado sector, requerird la
conformidad de dicho Estado miembro.
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CONVENTION' PORTANT CREATION D'UNE AGENCE SPATIALE
EUROPtENNE

Les Etats parties A la pr6sente Convention,
Consid~rant que l'importance des ressources humaines, techniques et financires

n~cessaires aux activit~s relevant du domaine spatial est telle que ces ressources
d~passent les possibilit~s individuelles des pays europ~ens;

Considdrant la Resolution de la Conf6rence spatiale europ6enne adopt6e le
20 d6cembre 1972 et confirm6e par la Conference spatiale europ~enne le 31 juillet
1973, qui dcide qu'une nouvelle organisation appel~e (< Agence spatiale europ~enne>
sera cr66e A partir de l'Organisation europ6enne de recherches spatiales et de
]'Organisation europ~enne pour la mise au point et la construction de lanceurs
d'engins spatiaux et qu'une int6gration des programmes spatiaux nationaux
europ~ens, aussi pouss~e et aussi rapide qu'il est raisonnablement possible, sera
recherch~e pour former un programme spatial europ6en;

D~sireux de poursuivre et de renforcer la cooperation europ6enne, A des fins
exclusivement pacifiques, dans les domaines de la recherche et de la technologie
spatiales et de leurs applications spatiales, en vue de leur utilisation A des fins scien-
tifiques et pour des syst~mes spatiaux op~rationnels d'applications;

Dsireux, pour atteindre ces buts, d'6tablir une organisation spatiale europ6enne
unique qui permette d'accroitre l'efficacit6 de l'ensemble de l'effort spatial europ~en
par une meilleure utilisation des ressources actuellement consacr6es A l'espace et de
d6finir un programme spatial europ6en ayant des fins exclusivement pacifiques,

Sont convenus de ce qui suit :

Article premier. CRtATION DE L'AGENCE

1. I1 est institu6 par la pr6sente Convention une organisation europ6enne ap-
pel6e tAgence spatiale europdenne>, ci-apr~s ddnomm~e ol'Agence>.

2. Les membres de l'Agence, ci-apr~s d6nomm6s <les Etats membres>, sont les
Etats qui sont parties A la pr~sente Convention en application des articles XX
et XXII.

3. Tous les Etats membres participent aux activit6s obligatoires mentionn~es A
'article V, 1, a, et contribuent aux frais communs fixes de l'Agence vis6s A rannexe II.

4. Le sifge de 'Agence est situ6 dans la region de Paris.

Entr&e en vigueur le 30 octobre 1980, soit lorsque les Etats suivants, membres de l'Organisation europenne de
recherches spatiales ou de l'Organisation europenne pour la mise au point et la construction de lanceurs d'engins
spatiaux, l'avaient sign~e et avaient dposd leurs instruments de ratification ou d'acceptation aupr~s du Gouvernement
frangais, conform~ment au paragraphe I de I'article XXI. Les Etats suivants ont d~pos6 des instruments de ratification
comme indiqud ci-aprs :

Date du ddpdt de 'ins- Date du dipdt de Pins-
Etat trument de ratification Etat trument de ratification

Allemagne, R~publique fd- Italie ........................ 20 fvrier 1978
rale d' . ..................... 26 juillet 1977 Pays-Bas ..................... 6 fdvrier 1979

Belgique ...................... 3 octobre 1978 Royaume-Uni de Grande-Bretagne
Danemark ................... 15 septembre 1977 et d'Irlande du Nord ......... 28 mars 1978
Espagne ..................... 7 f~vrier 1979 Subde ....................... 6 avril 1976
France ...................... 30 octobre 1980 Suisse ....................... 19 novembre 1976

Par la suite la Convention est entree en vigueur en ce qui concerne l'Irlande le 10 d6cembre 1980, date du dep6t de son
instrument de ratification, conform~ment au paragraphe I de I'article XXI.
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Article II. MISSION

L'Agence a pour mission d'assurer et de d~velopper, k des fins exclusivement
pacifiques, la cooperation entre Etats europ~ens dans les domaines de la recherche et
de la technologie spatiales et de leurs applications spatiales, en vue de leur utilisation
A des fins scientifiques et pour des syst~mes spatiaux op~rationnels d'applications :
a. En 6laborant et en mettant en ceuvre une politique spatiale europ6enne a long

terme, en recommandant aux Etats membres des objectifs en mati~re spatiale et
en concertant les politiques des Etats membres A l'gard d'autres organisations et
institutions nationales et internationales;

b. En 6laborant et en mettant en euvre des activit~s et des programmes dans le do-
maine spatial;

c. En coordonnant le programme spatial europ~en et les programmes nationaux, et
en int~grant ces derniers progressivement et aussi compl~tement que possible dans
le programme spatial europ~en, notamment en ce qui concerne le d~veloppement
de satellites d'applications;

d. En 6laborant et en mettant en euvre la politique industrielle appropri~e A son
programme et en recommandant aux Etats membres une politique industrielle
coh~rente.

Article III. INFORMATIONS ET DONNEES

1. Les Etats membres et l'Agence facilitent l'6change d'informations scien-
tifiques et techniques relevant des domaines de la recherche et de la technologie
spatiales et de leurs applications spatiales, 6tant entendu qu'aucun Etat membre n'est
tenu de communiquer une information obtenue en dehors du cadre de l'Agence s'il
estime une telle communication incompatible avec les exigences de sa s~curitd, les
stipulations de ses accords avec des tiers ou les conditions sous lesquelles il a lui-
meme acquis cette information.

2. En assurant l'ex~cution des activit~s vis~es A l'article V, l'Agence veille A ce
que leurs r~sultats scientifiques soient publi~s ou, de toute autre fagon, rendus large-
ment accessibles apr~s avoir W utilis~s par les chercheurs responsables des exp6-
riences. Les donn~es d~pouill~es qui en r~sultent sont la propri~t6 de l'Agence.

3. Dans la passation des contrats ou la conclusion des accords, l'Agence
reserve, en ce qui concerne les inventions et donn~es techniques en d~coulant, les
droits appropri~s A la sauvegarde de ses int~rets et de ceux des Etats membres partici-
pant au programme consider6, ainsi que de ceux des personnes physiques et morales
relevant de leur juridiction. Ces droits comportent notamment les droits d'accts, de
communication et d'utilisation. Ces inventions et donn~es techniques sont port~es A
la connaissance des Etats participants.

4. Les inventions et donn~es techniques qui sont la propridtd de l'agence sont
communiqu~es aux Etats membres et peuvent 8tre utilis~es pour leurs propres be-
soins, gratuitement, par lesdits Etats et par les personnes physiques ou morales rele-
vant de leur juridiction.

5. Les r~gles ddtaill~es d'application des dispositions ci-dessus sont adoptdes
par le Conseil A la majorit6 des deux tiers de tous les Etats membres.

Article IV. ECHANGES DE PERSONNES
Les Etats membres facilitent les 6changes de personnes dont 'activit6 se rap-

porte aux domaines de la competence de l'Agence, dans la mesure compatible avec
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l'application A toute personne des lois et r~glements concernant l'entr~e ou le sjour
sur leur territoire, ainsi que la sortie de leur territoire.

Article V. ACTIVITIS ET PROGRAMMES

1. Les activit~s de I'Agence comprennent des activit~s obligatoires auxquelles
tous les Etats membres participent et des activit6s facultatives auxquelles tous les
Etats membres participent, sauf ceux qui d6clarent formellement ne pas etre in-
t6ress~s & y participer.
a. Au titre des activit6s obligatoires, l'Agence

i. Assure l'ex~cution des activit6s de base, telles que l'enseignement, la docu-
mentation, l'tude de projets futurs et les travaux de recherche technologique;

ii. Assure r'laboration et l'ex~cution d'un programme scientifique comportant
des satellites et autres syst~mes spatiaux;

iii. Rassemble et diffuse aux Etats membres les informations pertinentes, signale
les lacunes ou les doubles emplois, fournit des conseils et une aide en vue de
l'harmonisation des programmes internationaux et nationaux;

iv. Maintient des contacts r~guliers avec les utilisateurs de techniques spatiales et
s'informe de leurs besoins.

b. Au titre des activit6s facultatives, l'Agence assure, conform6ment aux disposi-
tions de l'annexe III, l'ex6cution de programmes qui peuvent notamment com-
porter :

i. L'6tude, le dgveloppement, la construction, le lancement, la mise en orbite et
le contr6le de satellites et d'autres syst~mes spatiaux;

ii. L'6tude, le d6veloppement, la construction et la mise en oeuvre de moyens de
lancement et de syst~mes de transport spatiaux.

2. Dans le domaine des applications spatiales, l'Agence peut, le cas 6ch6ant,
assurer des activit6s op~rationnelles A des conditions qui sont d~finies par le Conseil A
la majorit6 de tous les Etats membres. A ce titre, l'Agence :
a. Met A la disposition des organismes d'exploitation int~ress6s celles de ses installa-

tions qui peuvent leur etre utiles;
b. Assure, le cas 6ch6ant, pour le compte des organismes d'exploitation intdress6s, le

lancement, la mise en orbite et le contr6le de satellites op6rationnels d'applica-
tions;

c. Ex6cute toute autre activitd demandde par les utilisateurs et approuv6e par le
Conseil.

Les cofilts de ces activit~s oprationnelles sont support~s par les utilisateurs in-
t~ress6s.

3. Au titre de la coordination et de l'int6gration des programmes vis6s A Far-
ticle II, c, l'Agence regoit des Etats membres communication, en temps utile, des pro-
jets relatifs A de nouveaux programmes spatiaux, facilite les consultations entre les
Etats membres, proc~de A toutes 6valuations n6cessaires et formule des r~gles ap-
propri6es qui sont adopt6es par le Conseil A runanimit6 de tous les Etats membres.
Les objectifs et les proc6dures de l'internationalisation des programmes figurent A
'annexe IV.
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Article VI. INSTALLATIONS ET SERVICES

1. Pour l'exdcution des programmes qui lui sont confids, l'Agence:
a. Maintient la capacit6 interne ndcessaire i la preparation et A la supervision de ses

taches et, A cette fin, cr~e et fait fonctionner les 6tablissements et installations qui-
sont ndcessaires A ses activitds;

b. Peut passer des arrangements particuliers qui permettent l'exdcution de certaines
parties de ses programmes par des institutions nationales des Etats membres ou en
cooperation avec ces dernires, ou bien qui concernent la prise en charge par elle-
meme de la gestion de certaines installations nationales.

2. Dans la rdalisation de leurs programmes, les Etats membres et l'Agence
s'efforcent d'utiliser au mieux et en priorit6 leurs installations existantes et leurs ser-
vices disponibles et de les rationaliser; en consequence, ils ne crdent des installations
ou services nouveaux qu'apr~s avoir examin6 la possibilit6 de recourir aux moyens
existants.

Article VII. POLITIQUE INDUSTRIELLE

1. La politique industrielle que l'Agence a pour mission d'6laborer et d'appli-
quer en vertu de l'article II, d, doit 6tre conque notamment de faqon b :
a. Rpondre aux besoins du programme spatial europden et des programmes

spatiaux nationaux coordonnds, d'une manire 6conomiquement efficiente;
b. Amdliorer la compdtitivit6 de l'industrie europdenne dans le monde, en mainte-

nant et ddveloppant la technologie spatiale et en encourageant la rationalisation et
le ddveloppement d'une structure industrielle appropride aux besoins du march6,
en utilisant en premier lieu le potentiel industriel d6jt existant de tous les Etats
membres;

c. Garantir que tous les Etats membres participent de faqon 6quitable, compte tenu
de leur contribution financi~re, & la mise en oeuvre du programme spatial
europden et au ddveloppement connexe de la technologie spatiale; en particulier,
pour l'exdcution de ses programmes, l'Agence donne, dans toute la mesure du
possible, la prdf6rence aux industries de l'ensemble des Etats membres, qui reqoi-
vent les plus grandes possibilitds de participer aux travaux d'intdret technologique
entrepris pour son compte;

d. Bdndficier des avantages de l'appel A la concurrence dans tous les cas, sauf lorsque
cela serait incompatible avec les autres objectifs ddfinis de la politique in-
dustrielle.

D'autres objectifs peuvent etre ddfinis par le Conseil statuant A l'unanimit6 de
tous les Etats membres.

Les dispositions ddtailldes relatives A la rdalisation de ces objectifs figurent A
l'annexe V et dans les r glements qui sont adoptds par le Conseil A la majorit6 des
deux tiers de tous les Etats membres et qui font l'objet de revisions pdriodiques.

2. Pour l'exdcution de ses programmes, l'Agence fait appel au maximum A des
contractants extdrieurs, dans la mesure compatible avec le maintien de la capacit6 in-
terne mentionnde t l'article VI, 1.

Article VIII. LANCEURS ET AUTRES SYSTtMES DE TRANSPORT SPATIAUX

1. En ddfinissant ses missions, l'agence tient compte des lanceurs ou autres
syst~mes de transport spatiaux ddveloppds soit dans le cadre de ses programmes, soit
par un Etat membre, soit avec une contribution substantielle de l'Agence, et elle ac-
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corde la prefdrence A leur utilisation pour les charges utiles appropri~es sauf si cette
utilisation pr6sente, par rapport A l'utilisation d'autres lanceurs ou moyens de
transport spatiaux disponibles A l'6poque envisag~e, un d~savantage ddraisonnable
sur le plan du colt, de la fiabilit6 et de l'ad6quation A la mission.

2. Si des activit~s ou programmes vis6s bL l'article V comportent l'utilisation de
lanceurs ou autres syst~mes de transport spatiaux, les Etats participants font
connaeitre au Conseil, au moment oil le programme en question lui est soumis pour
approbation ou acceptation, quel est le lanceur ou le syst~me de transport spatial en-
visag6. Si, au cours de l'ex6cution d'un programme, les Etats participants souhaitent
recourir A un lanceur ou A un syst~me de transport spatial autre que celui adopt6 ini-
tialement, le Conseil se prononce sur ce changement, en suivant les memes r~gles que
pour l'approbation ou l'acceptation initiales du programme.

Article IX. USAGE DES INSTALLATIONS, AIDE AUX'ETATS MEMBRES
ET FOURNITURE DE PRODUITS

1. Sous r6serve que leur utilisation pour ses propres activit6s et programmes
n'en soit pas compromise, l'Agence met ses installations h la disposition de tout Etat
membre qui en fait la demande pour les besoins de son propre programme et aux
frais dudit Etat. Le Conseil d6termine, A la majorit6 des deux tiers de tous les Etats
membres, les modalit6s pratiques relatives A cette mise A disposition.

2. Si, en dehors des activit6s et programmes vis6s A l'article V, mais dans le
cadre de la mission de l'Agence, un ou plusieurs Etats membres ddsirent entreprendre
un projet, le Conseil peut d6cider A la majorit6 des deux tiers de tous les Etats mem-
bres d'accorder l'aide de l'Agence. Les d6penses qui en r6sultent pour l'Agence sont
support6es par l'Etat membre ou les Etats membres int6ress6s.

3. a. Les produits d6velopp~s dans le cadre d'un programme de l'Agence sont
fournis A tout Etat membre ayant participd au financement de ce programme et qui
en fait la demande pour ses propres besoins.

Le Conseil d6termine, A la majorit6 des deux tiers de tous les Etats membres, les
modalit~s pratiques selon lesquelles de tels produits sont fournis et, en particulier, les
mesures a prendre par l'Agence vis-A-vis de ses contractants afin que l'Etat membre
demandeur puisse se procurer de tels produits.

b. Cet Etat membre peut demander A l'Agence de dire si elle estime que les prix
propos6s par les contractants sont justes et raisonnables et si elle les considdrerait
comme acceptables dans les mmes conditions pour la satisfaction de ses propres be-
soins.

c. La satisfaction des demandes vis6es au pr6sent paragraphe ne peut entrainer
aucun surcroit de cofit pour l'Agence, et l'Etat membre demandeur supporte tous les
cotIts en resultant.

Article X. ORGANES
Les organes de l'agence sont le Conseil et le Directeur g~n~ral, assist6 par un per-

sonnel.

Article XL LE CONSEIL
1. Le Conseil est compos6 de repr~sentants des Etats membres.
2. Le Conseil se r6unit en tant que de besoin, soit au niveau des d6lgu~s, soit

au niveau des ministres. Sauf d6cision contraire du Conseil, les r6unions ont lieu au
sifge de l'Agence.

Vol. 1297,1-21524



240 United Nations - Treaty Series * Nations Unies - Recueil des Traits 1983

3. a. Le Conseil Nlit pour deux ans un President et des vice-presidents, dont
les mandats sont renouvelables une fois pour une p6riode d'un an. Le Pr6sident dirige
les travaux du Conseil et assure la preparation de ses d6cisions; il informe les Etats
membres des propositions de r6alisation d'un programme facultatif; il apporte son
concours A la coordination des activit~s des organes de 'Agence. I1 maintient la
liaison avec les Etats membres, par l'interm6diaire de leurs dl61gu6s au Conseil, au
sujet des questions de politique g6n~rale relatives A 'Agence et s'efforce d'harmoniser
leurs vues en la mati&re. Dans l'intervalle des r6unions, il conseille le Directeur
g6n6ral et regoit de lui toutes informations n6cessaires.

b. Le Pr6sident est assist6 d'un Bureau dont la composition est d6cid6e par le
Conseil et qui se r6unit sur convocation du President. Le Bureau joue aupr~s du
Pr6sident un r6le consultatif pour la pr6paration des r6unions du Conseil.

4. Lorsque le Conseil se r6unit au niveau des ministres, il 61it un Pr6sident pour
la dur6e de la session. Celui-ci convoque la session minist6rielle suivante.

5. Outre les fonctions d6finies dans d'autres articles de la prdsente Convention
et conform6ment A ses dispositions, le Conseil,

a. En ce qui concerne les activit6s et le programme vis6s h 'article V, 1, a, i et ii:
i. Approuve A la majorit6 de tous les Etats membres ces activit6s et ce pro-

gramme; les d6cisions prises ti ce titre ne peuvent tre modifi6es que par
de nouvelles d6cisions prises A la majorit6 des deux tiers de tous les Etats
membres;

ii. D6termine, par une d6cision unanime de tous les Etats membres, le niveau
des ressources devant atre mises a la disposition de l'Agence pendant la
p6riode quinquennale k venir;

iii. Dtermine, par une d6cision unanime de tous les Etats membres, vers la fin
de la troisi~me annie de chaque p6riode quinquennale et apr~s un r6examen
de la situation, le niveau des ressources devant etre mises A la disposition de
l'Agence pour une nouvelle p6riode quinquennale commengant a l'expiration
de cette troisi~me ann6e;

b. En ce qui concerne les activit6s vis6es A 'article V, 1, a, iii et iv
i. D6finit une politique de l'Agence qui r~ponde A sa mission;

ii. Adopte, a la majorit& des deux tiers de tous les Etats membres, des recom-
mandations A l'adresse des Etats membres;

c. En ce qui concerne les programmes facultatifs vis~s A I'article V, 1, b
i. Accepte, A la majorit6 de tous les Etats membres, chacun de ces programmes;

ii. Determine, le cas 6ch6ant, au cours de leur ex6cution, l'ordre de priorit6
entre les programmes;

d. Arrete les plans de travail annuels de l'Agence;
e. Adopte, en ce qui concerne les budgets tels qu'ils sont d6finis A l'annexe II:

i. Le budget g6n6ral annuel de l'Agence, A la majorit6 des deux tiers de tous les
Etats membres,

ii. Chaque budget de programme, A la majorit6 des deux tiers des Etats par-
ticipants;

f. Arrte, A la majorit6 des deux tiers de tous les Etats membres, le r glement finan-
cier let toutes autres dispositions financires de l'Agence;

g. Suit les d6penses relatives aux activit~s obligatoires et facultatives vis6es A l'ar-
ticle V, 1;
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h. Approuve et publie les comptes annuels contr6ls de 'Agence;
i. Adopte, A' la majorit6 des deux tiers de tous les Etats membres, le statut du per-

sonnel;
j. Adopte, A la majorit6 des deux tiers de tous les Etats membres, les r gles selon

lesquelles est autorisd, en tenant compte des buts pacifiques de 'Agence, le trans-
fert hors des territoires des Etats membres des technologies et des produits
r6alis~s dans le cadre des activit6s de l'Agence ou avec son concours;

k. D6cide de l'admission de nouveaux Etats membres conform6ment A l'article XXII;
1. D6cide des mesures A prendre conform~ment A 'article XXIV dans le cas ofI un

Etat membre d~nonce la pr6sente Convention ou cesse d'etre membre en vertu de
l'article XVIII;

m. Prend toutes autres mesures n6cessaires A l'accomplissement de la mission de
l'Agence dans le cadre de la pr6sente Convention.
6. a. Chaque Etat membre dispose d'une voix au Conseil. Toutefois, un Etat

membre n'a pas droit de vote sur les questions int6ressant exclusivement un pro-
gramme accept6 auquel il ne participe pas.

b. Un Etat membre n'a pas droit de vote au Conseil si l'arri&r6 de ses contribu-
tions A l'Agence au titre de l'ensemble des activit6s et programmes vis6s A 'article V
auxquels il participe d6passe le montant de ses contributions fix6 pour l'exercice
financier courant. En outre, si l'arri&r6 de contributions dfi par un Etat membre au
titre de l'un quelconque des programmes vis6s A 'article V, 1, a, ii ou b, auxquels il
participe d~passe le montant de ses contributions A ce programme fix6 pour 'exercice
financier courant, cet Etat membre n'a pas droit de vote au Conseil pour les questions
se rapportant exclusivement A ce programme. En pareil cas, ledit Etat membre peut
n6anmoins etre autorisd A voter au Conseil si la majorit6 des deux tiers de tous les
Etats membres estime que le d6faut de paiement est dfi A des circonstances ind6pen-
dantes de sa volontd.

c. La presence de d61gu6s de la majorit6 de tous les Etats membres est
n6cessaire pour que le Conseil d6libre valablement.

d. Sauf dispositions contraires de la prdsente Convention, les d6cisions du
Conseil sont prises A la majorit6 simple des Etats membres repr6sent6s et votants.

e. Pour d6terminer l'unanimit6 ou les majorit~s pr~vues dans la pr6sente
Convention, il n'est pas tenu compte d'un Etat membre n'ayant pas droit de vote.

7. Le Conseil arrate son r~glement int6rieur.
8. a. Le Conseil cr6e un Comit6 du programme scientifique qu'il saisit de toute

question relative au programme scientifique obligatoire visd A l'article V, 1, a, ii.
I1 I'autorise A prendre des d6cisions pour ce programme, tout en conservant dans tous
les cas la fonction de d6terminer le niveau des ressources et d'adopter le budget an-
nuel. Le mandat du Comit6 du programme scientifique est d6fini par le Conseil A la
majorit6 des deux tiers de tous les Etats membres et conform6ment aux dispositions
du pr6sent article.

b. Le Conseil peut cr6er tous autres organes subsidiaires n6cessaires A l'ac-
complissement de la mission de L'Agence. Le Conseil, A la majorit des deux tiers de
tous les Etats membres, decide de la cr6ation de ces organes, en d6finit les attribu-
tions et d6termine les cas dans lesquels ils sont habilit6s h prendre des d6cisions.

c. Lorsqu'un organe subsidiaire examine une question se rapportant exclusive-
ment A un seul des programmes facultatifs vis6s A 'article V, 1, b, les Etats non par-
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ticipants n'ont pas droit de vote, A moins que tous les Etats participants n'en ddcident
autrement.

Article XII. DIRECTEUR GtNERAL ET PERSONNEL

1. a. Le Conseil nomme un Directeur gdndral A la majoritd des deux tiers de
tous les Etats membres, pour une pdriode ddterminde, et il peut mettre fin A son man-
dat A la m~me majorit6.

b. Le Directeur gdndral est le fonctionnaire exdcutif supdrieur de l'Agence et la
reprdsente dans tous ses actes. I1 prend toutes mesures ndcessaires A la gestion de
l'Agence, A l'exdcution de ses programmes, A l'application de sa politique et k l'ac-
complissement de sa mission selon les directives reques du Conseil. Tous les 6tablisse-
ments de l'Agence sont places sous son autorit6. Pour l'administration financire de
l'Agence, il se conforme aux dispositions de l'annexe II. Il 6tablit pour le Conseil un
rapport annuel qui est publi6. Il peut aussi soumettre des propositions d'activitds et
de programmes ainsi que des mesures propres A assurer l'accomplissement de la mis-
sion de l'Agence. Il prend part aux reunions de l'Agence sans droit de vote.

c. Le Conseil peut diffdrer la nomination du Directeur gdndral aussi longtemps
qu'il le juge ndcessaire apr~s l'entrde en vigueur de la prdsente Convention ou en cas
de vacance ultdrieure. Le Conseil ddsigne alors une personne qui agit aux lieu et place
du Directeur gdndral et dont il ddtermine les pouvoirs et les responsabilitds.

2. Le Directeur gdndral est assist6 du personnel scientifique, technique, ad-
ministratif et de secretariat qu'il juge ndcessaire, dans les limites autorisdes par le
Conseil.

3. a. Le personnel de direction, tel qu'il est ddfini par le Conseil, est engag6 et
licenci6 par le Conseil sur la proposition du Directeur gdndral. Les engagements et
licenciements effectuds par le Conseil requi~rent une majorit6 des deux tiers de tous
les Etats membres.

b. Les autres membres du personnel sont nommds ou licencids par le Directeur
gdndral, agissant par ddldgation du Conseil.

c. L'ensemble du personnel est recrut6 sur la base de ses qualifications en te-
nant compte d'une repartition adequate des postes entre les ressortissants des Etats
membres. Les engagements sont effectuds et prennent fin conformdment au statut du
personnel.

d. Les chercheurs qui ne font pas partie du personnel et qui effectuent des
recherches dans les 6tablissements de l'Agence sont places sous l'autorit6 du
Directeur gdndral et soumis h toutes r~gles gdndrales adoptdes par le Conseil.

4. Les responsabilitds du Directeur gdndral et des membres du personnel envers
l'Agence sont de caract~re exclusivement international. Dans l'accomplissement de
leurs devoirs, ils ne doivent demander ni recevoir d'instructions d'aucun gouverne-
ment ni d'aucune autoritd 6trangre A l'Agence. Les Etats membres sont tenus de
respecter le caract~re international des responsabilitds du Directeur gdndral et des
membres du personnel et de ne pas chercher A les influencer dans l'accomplissement
de leurs devoirs.

Article XIII. CONTRIBUTIONS FINANCIERES

1. Chaque Etat membre contribue aux frais d'exdcution des activitds et du pro-
gramme visds A l'article V, 1, a, et, conformdment A l'annexe II, aux frais communs
de l'Agence, suivant un bar~me que le Conseil adopte A la majorit6 des deux tiers de
tous les Etats membres, soit tous les trois ans au moment du rdexamen vis6 h 1'ar-
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ticle XI, 5, a, iii, soit lorsqu'il decide A l'unanimit6 de tous les Etats membres d'dtablir
un nouveau bar~me. Le bar~me des contributions est 6tabli sur la base de la moyenne
du revenu national de chaque Etat membre pendant les trois ann6es les plus r6centes
pour lesquelles des statistiques sont disponibles. Toutefois,
a. Aucun Etat membre n'est tenu de verser des contributions d6passant vingt-cinq

pour cent du montant total des contributions fix6es par le Conseil pour couvrir ces
frais;

b. Le Conseil peut d6cider, A la majorit6 des deux tiers de tous les Etats membres, de
r6duire temporairement la contribution d'un Etat membre en raison de cir-
constances sp6ciales. En particulier, lorsque le revenu annuel par habitant d'un
Etat membre est inf~rieur A une certaine somme fix~e par le Conseil A la meme ma-
jorit6, cette situation est consid6rde comme une circonstance spdciale au sens de la
prdsente disposition.

2. Chaque Etat membre contribue aux frais d'ex6cution de chaque programme
facultatif couvert par l'article V, 1, b, A moins qu'il ne se declare formellement non
int6ress6 A y participer et, de ce fait, n'y participe pas. Sauf si tous les Etats par-
ticipants en d~cident autrement, le bar~me des contributions A un programme donn6
est 6tabli sur la base de la moyenne du revenu national de chaque Etat participant
pendant les trois ann6es les plus r6centes pour lesquelles des statistiques sont
disponibles. Ce bar~me est r6vis6 soit tous les trois ans, soit lorsque le Conseil d6cide
d'dtablir un nouveau bar~me conform~ment au paragraphe 1. Cependant, aucun
Etat participant n'est tenu de verser, par le jeu de ce bar~me, des contributions d6pas-
sant vingt-cinq pour cent du montant total des contributions au programme consi-
derd. Toutefois, le pourcentage de contribution de chaque Etat participant doit atre
au moins 6quivalent A vingt-cinq pour cent de son pourcentage de contribution 6tabli
selon les modalit6s vis6es au paragraphe 1, A moins que tous les Etats participants
n'en d~cident autrement au moment de l'adoption ou au cours de 'ex6cution du pro-
gramme.

3. Les syst~mes de statistiques utilisds pour l'tablissement des bar~mes de
contributions vis~s aux paragraphes 1 et 2 sont les memes, et ils sont pr6cis6s dans le
r~glement financier.

4. a. Tout Etat qui n' tait pas partie A la Convention portant cr6ation d'une
Organisation europ6enne de recherches spatiales' ou A la Convention portant cr6a-
tion d'une Organisation europ6enne pour la mise au point et la construction de
lanceurs d'engins spatiaux2 et qui devient partie A la pr6sente Convention est tenu, en
sus du versement de ses contributions, d'effectuer un versement special en fonction de
la valeur actuelle des biens de l'Agence. Le montant de ce versement sp6cial est fix6
par le Conseil A la majorit6 des deux tiers de tous les Etats membres.

b. Les versements effectu6s conform~ment A l'alin6a a servent A diminuer les
contributions des autres Etats membres, A moins que le Conseil, A la majorit6 des
deux tiers de tous les Etats membres, n'en dcide autrement.

5. Les contributions dues en vertu du present article sont vers~es conform6-
ment A l'annexe II.

6. Le Directeur g~n~ral peut, sous reserve des instructions 6ventuelles du
Conseil, accepter des dons et legs faits A l'Agence s'ils ne font pas l'objet de condi-
tions incompatibles avec la mission de l'Agence.

Nations Unies, Recueil des Traitds, vol. 528, p. 33.
2 Ibid., vol. 507, p. 177.
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Article XIV. COOPERATION

1. L'Agence peut, en vertu de decisions du Conseil prises A l'unanimit6 de tous
les Etats membres, coop~rer avec d'autres organisations et institutions interna-
tionales et avec les Gouvernements, organisations et institutions d'Etats non mem-
bres et conclure avec eux des accords A cet effet.

2. Cette coop6ration peut prendre la forme d'une participation d'Etats non
membres ou d'organisations internationales A 'un ou A plusieurs des programmes en-
trepris au titre de l'article V, 1, a, ii, ou V, 1, b. Sous r6serve des d6cisions A prendre
en vertu du paragraphe 1, les modalit~s d6taill6es de cette coop6ration sont d~finies
dans chaque cas par le Conseil A la majorit6 des deux tiers des Etat participant au
programme consid6r6. Ces modalit6s peuvent pr6voir que l'Etat non membre dispose
du droit de vote au Conseil lorsque celui-ci examine des questions li6es exclusivement
au programme auquel cet Etat participe.

3. Cette coop6ration peut 6galement prendre la forme de l'octroi du statut de
membre associk aux Etats non membres qui s'engagent A contribuer au minimum aux
6tudes de projets futurs entreprises au titre de l'article V, 1, a, i. Les modalit6s
d~taill6es de cette association sont d6finies dans chaque cas par le Conseil A la ma-
jorit6 des deux tiers de tous les Etats membres.

Article XV. STATUT JURIDIQUE, PRIVILEGES ET IMMUNITES

1. L'Agence a la personnalit6 juridique.
2. L'Agence, les membres de son personnel et les experts, ainsi que les repr6-

sentants de ses Etats membres, jouissent de la capacit6 juridique, des privilfges et des
immunit~s pr6vus A l'annexe I.

3. Des accords concernant le siege de l'Agence et les 6tablissements cr66s
conform6ment h l'article VI sont conclus entre l'Agence et les Etats membres sur le
territoire desquels sont situ6s ledit siege et lesdits 6tablissements.

Article XVI. AMENDEMENTS
1. Le Conseil peut recommander aux Etats membres des amendements A la

pr6sente Convention ainsi qu'A son annexe I. Tout Etat membre d~sireux de proposer
un amendement le notifie au Directeur g6n6ral. Le Directeur g6n~ral informe les
Etats membres de l'amendement ainsi notifi6, trois mois au moins avant son examen
par le Conseil.

2. Les amendements recommand6s par le Conseil entrent en vigueur trente
jours apr~s que le Gouvernement frangais a requ notification de leur acceptation par
tous les Etats membres. Le Gouvernement frangais notifie A tous les Etats membres la
date d'entr6e en vigueur de ces amendements.

3. Le Conseil peut, par des d6cisions prises & l'unanimit6 de tous les Etats
membres, amender les autres annexes de la pr~sente Convention, A condition que ces
amendements ne soient pas en contradiction avec la Convention. Les amendements
entrent en vigueur A une date d6cid6e par le Conseil A l'unanimit6 de tous les Etats
membres. Le Directeur g~n6ral informe tous les Etats membres des amendements
ainsi adopt6s et de la date de leur entr6e en vigueur.

Article XVII. DIFFERENDS
1. Tout diff6rend entre deux ou plusieurs Etats membres, ou entre un ou plu-

sieurs Etats membres et l'Agence, au sujet de l'interpr6tation ou de l'application de la
pr~sente Convention ou de ses annexes, ainsi que tout diff6rend vis 2t l'article XXVI
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de l'annexe I qui n'auront pas &6 r~gl~s par l'entremise du Conseil sont soumis A 'ar-
bitrage sur la demande d'une des parties au diff6rend.

2. A moins que les parties au diff6rend n'en disposent autrement, la procedure
d'arbitrage est conduite conform~ment au pr6sent article et A un r glement addi-
tionnel qui est adopt6 par le Conseil A la majorit6 des deux tiers de tous les Etats
membres.

3. Le tribunal d'arbitrage est compos6 de trois membres. Chaque partie au
diffdrend d6signe un arbitre; les deux premiers arbitres d6signent le troisi~me qui
assume la pr~sidence du tribunal d'arbitrage. Le r~glement additionnel vis6 au
paragraphe 2 d6termine la procedure A suivre au cas oOi ces d6signations n'ont pas eu
lieu dans un dM1ai ddtermin6.

4. Tout Etat membre et l'Agence, lorsqu'ils ne sont pas parties A un diff~rend,
peuvent intervenir A 1instance avec l'accord du tribunal d'arbitrage si ce dernier
considre qu'ils ont un intr&t substantiel au r~glement de l'affaire.

5. Le tribunal d'arbitrage d6termine le lieu oii il siege et fixe lui-m~me ses r~gles
de procedure.

6. La sentence du tribunal d'arbitrage est rendue A la majorit6 de ses membres,
qui ne peuvent s'abstenir de voter. La sentence est d6finitive et obligatoire pour toutes
les parties au diff6rend et aucun recours ne peut etre interjet6 contre elle. Les parties
se conforment sans d~lai A la sentence. En cas de contestation sur son sens et sa
port6e, le tribunal d'arbitrage l'interprte sur la demande d'une des parties au
diff~rend.

Article XVIII. INEXECUTION DES OBLIGATIONS

Tout Etat membre qui ne remplit pas les obligations d6coulant de la pr~sente
Convention cesse d'etre membre de l'Agence A la suite d'une d6cision du Conseil prise
A la majoritd des deux tiers de tous les Etats membres. Les dispositions de l'ar-
ticle XXIV sont applicables dans ce cas.

Article XIX. CONTINUITt DE DROITS ET D'OBLIGATIONS

A la date d'entr~e en vigueur de la pr~sente Convention, l'Agence reprend
l'ensemble des droits et obligations de l'Organisation europdenne de recherches
spatiales et de l'Organisation europ6enne pour la mise au point et la construction de
lanceurs d'engins spatiaux.

Article XX. SIGNATURE ET RATIFICATION
1. La pr6sente Convention est ouverte jusqu'au 31 d~cembre 1975 A la signa-

ture des Etats qui sont membres de la Conf6rence spatiale europ6enne. Les annexes
de la pr~sente Convention en forment partie int~grante.

2. La pr6sente Convention est soumise A ratification ou A acceptation. Les
instruments de ratification ou d'acceptation sont d~pos6s aupr~s du Gouvernement
frangais.

3. Apr~s l'entr6e en vigueur de la Convention et en attendant le d6p6t de son
instrument de ratification ou d'acceptation, un Etat signataire peut participer aux
r6unions de l'Agence, sans droit de vote.

Article XXI. ENTREE EN VIGUEUR

1. La pr~sente Convention entre en vigueur lorsque les Etats suivants, qui sont
membres de l'Organisation europ6enne de recherches spatiales ou de l'Organisation
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europ~enne pour la mise au point et la construction de lanceurs d'engins spatiaux,
l'ont sign6e et ont d6pos6 leurs instruments de ratification ou d'acceptation aupr~s du
Gouvernement franqais : la R6publique f~d6rale d'Allemagne, le Royaume de Bel-
gique, le Royaume du Danemark, 'Espagne, la R6publique frangaise, la R6publique
italienne, le Royaume des Pays-Bas, le Royaume-Uni de Grande-Bretagne et
d'Irlande du Nord, le Royaume de Suede et la Confederation suisse. A 1'6gard de tout
Etat qui ratifie la Convention, l'accepte ou y adhere aprs son entr6e en vigueur, la
Convention prend effet & la date du d~p6t par cet Etat de son instrument de ratifica-
tion, d'acceptation ou d'adh6sion.

2. La Convention portant cr6ation d'une Organisation europ6enne de recher-
ches spatiales et la Convention portant creation d'une Organisation europ6enne pour
la mise au point et la construction de lanceurs d'engins spatiaux prennent fin A la date
d'entr~e en vigueur de la pr~sente Convention.

Article XXII. ADHtSION

1. A partir de la date d'entr6e en vigueur de la pr~sente Convention, tout Etat
peut adh6rer A celle-ci A la suite d'une d6cision du Conseil prise 4 l'unanimit6 de tous
les Etats membres.

2. Un Etat d6sireux d'adh6rer A la pr~sente Convention le notifie au Directeur
g6n6ral, qui informe les Etats membres de cette demande au moins trois mois avant
que celle-ci soit soumise au Conseil pour d6cision.

3. Les instruments d'adh~sion sont d~pos~s aupr~s du Gouvernement frangais.

Article XXIII. NOTIFICATIONS

Le Gouvernement frangais notifie A tous les Etats signataires et adh6rents
a. La date du d6p6t de chaque instrument de ratification, d'acceptation ou d'adh6-

sion;
b. La date d'entr~e en vigueur de la pr6sente Convention et des amendements

couverts par l'article XVI, 2;
c. La d6nonciation de la Convention par un Etat membre.

Article XXIV. DtNONCIATION

1. A 'expiration d'un d~lai de six ans A compter de son entree en vigueur, la
pr~sente Convention peut 8tre d~noncde par tout Etat membre par une notification
au Gouvernement frangais, qui la notifie aux autres Etats membres et au Directeur
g~ndral. La d~nonciation prend effet A la fin de l'exercice financier suivant celui au
cours duquel elle a &6 notifide au Gouvernement frangais. Apr~s que la d~nonciation
a pris effet, 'Etat int~ress6 reste tenu de financer sa quote-part des credits de paie-
ment correspondant aux credits d'engagement votes et utilis~s tant au titre des
budgets, auxquels il participait, de 'exercice en cours au moment oi la notification
de la d~nonciation a &6 faite au Gouvernement frangais, qu'au titre des budgets des
exercices antdrieurs.

2. Un Etat membre d~nongant la Convention doit indemniser l'Agence pour
toute perte de biens subie sur son territoire, A moins qu'un accord special ne puisse
8tre conclu avec 'Agence, assurant A celle-ci la continuation de l'usage de ces biens ou
la poursuite de certaines de ses activit~s sur le territoire dudit Etat. Cet accord special
dtermine notamment dans quelle mesure et t quelles conditions, pour la continua-
tion de l'usage de ces biens et la poursuite desdites activit~s, les dispositions de la
pr~sente Convention continuent A s'appliquer apr~s que la d~nonciation a pris effet.
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3. L'Etat membre d~nongant la Convention et l'Agence d~terminent en com-
mun les obligations suppl6mentaires qui peuvent 8tre mises A la charge dudit Etat.

4. L'Etat int~ress6 conserve les droits qu'il a acquis A la date de la prise d'effet
de la d6nonciation.

Article XXV. DISSOLUTION
1. L'Agence est dissoute si le nombre des Etats membres se r~duit A moins de

cinq. Elle peut etre dissoute A tout moment par accord des Etats membres.
2. En cas de dissolution, le Conseil d~signe un organe de liquidation qui traite

avec les Etats sur le territoire desquels le siege et les 6tablissements de I'Agence sont
situ~s A ce moment. La personnalit6 juridique de l'Agence subsiste pour les besoins de
la liquidation.

3. L'actif est r~parti entre les Etats qui sont membres de 'Agence au moment
de la dissolution, au prorata des contributions effectivement vers~es par eux depuis
qu'ils sont parties A la pr~sente Convention. S'il existe un passif, celui-ci est pris en
charge par ces mmes Etats au prorata des contributions fixdes pour l'exercice finan-
cier en cours.

Article XXVI. ENREGISTREMENT

Ds l'entr~e en vigueur de la pr6sente Convention, le Gouvernement franqais la
fait enregistrer aupr~s du Secr6tariat des Nations Unies, conform6ment A l'Ar-
ticle 102 de la Charte des Nations Unies.

ANNEXE I

PRIVILEGES ET IMMUNITES

Article premier. L'agence a la personnalit6 juridique. Elle a notamment la capacit6 de
contracter, d'acqurir et d'aliner des biens immobiliers et mobiliers ainsi que d'ester en justice.

Article I. Les bfitiments et locaux de rAgence sont inviolables, compte tenu des ar-
ticles XXII et XXIII.

Article II. Les archives de l'Agence sont inviolables.

Article IV. 1. L'Agence b~ndficie de l'immunit6 de juridiction et d'ex~cution sauf:
a. Dans la mesure oij, par dcision du Conseil, elle y renonce expressdment dans un cas par-

ticulier; le Conseil a le devoir de lever cette immunit6 dans tous les cas oil son maintien est
susceptible d'entraver l'action de la justice et oui elle peut 8tre levee sans porter atteinte aux
int~r~ts de l'Agence;

b. En cas d'action civile intent~e par un tiers, pour les dommages resultant d'un accident caus6
par un v~hicule A moteur appartenant A rAgence ou circulant pour son compte, ou en cas
d'infraction A la r6glementation de la circulation automobile int6ressant un tel v6hicule;

c. En cas d'ex6cution d'une sentence arbitrale rendue en application soit de l'article XXV, soit
de l'article XXVI;

d. En cas de saisie, ordonne par d6cision des autorit6s judiciaires, sur les traitements et
6moluments dus par l'Agence A un membre de son personnel.
2. Quel que soit le lieu ofi ils se trouvent, les propri6t6s et biens de l'Agence b6n6ficient de

l'immunit6 A r'gard de toutes formes de r6quisition, confiscation, expropriation et s~questre.
Ils b6n6ficient dgalement de l'immunit6 t l'Agard de toutes formes de contrainte administrative
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ou des mesures pr~alables A un jugement, sauf dans le cas oii le n~cessitent temporairement la
pr6vention des accidents mettant en cause des v6hicules A moteur appartenant A l'Agence ou
circulant pour le compte de celle-ci, et les enquetes auxquelles peuvent donner lieu de tels ac-
cidents.

Article V. 1. Dans le cadre de ses activit6s officielles, 'Agence, ses biens et ses revenus
sont exon~rds des imp6ts directs.

2. Lorsque des achats ou services d'un montant important qui sont strictement n~ces-
saires pour l'exercice des activit~s officielles de I'Agence sont effectu6s ou utilis6s par l'Agence
ou pour son compte, et lorsque le prix de ces achats ou services comprend des taxes ou droits,
des dispositions appropri6es sont prises par les Etats membres, chaque fois qu'il est possible, en
vue de l'exon6ration des taxes ou droits de cette nature ou en vue du remboursement de leur
montant.

Article VI. Les produits import6s ou export6s par I'Agence ou pour son compte, et
strictement n6cessaires pour l'exercice de ses activit6s officielles, sont exon6r6s de toutes taxes et
tous droits d'importation ou d'exportation et de toutes prohibitions et restrictions A I'importa-
tion ou a l'exportation.

Article VII. 1. Pour l'application des articles V et VI, les activit6s officielles de
I'Agence comprennent ses activit6s administratives, y compris ses operations relatives au
r6gime de pr6voyance sociale, et les activit6s entreprises dans le domaine de la recherche et de la
technologie spatiales et de leurs applications spatiales, conform6ment A la mission de l'Agence
telle qu'elle est d6finie dans la Convention.

2. La mesure dans laquelle les autres applications de cette recherche et de cette tech-
nologie et les activit6s ex6cut6es au titre des articles V, 2 et IX de la Convention peuvent etre
consid6r6es comme faisant partie des activit~s officielles de I'Agence est d6termin6e dans
chaque cas par le Conseil apr~s consultation des autorit~s comp6tentes des Etats membres in-
t6ress6s.

3. Les dispositions pr~vues aux articles V et VI ne s'appliquent pas aux imp6ts, droits et
taxes qui ne constituent que la simple r6mun6ration de services d'utilit6 publique.

Article VIII. Aucune exon6ration n'est accord~e, au titre des articles V ou VI, en ce qui
concerne les achats et importations de biens ou la fourniture de services destin6s aux besoins
propres des membres du personnel de I'Agence.

Article IX. 1. Les biens acquis conform6ment A l'article V ou import6s conform6ment
A l'article VI ne peuvent etre vendus ou c6d6s qu'aux conditions fix6es par les Etats membres qui
ont accord6 les exonerations.

2. Les transferts de biens ou de prestations de services op~r6s soit entre le sifge et les
6tablissements de l'Agence, soit entre ses divers 6tablissements, soit, dans le but d'ex6cuter un
programme de l'Agence, entre ceux-ci et une institution nationale d'un Etat membre, ne sont
soumis A aucune charge ni restriction; les Etats membres prennent, le cas 6ch6ant, toutes
mesures appropri~es en vue de l'exon6ration ou du remboursement de telles charges ou en vue
de la lev6e de telles restrictions.

Article X. La circulation des publications et autres mat6riels d'information exp~di6s par
l'Agence ou A celle-ci n'est soumise A aucune restriction.

Article XI. L'Agence peut recevoir et d6tenir tous fonds, devises, num6raires ou valeurs
mobilires; elle peut en disposer librement pour tous usages pr6vus par la Convention et avoir
des comptes en n'importe quelle monnaie dans la mesure n6cessaire pour faire face At ses
engagements.
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Article XIL 1. Pour ses communications officielles et le transfert de tous ses docu-
ments, l'Agence b~n6ficie d'un traitement non moins favorable que celui accord6 par chaque
Etat membre aux autres organisations internationales.

2. Aucune censure ne peut etre exerc6e ;k '6gard des communications officielles de
I'Agence, quel que soit le moyen de communication utilis6.

Article XIII. Les Etats membres prennent toutes mesures utiles pour faciliter l'entr6e ou
le s6jour sur leur territoire, ainsi que la sortie de leur territoire, des membres du personnel de
l'Agence.

Article XIV. 1. Les repr6sentants des Etats membres jouissent, dans l'exercice deleurs
fonctions et au cours de leurs voyages A destination ou en provenance du lieu des r6unions, des
privilfges et immunitds suivants :
a. Immunit6 d'arrestation et de detention, ainsi que de saisie de leurs bagages personnels;
b. Immunit6 de juridiction, meme apr~s la fin de leur mission, pour les actes, y compris leurs

paroles et 6crits, accomplis par eux dans 'exercice de leurs fonctions; cette immmunit6 ne
joue cependant pas dans le cas d'infraction ;k la r6glementation de la circulation des
v6hicules A moteur commise par un repr6sentant d'un Etat membre ou de dommage causd
par un v~hicule A moteur lui appartenant ou conduit par lui;

c. Inviolabilit6 pour tous leurs papiers et documents officiels;
d. Droit de faire usage de codes et de recevoir des documents ou de la correspondance par

courrier sp6cial ou par valises scell6es;
e. Exemption pour eux-memes et pour leurs conjoints de toute mesure limitant l'entr6e et de

toutes formalit6s d'enregistrement des 6trangers;
f. Memes facilit6s, en ce qui concerne les r6glementations mon~taires ou de change, que celles

accord~es aux repr~sentants de gouvernements 6trangers en mission officielle temporaire;
g. Memes facilitks douani~res en ce qui concerne leurs bagages personnels que celles accord6es

aux agents diplomatiques.
2. Les privileges et immunitds sont accord6s aux repr6sentants des Etats membres, non

pour leur b6n6fice personnel, mais pour qu'ils puissent exercer en toute ind6pendance leurs
fonctions aupr~s de rAgence. En cons6quence, un Etat membre a le devoir de lever l'immunit6
d'un repr6sentant dans tous les cas ofi son maintien est susceptible d'entraver l'action de la
justice et oui elle peut etre lev6e sans compromettre les fins pour lesquelles elle a W accordde.

Article XV. Outre les privileges et immunit~s pr~vus A I'article XVI, le Directeur g6n~ral
de l'Agence, ainsi que, pendant la vacance de son poste, la personne d6sign6e pour agir en ses
lieu et place, jouissent des privileges et immunit6s reconnus aux agents diplomatiques de rang
comparable.

Article XVI. Les membres du personnel de l'Agence:
a. Jouissent, meme apr~s qu'ils ont cess6 d'etre au service de l'Agence, de limmunit6 de juri-

diction pour les actes, y compris leurs paroles et 6crits, accomplis dans l'exercice de leurs
fonctions; cette immunit6 ne joue cependant pas dans le cas d'infraction A la r~glementation
de la circulation des v6hicules A moteur commise par un membre du personnel de l'Agence
ou de dommage caus6 par un v6hicule A moteur lui appartenant ou conduit par lui;

b. Sont exempts de toute obligation relative au service militaire;
c. Jouissent de l'inviolabilit6 pour tous leurs papiers et documents officiels;
d. Jouissent, avec les membres de leur famille vivant A leur foyer, des memes exceptions aux

dispositions limitant l'immigration et r6glant l'enregistrement des 6trangers que celles
g~ndralement reconnues aux membres du personnel des organisations internationales;
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e. Jouissent, en ce qui concerne les r~glementations de change, des memes privileges que ceux
g6n6ralement reconnus aux membres du personnel des organisations internationales;

f. Jouissent, en pdriode de crise internationale, ainsi que les membres de leur famille vivant A
leur foyer, des memes facilit6s de rapatriement que les agents diplomatiques;

g. Jouissent du droit d'importer en franchise leur mobilier et leurs effets'personnels, A l'occa-
sion de leur premiere installation dans l'Etat membre int6ress6, et du droit, A la cessation de
leurs fonctions dans ledit Etat membre, d'exporter en franchise, leur mobilier et leurs effets
personnels sous r6serve, -ians l'un et l'autre cas, des conditions jug6es n6cessaires par l'Etat
membre sur le territoire duquel le droit est exerc6.

Article XVIL Les experts autres que les membres du personnel vis~s h 'article XVI,
lorsqu'ils exercent des fonctions aupr~s de 'Agence ou accomplissent des missions pour cette
derni/re, jouissent des privileges et immunit6s ci-apr~s, dans la mesure oil ceux-ci leur sont
n6cessaires pour l'exercice de leurs fonctions, y compris durant les voyages effectu~s dans l'exer-
cice de ces fonctions ou au cours de ces missions :
a. Immunit6 de juridiction pour les actes accomplis dans rexercice de leurs fonctions, y com-

pris leurs paroles et 6crits, sauf dans le cas d'infraction A la r6glementation de la circulation
des v~hicules A moteur commise par un expert ou de dommage caus6 par un v6hicule A
moteur lui appartenant ou conduit par lui; les experts continuent A b~n6ficier de cette im-
munit6 apr~s la cessation de leurs fonctions aupr~s de l'Agence;

b. Inviolabilitd pour tous leurs papiers et documents officiels;
c. Memes facilit6s, en ce qui concerne les r6glementations mon6taires ou de change et en ce qui

concerne leurs bagages personnels, que celles accord6es aux agents de gouvernements
6trangers en mission officielle temporaire.

Article XVIII. 1. Dans les conditions et suivant la proc6dure fix~es par le Conseil, le
Directeur g~n~ral et les membres du personnel de 'Agence sont soumis, au profit de celle-ci, A
un imp6t sur les traitements et 6moluments vers6s par elle. Lesdits traitements et 6moluments
sont exempts d'imp6ts nationaux sur le revenu; mais les Etats membres se r6servent la
possibilit6 de faire 6tat de ces traitements et 6moluments pour le calcul du montant de limp6t A
percevoir sur les revenus d'autres sources.

2. Les dispositions du paragraphe 1 ne sont pas applicables aux rentes et pensions pay6es
par l'Agence A ses anciens Directeurs g6n&aux et aux anciens membres de son personnel.

Article XIX. Les articles XVI et XVIII s'appliquent A toutes les categories de personnel
r6gies par le statut du personnel de l'Agence. Le Conseil determine les categories d'experts aux-
quelles l'article XVII est applicable. Les noms, qualit~s et adresses des membres du personnel et
experts visds par le present article sont communiques p~riodiquement aux Etats membres.

Article XX. Dans le cas o/i elle 6tablit un r6gime propre de pr6voyance sociale,
l'Agence, son Directeur g6n~ral et les membres du personnel sont exempt6s de toutes contribu-
tions obligatoires A des organismes nationaux de pr~voyance sociale, sous rdserve des accords
conclus avec les Etats membres conform~ment A Particle XXVIII.

Article XXI. 1. Les privilfges et immunit6s pr~vus par la pr~sente annexe ne sont pas
accord6s au Directeur g~ndral, aux membres du personnel et aux experts de rAgence pour leur
bdn6fice personnel. Ils sont institu~s uniquement afin d'assurer, en toutes circonstances, le libre
fonctionnement de l'Agence et la complete ind6pendance des personnes auxquelles ils sont ac-
cord~s.

2. Le Directeur gdn~ral ale devoir de lever toute immunit6 dans tous les cas oii son main-
tien est susceptible d'entraver l'action de la justice et oil elle peut etre levee sans porter atteinte
aux int6r~ts de l'Agence. A l'gard du Directeur g6n~ral, le Conseil a competence pour lever
cette immunit6.

Vol. 1297, 1-21524



1983 United Nations - Treaty Series e Nations Unies - Recueil des Trait~s 251

Article XXII. 1. L'Agence coop&re en tout temps avec les autorit~s comp~tentes des
Etats membres en vue de faciliter une bonne administration de la justice, d'assurer l'observa-
tion des riglements de police et de ceux qui concernent la manipulation d'explosifs et de
matires inflammables, la sant6 publique et l'inspection du travail ou autres lois nationales de
nature analogue, et d'empecher tout abus des privileges, immunit~s et facilit~s pr~vus par la
pr6sente annexe.

2. Les modalit~s de la cooperation mentionn~e au paragraphe 1 peuvent etre pr~cis~es
dans les accords compl~mentaires vis~s A l'article XXVIII.

Article XXIII. Chaque Etat membre conserve le droit de prendre toutes les pr6cautions
utiles dans l'int~r&t de sa s6curit6.

Article XXIV. Aucun Etat membre n'est tenu d'accorder les privilfges et immunit~s
mentionn6s aux articles XIV, XV, XVI, b, e, g, et XVII, c, A ses propres ressortissants ou aux
personnes qui, au moment de prendre leurs fonctions dans cet Etat membre, y sont residents
permanents.

Article XXV. 1. Lors de la conclusion de tous contrats 6crits, autres que ceux conclus
conform~ment au statut du personnel, l'Agence est tenue de pr6voir le recours A l'arbitrage. La
clause d'arbitrage, ou l'accord particulier conclu A cet effet, sp6cifie la loi applicable et le pays
dans lequel si~gent les arbitres. La proc6dure de l'arbitrage est celle de ce pays.

2. L'ex6cution de la sentence arbitrale est r~gie par les r~gles en vigueur dans l'Etat sur le
territoire duquel la sentence est ex6cut6e.

Article XXVI. Tout Etat membre peut saisir le tribunal d'arbitrage international vis6 A
'article XVII de la Convention de tout diffrend:

a. Relatif A un dommage caus6 par l'Agence;
b. Impliquant toute autre responsabilit6 non contractuelle de 'Agence;

c. Mettant en cause le Directeur g~n~ral, un membre du personnel ou un expert de 'Agence et
pour lequel l'int6ress6 peut se r6clamer de l'immunit6 de juridiction conform6ment aux ar-
ticles XV, XVI, a, ou XVII, a, si cette immunit6 n'est pas lev6e conform6ment A l'ar-
ticle XXI. Dans les diff6rends oji l'immunit6 de juridiction est r6clam~e conform~ment aux
articles XVI, a, ou XVII, a, la responsabilit6 de l'Agence est substitu6e, pour cet arbitrage,
a celle des personnes vis6es auxdits articles.

Article XXVIL L'Agence prend les dispositions appropri6es en vue du r~glement satis-
faisant des diff~rends s'61evant entre l'Agence et le Directeur g6nral, les membres du personnel
ou les experts au sujet de leurs conditions de service.

Article XXVIII. L'Agence peut, sur dcision du Conseil, conclure avec un ou plusieurs
Etats membres des accords compl6mentaires en vue de l'ex6cution des dispositions de la
pr~sente annexe en ce qui concerne cet Etat ou ces Etats, ainsi que d'autres arrangements en vue
d'assurer le bon fonctionnement de l'Agence et la sauvegarde de ses int6rets.

ANNEXE II

DIsPosrrIONS FINANCIERES

Article premier. 1. L'exercice financier de l'Agence court du premier janvier jusqu'au
trente et un d6cembre de la meme ann6e.

2. Le Directeur g6n6ral envoie aux Etats membres, au plus tard le premier septembre de
chaque ann6e :
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a. Un projet de budget gdn~ral;
b. Des projets de budgets de programme.

3. Le budget g~n~ral comprend :
a. Une partie o( Dpenses)> oil sont inscrites les previsions de d~penses aff~rentes aux activit~s

vis6es A l'article V, 1, a, i, iii et iv, de la Convention, frais communs fixes compris, ainsi
qu'aux frais communs non fixes et aux frais de soutien concernant les programmes vis6s A
l'article V, 1, a, ii, et V, 1, b, de la Convention; les frais communs fixes et non fixes et les
frais de soutien sont d~finis dans le r~glement financier; les prdvisions de d~penses sont
r~parties par types d'activitd et par grands titres;

b. Une partie <(Recettes>> oii sont inscrites :
i. Les contributions de tous les Etats membres aux d6penses aff~rentes aux activitds vis6es

A I'article V, 1, a, i, iii et iv, de la Convention, frais communs fixes compris;

ii. Les contributions des Etats participants aux frais communs non fixes et aux frais de sou-
tien affect6s, conform~ment au r~glement financier, aux programmes vis~s A l'ar-
ticle V, 1, a, ii et V, 1, b, de la Convention;

iii. Les recettes diverses.
4. Chaque budget de programme comprend•

a. Une partie <<Dpenseso, ofi sont inscrites :
i. Les previsions de d6penses directes aff~rentes au programme, rdparties par grands titres

tels qu'ils sont d6finis dans le r~glement financier;

ii. Les pr6visions de frais communs non fixes et de frais de soutien affect6s au programme;
b. Une partie o Recettes>, o/i sont inscrites :

i. Les contributions des Etats participants aux d6penses directes vis6es k I'alin6a a, i;
ii. Les recettes diverses;

iii. Pour m~moire, les contributions des Etats participants aux frais communs non fixes et
aux frais de soutien vis~s A l'alin~a a, ii, telles qu'elles sont pr6vues au budget g~n6ral.

5. L'approbation du budget gdn6ral et de chaque budget de programme par le Conseil in-
tervient avant le d6but de chaque exercice.

6. La preparation et 1'ex6cution du budget g6n~ral et des budgets de programme s'effec-
tuent conform~ment au r~glement financier.

Article HI. 1. Si les circonstances l'exigent, le Conseil peut demander au Directeur
g~n~ral de lui soumettre un budget r~vis6.

2. Aucune d6cision entranant des d~penses suppl6mentaires n'est r6put6e approuv~e
tant que le Conseil n'a pas donn6 son accord aux prdvisions de d~penses nouvelles pr6sent~es
par le Directeur g~n~ral.

Article 11I. 1. Le Directeur g6n6ral est tenu, si le Conseil le demande, de faire figurer
au budget g~n~ral ou au budget du programme consid&6r les pr6visions de d6penses pour les
exercices suivants.

2. Lors de l'adoption des budgets annuels de l'Agence, le Conseil r6examine le niveau des
ressources et proc~de aux ajustements n6cessaires, compte tenu des variations du niveau des
prix et des changements imprdvus survenant au cours de l'exdcution des programmes.

Article IV. 1. Les ddpenses autorisdes au titre des activitds visdes A 'article V de la
Convention sont couvertes par des contributions qui sont ddtermindes conformdment A 'ar-
ticle XIII de la Convention.

2. Lorsqu'un Etat adhere A la Convention conformdment A son article XXII, il est pro-
c~d A une nouvelle determination des contributions des autres Etats membres. Un nouveau
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bar~me, qui prend effet A une date fixe par le Conseil, est dtabli sur la base des statistiques du
revenu national relatives aux m~mes ann6es de r6f~rence que pour le bardme existant. Des rem-
boursements sont effectuds, le cas 6ch~ant, afin que les contributions vers~es par tous les Etats
membres pour l'exercice en cours soient conformes A la decision du Conseil.

3. a. Les modalit6s de versement des contributions propres A assurer la tr6sorerie de
l'Agence sont d&ermin6es par le r~glement financier.

b. Le Directeur g~n6ral communique aux Etats membres le montant de leurs contribu-
tions et les dates auxquelles les versements doivent etre effectu6s.

Article V. 1. Les budgets de I'Agence sont exprim6s en unit6s de compte. L'unit6 de
compte est d6finie par un poids de 0,88867088 gramme d'or fin; le Conseil peut, par d6cision
prise A l'unanimit6 de tousles Etats membres, adopter une autre d6finition de l'unit6 de compte.

2. Chaque Etat membre verse le montant de ses contributions dans sa propre monnaie.

Article VI. 1. Le Directeur g6n6ral tient un compte exact de toutes les recettes et
d6penses. A la cl6ture de l'exercice, le Directeur g6n6ral tablit, conform~ment au r~glement
financier, des comptes annuels distincts pour chacun des programmes vis6s A l'article V de la
Convention.

2. Les comptes budg6taires, le budget et la gestion financi~re, ainsi que tous autres actes
ayant des incidences financires, sont examin6s par une Commission de v6rification des comp-
tes. Le Conseil d6signe, A la majorit6 des deux tiers de tous les Etats membres, les Etats mem-
bres qui, par rotation sur une base 6quitable, sont invit6s A nommer, de prdf6rence parmi leurs
propres fonctionnaires de rang dlev6, des commissaires aux comptes, et nomme, parmi ceux-ci,
A la mme majorit6 et pour une p6riode ne d6passant pas trois ans, le president de la Commis-
sion.

3. La v6rification, qui a lieu sur pices et au besoin sur place, a pour objet de s'assurer
que les d~penses sont conformes aux prdvisions budg6taires et de constater la lgalit6 et la
r~gularit6 des 6critures. La Commission fait 6galement rapport sur la gestion dconomique des
ressources financires de l'Agence. Apr~s la clbture de chaque exercice, la Commission 6tablit
un rapport qu'elle adopte A la majorit6 de ses membres et adresse ensuite au Conseil.

4. La Commission de verification des comptes accomplit toutes autres fonctions
prescrites par le r~glement financier.

5. Le Directeur g~n~ral fournit aux commissaires aux comptes toute information et
assistance dont ils peuvent avoir besoin pour s'acquitter de leur tache.

ANNEXE III

PROGRAMMES FACULTATIFS COUVERTS PAR L'ARTICLE V, 1, b, DE LA CONVENTION

Article premier. 1. Lorsqu'une proposition tendant A la r6alisation d'un programme
facultatif couvert par l'article V, 1, b, de la Convention est present~e, le Pr6sident du Conseil la
communique A tous les Etats membres pour examen.

2. Lorsque le Conseil, conform~ment 'article XI, 5, c, i, de la Convention, a accept6 la
r6alisation d'un programme facultatif dans le cadre de rAgence, tout Etat membre qui n'a pas
l'intention d'y participer doit, dans un dMlai de trois mois, se d6clarer formellement non in-
t~ress6 A y participer; les Etats participants 6tablissent une dclaration qui, sous r6serve de l'ar-
ticle III, 1, precise leurs engagements en ce qui concerne
a. Les phases du programme;
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b. Les conditions de sa r~alisation, notamment le calendrier, l'enveloppe financi~re indicative
et les sous-enveloppes indicatives relatives aux phases du programme, ainsi que toute autre
disposition concernant sa gestion et son ex6cution;

c. Le bar~me des contributions fix6 conform~ment A l'article XIII, 2, de la Convention;
d. La dur6e et le montant du premier engagement financier ferme.

3. La declaration est transmise au Conseil pour information, en meme temps qu'un pro-
jet de r~glement d'ex~cution soumis A son approbation.

4. Si un Etat participant n'est pas en mesure de souscrire aux dispositions 6nonc6es dans
la d6claration et le r~glement d'ex6cution dans le d61ai que fixe la d~claration, il cesse d'etre Etat
participant. Les autres Etats membres peuvent par la suite devenir Etats participants en
souscrivant A ces dispositions dans des conditions A d6terminer avec les Etats participants.

Article II. 1. Le programme est ex~cut6 conform~ment aux dispositions de la Conven-
tion et, sauf stipulation contraire de la pr6sente annexe ou du r~glement d'ex6cution, aux r~gles
et proc6dures en vigueur A l'Agence. Les decisions du Conseil sont prises conform6ment A la
pr6sente annexe et au r~glement d'ex~cution. A d~faut de dispositions expresses de la pr~sente
annexe ou du r~glement d'ex6cution, les r~gles de vote fix6es par la Convention ou le riglement
int6rieur du Conseil s'appliquent.

2. Les d6cisions relatives au d~marrage d'une nouvelle phase sont prises A la majorit6 des
deux tiers de tous les Etats participants, A condition que cette majorit6 repr~sente au moins les
deux tiers des contributions au programme. Si la d6cision d'entreprendre un nouvelle phase ne
peut etre prise, les Etats participants qui d~sirent n~anmoins poursuivre l'ex6cution du pro-
gramme se consultent et fixent les modalit6s de sa continuation. Ils en informent le Conseil qui
prend, le cas 6ch6ant, toutes dispositions n6cessaires.

Article II. 1. Lorsque le programme comprend une phase de d~finition de projet, les
Etats participants proc~dent, au terme de celle-ci, A une nouvelle 6valuation du cofit du pro-
gramme. Si cette nouvelle 6valuation fait apparaitre un d6passement de plus de 20 % de
l'enveloppe financi~re indicative vis6e A Particle premier, tout Etat participant peut se retirer du
programme. Les Etats participants qui d6sirent n6anmoins en poursuivre 'ex6cution se consul-
tent et fixent les modalit6s de sa continuation. Ils en informent le Conseil qui prend, le cas
6ch~ant, toutes dispositions n6cessaires.

2. Au cours de chacune des phases d6finies dans la d6claration, le Conseil, A la majorit6
des deux tiers de tous les Etats participants, adopte les budgets annuels A l'int6rieur de
l'enveloppe ou des sous-enveloppes financires consid~rdes.

3. Le Conseil fixe une proc6dure permettant de r6viser l'enveloppe ou les sous-
enveloppes financires en cas de variation du niveau des prix.

4. Lorsque l'enveloppe ou une sous-enveloppe financire doit etre r6vis6e pour des
motifs autres que ceux vis~s aux paragraphes 1 et 3, les Etats participants appliquent la pro-
c6dure suivante :
a. Nul Etat participant ne peut se retirer du programme s'il n'y a pas de d6passements

cumulatifs de cofit sup6rieurs A 20 % du montant de r'enveloppe financi~re initiale ou de la
nouvelle enveloppe financire d6finie conform~ment A la proc6dure fix6e au paragraphe 1;

b. En cas de d6passements cumulatifs de cofit suprieurs a 20 % du montant de 'enveloppe
consid6r6e, chaque Etat participant peut se retirer du programme. Les Etats qui d~sirent
n~anmoins en poursuivre l'ex6cution se consultent, fixent les modalit6s de sa continuation et
informent le Conseil qui prend, le cas 6ch6ant, toutes dispositions n6cessaires.

Article IV. L'Agence, agissant pour le compte des Etats participants, est propri6taire
des satellites, syst~mes spatiaux et autres biens produits dans le cadre du programme ainsi que
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des installations et dquipements acquis pour son execution. Toute cession de propri~td est
dcid~e par le Conseil.

Article V. 1. La d~nonciation de la Convention par un Etat membre entraine le retrait
de celui-ci de tous les programmes auxquels il participe. L'article XXIV de la Convention s'ap-
plique aux droits et obligations resultant de ces programmes.

2. La dcision de ne pas continuer A participer A un programme en application de l'ar-
ticle II, 2, ou de s'en retirer en application de l'article III, 1, et III, 4, b, prend effet Ala date A la-
quelle le Conseil a requ les informations vis6es dans lesdits articles.

3. L'Etat participant qui d6cide de ne pas continuer A participer A un programme en ap-
plication de l'article 11, 2, ou qui s'en retire en application de l'article III, 1, et 111, 4, b, conserve
les droits acquis aux Etats participants au jour de la prise d'effet du retrait. A partir de cette
date, aucun droit ou obligation le concernant ne peut naitre de la partie du programme A la-
quelle il ne participe plus. II reste tenu de financer sa quote-part des credits de paiement cor-
respondant aux cr6dits d'engagement votes au titre du budget de l'exercice en cours ou des exer-
cices antdrieurs et relatifs A la phase du programme dont l'ex6cution est en cours. Toutefois, les
Etats participants peuvent convenir A l'unanimit6, dans la d6claration, qu'un Etat qui decide de
ne pas continuer Ai participer A un programme ou qui s'en retire reste tenu de financer la totalit6
de sa quote-part de l'enveloppe initiale ou des sous-enveloppes du programme.

Article VI. 1. Les Etats participants peuvent d6cider d'arrter l'exdcution d'un pro-
gramme A la majorit6 des deux tiers de tous les Etats participants repr6sentant au moins les
deux tiers des contributions au programme.

2. L'Agence notifie aux Etats participants l'achvement du programme conform~ment
au r~glement d'ex6cution; celui-ci cesse d'8tre en vigueur ds reception de cette notification.

ANNEXE IV

INTERNATIONALISATION DES PROGRAMMES NATIONAUX

Article premier. L'objectif principal de l'internationalisation des programmes natio-
naux est que chaque Etat membre offre aux autres Etats membres la possibilit6 de participer, au
sein de l'Agence, A tout nouveau projet spatial civil qu'il se propose d'entreprendre, soit seul,
soit en collaboration avec un autre Etat membre. A cette fin :
a. Chaque Etat membre notifie au Directeur g~n~ral de l'Agence tout projet de ce genre avant

le debut de sa phase B (phase de definition d~taille);
b. Le calendrier et la teneur de la proposition de participation doivent permettre aux autres

Etats membres d'entreprendre une part appreciable des travaux relatifs au projet; l'Agence
doit 8tre promptement informe des raisons qui peuvent s'y opposer et des conditions 6ven-
tuelles dont l'Etat membre qui prend rinitiative du projet peut souhaiter assortir 'attribu-
tion de travaux A d'autres Etats membres;

c. L'Etat membre qui prend l'initiative du projet precise les modalit~s qu'il propose pour sa
gestion technique et indique en m~me temps les motifs sur lesquels il se fonde;

d. L'Etat membre qui prend l'initiative du projet fait ce qui est en son pouvoir pour int~grer
dans le cadre dudit projet toutes les r~ponses raisonnables, sous reserve qu'un accord sur le
niveau des d~penses et le mode de repartition de ces d~penses et des travaux intervienne
dans les limites du calendrier impos6 par les decisions relatives au projet; il pr~sente ensuite
une proposition formelle au titre de I'annexe III, lorsque le projet doit Etre ex~cut confor-
moment A ladite annexe;
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e. L'ex~cution d'un projet dans le cadre de l'Agence n'est pas exclue du seul fait que ce projet
ne suscite pas la participation d'autres Etats membres dans la mesure propos6e A l'origine
par I'Etat membre qui prend l'initiative du projet.

Article II. Les Etats membres font ce qui est en leur pouvoir afin que les projets spatiaux
bilat6raux ou multilatraux qu'ils entreprennent en cooperation avec des Etats non membres ne
portent pas pr6judice aux objectifs scientifiques, 6conomiques ou industriels de I'Agence. En
particulier :
a. Ils en informent I'Agence dans la mesure oii ils estiment que cette communication ne porte

pas prejudice auxdits projets;
b. Ils discutent les projets ainsi communiques avec les autres Etats membres en vue d'6tablir le

cadre d'une participation plus dtendue. Si une participation plus 6tendue s'avre possible,
les procedures pr6vues A. l'article I, b A e, s'appliquent.

ANNEXE V

POLITIQUE INDUSTRIELLE

Article premier. 1. Pour l'application de la politique industrielle vis~e A l'article VII de
la Convention, le Directeur g~n6ral agit en se conformant aux dispositions de la pr~sente an-
nexe et aux directives du Conseil.

2. Le Conseil examine le potentiel et la structure de l'industrie en fonction des activit6s
de l'Agence, et notamment :
a. La structure g6n~rale de l'industrie et les groupements industriels;
b. Le degr6 de sp~cialisation souhaitable dans l'industrie et les moyens de l'atteindre;
c. La coordination des politiques industrielles nationales pertinentes;
d. L'interaction avec les politiques industrielles pertinentes d'autres organismes interna-

tionaux;
e. Les relations entre la capacit6 de production industrielle et les possibilit~s de d6bouch6s;
f. L'organisation du dialogue avec les industriels;
afin d'etre en mesure de suivre et, le cas 6ch6ant, d'adapter la politique industrielle de l'Agence.

Article II. 1. Dans la passation de tous les contrats, l'Agence donne la pr6f6rence A
l'industrie et aux organisations des Etats membres. Cependant, A l'int6rieur de chaque pro-
gramme facultatif couvert par l'article V, 1, b, de la Convention, une pr6f~rence particuli~re est
donn6e A l'industrie et aux organisations des Etats participants.

2. Le Conseil determine si et dans quelle mesure i'Agence peut ddroger A ]a clause de
preference ci-dessus.

3. L'appartenance d'une entreprise A Fun des Etats membres est jug6e A la lumire des
critres suivants : localisation de son si~ge social, de ses centres de d6cision et de ses centres de
recherche, et territoire sur lequel les travaux doivent etre ex6cut~s. Dans les cas douteux, le
Conseil d6cide si une entreprise doit etre consid~r~e comme relevant ou non de Fun des Etats
membres.

Article III. 1. Le Directeur g~nral doit, pendant le stade initial de 'action conduisant
A l'attribution du contrat et avant l'envoi des appels d'offres, soumettre A I'approbation du
Conseil la politique d'approvisionnement qu'iI se propose de suivre pour tout contrat :
a. Dont le montant estimatif est sup~rieur A certaines limites qui sont fix6es par les rbglements

relatifs A la politique industrielle et qui dependent de la nature des travaux;
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b. Ou qui, de l'avis du Directeur g~n~ral, n'est suffisamment couvert par les r~glements relatifs
A la politique industrielle ou par les directives supplmentaires 6tablies par le Conseil ou qui
pourrait donner lieu A conflit avec ces r glements ou directives.
2. Les directives suppl6mentaires mentionnes au paragraphe 1, b, sont 6tablies p~rio-

diquement par le Conseil s'il les juge utiles afin de pr6ciser les domaines pour lesquels il y a lieu
de lui en r6f6rer pr6alablement ainsi qu'il est pr~vu au paragraphe 1.

3. Le Directeur g6n~ral attribue directement les contrats de l'Agence sans autre recours
au Conseil, sauf dans les cas suivants :
a. Lorsqu'il ressort de 1'6valuation des soumissions qu'il y a lieu de recommander un contrac-

tant dont le choix va A l'encontre soit des instructions pr~alables donn6es par le Conseil en
application du paragraphe 1, soit des directives g~n6rales sur la politique industrielle
adopt6es A la suite des &udes du Conseil vis6es A I'article I, 2; le Directeur g6n6ral soumet
alors le cas au Conseil pour dcision en exposant les raisons pour lesquelles il estime qu'une
derogation est n6cessaire et en indiquant 6galement si une autre d6cision du Conseil consti-
tuerait, sur le plan technique, op6rationnel ou autre, une alternative recommandable;

b. Lorsque, pour des raisons sp6cifiques, le Conseil a d6cid6 de proc6der A un nouvel examen
avant l'attribution d'un contrat.

4. Le Directeur g6n~ral fait rapport au Conseil, A intervalles r6guliers A d6finir, sur les
contrats attribu6s au cours de la p~riode 6coul6e ainsi que sur les actions conduisant A l'attribu-
tion de contrats qui sont pr6vues pour la p6riode suivante, afin de permettre au Conseil de
suivre la mise en ceuvre de la politique industrielle de l'Agence.

Article IV. La r6partition g~ographique de l'ensemble des contrats de l'Agence est r6gie
par les r~gles g6n6rales suivantes :

1. Le coefficient de retour global d'un Etat membre est d6fini comme le rapport entre le
pourcentage des contrats qu'il a regus, calculM par rapport au montant total des contrats passes
dans l'ensemble des Etats membres, et son pourcentage total de contribution. Toutefois, dans
le calcul de ce coefficient de retour global, il n'est pas tenu compte des contrats pass6s ni des
contributions vers~es par les Etats membres dans le cadre d'un programme entrepris :
a. Au titre de l'article VIII de la Convention portant cr6ation d'une Organisation europ6enne

de recherches spatiales, sous r6serve que l'arrangement pertinent contienne des dispositions
A cet effet ou que tous les Etats participants donnent ult~rieurement leur accord A
l'nanimnit6;

b. Au titre de l'article V, 1, b, de la pr6sente Convention, sous r6serve que tous les Etats par-
ticipants initiaux donnent leur accord A l'unanimit6.

2. Pour le calcul des coefficients de retour, le montant de chaque contrat est pond6r6 en
fonction de son interet technologique. Les facteurs de pond6ration sont d6finis par le Conseil.
Plusieurs facteurs de pond6ration peuvent &re appliqu6s pour un meme contrat lorsque son
montant est important.

3. La r6partition des contrats passes par l'Agence doit tendre vers une situation idale
dans laquelle tous les coefficients de retour global sont 6gaux A 1.

4. Les coefficients de retour sont calcul6s trimestriellement et cumul6s en vue des
examens formels pr~vus au paragraphe 5.

5. Des examens formels de la situation de la repartition g6ographique dds contrats ont
lieu tous les trois ans.

6. Pour chaque Etat membre, la repartition des contrats entre deux examens formels de
la situation doit &re telle que, lors de chaque examen formel, le coefficient de retour global
cumul6 ne s' carte pas sensiblement de la valeur idale. Pour les trois premieres ann6es, la
limite inf6rieure du coefficient de retour cumulk est fix6e A 0,8. Lors de chaque examen formel,
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le Conseil peut rdviser la valeur de cette limite infdrieure pour la p~riode triennale suivante,
6tant entendu qu'elle ne doit jamais descendre au-dessous de 0,8.

7. Des 6valuations distinctes des coefficients de retour sont faites et communiqu6es au
Conseil pour des cat6gories de contrats A d6finir par celui-ci, en particulier les contrats de
recherche et de ddveloppement de pointe et les contrats portant sur les technologies ies aux
projets. Le Directeur g6nral discute ces 6valuations avec le Conseil, A intervalles r6guliers A
d6finir, en vue de determiner les mesures n6cessaires pour corriger les dds~quilibres 6ventuels.

Article V. 1. Si, A l'occasion de l'un des examens formels pr6vus pour la fin de chaque
pdriode triennale, le coefficient de retour global d'un Etat membre se situe au-dessous de la
limite inf6rieure d~finie A l'article IV, 6, le Directeur g6n6ral soumet au Conseil des propositions
visant A redresser la situation dans un d6lai d'un an. Ces propositions s'inscrivent dans le cadre
des r~gles de rAgence r6gissant la passation des contrats.

2. Si, apr~s ce d6lai d'un an, le d6s6quilibre persiste, le Directeur g6n6ral soumet au
Conseil des propositions dans lesquelles la n6cessit6 de redresser la situation remporte sur les
r~gles de rAgence r~gissant la passation des contrats.

Article VI. Toute d6cision prise pour des raisons de politique industrielle et ayant pour
effet d'exclure une entreprise donn6e ou une organisation d'un Etat membre des soumissions en
vue de l'attribution des contrats de l'Agence dans un domaine donnd requiert l'accord de cet
Etat membre.
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[ITALIAN TEXT - TEXTE ITALIEN]

CONVENZIONE ISTITUTIVA DI UNA AGENZIA SPAZIALE
EUROPEA

Gli Stati contraenti della presente Convenzione,
Considerando che l'ampiezza delle risorse umane, tecniche e finanziarie neces-

sarie alle attivit& relative al campo spaziale tale da superare le possibilitA individuali
dei Paesi europei;

Considerando la Risoluzione della Conferenza Spaziale Europea adottata
il 20 dicembre 1972 e confermata dalla Conferenza Spaziale Europea il 31 luglio
1973, che decide di creare una nuova organizzazione, chiamata «Agenzia spaziale
europea>>, derivante dall'Organizzazione europea per le Ricerche spaziali e
dall'Organizzazione europea per la Messa a punto e la Costruzione di Vettori
spaziali, e che un'integrazione dei programmi spaziali nazionali europei, per quanto
ragionevolmente possibile approfondita e rapida, verrA ricercata per realizzare un
programma spaziale europeo;

Desiderando proseguire e potenziare la cooperazione europea, a fini esclusiva-
mente pacifici, nei settori della ricerca e della tecnologia spaziali e delle relative ap-
plicazioni, in vista della loro utilizzazione a scopi scientifici e per sistemi spaziali
operativi di applicazioni;

Desiderando, per conseguire tali scopi, istituire un'organizzazione spaziale
europea unica che consenta di accrescere l'efficacia globale dello sforzo spaziale
europeo, con una migliore utilizzazione delle risorse attualmente destinate allo
spazio, e definire un programma spaziale europeo, avente fini esclusivamente
pacifici;

Convengono quanto segue:

Articolo I. ISTITUZIONE DELL'AGENZIA

1. Con la presente Convenzione istituita un'organizzazione europea,
chiamata < Agenzia spaziale europea>>, qui appresso denominata o l'Agenzia>.

2. I membri dell'Agenzia, qui appresso denominati (gli Stati membri>>, sono
gli Stati contraenti della presente Convenzione conformemente agli articoli XX
e XXII.

3. Tutti gli Stati membri partecipano alle attivitA obbligatorie indicate all'ar-
ticolo V, 1, a, e contribuiscono alle spese comuni fisse dell'Agenzia menzionate
nell'allegato II.

4. La sede dell'Agenzia 6 situata nella regione di Parigi.

Articolo II. Scoao
L'Agenzia ha lo scopo di assicurare e sviluppare, a fini esclusivamente pacifici, la

cooperazione fra Stati europei nel campo della ricerca e della tecnologia spaziali e
delle loro applicazioni spaziali, in vista della loro utilizzazione a scopi scientifici e per
sistemi spaziali operativi di applicazioni:
a. Elaborando e mettendo in opera una politica spaziale europea a lungo termine,

raccomandando agli Stati membri degli obiettivi in materia spaziale e concertan-
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do le politiche degli Stati membri nei confronti di altre organizzazioni e istituzioni
nazionali e internazionali;

b. Elaborando e mettendo in opera attivitA e programmi nel campo spaziale;
c. Coordinando il programma spaziale europeo e i programmi nazionali, nonch6 in-

tegrando questi ultimi progressivamente, e per quanto possibile completamente,
nel programma spaziale europeo, con particolare riguardo allo sviluppo di
satelliti di applicazioni;

d. Elaborando e mettendo in opera la politica industriale appropriata al suo pro-
gramma e raccomandando agli Stati membri una politica industriale coerente.

Articolo IL INFORMAZIONI E DATI

1. Gli Stati membri e l'Agenzia facilitano lo scambio di informazioni scien-
tifiche e tecniche relative ai settori della ricerca e della tecnologia spaziali e delle loro
applicazioni spaziali, restando inteso che nessuno Stato membro obbligato a com-
unicare un'informazione ottenuta al di fuori dell'Agenzia quando ritiene che ci6 sia
incompatibile con le esigenze della sua sicurezza, con le clausole dei suoi accordi con
terzi o con le condizioni in base alle quali ha ottenuto detta informazione.

2. L'Agenzia, assicurando l'esecuzione delle attivitA indicate nell'articolo V,
cura che i loro risultati scientifici siano pubblicati o, comunque, resi ampiamente ac-
cessibili dopo la loro utilizzazione da parte dei ricercatori responsabili degli
esperimenti. I dati spogliati che ne risultano sono di proprietA dell'Agenzia.

3. Nella stipulazione dei contratti o nella conclusione degli accordi, l'Agenzia
riserva, per quanto concerne le invenzioni e i dati tecnici che ne derivano, i diritti ap-
propriati alla salvaguardia dei suoi interessi, di quelli degli Stati membri partecipanti
al programma considerato, e di quelli delle persone fisiche o giuridiche sottoposte
alla loro giurisdizione. Questi diritti comportano, specialmente, diritti di accesso, di
comunicazione e di utilizzazione. Queste invenzioni e dati tecnici sono portati a cono-
scenza degli Stati partecipanti.

4. Le invenzioni e i dati tecnici che sono di proprietA dell'Agenzia vengono
comunicati agli Stati membri, che per esigenze proprie e a titolo gratuito, possono
utilizzarli nonchd farli utilizzare dalle persone fisiche o giuridiche sottoposte alla loro
giurisdizione.

5. Le norme particolareggiate di applicazione delle disposizioni che precedono
sono adottate dal Consiglio con la maggioranza dei due terzi di tutti gli Stati membri.

Articolo IV. SCAMBI DI PERSONE

Gli Stati membri facilitano gli scambi di persone la cui attivith si riferisce ai set-
tori di competenza dell'Agenzia, nei limiti compatibili con l'applicazione generale
delle leggi e dei regolamenti che disciplinano l'entrata o il soggiorno nel loro ter-
ritorio, nonchd l'uscita dal medesimo.

Articolo V. ATTITA' E PROGRAMMI
1. Le attivit& dell'Agenzia comprendono attivitA obbligatorie, alle quali parte-

cipano tutti gli Stati membri, e attivitA facoltative, alle quali partecipano tutti gli
Stati membri, salvo quelli che formalmente si dichiarano non interessati a partecipar-
vi.
a. In relazione alle attivitA obbligatorie, l'Agenzia:

i. Assicura l'esecuzione delle attivitA di base, quali l'insegnamento, la documen-
tazione, lo studio di progetti futuri e i lavori di ricerca tecnologica;
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ii. Assicura l'elaborazione e l'esecuzione di un programma scientifico com-
prendente satelliti e altri sistemi spaziali;

iii. Raccoglie e dirama agli Stati membri le informazioni pertinenti, segnala le
lacune o le ripetizioni, fornisce consigli e assistenza in vista dell'armonizza-
zione dei programmi internazionali e nazionali;

iv. Mantiene regolari contatti con gli utilizzatori di tecniche spaziali e si informa
delle loro esigenze.

b. In relazione alle attivitA facoltative, l'Agenzia assicura, conformemente alle
disposizioni dell'allegato III, l'esecuzione di programmi che, in particolare,
possono comprendere:

i. Lo studio, lo sviluppo, la costruzione, il lancio, la messa in orbita e il con-
trollo di satelliti e di altri sistemi spaziali;

ii. Lo studio, lo sviluppo, la costruzione e la messa in opera di mezzi di lancio e
di sistemi di trasporto spaziali.

2. Nel campo delle applicazioni spaziali, l'Agenzia pub, eventualmente,
assicurare attivitA operative alle condizioni che sono definite dal Consiglio a mag-
gioranza di tutti gli Stati membri. A tale titolo, I'Agenzia:
a. Mette a disposizione degli organismi di sfruttamento interessati le proprie instal-

lazioni che possano loro essere utili;
b. Assicura, eventualmente, per conto degli organi di sfruttamento interessati, il

lancio, la messa in orbita e il controllo di satelliti operativi di applicazioni;
c. Svolge ogni altra attivitA che possa esser richiesta dagli utilizzatori e approvata

dal Consiglio.
I costi di queste attivitA operative sono sostenuti dagli utilizzatori interessati.
3. In relazione al coordinamento ed all'integrazione dei programmi men-

zionati all'articolo II, c, l'Agenzia viene tempestivamente informata dagli Stati mem-
bri dei progetti relativi a nuovi programmi spaziali, facilita le consultazioni fra gli
Stati membri, procede a tutte le valutazioni necessarie e formula regole appropriate
che sono adottate dal Consiglio all'unanimitA di tutti gli Stati membri. Gli obiettivi e
le procedure per l'internazionalizzazione dei programmi figurano nell'allegato IV.

Articolo VI. INSTALLAZIONI E SERVIZI

1. Per resecuzione dei programmi che le sono affidati, l'Agenzia:
a. Mantiene la capacitA interna necessaria alla preparazione ed alla supervisione dei

suoi compiti e, a tal fine, realizza e fa funzionare gli stabilimenti e le installazioni
necessari alla sue attivitA;

b. Pu6 stipulare accordi speciali per consentire che istituzioni nazionali degli Stati
membri eseguano determinate parti dei suoi programmi o vi cooperino, ovvero
per prendere direttamente a suo carico la gestione di talune installazioni na-
zionali.

2. Nella realizzazione dei loro programmi, gli Stati membri e l'Agenzia si
adoperano al fine di utilizzare nel modo migliore e con prioritA le loro installazioni
esistenti ed i loro servizi disponibili, nonch6 di pervenire alia loro razionalizzazione;
in conseguenza, non creano ulteriori installazioni o servizi se non dopo aver
esaminato la possibilitA di far ricorso ai mezzi esistenti.
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Articolo VII. POLITICA INDUSTRIALE

1. La politica industriale che l'Agenzia ha il compito di elaborare e di metter in
opera, ai sensi dell'articolo II, d, deve essere concepita specialmente in modo da:
a. Rispondere, in modo economicamente efficiente, alle esigenze del programma

spaziale europeo e dei programmi spaziali nazionali coordinati;
b. Migliorare la competitivitA dell'industria europea nel mondo, sostenendo e

sviluppando la tecnologia spaziale e incoraggiando la razionalizzazione e lo
sviluppo di una struttura industriale adeguata alle esigenze del mercato, utilizzan-
do, in primo luogo, il potenziale industriale, giA esistente, di tutti gli Stati mem-
bri;

c. Garantire che tutti gli Stati membri partecipino, in equa misura rispetto al loro
contributo finanziario, alla messa in opera del programma spaziale europeo e al
connesso sviluppo della tecnologia spaziale; in particolare, 'Agenzia, per l'esecu-
zione dei suoi programmi, accorda, nei limiti del possibile, la preferenza alle in-
dustrie della totalitA degli Stati membri, le quali ricevono le pi ampie possibilita
di partecipare ai lavori di interesse tecnologico intrapresi per suo conto;

d. Beneficiare dei vantaggi del ricorso alla concorrenza in tutti i casi, salvo quando
ci6 sia incompatibile con gli altri obiettivi definiti per la politica industriale.

Altri obiettivi possono essere definiti dal Consiglio deliberante all'unanimita di
tutti gli Stati membri.

Le disposizioni particolareggiate per la realizzazione di tali obiettivi figurano
nell'allegato V e nei regolamenti che sono adottati dal Consiglio a maggioranza dei
due terzi di tutti gli Stati membri e che formano oggetto di revisioni periodiche.

2. Per l'esecuzione dei suoi programmi, l'Agenzia fa il piii grande ricorso a
contraenti esterni, compatibilmente con il mantenimento della capacita interna men-
zionata all'articolo VI, 1.

Articolo VIII. VETTORI E ALTRI SISTEMI DI TRASPORTO SPAZIALI

1. Nel definire le sue missioni, l'Agenzia tiene conto dei vettori o altri sistemi di
trasporto spaziali sviluppati o nell'ambito dei suoi programmi, o da uno Stato mem-
bro, o con un contributo sostanziale dell'Agenzia stessa, e accorda la preferenza alla
loro utilizzazione per i carichi utili adeguati salvo quando tale utilizzazione presenti,
rispetto all'utilizzazione di altri vettori o mezzi di trasporto spaziali disponibili
all'epoca considerata, uno svantaggio irragionevole sul piano del costo, dell'affidabi-
litr e dell'adeguatezza alla missione.

2. Se delle attivitA o dei programmi contemplati all'articolo V comportano
l'utilizzazione di vettori o di altri sistemi di trasporto spaziali, gli Stati partecipanti
fanno conoscere al Consiglio, al momento in cui il programma in questione gli viene
sottoposto per l'approvazione o l'accettazione, quale il vettore o il sistema di
trasporto spaziale previsto. Se, nel corso dell'esecuzione di un programma, gli Stati
partecipanti desiderano ricorrere a un vettore o ad un sistema di trasporto spaziale
diverso da quello inizialmente adottato, il Consiglio si pronunzia su tale cambiamen-
to, seguendo le stesse regole che valgono per l'approvazione o raccettazione iniziali
del programma.

Articolo IX. Uso DELLE INSTALLAZIONI, AIUTO AGLI STATI
MEMBRI E FORNITURA DI PRODOTTI

1. Qualora l'utilizzazione delle installazioni destinate alle proprie attivita e ai
propri programmi non ne venga compromessa, l'Agenzia le mette a disposizione di
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ogni Stato membro che ne faccia domanda per i bisogni del proprio programma, a
spese del predetto Stato. Il Consiglio determina, a maggioranza dei due terzi di tutti
gli Stati membri, le modalitA pratiche relative a tale messa a disposizione.

2. Se, al di fuori delle attiviti e dei programmi menzionati nell'articolo V, ma
nell'ambito degli scopi dell'Agenzia, uno o pifi Stati membri desiderano in-
traprendere un progetto, il Consiglio pu6 decidere a maggioranza dei due terzi di tut-
ti gli Stati membri di accordare l'assistenza dell'Agenzia. Le spese effettuate a questo
titolo dall'Agenzia sono a carico dello Stato membro o degli Stati membri interessati.

3. a. I prodotti sviluppati nell'ambito di un programma dell'Agenzia sono
forniti a qualsiasi Stato membro che abbia partecipato al finanziamento di tale pro-
gramma e che ne faccia domanda per le proprie esigenze. Il Consiglio determina, a
maggioranza dei due terzi di tutti gli Stati membri, le modalitA pratiche secondo le
quali tali prodotti sono forniti e, in particolare, le disposizioni che l'Agenzia deve
prendere nei confronti dei suoi contraenti affinch6 lo Stato membro richiedente possa
procurarsi tali prodotti.

b. Questo Stato membro pu6 domandare all'Agenzia di dire se stima che i
prezzi proposti dai contraenti siano giusti e ragionevoli e se essa li considererebbe ac-
cettabili, nelle stesse condizioni, per il soddisfacimento dei suoi fabbisogni.

c. Il soddisfacimento delle richieste indicate al presente paragrafo non pu6
comportare alcun costo aggiuntivo per l'Agenzia, e lo Stato membro interessato sos-
tiene tutti i costi che ne derivano.

Articolo X. ORGANI
Gli organi dell'Agenzia sono il Consiglio e il Direttore Generale, che 6 assistito

dal personale.

Articolo XI. IL CONSIGLIO

1. Il Consiglio 6 composto dai rappresentanti degli Stati membri.
2. Il Consiglio si riunisce secondo le esigenze, sia al livello dei delegati sia a

quello dei ministri. Le riunioni si tengono presso la sede dell'Agenzia, salvo decisione
contraria del Consiglio.

3. a. II Consiglio elegge per due anni un Presidente e dei Vicepresidenti, i cui
mandati sono rinnovabili una sola volta per un periodo di un anno. II Presidente
dirige i lavori del Consiglio e assicura la preparazione delle sue decisioni; informa gli
Stati membri delle proposte per la realizzazione di un programma facoltativo; appor-
ta il suo contributo al coordinamento delle attivitA degli organi dell'Agenzia. Man-
tiene il collegamento con gli Stati membri, attraverso i loro delegati al Consiglio, per
le questioni di politica generale relative all'Agenzia e cerca di armonizzare i loro punti
di vista in materia. Tra una sessione e l'altra, consiglia il Direttore Generale e riceve
da lui tutte le informazioni necessarie.

b. I1 Presidente 6 assistito da un Ufficio, la cui composizione decisa dal Con-
siglio e che si riunisce su convocazione del Presidente. L'Ufficio svolge una funzione
consultiva presso il Presidente per la preparazione delle riunioni del Consiglio.

4. Il Consiglio, quando si riunisce a livello dei ministri, elegge un Presidente
per la durata della sessione. Questi convoca la sessione ministeriale seguente.

5. Oltre alle funzioni definite in altri articoli delia presente Convenzione e in
conformitA alle sue disposizioni, il Consiglio:
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a. Per quanto concerne le attivitA e il programma indicati all'articolo V, 1, a, i e ii:
i. Approva, a maggioranza di tutti gli Stati membri, le attivita e il programma;

le decisioni prese a questo titolo possono essere modificate solo da nuove
decisioni prese a maggioranza dei due terzi di tutti gli Stati membri;

ii. Determina con decisione unanime di tutti gli Stati membri il livello delle
risorse che debbono essere messe a disposizione dell'Agenzia durante il quin-
quennio avvenire;

iii. Determina, con decisione unanime di tutti gli Stati membri, verso la fine del
terzo anno di ciascun quinquennio e dopo un riesame della situazione, il
livello delle risorse che debbono essere messe a disposizione dell'Agenzia per
il nuovo quinquennio che comincia con lo spirare di questo terzo anno;

b. Per quanto concerne le attivitA indicate nell'articolo V, 1, a, iii e iv:
i. Definisce una politica dell'Agenzia che corrisponda alla sua missione;

ii. Adotta, a maggioranza dei due terzi di tutti gli Stati membri, raccomanda-
zioni agli Stati membri;

c. Per quanto concerne i programmi facoltativi indicati nell'articolo V, 1, b:
i. Accetta, a maggioranza di tutti gli Stati membri, ciascuno di questi program-

mi;
ii. Determina eventualmente, nel corso della loro esecuzione, l'ordine di

precedenza fra i programmi;
d. Stabilisce i piani di lavoro annuali dell'Agenzia;
e. Adotta, per quanto concerne i bilanci, quali sono definiti nell'allegato II:

i. I1 bilancio generale annuale dell'Agenzia, a maggioranza dei due terzi di tutti
gli Stati membri;

ii. Ciascun bilancio di programma, a maggioranza dei due terzi degli Stati
partecipanti;

f. Adotta, a maggioranza dei due terzi di tutti gli Stati membri, il Regolamento
finanziario e tutte le altre disposizioni finanziarie dell'Agenzia;

g. Segue le spese relative alle attivitA obbligatorie e facoltative previste all'arti-
colo V, 1;

h. Approva e pubblica i conti annuali controllati dell'Agenzia;
i. Adotta, a maggioranza dei due terzi di tutti gli Stati membri, lo Statuto del per-

sonale;
j. Adotta, a maggioranza dei due terzi di tutti gli Stati membri, le regole in base alle

quali autorizzato, tenendo conto degli scopi pacifici dell'Agenzia, il
trasferimento fuori dei territori degli Stati membri di tecnologie e di prodotti
risultanti dalle attivitA dell'Agenzia o messi a punto con il suo concorso;

k. Delibera sull'ammissione di nuovi Stati membri conformemente all'articolo XXII;
1. Delibera sulle misure da adottare conformemente all'Articolo XXIV nel caso in

cui uno Stato membro denuncia la presente Convenzione o cessa di essere mem-
bro in virtii dell'articolo XVIII;

m. Prende tutte le altre misure necessarie per l'adempimento della missione
dell'Agenzia nell'ambito della presente Convenzione.
6. a. Ciascuno Stato membro dispone di un voto nel Consiglio. Tuttavia,

uno Stato membro non ha diritto di voto sulle questioni che riguardano esclu-
sivamente un programma accettato al quale esso non partecipa.
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b. Uno Stato membro non ha diritto di voto nel Consiglio se l'arretrato dei
suoi contributi all'Agenzia per l'insieme delle attivith e dei programmi menzionati
nell'articolo V ai quali esso partecipa supera l'ammontare dei contributi dovuti dallo
stesso per l'esercizio finanziario in corso. Inoltre, se l'arretrato dei contributi dovuto
da uno Stato membro a titolo di uno qualsiasi dei programmi menzionati nell'ar-
ticolo V, 1, a, ii o b ai quali esso partecipa supera l'ammontare dei contributi dovuti
dallo stesso a titolo di detto programma per l'esercizio finanziario in corso, questo
Stato non ha diritto di voto nel Consiglio sulle questioni che si riferiscono
esclusivamente a questo programma. In simile caso, tuttavia, lo Stato membro pub
essere autorizzato a votare nel Consiglio se la maggioranza dei due terzi di tutti gli
Stati membri ritiene che il mancato pagamento dei contributi sia dovuto a cir-
costanze indipendenti dalla sua volonth.

c. La presenza dei delegati della maggioranza di tutti gli Stati membri /
necessaria affinch6 il Consiglio possa deliberare validamente.

d. Salvo disposizioni contrarie della presente Convenzione, le decisioni del
Consiglio sono adottate con la maggioranza semplice degli Stati membri rappresen-
tati e votanti.

e. Per determinare l'unaminitA o le maggioranze previste nella presente Con-
venzione, non viene tenuto conto di uno Stato membro che non abbia diritto di voto.

7. I1 Consiglio adotta il suo regolamento interno.
8. a. I1 Consiglio istituisce un Comitato del programma scientifico che viene

incaricato dell'esame di ogni questione relativa al programma scientifico obbligatorio
previsto all'articolo V, 1, a, ii. I1 Consiglio autorizza il Comitato ad adottare delle
decisioni per questo programma, conservando, in tutti i casi, la propria funzione di
determinare il livello delle risorse e di adottare il bilancio annuale. II mandato del
Comitato del programma scientifico definito dal Consiglio, a maggioranza dei due
terzi di tutti gli Stati membri, conformemente alle disposizioni del presente articolo.

b. I1 Consiglio pub istituire tutti gli altri organi sussidiari necessari all'adem-
pimento della missione dell'Agenzia. II Consiglio, a maggioranza dei due terzi di tutti
gli Stati membri, decide la creazione di questi organi, ne definisce le attribuzioni e
determina i casi nei quali essi sono abilitati ad adottare delle decisioni.

c. Quando un organo sussidiario esamina una questione concernente
esclusivamente uno solo dei programmi facoltativi previsti all'articolo V, 1, b, gli
Stati non partecipanti non hanno diritto di voto, a meno che tutti gli Stati partecipan-
ti non decidano diversamente.

Articolo XlI. IL DIRETTORE GENERALE E IL PERSONALE

1. a. I1 Consiglio nomina un Direttore Generale, a maggioranza dei due terzi
di tutti gli Stati membri, per un periodo determinato, e pub mettere fine al suo man-
dato alla stessa maggioranza.

b. I1 Direttore Generale il funzionario esecutivo di grado pifi elevato
dell'Agenzia e la rappresenta in tutti i suoi atti. Egli prende tutti i provvedimenti
necessari alla gestione dell'Agenzia, all'esecuzione dei suoi programmi, all'applica-
zione della sua politica e al conseguimento del suo scopo secondo le direttive ricevute
dal Consiglio. Tutti gli stabilimenti dell'Agenzia sono sottoposti alla sua autorith.
Per quanto concerne l'amministrazione finanziaria dell'Agenzia, il Direttore
Generale si attiene alle disposizioni dell'allegato II. Egli redige per il Consiglio un
rapporto annuale che viene pubblicato. Ha inoltre la facolt, di formulare proposte di
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attivitA e di programini nonchd di misure atte ad assicurare il conseguimento dello
scopo dell'Agenzia. Partecipa alle riunioni dell'Agenzia senza diritto di voto.

c. I1 Consiglio pub differire la nomina del Direttore Generale fin quando lo
giudichi necessario dopo 'entrata in vigore della presente Convenzione o in caso di
vacanza successiva. In tal caso, il Consiglio designa una persona, che agisce in luogo
e vece del Direttore Generale, determinandone i poteri e le responsabilitA.

2. I1 Direttore Generale assistito dal personale scientifico, tecnico, am-
ministrativo e di segretariato che egli ritiene necessario, entro i limiti autorizzati dal
Consiglio.

3. a. I1 personale di direzione, quale definito dal Consiglio, assunto o
licenziato dal Consiglio su proposta del Direttore Generale. Le assunzioni e i licen-
ziamenti effiettuati dal Consiglio richiedono la maggioranza dei due terzi di tutti gli
Stati membri.

b. Gli altri membri del personale sono nominati o licenziati dal Direttore
Generale, che agisce su delega del Consiglio.

c. L'insieme del personale reclutato in base alle sue qualifiche e tenendo conto
di un'equa ripartizione dei posti fra i cittadini degli Stati membri. Le assunzioni e i
licenziamenti avvengono conformemente allo Statuto del personale.

d. I ricercatori che non fanno parte del personale e che effettuano ricerche
negli stabilimenti dell'Agenzia dipendono dal Direttore Generale e sono sottoposti a
tutte le disposizioni generali adottate dal Consiglio.

4. Le responsabilitA del Direttore Generale e dei membri del personale
verso l'Agenzia sono di carattere esclusivamente internazionale. Nell'adempimento
delle loro funzioni essi non debbono n6 domandare n6 ricevere istruzioni da alcun
Governo o da qualsiasi autoritA estranea all'Agenzia. Gli Stati membri sono tenuti a
rispettare il carattere internazionale delle responsabilitA del Direttore Generale e dei
membri del personale e a non tentare di influenzarli nell'adempimento delle loro fun-
zioni.

Articolo XIII. CONTRIBUTI FINANZIARI

1. Ciascuno Stato membro contribuisce alle spese di esecuzione delle attivita e
del programma indicati nell'articolo V, 1, a, e, conformemente all'allegato II, alle
spese comuni dell'Agenzia, in base a una tabella che il Consiglio adotta, con la mag-
gioranza dei due terzi di tutti gli Stati membri, o ogni tre anni, al momento del
riesame previsto all'articolo XI, 5, a, iii, ovvero allorch6 esso decide all'unanimitA di
tutti gli Stati membri di stabilire una nuova tabella. La tabella dei contributi
stabilita sulla base della media del reddito nazionale di ciascuno Stato membro
durante i tre anni piib recenti per i quali sono disponibili dati statistici. Tuttavia:

a. Nessuno Stato membro tenuto a versare contributi che superino il ven-
ticinque per cento del totale dei contributi fisati dal Consiglio per coprire le suddette
spese;

b. Il Consiglio, a maggioranza dei due terzi di tutti gli Stati membri, pub
decidere di ridurre temporaneamente il contributo di uno Stato membro in con-
siderazione di circostanze speciali. In particolare, quando il reddito pro capite annuo
di uno Stato membro inferiore a una determinata somma fissata dal Consiglio con
la stessa maggioranza, si verifica una situazione che considerata come circostanza
speciale ai sensi della presente disposizione.
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2. Ogni Stato membro contribuisce alle spese di esecuzione di ciascun pro-
gramma facoltativo di cui all'articolo V, 1, b, a meno che esso si dichiari formal-
mente non interessato a parteciparvi e conseguentemente non vi partecipi. Sempre
che tutti gli Stati partecipanti non decidano diversamente, la tabella dei contributi a
un programma determinato 6 stabilita sulla base della media del reddito nazionale di
ogni Stato partecipante durante i tre anni piW recenti per i quali sono disponibili dati
statistici. Detta tabella riveduta o ogni tre anni, ovvero allorquando il Consiglio
decide di compilarne una nuova conformemente al paragrafo 1. Peraltro, nessuno
Stato partecipante tenuto a versare, sulla base di detta tabella, contributi che
superino il venticinque per cento del totale dei contributi al programma considerato.
Tuttavia, la percentuale di contributo di ciascuno Stato partecipante deve essere
equivalente almeno al venticinque per cento della sua percentuale di contributo
stabilita con le modalitA previste nel paragrafo 1, a meno che tutti gli Stati par-
tecipanti non decidano diversamente al momento dell'adozione del programma o
durante l'esecuzione del programma stesso.

3. I sistemi di statistiche utilizzati per stabilire le tabelle di contributi previste
ai paragrafi I e 2 sono gli stessi e vengono precisati nel Regolamento finanziario.

4. a. Ogni Stato che non era parte contraente nella Convenzione istitutiva
dell'Organizzazione europea per le Ricerche spaziali o nella Convenzione istitutiva
dell'Organizzazione europea per la Messa a punto e la Costruzione di Vettori spaziali
e che diviene parte contraente nella presente Convenzione tenuto a effettuare, oltre
al versamento dei suoi contributi, un versamento speciale in funzione del valore at-
tuale dei beni dell'Agenzia. L'ammontare di tale versamento speciale 6 fissato dal
Consiglio con la maggioranza dei due terzi di tutti gli Stati membri.

b. I versamenti effettuati conformemente all'alinea a servono a ridurre i con-
tributi degli altri Paesi membri, a mena che il Consiglio, a maggioranza dei due terzi
di tutti gli Stati membri, non decida diversamente.

5. I contributi dovuti in applicazione del presente articolo sono versati con-
formemente all'allegato II.

6. Il Direttore Generale, con riserva di eventuali istruzioni da parte del Con-
siglio, pu6 accettare donazioni e legati fatti all'Agenzia, se questi non sono sottoposti
a condizioni incompatibili con lo scopo dell'Agenzia.

Articolo XIV. COOPERAZIONE

1. In base a decisioni del Consiglio prese all'unanimitA di tutti gli Stati mem-
bri, l'Agenzia pub cooperare con altre organizzazioni e istituzioni internazionali e
con i Governi, le organizzazioni e le istituzioni di Stati non membri, nonch6 stipulare
con essi degli accordi a tal fine.

2. Tale cooperazione pu6 assumere la forma di una partecipazione di Stati non
membri o di organizzazioni internazionali a uno o a pifs programmi intrapresi a titolo
dell'articolo V, 1, a, ii o V, 1, b. Con riserva delle decisioni da adottare in applica-
zione del paragrafo 1, le modalitA particolareggiate di tale cooperazione sono definite
caso per caso dal Consiglio a maggioranza dei due terzi degli Stati partecipanti al
programma contemplato. Queste modalitA possono prevedere che lo Stato non mem-
bro disponga del diritto di voto nel Consiglio quando esso esamina questioni legate
esclusivamente al programma al quale detto Stato partecipa.

3. Tale cooperazione pu6 anche assumere la forma della concessione dello
status di membro associato agli Stati non membri che si impegnino a contribuire
almeno agli studi dei progetti futuri intrapresi a titolo dell'articolo V, 1, a, i. Le
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modalitA particolareggiate di tale associazione sono definite caso per caso dal Con-
siglio, a maggioranza dei due terzi di tutti gli Stati membri.

Articolo XV. STATUS GIURIDICO, PRIVILEGI E IMMUNITA

1. L'Agenzia ha personalith giuridica.
2. L'Agenzia, i membri del suo personale e gli esperti, nonch6 i rappresentanti

dei suoi Stati membri, godono della capacitA giuridica, dei privilegi e delle immunita
previsti nell'allegato I.

3. Accordi concernenti la sede dell'Agenzia e gli stabilimenti realizzati con-
formemente all'articolo VI vengono stipulati fra l'Agenzia e gli Stati membri sul cui
territorio sono situati la sede e gli stabilimenti predetti.

Articolo XVI. EMENDAMENTI

1. I1 Consiglio pub raccomandare agli Stati membri emendamenti alla presente
Convenzione nonch6 all'allegato I. Ogni Stato membro che desideri proporre un
emendamento lo notifica al Direttore Generale. Il Direttore Generale informa gli
Stati membri degli emendamenti cosi notificati almeno tre mesi prima del suo esame
da parte del Consiglio.

2. Gli emendamenti raccomandati dal Consiglio entrano in vigore dopo trenta
giorni dalla data in cui il Governo francese ha ricevuto la notifica della loro accetta-
zione da parte di tutti gli Stati membri. Il Governo francese notifica a tutti gli Stati
membri la data di entrata in vigore di tali emendamenti.

3. I1 Consiglio, deliberando all'unanimitA di tutti gli Stati membri, pub emen-
dare gli altri allegati alla presente Convenzione, purch6 tali emendamenti non siano
incompatibili con la Convenzione. Gli emendamenti entrano in vigore a una data
stabilita dal Consiglio all'unanimitA di tutti gli Stati membri. Il Direttore Generale in-
forma tutti gli Stati membri degli emendamenti cosi adottati e della data della loro
entrata in vigore.

Articolo XVII. CONTROVERSIE
1. Tutte le controversie fra due o pi Stati membri, o fra uno o piii Stati mem-

bri e l'Agenzia, sull'interpretazione o sull'applicazione della presente Convenzione o
dei suoi allegati, nonchd tutte le controversie menzionate nell'articolo XXVI
dell'allegato I, che non siano risolte tramite il Consiglio, vengono sottoposte ad ar-
bitrato, a domanda di una delle parti.

2. A meno che le parti in controversia non decidano diversamente, la pro-
cedura di arbitrato disciplinata conformemente al presente articolo e a un regola-
mento addizionale che 6 adottato dal Consiglio con la maggioranza dei due terzi di
tutti gli Stati membri.

3. Il Tribunale d'arbitrato composto da tre membri. Ciascuna delle parti in
controversia nomina un arbitro; i due primi arbitri ne nominano un terzo che assume
la presidenza del Tribunale d'arbitrato. I1 regolamento addizionale previsto al
paragrafo 2 determina la procedura da seguire nel caso in cui tali nomine non ab-
biano luogo entro un termine stabilito.

4. Ogni Stato membro e 'Agenzia, quando non sono parti nella controversia,
possono intervenire nel procedimento con il consenso del Tribunale d'arbitrato se
questo ultimo ritiene che abbiano un interesse sostanziale alla definizione della con-
troversia.
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5. II Tribunale d'arbitrato sceglie il luogo della sua sede e fissa le proprie regole
di procedura.

6. La sentenza del Tribunale d'arbitrato resa a maggioranza dei suoi membri,
i quali non possono astenersi dal voto. La sentenza definitiva e obbligatoria per
tutte le parti nella controversia, senza alcuna possibilitA di ricorso. Le parti si confor-
mano immediatamente alla sentenza. In caso di contestazione sul senso e sulla por-
tata della sentenza, lo stesso Tribunale d'arbitrato la interpreta a domanda di una
delle parti.

Articolo XVIII. MANCATA ESECUZIONE DELLE OBBLIGAZIONI

Lo Stato membro che non ottemperi alle obbligazioni derivanti dalla presente
Convenzione cessa di essere membro dell'Agenzia in seguito a deliberazione del Con-
siglio adottata a maggioranza dei due terzi di tutti gli Stati membri. In tal caso, si ap-
plicano le disposizioni dell'articolo XXIV.

Articolo XIX. CONTINUITA' DI DIRITTI E DI OBBLIGAZIONI

Alla data dell'entrata in vigore della presente Convenzione, l'Agenzia rileva Fin-
sieme dei diritti e delle obbligazioni dell'Organizzazione europea per le Ricerche
spaziali e dell'Organizzazione europea per la Messa a punto e la Costruzione di Vet-
tori spaziali.

Articolo XX. FIRMA E RATIFICA

1. La presente Convenzione aperta alla firma degli Stati membri della Con-
ferenza spaziale europea fino al 31 dicembre 1975. Gli allegati alla presente Conven-
zione ne costituiscono parte integrante.

2. La presente Convenzione sottoposta a ratifica o accettazione. Gli strumen-
ti di ratifica o di accettazione sono depositati presso il Governo francese.

3. Dopo l'entrata in vigore della Convenzione e nell'attesa del deposito dei loro
strumenti di ratifica o di accettazione, gli Stati firmatari possono partecipare alle riu-
nioni dell'Agenzia, senza diritto di voto.

Articolo XXI. ENTRATA IN VIGORE
1. La presente Convenzione entra in vigore allorquando gli Stati seguenti, che

sono membri dell'Organizzazione europea per le Ricerche spaziali o dell'Organizza-
zione europea per la Messa a punto e la Costruzione di Vettori spaziali, l'hanno
firmata e hanno depositato i loro strumenti di ratifica o di accettazione presso il
Governo francese: il Regno del Belgio, il Regno di Danimarca, la Repubblica
francese, la Repubblica Federale di Germania, il Regno Unito di Gran Bretagna e
Irlanda del Nord, la Repubblica italiana, il Regno dei Paesi Bassi, la Spagna, il
Regno di Svezia e la Confederazione svizzera. Per ogni Stato che ratifichi la Conven-
zione, l'accetti o vi aderisca dopo la sua entrata in vigore, la Convenzione prende
effetto alla data del deposito dello strumento di ratifica, di accettazione o di adesione
da parte di detto Stato.

2. La Convenzione istitutiva dell'Organizzazione europea per le Ricerche
spaziali e la Convenzione istitutiva dell'Organizzazione europea per la Messa a punto
e la Costruzione di Vettori spaziali cessano di aver effetto alia data dell'entrata in
vigore della presente Convenzione.
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Articolo XXII. ADESIONE

1. A far data dall'entrata in vigore della presente Convenzione, tutti gli Stati
possono aderirvi in seguito a una decisione del Consiglio presa all'unanimita di tutti
gli Stati membri.

2. Lo Stato che desideri aderire alla presente Convenzione lo notifica al Diret-
tore Generale che informa gli Stati membri di tale richiesta almeno tre mesi prima che
essa venga sottoposta al Consiglio per decisione.

3. Gli strumenti di adesione sono depositati presso il Governo francese.

Articolo XXIII. NOTIFICHE

I1 Governo francese notifica a tutti gli Stati firmatari e aderenti:
a. La data del deposito di ogni strumento di ratifica, di accettazione o di adesione;
b. La data di entrata in vigore della presente Convenzione e dei suoi emendamenti

previsti all'articolo XVI, 2;
c. La denuncia della Convenzione da parte di uno Stato membro.

Articolo XXIV. DENUNCIA
1. Allo scadere del termine di sei anni a far data dalla sua entrata in vigore, la

presente Convenzione pu6 essere denunciata da qualsiasi Stato membro mediante
una notifica al Governo francese, che la notifica agli Stati membri e al Direttore
Generale. La denuncia ha effetto alla fine dell'esercizio finanziario che segue quello
durante il quale essa stata notificata al Governo francese. Dopo che la denuncia ha
preso effetto, lo Stato interessato rimane obbligato a versare la sua quota di
pagamenti corrispondente agli impegni giA votati e utilizzati sia per i bilanci ai quali
esso partecipava nell'esercizio in cui 6 stata notificata la sua denuncia al Governo
francese, sia per i bilanci degli esercizi precedenti.

2. Lo Stato membro che denuncia la Convenzione deve indennizzare l'Agenzia
per ogni perdita di beni che essa subisce sul suo territorio, a meno che un accordo
speciale non possa essere concluso con l'Agenzia per assicurare a questa ultima la
continuazione dell'uso di tali beni o la prosecuzione di determinate sue attivita sul
territorio di detto Stato. Questo accordo speciale determina, fra l'altro, in quale
misura e a quali condizioni si continuano ad applicare, per la continuazione dell'uso
di detti beni e per la prosecuzione di dette attivitA, le disposizioni della presente Con-
venzione dopo che la denuncia ha preso effetto.

3. Lo Stato membro che denuncia la Convenzione e l'Agenzia determinano di
comune accordo le obbligazioni complementari che possono essere ascritte a carico
dello Stato predetto.

4. Lo Stato interessato conserva i diritti acquisiti prima della data in cui la sua
denuncia prende effetto.

Articolo XXV. SCIOGLIMENTO

1. L'Agenzia viene sciolta se il numero degli Stati membri si riduce a meno di
cinque. Essa pub anche essere sciolta in qualsiasi momento per accordo degli Stati
membri.

2. In caso di scioglimento, il Consiglio designa un organo liquidatore che trat-
ta con gli Stati sul cui territorio sono situati in quel momento la sede e gli stabilimenti
dell'Agenzia. La personaliti giuridica dell'Agenzia sussiste per le esigenze della liqui-
dazione.
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3. Le attivitA vengono ripartite pro quota fra gli Stati che sono membri
dell'Agenzia al momento dello scioglimento, in relazione ai contributi da essi effet-
tivamente versati dal momento in cui sono divenuti parti contraenti nella presente
Convenzione. Se esistono passivitA, esse vengono assunte pro quota dagli stessi Stati
in relazione ai contributi stabiliti per I'esercizio finanziario in corso.

Articolo XXVI. REGISTRAZIONE

All'atto della sua entrata in vigore, il Governo francese fara registrare la pre-
sente Convenzione presso il Segretariato delle Nazioni Unite, conformemente a
quanto dispone l'Articolo 102 della Carta delle Nazioni Unite.

ALLEGATO I

PRIVMEGI E IMMUNITA

Articolo I. L'Agenzia ha personalitA giuridica. In particolare, essa ha la capacita di
stipulare contratti, di acquistare e alienare beni mobili e immobili, nonchd di stare in giudizio.

Articolo II. Gli edifici e i locali dell'Agenzia sono inviolabili, tenuto conto degli arti-
coli XXII e XXIII.

Articolo III. Gli archivi dell'Agenzia sono inviolabili.

Articolo IV. 1. L'Agenzia gode dell'immunitA di giurisdizione e di esecuzione, salvo:
a. Nella misura in cui, con decisione del Consiglio, essa vi rinunci espressamente in un caso

particolare; il Consiglio ha it dovere di togliere l'immunitA in tutti i casi in cui il mantenerla
possa intralciare l'azione della giustizia e quando detta immunitA possa essere tolta senza
portar pregiudizio agli interessi dell'Agenzia;

b. Net caso di azione civile intentata da un terzo per i danni risultanti da un incidente causato
da un autoveicolo appartenente all'Agenzia o circolante per suo conto, oppure nel caso
d'infrazione ala disciplina della circolazione degli autoveicoli che coinvolga tale
autoveicolo;

c. Nel caso di esecuzione di una sentenza arbitrale resa in applicazione o dell'articolo XXV o
dell'articolo XXVI;

d. In caso di pignoramento pronunciato dalle autoritA guidiziarie, sui trattamenti ed
emolumenti dovuti dall'Agenzia a un membro del suo personale.

2. Le proprietA e i beni dell'Agenzia, qualunque sia il luogo in cui questi si trovino,
godono dell'immunitA da ogni forma di requisizione, confisca, espropriazione e sequestro.
Godono inoltre dell'immunitA da qualsiasi forma di coercizione amministrativa o da misure
preventive a un giudizio, salvo nel caso in cui ci6 sia temporaneamente necessario per la
prevenzione degli incidenti che coinvolgano autoveicoli appartenenti all'Agenzia o circolanti
per suo conto, nonch6 per le indagini alle quali possano dar luogo tali incidenti.

Articolo V. 1. Nell'ambito delle sue attivitA ufficiali, l'Agenzia, i suoi beni e i suoi red-
diti sono esenti dalle imposte dirette.

2. Qualora acquisti o servizi di importo rilevante e strettamente necessari all'esercizio
delle attivitA ufficiali dell'Agenzia siano effettuati o utilizzati dall'Agenzia o per suo conto, e
qualora i prezzi di detti acquisti o servizi comprendano tasse o diritti, gli Stati membri adottano
opportune disposizioni, ogniqualvolta ci6 sia possibile, in vista dell'esenzione delle tasse o dei
diritti di tale natura o in vista del rimborso del loro ammontare.
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Articolo VI. I prodotti importati o esportati dal'Agenzia o per suo conto, e stret-
tamente necessari all'esercizio delle sue attivitA ufficiali, sono esenti da qualsiasi diritto e tassa
d'importazione o d'esportazione nonch6 da ogni divieto e restrizione all'importazione o
all'esportazione.

Articolo VII. 1. Per 'applicazione degli articoli V e VI, le attivita ufficiali dell'Agenzia
comprendono le sue attivitA amministrative, ivi incluso le sue operazioni relative al regime di
previdenza sociale, e le attivitA intraprese nei settori della ricerca e della tecnologia spaziali,
nonch6 delle relative applicazioni spaziali, conformemente allo scopo dell'Agenzia quale 6
definito nella Convenzione.

2. I1 Consiglio, dopo aver consultato le autoritA competenti degli Stati membri in-
teressati, determina caso per caso la misura in cui le altre applicazioni di tale ricerca e di tale
tecnologia nonch6 le attivitA svolte ai sensi articoli V, 2 e IX della Convenzione possono essere
considerate come facenti parte delle attivitA ufficiali dell'Agenzia.

3. Le disposizioni previste agli articoli V e VI non si applicano ai diritti e alle tasse che si
riferiscono alla semplice rimunerazione di servizi di pubblica utilita.

Articolo VIII. Nessuna esenzione concessa, sulla base degli articoli V e VI, per ac-
quisti e importazioni di beni o per forniture di servizi destinati all'uso privato dei membri del
personale dell'Agenzia.

Articolo IX. 1. I beni acquistati conformemente all'articolo V o importati conforme-
mente all'articolo VI non possono essere venduti o ceduti se non alle condizioni stabilite dagli
Stati membri che hanno concesso le esenzioni.

2. I trasferimenti di beni o di prestazioni di servizi effettuati sia fra la sede e gli stabili-
menti dell'Agenzia, sia fra i vari stabilimenti dell'Agenzia, sia, per l'esecuzione di un program-
ma dell'Agenzia, fra questi ultimi e un'istituzione nazionale di uno Stato membro, non sono
sottoposti ad alcun onere ne restrizione; ove necessario, gli Stati membri adottano ogni oppor-
tuna misura per 'esenzione o it rimborso di tali oneri o per togliere tali restrizioni.

Articolo X. La circolazione delle pubblicazioni e di altro materiale d'informazione in-
viato dall'Agenzia o all'Agenzia non 6 sottoposta ad alcuna restrizione.

Articolo XI. L'Agenzia pu6 ricevere e detenere fondi, valute, contanti e valori mobiliari
di ogni sorta; essa pu6 disporne liberamente per tutti gli usi previsti dalla Convenzione e tenere
conti in qualsiasi valuta nella misura necessaria a far fronte ai suoi impegni.

Articolo XII. 1. Per le sue comunicazioni ufficiali e per il trasferimento di tutti i suoi
documenti, l'Agenzia gode di un trattamento non meno favorevole di quello accordato da
ciascuno Stato membro alle altre organizzazioni internazionali.

2. Nessuna censura pub essere esercitata nei confronti delle comunicazioni ufficiali
dell'Agenzia, qualunque sia il mezzo di comunicazione utilizzato.

Articolo XIII. Gli Stati membri prendono tutte le misure atte a facilitare l'entrata o il
soggiorno nel loro territorio, nonch6 l'uscita dal medesimo, dei membri del personale
dell'Agenzia.

Articolo XIV. 1. I rappresentanti degli Stati membri, nell'esercizio delle loro funzioni
e durante i loro viaggi quando si recano nel luogo delle riunioni o ne tornano, godono dei
privilegi e delle immunitA seguenti:
a. ImmunitA dall'arresto o dalla detenzione, nonch6 dal sequestro dei loro bagagli personali;
b. ImmunitA di giurisdizione, anche dopo la fine della loro missione, per gli atti, ivi compresi

parole e scritti, compiuti nell'esercizio delle loro funzioni; tale immunitA tuttavia in-
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operante nel caso di infrazione alla disciplina della circolazione degli autoveicoli commessa
da un rappresentante di uno Stato membro, o di danni causati da un autoveicolo ap-
partenente a detto rappresentante o dallo stesso condotto;

c. InviolabilitA per tutte le carte e tutti i documenti ufficiali in loro possesso;
d. Diritto di usare codici e di ricevere documenti o corrispondenza per mezzo di corrieri

speciali o di valigie sigillate;
e. Esenzione per essi stessi e per i loro coniugi da ogni misura restrittiva sull'entrata e da ogni

formalitA di registrazione degli stranieri;
f. Le stesse facilitazioni in materia di regolamenti di valuta o di cambio di quelle accordate ai

rappresentanti di Governi stranieri in missione ufficiale temporanea;

g. Le stesse facilitazioni doganali per i loro bagagli personali di quelle accordate agli agenti
diplomatici.
2. I privilegi e le immunitA non sono accordati ai rappresentanti degli Stati membri par

loro personale vantaggio, ma per consentire agli stessi di esercitare in piena indipendenza le
loro funzioni presso l'Agenzia. In conseguenza, ogni Stato membro ha il dovere di togliere l'im-
munitA di un rappresentante in tutti i casi nei quali il mantenerla possa intralciare l'azione della
giustizia e quando detta immunitA possa essere tolta senza compromettere i fini per i quali
stata accordata.

Articolo XV. Oltre ai privilegi e alle immunitA previsti nell'articolo XVI, il Direttore
Generale dell'Agenzia, come pure la persona designata ad agire in suo luogo e vece durante la
vacanza di tale ufficio, gode dei privilegi e delle immuniti riconosciuti agli agenti diplomatici di
rango analogo.

Articolo XVI. I membri del personale dell'Agenzia:

a. Godono, anche dopo la cessazione del loro servizio presso rAgenzia, dell'immunita di
giurisdizione per gli atti, ivi compresi parole e scritti, compiuti nell'esercizio delle loro fun-
zioni; tale immunitA tuttavia inoperante nel caso di infrazione alla disciplina della circola-
zione degli autoveicoli commessa da un membro del personale dell'Agenzia o di danni
causati da un autoveicolo appartenente al predetto o dallo stesso condotto;

b. Sono esonerati da ogni obbligo relativo al servizio militare;
c. Godono dell'inviolabilitA per tutte le carte e tutti i documenti ufficiali in loro possesso;
d. Godono, unitamente ai familiari conviventi, delle stesse deroghe alle disposizioni restrittive

sull'immigrazione e alle norme sulla registrazione degli stranieri accordate in genere ai mem-
bri del personale delle organizzazioni internazionali;

e. Godono, in materia di regolamenti di cambio, degli stessi privilegi di quelli generalmente
concessi ai membri del personale delle organizzazioni internazionali;

f. Godono, unitamente ai familiari conviventi, in periodo di crisi internazionale, delle stesse
facilitazioni di rimpatrio che vengono accordate agli agenti diplomatici;

g. Godono del diritto di importare in franchigia doganale la loro mobilia e i loro effetti per-
sonali in occasione della loro prima installazione nello Stato membro interessato e del dirit-
to, in occasione della cessazione delle loro funzioni nel detto Stato, di esportare in fran-
chigia doganale la loro mobilia e i loro effetti personali, fatta riserva per le condizioni
giudicate necessarie, nell'uno e nell'altro caso, dallo Stato membro sul cui territorio il diritto

esercitato.

Articolo XVII. Gli esperti, diversi dai membri del personale considerato nell'arti-
colo XVI, quando esercitano funzioni presso l'Agenzia o compiono missioni per conto di
quest'ultima, godono dei privilegi e delle immunitA pii sotto indicate, nella misura in cui queste
sono necessarie all'esercizio delle loro funzioni, ivi compreso durante i viaggi effettuati
nell'esercizio di tali funzioni o nel corso di dette missioni:
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a. ImmunitA di giurisdizione per gli atti, ivi compresi parole e scritti, compiuti nell'esercizio
delle loro funzioni, salvo nel caso di infrazione alla disciplina della circolazione degli auto-
veicoli commessa da un esperto o di danni causati da un autoveicolo appartenente al predet-
to o dallo stesso condotto; gli esperti continuano a godere di tale immunita dopo la cessa-
zione delle loro funzioni presso l'Agenzia;

b. InviolabilitA per tutte le carte e tutti i documenti ufficiali in loro possesso;
c. Le stesse facilitazioni, in materia di regolamenti di valuta e di cambio nonch6 per il loro

bagaglio personale, di quelle accordate agli agenti di Governi stranieri in missione ufficiale
temporanea.

Articolo XVIII. 1. Alle condizioni e secondo le procedure stabilite dal Consiglio, il
Direttore Generale e i membri del personale dell'Agenzia sono soggetti, a beneficio di
quest'ultima, ad un'imposta sui trattamenti e sugli emolumenti dalla stessa corrisposti. I citati
trattamenti ed emolumenti sono esenti dalle imposte nazionali sul reddito; tuttavia, gli Stati
membri si riservano la possibilitA di conteggiare tali trattamenti ed emolumenti per stabilire
l'ammontare dell'imposta da riscuotere sui redditi provenienti da altri cespiti.

2. Le disposizioni del paragrafo I non sono applicabili alle rendite e alle pensioni pagate
dall'Agenzia ai suoi Direttori Generali e ai membri del suo personale dopo la cessazione del loro
servizio.

Articolo XIX. Gli articoli XVI e XVIII si applicano a tutte le categorie di personale
disciplinate dallo Statuto del personale dell'Agenzia. I1 Consiglio determina le categorie di
esperti alle quali pu6 essere applicato l'articolo XVII. I nomi, le qualifiche e gli indirizzi dei
membri del personale e degli esperti ai quali si riferisce il presente articolo sono periodicamente
comunicati agli Stati membri.

Articolo XX. Nel caso in cui essa instauri un proprio sistema di previdenza sociale,
l'Agenzia, il suo Direttore Generale e i membri del suo personale sono esentati da ogni con-
tributo obbligatorio a organismi nazionali di previdenza sociale, con riserva degli accordi
stipulati con gli Stati membri, conformemente all'articolo XXVIII.

Articolo XXI. 1. I privilegi e le immunitA previsti dal presente allegato non sono ac-
cordati al Direttore Generale, ai membri del personale ed agli esperti dell'Agenzia per loro van-
taggio personale. Detti privilegi e immunitA sono istituiti unicamente alo scopo di assicurare, in
ogni circostanza, il libero funzionamento dell'Agenzia e la completa indipendenza delle per-
sone alle quali essi sono accordati.

2. Il Direttore Generale ha il dovere di togliere l'immunita in tutti i casi in cui il mante-
nerla possa intralciare l'azione della giustizia e quando detta immunith possa essere tolta senza
portar pregiudizio agli interessi dell'Agenzia. Per quanto riguarda il Direttore Generale, il Con-
siglio ha competenza per togliere detta immuniti.

Articolo XXII. 1. L'Agenzia coopera in ogni circostanza con le autorith competenti
degli Stati membri onde facilitare la buona amministrazione della giustizia, assicurare l'osser-
vanza dei regolamenti di polizia e di quelli sulla manipolazione degli esplosivi e di materie in-
fiammabili, sulla salute pubblica e sull'ispezione del lavoro, o di altre disposizioni nazionali di
natura analoga, e impedire ogni abuso dei privilegi, delle immunitA e delle facilitazioni previsti
dal presente allegato.

2. Le modalitA della cooperazione menzionata nel paragrafo 1 possono essere precisate
negli accordi complementari previsti all'articolo XXVIII.

Articolo XXIII. Ogni Stato membro conserva il diritto di prendere tutte le precauzioni
utili nell'interesse della sua sicurezza.
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Articolo XXIV. Nessuno Stato membro tenuto ad accordare i privilegi e le immunitA
indicati negli articoli XIV, XV, XVI, b, e, g e XVII, c ai propri cittadini o alle persone che, al
momento di assumere le loro funzioni nello Stato membro considerato, vi risiedono per-
manentemente.

Articolo XXV. I. Nella conclusione di tutti i contratti scritti, ad eccezione di quelli
conclusi in base allo Statuto del personale, l'Agenzia tenuta a prevedere il ricorso all'ar-
bitrato. La clausola d'arbitrato, o l'accordo particolare concluso a tal fine, specifica la legge ap-
plicabile e il Paese nel quale siedono gli arbitri. La procedura dell'arbitrato quella di tale
Paese.

2. L'esecuzione della sentenza arbitrale disciplinata dalle norme in vigore nello Stato
sul cui territorio la sentenza stessa eseguita.

Articolo XXVI. Ogni Stato membro pu6 adire il Tribunale d'arbitrato internazionale,
previsto all'articolo XVII della Convenzione, per ogni controversia:
a. Che si riferisca a un danno causato dall'Agenzia;
b. Che implichi una qualsiasi altra responsabilitA non contrattuale dell'Agenzia;
c. Che coinvolga il Direttore Generale, un membro del personale o un esperto dell'Agenzia e

per la quale l'interessato possa invocare l'immunitA di giurisdizione, conformemente agli ar-
ticoli XV, XVI, a o XVII, a, se tale immuniti non tolta conformemente all'articolo XXI.
Nelle controversie in cui viene invocata l'immunitA di giurisdizione conformemente agli ar-
ticoli XVI, a o XVII, a, la responsabilitA dell'Agenzia si sostituisce, per tale arbitrato, a
quella delle persone indicate nei suddetti articoli.

Articolo XXVII. L'Agenzia adotta le disposizioni appropriate in vista di una soddis-
facente composizione delle vertenze in materia di condizioni di impiego fra l'Agenzia stessa e il
Direttore Generale, i membri del personale o gli esperti.

Articolo XXVIII. L'Agenzia, su decisione del Consiglio, pu6 concludere accordi com-
plementari con uno o pii Stati membri in vista dell'esecuzione delle disposizioni del presente
allegato nei confronti dello Stato o degli Stati membri considerati, come pure altri accordi
destinati ad assicurare il buon funzionamento dell'Agenzia e la salvaguardia dei suoi interessi.

ALLEGATO II

DISPOSIZIONI FINANZIARIE

Articolo I. 1. L'esercizio finanziario dell'Agenzia ha inizio il primo gennaio e si chiude
il trentuno dicembre dello stesso anno.

2. Il Direttore Generale invia agli Stati membri, entro e non oltre il primo settembre di
ogni anno:
a. II progetto di bilancio generale,
b. I progetti di bilanci di programma.

3. I1 bilancio generale comprende:
a. Una parte << Spese>> in cui sono iscritte le previsioni di spese afferenti alle attivitA indicate

all'articolo V, 1, a, i, iii e iv della Convenzione, ivi comprese le spese comuni fisse, non-
ch6 alle spese comuni non fisse e alle spese di sostegno per i programmi indicati all'arti-
colo V, 1, a, ii e V, 1, b della Convenzione; le spese comuni fisse e non fisse e le spese di
sostegno sono definite nel Regolamento finanziario; le previsioni di spese sono ripartite per
tipi di attivitA e per grandi titoli;
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b. Una parte <Entrate> in cui sono iscritti:
i. I contributi di tutti gli Stati membri alle spese afferenti alle attivitA indicate all'arti-

colo V, 1, a, i, iii e iv della Convenzione, comprese le spese comuni fisse;
ii. I contributi degli Stati partecipanti alle spese comuni non fisse e alle spese di sostegno

destinate, conformemente alle disposizioni del Regolamento finanziario, ai programmi
di cui all'articolo V, 1, a, ii e V, 1, b della Convenzione.

iii. Le entrate diverse.
4. Ogni bilancio di programma comprende:

a. Una parte (<Spese>> in cui sono iscritte:
i. Le previsioni di spese dirette afferenti al programma, ripartite per grandi titoli, quali

sono definiti nel Regolamento finanziario;
ii. Le previsioni di spese comuni non fisse e di spese di sostegno destinate al programma;

b. Una parte <<Entrate>> in cui sono iscritti:
i. I contributi degli Stati che partecipano alle spese dirette indicate all'alinea a, i;

ii. Le entrate diverse;
iii. Per memoria, i contributi degli Stati che partecipano alle spese comuni non fisse e alle

spese di sostegno indicate all'alinea a, ii, quali sono previste nel bilancio generale.
5. L'approvazione del bilancio generale e di ciascun bilancio di programma, da parte del

Consiglio, avviene prima dell'inizio di ogni esercizio finanziario.
6. La preparazione e l'esecuzione del bilancio generale e dei bilanci di programma si

effettuano conformemente al Regolamento finanziario.

Articolo 11. 1. Se le circostanze lo esigono, il Consiglio pu6 domandare al Direttore
Generale di presentargli un bilancio riveduto.

2. Nessuna decisione che comporti spese supplementari deve ritenersi approvata fin
quando il Consiglio non esprime il suo accordo sulle nuove previsioni di spese presentate dal
Direttore Generale.

Articolo Iff. 1. Il Direttore Generale, a richiesta del Consiglio, tenuto a far figurare
nel bilancio generale o nel bilancio del programma considerato le previsioni di spese per gli
esercizi successivi.

2. All'atto dell'approvazione dei bilanci annuali dell'Agenzia, il Consiglio riesamina il
livello delle risorse e procede ai ritocchi necessari, tenendo conto delle variazioni dei prezzi e
delle modifiche impreviste che possano verificarsi nel corso dell'esecuzione dei programmi.

Articolo IV. 1. Le spese autorizzate per le attivitA previste all'articolo V della Conven-
zione sono finanziate da contributi determinati conformemente all'articolo XIII della Conven-
zione.

2. Quando uno Stato aderisce alla Convenzione conformemente all'articolo XXII di
quest'ultima, si procede a una nuova determinazione dei contributi degli altri Stati membri.
Una nuova tabella, che entra in vigore ad una data fissata dal Consiglio, stabilita in base alle
statistiche del reddito nazionale relative agli stessi anni considerati ai fini della tabella esistente.
Quando necessario, si effettuano rimborsi affinch6 i contributi versati da tutti gli Stati membri
per l'esercizio in corso risultino conformi alla decisione del Consiglio.

3. a. Le modalit di versamento dei contributi atte ad assicurare il funzionamento di
tesoreria dell'Agenzia sono stabilite nel Regolamento finanziario.

b. Il Direttore Generale comunica agli Stati membri l'ammontare dei loro contributi e le
date alle quali i versamenti debbono essere effettuati.
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Articolo V. 1. I bilanci del'Agenzia sono espressi in unit& di conto. L'unitA di conto
definita da un peso di grammi 0,88867088 di oro fino; con decisione unanime di tutti gli Stati
membri, il Consiglio pu6 adottare un'altra definizione del'unita di conto.

2. Ogni Stato membro versa I'ammontare dei suoi contributi nella propria moneta.

Articolo VI. 1. II Direttore Generale tiene un sonto esatto di tutte le entrate e le spese.
Alla chiusura deli'esercizio, il Direttore Generale, in conformitA al Regolamento finanziario,
prepara conti annuali distinti per ciascuno dei programmi previsti nell'articolo V della Conven-
zione.

2. I conti in bilancio, il bilancio e ia gestione finanziaria, nonch6 tutti gli altri atti che
hanno incidenze finanziarie, sono esaminati da una Commissione di verifica dei conti. I1 Con-
siglio, a maggioranza dei due terzi di tutti gli Stati membri, designa gli Stati membri che, su
un'equa base di rotazione, sono invitati a nominare, preferibilmente fra i propri funzionari di
grado elevato, dei revisori dei conti e nomina fra di essi il Presidente della Commissione con la
stessa maggioranza e per un periodo non superiore a tre anni.

3. La verifica, che viene effettuata su documenti e, quando il caso, sul luogo,
destinata a controllare la conformitA delle spese alle previsioni di bilancio, nonch& a constatare
la legalitA e la regolaritA delle scritture. La Commissione riferisce inoltre sulla gestione
economica delle risorse finanziarie dell'Agenzia. Dopo la chiusura di ogni esercizio, la Com-
missione stende una relazione che adotta a maggioranza dei suoi membri e che in seguito
trasmette al Consiglio.

4. La Commissione di verifica dei conti svolge tutte le altre funzioni prescritte dal
Regolamento finanziario.

5. II Direttore Generale fornisce ai revisori dei conti ogni informazione e assistenza di cui
essi possano aver bisogno per assolvere il loro compito.

ALLEGATO III

PROGRAMMI FACOLTATIVI PREVISTI ALL'ARTICOLO V, 1, b, DELLA CONVENZIONE

Articolo L 1. Quando viene presentata una proposta tendente alla realizzazione di un
programma facoltativo compreso nell'articolo V, 1, b della Convenzione, il Presidente del
Consiglio la comunica, per esame, a tutti gli Stati membri.

2. Quando il Consiglio, conformemente al'articolo XI, 5, c, i della Convenzione, ha
dato la sua approvazione alla realizzazione di un programma facoltativo nell'ambito dell'Agen-
zia, ogni Stato membro che non ha l'intenzione di parteciparvi deve dichiararsi formalmente
non interessato a parteciparvi nel termine di tre mesi; gli Stati partecipanti redigono una
Dichiarazione che, con riserva dell'articolo III, 1, precisa i loro impegni per quanto riguarda i
punti seguenti:
a. Le fasi del programma;
b. Le condizioni per la sua realizzazione e in particolare: il calendario, l'ammontare indicativo

dell'onere finanziario globale e quello degli oneri finanziari parziali, relativi alle fasi del pro-
gramma, nonch6 ogni altra disposizione concernente la sua gestione e la sua esecuzione;

c. La tabella dei contributi stabilita conformemente all'articolo XIII, 2 della Convenzione;
d. La durata e l'ammontare del primo impegno finanziario definitivo.

3. La Dichiarazione trasmessa al Consiglio per informazione, insieme con un progetto
di regolamento di esecuzione sottoposto alla sua approvazione.

4. Se uno Stato partecipante non in grado di sottoscrivere le disposizioni contenute
nella Dichiarazione e nel regolamento di esecuzione entro il termine fissato dalla Dichiarazione,
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cessa di essere Stato partecipante. Gli altri Stati membri possono ulteriormente divenire Stati
partecipanti sottoscrivendo le predette disposizioni alle condizioni da stabilire con gli Stati
partecipanti.

Articolo II. 1. I programma eseguito conformemente alle disposizioni della Con-
venzione e, salvo disposizione contraria del presente allegato o del regolamento di esecuzione,
alle norme e procedure in vigore presso 'Agenzia. Le decisioni del Consiglio sono adottate con-
formemente al presente allegato e al regolamento di esecuzione. In mancanza di espresse
disposizioni del presente allegato o del regolamento di esecuzione, si applicano le regole di voto
stabilite dalla Convenzione o dal regolamento interno del Consiglio dellAgenzia.

2. Le decisioni relative all'inizio di una nuova fase sono adottate a maggioranza dei due
terzi di tutti gli Stati partecipanti, a condizione che tale maggioranza rappresenti almeno i due
terzi dei contributi al programma. Se la decisione di iniziare una nuova fase non pub essere
adottata, gli Stati partecipanti che intendano comunque proseguire I'esecuzione del program-
ma si consultano e stabiliscono le modalitl della prosecuzione. Essi ne informano il Consiglio
che adotta, quando il caso, tutte le disposizioni necessarie.

Articolo III. 1. Quando il programma comprende una fase di definizione di progetto,
gli Stati partecipanti procedono, al termine di essa, a una nuova valutazione del costo del pro-
gramma. Se da questa nuova valutazione risulta che l'ammontare dell'onere finanziario in-
dicativo di cui all'articolo I viene superato di oltre il 20 %, ogni Stato partecipante pub ritirarsi
dal programma. Gli Stati partecipanti che intendono nondimeno proseguirne 'esecuzione si
consultano e stabiliscono le modalitA della prosecuzione. Essi ne informano il Consiglio che
adotta, quando il caso, tutte le disposizioni necessarie.

2. Durante ciascuna delle fasi definite nella Dichiarazione, il Consiglio approva,
deliberando a maggioranza dei due terzi di tutti gli Stati partecipanti, i bilanci annuali entro i
limiti dell'onere finanziario globale o degli oneri finanziari parziali considerati.

3. Il Consiglio stabilisce una procedura atta a consentire la revisione dell'onere finan-
ziario globale o degli oneri finanziari parziali nel caso di variazione dei prezzi.

4. Quando l'onere finanziario globale o un onere finanziario parziale deve essere
riveduto per motivi diversi da quelli previsti dai paragrafi I e 3, gli Stati partecipanti applicano
la procedura seguente:
a. Nessuno Stato partecipante pub ritirarsi dal programma se non vi sono aumenti cumulativi

di costo superiori al 20 % dell'ammontare dell'onere finanziario inizialmente previsto o del
nuovo onere finanziario determinato conformemente alla procedura stabilita al para-
grafo 1;

b. Nel caso di aumenti cumulativi di costo superiori al 20 % dell'ammontare dell'onere con-
siderato, ogni Stato partecipante pub ritirarsi dal programma. Gli Stati che invece inten-
dono proseguirne l'esecuzione, si consultano e fissano le modalitA della prosecuzione, infor-
mandone il Consiglio che adotta, quando il caso, tutte le disposizioni necessarie.

Articolo IV. L'Agenzia, che agisce per conto degli Stati partecipanti, proprietaria dei
satelliti, dei sistemi spaziali e degli altri beni prodotti nell'ambito del programma, come pure
delle installazioni e dei beni strumentali acquisiti per la sua esecuzione. Qualsiasi alienazione di
beni decisa dal Consiglio.

Articolo V. 1. La denuncia della Convenzione da parte di uno Stato membro compor-
tail suo ritiro da tutti i programmi ai quali partecipa. L'articolo XXVI della Convenzione si ap-
plica ai diritti e alle obbligazioni che derivano da tali programmi.

2. La decisione di non proseguire nella partecipazione a un programma in applicazione
dell'articolo II, 2 o di ritirarsene conformemente all'articolo Il, 1, e III, 4, b ha effetto dalla
data in cui il Consiglio riceve le comunicazioni previste nei suddetti articoli.
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3. Lo Stato partecipante che decide di non proseguire nella partecipazione a un pro-
gramma in applicazione dell'articolo II, 2 o che se ne ritira conformemente allarticolo III, 1
e III, 4, b conserva i diritti acquisiti dagli Stati partecipanti alla data in cui ha effetto il suo
ritiro. A decorrere da tale data, nessun diritto o obbligazione potrA derivargli dalla parte del
programma alla quale non partecipa piii. Esso resta obbligato a versare la sua quota di
pagamenti corrispondente agli impegni votati per il bilancio dell'esercizio in corso o degli eser-
cizi anteriori e riferentisi alla fase del programma la cui esecuzione in corso. Tuttavia, gli Stati
partecipanti possono convenire all'unanimitA, nella Dichiarazione, che lo Stato che decide di
non proseguire nella partecipazione a un programma, o che se ne ritira, resta obbligato a ver-
sare la totaliti della sua quota di onere finanziario globale iniziale o degli oneri finanziari par-
ziali del programma.

Articolo VI. 1. Gli Stati partecipanti possono arrestare l'esecuzione di un programma,
con decisione presa a maggioranza dei due terzi di tutti gli Stati partecipanti che rappresentino
almeno i due terzi dei contributi al programma.

2. L'Agenzia notifica agli Stati partecipanti il compimento del programma con-
formemente al regolamento di esecuzione; quest'ultimo cessa di aver vigore alia data di rice-
zione di tale notifica.

ALLEGATO IV

INTERNAZIONALIZZAZIONE DEI PROGRAMMI NAZIONALI

Articolo L I1 principale obiettivo dell'internazionalizzazione dei programmi nazionali
che ciascuno degli Stati membri offra agli altri Stati membri la possibilitA di partecipare,
nell'ambito dell'Agenzia, a ogni nuovo progetto spaziale civile che esso si propone di intra-
prendere, o da solo o in collaborazione con un altro Stato membro. A tal fine:
a. Ogni Stato membro notifica al Direttore Generale dell'Agenzia ogni progetto di questo

genere, prima dell'inizio della sua fase B (fase di definizione particolareggiata);
b. II calendario e il tenore della proposta di partecipazione debbono permettere agli altri Stati

membri di intraprendere una consistente parte dei lavori relativi al progetto; l'Agenzia deve
essere prontamente informata delle ragioni che possano opporvisi e delle condizioni even-
tuali alle quali lo Stato membro che prende l'iniziativa del progetto ritiene opportuno sotto-
porre l'attribuzione dei lavori ad altri Stati membri;

c. Lo Stato membro che prende l'iniziativa del progetto precisa le modalitA che egli propone
per la gestione tecnica del progetto e indica nello stesso tempo i motivi sui quali si basa;

d. Lo Stato membro che prende l'iniziativa del progetto fa quanto in suo potere per integrare
nell'ambito del progetto tutte le risposte ragionevoli, con riserva di concludere un accordo
sull'ammontare delle spese e sul modo di ripartire le spese stesse e i lavori nei limiti del calen-
dario imposto dalle decisioni relative al progetto; presenta, in seguito, una formale pro-
posta ai sensi dell'allegato III, quando il progetto deve essere eseguito conformemente al
detto allegato;

e. L'esecuzione di un progetto nell'ambito dell'Agenzia non esclusa solo per il fatto che il
progetto non dA luogo alla partecipazione di altri Stati membri nella misura originariamente
proposta dallo Stato membro che prende l'iniziativa del progetto.

Articolo II. Gli Stati membri fanno quanto in loro potere affinch i progetti spaziali
bilaterali o multilaterali che essi intraprendono in cooperazione con Stati non membri non ar-
rechino pregiudizio agli obiettivi scientifici, economici o industriali dell'Agenzia. E in par-
ticolare:
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a. Ne informano l'Agenzia, nella misura in cui ritengono che detta comunicazione non arreca
pregiudizio a tali progetti;

b. Esaminano con gli altri Stati membri i progetti cosi comunicati in vista di predisporre le basi
per una pi1 ampia partecipazione. Se una partecipazione piii ampia diviene realmente
possibile, si applicano le procedure previste all'articolo I da b a e.

ALLEGATO V

POLITICA INDUSTRIALE

Articolo L 1. Per l'applicazione della politica industriale indicata all'articolo VII della
Convenzione, il Direttore Generale agisce conformandosi alle disposizioni del presente allegato
e alle direttive del Consiglio.

2. II Consiglio esamina il potenziale e la struttura delI'industria in funzione delle attivitA
dell'Agenzia, e in particolare:
a. La struttura generale dell'industria e dei raggruppamenti industriali;
b. II grado auspicabile di specializzazione nell'industria e i mezzi per raggiungerlo;
c. I1 coordinamento delle politiche industriali nazionali pertinenti;

d. L'interazione con le politiche industriali pertinenti di altri organismi internazionali;
e. Le relazioni fra la capacitA di produzione industriale e le possibilita di sbocchi;

f. L'organizzazione del dialogo con gli industriali,
al fine di essere in grado di seguire, ed eventualmente di adattare la politica industriale
dell'Agenzia.

Articolo 11. 1. Nella stipulazione di tutti i contratti, rAgenzia da la preferenza all'in-
dustria e alle organizzazioni degli Stati membri. Tuttavia, all'interno di ciascuno dei program-
mi facoltativi compresi nell'articolo V, 1, b della Convenzione, riservata una preferenza par-
ticolare all'industria e alle organizzazioni degli Stati partecipanti.

2. Il Consiglio determina se ed in qual misura l'Agenzia pu6 derogare alla clausola di
preferenza sopraindicata.

3. L'appartenenza di una impresa a uno degli Stati membri giudicata in base ai seguenti
criteri: ubicazione della sua sede sociale, dei suoi centri di decisione e dei suoi centri di ricerca,
nonch6 territorio sul quale debbono essere eseguiti i lavori. Nei casi dubbi, il Consiglio decide
se un'impresa debba essere considerata o meno come appartenente a uno degli Stati membri.

Articolo 111. 1. Durante lo stadio iniziale delle operazioni per l'attribuzione del con-
tratto, e prima ancora dell'invio delle richieste di offerte, il Direttore Generale deve sottoporre
all'approvazione del Consiglio la politica di forniture che si propone di seguire per ogni con-
tratto:
a. I1 cui ammontare estimativo risulti superiore a determinati limiti fissati dai regolamenti

relativi alla politica industriale e dipendenti dalla natura dei lavori;

b. 0 che, secondo il parere del Direttore Generale, non sia sufficientemente coperto dai
regolamenti relativi alla politica industriale o dalle direttive supplementari del Consiglio;
ovvero che possa risultare in contrasto con i suddetti regolamenti o direttive.

2. Le diretive supplementari di cui al paragrafo 1, b sono emanate periodicamente dal
Consiglio quando esso le giudica utili alla precisazione dei settori sui quali occorre riferirgli
preventivamente, cosi come previsto al paragrafo 1.

3. I1 Direttore Generale attribuisce direttamente i contratti dell'Agenzia senza altro
ricorso al Consiglio, salvo nei seguenti casi:

Vol. 1297.1-21524



United Nations - Treaty Series * Nations Unies - Recueil des Trait~s

a. Quando risulta dalla valutazione delle offerte che opportuno raccomandare un contraente
la cui scelta in contrasto sia con le istruzioni preventive impartite dal Consiglio in applica-
zione del paragrafo 1, sia con le direttive generali sulla politica industriale che sono adottate
in seguito agli studi del Consiglio, previsti dall'articolo I, 2; il Direttore Generale sottopone
allora il caso al Consiglio, per decisione, esponendo le ragioni per le quali ritiene che una
deroga sia necessaria e indicando parimenti come una diversa decisione del Consiglio
costituirebbe sul piano tecnico, operativo o altro un'alternativa raccomandabile;

b. Quando, per ragioni specifiche, il Consiglio ha deciso di procedere a un nuovo esame prima
dell'attribuzione di un contratto.

4. I1 Direttore Generale, a intervalli regolari da precisare, riferisce al Consiglio sui con-
tratti attribuiti durante il periodo trascorso e sulle operazioni per I'attribuzione dei contratti
previsti per il periodo successivo, affinch6 il Consiglio possa seguire l'applicazione della politica
industriale dell'Agenzia.

Articolo IV. La ripartizione geografica dell'insieme dei contratti dell'Agenzia regolata
dalle seguenti norme generali:

1. I1 coefficiente di ritorno globale di uno Stato membro definito come il rapporto fra la
percentuale dei contratti che gli sono stati attribuiti, calcolata in relazione all'ammontare totale
dei contratti stipulati complessivamente dagli Stati membri, e la sua percentuale totale di con-
tributi. Tuttavia, nel calcolo del suddetto coefficiente di ritorno globale, non si tiene conto dei
contratti stipulati n6 dei contributi versati dagli Stati membri nell'ambito di un programma in-
trapreso:
a. A titolo dell'articolo VIII della Convenzione istitutiva dell'Organizzazione europea per le

Ricerche spaziali, sempre che l'Accordo pertinente contenga disposizioni a tale effetto o che
tutti gli Stati partecipanti diano successivamente il loro unanime consenso;

b. A titolo dell'articolo V, 1, b della Convenzione, a condizione che gli Stati partecipanti inizi-
ali diano il loro unanime consenso.

2. Per il calcolo dei coefficienti di ritorno, I'ammontare di ciascun contratto 6 ponderato
in funzione del suo interesse tecnologico. I fattori di ponderazione sono definiti dal Consiglio.
Vari fattori di ponderazione possono essere applicati per uno stesso contratto quando il suo im-
porto considerevole.

3. La ripartizione dei contratti stipulati dall'Agenzia deve tendere a una situazione ideale
in cui tutti i coefficienti di ritorno globale siano eguali a 1.

4. 1 coefficienti di ritorno sono calcolati trimestralmente e cumulati in vista degli esami
formali previsti nel paragrafo 5.

5. Esami formali della situazione della ripartizione geografica dei contratti vengono
effettuati ogni tre anni.

6. Per ciascuno degli Stati membri, la ripartizione dei contratti fra due esami formali
della situazione deve essere tale che, al momento di ogni esame formale, il coefficiente di ritor-
no globale cumulato non si allontani sensibilmente dal valore ideale. Per il primo periodo di tre
anni, il limite inferiore fissato per il coefficiente di ritorno cumulato 0,8. Al momento di ogni
esame formale, il Consiglio pu6 rivedere il valore del limite inferiore per il successivo periodo di
tre anni, restando inteso che tale valore non deve scendere mai al disotto di 0,8.

7. Per alcune categorie di contratti che il Consiglio deve definire, in particolare contratti
di ricerca e di sviluppo di punta e contratti concernenti le tecnologie connesse ai progetti,
vengono effettuate e comunicate al Consiglio stesso valutazioni distinte dei coefficienti di ritor-
no. I1 Direttore Generale discute tali valutazioni con il Consiglio, a regolari intervalli da
precisare, per determinare le misure necessarie a correggere gli eventuali squilibri.
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Articolo V. 1. Se, in occasione di uno degli esami formali previsti alia fine di ogni
triennio, il coefficiente di ritorno globale di uno Stato membro risulta al disotto del limite in-
feriore precisato all'articolo IV, 6, il Direttore Generale sottopone al Consiglio le sue proposte
intese a correggere la situazione nel termine di un anno. Tali proposte rientrano nell'ambito
delle norme dell'Agenzia che regolano la stipulazione dei contratti.

2. Se, dopo il termine di un anno, lo squilibrio persiste, il Direttore Generale sottopone
al Consiglio delle proposte, nelle quali la necessitA di correggere la situazione prevale sulle
norme dell'Agenzia che regolano la stipulazione dei contratti.

Articolo VI. Qualsiasi decisione adottata per ragioni di politica industriale e che com-
porti l'esclusione di una determinata impresa o di una organizzazione di uno Stato membro
dalle offerte per l'attribuzione dei contratti dell'Agenzia in un settore determinato richiede l'ac-
cordo di tale Stato membro.
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[DUTCH TEXT - TEXTE NEERLANDAIS]

VERDRAG TOT OPRICHTING VAN EEN EUROPEES RUIMTE-
AGENTSCHAP

De Staten die partij zijn bij dit Verdrag,
Overwegende dat de omvang van de voor werkzaamheden op het gebied van de

ruimtevaart benodigde menselijke, technische en financiele hulpbronnen, zodanig is,
dat deze de middelen van ieder Europees land afzonderlijk te boven gaan;

Overwegende de Resolutie, aangenomen door de Europese Ruimteconferentie
up 20 december 1972, en bevestigd door de Europese Ruimteconferentie op 31 juli
1973, waarbij besloten is dat een nieuwe organisatie, het <<Europees Ruimte-
Agentschapo genaamd, zal worden gevormd uit de Europese Organisatie voor
Ruimte-onderzoek en de Europese Organisatie voor de ontwikkeling en de vervaar-
diging van dragers van ruimtevoertuigen, en dat het doel zal zijn in zoverre en zo
spoedig als dit redelijkerwijs mogelijk is de nationale Europese ruimteprogramma's
te integreren in een Europees ruimteprogramma;

Verlangende de Europese samenwerking op het gebied van het ruimteonderzoek
en de ruimtetechnologie en de toepassing hiervan in de ruimte, uitsluitend voor
vreedzame doeleinden voort te zetten en te versterken, met het oog op hun gebruik
voor wetenschappelijke doeleinden en voor operationele ruimtesystemen bestemd
voor praktische toepassing;

Verlangende voor de verwezenlijking van deze doelstelligen 66n Europese
ruimte-organisatie op te richten om de doeltreffendheid van alle Europese inspan-
ningen op het gebied van de ruimtevaart te verhogen door een beter gebruik van de
hulpbronnen die thans ten behoeve van de ruimte worden aangewend en om een ge-
meenschappelijk Europees ruimteprogramma tot stand te brengen, uitsluitend voor
vreedzame doeleinden,

Zijn overeengekomen als volgt:

Artikel L OPRICHTING VAN HET AGENTSCHAP

1. Hierbij wordt een Europese Organisatie opgericht, <<Europees Ruimte-
Agentschap>> genaamd, hierna te noemen het (<Agentschap>>.

2. De leden van het Agentschap, hierna te noemen <<Lid-Staten>>, zijn de
Staten die partij bij dit Verdrag zijn overeenkomstig de artikelen XX en XXII.

3. Alle Lid-Staten nemen deel aan de in artikel V, eerste lid, letter a, genoemde
verplichte werkzaamheden en dragen bij in de vaste gemeenschappelijke kosten van
het Agentschap, bedoeld in bijlage II.

4. De Zetel van het Agentschap is gevestigd in het gebied van Parijs.

Artikel II. DOEL

Het doel van het Agentschap is de samenwerking tussen de Europese Staten op
het gebied van het ruimte-onderzoek en de ruimtetechnologie en de toepassing hier-
van in de ruimte, uitsluitend voor vreedzame doeleinden, tot stand te brengen en te
bevorderen, met het oog op hun gebruik voor wetenschappelijke doeleinden en voor
operationele ruimtesystemen bestemd voor praktische toepassing:
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a. Door het uitwerken en ten uitvoer leggen van een Europees ruimtebeleid op lange
termijn, door aanbevelingen te doen bij de Lid-Staten inzake doelstellingen op
ruimtegebied en door de onderlinge afstemming van het beleid van de Lid-Staten
met betrekking tot andere nationale en internationale organisaties en instellingen;

b. Door het uitwerken en ten uitvoer leggen van werkzaamheden en programma's op
ruimtegebied;

c. Door het co6rdineren van het gemeenschappelijk Europces ruimteprogramma en
de nationale programma's en door het geleidelijk en zo volledig mogelijk inte-
greren van laatstgenoemde programma's in het gemeenschappelijk Europees
ruimteprogramma, in het bijzonder wat betreft de ontwikkeling van applicatie-
satellieten;

d. Door het uitwerken en ten uitvoer leggen van het bij zijn programma passende in-
dustriele beleid en door aanbevelingen te doen bij de Lid-Staten inzake een
samenhangend industrieel beleid.

Artikel III. INLICHTINGEN EN GEGEVENS

1. De Lid-Staten en het Agentschap vergemakkelijken de uitwisseling van
wetenschappelijke en technische inlichtingen op het gebied van het ruimte-onderzoek
en de ruimtetechnologie en de toepassing hiervan in de ruimte, met dien verstande
dat een Lid-Staat niet verplicht is tot mededeling van buiten het Agentschap om ver-
kregen inlichtingen, indien hij van mening is dat een zodanige mededeling onverenig-
baar is met de belangen van zijn eigen veiligheid of met zijn eigen overeenkomsten
met derden, of met de voorwaarden waaronder hij zodanige inlichtingen heeft
verkregen.

2. Bij de uitvoering van zijn werkzaamheden bedoeld in artikel V draagt het
Agentschap er zorg voor dat de wetenschappelijke resultaten, na voorafgaand ge-
bruik hiervan door de voor de proefnemingen verantwoordelijke wetenschappelijke
onderzoekers, worden gepubliceerd of op andere wijze in brede kring toegankelijk
gemaakt. De hieruit voortkomende verwerkte gegevens zijn eigendom van het agent-
schap.

3. Bij het plaatsen van opdrachten of bij het aangaan van overeenkomsten
verzekert het Agentschap zich, met betrekking tot de daaruit voortvloeiende uitvin-
dingen en technische gegevens, van zodanige rechten als passend zijn voor de
bescherming van zijn belangen, van die van de Lid-Staten die aan het desbetreffende
programma deelnemen, alsmede van die van natuurlijke personen en rechtspersonen
die onder hun rechtsmacht vallen. Deze rechten houden met name in het recht van
toegang, van bekendmaking en van gebruik. Deze uitvindingen en technische
gegevens worden aan de deelnemende Staten medegedeeld.

4. Uitvindingen en technische gegevens die eigendom van het Agentschap zijn,
worden aan de Lid-Staten bekendgemaakt en kunnen door deze Lid-Staten en door
de onder hun rechtsmacht vallende natuurlijke personen en rechtspersonen voor hun
eigen doeleinden kosteloos worden gebruikt.

5. De gedetailleerde voorschriften voor de toepassing van de bovengenoemde
bepalingen worden door de Raad met een twee derde meerderheid van alle Lid-Staten
aangenomen.

Artikel IV. UITWISSELING VAN PERSONEN

De Lid-Staten vergemakkelijken de uitwisseling van personen die werkzaam-
heden verrichten die tot de bevoegdheid van het Agentschap behoren, voor zover
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zulks verenigbaar is met de toepassing op een ieder van de wetten en voorschriften
van deze Staten inzake binnenkomst en verblijf in, of vertrek uit hun grondgebied.

Artikel V. WERKZAAMHEDEN EN PROGRAMMA'S

1. De werkzaamheden van het Agentschap omvatten verplichte werkzaam-
heden, waaraan alle Lid-Staten deelnemen, en niet-verplichte werkzaamheden,
waaraan alle Lid-Staten deelnemen uitgezonderd die welke uitdrukkelijk verklaren
niet in deelname geinteresseerd te zijn.
a. Met betrekking tot de verplichte werkzaamheden, dient het Agentschap:

i. Zorg te dragen voor de uitvoering van basiswerkzaamheden, zoals opleiding,
documentatie, studie betreffende toekomstige projecten en technologisch
onderzoek;

ii. Zorg te dragen voor het opstellen en uitvoeren van een wetenschappelijk pro-
gramma, dat onder meer satellieten en andere ruimtesystemen omvat;

iii. Ter zake dienende inlichtingen te verzamelen en door te geven aan de Lid-
Staten, te wijzen op leemten en dubbel werk en met raad en daad mede te
werken aan de harmonisatie van de internationale en nationale programma's;

iv. Regelmatige contacten te onderhouden met de gebruikers van ruimtetech-
nieken en zich op de hoogte te houden van hun behoeften.

b. Met betrekking tot de niet-verplichte werkzaamheden draagt het Agentschap,
overeenkomstig de bepalingen van bijlage III, zorg voor de uitvoering van pro-
gramma's die in het bijzonder het volgende kunnen omvatten:

i. Het ontwerpen, ontwikkelen, vervaardigen, lanceren, in een omloopbaan
brengen en controleren van satellieten en andere ruimtesystemen;

ii. Het ontwerpen, ontwikkelen, vervaardigen en exploiteren van lanceerinstal-
laties en ruimtetransportsystemen.

2. Op het gebied van de ruimte-applicaties, kan het Agentschap eventueel
operationele werkzaamheden verrichten op door de Raad bij meerderheid fan alle
Lid-Staten vast te stellen voorwaarden.

In dit verband dient het Agentschap:
a. De betrokken met de exploitatie belaste organisaties de eigen installaties ter

beschikking te stellen, die voor hen van nut kunnen zijn;
b. Eventueel ten behoeve van de betrokken met de exploitatie belaste organisaties

zorg te dragen voor de lancering, het in een omloopbaan brengen en het con-
troleren van operationele applicatiesatellieten;

c. Alle andere werkzaamheden te verrichten, waarom door de gebruikers wordt ver-
zocht en die door de Raad zijn goedgekeurd.

De kosten van deze operationele werkzaamheden worden door de betrokken
gebruikers gedragen.

3. Met betrekking tot de coordinatie en integratie van de in artikel II, letter c,
genoemde programma's, ontvangt het Agentschap tijdig inlichtingen van de Lid-
Staten betreffende plannen voor nieuwe ruimteprogramma's, vergemakkelijkt het het
overleg tussen de Lid-Staten, verricht het alle noodzakelij ke evaluaties en stelt het
passende, door de Raad met eenparigheid van stemmen van alle Lid-Staten aan te
nemen voorschriften op. De doelstellingen en procedures voor de internationalisatie
van de programma's zijn vervat in bijlage IV.
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Artikel VI. INSTALLATIES EN DIENSTEN

1. Voor de uitvoering van de aan het Agentschap toevertrouwde programma's:
a. Dient het Agentschap zijn eigen capaciteit te handhaven, nodig voor de voorbe-

reiding van en het toezicht op zijn taken en, te dien einde, de vestigingen en de in-
stallaties op te richten en te exploiteren, die voor zijn werkzaamheden vereist zijn;

b. Kan het Agentschap bijzondere overeenkomsten aangaan voor de uitvoering van
bepaalde delen van zijn programma's door, of in samenwerking met, nationale in-
stellingen van de Lid-Staten ofwel voor het in beheer nemen door het Agentschap
zelf van bepaalde nationale installaties.

2. Bij de uitvoering van hun programma's trachten de Lid-Staten en het Agent-
schap bij voorrang van hun bestaande installaties en beschikbare diensten een zo
goed mogelijk gebruik te maken en ze te rationaliseren; zij richten derhalve geen
nieuwe installaties of diensten op alvorens de mogelijkheid tot gebruik van de besta-
ande middelen te hebben onderzocht.

Artikel VII. INDUSTRIEEL BELEID

1. Het industriele beleid dat het Agentschap dient uit te werken en toe te
passen krachtens artikel II, letter d, is er met name op gericht:
a. Te voldoen aan de eisen van het gemeenschappelijk Europees ruimteprogramma

en van de geco6rdineerde nationale ruimteprogramma's, op economisch verant-
woorde wijze;

b. De concurrentiepositie van de Europese industrie in de wereld te verbeteren door
het handhaven en ontwikkelen van de ruimtetechnologie en door het bevorderen
van de rationalisatie en de ontwikkeling van een industriele structuur die tege-
moetkomt aan de eisen van de markt, waarbij in de eerste plaats gebruik wordt
gemaakt van het bestaande industriele potentieel van alle Lid-Staten;

c. Er voor zorg te dragen dat alle Lid-Staten, met inachtneming van hun financiele
bijdrage, op billijke wijze deelnemen aan de uitvoering van het gemeenschappe-
lijk Europees ruimteprogramma en aan de daarmee samenhangende ontwikkeling
van de ruimtetechnologie; in het bijzonder geeft het Agentschap bij de uitvoering
van zijn programma's zoveel mogelijk de voorkeur aan de industrie van alle Lid-
Staten en stelt het haar op zo ruim mogelijke schaal in de gelegenheid deel te
nemen aan het werk van technologisch belang dat ten behoeve van het Agent-
schap wordt verricht;

d. De voordelen van een beroep op vrije mededinging in alle gevallen te benutten,
behoudens wanneer dit onverenigbaar zou zijn met andere vastgelegde doelstel-
lingen van het industridle beleid.

Andere doelstellingen kunnen door de Raad met eenparigheid van stemmen van
alle Lid-Staten worden vastgesteld. De gedetailleerde regelingen voor het bereiken
van deze doelstellingen zijn vervat in bijlage V en in de door de Raad met twee derde
meerderheid van alle Lid-Staten aan te nemen en periodiek te herziene voorschriften.

2. Voor de uitvoering van zijn programma's maakt het Agentschap op zo ruim
mogelijke schaal gebruik van externe contractanten, voor zover zulks verenigbaar is
met de handhaving van zijn eigen capaciteit, bedoeld in artikel VI, eerste lid.

Artikel VIII. DRAAGRAKETTEN EN ANDERE RUIMTETRANSPORTSYSTEMEN

1. Bij het bepalen van zijn missies houdt het Agentschap rekening met de
draagraketten of andere ruimtetransportsystemen ontwikkeld, hetzij in het kader
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van zijn programma's, hetzij door een Lid-Staat, hetzij met een bijdrage van bete-
kenis door het Agentschap en geeft het de voorkeur aan bet gebruik daarvan voor
passende nuttige ladingen, tenzij een zodanig gebruik een onredelijk nadeel met zich
brengt op het gebied van kosten, betrouwbaarheid en geschiktheid voor de
desbetreffende missie in vergelijking met het gebruik van andere draagraketten of
ruimtetransportmiddelen die op het beoogde tijdstip beschikbaar zijn.

2. Indien de in artikel V bedoelde werkzaamheden of programma's het gebruik
omvatten van draagraketten of andere ruimtetransportsystemen, stellen de deel-
nemende Staten op het ogenblik waarop het desbetreffende programma voor goed-
keuring of aanvaarding wordt voorgelegd de Raad ervan in kennis welke draagraket
of welk ruimtetransportsysteem wordt beoogd. Indien tijdens de uitvoering van een
programma de deelnemende Staten wensen over te gaan tot het gebruik van een
andere draagraket of van een ander ruimtetransportsysteem dan oorspronkelijk
werd voorzien, spreekt de Raad zich uit over deze wijziging overeenkomstig dezelfde
regels als die welke golden met betrekking tot de oorspronkelijke goedkeuring of
aanvaarding van het programma.

Artikel IX. GEBRUIK VAN INSTALLATIES, HULP AAN DE LID-STATEN

EN LEVERING VAN PRODUKTEN

1. Mits het gebruik voor zijn eigen werkzaamheden en programma's hiervan
geen nadeel ondervindt, stelt het Agentschap zijn installaties aan iedere Lid-Staat ter
beschikking, die verzoekt deze voor zijn eigen programma's te mogen gebruiken, en
wel op kosten van deze Staat. De Raad stelt met een twee derde meerderheid van alle
Lid-Staten de modaliteiten van praktische aard vast volgens welke deze installaties
ter beschikking worden gesteld.

2. Indien een of meer Lid-Staten een project wensen aan te vangen, dat buiten
de in artikel V genoemde werkzaamheden en programma's, doch binnen de doelstel-
lingen van het Agentschap valt kan de Raad met een twee derde meerderheid van alle
Lid-Staten besluiten tot hulpverlening door het Agentschap. De hieruit voor het
Agentschap voortvloeiende kosten worden door de betrokken Staat of Staten
gedragen.

3. a. De in het kader van een programma van het Agentschap ontwikkelde
produkten worden geleverd aan elke Lid-Staat die aan de financiering van het desbe-
treffende programma heeft deelgenomen en die daarom ten eigen behoeve verzoekt.

De Raad stelt, met een twee derde meerderheid van alle Lid-Staten, de modali-
teiten van praktische aard vast volgens welke deze produkten worden geleverd, en in
het bijzonder stelt hij de maatregelen vast, welke het Agentschap ten aanzien van zijn
contractanten moet nemen ten einde de verzoekende Lid-Staat in de gelegenheid te
stellen zich zodanige produkten aan te schaffen.

b. Deze Lid-Staat kan het Agentschap verzoeken mede te delen of het van
oordeel is dat de door de contractanten voorgestelde prijzen billijk en redelijk zijn en
of het deze prijzen onder soortgelijke omstandigheden voor eigen behoefte aan-
vaardbaar zou achten.

c. Het inwilligen van de in dit lid bedoelde verzoeken mag geen bijkomende
kosten voor het Agentschap met zich brengen en de verzoekende Lid-Staat dient al de
eruit voortvloeiende kosten te dragen.
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Artikel X. ORGANEN

De organen van het Agentschap zijn de Raad en de Directeur-Generaal, bijges-
taan door personeel.

Artikel XI. DE RAD

1. De Raad bestaat uit vertegenwoordigers van de Lid-Staten.
2. De Raad komt in vergadering bijeen telkens wanneer daartoe behoefte

bestaat, hetzij op het niveau van afgevaardigden, hetzij op ministerieel niveau. De
vergaderingen worden gehouden in de Zetel van het Agentschap, tenzij de Raad
anders besluit.

3. a. De Raad kiest voor de duur van twee jaar een voorzitter en vice-
voorzitters; dezen kunnen eenmaal voor de duur van een jaar worden herkozen. De
Voorzitter leidt de werkzaamheden van de Raad en draagt zorg voor de
voorbereiding van de besluiten ervan; hij stelt de Lid-Staten op de hoogte van
voorstellen voor de uitvoering van een niet-verplicht programma; hij verleent zijn
medewerking aan de coordinatie van de werkzaamheden van de organen van het
Agentschap. Hij onderhoudt contact met de Lid-Staten, via hun afgevaardigden in
de Raad, omtrent vraagstukken van algemeen beleid die het Agentschap betreffen en
tracht hun opvattingen daaromtrent met elkaar in overeenstemming te brengen. In
de periode tussen de vergaderingen dient hij de Directeur-Generaal van advies en ont-
vangt van hem alle noodzakelijke inlichtingen.

b. De Voorzitter wordt bijgestaan door een Bureau, waarvan de samenstelling
door de Raad wordt vastgesteld en dat door de Voorzitter wordt bijeengeroepen. Het
Bureau dient de Voorzitter van advies bij de voorbereiding van de vergaderingen van
de Raad.

4. Wanneer de Raad op ministerieel niveau in vergadering bijeenkomt, kiest
hij een voorzitter voor de duur van de vergadering. Deze voorzitter roept de volgende
ministeriele vergadering bijeen.

5. Naast de elders in dit Verdrag vastgestelde taken en in overeenstemming met
de bepalingen van dit Verdrag, heeft de Raad de volgende taken:
a. Met betrekking tot de werkzaamheden en het programma bedoeld in artikel V,

eerste lid, letter a, punten i en ii:
i. Het goedkeuren, met een meerderheid van alle Lid-Staten, van de werkzaam-

heden en het programma; besluiten ter zake kunnen slechts worden gewijzigd
door met een twee derde meerderheid van alle Lid-Staten genomen nieuwe
besluiten;

ii. Het vaststellen, bij een met eenparigheid van stemmen van alle Lid-Staten
genomen besluit, van de omvang van de middelen die aan het Agentschap
gedurende de eerstvolgende periode van vijf jaar ter beschikking worden
gesteld;

iii. Het vaststellen, bij een met eenparigheid van stemmen van alle Lid-Staten
genomen besluit, tegen het einde van het derde jaar van elke periode van vijf
jaar en na beoordeling van de situatie, van de omvang van de middelen die
het Agentschap voor de nieuwe periode van vijf jaar, beginnende aan het
einde van dit derde jaar, ter beschikking worden gesteld;

b. Met betrekking tot de werkzaamheden bedoeld in artikel V, eerste lid, letter a,
punten iii en iv:
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i. Het bepalen van een beleid dat aan het doel van het Agentschap beant-
woordt;

ii. Het aannemen, met een twee derde meerderheid van alle Lid-Staten, van tot
de Lid-Staten gerichte aanbevelingen;

c. Met betrekking tot de niet-verplichte programma's bedoeld in artikel V, eerste
lid, letter b:
i. Het aanvaarden, met een meerderheid van alle Lid-Staten, van het pro-

gramma;
ii. Het eventueel in de loop van de uitvoering vaststellen van de volgorde van

prioriteit van de programma's;
d. Het vaststellen van de jaarlijkse werkplannen van het Agentschap;
e. Met betrekking tot de begrotingen als bepaald in bijlage II:

i. Het aannemen, met een twee derde meerderheid van alle Lid-Staten, van de
jaarlijkse algemene begroting van het Agentschap;

ii. Het aannemen, met een twee derde meerderheid van de deelnemende Staten,
van elke programmabegroting;

f. Het aannemen, met een twee derde meerderheid van alle Lid-Staten, van het
Financieel Reglement en van alle andere financiele regelingen van het Agent-
schap;

g. Het bezien van de uitgaven voor de verplichte en niet-verplichte werkzaamheden
bedoeld in artikel V, eerste lid;

h. Het goedkeuren en publiceren van de gecontroleerde jaarrekeningen van het
Agentschap;

i. Het aannemen, met een twee derde meerderheid van alle Lid-Staten, van het Per-
soneelsstatuut;

j. Het aannemen, met een twee derde meerderheid van alle Lid-Staten, van voor-
schriften krachtens welke, rekening houdende met de vreedzame doeleinden van
het Agentschap, machtiging wordt verleend tot het buiten het grondgebied van
de Lid-Staten brengen van in het kader van de werkzaamheden van het Agent-
schap of met zijn medewerking verworven technologische kennis en ontwikkelde
produkten;

k. Het beslissen over de toelating van een nieuwe Lid-Staat overeenkomstig ar-
tikel XXII;

1. Het beslissen over de regelingen te treffen overeenkomstig artikel XXIV ingeval
een Lid-Staat dit Verdrag opzegt of ophoudt lid te zijn krachtens artikel XVIII;

m. Het nemen van alle andere maatregelen die nodig zijn voor het bereiken van het
doel van het Agentschap binnen bet kader van dit Verdrag.
6. a. Elke Lid-Staat bezit in de Raad 66n stem. Een Lid-Staat heeft evenwel

geen stemrecht waar het aangelegenheden betreft, die uitsluitend betrekking hebben
op een aanvaard programma waaraan hij niet deelneemt.

b. Een Lid-Staat heeft in de Raad geen stemrecht, indien het bedrag van zijn
achterstallige aan bet Agentschap verschuldigde bijdragen voor alle werkzaamheden
en programma's bedoeld in artikel V, waaraan hij deelneemt, hoger is dan het
vastgestelde bedrag van zijn bijdragen voor het lopende begrotingsjaar. Bovendien
heeft een Lid-Staat, wiens achterstallige bijdrage aan een der programma's bedoeld in
artikel V, eerste lid, letter a, punt ii, of letter b, waaraan hij deelneemt, hoger is dan
het vastgestelde bedrag van zijn bijdragen aan dat programma voor het lopende
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begrotingsjaar, geen stemrecht in de Raad, inzake vraagstukken die uitsluitend op
dat programma betrekking hebben. In een zodanig geval kan de Lid-Staat echter
toestemming verkrijgen in de Raad zijn stem uit te brengen, wanneer een twee derde
meerderheid van alle Lid-Staten van mening is dat het niet betalen van de bijdragen
te wijten is aan omstandigheden buiten zijn macht.

c. Op iedere vergadering van de Raad is de aanwezigheid van afgevaardigden
van een meerderheid van alle Lid-Staten noodzakelijk om het quorum te vormen.

d. Tenzij in dit Verdrag anders is bepaald, worden de besluiten van de Raad
genomen met een eenvoudige meerderheid van stemmen van de vertegenwoordigde,
hun stem uitbrengende Lid-Staten.

e. Bij het vaststellen van de eenparigheid of de meerderheden van stemmen,
voorgeschreven in dit Verdrag, wordt geen rekening gehouden met een Lid-Staat die
geen stemrecht heeft.

7. De Raad stelt zijn reglement van orde vast.
8. a. De Raad stelt een Commissie voor het Wetenschappelijke Programma

in, waarnaar hij alle zaken verwijst, die het verplichte wetenschappelijke programma
als bedoeld in artikel V, eerste lid, letter a, punt ii, betreffen. De Raad machtigt die
Commissie beslissingen over dit programma te nemen, waarbij hij zich evenwel
steeds zijn taken met betrekking tot het vaststellen van de omvang van de middelen
en het aannemen van de jaarlijkse begroting vourbehoudt. De taakomschrijving van
de Commissie wordt door de Raad vastgesteld met een twee derde meerderheid van
alle Lid-Staten en in overeenstemming met dit artikel.

b. De Raad kan andere voor het doel van het Agentschap noodzakelijke
ondergeschikte organen instellen. Over de instelling en de taakomschrijving van deze
organen, alsmede over de gevallen waarin zij beslissingsbevoegdheid hebben, besluit
de Raad met een twee derde meerderheid van alle Lid-Staten.

c. Wanneer een ondergeschikt orgaan een aangelegenheid onderzoekt die uit-
sluitend betrekking heeft op slechts een van de niet-verplichte programma's bedoeld
in artikel V, eerste lid, letter b, hebben niet-deelnemende Staten geen stemrecht, ten-
zij alle deelnemende Staten anders besluiten.

Artikel XlI. DIRECTEUR-GENERAAL EN PERSONEEL

1. a. De Raad benoemt met een twee derde meerderheid van alle Lid-Staten
een Directeur-Generaal voor een vastgestelde termijn en kan met dezelfde meerder-
heid zijn dienstverband becindigen.

b. De Directeur-Generaal is de hoogste leidinggevende functionaris van het
Agentschap en vertegenwoordigt het in rechte. Hij treft alle noodzakelijke maat-
regelen voor het beheer van het Agentschap, de uitvoering van de programma's, de
tenuitvoerlegging van het beleid en het bereiken van de doeleinden van het Agent-
schap; zulks in overeenstemming met de richtlijnen uitgevaardigd door de Raad. Hij
oefent het gezag uit over de instellingen van het Agentschap. Ten aanzien van het
financile beheer van het Agentschap handelt hij overeenkomstig de bepalingen van
bijlage II. Hij stelt een jaarverslag voor de Raad op, dat wordt gepubliceerd. Hij kan
ook voorstellen doen betreffende werkzaamheden en programma's, alsmede be-
treffende maatregelen welke het bereiken van de doeleinden van het Agentschap
moeten verzekeren. Hij neemt zonder stemrecht deel aan de vergaderingen van het
Agentschap.
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c. De Raad kan de benoeming van de Directeur-Generaal voor een noodzake-
lijk geachte tijdsduur uitstellen, hetzij bij de inwerkingtreding van dit Verdrag hetzij
als zich nadien een vacature voordoet. In dat geval benoemt de Raad een persoon die
de functie van Directeur-Generaal waarneemt en stelt diens bevoegdheden en verant-
woordelijkheden vast.

2. De Directeur-Generaal wordt bijgestaan door het door hem noodzakelijk
geachte wetenschappelijk en technisch personeel, beleidspersoneel en administratief
personeel en wel binnen de door de Raad toegestane grenzen.

3. a. Leidinggevend personeel, als zodanig door de Raad aangemerkt, wordt
benoemd en ontslagen door de Raad op voorstel van de Directeur-Generaal. Voor
benoemingen en ontslagen door de Raad is een twee derde meerderheid van alle Lid-
Staten vereist;

b. De overige personeelsleden worden benoemd of ontslagen door de
Directeur-Generaal, die daarbij handelt op gezag van de Raad;

c. Al het personeel wordt aangeworven op grond van bekwaamheid, waarbij
rekening wordt gehouden met een evenredige verdeling van de beschikbare plaatsen
onder de onderdanen van de Lid-Staten. Benoeming, en beeindiging van dienstver-
band, geschiedt overeenkomstig het Personeelsstatuut;

d. Wetenschappelijke onderzoekers die geen deel uitmaken van het personeel
en die speurwerk verrichten bij de instellingen van het Agentschap zijn onderworpen
aan het gezag van de Directeur-Generaal en aan alle door de Raad aangenomen
algemene voorschriften.

4. De verantwoordelijkheden van de Directeur-Generaal en het personeel ten
opzichte van het Agentschap dragen een uitsluitend internationaal karakter. Bij de
uitoefening van hun taak vragen noch ontvangen dezen instructies van enige regering
of autoriteit buiten het Agentschap. ledere Lid-Staat is gehouden het internationale
karakter van de verantwoordelijkheden van de Directeur-Generaal en van de perso-
neelsleden te eerbiedigen en tracht niet hen bij de uitoefening van hun taak te
beinvloeden.

Artikel XIII. FINANCIELE BIJDRAGEN

1. ledere Lid-Staat draagt bij in de kosten van de uitvoering van werkzaam-
heden en van bet programma bedoeld in artikel V, eerste lid, letter a, en, overeen-
komstig bijlage II, in de gemeenschappelijke kosten van het Agentschap, volgens een
schaal aangenomen door de Raad met een twee derde meerderheid van alle Lid-
Staten, hetzij om de drie jaar ten tijde van de beoordeling bedoeld in artikel XI,
vijfde lid, letter a, punt iii, of wanneer de Raad met eenparigheid van stemmen van
alle Lid-Staten besluit een nieuwe schaal vast te stellen. De schaal van bijdragen
wordt gebaseerd op het gemiddelde nationale inkomen van elke Lid-Staat over de
laatste drie jaar waarover statistieken beschikbaar zijn. Niettemin:
a. Is geen Lid-Staat verplicht hogere bijdragen te betalen dan vijfentwintig procent

van de door de Raad ter dekking van deze kosten vastgestelde som van de bij-
dragen;

b. Kan de Raad met een twee derde meerderheid van alle Lid-Staten besluiten reke-
ning te houden met eventuele bijzondere omstandigheden van een Lid-Staat en
diens bijdrage dienovereenkomstig tijdelijk te verminderen. In het bijzonder wan-
neer het jaarlijks inkomen per hoofd van de bevolking in een Lid-Staat lager ligt
dan een door de Raad met eenzeffde meerderheid vast te stellen bedrag, wordt
zulks beschouwd als een bijzondere omstandigheid in de zin van deze bepaling.
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2. ledere Lid-Staat draagt bij in de kosten van de uitvoering van elk niet-
verplicht programma vallend onder artikel V, eerste lid, letter b, tenzij hij uitdruk-
kelijk heeft verklaard niet in deelname geinteresseerd te zijn en derhalve geen
deelnemer is. Tenzij alle deelnemende Staten anders besluiten, wordt de schaal van
bijdragen voor een bepaald programma gebaseerd op het gemiddelde nationale in-
komen van iedere deelnemende Staat over de laatste drie jaar waarover statistieken
beschikbaar zijn. Deze schaal wordt herzien, hetzij om de drie jaar, hetzij wanneer de
Raad besluit een nieuwe schaal vast te stellen overeenkomstig het eerste lid. Geen
Lid-Staat is echter verplicht op grond van deze schaal hogere bijdragen te betalen dan
vijfentwintig procent van de som van de bijdragen voor het desbetreffende program-
ma. Niettemin dient het door elke deelnemende Staat te betalen percentage van de
bijdrage tenminste gelijk te zijn aan vij fentwintig procent van zijn volgens het eerste
lid vastgestelde percentage van de bijdrage, tenzij alle deelnemende Staten bij de aan-
vaarding of tijdens de uitvoering van het programma anders besluiten.

3. Voor het vaststellen van de in het eerste en tweede lid bedoelde bijdragen-
schalen, dienen dezelfde statistische systemen te worden gebruikt; deze worden
vastgelegd in het Financieel Reglement :

4. a. Elke Staat die geen partij was bij het Verdrag tot oprichting van een
Europese Organisatie voor Ruimteonderzoek of bij het Verdrag tot oprichting van
een Europese Organisatie voor de ontwikkeling en de vervaardiging van dragers van
ruimtevoertuigen en die partij wordt bij dit Verdrag, verricht naast zijn bijdragen een
speciale betaling op basis van de waarde die het vermogen van het Agentschap op dat
ogenblik heeft. Het bedrag van deze speciale betaling wordt door de Raad met een
twee derde meerderheid van alle Lid-Staten vastgesteld;

b. Alle overeenkomstig het bepaalde in letter a verrichte betalingen worden in
mindering gebracht op de bijdragen van de andere Lid-Staten, tenzij de Raad met een
twee derde meerderheid van alle Lid-Staten anders besluit.

5. De krachtens dit artikel verschuldigde bijdragen worden betaald overeen-
komstig bijlage II.

6. De Directeur-Generaal kan, met inachtneming van eventueel door de Raad
gegeven richtlijnen, giften of legaten aan het Agentschap aanvaarden, mits deze niet
onderworpen zijn aan voorwaarden die onverenigbaar zijn met de doeleinden van het
Agentschap.

Artikel XIV. SAMENWERKING

1. Het Agentschap kan, wanneer de Raad daartoe met eenparigheid van stem-
men van alle Lid-Staten besluit, met andere internationale organisaties en instel-
lingen' alsmede met regeringen, organisaties en instellingen van niet-Lid-Staten
samenwerken en te dien einde overeenkomsten met hen sluiten.

2. Deze samenwerking kan de vorm aannemen van deelname door niet-Lid-
Staten of internationale organisaties aan een of meer programma's bedoeld in ar-
tikel V, eerste lid, letter a, punt ii, of artikel V, eerste lid, letter b. Onverminderd de
krachtens het eerste lid van dit artikel te nemen besluiten worden de gedetailleerde
regelingen voor een zodanige samenwerking van geval tot geval door de Raad vastge-
steld met een twee derde meerderheid van de aan het desbetreffende programma
deelnemende Staten. Deze regelingen kunnen inhouden dat een niet-Lid-Staat
stemrecht in de Raad bezit wanneer deze aangelegenheden behandelt, welke uitslui-
tend betrekking hebben op het programma waaraan die Staat deelneemt.
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3. Deze samenwerking kan eveneens de vorm aannemen van het verlenen van
geassocieerd lidmaatschap aan niet-Lid-Staten, die zich verplichten tenminste bij te
dragen voor de studies betreffende toekomstige projecten bedoeld in artikel V, eerste
lid, letter a, punt i. De gedetailleerde regelingen voor elk zodanig geassocieerd lid-
maatschap worden van geval tot geval door de Raad met een twee derde meerderheid
van alle Lid-Staten vastgesteld.

Artikel XV. RECHTSPOSITIE, VOORRECHTEN EN IMMUNITEITEN

1. Het Agentschap bezit rechtspersoonlijkheid.
2. Het Agentschap, zijn personeelsleden en deskundigen, alsmede de vertegen-

woordigers van de Lid-Staten genieten de rechtsbevoegdheid, de voorrechten en de
immuniteiten vastgesteld in bijlage I.

3. Tussen het Agentschap en de Lid-Staten op wier grondgebied de Zetel van
het Agentschap en de overeenkomstig artikel VI upgerichte vestigingen zijn gelegen,
worden overeenkomsten gesloten betreffende de Zetel en de vestigingen.

Artikel XVI. WIJZIGINGEN

1. De Raad kan de Lid-Staten aanbevelingen doen tot wijziging van dit Ver-
drag en van bijlage I daarbij. Een Lid-Staat die een wijziging wenst voor te stellen,
doet de Directeur-Generaal mededeling van het wijzigingsvoorstel. De Directeur-
Generaal stelt de Lid-Staten in kennis van een hem aldus medegedeelde wijziging en
wel ten minste drie maanden voordat deze wijziging door de Raad wordt besproken.

2. Een door de Raad aanbevolen wijziging treedt in werking dertig dagen
nadat de Franse Regering van alle Lid-Staten kennisgeving van aanvaarding heeft
ontvangen. De Franse Regering doet alle Lid-Staten mededeling van de datum van
inwerkingtreding van een zodanige wijziging.

3. De Raad kan met eenparigheid van stemmen van alle Lid-Staten elke andere
bijlage bij dit Verdrag wijzigen, mits zodanige wijzigingen niet in strijd zijn met het
Verdrag. Een zodanige wijziging treedt in werking op een door de Raad met een-
parigheid van stemmen van alle Lid-Staten vast te stellen datum. De Directeur-
Generaal doet alle Lid-Staten mededeling van een aldus aangenomen wijziging en
van de datum waarop zij in werking treedt.

Artikel XVII. GESCHILLEN

1. Elk geschil tussen twee of meer Lid-Staten of tussen een of meer van hen en
het Agentschap, betregende de uitlegging of de toepassing van dit Verdrag of van de
bijlagen daarbij, alsmede elk geschil bedoeld in artikel XXVI van bijlage I, dat niet
wordt bijgelegd door bemiddeling van de Raad, wordt op verzoek van een partij bij
het geschil onderworpen aan arbitrage.

2. Tenzij de partijen bij het geschil anders overeenkomen, is de arbitragepro-
cedure in overeenstemming met dit artikel en met door de Raad met een twee derde
meerderheid van alle Lid-Staten aan te nemen aanvullende regels.

3. Het Scheidsgerecht bestaat uit drie leden. Elke partij bij het geschil benoemt
een scheidsman; de twee scheidsmannen benoemen de derde scheidsman, die het
voorzitterschap van het Scheidsgerecht op zich neemt. De aanvullende regels bedoeld
in het tweede lid bepalen de te volgen procedure indien de benoemingen niet binnen
een bepaald tijdsbestek plaats hebben gevonden.
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4. Lid-Staten of het Agentschap die geen partij zijn bij het geschil, kunnen
zich met toestemming van het Scheidsgerecht voegen in de procedure, wanneer dit
van mening is dat zij een wezenlijk belang hebben bij de beslissing van de zaak.

5. Het Scheidsgerecht bepaalt zelf zijn zetel en stelt zelf zijn reglement van
orde vast.

6. De uitspraak van het Scheidsgerecht wordt gedaan bij meerderheid van zijn
leden, die zich niet van stemming mogen onthouden. De uitspraak is definitief en
bindend voor alle partijen bij het geschil en er kan geen beroep tegen worden
aangetekend. De partijen dienen onverwijld gevolg te geven aan de uitspraak. In
geval van onenigheid omtrent de betekenis of de strekking van de uitspraak, geeft het
Scheidsgerecht uitleg op verzoek van een partij bij het geschil.

Artikel XVIII. HET NIET NAKOMEN VAN VERPLICHTINGEN

Een Lid-Staat, die zijn uit bet Verdrag voortvloeiende verplichtingen niet
nakomt, houdt op lid te zijn van het Agentschap, na een door de Raad met een twee
derde meerderheid van alle Lid-Staten genomen besluit. In een zodanig geval is het
bepaalde in artikel XXIV van toepassing.

Artikel XIX. VOORTBESTAAN VAN RECHTEN EN VERPLICHTINGEN

Op de datum waarop dit Verdrag in werking treedt, neemt het Agentschap alle
rechten en verplichtingen over van de Europese Organisatie voor Ruimte-onderzoek
en van de Europese Organisatie voor de ontwikkeling en de vervaardiging van
dragers voor ruimtevoertuigen.

Artikel XX. ONDERTEKENING EN BEKRACHTIGING

1. Dit Verdrag staat tot 31 december 1975, open voor ondertekening door de
Staten die lid zijn van de Europese Ruimteconferentie. De bijlagen bij dit Verdrag
vormen een integrerend deel daarvan.

2. Dit Verdrag dient te worden bekrachtigd of aanvaard. De akten van be-
krachtiging of aanvaarding worden nedergelegd bij de Franse Regering.

3. Na de inwerkingtreding van dit Verdrag en in afwachting van de nederleg-
ging van zijn akte van bekrachtiging of aanvaarding kan cen ondertekenende Staat
zonder stemrecht deelnemen aan de vergaderingen van het Agentschap.

Artikel XXI. INWERKINGTREDING

1. Dit Verdrag treedt in werking wanneer de volgende Staten, die Lid zijn van
de Europese Organisatie voor Ruimte-onderzoek of van de Europese Organisatie
voor de ontwikkeling en vervaardiging van dragers voor ruimtevoertuigen bet heb-
ben ondertekend en hun akten van bekrachtiging of aanvaarding hebben nedergelegd
bij de Franse Regering: Het Koninkrijk Belgie, bet Koninkrijk Denemarken, de
Bondsrepubliek Duitsland, de Franse Republiek, bet Verenigd Koninkrijk van
Groot-Brittannie en Noord-lerland, de Italiaanse Republiek, het Koninkrijk der
Nederlanden, Spanje, het Koninkrijk Zweden en de Zwitserse Bondsstaat. Voor een
Staat die dit Verdrag na de inwerkingtreding ervan bekrachtigt, aanvaardt, of daar-
toe toetreedt, wordt het Verdrag van kracht op de datum van nederlegging door deze
Staat van zijn akte van bekrachtiging, aanvaarding of toetreding.

2. Het Verdrag tot oprichting van een Europese Organisatie voor Ruimte-
onderzoek en het Verdrag tot oprichting van een Europese Organisatie voor de ont-
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wikkeling en de vervaardiging van dragers voor ruimtevoertuigen treden buiten
werking op de datum van inwerkingtreding van dit Verdrag.

Artikel XXII. TOETREDING
1. Na de inwerkingtreding van dit Verdrag kan iedere Staat tot het Verdrag

toetreden na een met eenparigheid van stemmen van alle Lid-Staten genomen besluit
van de Raad.

2. Een Staat die tot dit Verdrag wenst toe te treden, doet daarvan mededeling
aan de Directeur-Generaal, die de Lid-Staten van dit verzoek in kennis stelt en wel
ten minste drie maanden voordat het aan de Raad ter beslissing wordt voorgelegd.

3. De akten van toetreding worden nedergelegd bij de Franse Regering.

Artikel XXIII. MEDEDELINGEN
De Franse Regering doet alle ondertekenende en toetredende Staten mededeling

van
a. De datum van nederlegging van iedere akte van bekrachtiging, aanvaarding of

toetreding,
b. De datum van inwerkingtreding van dit Verdrag en van wijzigingen overeen-

komstig artikel XVI, tweede lid,
c. De opzegging van het Verdrag door een Lid-Staat.

Artikel XXIV. OPZEGGING

1. Nadat dit Verdrag zes jaar van kracht is geweest, kan iedere Lid-Staat het
opzeggen door daarvan mededeling te doen aan de Franse Regering, die de andere
Lid-Staten en de Directeur-Generaal hiervan mededeling doet. De opzegging wordt
van kracht aan het einde van het begrotingsjaar volgende op het jaar waarin daarvan
mededeling werd gedaan aan de Franse Regering. Nadat de opzegging van kracht is
geworden, blijft de betrokken Staat verplicht het door hem verschuldigde aandeel in
de met de goedgekeurde vastleggingskredieten overeenkomende betalingskredieten
te honoreren, welke zijn gebruikt zowel uit de begrotingen voor het lopende jaar
waaraan hij bijdroeg op het tijdstip dat de opzegging werd medegedeeld aan de
Franse Regering, als uit voorgaande begrotingen.

2. Een Lid-Staat die het Verdrag opzegt, stelt het Agentschap schadeloos voor
elk vermogensverlies op zijn grondgebied, tenzij met het Agentschap een bijzondere
overeenkomst kan worden gesloten inzake het voortgezet gebruik van dit vermogen
door het Agentschap of de voortzetting van bepaalde werkzaamheden van het Agent-
schap op het grondgebied van genoemde Staat. Een zodanige bijzondere overeen-
komst bepaalt in het bijzonder in hoeverre en op welke voorwaarden de bepalingen
van dit Verdrag, nadat de opzegging van kracht is geworden, van toepassing zullen
blijven op het gebruik van dit vermogen en de voortzetting van deze werkzaamheden.

3. Een Lid-Staat die het Verdrag opzegt en het Agentschap stellen gezamenlijk
aanvullende verplichtingen vast, die genoemde Staat moet dragen.

4. De betrokken Staat behoudt de rechten die hij heeft verworven tot aan de
datum waarop de opzegging van kracht wordt.

Artikel XXV. ONTBINDING

1. Het Agentschap wordt ontbonden wanneer het aantal Lid-Staten minder
dan vijf wordt. Het kan te allen tijde worden ontbonden nadat daarover door de Lid-
Staten overeenstemming is bereikt.
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2. Ingeval van ontbinding stelt de Raad een liquidatie-orgaan in, dat in onder-
handeling zal treden met de Staten op wier grondgebied de Zetel en de vestigingen
van het Agentschap op dat ogenblik zijn gevestigd. De rechtspersoonlijkheid van het
Agentschap blijft bestaan ten behoeve van de liquidatie.

3. Elk overschot wordt verdeeld onder de Staten die op het ogenblik van de
ontbinding lid van het Agentschap zijn, en wel in verhouding tot de bjidragen die zij
vanaf het tijdstip waarop zij partij werden bij dit Verdrag daadwerkelijk hebben
betaald. Indien er een tekort is, wordt dit over dezelfde Staten omgeslagen in ver-
houding tot hun voor het dan lopende begrotingsjaar vastgestelde bijdragen.

Artikel XXVI. REGISTRATIE

Zodra dit Verdrag in werking is getreden, doet de Franse Regering het registre-
ren bij het Secretariaat van de Verenigde Naties, in overeenstemming met Artikel 102
van het Handvest der Verenigde Naties.

BIJLAGE I

VOORRECHTEN EN IMMUNITEITEN

Artikel L Het Agentschap bezit rechtspersoonlijkheid. Het heeft in het bijzonder de
bevoegdheid overeenkomsten te sluiten, roerende en onroerende goederen te verwerven en te
vervreemden, en in rechte op te treden.

Artikel II. Onverminderd de artikelen XXII en XXIII, zijn de gebouwen en erven van

het Agentschap onschendbaar.

Artikel III. De archieven van het Agentschap zijn onschendbaar.

Artikel IV. 1. Het Agentschap geniet immuniteit van jurisdictie en executie behalve:
a. Voor zover het er bij besluit van de Raad uitdrukkelijk afstand van doet in een bijzonder

geval; de Raad is verplicht van deze immuniteit afstand te doen in alle gevallen waar hand-
having ervan de loop van het recht zou belemmeren en er afstand van kan worden gedaan
zonder de belangen van het Agentschap te schaden;

b. In geval van een burgerlijke rechtsvordering ingesteld door een derde wegens schade die
voortvloeit uit een ongeval veroorzaakt door een aan het Agentschap toebehorend of ten
behoeve van hem gebruikt motorvoertuig, of met betrekking tot een verkeersovertreding
waarbij een zodanig voertuig is betrokken;

c. In geval van tenuitvoerlegging van een scheidsrechterlijke uitspraak gedaan hetzij ingevolge
artikel XXV, hetzij ingevolge artikel XXVI;

d. In geval van derden beslag, gelast bij een beslissing van de gerechtelijke autoriteiten, op
salarissen en emolumenten door het Agentschap aan een personeelslid verschuldigd.
2. De eigendommen en het vermogen van het Agentschap, ongeacht waar deze zich

bevinden, genieten immuniteit van elke vorm van vordering, inbeslagneming, onteigening en
beslaglegging. Zij genieten eveneens immuniteit van elke vorm van administratieve dwang of
voorlopige gerechtelijke maatregelen, behalve voor zover deze tijdelijk geboden zouden zijn in
verband met het voorkomen van ongevallen waarbij aan het Agentschap toebehorende of te
zijnen behoeve gebruikte motorvoertuigen zijn betrokken, en het instellen van een onderzoek
naar de toedracht van die ongevallen.

Artikel V. 1. In het kader van zijn officidle werkzaamheden zijn het Agentschap, zijn
vermogen en zijn inkomsten, vrijgesteld van directe belastingen.
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2. Indien door of ten behoeve van het Agentschap aankopen van aanzienlijke waarde
worden verricht of een beroep wordt gedaan op diensten van aanzienlijke waarde, strikt nood-
zakelijk voor de uitoefening van de officiele werkzaamheden van het Agentschap, en indien in
de prijs van zodanige aankopen of diensten belastingen of rechten zijn begrepen, nemen de
Lid-Staten zo mogelijk passende maatregelen met het oog op vrijstelling of terugbetaling van
zodanige belastingen of rechten.

Artikel VI. Goederen die door of ten behoeve van het Agentschap worden ingevoerd of
uitgevoerd en die strikt noodzakelijk zijn voor de uitoefening van zijn officiele werkzaam-
heden, zijn vrijgesteld van alle in- en uitvoerrechten en -belastingen en van alle in- en uitvoer-
verboden en -beperkingen.

Artikel VII. 1. Voor de toepassing van artikel V en VI omvatten de officidle werk-
zaamheden van het Agentschap zijn administratieve werkzaamheden met inbegrip van zijn
handelingen in verband met het stelsel van sociale verzekering, en werkzaamheden verricht op
het gebied van het ruimte-onderzoek en de ruimtetechnologie en de toepassing hiervan in de
ruimte overeenkomstig het doel van het Agentschap zoals bepaald in het Verdrag.

2. In hoeverre andere toepassingen van bedoeld onderzoek of bedoelde technologie en
werkzaamheden welke worden uitgevoerd overeenkomstig artikel V, tweede lid, en artikel IX
van het Verdrag, kunnen worden beschouwd als deel van de officidle werkzaamheden van het
Agentschap, wordt van geval tot geval door de Raad beslist na overleg met de bevoegde autori-
teiten van de betrokken Lid-Staten.

3. Het bepaalde in de artikelen V en VI is niet van toepassing op belastingen en rechten
die niet anders zijn dan een vergoeding voor diensten van openbaar nut.

Artikel VIII. Geen vrijstelling wordt verleend uit hoofde van de artikelen V en VI ten
aanzien van goederen aangekocht of ingevoerd of diensten verricht voor de eigen behoefte van
de personeelsleden van het Agentschap.

Artikel IX. 1. Goederen verworven ingevolge artikel V of ingevoerd ingevolge artikel VI
mogen niet worden verkocht of afgestaan dan op voorwaarden vastgesteld door de Lid-Staten
die de vrijstellingen hebben verleend.

2. De overdracht van goederen en het verlenen van diensten tussen de Zetel en de vesti-
gingen van het Agentschap, tussen de verschillende vestigingen onderling of, met het doel een
programma van het Agentschap uit te voeren, tussen de vestigingen en een nationale instelling
van een Lid-Staat, zijn vrij van heffingen of beperkingen van welke aard dan ook; indien nodig
nemen de Lid-Staten alle passende maatregelen met het oog op vrijstelling of terugbetaling van
dergelijke heffingen of met het oog op opheffing van dergelijke beperkingen.

Artikel X. De verspreiding van geschriften en ander voorlichtingsmateriaal dat door of
aan het Agentschap wordt verzonden, wordt op geen enkele wijze beperkt.

Artikel XI. Het Agentschap kan alle soorten fondsen, valuta's, kasgeld of waarde-
papieren ontvangen en onder zich houden; het kan daarover vrijelijk beschikken voor elk in het
Verdrag genoemd doel en het kan rekeningen aanhouden in elke valuta, voor zoverre dat nodig
is voor het nakomen van zijn verplichtingen.

Artikel XII. 1. Met betrekking tot zijn officiele berichtgeving en het overbrengen van
al zijn documenten geniet het Agentschap een behandeling die niet minder gunstig is dan die
welke elke Lid-Staat andere internationale organisaties doet genieten.

2. Er wordt geen censuur uitgeoefend op de offici6le berichtgeving van het Agentschap,
ongeacht de middelen waarmede bedoelde berichtgeving geschiedt.
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Artikel XIII. De Lid-Staten nemen alle gepaste maatregelen om binnenkomst, of verblijf
in, dan wel vertrek uit, hun grondgebied van personeelsleden van het Agentschap te vergemak-
kelijken.

Artikel XIV. 1. De vertegenwoordigers van de Lid-Staten genieten bij de uitoefening
van hun functie alsmede op hun reizen naar de plaats van samenkomst en terug de volgende
voorrechten en immuniteiten:
a. Immuniteit van arrestatie en gevangenhouding, alsmede van inbeslagneming van hun per-

soonlijke bagage;
b. Immuniteit van jurisdictie, ook na het beeindigen van hun opdracht, met betrekking tot

handelingen, waaronder begrepen gesproken en geschreven woorden, door hen in de
uitoefening van hun functie verricht; deze immuniteit geldt evenwel niet in geval van een
verkeersovertreding begaan door een vertegenwoordiger van een Lid-Staat, noch in geval
van schade veroorzaakt door een motorvoertuig dat toebehoort aan of bestuurd werd door
de betrokken vertegenwoordiger;

c. Onschendbaarheid van al hun offici~le papieren en documenten;
d. Het recht codes te gebruiken en documenten of correspondentie te ontvangen per speciale

koerier of in een verzegelde tas;
e. Vrijstelling voor henzelf en hun echtgenoten van alle maatregelen die de binnenkomst van

vreemdelingen beperken, alsmede van de aan de registratie van vreemdelingen verbonden
formaliteiten;

f. Dezelfde faciliteiten ter zake van valuta- en deviezenbepalingen als die welke worden
verleend aan de vertegenwoordigers van buitenlandse regeringen die met een tijdelijke
officiele opdracht zijn belast;

g. Dezelfde douanefaciliteiten ten aanzien van hun persoonlijke bagage als die welke aan dip-
lomatieke ambtenaren worden verleend.

2. Voorrechten en immuniteiten worden aan vertegenwoordigers van Lid-Staten
verleend niet ten behoeve van hun persoonlijk voordeel doch ten einde in volledige
onafhankelijkheid hun functie bij het Agentschap te kunnen uitoefenen. Een Lid-Staat is
derhalve verplicht de immuniteit van een vertegenwoordiger op te heffen waar handhaving er-
van de loop van het recht zou belemmeren en er afstand van kan worden gedaan zonder de
doeleinden waarvoor zij was toegekend te schaden.

Artikel XV. Behalve de voorechten en immuniteiten genoemd in artikel XVI geniet de
Directeur-Generaal van het Agentschap en, wanneer zich een vacature voordoet, de persoon
die is benoemd om deze functie waar te nemen, dezelfde voorrechten en immuniteiten als die
waarop diplomatieke ambtenaren van vergelijkbare rang aanspraak kunnen maken.

Artikel XVI. De personeelsleden van het Agentschap:
a. Genieten, ook nadat zij de dienst van het Agentschap hebben verlaten, immuniteit van

jurisdictie met betrekking tot handelingen, waaronder begrepen gesproken en geschreven
woorden, door hen in de uitoefening van hun functie verricht; deze immuniteit geldt
evenwel niet in geval van een verkeersovertreding begaan door een personeelslid van het
Agentschap, noch in geval van schade veroorzaakt door een motorvoertuig dat toebehoort
aan of dat bestuurd werd door het betrokken personeelslid.

b. Zijn vrijgesteld van alle verplichtingen met betrekking tot de militaire dienst;
c. Genieten onschendbaarheid van al hun officidle papieren en documenten;
d. Genieten, te zamen met hun inwonende gezinsleden, dezelfde faciliteiten ten aanzien van

vrijstelling van alle maatregelen die de immigratie beperken en de inschrijving van vreem-
delingen regelen, als die welke in het algemeen worden toegekend aan personeelsleden van
internationale organisaties;
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e. Genieten dezelfde voorrechten met betrekking tot deviezenbepalingen als die welke in het
algemeen worden toegekend aan personeelsleden van internationale organisaties;

f. Genieten in tijden van internationale crisis, dezelfde faciliteiten ten aanzien van repatri~ring
als diplomatieke ambtenaren; hun inwonende gezinsleden genieten dezelfde faciliteiten;

g. Hebben het recht, wanneer zij zich voor de eerste maal in de betrokken Lid-Staat vestigen,
hun meubelen en persoonlijke bezittingen vrij van rechten in te voeren en hebben bij beein-
diging van hun functie in die Lid-Staat, het recht hun meubelen en persoonlijke bezittingen
vrij van rechten uit te voeren, in beide gevallen met inachtneming van de voorwaarden die
de Lid-Staat, in wiens grondgebied dit recht wordt uitgeoefend, noodzakelijk acht.

Artikel XVII. Deskundigen die niet behoren tot de in artikel XVI bedoelde personeels-
leden, genieten tijdens het uitoefenen van hun functie bij het Agentschap of tijdens het uit-
voeren van opdrachten voor het Agentschap alsook tijdens reizen die zij in verband daarmee
maken, de volgende voorrechten en immuniteiten, voor zover deze noodzakelijk zijn voor de
uitoefening van hun functie:
a. Immuiniteit van jurisdictie met betrekking tot handelingen, waaronder begrepen gesproken

en geschreven woorden, door hen in de uitoefening van hun functie verricht behalve in
geval van een door een deskundige begane verkeersovertreding, of in geval van schade
veroorzaakt door een hem toebehorend of door hem bestuurd motorvoertuig; deskundigen
blijven deze immuniteit genieten ook na bedindiging van hun functie bij het Agentschap;

b. Onschendbaarheid van al hun officidle papieren en documenten;
c. Dezelfde faciliteiten met betrekking tot valuta- en deviezenbepalingen, alsmede ten aanzien

van hun persoonlijke bagage, als die welke worden toegekend aan ambtenaren van buiten-
landse regeringen die met een tijdelijke officidle opdracht zijn belast.

Artikel XVIII. 1. Met inachtneming van de voorwaarden en volgens de procedures
zoals die door de Raad zijn vastgesteld, zijn de Directeur-Generaal en de personeelsleden van
het Agentschap onderworpen aan een belasting ten gunste van het Agentschap op door het
Agentschap betaalde salarissen en emolumenten. Deze salarissen en emolumenten zijn vrij van
nationale inkomstenbelasting; de Lid-Staten behouden zich evenwel het recht voor rekening te
houden met deze salarissen en emolumenten bij de berekening van de belasting die geheven
wordt op inkomsten uit andere bronnen.

2. De bepalingen van het eerste lid zijn niet van toepassing op door het Agentschap aan
zijn vroegere Directeuren-General en personeelsleden betaalde jaargelden en pensioenen.

Artikel XIX. De artikelen XVI en XVIII zijn van toepassing op alle categorie~n van per-
soneelsleden waarop het Personeelsstatuut van het Agentschap van toepassing is. De Raad
bepaalt de categorieen van deskundigen op wie artikel XVII van toepassing is. De namen,
hoedanigheden en adressen van de personeelsleden en deskundigen bedoeld in dit artikel
worden op gezette tijden aan de Lid-Staten medegedeeld.

Artikel XX. Ingeval het Agentschap een eigen stelsel van sociale verzekering instelt, zijn
de Directeur-Generaal en de personeelsleden vrijgesteld van alle verplichte bijdragen aan de na-
tionale sociale verzekeringsorganen, met inachteming van de overeenkomsten overeenkomstig
artikel XXVIII met de Lid-Staten gesloten.

Artikel XXI. 1. De voorrechten en immuniteiten bepaald in deze bijlage worden de
DirecteurGeneraal, de personeelsleden en deskundigen van het Agentschap niet verleend tot
hun persoonlijk voordeel. Zij beogen uitsluitend om, in alle omstandigheden, het onbelem-
merd functioneren van het Agentschap, alsook de volledige onafhankelijkheid van de personen
aan wie zij worden verleend, te waarborgen.
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2. De Directeur-Generaal is verplicht iedere immuniteit op te heffen in alle gevallen
waarin handhaving ervan de loop van het recht zou belemmeren, en wanneer er afstand van
kan worden gedaan zonder de belangen van het Agentschap te schaden. Ten aanzien van de
Directeur-Generaal is de Raad bevoegd deze immuniteit op te heffen.

Artikel XXII. 1. Het Agentschap werkt te allen tijde samen met de bevoegde auto-
riteiten van de Lid-Staten ten einde een goede rechtsbedeling te vergemakkelijken, de naleving
van politievoorschriften en van voorschriften met betrekking tot de behandeling van explo-
sieven en ontvlambare materialen, de volksgezondheid, de arbeidsinspectie of andere soortge-
lijke nationale wetgeving te verzekeren, alsmede ieder misbruik van de in deze bijlage bedoelde
voorrechten, immuniteiten en faciliteiten te voorkomen.

2. De wijze waarop de in het eerste lid genoemde samenwerking zal plaats vinden kan
worden vastgelegd in de in artikel XXVIII bedoelde aanvullende overeenkomsten.

Artikel XXIII. Iedere Lid-Staat behoudt zich het recht voor alle voorzorgen te treffen
die nodig zijn in het belang van zijn veiligheid.

Artikel XXIV. Geen enkele Lid-Staat is verplicht de in de artikelen XIV, XV, XVI, let-
ters b, e en g, en XVII, letter c, bedoelde voorrechten en immuniteiten tue te kennen aan zijn
eigen onderdanen of aan personen die op het tijdstip waarop zij hun werkzaamheden in die
Lid-Staat aanvangen er ingezetene van zijn.

Artikel XXV. 1. Bij het sluiten van alle schriftelijke contracten, niet zijnde contracten
gesloten overeenkomstig het Personeelsstatuut, moet het Agentschap voorzien in arbitrage. De
arbitrageclausule of de voor dit doel gesloten bijzondere arbitrage-overeenkomst bepaalt de
van toepassing zijnde wet, alsmede het land waar de scheidsmannen zitting hebben. De ar-
bitrageprocedure is die van dat land.

2. De tenuitvoerlegging van de scheidsrechterlijke uitspraak wordt beheerst door de
regels die van kracht zijn in de Staat op wiens grondgebied de uitspraak ten uitvoer wordt
gelegd.

Artikel XXVI. ledere Lid-Staat kan aan het internationale Sheidsgerecht bedoel in ar-
tikel XVII van het Verdrag elk geschil voorleggen:
a. Dat betrekking heeft op door het Agentschap veroorzaakte schade;
b. Dat iedere andere niet-contractuele aansprakelijkheid van het Agentschap betreft;
c. Waarbij de Directeur-Generaal, een personeelslid of een deskundige van het Agentschap is

betrokken en met betrekking waartoe de desbetreffende persoon zich overeenkomstig de ar-
tikelen XV, XVI, letter a, of XVII, letter a, op immuniteit van jurisdictie kan beroepen, in-
dien deze immuniteit niet overeenkomstig artikel XXI is opgeheven. In geschillen waarbij
aanspraak op immuniteit van jurisdictie wordt gemaakt overeenkomstig de artikelen XVI,
letter a, of XVII, letter a, wordt de aansprakelijkheid van het Agentschap, voor deze ar-
bitrage, in de plaats gesteld van die van de personen bedoeld in de genoemde artikelen.

Artikel XXVII. Hat Agentschap treft passende voorzieningen voor een bevredigende
regeling van geschillen die ontstaan tussen het Agentschap en de Directeur-Generaal, de per-
soneelsleden of de deskundigen met betrekking tot hun arbeidsvoorwaarden.

Artikel XXVIII. Het Agentschap kan, bij besluit van de Raad, met een of meer Lid-
Staten anvullende akkoorden sluiten ten einde uitvoering te geven aan de bepalingen van deze
bijlage met betrekking tot die Staat of die Staten, alsmede andere overeenkomsten sluiten ten
einde een goede functionering van het Agentschap te waarborgen en zijn belangen veilig te
stellen.
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BIJLAGE II

FINANCItLE BEPALINGEN

Artikel L 1. Het begrotingsjaar van het Agentschap loopt van I januari tot en met de
eerstvolgende 31 december.

2. De Directeur-Generaal doet de Lid-Staten uiterlijk 1 september van elk jaar
toekomen:
a. Een ontwerp voor een algemene begroting;
b. Ontwerpen voor programmabegrotingen.

3. De algemene begroting omvat:
a. Een staat van uitgaven, welke de geraamde uitgaven aangeeft voor de werkzaamheden

bedoeld in artikel V, eerste lid, letter a, punten i, iii en iv van het Verdrag, met inbegrip van
de vaste gemeenschappelijke, alsmede de niet-vaste gemeenschappelijke kosten en de
ondersteuningskosten betreffende de programma's bedoeld in artikel V, eerste lid, letter a,
punt ii, en artikel V, eerste lid, letter b, van het Verdrag; de vaste en niet-vaste gemeen-
schappelijke kosten en de ondersteuningskosten worden omschreven in het Financieel
Reglement; de ramingen der uitgaven worden gerangschikt naar het soort werk en onder
algemene hoofdstukken;

b. Een staat van inkomsten, welke aangeeft:
i. De bijdragen van alle Lid-Staten aan de uitgaven met betrekking tot de werkzaamheden

bedoeld in artikel V, eerste lid, letter a, punten i, iii en iv van het Verdrag, met inbegrip
van de vaste gemeenschappelijke kosten,

ii. De bijdragen van de deelnemende Staten aan de niet-vaste gemeenschappelijke kosten
en de ondersteuningskosten bestemd overeenkomstig het Financieel Reglement, voor
de programma's bedoeld in artikel V, eerste lid, letter a, punt ii en artikel V, eerste lid,
letter b, van het Verdrag,

iii. Andere inkomsten.
4. Elke programmabegroting omvat:

a. Een staat van uitgaveh, welke aangeeft:
i. De geraamde directe uitgaven met betrekking tot het programma en gerangschikt onder

algemene hoofdstukken, zoals omschreven in het Financieel Reglement,
ii. De geraamde niet-vaste gemeenschappelijke kosten en de ondersteunings kosten

bestemd voor het programma;
b. Een staat van inkomsten, welke aangeeft:

i. De bijdragen van de deelnemende Staten aan de directe uitgaven, bedoeld in letter a,
punt i;

ii. Andere inkomsten;
iii. Ter herinnering, de bijdragen van de deelnemende Staten aan de niet-vaste gemeen-

schappelijke kosten en de ondersteuningskosten bedoeld in letter a, punt ii, zoals
bepaald in de algemene begroting.

5. De goedkeuring van de algemene begroting en van elke programmabegroting door de
Raad geschiedt voor de aanvang van elk begrotingsjaar

6. De algemene begroting en de programmabegrotingen worden voorbereid en uitge-
voerd overeenkomstig het Financieel Reglement.

Artikel II. 1. De Raad kan de Directeur-Generaal verzoeken hem een herziene be-
groting voor te leggen, indien de omstandigheden dit nodig maken.
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2. Een besluit dat extra uitgaven met zich brengt, wordt eerst dan door de Raad geacht te
zijn goedgekeurd, nadat deze een door de Directeur-Generaal ingediende raining van de desbe-
treffende extra uitgaven heeft goedgekeurd.

Artikel III. 1. Indien hierom door de Raad wordt verzocht, neemt de Directeur-
Generaal in de algemene begroting of in de desbetreffende programmabegroting de voor
volgende jaren geraamde uitgaven op.

2. Bij het aannemen van de jaarlijkse begrotingen van het Agentschap onderzoekt de
Raad opnieuw de omvang der middelen en verricht de nodige aanpassingen met inachtneming
van veranderingen in het prijspeil en voor onvoorziene wijzigingen gedurende de uitvoering
van de programma's.

Artikel IV. 1. De goedgekeurde uitgaven voor de werkzaamheden bedoeld in artikel V
van het Verdrag worden bestreden uit bijdragen, vastgesteld overeenkomstig artikel XIII van
het Verdrag.

2. Wanneer een Staat overeenkomstig artikel XXII toetreedt tot het Verdrag, worden de
bijdragen van de andere Lid-Staten opnieuw vastgesteld. Een nieuwe schaal, die van kracht
wordt op een door de Raad te bepalen datum, wordt opgesteld op basis van de statistieken van
het nationale inkomen over dezelfde jaren als die welke aan de bestaande schaal ten grondslag
liggen. Indien nodig worden terugbetalingen verricht, ten einde te verzekeren dat de door alle
Lid-Staten voor het lopende jaar betaalde contributies in overeenstemming zijn met het besluit
van de Raad.

3. a. De wijze waarop de betalingen van de bijdragen moeten geschieden ten einde de
nodige geldmiddelen van het Agentschap te waarborgen, wordt bepaald in het Financieel
Reglement.

b. De Directeur-Generaal stelt de Lid-Staten in kennis van de hoogte van hun bijdrage
en van de data waarop de betalingen dienen plaats te vinden.

Artikel V. 1. De begrotingen van het Agentschap worden uitgedrukt in rekeneen-
heden. De rekeneenheid komt overeen met 0,88867088 gram fijn goud; de Raad kan bij een met
eenparigheid van stemmen genomen besluit van alle Lid-Staten een andere definitie van de
rekeneenheid aannemen.

2. Elke Lid-Staat betaalt zijn bijdragen in zijn eigen valuta.

Artikel VI. 1. De Directeur-Generaal houdt een nauwkeurige boekhouding bij van
alle inkomsten en uitgaven. Aan het einde van elk begrotingsjaar stelt de Directeur-Generaal in
overeenstemming met het Financieel Reglement afzonderlijke jaarrekeningen op voor elk pro-
gramma, bedoeld in artikel V van het Verdrag.

2. De begrotingsboekhouding, de begroting en het financieel beheer alsmede alle andere
handelingen met financiele gevolgen, worden onderzocht door een Controlecommissie. De
Raad wijst bij twee derde meerderheid van alle Lid-Staten, de Lid-Staten aan, die op een bil-
lijke basis bij toerbeurt worden uitgenodigd accountants voor deze Commissie te benoemen,
bij voorkeur uit hun eigen hoofdambtenaren, en hij benoemt met dezelfde meerderheid uit hun
midden een Voorzitter van de Commissie voor een termijn van ten hoogste drie jaar.

3. Het doel van de controle, die zal plaatsvinden op basis van stukken en, indien nodig,
ter plaatse, is na te gaan of de uitgaven in overeenstemming zijn met de ramingen op de
begroting alsmede vast te stellen of de boekhouding op wettige en juiste wijze wordt gevoerd.
De Commissie brengt eveneens verslag uit over het economisch beheer van de financidle mid-
delen van het Agentschap. Na het afsluiten van elk begrotingsjaar stelt de Commissie een
verslag op, dat door de meerderheid van haar leden wordt goedgekeurd en dat daarna aan de
Raad wordt doorgezonden.
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4. De Controlecommissie vervult verder die andere functies welke in het Financieel
Reglement zijn bepaald.

5. De Directeur-Generaal verschaft de accountants al die gegevens en hulp die zij bij de
uitoefening van hun taak nodig hebben.

BIJLAGE III

NIET-VERPLICHTE PROGRAMMA'S BEDOELD IN ARTIKEL V, EERSTE LID, LETTER b, VAN HET VERDRAG

Artikel I. 1. Wanneer een voorstel tot uitvoering van een niet-verplicht programma
bedoeld in artikel V, eerste lid, letter b, van het Verdrag wordt ingediend, deelt de Voorzitter
van de Raad het aan alle Lid-Staten ter bestudering mede.

2. Wanneer de Raad in overeenstemming met artikel XI, vijfde lid, letter c, punt i, van
het Verdrag de uitvoering van een niet-verplicht programma in het kader van het Agentschap
heeft aanvaard, dient elke Lid-Staat die niet van plan is deel te nemen aan dit programma, bin-
nen drie maanden uitdrukkelijk te verklaren, dat hij niet in deelname geinteresseerd is; de
deelnemende Staten stellen een Verklaring op, waarin met inachtneming van artikel III, eerste
lid, hun verbintenissen worden vastgelegd met betrekking tot:
a. De Fasen van het programma;
b. De voorwaarden van uitvoering ervan, met inbegrip van het tijdschema, het indicatieve

financile raam en de indicatieve deelbedragen voor de Fasen van het programma, alsmede
alle andere bepalingen betreffende het beheer en de uitvoering ervan;

c. De schaal van bijdragen vastgesteld overeenkomstig artikel XIII, tweede lid, van het Ver-
drag;

d. De duur en de omvang van de eerste bindende financiele verplichting.
3. De Verklaring wordt de Raad ter kennisneming toegezonden, te zamen met een ont-

werp van de uitvoeringsregels, die hem ter goedkeuring worden voorgelegd.
4. Indien een deelnemende Staat de bepalingen van de Verklaring en van de uitvoerings-

regels niet binnen de in de Verklaring vastgestelde termijn kan aanvaarden, houdt hij op deel-
.iemende Staat te zijn. Andere Lid-Staken kunnen later deelnemende Staten worden, wanneer
zij deze bepalingen aanvaarden op met de deelnemende Staten vast te stellen voorwaarden.

Artikel I. 1. Het programma wordt uitgevoerd overeenkomstig de bepalingen van het
Verdrag en, tenzij anders bepaald in deze bijlage of in de uitvoeringsregels, overeenkomstig de
in het Agentschap van kracht zijnde regels en procedures. Besluiten van de Raad worden
genomen overeenkomstig deze bijlage en de uitvoeringsregels. Bij gebrek aan uitdrukkelijke
bepalingen in deze bijlage of in de uitvoeringsregels, is de stem-procedure, vastgelegd in het
Verdrag of het reglement van orde van de Raad, van toepassing.

2. Besluiten betreffende de aanvang van een nieuwe Fase worden genomen met een twee
derde meerderheid van alle deelnemende Staten, mits deze meerderheid ten minste twee derde
van de bijdragen voor het programma vertegenwoordigt. Kan een besluit betreffende de aan-
vang van een nieuwe Fase niet worden genomen, dan plegen de deelnemende Staten die het pro-
gramma niettemin wensen voort te zetten, onderling overleg en zij treffen regelingen voor de
voortzetting ervan. Zij brengen hierover verslag uit aan de Raad, die eventueel alle nodige
maatregelen neemt.

Artikel 11. 1. Indien het programma een fase van projectdefinitie omvat, maken de
deelnemende Staten tegen het einde van de fase een nieuwe schatting van de kosten van het pro-
gramma. Indien deze nieuwe schatting aantoont dat de kosten die van het in artikel I bedoelde
indicative financiele raam met meer dan 20 07o overschrijden, kan iedere deelnemende Staat zich
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uit het programma terugtrekken. De deelnemende Staten die het programma niettemin wensen
voort te zetten, plegen onderling overleg en treffen regelingen voor de voortzetting ervan. Zij
brengen hierover verslag uit aan de Raad, die eventueel alle nodige maatregelen neemt.

2. Gedurende elke Fase zoals omschreven in de Verklaring, stelt de Raad met twee derde
meerderheid van alle deelnemende Staten de jaarlijkse begrotingen vast binnen het
desbetreffende financile raam of de desbetreffende deelbedragen.

3. De Raad stelt een procedure vast, volgens welke het financiele raam of de deelbe-
dragen kunden worden herzien in geval van veranderingen in het prijspeil.

4. Wanneer het financiele raam of een deelbedrag dient te worden herzien om andere
redenen dan vermeld in het eerste en het derde lid, passen de deelnemende Staten de volgende
procedure toe:
a. Geen deelnemende Staat is gerechtigd zich uit het programma terug te trekken, tenzij de

cumulatieve overschrijding van de kosten meer beloopt dan 20 % van de bedragen van het
oorspronkelijke financiele raam of van het herziene raam, vastgesteld overeenkomstig de
procedure neergelegd in het eerste lid;

b. Indien de cumulatieve overschrijding van de kosten meer beloopt dan 20 % van de
bedragen van het desbetreffende financiele raam, kan elke deelnemende Staat zich uit het
programma terugtrekken. De Staten die het programma niettemin wensen voort te zetten,
plegen onderling overleg, treffen regelingen voor de voortzetting ervan en brengen hierover
verslag uit aan de Raad, die eventueel alle nodige maatregelen neemt.

Artikel IV. Het Agentschap, optredend ten behoeve van de deelnemende Staten, is eige-
naar van de satellieten, ruimtesystemen en andere zaken vervaardigd in het kader van het pro-
gramma alsmede van de voor de uitvoering van het programma verworven installaties en
uitrusting. De Raad beslist ten aanzien van iedere overdracht van eigendom.

Artikel V. 1. Opzegging van het Verdrag door een Lid-Staat brengt de terugtrekking
van deze Lid-Staat mede uit alle programma's waaraan hij deelneemt. Artikel XXIV van het
Verdrag is van toepassing op de rechten en verplichtingen die uit deze programma's voort-
vloeien.

2. Het besluit om niet langer aan een programma deel te nemen overeenkomstig artikel II,
tweede lid, of het besluit om zich eruit terug te trekken overeenkomstig artikel III, eerste lid en
vierde lid, letter b, wordt van kracht op de datum, waarop de Raad de in die artikelen bedoelde
verslagen ontvangt.

3. Een deelnemende Staat die besluit een programma niet voort te zetten overeenkomstig
artikel II, tweede lid, of die zich uit een programma terugtrekt overeenkomstig artikel III,
eerste lid, en vierde lid, letter b, behoudt de rechten welke door de deelnemende Staten tot op
de datum waarop zijn terugtrekking van kracht wordt, zijn verworven. Na die datum vloeien
voor hem geen verdere rechten of verplichtingen voort uit het gedeelte van bet programma,
waaraan hij niet langer deelneemt. Hij blijft gehouden zijn aandeel bij te dragen in de beta-
lingskredieten overeenkomend met de vastleggingskredieten goedgekeurd in de begroting voor
het lopende of een voorgaand begrotingsjaar en die betrekking hebben op een in uitvoering
zijnde Fase van het programma. De deelnemende Staten kunnen in de Verklaring echter een-
parig overeenkomen dat een Staat die besluit een programma niet voort te zetten, of die zich
daaruit terugtrekt, gehouden blijft zijn totale aandeel in het oorspronkelijke financi6le raam of
de deelbedragen van het programma bij te dragen.

Artikel VI. 1. De deelnemende Staten kunnen met een twee derde meerderheid van
alle deelnemende Staten die ten minste twee derde van de bijdragen voor het programma
vertegenwoordigen, besluiten de uitvoering van een programma stop te zetten.
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2. Het Agentschap doet de deelnemende Staten mededeling van de voltooiing van een
programma overeenkomstig de uitvoeringsregels; na ontvangst van een zodanige mededeling
houden deze uitvoeringsregels op van kracht te zijn.

BIJLAGE IV

INTERNATIONALISATIE VAN NATIONALE PROGRAMMA'S

Artikel L De voornaamste doelstelling van de internationalisatie van nationale pro-
gramma's is, dat elke Lid-Staat aan de andere Lid-Staten de mogelijkheid biedt in het kader
van het Agentschap deel te nemen aan ieder nieuw civiel ruimteproject dat hij, hetzij alleen,
hetzij in samenwerking met een andere Lid-Staat beoogt uit te voeren.

Te dien einde:
a. Doet elke Lid-Staat aan de Directeur-Generaal van het Agentschap mededeling van ieder

zodanig project voor het begin van fase B ervan (projectdefinitiefase);
b. Dienen het tijdschema en de inhoud van de voorstellen tot deelname aan een project het

voor de andere Lid-Staten mogelij k te maken een wezenlij k aandeel te nemen in de daaraan
verbonden werkzaamheden. Redenen die dit moeilijk uitvoerbaar maken en mogelijke
voorwaarden die de Lid-Staat die het initiatief tot het project neemt, aan de toewijzing van
werkzaamheden aan andere Lid-Staten wenst te verbinden, moeten vroegtijdig aan het
Agentschap worden medegedeeld;

c. Geeft de Lid-Staat die het initiatief tot het project neemt een toelichting op de door hem
voorgestelde regelingen voor het technisch beheer van het project, alsmede de redenen voor
die regelingen;

d . Doet de Lid-Staat die het initiatief tot het project neemt alles wat in zijn vermogen ligt om,
in het kader van het genoemde project, alle redelijke antwoorden in te passen, onder voor-
behoud dat een akkoord wordt bereikt over het peil van de uitgaven en de wijze, waarop de
uitgaven en de werkzaamheden worden verdeeld binnen de grenzen van bet tijdschema
vereist door de projectbeslissingen. Hij doet vervolgens overeenkomstig bijlage III een uit-
drukkelijk voorstel, indien het project overeenkomstig die bijlage dient te worden
uitgevoerd;

e. Wordt de uitvoering van een project in het kader van het Agentschap niet uitgesloten op
grond van het enkele feit dat dit project niet in die mate tot deelname van andere Lid-Staten
heeft geleid als oorspronkelijk voorgesteld door de Lid-Staat die het initiatief tot het project
neemt.

Artikel I. De Lid-Staten doen alles wat in hun vermogen ligt om te verzekeren, dat de
bilaterale en multilaterale ruimteprojecten die zij in samenwerking met niet-Lid-Staten onder-
nemen, de wetenschappelijke, economische of industriele doelstellingen van het Agentschap
niet nadelig beinvloeden. In het bijzonder:
a. Stellen zij het Agentschap van zodanige projecten in kennis, voorzover zij van mening zijn,

dat dit die projecten niet nadelig beinvloedt;
b. Bespreken zij met de andere Lid-Staten zodanige ter kennis gebrachte projecten, ten einde

het kader voor ruimere deelname vast te stellen. Indien ruimere deelname mogelijk blijkt,
zijn de procedures genoemd in artikel I, letters b tot en met e, van toepassing.
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BIJLAGE V

INDUSTRIEEL BELEID

Artikel I. 1. Bij de uitvoering van het in artikel VII van het Verdrag bedoelde indu-
stri~le beleid, handelt de Directeur-Generaal in overreenstemming met de bepalingen van deze
Bijlage en de richtlijnen van de Raad.

2. De Raad beziet steeds het potentieel en de structuur van de industrie in verhouding tot
de werkzaamheden van het Agentschap, en wel in het bijzonder:
a. De algemene structuur van de industrie en de industriele groeperingen;
b. De gewenste mate van specialisatie in de industrie en de methoden om deze te bereiken;
c. De co6rbinatie van het desbetreffende industriele beleid van de afzonderlijke staten;
d. De wisselwerking met het desbetreffende industrile beleid van andere internationale instel-

lingen;
e. De verhouding tussen industriele productie capaciteit en potentiele markten;
f. De organisatie van gesprekken met de industrie,
ten einde in staat te zijn het industridle beleid van het Agentschap te volgen en zo nodig aan te
passen.

Artikel II. 1. Bij het plaatsen van alle opdrachten, geeft het Agentschap de voorkeur
aan de industrie en de organisaties van de Lid-Staten. Echter wordt binnen elk niet-verplicht
programma, vallende onder artikel V, eerste lid, letter b, van het Verdrag, bijzondere voorkeur
gegeven aan de industrie en de organisaties van de deelnemende Staten.

2. De Raad beslist of en in hoeverre het Agentschap van de bovengenoemde voorkeurs-
regeling kan afwijken.

3. De vraag of een onderneming moet worden beschouwd als behorend tot 6n der Lid-
Staten, wordt beoordeeld naar de volgende criteria: plaats van de zetel der onderneming, van
haar centra waar de beslissingen worden genomen en van haar onderzoekcentra, en het grond-
gebied waar de werkzaamheden zullen worden verricht. In geval van twijfel beslist de Raad of
een onderneming moet worden geacht al of niet tot een Lid-Staat te behoren.

Artikel III. 1. In het beginstadium van de procedure die leidt tot het toewijzen van de
opdracht en nog voor het verzenden van de uitnodigingen tot inschrijving, legt de Directeur-
Generaal aan de Raad ter goedkeuring het aanschaffingsbeleid voor, dat hij voorstelt te volgen
voor iedere opdracht die:
a. Een geraamde waarde heeft die bepaalde grenzen te boven gaat, vastgesteld in de regelingen

inzake het industriele beleid en die afhankelijk zijn van de aard van de werkzaamheden, of
b. Naar het oordeel van de Directeur-Generaal, niet voldoende gedekt is door de regelingen in-

zake het industri~le beleid of door de aanvullende richtlijnen vastgesteld door de Raad, of
die aanleiding zou kunnen geven tot een conflict met deze regelingen of richtlijnen.

2. De aanvullende richtlijnen bedoeld in het eerste lid, letter b, worden op gezette tijden
door de Raad vastgesteld indien hij deze nuttig oordeelt voor het bepalen van die gebieden
waarvoor voorafgaand overleg krachtens het eerste lid noodzakelijk is.

3. De opdrachten van het Agentschap worden door de Directeur-Generaal rechtstreeks
en zonder verdere inschakeling van de Raad toegewezen, behalve in de volgende gevallen:
a. Wanneer uit de onderlinge vergelijking van de binnengekomen offertes blijkt dat een op-

drachtnemer moet worden aanbevolen, waarvan de keuze strijdig zou zijn, hetzij met de
eerdere door de Raad krachtens het eerste lid verstrekte aanwijzingen, hetzig met de
algemene richtlijnen inzake industrieel beleid welke zijn aanvaard ingevolge de in artikel I,
tweede lid, bedoelde studies van de Raad. In dit geval legt de Directeur-Generaal aan de
Raad de aangelegenheid ter beslissing voor, licht toe waarom hij een afwijking noodzakelijk
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acht, en geeft tevens aan of een andere beslissing van de Raad technisch, operationeel of
anderszins een raadzaam alternatief zou vormen;

b. Wanneer de Raad om bijzondere redenen besloten heeft een hernieuwd onderzoek in te
stellen alvorens de opdracht toe te wijzen.

4. De Directeur-Generaal brengt op nog nader vast te stellen regelmatige tijdstippen aan
de Raad verslag uit over de gedurende de voorafgaande periode toegewezen opdrachten en om-
trent de procedures leidend tot de toewijzing van opdrachten die voor de komende periode zijn
voorzien, ten einde de Raad in staat te stellen de tenuitvoerlegging van het industriele beleid
van het Agentschap te volgen.

Artikel IV. De geografische spreiding van alle opdrachten van het Agentschap wordt
beheerst door de volgende algemene regels:

1. De totale rendementscodfficient van een Lid-Staat is de verhouding tussen zijn procen-
tuele aandeel in de door hem ontvangen opdrachten, berekend ten opzichte van het totaal-
bedrag van de in alle Lid-Staten geplaatste opdrachten, en zijn totale procentuele aandeel in de
bijdragen. Bij de berekening van deze totale rendementscoefficient wordt echter geen rekening
gehouden met opdrachten die geplaatst zijn in Lid-Staten, noch met bijdragen die betaald zijn
door Lid-Staten, in het kader van een programma dat in uitvoering is genomen:
a. Uit hoofde van artikel VIII van het Verdrag inzake de oprichting van een Europese Orga-

nisatie voor Ruimteonderzoek, mits de desbetreffende Overeenkomst te dien einde bepa-
lingen bevat of indien alle deelnemende Staten dit later bij eenparig besluit overeenkomen;

b. Uit hoofde van artikel V, eerste lid, letter b, van het onderhavige Verdrag, mits alle
oorspronkelijk deelnemende Staten dit bij eenparig besluit overeenkomen.

2. Voor de berekening van de rendementsco~fficient worden afwegingsfactoren toege-
past op de waarde van de opdrachten op basis van hun technologische betekenis. De afwegings-
factoren worden door de Raad vastgesteld. Ten aanzien van eenzelfde opdracht van aanzienlijke
waarde kan meer dan een afwegingsfactor worden toegepast.

3. De spreiding van de door het Agentschap geplaatste opdrachten moet gericht zijn op
een ideale situatie waarin iedere totale rendementscodfficient gelijk is aan 1.

4. De rendementscoefficienten worden per kwartaal berekend en cumulatief opgegeven
met het oog op het formele onderzoek bedoeld in het vijfde lid.

5. Het formele onderzoek van de stand der geografische spreiding van opdrachten vindt
om de drie jaar plaats.

6. De spreiding van opdrachten tussen ieder formeel onderzoek van de stand van zaken
dient zodanig te zijn dat ten tijde van ieder formeel onderzoek de cumulatieve totale rende-
mentscofficient van iedere Lid-Staat niet wezenlijk van de ideale waarde afwijkt. Voor de
eerste periode van drie jaar wordt de onderste grens van de cumulatieve rendementscodfficient
op 0,8 vastgesteld. Ten tijde van elk formeel onderzoek kan de Raad deze onderste grens voor
de volgende periode van drie jaar herzien, met dien verstande dat deze nooit beneden de
0,8 komt te liggen.

7. Voor door de Raad vast te stellen categoriedn van opdrachten, in het bijzonder voor
opdrachten voor vergevorderd onderzoek en ontwikkeling, alsmede voor opdrachten voor de
met de projecten verbandhoudende technologie, worden afzonderlijke schattingen van de
rendementscodfficient verricht en aan de Raad medegedeeld. De Directeur-Generaal bespreekt
deze schattingen op nog nader vast te stellen regelmatige tijdstippen met de Raad, ter bepaling
van de maatregelen die noodzakelijk worden geacht tot herstel van eventuele oneven-
wichtigheden.

Artikel V. 1. Wanneer tijdens 6n van de aan het einde van elke driejaarlijkse periode
te verrichten formele onderzoeken blijkt, dat de totale rendementscodfficient van een Lid-Staat
beneden de in artikel IV, zesde lid, vastgestelde onderste grens ligt, doet de Directeur-Generaal
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aan de Raad voorstellen om de situatie binnen een jaar recht te trekken. Deze voorstellen
dienen te blijven binnen de regelingen van het Agentschap betreffende het plaatsen van op-
drachten.

2. Indien na deze periode van een jaar het evenwicht niet is hersteld, legt de Directeur-
Generaal aan de Raad voorstellen voor, waarin de noodzaak om de situatie recht te trekken
voorrang heeft boven de regelingen van het Agentschap betreffende het plaatsen van op-
drachten.

Artikel VI. Elk besluit dat op grond van overwegingen van industrieel beleid wordt
genomen en dat tot gevolg heeft dat een bepaalde onderneming of organisatie van een Lid-
Staat wordt uitgesloten van mededinging bij het verkrijgen van opdrachten van het Agentschap
op een bepaald gebied, behoeft de instemming van die Lid-Staat.
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[SWEDISH TEXT - TEXTE SUEDOIS]

KONVENTION ANGAENDE UPPRATTANDE AV ETT EUROPEISKT
RYMDORGAN

De till denna konvention anslutna staterna,
Vilka beaktar att de manskliga, tekniska och finansiella resurser som erfordras

for verksamhet inom rymdomrAdet Ar av en storleksordning som gar utover vad de
europeiska landerna var for sig formAr,

Vilka beaktar den resolution som antogs av europeiska rymdkonferensen den
20 december 1972 och vilken bekraftades av europeiska rymdkonferensen den 31 juli
1973, enligt vilken en ny organisation kallad « Europeiska rymdorganet)) skall bildas
av Organisationen for europeisk rymdforskning och Europeiska organisationen for
utveckling och tillverkning av barraketer for rymdfarkoster och enligt vilken syftet
skall vara att integrera de europeiska nationella rymdprogrammen i ett europeiskt
rymdprogram sA lAngt och sA snabbt som rimligen ar m~jligt,

Vilka Onskar vidareutveckla och stArka det europeiska samarbetet, uteslutande
for fredligt andamAl, inom rymdforskning och rymdteknologi och dessas rymdtil-
lmpning i syfte att anvAnda dem for vetenskapliga indamAl och for operativa rymd-
tillltmpnings system,

Vilka for att uppna dessa mal 6nskar upprAtta en enda europeisk rymdorganisa-
tion for att Oka effektiviteten av de samlade europeiska rymdanstrtngningarna
genom en battre anvandning av de resurser som for narvarande Agnas rymden och
for att formulera ett gemensamt europeiskt rymdprogram for uteslutande fredligt
andamAl,

Har Overenskommit om ftljande:

Artikel I. RYMDORGANETS UPPRATTANDE

1. En europeisk organisation, <<Europeiska rymdorganet>>, hArefter kallad
«<rymdorganet>>, upprattas harmed.

2. Rymdorganets medlemmar, harefter kallade <medlemsstaterna>>, skall vara
de stater vilka tilltrAtt denna konvention enligt artiklarna XX och XXII.

3. Samtliga medlemsstater skall deltaga i den obligatoriska verksamhet som
anges i artikel V, 1, a och skall bidraga till rymdorganets fasta baskostnader enligt
bilaga II.

4. Rymdorganets sAte forlagges till ParisomrAdet.

Artikel II. SYFTE

Rymdorganet skall ha till syfte att for uteslutande fredligt andamAl sOrja for och
frAmja samarbete mellan europeiska stater inom rymdforskning och rymdteknologi
och dessas rymdtillampning i syfte att anvanda dem for vetenskapliga andamAl och
for operativa rymdtilltmpningssystem genom att:
a. Utarbeta och genomfora en lAngfristig europeisk rymdpolitik, rekommendera

medlemsstaterna mAl for rymdverksamheten och avsttmma medlemsstaternas
politik gentemot andra nationella och internationella organisationer och institu-
tioner;
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b. Utarbeta och genomfora verksamheter och program pA rymdomradet;
c. Samordna det europeiska rymdprogrammet med de nationella programmen och

integrera dessa senare efter hand och sA fullsttndigt som m~jligt i det europeiska
rymdprogrammet, i synnerhet vad betraffar utvecklandet av tillAmpnings-
satelliter;

d. Utarbeta och genomf6ra den for sitt program agnade industripolitiken och
rekommendera medlemsstaterna en enhetlig industripolitik.

Artikel III. INFORMATIONER OCH DATA

1. Medlemsstaterna och rymdorganet skall underlatta utbyte av vetenskapliga
och tekniska informationer som hanf~r sig till omrAdena rymdforskning och rymd-
teknologi och dessas rymdtillampning, dock att en medlemsstat inte skall beh6va
lamna informationer som erhAllits frAn annat hAll an rymdorganet om medlems-
staten anser att sAdant meddelande skulle stA i strid med dess egna sakerhetsintressen
eller dess overenskommelser med tredje part eller med de villkor pA vilka sadana in-
formationer erhAllits.

2. Vid bedrivandet av den verksamhet som avses i artikel V skall rymdorganet
sakerstalla att de vetenskapliga resultaten publiceras eller pa annat satt blir brett till-
gangliga, sedan de utnyttjats av de f6r experimenten ansvariga vetenskapsmannen.
De reducerade data som ehAlles skall vara rymdorganets egendom.

3. Nar rymdorganet utlagger kontrakt eller traffar avtal skall det, med avseen-
de pA resulterande uppfinningar och tekniska data, forbehAlla sig vederborliga rat-
tigheter for att skydda dels dess egna intressen, dels de medlemsstaters intressen som
deltager i vederb~rande program, dels ock under dessas jurisdiktion lydande fysiska
och juridiska personers intressen. Dessa rattigheter skall sarskilt tacka ratt till
tillgAng, ratt till yppande och nyttjanderatt. SAdana uppfinningar och tekniska data
skall delges de deltagande medlemsstaterna.

4. De uppfinningar och tekniska data till vilka aganderatten tillkommer rymd-
organet skall yppas for medlemsstaterna och kan anvandas utan avgift for egna
behov av dessa medlemsstater och av fysiska och juridiska personer under dessas
jurisdiktion.

5. Detaljerade regler for tillampningen av ovannammda bestammelser skall
antagas av rAdet med tvA tredjedels majoritet av alla medlemsstater.

Artikel IV. UTBYTE AV PERSONER

Medlemsstaterna skall underlatta utbyte av personer med verksamhet inom
omrAden dAr rymdorganet liar behorighet under f~rutsattning att detta Atagande
betraffande nAgon person ej skall pAverka tillampningen av medlemsstaternas lagar
och foreskrifter angAende inresa till, uppehAll inom eller utresa frAn deras territorier.

Artikel V. VERKSAMHET OCH PROGRAM

1. Rymdorganets verksamhet skall omfatta obligatorisk verksamhet, vari alla
medlemsstater deltar och fakultativ verksamhet, vari alla medlemsstater deltar utom
de som formellt fLrklarar sig inte intresserade att deltaga dari.

a. Vad betraffar den obligatoriska verksamheten skall rymdorganet:
i. Sakerstalla att sAdana grundlaggande verksamheter bedrivs som utbildning,

dokumentation, studium av framtida projekt och teknologiskt forsknings-
arbete;
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ii. Sqkerst1lla att ett vetenskapligt program utarbetas och genomfors vilket om-
fattar satelliter och andra rymdsystem;

iii. Samla tillmplig information och sprida den till medlemsstaterna, pApeka
brister och dubbleringar samt lamna rAd och hjflp till harmonisering av inter-
nationella och nationella program;

iv. Hilla regelbunden kontakt med avnAmarna av rymdteknik och halla sig
underrAttat om deras behov.

b. Vad betrdffar den fakultativa verksamheten skall rymdorganet i enlighet med
best/immelserna i bilaga III till denna konvention trygga genomforandet av pro-
gram som sarskilt kan omfatta:

i. Projektering, utveckling, tillverkning, uppskjutning, placering i kretsbana
och kontroll av satelliter och andra rymdsystem;

ii. Projektering, utveckling, tillverkning och drift av uppskjutningsanordningar
och rymdtransportsystem.

2. Inom omrAdet for rymdtillampningar kan rymdorganet i f~rekommande
fall bedriva operativ verksamhet pA de villkor som rAdet bestammer med majoritet
av alla medlemsstater. Nar rymdorganet g~r detta skall det:
a. Till ifrAgavarande operativa organs fOrfogande stalla sAdana av sina egna anlAgg-

ningar som kan vara till nytta for dem;
b. Nar sA erfordras, fr ifrAgavarande operativa organs rakning ombes~rja upp-

skjutning, placering i kretsbana och kontroll av operativa tilltimpningssatelliter;
c. Bedriva annan verksamhet som begires av avnamarna och godktinnes av rAdet.

Kostnaderna f5r sAdan operativ verksamhet skall bestridas av de berorda
avnamarna.

3. Vad betraffar den samordning och integrering av program som avses i ar-
tikel II, c skall rymdorganet i god tid frin medlemsstaterna fA meddelande om pro-
jekt som avser nya rymdprogram, underlAtta konsultationer medlemsstaterna
emellan, ftreta nodvandiga utvarderingar och utarbeta AndamAlsenliga regler att an-
tagas av rAdet genom enhalligt beslut av alla medlemsstater. MI och tillvagag.Angs-
satt for programmens internationalisering anges i bilaga IV.

Artikel VI. ANLAGGNINGAR OCH TJUNSTER
1. For att genomfora de program som anfortrotts det skall rymdorganet:

a. UppratthAlla den interna kapacitet som Ar nodvandig for f6rberedandet och 6ver-
vakningen av dess uppgifter och for detta andamAl uppratta och driva de for dess
verksamhet erforderliga anlaggningarna och anordningarna;

b. Kunna vidtaga sarkilda anstalter som medger att vissa delar av dess program ge-
nomfOrs genom eller i samarbete med nationella institutioner i medlemsstaterna
eller som syftar till att rymdorganet sjflvt skall driva vissa nationella anlagg-
ningar.

2. Medlemsstaterna och rymdorganet skall vid genomforandet av sina pro-
gram efterstrava att pA basta satt och i f~rsta hand utnyttja sina redan existerande
anlaggningar och tillgangliga tjAnster och att rationalisera dem. De skall foljaktligen
inte inratta nya anliggningar eller tjanster utan att forst ha undersokt mbjligheten
att utnyttja de existerande resurserna.
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Artikel VII. INDUSTRIPOLITIK

1. Den industripolitik som rymdorganet har att utarbeta och tillampa med
stod av artikel II, d skall slrskilt vara avsedd att:
a. Tillgodose kraven frAn det europeiska rymdprogrammet och de samordnade na-

tionella rymdprogrammen pA ett ur kostnadssynpunkt effektivt satt;
b. Forbattra den europeiska industrins konkurrenskraft i varlden genom att hAvda

och utveckla rymdteknologin och genom att framja rationalisering och utveck-
ling av en industristruktur som air anpassad till marknadsbehoven, varvid i forsta
hand samtliga medlemsstaters forefintliga industripotential skall komma till
anvandning;

c. Skerstilla att alla medlemsstater deltager pA ett rattvist sAtt med hansyn till deras
finansiella bidrag vid verkstAllandet av det gemensamma europeiska rymdpro-
grammet och vid dirmed sammanhAngande utveckling av rymdteknologin;
sarskilt skall rymdorganet vid genomf6randet av sina program i storsta mojliga
utstrackning ge foretrade At industrif6retag i alla medlemsstater, vilka skall ha
alla mojligheter att delta i arbeten av teknologiskt intresse f~r rymdorganets
rakning;

d. Tillgodogora sig fordelarna av fri konkurrens vid anbudsgivning i samtliga fall
utom dA detta skulle vara oforenligt med andra faststallda mMl for industri-
politiken.

Andra m.Al kan bestammas av rddet genom enhalligt beslut av alla medlems-
stater.

Detaljerade bestammelser for att fOrverkliga dessa mMl lamnas i bilaga V och i
regler som antas av rAdet med tvA tredjedels majoritet av alla medlemsstater och
vilka skall dverses med regelbundna mellanrum.

2. Rymdorganet skall for genomforande av sina program maximalt utnyttja
utomstAende entrepren~rer i den omfattning som overensstammer med uppratthAl-
landet av den interna kapacitet som avses i artikel VI, 1.

Artikel VIII. BARRAKETER OCH ANDRA RYMDTRANSPORTSYSTEM

1. Nir rymdorganet definierar sina projekt skall det ta hansyn till de bir-
raketer och andra rymdtransportsystem som utvecklats antingen inom ramen f~r
dess program, av en medlemsstat eller med ett betydande bidrag av rymdorganet,
och skall ge f~retrAde At dessas anvandning for limpliga nyttolaster om detta inte in-
nebar en oskalig nackdel vid jamforelse med andra, vid den avsedda tidpunkten till-
gangliga bdrraketer eller rymdtransportsystem med avseende pA kostnader, till-
forlitlighet och projektlamplighet.

2. Om verksamhet eller program enligt artikel V omfattar anvAndning av bar-
raketer eller andra rymdtransportsystem skall de deltagande staterna, ndr ifrAga-
varande program understalls rAdet for godkannande eller antagande, underratta det
om den barraket eller det rymdtransportsystem som avses. Om de deltagande stater-
na under programmets utforande Onskar anvanda en annan barraket eller ett annat
rymdtransportsystem an som ursprungligen beslutats, skall rAdet besluta om andrin-
gen enligt samma regler som vid det ursprungliga godkAnnandet eller antagandet.
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Artikel IX. BRUK AV ANLAGGNINGAR, BISTAND TILL MEDLEMSSTATER
OCH TILLHANDAHALLANDE AV PRODUKTER

1. Under forutsattning att det inte inkraktar pA deras anvandning for rymdor-
ganets egen verksamhet och program, skall det g~ra sina anlaggningar tillgAngliga
for medlemsstat, som begiir att fA bruka dem for egna program, pA den statens
bekostnad. RAdet faststqller med tvA tredjedels majoritet av alla medlemsstater de
praktiska arrangemang enligt vilka anlaggningarna kommer att g~ras tillgangliga.

2. Om en eller flera medlemsstater onskar genomfOra ett projekt som ligger
vid sidan av den verksamhet och de program som avses i artikel V men inom ramen
for rymdorganets syfte, kan rAdet med tvA tredjedels majoritet av alla medlemsstater
besluta att bevilja bistAnd frAn rymdorganet. De kostnader som dirvid uppkommer
for rymdorganet skall bdras av den eller de berbrda staterna.

3. a. Produkter som utvecklats inom ramen for ett av rymdorganets pro-
gram skall tillhandahAllas medlemsstat som deltagit i finansieringen av ifrAgava-
rande program och vilken begdr att sAdana produkter tillhandahAlls for dess egna
syften.

RAdet faststaller med tvA tredjedels majoritet av alla medlemsstater de praktiska
arrangemangen f6r tillhandahAllandet av sAdana produkter och sarskilt de rymd-
organets Atgarder gentemot sina entreprenbrer som syftar till att for begarande
medlemsstat mojligg6ra erhAllandet av sAdana produkter.

b. Denna medlemsstat kan hos rymdorganet begira yttrande om huruvida pris
som entreprenOr fOreslAr ar att anse som ratt och skaligt och om under liknande for-
hAllanden rymdorganet skulle anse det godtagbart vid tillgodoseende av sina egna
behov.

c. TillmotesgAende av begaran som avses under denna punkt fAr inte foror-
saka rymdorganet ytterligare kostnad; alla kostnader som harrOr frAn sAdan begaran
skall bdras av begArande medlemsstat.

Artikel X. ORGAN

Rymdorganets organ ar rAdet och generaldirektoren, bitradd av personal.

Artikel XI. RADET
1. RAdet skall bestA av foretradare for medlemsstaterna.
2. RAdet skall sammantrada nar sA erfordras, antingen pA delegat-eller minis-

ternivA. SammantrAdena skall hAllas dar rymdorganet har sitt sate, savida radet inte
beslutar annorlunda.

3. a. RAdet skall for en tid av tvA Ar valja ordfOrande och vice ordf~rande,
vilka fAr omvaljas en gAng for ytterligare ett Ar. RAdets ordforande skall leda rAdets
arbete och ombes~rja fbrberedandet av dess beslut, han skall underrAtta
medlemsstaterna om fOrslag for genomforande av ett fakultativt program och han
skall medverka vid samordningen av rymdorganets verksamhet. Han skall up-
prdtthAlla kontakt med medlemsstaterna genom deras delegater i rAdet i fragor av
allmanpolitisk art som beror rymdorganet och efterstrava att harmonisera deras syn-
punkter i detta avseende. Under perioderna mellan rAdets sammantraden skall han
bistA generaldirektoren med rAd och av denne erhAlla alla erforderliga upplysningar.

b. Ordforanden skall bitradas av ett presidium vars sammansattning beslutas
av rAdet och vilket sammankallas av ordfOranden. Presidiet skall vara rAdgivande At
ordforanden vid f6rberedandet av rAdets sammantrqden.
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4. DA rAdet sammantr~der pA ministernivA skall det utse ordf6rande f6r sam-
mantradet. Nastf6ljande ministerm6te skall sammankallas av honom.

5. Ut6ver 6vriga uppgifter som anges i denna konvention och i enlighet med
dess bestqmmelser skall r~det
a. Vad betraffar verksamhet och program som avses i artikel V, 1, a, i och ii:

i. Godkanna verksamheten och programmet med en majoritet av alla med-
lemsstater; beslut hArom kan bara andras genom nytt beslut som fattas med
tvA tredjedels majoritet av alla medlemsstater;

ii. Faststalla, genom enhAlligt beslut av alla medlemsstater, storleken av de till-
g.ngar som skall stAllas till rymdorganets forfogande under nastf6ljande
femrsperiod;

iii. Faststalla, genom enhtlligt beslut av alla medlemsstater, mot slutet av tredje
Aret av varje femArsperiod och efter granskning av r~dande lge, storleken av
tillg~ngarna f6r den nya femArsperiod som b6rjar vid utg~ngen av detta tredje
Ar.

b. Vad betraffar den verksamhet som avses i artikel V, 1, a, iii och iv:
i. Faststalla den politik sor rymdorganet skall foija vid forverkligandet av sitt

syfte;
ii. Antaga, med tvA tredjedels majoritet av alla medlemsstater, till medlems-

staterna riktade rekommendationer.
c. Vad betriffar de fakultativa program som avses i artikel V, 1, b:

i. Antaga varje program med majoritet av alla medlemsstater;
ii. Faststalla, om sA erfordras, prioritetsordningen mellan programmen under

dessas genomforande.
d. Antaga rymdorganets Arliga arbetsplaner.
e. I vad avser de budgeter som anges i bilaga II:

i. Antaga rymdorganets Arliga allmanna budget med tvA tredjedels majoritet
av alla medlemsstater;

ii. Antaga varje programbudget med tvA tredjedels majoritet av de deltagande
staterna.

f. Antaga, med tvA tredjedels majoritet av alla medlemsstater, finansbestam-
melserna och rymdorganets alla 6vriga finansiella arrangemang;

g. HAlla uppsikt 6ver utgifterna f6r den obligatoriska och fakultativa verksamhet
som avses i artikel V, 1.

h. Godkanna och publicerna rymdorganets granskade Arsredovisningar.
i. Antaga personalreglementet med tvA tredjedels majoritet av alla medlemsstater.
j. Antaga, med tvA tredjedels majoritet av alla medlemsstater, regler for beviljande

av tillstAnd, med beaktande av rymdorganets fredliga andamAl, till utfbrsel frAn
medlemsstaternas territorier av teknologi och produkter utvecklade genom rymd-
organets verksamhet eller med dess bistind.

k. Besluta om anslutning av nya medlemsstater i enlighet med artikel XXII.
1. Besluta om de AtgArder som skall vidtagas i enlighet med artikel XXIV for den

handelse medlemsstat sager upp denna konvention eller upphor att vara medlem
enligt artikel XVIII.

m. Vidtaga alla andra Atgarder som erfordras f6r att uppfylla rymdorganets syfte
inom ramen f6r denna konvention.
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6. a. Varje medlemsstat tiger en r~st i r~det. Medlemsstat har dock inte ratt
att rosta i frhgor som uteslutande r6r ett antaget program vari den inte deltager.

b. Medlemsstat har inte rostratt i rAdet om beloppet av dess forfallna icke
erlagda bidrag till rymdorganet vad betraffar all verksamhet och program som avses
i artikel V i vilka den deltager, 6verstiger det faststallda beloppet av dess bidrag for
det l6pande rakenskapsAret. Om vidare en medlemsstats forfallna icke erlagda
bidrag till nAgot av de program som avses i artikel V, 1, a, ii eller b i vilket den
deltager, overstiger det faststallda beloppet av dess bidrag till detta program f6r det
1opande rakenskapsAret, har denna medlemsstat inte rostrtitt i rAdet i frAgor som
uteslutande berOr detta program. I sAdant fall kan icke desto mindre denna medlems-
stat beviljas tillstAnd att rosta i rAdet om minst tvA tredjedelar av alla medlemsstater
anser att f6rsummelsen att erlagga bidragen beror pA omstaindigheter 6ver vilka den
inte rAder.

c. RAdet ar beslutfort nar ombud for mer an htilften av alla medlemsstater ar
narvarande.

d. SAvida denna konvention inte foreskriver annat skall beslut av rAdet fattas
med enkel majoritet av narvarande och rostande medlemsstater.

e. Nir det gAller att faststAlla om det foreligger enhallighet eller majoriteter
enligt denna konvention skall hansyn inte tagas till medlemsstat som inte har
r~straqtt.

7. RAdet skall antaga sin egen arbetsordning.
8. a. RAdet upprattar en kommitt6 for det vetenskapliga programmet till

vilken den understaller angelagenhet som har avseende pA det obligatoriska veten-
skapliga program som avses i artikel V, 1 a, ii. RAdet bemyndigar denna kommitt6
att fatta beslut med avseende p.A detta program, dock alltid under hansynstagande till
rAdets uppgift att faststAlla storleken av tillgAngarna och antaga den Arliga budgeten.
RAdet faststaller, med tv.A tredjedels majoritet av alla medlemsstater och i enlighet
med denna artikel, denna kommitt~s befogenheter;

b. RAdet kan uppratta sAdana andra underlydande organ som erfordras for att
rymdorganet skall kunna fullgora sitt syfte. RAdet beslutar, med tv'A tredjedels ma-
joritet av alla medlemsstater, om upprattandet av dessa underlydande organ och
faststaller deras befogenheter liksom i vilka fall de skall ha beslutsratt.

c. DA ett underlydande organ studerar en frAga som beror endast ett av de
fakultativa program som avses i artikel V, 1, b har stat som inte deltager ingen
rbstrAtt, sAvida inte alla de deltagande staterna beslutar annorledes.

Artikel XII. GENERALDIREKTOR OCH PERSONAL

1. a. Ridet skall med tvA tredjedels majoritet av alla medlemsstater utnimna
en generaldirektor for en bestamd tidsperiod och kan skilia honom frAn uppdraget
med samma majoritet.

b. Generaldirektbren skall vara organets hogste verkstallande tjiansteman och
dess legale stallforetrAdare. Han skall vidtaga alla Atgarder som erfordras for att leda
rymdorganet, for att verkstalla dess program, for att genomfora dess politik och for
att fullfolja dess syfte i enlighet med rAdets direktiv. Rymdorganets anlaggningar
skall vara understallda generaldirekt5ren. Vad betrAffar den ekonomiska ad-
ministrationen av rymdorganet skall han handla i enlighet med bestammelserna i
bilaga II. Han skall avge en Arlig rapport till rAdet vilken skall offentligg6ras. Han
kan ocksA vacka forslag om verksamhet och program liksom om AtgArder for att
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sakerstalla fullf6ljandet av rymdorganets syfte. Han deltar i rymdorganets samman-
trdden utan r~strqtt.

c. RAdet kan uppskjuta utnamningen av generaldirekt~r under den tidrymd
som det anser pAkallad, antingen i samband med denna konventions ikrafttradande
eller med en vid senare tidpunkt uppkommen vakans. Beslutar radet om uppskov
skall det forordna en person att fungera i hans stdlle vilken skall ha de befogenheter
och det ansvar som rAdet ftreskriver.

2. Generaldirekt~ren skall bitradas av vetenskaplig, teknisk och administrativ
personal samt kontorspersonal i den utstrackning han anser erforderlig inom av
rAdet medgivna ramar.

3. a. H~gre befattningshavare enligt radets bestammande anstalls och entle-
digas av rAdet pA generaldirektbrens rekommendation. Beslut om anstallning och
entledigande som fattas av rAdet erfordrar tvA tredjedels majoritet av alla
medlemsstater.

b. Ovrig personal anstalls och entledigas av generaldirektoren som handlar pA
rAdets vagnar.

c. All personal skall anstallas pA grundval av sina meriter och med beaktande
av att tjansterna fAr en avpassad fordelning mellan medborgare i medlemsstaterna.
Beslut om anstallning och dess upphorande skall stA i 6verensstammelse med per-
sonalreglementet.

d. Vetenskapsman som inte tillhor personalen och som utfor forskningsarbete
inom rymdorganets anlaggningar lyder under generaldirekt~ren och ar skyldiga att
ratta sig efter de allmanna foreskrifter som antagits av rAdet.

4. Generaldirektorens och personalens skyldigheter gentemot rymdorganet
skall vara av uteslutande internationell karaktar. DA de fullg6r sina Aligganden skall
de varken begara eller mottaga instruktioner frAn nAgon regering eller frAn nAgon
myndighet som stAr utanfor rymdorganet. Varje medlemsstat skall respektera att
generaldirektorens och personalens skyldigheter ar av internationell karaktar och in-
te soka pAverka dem vid uppfyllande av deras plikter.

Artikel XIII. FINANSIELLA BIDRAG

1. Varje medlemsstat skall bidraga till kostnaderna for den verksamhet och
det program som avses i artikel V, 1, a liksom i enlighet med bilaga II till rymdor-
ganets baskostnader enligt en skala som rAdet skall antaga med tvA tredjedels majori-
tet av alla medlemsstater, antingen vart tredje Ar vid tidpunkten for den granskning
som avses i artikel XI, 5, a, iii eller dA rAdet genom enhalligt beslut av alla medlems-
stater faststailler en ny skala. Bidragsskalan skall faststallas pA grundval av varje
medlemsstats genomsnittliga nationalinkomst under de tre senaste Ar for vilka
statistik finns tillgtnglig, dock att:
a. Ingen medlemsstat skall AlAggas att sAsom bidrag betala mer an tjugofem procent

av summan av samtliga de bidrag som faststtllts av rAdet f6r att tacka dessa kost-
nader;

b. RAdet med tvA tredjedels majoritet av alla medlemsstater kan besluta, i Ijuset av
de sarskilda omstandigheter som kan foreligga betraffande en medlemsstat, att
for en begransad tid nedsatta denna stats bidrag. I synnerhet om Arsinkomsten
per capita i en medlemsstat ar mindre an ett belopp som rAdet bestamt genom
beslut fattat med nyssnAmnd majoritet, skall detta raknas som sarskild
omstandighet vid tilltimpningen av denna bestAmmelse.
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2. Varje medlemsstat skall bidraga till kostnaderna for genomforande av varje
fakultativt program som avses i artikel V, 1, b sAvida den inte formellt har flrklarat
sig inte intresserad att deltaga dari och f6ljaktligen inte ar deltagare. SAvida inte
samtliga deltagande stater beslutar annat, skall bidragsskalan till ett visst program
baseras pA den genomsnittliga nationalinkomsten f6r varje deltagande stat under de
tre senaste Ar f6r vilka statistik finns tillgEnglig. Denna skala skall revideras antingen
vart tredje Ar eller dA rAdet beslutar att faststAlla en ny skala enligt punkt 1. Ingen
deltagande stat skall dock pA grund av skalan beh6va betala bidrag 6verstigande
tjugofem procent av summan av bidragen till programmet i frAga. Varje deltagande
stats bidragsprocent skall detta oaktat uppgA till ltgst tjugofem procent av dess
bidragsprocent sAdan den faststAllts enligt bestdmmelserna i punkt 1, savida inte alla
deltagande stater beslutar annorledes nAr programmet godkAnns eller under pro-
grammets genomf~rande.

3. Samma statistiska system skall anvandas for att faststalla bidragsskalorna
enligt punkterpa I och 2 och de skall faststallas i finansreglementet.

4. a. Stat som inte tilltratt konventionen angAende upprattande av Organisa-
tionen for europeisk rymdforskning eller konventionen angAende upprittande av
Europeiska organisationen for utveckling och tillverkning av barraketer for rymd-
farkoster och vilken tilltrader denna konvention mAste utOver sina bidrag erlagga ett
sarskilt bidrag som beror av gallande vArde av rymdorganets tillgAngar. Storleken pA
detta sArskilda bidrag faststalls av rAdet med tvA tredjedels majoritet av alla
medlemsstater.

b. Betalningar som verkstdlles enligt a ovan skall anvandas for att minska
6vriga medlemsstaters bidrag sAvida inte rAdet med tvA tredjedels majoritet av alla
medlemsstater beslutar annat.

5. Bidrag enligt bestAmmelserna i denna artikel skall erlaggas i enlighet med
bilaga II.

6. Med iakttagande av vad rAdet kan ha fOreskrivit kan generaldirektOren
mottaga gAvor och donationer till rymdorganet under fOrutsAttning att till dessa inte
ar knutna villkor som ar oforenliga med rymdorganets syfte.

Artikel XIV. SAMARBETE

1. Efter beslut av rAdet som fattats enhalligt av alla medlemsstater kan rymd-
organet samarbeta med andra internationella organisationer och institutioner och
med regeringar, organisationer och institutioner i icke-medlemsstater och ingA avtal
med dem fOr detta AndamAl.

2. SAdant samarbete kan innebara deltagande av icke-medlemsstater eller in-
ternationella organisationer i ett eller flera av de program som avses i artikel V, 1, a, ii
eller V, 1, b. Om annat inte f6ljer av beslut som kommer att fattas enligt punkt 1
skall rAdet med tvA tredjedels majoritet av de stater som deltager i ifrAgavarande pro-
gram faststalla de narmare villkoren for detta samarbete. I dessa villkor kan
fOreskrivas att icke-medlemsstat har r6stratt i rAdet nar detta behandlar frAgor
som uteslutande berOr det program i vilket den staten deltager.

3. SAdant samarbete kan Aven bestA i att bevilja associerat medlemskap fOr
sAdana icke-medlemsstater som Atar sig att bidraga Atminstone till studier av fram-
tida projekt i enlighet med artikel V, 1, a, i. RAdet skall med tvA tredjedels majoritet
av alla medlemsstater i varje sarskilt fall bestamma de narmare villkoren f6r varje
sAdant associerat medlemskap.
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Artikel XV. JURIDISK STATUS, PRIVILEGIER OCH IMMUNITET

1. Rymdorganet skall utg~ra en juridisk person.
2. Rymdorganet, dess personal och sakkunniga liksom dess medlemsstaters

foretradare skall Atnjuta den juridiska status, de privilegier och den immunitet som
anges i bilaga I.

3. Avtal ang~ende rymdorganets sate och de anliggningar som upprattats
enligt artikel VI skall ing/s mellan rymdorganet och de medlemsstater pA vilkas ter-
ritorier satet och anlAggningarna befinner sig.

Artikel XVI. ANDRINGAR
1. Rfdet kan infor medlemsstaterna fdrorda Andringar i denna konvention

och dess bilaga I. Medlemsstat sor 6nskar foreslI indring skall underr~itta general-
direktoren darom. Generaldirekt6ren skall underratta medlemsstaterna om sflunda
anmilt Andringsfrslag minst tre mfnader innan rAdet behandlar det.

2. Av rfdet forordad indring skall trada i kraft trettio dagar efter det att fran-
ska regeringen frdn samtliga medlemsstater mottagit underrattelse om deras godkAn-
nande. Franska regeringen skall underratta samtliga medlemsstater om tidpunkten
for aindringens ikrafttradande.

3. Rfdet kan genom enhalligt beslut av samtliga medlemsstater andra 6vriga
bilagor i denna konvention under f~rutsattning att andringen inte strider mot kon-
ventionen. Varje sfdan andring skall trada i kraft den dag som r'Adet faststaller
genom enhailligt beslut av alla medlemsstater. Generaldirektoren skall underratta
alla medlemsstater om sAdan Andring saint om tidpunkten for dess ikrafttradande.

Artikel XVII. TVISTER
1. Varje tvist mellan tvA eller flera medlemsstater eller mellan medlemsstat och

rymdorganet rorande tolkning eller tillampning av denna konvention eller dess
bilagor liksom varje tvist som avses i artikel XXVI i bilaga I, vilken inte kunnat 1l6sas
av eller genom rAdet, skall hAnskjutas till skiljedom pA begaran av part i tvisten.

2. S.Avida inte de tvistande parterna annorledes beslutar skall skiljedomsfOr-
farandet stA i 6verensstAmmelse med denna artikel och med ytterligare regler att an-
tagas av rAdet med tvA tredjedels majoritet av alla medlemsstater.

3. Skiljedomstolen skall bestA av tre medlemmar. Vardera parten i tvisten skall
utse en skiljedomare; de tvA sAlunda utsedda skiljedomarna skall utse den tredje som
skall vara ordforande i skiljedomstolen. De ytterligare regler som ndmns i punkt 2
skall faststalla det fbrfarande som skall foljas om nomineringarna inte skett inom
viss tid.

4. Medlemsstat eller rymdorganet kan om de inte ar part i tvisten intervenera i
forfarandet med skiljedomstolens samtycke om denna finner att de har vasentligt
intresse i hun mAlet a vgors.

5. Skiljedomstolen skall besluta om sitt site och sjalv faststalla sin arbetsord-
ning.

6. Skiljedomstolens avgorande skall beslutas av en majoritet av dess medlem-
mar, vilka inte fir avst.A frAn att rsta. Avg~randet ar slutgiltigt och bindande for
alla parter i tvisten och kan inte 6verklagas. Parterna skall utan drLjsml ratta sig
efter avg~randet. I hndelse av tvist angAende avg~randets innebord eller rqckvidd
Aligger det skiljedomstolen att tolka det pA begaran av endera parten.
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Artikel XVIII. UNDERLATENHET ATl UPPFYLLA FORPLIKTELSER

Medlemsstat som underl~ter att uppfylla de forpliktelser den Atagit sig enligt
denna konvention skall uteslutas ur rymdorganet genom beslut av radet som skall
fattas med tvA tredjedels majoritet av alla medlemsstater. I sadant fall skall bestam-
melserna i artikel XXIV tillampas.

Artikel XIX. FORTLOPANDE RATTIGHETER OCH FORPLIKTELSER

Den dag dA denna konvention trader i kraft skall rymdorganet 6vertaga samt-
liga rattigheter och forpliktelser frAn Organisationen for europeisk rymdforskning
och frAn Europeiska organisationen for utveckling och tillverkning av barraketer for
rymdfarkoster.

Artikel XX. UNDERTECKNANDE OCH RATIFIKATION

1. Denna konvention skall hAllas Oppen for undertecknande intill den 31 de-
cember 1975 av de stater som ar medlemmar i Europeiska rymdkonferensen.
Bilagorna till denna konvention utgOr en integrerande del av den.

2. Denna konvention skall ratificeras eller godkannas. Ratifikations- eller
godkannandeinstrument skall deponeras hos franska regeringen.

3. Efter det att konventionen tratt i kraft kan signatarstat deltaga utan rOstratt
i rymdorganets sammantraden i avvaktan pA att dess ratifikations- eller godkannan-
deinstrument deponeras.

Artikel XXI. IKRAFTTRADANDE

1. Denna konvention trader i kraft d.A fOliande stater som ar medlemmar i
Organisationen for europeisk rymdforskning eller i Europeiska organisationen for
utveckling och tillverkning av barraketer for rymdfarkoster har undertecknat den
och deponerat sina ratifikations- eller godkannandeinstrument hos franska rege-
ringen : Konungariket Belgien, Konungariket Danmark, Franska Republiken, Italien-
ska Republiken, Konungariket Nederlanderna, Schweiziska Edsfdrbundet, Spanien,
Ftrenade Konungariket Storbritannien och Nordirland, Konungariket Sverige saint
Forbundsrepubliken Tyskland. For varje stat som ratificerar, godkanner eller
ansluter sig till konventionen efter dess ikrafttradande blir den bindande den dag dA
ifrdgavarande stat deponerar sitt ratifikations-, godkannande- eller anslutnings-
instrument.

2. Konventionen angAende upprattande av Organisationen fOr europeisk
rymdforskning och konventionen angAende upprattande av Europeiska organisa-
tionen for utveckling och tillverkning av barraketer for rymdfarkoster upphOr att
galla den dag dA denna konvention trader i kraft.

Artikel XXIL ANSLUTNING

1. Efter det att denna konvention tratt i kraft kan stat ansluta sig till den efter
enhalligt beslut av samtliga medlemsstater i rAdet.

2. Stat som onskar ansluta sig till denna konvention skall meddela detta till
generaldirektOren, som skall underratta medlemsstaterna om ifrAgavarande begaran
minst tre mAnader innan den understalls rAdet for beslut.

3. Anslutningsinstrument skall deponeras hos franska regeringen.

Vol. 1297,1-21524



320 United Nations - Treaty Series a Nations Unies - Recueil des Trait~s 1983

Artikel XXIIL UNDERRATTELSER

Franska regeringen skall underratta alla signatarstater och anslutna stater om:

a. Dagen for deposition av varje ratifikations-, godkannande- eller anslutnings-
instrument,

b. Dagen for denna konventions ikrafttradande och for indringar enligt artikel XVI,
2 saint,

c. Medlemsstats uppsagning av konventionen.

Artikel XXIV. UPPSAGNING

1. Nar denna konvention varit i kraft under sex Ar kan den sagas upp av med-
emsstat genom underrattelse till franska regeringen, som skall underratta ovriga

medlemsstater och generaldirekt~ren harom. UppsAgningen skall trada i kraft vid
slutet av det rakenskapsAr som foijer pA det Ar under vilket den delgavs franska
regeringen. Efter det att uppsagningen tratt i kraft skall staten i fr'Aga ftrbli skyldig
att infria sin andel av betalningsanslag som motsvarar godkanda avtalsbemyndi-
ganden som utnyttjats sAval enligt de budgeter till vilka den bidrog det 'Ar under vilket
underrittelse om uppsdgningen lamnades franska regeringen som enligt tidigare
budgeter.

2. Medlemsstat som uppsager konventionen skall gottgora rymdorganet for
f~rlust av egendom pA dess territorium, s.Avida inte ett sarskilt avtal kan slutas med
rymdorganet om fortsatt rAtt for rymdorganet att anvanda denna egendom eller att
fortsatta viss verksamhet pA namnda stats territorium. SAdant sarskilt avtal skall i
synnerhet faststalla i vilken utstrackning och pA vilka villkor bestammelserna i denna
konvention fortsattningsvis skall tillampas vid den fortsatta anvandningen av denna
egendom och vid fortsattandet av denna verksamhet efter det att uppsagningen tratt i
kraft.

3. Medlemsstat som uppsager konventionen och rymdorganet skall tillsam-
mans faststalla de ytterligare forpliktelser som skall Avila denna stat.

4. Staten i frAga skall behAlla de rattigheter som den har forvarvat fram till den
dag dA uppsaigningen trader i kraft.

Artikel XXV. UPPL6SNING

1. Rymdorganet skall upplsas om det vid nAgon tidpunkt har mindre an fem
medlemsstater. Det kan upplosas vid vilken tidpunkt som helst genom 6verenskom-
melse medlemsstaterna emellan.

2. I handelse av uppl6sning skall ridet utse en likvidationsmyndighet med
uppgift att forhandla med de stater pA vilkas territorier rymdorganets sate och an-
laggningar dA ar belagna. Fbr likvidationens syften skall organisationen fortvara
som juridisk person.

3. Eventuellt 6verskott skall ftrdelas mellan de stater som vid uppl3sningen ar
medlemmar i rymdorganet i fbrhAllande till de bidrag var och en faktiskt erlagt frAn
och med sin anslutning till denna konvention. Eventuellt underskott skall tackas av
samma stater i forhAllande till de bidrag som Alagts dem for det vid upplosningen
lpande rakenskapsAret.

Artikel XXVL INREGISTRERING

SA snart denna konvention tratt i kraft skall franska regeringen lfAta registrera
den hos Forenta Nationernas sekretariat i enlighet med Artikel 102 i FOrenta Na-
tionernas stadga.
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BILAGA I

PRIVILEGIER OCH IMMUNITET

Artikel L Rymdorganet skall vara juridisk person. Det skall i synnerhet kunna ingA av-
tal, forvArva och avyttra fast och 16s egendom samt vara part i rAttegAng.

Artikel 11. Rymdorganets fastigheter och lokaler skall vara okrknkbara, s~vida inte an-
nat fdljer av artiklarna XXII och XXIII.

Artikel III. Rymdorganets arkiv skall vara okrankbart.

Artikel IV. 1. Rymdorganet skall Atnjuta immunitet mot rittsliga och exekutiva
tgarder, dock ej:

a. I den omfattning rymdorganet genom beslut av rAdet uttryckligen har avstAtt frAn immuni-
tet i sarskilt fall; rAdetar skyldigt att hava denna immunitet i alla de fall dA dess bibehAllande
skulle hindra att rattvisa skipas och dA den kan havas utan att detta blir till fbrfAng for
rymdorganets intressen;

b. Vid skadestAndstalan vackt av tredje man och grundad pA olycka fororsakad av motorfor-
don tillhorande rymdorganet eller framftrt for dess rakning eller i hdndelse av trafik-
f~rseelse vari sAdant fordonar inblandat;

c. Vid verkstallighet av skiljedom som tillkommit enligt artikel XXV eller artikel XXVI;

d. Vid utmatning enligt beslut av juridisk myndighet av 1on och annan ersattning som rymd-
organet ar skyldigt nigon av dess personal.

2. Var an rymdorganets egendom och tillgAngar befinner sig skall de vara fritagna frin
varje form av rekvisition, konfiskation, expropriation och kvarstad. De skall ocksA vara
fritagna frAn varje form av administrativa eller provisoriska rattsliga tvAngsAtgarder utom nar
sAdana tgdrder tillfiilligtvis kan anses nodvandiga till forhindrande av och fSr utredning om
olyckor i vilka motorfordon ar inblandat som tillhOr rymdorganet eller framfores f~r dettas
rakning.

Artikel V. 1. Inom ramen f6r sin egentliga verksamhet skall rymdorganet samt dess
egendom och inkomster vara befriade frAn alla direkta skatter.

2. Nir av rymdorganet sjalvt efler for dess rakning ink~p gores eller tjinster tages i
ansprAk av betydande varde strangt n~dvandiga fLr utovandet av rymdorganets egentliga
verksamhet, och priset pA dessa ink6p eller tjiAnster inbegriper skatter eller avgifter, skall
lampliga Atgarder vidtagas av medlemsstaterna, nllrhelst det Ar m~jligt, ftr att medge befrielse
frAn dessa skatter och avgifter eller for att terbetala dem.

Artikel VI. Varor som infbrts eller utftrts av rymdorganet eller f6r dess rAkning och
vilka Ar strtingt n6dvandiga for ut6vandet av dess egentliga verksamhet skall vara undantagna
frAn alla infbrselavgifter och utf~rseltullar liksom frAn alla forbud och restriktioner avseende
inf~rsel eller utf~rsel.

Artikel VII. 1. Vid tillaimpningen av artiklarna V och VI skall rymdorganets egentliga
verksamhet omfatta dess administrativa verksamhet, dari inbegripet dess Atgdrder sam-
manhdngande med socialfrskringssystemet, liksom dess verksamhet inom omrAdena rymd-
forskning och rymdteknologi saint dessas rymdtilldmpning vid fullfiljande av rymdorganets
syfte enligt konventionen.

2. I vilken omfattning annan tillampning av ntimnda forskning och teknologi samt
verksamhet som bedrivs enligt artiklarna V, 2 och IX i konventionen skall anses utg6ra del av
rymdorganets egentliga verksamhet skall i varje enskilt fall beslutas av rAdet efter samrAd med
beh6riga myndigheter i vederb~rande medlemsstater.
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3. Bestammelserna i artikel V och VI ar ej tillampliga for s~dana skatter och avgifter
vilka inte utgtr annat an vederlag f~r tjanster fran det allmannas sida.

Artikel VIII. Befrielse frAn skatter eller avgifter skall inte beviljas enligt artiklarna V
och VI for inkop och inforsel av varor eller f6r utforda tjanster vilka ar avsedda f6r rymd-
organets personalmedlemmars personliga rakning.

Artikel IX. 1. Varor som forvaxvats enligt artikel V eller inforts enligt artikel VI fAr
inte siljas eller bortskankas annat an pA villkor som faststallts av de medlemsstater som bevil-
jat befrielsen.

2. Overforing av varor eller tjianster mellan rymdorganets sate och anlaggningar eller
mellan dess olika anlaggningar eller, i syfte att genomfora nAgot av rymdorganets program,
mellan dem och en nationell institution i en medlemsstat skall ej underkastas nAgot slag av
pAlagor eller restriktioner; om sA erfordras skall medlemsstaten vidtaga alla lampliga Atgarder
for att medge befrielse frAn eller Aterbetalning av sAdana pAlagor eller for att hava sAdana
restriktioner.

Artikel X. Distributionen av publikationer och annat informationsmaterial som sandes
till eller frAn rymdorganet skall inte underkastas nAgra inskrankningar.

Artikel XI. Rymdorganet fAr mottaga och inneha var jeslag av tillgAngar, valutor, kon-
tanter och vardehandlingar; det fAr fritt avyttra dem fbr varje andamAl som fdrutses i konven-
tionen samt inneha konton i vilket myntslag som heist i den omfattning som erfordras for att
det skall kunna uppfylla sina f6rpliktelser.

Artikel XII. 1. Vad betraffar befordran av dess tjanstemeddelanden och alla dess
dokument skall rymdorganet tnjuta behandling som inte ar mindre frmAnlig an den som av
varje medlemsstat medges andra internationella organisationer.

2. Rymdorganets tjanstemeddelanden fMr inte bli fcremAl f6r censur med vilket kom-
munikationsmedel de an befordras.

Artikel XIII. Medlemsstat skall vidtaga alla lampliga Atgarder for att underlatta inresa
till,uppehAll inom samt utresa frAn dess territorium fLr rymdorganets anstallda.

Artikel XIV. 1. Medlemsstaternas ftretradare skall vid fullg~randet av sina uppgifter
och under resa till och frAn sammantradesorten tnjuta fo1jande privilegier och immunitet:
a. Immunitet mot anhAllande och frihetsber6vande samt mot beslagtagande av deras per-

sonliga resgods;
b. Immunitet mot rattsliga Atgarder, aven efter det att de fullgjort sitt uppdrag betraffande

handlingar, dari inbegripet skriftliga och muntliga uttalanden, som utfdrts av dem under
fullgdrandet av deras uppgifter; denna immunitet skall dock inte galla i handelse av
trafikfbrseelse som begAtts av f6retradare f6r en medlemsstat, ej heller i handelse av skada
sor fbrorsakats av motorfordon tillh~rigt eller framf~rt av denne;

c. Okrankbarhet for alla deras tjansteskrivelser och dokument;
d. Ratt att anvanda chiffer och ratt att mottaga dokument eller korrespondens med kurir eller

i forseglad kurirsack;
e. Befrielse fkr dem sjalva och deras akta makar frAn alla Atgarder som begransar deras inresa

och frAn formaliteter sammanhangande med registrering av utlanningar;
f. Samma lattnader betraffande valuta- och vaxlingsbestammelser, som medges utlandska

regeringsrepresentanter pA tillfalliga tjansteuppdrag;
g. Samma tullattnader betraffande deras personliga resgods som tillkommer diplomatiska

foretradare.
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2. Privilegier och immunitet beviljas medlemsstaternas f6retradare inte for att tillgodose
dem personligen utan fdr att sakerstilla fullstaindigt oberoende vid fullgbrandet av deras upp-
gifter hos rymdorganet. F01jaktligen ir en medlemsstat skyldig att avstA frAn immuniteten f6r
sin f6retradare i alla de fall dA dess bibehAllande skulle hindra att rattvisa skipas och dA den kan
avstAs utan att det syfte fbrfelas for vilket den beviljats.

Artikel XV. Utver de privilegier och den immunitet som avses i artikel XVI Atnjuter
rymdorganets generaldirekt~r liksom, d tjansten inte ar tillsatt, den person som f6rordnats i
hans stalle de privilegier och den immunitet som tillkommer diplomatiska fLretradare med
jamforbar stallning.

Artikel XVI. Medlemmar av rymdorganets personal:
a. Skall aven sedan de lamnat sin anstAllning hos rymdorganet Atnjuta immunitet mot rattsliga

Atgarder betrtffande handlingar som utf6rts av dem under utbvande av deras tjAnst, dari
inbegripet muntliga och skriftliga uttalanden; denna immunitet skall dock inte galla i
h~ndelse av trafikfLrseelse som begAtts av medlem av rymdorganets personal, ej heller i
handelse av skada som fororsakats av motorfordon tillhorigt eller framfdrt av denne;

b. Skall vara befriade frAn alla skyldigheter betraffande militartj~nst;
c. Skall Atnjuta okrankbarhet for alla sina tjAnsteskrivelser och dokument;
d. Skall Atnjuta samma l~ttnader betraffande Atgdrder som begrAnsar invandring och reglerar

registrering av utlanningar som vanligen tillkommer personal i internationella organisa-
tioner; samma fbrmAner skall Atnjutas av dem av deras familjemedlemmar som tillh~r
deras hushAll;

e. Skall Atnjuta samma privilegier betraffande valutabestammelser som vanligen beviljas per-
sonal i internationella organisationer;

f. Skall vid internationella kriser Atnjuta samma m6jligheter till repatriering som
diplomatiska ftretradare; samma frmAner skall Atnjutas av dem av deras familjemedlem-
mar som tillhdr deras hushAll;

g. Skall ha rAtt att tullfritt inf6ra sina m~bler och personliga tillhbrigheter dA de tilltrader sin
befattning i ifrAgavarande medlemsstat saint ratt att avgiftsfritt utfOra sina m~bler och per-
sonliga tillhcrigheter dA deras tjanstgring upphor i denna medlemsstat, i bAda fallen dock
pA de villkor som befinnes n~dvandiga av den medlemsstat pA vars territorium denna ratt
utLvas.

Artikel XVIL Sakkunniga som inte tillhor den personal som avses i artikel XVI skall vid
fullgorandet av sina uppgifter for rymdorganet eller dA de utfor uppdrag for dess rakning At-
njuta foljande privilegier och immunitet i den utstrackning de dr nodvandiga for fullgorandet
av deras uppgifter, dari inbegripet resor som foretas vid fullgorandet av deras uppgifter och an-
dra s.Adana uppdrag:
a. Immunitet mot rattsliga AtgArder betrAffande handlingar som utfcrts av dem under

utbvandet av deras tjanst, dari inbegripet muntliga eller skriftliga uttalanden, utom i han-
delse av trafikfdrseelse som begAtts av en sakkunnig eller i handelse av skada som foror-
sakats av motorfordon tillhorigt eller framf~rt av denne; de sakkunniga skall Atnjuta denna
immunitet aven sedan deras anstallning hos rymdorganet upph6rt;

b. Okrankbarhet for alla deras tjansteskrivelser och dokument;
c. Samma lattnader betraffande penning- och valutabestammelser saint betraffande deras

personliga resgods som beviljas utlandska regeringsombud pA tillfalliga tjAnsteuppdrag.

Artikel XVIII. 1. PA de villkor och i enlighet med det tillvagagAngssatt sor rAdet
faststallt skall generaldirektbren och rymdorganets personal bli f~remAl for beskattning till
formAn fbr rymdorganet av deras loner och andra ersAttningar som utbetalats av detsamma.
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Namnda loner och erstttningar skall undantas frAn nationell inkomstskatt; medlemsstaterna
beh~ller dock ratten att beakta dessa loner och ersattningar vid berakningen av den skatt som
pAltgges inkomst frAn andra kallor.

2. Bestammelserna i punkt 1 skall inte tillampas pA livrantor och pensioner som betalas
av rymdorganet till tidigare generaldirekt6rer och personal.

Artikel XIX. Artiklarna XVI och XVIII skall tillampas pA alla kategorier personal pA
vilka rymdorganets personalreglemente ar tillampligt. RAdet skall besluta pA vilka kategorier
sakkunniga artikel XVII skall tilltmpas. Namnen pA den personal och de sakkunniga som
avses i denna artikel liksom deras titlar och adresser skall tid efter annan meddelas
medlemsstaterna.

Artikel XX. For den hdndelse rymdorganet uppratttar ett eget social frsakringssystem
skall rymdorganet, generaldirekt~ren och personalen befrias frAn alla obligatoriska avgifter till
nationella socialforsakringsorgan, sAvida annat inte f6ljer av 6verenskommelser med med-
lemsstaterna som traffats enligt artikel XXVIII.

Artikel XXI. 1. De privilegier och den immunitet varom stadgas i denna bilaga har
inte beviljats rymdorganets generaldirekt~r, personal och sakkunniga for att tillgodose dem
personligen. De har tillkommit uteslutande for att under alla omstandigheter sakerstalla
obehindrad verksamhet for rymdorganet saint fullstandigt oberoende for de personer som de
beviljats.

2. Generaldirekt6ren tr skyldig att hava forekommande immunitet i alla de fall dA dess
bibehAllande skulle hindra att rattvisa skipas och dA den kan avstAs utan forfAng for rymd-
organets intressen. Vad betrtffar generaldirektoren ar rAdet beh~rigt att hava honom tillkom-
mande immunitet.

Artikel XXII. 1. Rymdorganet skall alltid samarbeta med medlemsstaternas behriga
myndigheter for att underlatta rattskipningen, for att sakerstalla att ordningsbestammelser,
bestammelser betraffande explosiva och eldfarliga varor, rLrande allman halsovArd och
arbetarskydd liksom annan liknande nationell lagstiftning efterleves samt fOr att forhindra
missbruk av de privilegier, den immunitet och de lattnader varom stadgas i denna bilaga.

2. Villkoren for det samarbete varom talas i punkt 1 kan faststallas i de tillAggs6verens-
kommelser som avses i artikel XXVIII.

Artikel XXIII. Varje medlemsstat bibehAller sin ratt att vidtaga alla for dess sakerhet
andamAlsenliga fbrsiktighetsAtgarder.

Artikel XXIV. Ingen medlemsstatar skyldig bevilja egna medborgare eller personer,
som vid den tidpunkt dA de tilltrader sin tjanst i medlemsstaten i frAga ar stadigvarande bosatta
dar, de privilegier och den immunitet varom stadgas i artiklarna XIV, XV, XVI, b, e och g
samt XVII, c.

Artikel XXV. 1. Nar rymdorganet ingAr skriftliga kontrakt utom sAdana som ingAs i
enlighet med personalreglementet skall det i dessa f~rutse skiljedom. Den skiljedomsklausul
eller det sdrskilda skiljeavtal som ingitts i detta syfte skall ange vilken lag som skall vara til-
lamplig och det land ddr skiljedomarna skall sammantrAda. Detta lands skiljemannaf~r-
farande skall vara det som tillampas.

2. SAdan skiljedom skall verkstallas i enlighet med gallande bestAmmelser i den stat dar
verkstallighet sakes.

Artikel XXVI. Medlemsstat kan hAnskjuta till den internationella skiljedomstol som
avses i artikel XVII i konventionen varje tvist
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a. Som uppkommit till foljd av skada f6rorsakad av rymdorganet;

b. Som avser annan utomobligatorisk forpliktelse fdr rymdorganet;

c. Som berr generaldirekt~ren, nAgon personalmedlem eller sakkunnig i rymdorganet och i
vilken vederb6rande kan Aberopa immunitet mot rAttsliga Atgarder enligt arti-
klarna XV, XVI, a eller XVII, a, f6rutsatt att denna immunitet inte havts i enlighet med ar-
tikel XXI. I sidana tvister dar immunitet mot rattsliga Atgarder Aberopas enligt arti-
klarna XVI, a eller XVII, a skall rymdorganet intrada sAsom ansvarigt i de berLrda per-
sonernas stalle.

Artikel XXVIL Rymdorganet skall vidtaga lampliga Atgairder for att pA ett tillfredsstal-
lande satt bilagga tvister som uppstir mellan rymdorganet och generaldirekt6ren, nAgon per-
sonalmedlem eller sakkunnig och vilka ror deras anstlillningsf6rhAllanden.

Artikel XXVIII. Rymdorganet kan efter beslut av rAdet ingA tillaggs6verenskommelse
med en eller flera medlemsstater f~r tillampning av bestammelserna i denna bilaga i forhAl-
lande till sAdan stat eller sAdana stater samt for vidtagande av andra Atgdrder f6r att sakerstalla
att rymdorganet ar verksamt pA ett effektivt satt och att dess intressen tryggas.

BILAGA II

FINANSIELLA BESTAMMELSER

Artikel I. 1. Rymdorganets rakenskapsAr skall 16pa frAn och med den 1 januari till
och med den 31 f~ljande december.

2. Generaldirekt~ren skall senast den 1 september varje Ar till medlemsstaterna 6ver-
limna:

a. Forslag till allm~n budget;

b. F~rslag till programbudgeter.

3. Den allmdnna budgeten skall omfatta:

a. En utgiftsdel som visar de berAknade utgifterna avseende den verksamhet som avses i ar-
tikel V, 1, a, i, iii och iv i konventionen, inberAknat de fasta baskostnaderna, liksom av-
seende de r~rliga baskostnaderna och kostnaderna fLr st6dfunktioner betrllffande de pro-
gram som avses i artikel V, 1, a, ii och V, 1, b i konventionen; de fasta och de rtrliga
baskostnaderna och kostnaderna for stUdfunktioner skall definieras i finansreglementet;
utgiftsberakningana skall fLrdelas pA verksamhetsomrAden och kostnadsslag;

b. En inkomstdel som visar
i. Alla medlemsstaters bidrag till utgifterna for den verksamhet som avses i artikel V, 1, a,

i, iii och iv i konventionen, inbegripet de fasta baskostnaderna;
ii. Bidragen frAn deltagande stater till de rbrliga baskostnaderna och kostnaderna f6r

sttdfunktioner sor enligt fimansreglementet belastar de program som avses i ar-
tikel V,1, a, ii och V, 1, b i konventionen.

iii. Ovriga inkonster.

4. Varje programbudget skall omfatta:

a. En utgiftsdel som visar
i. De berlknade direkta utgifterna f6r programmet, f~rdelade pA de kostnadsslag som

definierats i finansreglementet;

ii. De beraknade r6rliga baskostnader och kostnader for st~dfunktioner som belastar pro-
grammet;
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b. En inkomstdel som visar
i. Deltagande staters bidrag till de direkta utgifter som avses i punkten a, i;
ii. Ovriga inkomster;

iii. Upplysningsvis, deltagande staters bidrag till de r~rliga baskostnader och kostnader for
st6dfunktioner som avses i punkten a, ii sidana de faststallts i den allmanna budgeten.

5. RAdet skall godkdnna den allmanna budgeten och varje programbudget fore ingAngen
av varje rakenskapsAr.

6. Den allmanna budgeten och programbudgeterna skall utarbetas och genomf~ras
enligt finansreglementet.

Artikel I1. 1. Om omstandigheterna pikallar detta kan rAdet begara att general-
direkt~ren till det framlagger en reviderad budget.

2. Avg~rande som innebar ytterligare utgifter skall inte anses ha godkdnts f6rrAn rAdet
godkAnt generaldirekt6rens berakningar av de ytterligare utgifterna.

Artikel 111. 1. Om rAdet begar detta skall generaldirekt~ren i den allmanna budgeten
eller i programbudgeten i frAga taga med utgiftsbertikningar for kommande Ar.

2. I samband med antagande av rymdorganets Arliga budgeter skall rAdet pA nytt pr6va
medelstillgAngen och vidtaga erforderliga justeringar i ljuset av forandringar i prisnivin och
oforutsedda andringar under programmens utforande.

Artikel IV. 1. De utgifter som godkants for verksamhet som avses i artikel Vi konven-
tionen skall tackas genom bidrag som faststallts enligt artikel XIII i konventionen.

2. DA en stat ansluter sig till konventionen enligt dess artikel XXII, skall bidragen frAn
ovriga medlemsstater faststallas pA nytt. En ny bidragsskala, som skall trada i kraft pA den dag
som rAdet beslutar, skall upprattas pA grundval av nationalinkomststatistik for de Ar som lades
till grund vid faststallandet av gllande bidragsskala. Aterbetalningar skall verkstallas i fore-
kommande fall for att storleken av de bidrag alla medlemsstater erlagt for det 1opande Aret
skall stA i overensstammelse med rAdets beslut.

3. a. De narmare bestammelserna om betalning av bidragen vilka skall sakerstlla att
rymdorganet har en tillfredsstallande finansiering skall faststallas i finansreglementet;

b. Generaldirektren skall meddela medlemsstaterna storleken av deras bidrag och de
tidpunker dA betalning skall verkstallas.

Artikel V. 1. Rymdorganets budgeter skall uttryckas i kontoenheter fixerade till
0,88867088 gram rent guld. RAdet kan efter enhalligt beslut av alla medlemsstaterna antaga en
annan definition av kontoenheten.

2. Varje medlemsstat erlagger sitt bidrag i sin egen valuta.

Artikel VI. 1. Generaldirektoren skall sorja for att alia inkomster och utgifter nog-
grant bokftres. Vid rakenskapsArets slut skall generaldirektoren i enlighet med f'mansregle-
mentet gora upp sarskilda Arsredovisningar ftr varje program som avses i artikel V i konven-
tionen.

2. Redovisningen, budgeten och den finansiella fcrvaltningen sAval som alla ovriga
Atgarder av finansiell inneb~rd skall granskas av en revisionskommission. Med tvA tredjedels
majoritet av alla medlemsstaterna skall r.det utse de medlemsstater som i rattvis turordning
skall anmodas utse revisorer att tjdnstg~ra i denna kommission, ftretradesvis bland deras egna
h~gre tjansteman, och skall bland dessa med samma majoritet utse kommissionens ordftrande
for en tidrymd inte 6verstigande tre Ar.

3. Revisionen, som skall aga rum pA grundval av vederb6rlig dokumentation och om sA
erfordras pA on och stalle, skall syfta till att bestyrka att utgifterna stAr i 6verensstAmmelse
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med budgetberikningarna och att bokforingen dr lagenlig och riktig. Kommissionen skall
vidare avlAgga rapport om den ekonomiska forvaltningen av organets finansiella resurser. Vid
slutet av varje rakenskapsr skall kommissionen utarbeta en rapport som skall antagas genom
majoritetsbeslut av dess medlemmar och dArefter tillstAllas rAdet.

4. Revisionskommissionen skall utfora de ytterligare uppgifter som anges i finansregle-
mentet.

5. GeneraldirektOren skall lhmna revisorerna alla de upplysningar och all den hjAlp som
de kan behova for att utfora sina uppgifter.

BILAGA III

FAKULTATIVA PROGRAM SOM OMFATTAS AV ARTIKEL V, 1, b I KONVENTIONEN

Artikel I. 1. Om f~rslag att genomfora ett fakultativt program som omfattas av ar-
tikel V, 1, b i konventionen framlagges skall rAdets ordforande delgiva alla medlemsstater detta
ftr provning.

2. NAr rAdet enligt artikel XI, 5, c, i i konventionen godkant att ett fakultativt program
genomfores inom ramen for rymdorganet, skall varje medlemsstat som inte har fdr avsikt att
deltaga i programmet inom tre mAnader formellt forklara att den inte ar intresserad att deltaga
dri; de deltagande staterna skall utarbeta en deklaration som, om annat inte foljer av artikel
III, 1, faststAller deras Ataganden i vad avser
a. Programmets olika faser;
b. F~rutsAttningarna for dess utf6rande, inbegripet tidsplanen, den indikativa finansiella

ramen och delramarna for programfaserna saint andra bestammelser for dess forvaltning
och genomfbrande;

c. Bidragsskalan, faststalld enligt artikel XIII, 2 i konventionen;
d. Det ftrsta bindande finansiella Atagandets varaktighet och belopp.

3. Deklarationen skall 6verlamnas till rAdet for kannedom samtidigt som ett f~rslag till
regler for utfbrandet understAlles rAdet f6r godkannande.

4. Om deltagande stat inte kan godtaga bestammelserna i deklarationen och i reglerna
for programmets utforande inom den tidrymd som deklarationen faststhller, upph6r den att
vara deltagande stat. Annan medlemsstat kan senare bli deltagande stat genom att godtaga
dessa bestammelser pA villkor som skall faststallas med de deltagande staterna.

Artikel II. 1. Programmet skall utf#ras enligt konventionens bestammelser och,
sAvida annat inte stadgas i denna bilaga eller i reglerna f~r programmets utfbrande, enligt de
regler och det forfarande som galler for rymdorganet. Beslut av rAdet skall fattas i enlighet med
denna bilaga och med reglerna for programmets utfbrande. I avsaknad av uttryckliga bestAm-
melser i derma bilaga eller reglerna for programmets utftrande skall de rostregler sor
faststdllts i konventionen eller rAdets procedurregler tillampas.

2. Beslut att satta igAng en ny fas skall fattas med tvA tredjedels majoritet av alla
deltagande stater, forutsatt att denna majoritet representerar minst tvA tredjedelar av bidragen
till programmet. Om beslut att satta igAng en ny fas inte kan fattas skall de deltagande stater
som inte desto mindre onskar fortsatta programmet rAdgora sinsemellan och faststalla
villkoren for dess fortsdttning. De skall meddela rAdet i enlighet harmed vilket skall vidtaga de
Atgarder som kan erfordras.

Artikel III. 1. NAr programmet omfattar en projektdefinitionsfas skall de deltagande
staterna vid fasens slut g6ra en ny berkning av kostnaderna for programmet. Om berakningen
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visar att kostnaderna for den i artikel I omnamnda indikativa finansiella ramen 6verskrids med
mer an 20 To kan deltagande stat frAntrada programmet. De stater som inte desto mindre 6ns-
kar fortsatta programmet skall rAdgora sinsemellan och faststalla villkoren fdr dess fortsatt-
ning. De skall meddela rAdet i enlighet harmed vilket skall vidtaga de Atgarder som kan erford-
ras.

2. Under varje fas sAdan den bestamts i deklarationen skall ridet med tvA tredjedels ma-
joritet av alla deltagande stater antaga Arliga budgeter inom ifrAgavarande finansiella ram eller
deiramar.

3. RAdet skall faststalla en procedur som mtjligg6r revidering av den finansiella ramen
eller de finansiella delramarna i handelse av prisnivivariationer.

4. D.A en finansiell ram eller en finansiell delram mAste revideras av andra orsaker an
dem som avses i punkterna 1 och 3 skall de deltagande staterna tillampa f01jande f6rfarande:
a. Ingen deltagande stat skall ha ratt att frintrada programmet om det inte f~religger ett

ackumulerat kostnads~verskridande om mer an 20 To av den ursprungliga finansiella ramen
eller av den reviderade ram som fastslagits i enlighet med det forfarande som faststallts i
punkt 1.

b. I handelse av st~rre ackumulerade kostnads6verskridanden an 20 % av den finansiella
ramen i frAga kan deltagande stat frAntrada programmet. De stater som inte desto mindre
6nskar fulff6lja programmet skall rAdg6ra sinsemellan, faststalla villkoren f6r dess
fortsdttning och i enlighet harmed meddela rymdorganets rAd, som vidtar de Atgarder som
kan erfordras.

Artikel IV. Rymdorganet skall fTr de deltagande staternas rakning vara agare till satel-
literna, rymdsystemen och 6vriga fremAl som tillverkats inom ramen for programmet liksom
av de anlaggningar och den utrustning som f6rvarvats for dess utf6rande. Overl.Atelse av
aganderatten beslutas av rddet.

Artikel V. 1. Konventionens uppsagning av en medlemsstat skall innebara att den
frAntrader alla de program i vilka den deltager. Artikel XXIV i konventionen skall tillampas pA
de rattigheter och f6rpliktelser som harror frAn dessa program.

2. Beslut att avbryta ett program enligt artikel III, 2 eller att frAntrada det enligt ar-
tikel III, 1 och 111, 4, b skall trada i kraft den dag dA r.Adet mottager de upplysningar som avses i
namnda artiklar.

3. Deltagande stat som beslutar att avbryta ett program enligt artikel II, 2 eller som
frAntrader ett program enligt artikel III, 1, och III, 4, b skall behAlla de rattigheter som de
deltagande staterna f~rvarvat fram till den dag dA frAntradandet tradde i kraft. FrAn denna dag
kan ingen ytterligare rattighet eller ftrpliktelse uppkomma frAn den del av programmet, vari
staten i frAga inte langre deltar. Den skall f6rbli skyldig att infria sin andel av betalningsanslag
som motsvarar godkanda kontraktsbemyndiganden under l6pande eller f~regAende rakens-
kaps.Ar och vilka avser den programfas som hAiler pA att utfrras. De deltagande staterna kan
dock enhalligt 6verenskomma i deklarationen att en medlemsstat som beslutar att avbryta eller
frAntrada ett program skall vara f6rpliktad att erlagga hela sin andel av programmets ur-
sprungliga ram eller delramar.

Artikel VI. 1. De deltagande staterna kan med tvA tredjedels majoritet av alla deltag-
ande stater vilka f6retrader minst tvA tredjedelar av bidragen till programmet besluta att av-
bryta ett program.

2. Rymdorganet skall underratta de deltagande staterna om att programmet fullbordats
i enlighet med reglerna fLr dess genomforande. Dessa regler skall upphcra att galla sA snart
sAdan underrattelse mottagits.
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BILAGA IV

INTERNATIONALISERING AV NATIONELLA PROGRAM

Artikel L Internationaliseringen av nationella program har till huvudsyfte att Astad-
komma att varje medlemsstat skall erbjuda andra medlemsstater mojlighet att inom ramen for
rymdorganet deltaga i varje nytt civilt rymdprojekt som den Amnar genomftra, antingen
ensam eller i samarbete med annan medlemsstat. I detta syfte:
a. Skall varje medlemsstat underriitta rymdorganets generaldirektor om varje projekt av detta

slag innan dess fas B pAbOrjas (projektdefinitionsfasen);
b. B~r tidsplanen och innehillet i f~rslag till projektdeltagande g~ra det m~jligt for andra

medlemsstater att svara for en betydande del av arbetet med projektet; rymdorganet skall i
ett tidigt skede upplysas om de eventuella skal som fbrhindrar detta saint om de villkor som
den initiativtagande medlemsstaten kan 6nska stAlla upp fbr 6verl~tandet av arbete pA
andra medlemsstater;

c. Skall den medlemsstat som tagit initiativ till projektet ftrklara den f6reslagna uppltigg-
ningen av projektets tekniska ledning och angiva skalen dlrf~r;

d. Skall den medlemsstat som tagit initiativ till projektet gora sitt batsta f6r att ta hansyn till
samtliga rimliga svar med f6rbehAll for att 6verenskommelse nAs om kostnadsnivAn och
saittet for fordelningen av kostnaderna och arbetet inom ramen f6r den tidsplan som krfvs
av projektbesluten; den skall sedan framligga ett formellt f6rslag i enlighet med bilaga III
sivida projektet skall utfras enligt villkoren i namnda bilaga;

e. Skall utf~randet av ett projekt inom ramen f6r rymdorganet inte uteslutas bara darfor att
det inte lyckats att fA andra medlemsstater att deltaga i den omfattning som ursprungligen
fcreslagits av den medlemsstat som tagit initiativ till projektet.

Artikel I. Medlemsstaterna skall g~ra sitt basta ftr att sakerstAlla att de bilaterala eller
multilaterala rymdprojekt som de genomf~r i samarbete med icke-medlemsstater inte inverkar
menligt pA rymdorganets vetenskapliga, ekonomiska eller industriella syften. De skall i syn-
nerhet:
a. Upplysa rymdorganet om sAdana projekt i den mAn de anser att detta inte skulle menligt in-

verka pA projekten;
b. Diskutera sAlunda delgivna projekt med de 6vriga medlemsstaterna i syfte att skapa en ram

for ett bredare deltagande. Om ett bredare deltagande befinnes mLjligt skall de forfaranden
som faststAllts i artikel I, b-e tilltimpas.

BILAGA V

INDUSTRIPOLITIK

Artikel L 1. Vid genomf~randet av den industripolitik som avses i artikel VII i kon-
ventionen skall generaldirektoren handla i 6verensstdmmelse med bestammelserna i denna
bilaga och rAdets direktiv.

2. RAdet skall hAlla overblick 6ver potentialen och strukturen hos industrin med tanke
pA rymdorganets verksamhet, sarskilt:
a. Industrins allmanna struktur och industrigrupperingar;
b. Onskvard specialiseringsgrad inom industrin och metoder att uppnA den;
c. Samordningen av tillimplig nationell industripolitik;
d. Vdxelverkan med andra internationella organs tillkmpliga industripolitik;
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e. F~rhAllandet mellan industriell produktionskapacitet och m~jliga marknader;
f. Organiserandet av kontakter med industrin;
f6r att rAdet skall kunna 6vervaka och om sA erfordras anpassa rymdorganets industripolitik.

Artikel 11. 1. Vid utlaggning av kontrakt skall rymdorganet giva fretrade At med-
lemsstaternas industri och organisationer. Inom varje fakultativt program som omfattas av ar-
tikel V, 1, b i konventionen skall dock sarskilt f6retrade lamnas At de deltagande staternas
industri och organisationer.

2. RAdet skall faststalla om och i vilken omfattning rymdorganet kan avvika frAn ovan-
namnda preferensbestammelser.

3. FrAgan om ett foretag skall anses tillh6ra en av medlemsstaterna skall avgoras i ljuset
av ftljande omstandigheter: platsen for foretagets sate, dess beslutscentra och forskningscen-
tra samt det territorium pA vilket arbetet skall utforas. I tveksamma fall skall rAdet avgora om
ett foretag skall betraktas sAsom horande till en av medlemsstaterna eller inte.

Artikel II. 1. I ett tidigt skede av upphandlingen och innan anbudsinfordran sands ut
skall generaldirekt6ren f6r rAdets godkannande understalla det sitt f6rslag till den upphand-
lingspolitik som skall f6ljas f6r varje kontrakt,
a. Vars beraknade varde 6verstiger granser som narmare anges i reglerna for industripolitiken

och vilka beror av arbetets art; eller,
b. Vilket enligt generaldirektorens mening inte tillfredsstallande tackes av reglerna f6r indu-

stripolitiken eller av ytterligare riktlinjer som rAdet faststallt eller vilket kan komma i kon-
flikt med dessa regler eller riktlinjer.

2. De i punkt 1, b omnamnda riktlinjerna skall faststallas frAn tid till annan av rAdet om
det anser dem kunna vara till hjalp for att sarskilja de omrAden inom vilka fOrhandsgranskning
ar nodvandig enligt punkt 1.

3. Rymdorganets kontrakt skall avslutas direkt av generaldirekt6ren och utan vidare in-
dragande av rAdet utom i ftljande fall:
a. DA varderingen av mottagna anbud f6ranleder en rekommendation av leverant6r som

strider mot antingen av rAdet tidigare givna instruktioner enligt villkoren i punkt 1 eller
allmanna riktlinjer fbr industripolitiken som antagits som f6ljd av rAdets studier enligt ar-
tikel I, 2; generaldirekt~ren skall dA understalla rAdet arendet for avg~rande varvid han
skall utveckla skalen varfor han anser en avvikelse nOdvandig saint ange huruvida ett annat
rAdsbeslut tekniskt, operationellt eller pA annat satt skulle utgora ett valbetankt alternativ;

b. DA rAdet av sarskilda skal han beslutat att f6retaga ny granskning innan ett kontrakt
avslutas.

4. Generaldirekt6ren skall med regelbundna mellanrum som skall narmare bestammas
rapportera till rAdet om kontrakt som avslutats under den gAngna perioden samt om de kon-
traktsAtgarder som planerats for den fo1jande perioden sA att ridet kan f6lja hur organets in-
dustripolitik fOrverkligas.

Artikel IV. Den geografiska f6rdelningen av alla rymdorganets kontrakt skall regleras
genom fdljande allmanna regler:

1. En medlemsstats totala utbyteskoefficient skall utg6ras av forhAllandet mellan dess
procentuella andel av det totala vardet av de kontrakt som placerats bland alla medlemsstater-
na och dess procentuella andel av de totala bidragen. Vid berakning av denna totala utbytesko-
efficient skall dock hansyn inte tas till kontrakt som placerats i eller bidrag erlagda av medlems-
staterna inom ramen f6r ett program som beslutats:
a. Enligt artikel VIII i konventionen om upprattande av Organisationen for europeisk rymd-

forskning, forutsatt att den tillampliga overenskommelsen innehAller bestammelser darom
eller att alla deltagande stater senare enhalligt samtycker dartill;
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b. Enligt artikel V, 1, b i denna konvention f6rutsatt att alla ursprungligen deltagande stater
enhalligt samtycker dartill.
2. Vid berakning av utbyteskoefficienterna skall vardet av varje kontrakt vagas med en

faktor som beror av dess teknologiska intresse. Vagningsfaktorerna skall narmare bestammas
av rAdet. Mer an en vagningsfaktor kan tillampas fdr ett och samma kontrakt dA det har ett
betydande varde.

3. F6rdelningen av de av rymdorganet utlagda kontrakten b~r i idealfallet leda till att
samtliga stater fAr den totala utbyteskoefficienten 1.

4. Utbyteskoefficienten skall beraknas kvartalsvis och visas ackumulerad f6r de
formella granskningar som avses i punkt 5.

5. Formella granskningar av hur kontrakten f~rdelats geografiskt skall aga rum vart
tredje Ar.

6. Kontraktsf~rdelningen mellan tvA formella granskningar bLr vara sAdan att vid tid-
punkten f~r varje formell granskning den ackumulerade utbyteskoefficienten for varje med-
lemsstat inte avsevart avviker frAn idealvardet. Fr den fbrsta treArsperioden har nedre gransen
for den ackumulerade utbyteskoefficienten faststallts till 0,8. Vid tiden fTr varje formell
granskning kan rAdet andra vardet av denna nedre grans fbr fbljande treArsperiod. Den fAr
dock aldrig understiga 0,8.

7. Sarskilda bertkningar av utbyteskoefficienten skall g6ras och rapporteras till rAdet
f6r olika slag av kontrakt som detta skall narmare ange, sarskilt vad betraffar avancerade
forsknings- och utvecklingskontrakt och kontrakt avseende projektrelaterad teknologi.
Generaldirekt6ren skall med regelbundna mellanrum, som skall narmare anges, diskutera
dessa berakningar med rAdet f6r att nA fram till vilka Atgarder som erfordras f~r att ratta till
eventuella brister i jamviktslaget.

Artikel V. 1. Om en medlemsstats totala utbyteskoefficient vid nAgon av de formella
granskningar som skall fcretagas vid slutet av varje treArsperiod befinnes understiga den nedre
grans som angivits i artikel IV, 6 skall generaldirektoren framlagga fdrslag for rAdet, agnade att
ratta till situationen inom ett Ar. Dessa ftrslag skall hAllas inom ramen f~r rymdorganets regler
for utlaggning av kontrakt.

2. Om bristerna i jamviktslaget kvarstAr efter denna ettArsperiod skall generaldirektoren
understalla rAdet forslag i vilka behovet att ratta till situationen tar 6ver rymdorganets regler
fbr utlaggning av kontrakt.

Artikel VI. Beslut som ar industripolitiskt motiverat och vilket har till f0ljd att visst
fLretag eller viss organisation i medlemsstat utesluts frAn att konkurrera om rymdorganets
kontrakt inom ett visst omrAde fordrar medgivande av den medlemsstaten.
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ZU URKUND DESSEN haben die unterzeichneten, hierzu geh6rig befugten Bevoll-
mdchtigten dieses Ubereinkommen unterschrieben.

GESCHEHEN zu Paris, am 30. Mai 1975, in deutscher, englischer, franzosischer,
italienischer, niederlandischer, schwedischer und spanischer Sprache, wobei jeder
Wortlaut gleichermassen verbindlich ist, in einer Urschrift, die im Archiv der
franzosischen Regierung hinterlegt wird; diese fibermittelt allen Unterzeichner-
staaten und allen beitretenden Staaten beglaubigte Abschriften.

In anderen Amtssprachen der Mitgliedstaaten abgefasste Wortlaute dieses
Ubereinkommens werden durch einstimmigen Beschluss aller Mitgliedstaaten ver-
bindlich gemacht. Diese Wortlaute werden im Archiv der franzosischen Regierung
hinterlegt, die allen Unterzeichnerstaaten und allen beitretenden Staaten beglaubigte
Abschriften uibermittelt.

IN WITNESS WHEREOF, the undersigned plenipotentiaries, having been duly
authorised thereto, have signed this Convention.

DONE at Paris, on 30 May 1975, in the German, English, Spanish, French,
Italian, Dutch and Swedish languages, all these texts being equally authentic, in a
single original, which shall be deposited in the archives of the Government of France,
which shall transmit certified copies to all signatory and acceding States.

Texts of this Convention drawn up in other official languages of the Member
States of the Agency shall be authenticated by a unanimous decision of all Member
States. Such texts shall be deposited in the archives of the Government of France,
which shall transmit certified copies to all signatory and acceding States.

EN FE DE LO cuAL los plenipotenciarios infrascritos, debidamente autorizados al
efecto, firman el presente Convenio.

HECHO en Parrs, el 30 de mayo de 1975, en los idiomas alemin, espaftol, frances,
holand~s, ingles, italiano y sueco, haciendo igualmente fe todos estos textos, en un
dnico ejemplar original, que serd depositado en los archivos del Gobierno frances, el
cual expedir, copias certificadas conformes a todos los Estados signatarios o que se
adhieran.

Los textos del presente Convenio redactados en otros idiomas oficiales de los
Estados miembros serdn autentificados por decisi6n unmnime de todos los Estados
miembros. Dichos textos ser.n depositados en los archivos del Gobierno frances, el
cual expedirA copias certificadas conformes a todos los Estados signatorios o que se
adhieran.

EN FOI DE QUOI les pl~nipotentiaires soussign~s, dfiment autoris~s A cet effet, ont
sign6 la pr6sente Convention.

FAIT A Paris, le 30 mai 1975, dans les langues allemande, anglaise, espagnole,
franqaise, italienne, n6erlandaise et su6doise, tous ces textes faisant 6galement foi, en
un exemplaire original unique qui sera d6pos6 dans les archives du Gouvernement
frangais, lequel en d~livrera des copies certifi~es conformes A tous les Etats
signataires ou adherents.

Des textes de la pr~sente Convention r6dig~s en d'autres langues officielles des
Etats membres seront authentifi~s par dcision unanime de tous les Etats membres.
Ces textes seront d6pos~s dans les archives du Gouvernement frangais, lequel en
d6livrera des copies certifies conformes A tous les Etats signataires ou adh6rents.
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IN FEDE DI CHE i plenipotenziari sottoscritti, all'uopo debitamente autorizzati,
hanno apposto la loro firma in calce alla Convenzione.

FATTO a Parigi, il 30 maggio 1975, nelle lingue tedesca, inglese, spagnola,
francese, italiana, olandese e svedese; questi testi facenti tutti egualmente fede, in un
unico esemplare originale che verrA depositato negli archivi del Governo francese, il
quale ne rilascerA copie certificate conformi a tutti gli Stati firmatari o aderenti.

Testi della presente Convenzione redatti in altre lingue ufficiali degli Stati mem-
bri saranno autenticati per decisione unanime di tutti gli Stati membri. Tali testi
saranno depositati negli archivi del Governo francese il quale ne rilascera copie cer-
tificate conformi a tutti gli Stati firmatari o aderenti.

TEN BLIJKE WAARVAN de ondergetekende gevolmachtigden, daartoe behoorlijk
gemachtigd, dit Verdrag hebben ondertekend.

GEDAAN te Parijs, op 30 mei 1975, in de Duitse, de Engelse, de Franse, de
Italiaanse, de Nederlandse, de Spaanse en de Zweedse taal, zijnde al deze teksten
gelijkelijk authentiek, in 6n enkel exemplaar, dat zal worden nedergelegd in het ar-
chief van de Franse Regering, die daarvan gewaarmerkte afschriften doet toekomen
aan alle ondertekenende of toetredende Staten.

Teksten van dit Verdrag opgesteld in andere officiele talen van de Lid-Staten
worden bij een met eenparigheid van stemmen genomen besluit van alle Lid-Staten
authentiek verklaard. Deze teksten worden nedergelegd in het archief van de Franse
Regering, die daarvan gewaarmerkte afschriften doet toekomen aan alle onder-
tekenende of toetredende Staten.

TILL BEKRAFTELSE HARAv har undertecknade dtrtill vederborligen befullmakti-
gade av sina respektive regeringar underskrivit denna konvention.

SOM SKEDDE i Paris den 30 maj 1975 pi tyska, engelska, spanska, franska,
italienska, holltndska och svenska sprAken vilka samdiga har samma vitsord, i ett
enda original som skall deponeras i franska regeringens arkiv och denna skall till-
sttlla samtliga signatarstater och anslutna stater bestyrkta avskrifter htrav.

Texter till denna konvention som avfattats pA andra officiella sprAk i rymd-
organets medlemsstater skall bestyrkas genom enhtlligt beslut av samdiga medlems-
stater. Dessa texter skall deponeras i franska regeringens arkiv och denna skall till-
stilla samtliga signattrstater och anslutna stater bestyrkta avskrifter hdrav.

FOr die Bundesrepublik Deutschland
For the Federal Republic of Germany
Por la Repdiblica Federal de Alemania
Pour la R~publique f6d~rale d'Allemagne
Per la Repubblica federale di Germania
Voor de Bondsrepubliek Duitsland
For Forbundsrepubliken Tyskland

SIGISMUND Freiherr VON BRAUN
HANS MATTHOFER
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Fir das K6nigreich Belgien
For the Kingdom of Belgium
Por el Reino de B6lgica
Pour le Royaume de Belgique
Per il Regno del Belgio
Voor het Koninkrijk Belgid
F6r Konungariket Belgien

CH. DE KERCHOVE

Fur das K6nigreich Danemark
For the Kingdom of Denmark
Por el Reino de Dinamarca
Pour le Royaume du Danemark
Per il Regno della Danimarca
Voor het Koninkrijk Denemarken
F6r Konungariket Danmark

PAUL FISCHER

Ffir den Spanischen Staat
For Spain
Por Espafia
Pour 'Espagne
Per la Spagna
Voor Spanje
F6r Spanien

MIGUEL DE LOJENDIO

FOr die Franz6sische Republik
For the French Republic
Por la Repdiblica Francesa
Pour la R~publique frangaise
Per la Repubblica francese
Voor de Franse Republiek
For Franska Republiken

MICHEL D'ORNANO

Fur Irland
For Ireland
Por Irlanda
Pour l'Irlande
Per Irlanda
Voor Ierland
F6r Irland

DAVID NELIGAN
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Fur die Italienische Republik
For the Italian Republic
Por la Repiblica Italiana
Pour la R6publique italienne
Per la Repubblica italiana
Voor de Italiaanse Rppubliek
F6r Italienska Republiken

MARIO PEDINI

Fur das K6nigreich Norwegen
For the Kingdom of Norway
Por el Reino de Noruega
Pour le Royaume de Norv~ge
Per il Regno di Norvegia
Voor het Koninkrijk Nqorwegen
F6r Konungariket Norge

Fir das K6nigreich der Niederlande
For the Kingdom of the Netherlands
Por el Reino de los Paises Bajos
Pour le Royaume des Pays-Bas
Per il Regno dei Paesi Bassi
Voor het Koninkrijk derNederlanden
F6r Konungariket Nederlanderna

Onder voorbehoud van aanvaarding'
J. A. DE RANITZ

Ffir das Vereinigte K6nigreich Grossbritannien und Nordirland
For the United Kingdom of Great Britain and Northern Ireland
Por el Reino Unido de Gran Bretafia e Irlanda del Norte
Pour le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord
Per il Regno Unito della Gran Bretagna e Irlanda del Nord
Voor het Verenigd Koninkrijk van Groot-Brittannie en Noord-Ierland
For F6renade Konungariket Storbritannien och Nordirland

BESWICK

I Subject to acceptance - Sous rdserve d'acceptation.
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Fiir das K6nigreich Schweden
For the Kingdom of Sweden
Por el Reino de Suecia
Pour le Royaume de Suede
Per il Regno di Svezia
Voor het Koninkrijk Zweden
F6r Konungariket Sverige

Sous r6serve de ratification'
INGEmAR HAGGL6F

Fir die Schweizerische Eidgenossenschaft
For the Swiss Confederation
Por la Confederaci6n Suiza
Pour la Conf6d6ration suisse
Per la Confederazione Svizzera
Voor de Zwitserse Bondsstaat
F6r Schweiziska Edsf6rbundet

PIERRE DUPONT

Subject to ratification.
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[GERMAN TEXT- TEXTE ALLEMAND]

SCHLUSSAKTE DER KONFERENZ DER BEVOLLMACHTIGTEN
ZUR GRUNDUNG EINER EUROPAISCHEN WELTRAUMORGANISATION

1. Die EuropAische Weltraumkonferenz hat am 20. Dezember 1972 beschlos-
sen, aus der Europaischen Weltraumforschungs-Organisation (ESRO) und der Euro-
paischen Organisation ffr die Entwicklung und den Bau von Raumfahrzeugtragern
(ELDO) eine neue Organisation mit dem Namen Europaische Weltraumorganisation
zu bilden. Der Stellvertreterausschuss der Europaischen Weltraumkonferenz hat eine
Arbeitsgruppe Europaische Weltraumorganisation eingesetzt und sie beauftragt,
sich mit der Verwirklichung dieses Beschlusses zu befassen. Auf der Grundlage der
Beratungen des Stellvertreterausschusses der EuropAischen Weltraumkonferenz und
der Arbeitsgruppe (<Europaische Weltraumorganisation> hat das Sekretariat der
Europaischen Weltraumkonferenz den Entwurf eines Ubereinkommens zur GrUnd-
ung einer Europaischen Weltraumorganisation ausgearbeitet.

2. Die Europaische Weltraumkonferenz hat am 31. Juli 1973 ihren Beschluss
vom 20. Dezember 1972 bestdtigt und die bei den Beratungen erarbeiteten Grund-
satze gebilligt. Sie hat am 15. April 1975 den Entwurf eines Ubereinkommens
gebilligt.

3. Auf Einladung der franz6sischen Regierung und nach Konsultation mit
dem Vorsitzenden der Europaischen Weltraumkonferenz ist am 30. Mai 1975 in
Paris im Aussenministerium eine Konferenz der Bevollmachtigten zur Grundung
einer Europaischen Weltraumorganisation zusammengetreten.

4. Es waren vertreten:
a. die Regierungen der folgenden Staaten:

- durch Delegierte: das K6nigreich Belgien, das Konigreich Danemark, die Bun-
desrepublik Deutschland, die Franz6sische Republik, Irland, die Italienische
Republik, das Konigreich der Niederlande, das K6nigreich Norwegen, das
K6nigreich Schweden, die Schweizerische Eidgenossenschaft, der Spanische
Staat und das Vereinigte K6nigreich Grossbritannien und Nordirland;

- durch Beobachter: der Australische Bund und die Republik Osterreich;
b. die folgenden-internationalen Organisationen:

- der Europarat, die Europaische Weltraumforschungs-Organisation und die
EuropAische Organisation ffr die Entwicklung und den Bau von Raum-
fahrzeugtragern.

5. Die Konferenz hat ihr Buro wie folgt gebildet:
Vorsitzender: Herr M. d'Ornano (Frankreich)
Sekretar: Herr R. Gibson, Generaldirektor der ESRO

und einen Ausschuss zur Prfifung der Vollmachten eingesetzt, dessen Vorsitzender
Herr P. Creola (Schweiz) ist, dem Herr C. Fernndez-Espeso (Spanien) und Herr E.
Winther (Danemark) zur Seite stehen.

Die Konferenz hat den Bericht des Ausschusses zur Prufung der Vollmachten
angenommen.

6. Die Konferenz hat den Bericht des Vorsitzenden der Europd.ischen Welt-
raumkonferenz uber die Massnahmen entgegengenommen, die zur Durchfiuhrung
der Beschlusse der Europaischen Weltraumkonferenz vom 20. Dezember 1972 und
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31. Juli 1973 getroffen wurden. Sie hat insbesondere von den Fortschritten bei den im
gemeinsamen europaischen Rahmen unternommenen Programmen, dem Programm
fur das Weltraumlaboratorium SPACELAB, dem Seenavigationssatelliten-
Programm MAROTS und dem TrAgerraketenprogramm ARIANE, Kenntnis ge-
nommen. Sie hat ferner Kenntnis genommen von den Entschliessungen des Rates der
ESRO und des Rates der ELDO sowie von den anderen bereits getroffenen oder noch
zu treffenden Massnahmen zur Obernahme der Verm6genswerte und des Personals
durch die Europaische Weltraumorganisation, die die Kontinuitat der laufenden
Programme und Tiitigkeiten sicherstellen sollen.

7. Die Konferenz der Bevollmachtigten hat auf der Grundlage der von der
Europaischen Weltraumkonferenz am 15. April 1975 angenommenen Entschlies-
sung den Wortlaut des Obereinkommens zur Grindung einer Europ~iischen Welt-
raumorganisation angenommen. Dieses Ubereinkommen umfasst fiunf Anlagen, die
Bestandteil des Ubereinkommens sind.

8. Ausserdem hat die Konferenz die beigefiigten 10 Entschliessungen ange-
nommen.

9. Die Konferenz hat beschlossen, dass das Ubereinkommen zur Grundung
einer Europaischen Weltraumorganisation am 30. Mai 1975 zur Unterzeichnung auf-
gelegt werden soll und bis zum 31. Dezember 1975 zur Unterzeichnung aufliegen soil.

10. Die Konferenz hat zur Kenntnis genommen, dass das Ubereinkommen
nach Artikel XXI in Kraft tritt, wenn die folgenden Staaten, die Mitglieder der
ESRO oder der ELDO sind, es unterzeichnet und ihre Ratifikations- oder Annah-
meurkunde bei der franz6sischen Regierung hinterlegt haben: das K6nigreich
Belgien, das K6nigreich Danemark, die Bundesrepublik Deutschland, die
Franz6sische Republik, die Italienische Republik, das Konigreich der Niederlande,
das K6nigreich Schweden, die Schweizerische Eidgenossenschaft, der Spanische
Staat und das Vereinigte K6nigreich Grossbritannien und Nordirland.

ENTSCHLIESSUNG NR. 1

DE-FACTO-AUFNAHME DER TATIGKEIT DER EUROPAISCHEN WELTRAUMORGANISATION

Die Konferenz
Empfiehlt, dass die Vertreter der Mitgliedstaaten im Rat der ESRO und im Rat der ELDO

vorn Tag nach der Unterzeichnung der Schlussakte an gerneinsam tagen und damit im Vorgriff
auf die Einsetzung des Rates der Europaischen Weltraumorganisation handeln;

Empfiehlt, damit die Organisation ihre Tatigkeit an dern oben genannten Tag defacto auf-
nehmen kann, bei der Anwendung der Obereinkommen zur Grfindung der ESRO und der
ELDO den Bestimmungen des Obereinkommens zur Griindung einer Europischen Weltraum-
organisation soweit wie m6glich Rechnung zu tragen;

Ersucht die franz6sische Regierung als Verwahrregierung, alle notwendigen Massnahmen
zu treffen, urn den Rat der Organisation innerhalb eines Monats nach Inkrafttreten des Ober-
einkommens zu seiner ersten Tagung einzuberufen.
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ENTSCHLIESSUNG NR. 2

UBERNAHME DER RECHTE UND PFLICHTEN DER ELDO

Die Konferenz,
In der Erwdgung, dass einerseits nach Artikel XIX des Obereinkommens zur Griindung

einer Europdischen Weltraumorganisation diese Organisation alle Rechte und Pflichten der
ESRO und ELDO dibernimmt und andererseits die gegenwartige Abwicklung der Programme
der ELDO fortgesetzt wird;

Empfiehlt dem Rat der ELDO und dem Rat der ESRO, die gemeinsam tagen und damit im
Vorgriff auf die Einsetzung des Rates der Europaischen Weltraumorganisation handeln, so
bald wie mbglich und jedenfalls vor Inkrafttreten des Obereinkommens zur Griindung einer
Europischen Weltraumorganisation eine detaillierte Aufstellung der Rechte und Pflichten der
ELDO zu prifen, deren Ubernahme fir die Thtigkeiten und Programme der Europfischen
Weltraumorganisation von Nutzen wdre, und die daher von der ESRO fibernommen werden
k6nnten; diese wird ihre Tatigkeit bis zum Inkrafttreten des Cibereinkommens zur Grindung
einer Europaischen Weltraumorganisation unter dem Namen Europaische Weltraumorganisa-
tion austiben;

Stellt fest, dass die nicht in der vorgenannten detaillierten Aufstellung aufgefiihrten
Rechte und Pflichten der ELDO von der ESRO nicht ibernommen werden, und dass die sich
aus diesen Rechten und Pflichten ergebenden Kosten von denjenigen Mitgliedstaaten der Orga-
nisation getragen werden, die sie als Mitgliedstaaten der ELDO im Zeitpunkt des Inkrafttretens
des Obereinkommens zur Griindung einer Europdischen Weltraumorganisation tragen.

ENTSCHLIESSUNG NR. 3

NACHGEORDNETE GREMIEN DER EUROPAISCHEN WELTRAUMORGANISATION

Die Konferenz
Stellt fest, dass der Rat der Europdischen Weltraumorganisation angesichts der Bedeu-

tung der ihm ubertragenen Aufgaben in bestimmten Bereichen der Unterstiitzung durch nach-
geordnete Gremien bedarf;

Ist der Auffassung, dass dem Rat die Unterstfitzung dieser nachgeordneten Gremien insbe-
sondere im Bereich der Verwaltung und Finanzen, von allem in bezug auf die wirtschaftlichen
und finanziellen Aspekte der Programme, sowie im Bereich der grundlegenden Tatigkeiten, des
wissenschaftlichen Programms und der Industriepolitik zuteil werden sollte;

Fordert den Rat auf, ausser dem im Obereinkommen zur Grtindung einer Europaischen
Weltraumorganisation genannten Ausschuss fiir das wissenschaftliche Programm die erforder-
lichen nachgeordneten Gremien einzusetzen;

Nimmt zur Kenntnis, dass fir die laufenden fakultativen Programme Programmrdte
bestehen, dass aber das Obereinkommen die Einsetzung solcher Programmrdte fur kiinftige
fakultative Programme nicht vorschreibt;

Fordert den Rat und die Teilnehmerstaaten der laufenden fakultativen Programme auf,
gemeinsam zu einem baldigen Zeitpunkt jede wiinschenswert erscheinende Anderung des Ver-
fahrens zur Jberwachung dieser Programme, die mit dem Geiste des Obereinkommens und
den Rechten der Teilnehmerstaaten aus den bestehenden Vereinbarungen vereinbar ist, zu
priifen;

Ist der Ansicht, dass der Rat geeignete Vorkehrungen ffir die Oberwachung kfinftiger
fakultativer Programme insbesondere unter Berficksichtigung der Interessender Benutzer
treffen muss.
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ENTSCHLIESSUNG NR. 4

FAKULTATIVE PROGRAMME DER EUROPAISCHEN WEWELTRAUMORGANISATION

Die Konferenz
Nimmt mit Befriedigung zur Kenntnis, in welchem Masse die laufenden fakultativen Pro-

gramme zur Zeit von den Mitgliedstaaten unterstditzt werden;
Ist der Auffassung, dass eine fortdauernde umfassende Beteiligung an der Gesamtheit der

fakultativen Programme Voraussetzung ffir die Lebensfahigkeit der Europmischen Weltraum-
organisation ist;

Nimmt die Absicht der Mitgliedstaaten zur Kenntnis, die im Dezember 1971 im Rat der
ESRO erzielte Einigung iber die Programme nicht in Frage zu stellen;

Empfiehlt daher den Regierungen, daffir zu sorgen, dass die Organisation eine ihre
Lebensf~ihigkeit gewiihrleistende Anzahl von fakultativen Programmen durchfiihrt und jedes
dieser Programme von m6glichst vielen Mitgliedstaaten finanziert wird.

ENTSCHLIESSUNG NR. 5

ANWENDUNGSPROGRAMME

Die Konferenz
Bekraftigt ihren Willen, Europa durch die Entwicklung geeigneter Systeme eine ange-

messene Stellung auf dem Markt der weltraumtechnischen Anwendungen zu verschaffen;
Ist der Auffassung, dass die Programme der Europaischen Weltraumorganisation die Ent-

wicklung operationeller Systeme, die ffir die Benutzer annehmbar sind und von ihnen betrieben
werden, fbrdern sollen;

Erkennt an, dass eine Abstimmung unter den Benutzern notwendig ist, damit die ffir die
Verwirklichung dieses Ziels erforderlichen Organe zu gegebener Zeit eingesetzt werden kon-
nen;

Fordert die Organisation auf, schon in der Definitionsphase der von ihr entwickelten
Erzeugnisse die erforderliche Konsultationen mit den Benutzern herbeizufiihren, um die Vor-
aussetzungen fdr eine erfolgreiche Durchfuihrung der Politik auf dem Gebiet der weltraum-
technischen Anwendungen zu schaffen.

ENTSCHLIESSUNG NR. 6

TRAGERRAKETEN UND ANDERE RAUMTRANSPORTSYSTEME

Die Konferenz,
Eingedenk des von der Europfischen Weltraumkonferenz am 20. Dezember 1972 gefas-

sten Beschlusses zur Inangriffnahme der Programme ARIANE und SPACELAB;
In der Erwagung, dass die Mitgliedstaaten daraufhin betrdchtliche Mittel in die Entwick-

lung dieser Trdgerrakete und dieses Raumtransportsystems investiert haben;

Bestatigt, dass die Mitgliedstaatenuibereingekommen sind, den im Rahmen der Pro-
gramme der Europaischen Weltraumforschungs-Organisation und der Europdischen
Weltraumorganisation entwickelten Erzeugnissen Vorrang einzurdumen und ihre Verwendung
zu f6rdern;

Empfiehlt daher, dass sich die Organisation nach Artikel VIII des (bereinkommens zur
Gruindung einer Europaischen Weltraumorganisation bemiiht, ihre Missionen so zu planen
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und die technischen Merkmale der von ihr entwickelten Satelliten und anderen Weltraum-
systeme so festzulegen, dass die gr6sstm6gliche Verwendung der in Europa vorhandenen
Tr~gerraketen und anderen Raumtransportsysteme gewahrleistet ist.

ENTSCHLIESSUNG NR. 7

NUTZUNG DES POTENTIALS UND DER ANLAGEN DER MITGLIEDSTAATEN

Die Konferenz,
In der Erkenntnis, dass das Potential und die Anlagen, die die Europaische Weltraum-

organisation entwickelt hat oder die ihr geh6ren, mit Vorrang genutzt werden miussen und die
Errichtung tiberfliissiger Anlagen in Europa vermieden werden muss;

Fordert die Organisation auf, bei Bedarf das Potential und die Anlagen der Mitglied-
staaten zu nutzen, sofern dies wirtschaftlich gerechtfertigt ist;

Billigt den Grundsatz, dass die aus der Nutzung dieses Potentials und dieser Anlagen fiir
eine Thtigkeit oder ein Programm der Organisation entstehenden Kosten von dem betreffenden
Haushalt der Organisation getragen werden, wobei die Zusammensetzung und die Berech-
nungsweise dieser Kosten im Einzelfall von den Teilnehmerstaaten vereinbart werden;

Fordert die Organisation auf, die entsprechenden Massnahmen zu ergreifen.

ENTSCHLIESSUNG NR. 8

GEBRAUCH DER SPRACHEN

Die Konferenz,
In Anbetracht der Notwendigkeit, vor der Unterzeichnung des Ubereinkommens zur

Griindung einer Europaischen Weltraumorganisation die Frage des kiinftigen Gebrauchs der
Sprachen in dieser Organisation zu kldren;

Unter Beriicksichtigung des Wunsches, einerseits den Mitgliedstaaten die Darlegung ihrer
Auffassungen in den Gremien der Organisation zu erleichtern und andererseits der Organisa-
tion Verfahrensvorschriften zu geben, die sowohl ihre Leistungsfdhigkeit wie auch den wirt-
schaftlichen Einsatz ihrer Mittel gewdhrleisten;

Vereinbart, dass ffir die Organisation folgende Regelung gelten soll:
1. In den Sitzungen der Organe, Ausschfisse oder Arbeitsgruppen der Organisation k6n-

nen die deutsche, englische und franz6sische Sprache benutzt werden; die Obertragung in diese
drei Sprachen wird sichergestellt.

2. Fir Schriftsticke gilt folgendes:
a. Amtliche Schriftstficke der Organisation, die das Aktenzeichen des Rates, eines seiner

nachgeordneten Gremien oder einer Arbeitsgruppe tragen, werden in deutscher, englischer
und franz6sischer Sprache herausgegeben.

b. Alle anderen Schriftstiicke der Organisation werden in Englisch und Franz6sisch herausge-
geben.

c. Schriftstuicke der Mitgliedstaaten, die wissenschaftliche, technische, rechtliche oder Ver-
waltungsfragen betreffen, sind moglichst in Englisch oder Franzbsisch an die Organisation
zu richten, konnen jedoch auch in einer anderen Sprache eines Mitgliedstaates an die Orga-
nisation gesandt werden.

3. Ausserdem kann in den Sitzungen des Rates und seiner nachgeordneten Gremien, in
denen das SPACELAB-Programm betreffende Fragen erortert werden, die italienische
Sprache benutzt werden; die Obertragung in diese Sprache wird sichergestellt; die amtlichen
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Schriftstficke der Organisation, die das Aktenzeichen des Rates oder eines seiner nachgeord-
neten Gremien tragen und dieses Programm betreffen, werden auch in italienischer Sprache
herausgegeben.

4. Auf Antrag der Delegation eines Mitgliedstaates werden Vorkehrungen ffir den
Gebrauch einer anderen, in Absatz 1 und Absatz 2 Buchstaben a und b nicht genannten
Sprache eines Mitgliedstaates in einer in Absatz 1 genannten Sitzung oder fdr die CJbersetzung
eines in Absatz 2 Buchstabe a oder b genannten Schriftstiickes in diese Sprache getroffen; ein
soIcher Antrag wird jedoch nur ffir Sitzungen oder Schriftstiicke gestellt, an denen der
betreffende Mitgliedstaat ein besonderes Interesse hat.

5. Im Schriftverkehr bedient sich die Organisation im allgemeinen der englischen oder
franz6sischen Sprache; die Delegationen fiihren ihren Schriftwechsel mit der Organisation
m~glichst in Englisch oder Franz6sisch; sie k~nnen ihn jedoch, wenn sie es ffir zweckmiissig
halten, auch in einer anderen Sprache eines Mitgliedstaates fiihren.

Betont, dass nicht beabsichtigt ist, durch die Anwendung dieser Regelung eine Zunahme
der Obersetzungen ffir den internen Gebrauch der Organisation herbeizufiihren;

Gibt dem dringenden Wunsch Ausdruck, dass die Mitgliedstaaten von diesen M6glich-
keiten wie bisher in einer Weise Gebrauch machen, dass Mehrausgaben und Verwaltungs-
schwierigkeiten auf ein Mindestmass beschriinkt werden;

Empfiehlt, dass die Regelung der Sprachenfrage vom Rat der Organisation fiberprtift
wird, wenn zu irgendeinem Zeitpunkt der Eindruck entsteht, dass die Delegationen von den
oben genannten Mbglichkeiten einen unangemessenen Gebrauch machen.

ENTSCHLIESSUNG NR. 9

AUF DAS PERSONAL DER EUROPAISCHEN WELTRAUMORGANISATION

ANWENDBARE STEUERBESTIMMUNGEN

Die Konferenz
Empfiehlt, dass die Organisation zur Anwendung der Artikels XVIII der Anlage I des

(Jbereinkommens zur Grfindung einer Europaischen Weltraumorganisation dem General-
direktor und den Mitgliedern des Personals jedes Jahr fur deren Steuerbeh6rden bestimmte
Bescheinigungen iber die H6he ihrer Beziige ausstellt und dass die gleiche Regelung ent-
sprechend auf die an ehemalige Generaldirektoren und Mitglieder des Personals gezahlten
RuhegehAlter und Renten angewendet wird.

ENTSCHLIESSUNG NR. 10

BEZIEHUNGEN ZUM EUROPARAT

Die Konferenz,
Angesichts des vom Europarat gedusserten Wunsches, Beziehungen zur EuropAischen

Weltraumorganisation aufzunehmen und damit die bestehenden Beziehungen zu der ESRO
und der ELDO fortzusetzen;

Empfiehlt, dass der Rat der Europkischen Weltraumorganisation den Jahresbericht der
Organisation dem Europarat zu Unterrichtung zusendet.
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FINAL ACT OF THE CONFERENCE OF PLENIPOTENTIARIES FOR
THE ESTABLISHMENT OF A EUROPEAN SPACE AGENCY

1. The European Space Conference decided on 20 December 1972 that a new
organisation, called the European Space Agency, would be formed out of the Euro-
pean Space Research Organisation (ESRO) and the European Organisation for the
Development and Construction of Space Vehicle Launchers (ELDO). The Commit-
tee of Alternates of the European Space Conference set up a European Space Agency
Working Group, which it asked to examine the implementation of this decision. On
the basis of the discussions held in the Committee of Alternates of the European
Space Conference and in the European Space Agency Working Group, the
Secretariat of the European Space Conference prepared a draft Convention for the
Establishment of a European Space Agency.

2. The European Space Conference confirmed on 31 July 1973 its decision of
20 December 1972 and approved the broad lines along which studies were being
directed. It approved a draft Convention on 15 April 1975.

3. At the invitation of the Government of France, and after consultation with
the President of the European Space Conference, a Conference of Plenipotentiaries
for the establishment of a European Space Agency met in Paris on 30 May 1975, at
the Ministry of Foreign Affairs.

4. The following were represented:
a. The Governments of the following States:

- Represented by delegates: the Kingdom of Belgium, the Kingdom of Denmark,
the French Republic, the Federal Republic of Germany, Ireland, the Italian
Republic, the Kingdom of the Netherlands, the Kingdom of Norway, Spain,
the Kingdom of Sweden, the Swiss Confederation and the United Kingdom of
Great Britain and Northern Ireland;

- Represented by observers: the Commonwealth of Australia, the Republic of
Austria;

b. The following international organisations: The Council of Europe, the European
Space Research Organisation, the European Organisation for the Development
and Construction of Space Vehicle Launchers.

5. The Conference constituted its Bureau as follows:
Chairman: Mr. M. d'Ornano (France)
Secretary: Mr. R. Gibson, Director general of ESRO

and established a Credentials Committee
Presided by Mr. P. Creola (Switzerland)
Assisted by Er. C. Fernmndez-Espeso (Spain)
and by Mr. E. Winther (Denmark)
The Conference adopted the report of the Credentials Committee.
6. The Conference heard a report from the President of the European Space

Conference on the steps taken to implement the decisions taken by the European
Space Conference on 20 December 1972 and 31 July 1973. It noted in particular the
progress made with programmes undertaken within a common European
framework: the Spacelab programme, the Marots Maritime Satellite Programme
and the Ariane Launcher Programme. It also took note of the Resolutions of the
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Councils of ESRO and ELDO and the other steps taken or to be taken concerning the
transfer of assets and staff to the European Space Agency, with the aim of permitting
continuity in current programmes and activities.

7. On the basis of the Resolution adopted by the European Space Conference
on 15 April 1975, the Conference of Plenipotentiaries adopted the text of the Con-
vention for the Establishment of a European Space Agency. This Convention in-
cludes five annexes, which form an integral part thereof.

8. In addition the Conference adopted the ten attached Resolutions.
9. The Conference decided that the Convention for the Establishment of a

European Space Agency should be opened for signature on 30 May 1975 and should
remain open for signature until 31 December 1975.

10. The Conference noted that, in accordance with article XXI, the Conven-
tion will enter into force when the following States, being members of ESRO or
ELDO, have signed it and have deposited their instruments of ratification or accep-
tance with the Government of France: the Kingdom of Belgium, the Kingdom of
Denmark, the French Republic, the Federal Republic of Germany, the Italian
Republic, the Kingdom of the Netherlands, Spain, the Kingdom of Sweden, the
Swiss Confederation and the United Kingdom of Great Britain and Northern
Ireland.

RESOLUTION No. 1

FUNCTIONING "DE FACTO" OF THE EUROPEAN SPACE AGENCY

The Conference
Recommends that representatives of Member States on the ESRO and ELDO Councils

should meet jointly as from the day following the date of signature of the final act, thus acting
in anticipation of the establishment of the Council of the European Space Agency,

Recommends, in order to enable the Agency to function defacto as from the aforemen-
tioned day, that in the application of the Conventions for the establishment of ESRO and
ELDO the provisions of the Convention for the Establishment of a European Space Agency
should be taken into account to the greatest possible extent,

Invites the Government of France, as depositary Government, to take all necessary steps
to convene the first meeting of the Council of the Agency within one month from the entry into
force of the Convention.

RESOLUTION No. 2

ASSUMPTION OF THE RIGHTS AND OBLIGATIONS OF ELDO

The Conference,
Considering on the one hand that, under the terms of article XIX of the Convention for

the Establishment of a European Space Agency, the latter will take over all the rights and
obligations of ESRO and ELDO, and that on the other hand the liquidation of ELDO pro-
grammes that is currently in progress will continue,

Recommends the Councils of ESRO and ELDO, meeting jointly and acting in anticipa-
tion of the establishment of the Council of the European Space Agency, to examine, as soon as
possible and in any case before the entry into force of the Convention for the Establishment of
a European Space Agency, a detailed inventory of the rights and obligations of ELDO which
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might be useful for the activities and programmes of the Agency and could therefore be taken
over by ESRO, pursuing its activities under the name of "European Space Agency", pending
the entry into force of the Convention for the Establishment of a European Space Agency,

Notes that those ELDO rights and obligations not included in the detailed inventory re-
ferred to above will not be taken over by ESRO and that any costs arising from them shall be
borne by those Member States of the Agency which as Member States of ELDO are bearing
them at the time the Convention for the Establishment of a European Space Agency enters into
force.

RESOLUTION No. 3

SUBORDINATE BODIES OF THE EUROPEAN SPACE AGENCY

The Conference
Notes that, in view of the importance of the tasks entrusted to the Council of the Euro-

pean Space Agency, it should be assisted by subordinate bodies in a number of areas,
Considers that the assistance by such bodies to the Council should be given in particular in

the areas of administration and finance, especially from the point of view of the economic and
financial aspects of the programmes, and in the areas of basic activities, the scientific pro-
gramme, and industrial policy,

Invites the Council to establish the necessary subordinate bodies, in addition to the
Science Programme Committee referred to in the Convention for the Establishment of a Euro-
pean Space Agency,

Notes that Programme Boards exist for the current optional programmes but that the
Convention does not require the creation of such Boards in respect of future optional pro-
grammes,

Invites the Council and the States participating in current optional programmes to con-
sider jointly at an early date any desirable changes in the procedure for the supervision of these
programmes, on the understanding that such changes must be consistent both with the spirit of
the Convention and with the rights of participating States under the existing Arrangements,

Considers that the Council will have to make suitable arrangements to supervise future op-
tional programmes, in particular taking into account the interests of users.

RESOLUTION No. 4

OPTIONAL PROGRAMMES OF THE EUROPEAN SPACE AGENCY

The Conference
Notes with satisfaction the present degree of support by Member States for the current op-

tional programmes,
Considers that in order for the European Space agency to be viable there must continue to

be wide participation in the optional programmes as a whole,
Notes the intention of Member States not to call in question the agreement on pro-

grammes reached in December 1971 in the ESRO Council,
Recommends in consequence that the Governments should ensure that the Agency under-

takes enough optional programmes to guarantee its viability, and that each one of these pro-
grammes is financed by the greatest possible number of Member States.
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RESOLUTION No. 5

APPLICATIONS PROGRAMMES

The Conference
Affirms its resolve to see Europe assume its role on the space applications market through

the development of appropriate systems,
Considers that the programmes of the European Space Agency must facilitate the devel-

opment of operational systems that would be acceptable to and operated by the users,
Recognises the need for consultation among the users with a view to setting up in good

time the bodies required for the attainment of this goal,
Invites the Agency to organise the necessary consultations with users, starting from the

definition phase of the products it develops, in order to provide the conditions for the suc-
cessful outcome of a space applications policy.

RESOLUTION No. 6

LAUNCHERS AND OTHER SPACE TRANSPORT SYSTEMS

The Conference,
Recalling the decision taken by the European Space Conference on 20 December 1972 to

undertake the Ariane and Spacelab programmes,
Considering the consequent substantial investment by Member States in the development

of these launchers and space transport systems,
Affirms that the Member States agree to give preference to, and promote the use of, prod-

ucts developed under the programmes of the European Space Research Organisation and the
European Space Agency,

Recommends, in consequence, that the Agency should, within the terms of article VIII of
the Convention for the Establishment of a European Space Agency, endeavour to plan its mis-
sions and define the technical characteristics of the satellites and other space systems it develops
in such a way that the fullest possible use is made of the launchers and other space transport
systems existing in Europe.

RESOLUTION No. 7

USE OF THE POTENTIAL AND FACILITIES OF MEMBER STATES

The Conference,
Recognising the need to give preference to the use of the potential and facilities developed

by the European Space Agency or belonging to it, and also the need to avoid setting up redun-
dant facilities in Europe,

Invites the Agency, when it has need, to make use of the potential and facilities of the
Member States, provided that there exists an economic case for so doing,

Accepts the principle that, where an activity or programme of the Agency makes use of
such potential and facilities, the resulting costs shall be borne by the relevant budget of the
Agency, the composition and method of calculation of such costs being agreed by the par-
ticipating States on a case-by-case basis,

Invites the Agency .to take the appropriate measures.
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RESOLUTION No. 8

USE OF LANGUAGES

The Conference,
Considering the need to settle, before the signature of the Convention for the Establish-

ment of a European Space Agency, the question of the future use of languages in this Agency,
Taking into account the desire, on the one hand, to facilitate the presentation of Member

States' views in the Agency's delegate bodies and, on the other hand, to endow the Agency with
working rules that guarantee the effectiveness of its proceedings and the economical use of
funds,

Agrees that the following rules shall apply in the Agency:
1. With regard to meetings of any organ, committee or working group of the Agency,

the English, French and German languages may be used, and interpretation will be provided
into those three languages.

2. With regard to documents, the following provisions will apply:
a. Official documents of the Agency bearing a reference number relating to the Council, one

of its subordinate bodies or a working group, will be issued in English, French and Ger-
man.

b. All other documents of the Agency will be issued in English and French.
c. Documents of Member States, of a scientific, technical, legal or administrative nature,

should preferably be submitted to the Agency in English or French but may be sent to the
Agency in any other language of a Member State.
3. Additionally, in meetings of the Council or any of its subordinate bodies at which

questions relating to the Spacelab programme are discussed, the Italian language may be used
and interpretation will be provided; official Agency documents bearing a reference number of
the Council or one of its subordinate bodies and concerning that programme will also be issued
in Italian.

4. Upon request by a Member State delegation, arrangements will be made for the use of
any language of that Member State other than those mentioned in paragraphs 1, 2, a and 2, b,
in a meeting referred to in paragraph 1, or for the translation into that language of a document
referred to in paragraph 2, a or 2, b, it being understood that such a request will be made only
in respect of a meeting or a document in which that Member State has a particular interest.

5. The Agency will normally conduct its correspondence in English or French; delega-
tions shall write to the Agency preferably in English or French, but, should they find it ap-
propriate, they may do so in any other language of a Member State.

Stresses that it is not intended that the application of the above rules should lead to an in-
crease in translations for the internal use of the Agency,

Expresses the strong desire that, as in the past, Member States will so avail themselves of
these facilities that additional expense and administrative complications are minimised,

Recommends that the language arrangements should be reviewed by the Council of the
Agency if at any time disproportionate use appears to be made by delegations of the facilities
referred to above.
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RESOLUTION No. 9

FISCAL PROVISIONS APPLICABLE TO THE STAFF OF THE EUROPEAN SPACE AGENCY

The Conference
Recommends that, for the implementation of article XVIII of annex I to the Convention

for the Establishment of a European Space Agency, the Agency should each year provide the
Director General and members of the staff with certificates for their tax authorities, showing
the amount of salary paid, and that the same arrangement should apply mutatis mutandis to
pensions and annuities paid to former Directors General and former staff members.

RESOLUTION No. 10

RELATIONS WITH THE COUNCIL OF EUROPE

The Conference,
Having noted the wish expressed by the Council of Europe to establish relations with the

European Space Agency in continuation of those existing with ESRO and ELDO,
Recommends that the Council of the European Space Agency communicate, for informa-

tion, the Annual Report of the Agency to the Council of Europe.
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[SPANISH TEXT - TEXTE ESPAGNOL]

ACTA FINAL DE LA CONFERENCIA DE PLENIPOTENCIARIOS
PARA LA CREACION DE UNA AGENCIA ESPACIAL EUROPEA

1. La Conferencia Espacial Europea decidi6, en su reuni6n de 20 de diciembre
de 1972, la creaci6n de una nueva organizaci6n llamada <<Agencia Espacial
Europea>>, que se formaria basdndose en la Organizaci6n Europea de Investigaciones
Espaciales (ESRO) y en la Organizaci6n Europea para la Puesta a Punto y Construc-
ci6n de Lanzadores de Vehiculos Espaciales (ELDO). El Comit6 de Suplentes de la
Conferencia Espacial Europea cre6 el grupo de trabajo «<Agencia Espacial Europea >
encargado de estudiar la aplicaci6n de dicha decisi6n. Funddndose en los debates del
Comitd de Suplentes de la Conferencia Espacial Europea y del grupo de trabajo
<<Agencia Espacial Europea>., el Secretariado de la Conferencia Espacial Europea ha
preparado un proyecto de Convenio de creaci6n de una Agencia Espacial Europea.

2. La Conferencia Espacial Europea confirm6, en su reuni6n de 31 de julio de
1973, su decisi6n de 20 diciembre de 1972 y aprob6 las lineas generales de las orienta-
ciones dadas a los estudios. Aprob6 el 15 de abril de 1975 un proyecto de Convenio.

3. Convocada por el Gobierno franc6s, previa consulta con el Presidente de la
Conferencia Espacial Europea, se ha reunido en Paris, el 30 de mayo de 1975, en el
Ministerio de Asuntos Extranjeros, una Conferencia de Plenipotenciarios para la
creaci6n de una Agencia Espacial Europea.

4. Estuvieron representados,
a. Los Gobiernos de los siguientes Estados:

- Por delegados: Repiblica Federal de Alemania, Reino de B6lgica, Reino de
Dinamarca, Espafia, Repfiblica Francesa, Irlanda, Repfiblica Italiana, Reino
de Noruega, Reino de los Paises Bajos, Reino Unido de Gran Bretafia e Irlanda
del Norte, Reino de Suecia y Confederaci6n Suiza;

- Por observadores: Australia, Repfiblica de Austria.
b. Las Organizaciones Internacionales siguientes : Consejo de Europa, Orga-

nizaci6n Europea de Investigaciones Espaciales y Organizaci6n Europea para la
Puesta a Punto y Construcci6n de Lanzadores de Vehiculos Espaciales.
5. La Conferencia constituy6 su Mesa de la siguiente forma:
Presidente: Sefior M. d'Ornano (Francia).
Secretario: Sefior R. Gibson, Director general de ESRO

y constituy6 una Comisi6n de verificaci6n de poderes
Presidida por el Sefior P. Creola (Suiza)
Asistido por el Sefior C. Ferndndez-Espeso (Espafia)
y por el Sefior E. Winther (Dinamarca).
La Conferencia adopto el informe de la Comisi6n de verificaci6n de poderes.
6. La Conferencia oy6 un informe del Presidente de la Conferencia Espacial

Europea sobre las medidas adoptadas para la puesta en prdctica de las decisiones de
la Conferencia Espacial Europea de 20 de diciembre de 1972 y de 31 de julio de 1973.
Tom6 especialmente nota del avance de los programas emprendidos en un marco
europeo comdin: el programa del laboratorio espacial Spacelab, el programa del
satdlite maritimo Marots y el programa del lanzador Ariane. Tom6 nota igualmente
de las resoluciones de los Consejos de ESRO y de ELDO, asi como de las otras
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medidas adoptadas o por adoptar respecto de la transferencia de bienes y de personal
a la Agencia Espacial Europea, con objeto de permitir la continuidad de las ac-
tividades y de los programas en curso.

7. Basdndose en la Resoluci6n adoptada por la Conferencia Espacial Europea
el 15 de Abril de 1975, la Conferencia de Plenipotenciarios adopt6 el texto del Con-
venio de creaci6n de una Agencia Espacial Europea. Dicho convenio tiene cinco
anexos que son parte integrante del mismo.

8. La Conferencia aprob6 ademds las diez Resoluciones adjuntas.
9. La Conferencia decidi6 que el Convenio de creaci6n de una Agencia

Espacial Europea quedarA abierto a la firma el 30 de mayo de 1975 y seguird abierto
hasta el 31 de diciembre de 1975.

10. La Conferencia not6 que, segtin el articulo XXI, el Convenio entrard en
vigor cuando lo hayan firmado y hayan depositado ante el Gobierno franc6s sus ins-
trumentos de ratificaci6n o de aceptaci6n los siguientes Estados que son miembros de
ESRO o de ELDO: Reptdblica Federal de Alemania, Reino de B6lgica, Reino de
Dinamarca, Espafia, Repiblica Francesa, Reptiblica Italiana, Reino de los Paises
Bajos, Reino Unido de Gran Bretafia e Irlanda del Norte, Reino de Suecia y Con-
federaci6n Suiza.

RESOLUCION NO 1

FUNCIONAMIENTO (DE FACTO> DE LA AGENCIA ESPACIAL EUROPEA

La Conferencia
Recomienda a los representantes de los Estados miembros en los Consejos de ESRO y de

ELDO que se retinan en sesi6n conjunta a partir del dia siguiente al de la firma del Acta Final,
actuando asi como anticipaci6n del establecimiento del Consejo de la Agencia Espacial
Europea,

Recomienda, para que la Agencia pueda funcionar defacto desde el dia citado, que en la
aplicaci6n de los Convenios de creaci6n de ESRO y de ELDO se tengan en cuenta, en todo lo
posible, las disposiciones del Convenio de creaci6n de una Agencia Espacial Europea,

Invita al Gobierno frances, como Gobierno depositario, a que tome todas las medidas
necesarias para convocar la primera sesi6n del Consejo de la Agencia en el plazo de un mes a
contar de la entrada en vigor del Convenio.

RESOLUCION NO 2

ASUNCI6N DE LOS DERECHOS Y OBGLIGACIONES DE ELDO

La Conferencia,
Considerando, de una parte, que segidn los t6rminos del articulo XIX del Convenio de

creaci6n de una Agencia Espacial Europea, 6sta hard suyos todos los derechos y obligaciones
de ESRO y de ELDO, y que, de otra parte, proseguirA la liquidaci6n actualmente en curso de
los programas de ELDO,

Recomienda a los Consejos de ESRO y de ELDO, en sesi6n conjunta y actuando como
anticipaci6n del establecimiento del Consejo de la Agencia Espacial Europea el examen, tan
pronto como sea posible y en todo caso antes de la entrada en vigor del Convenio de creaci6n
de una Agencia Espacial Europea, de un inventario detallado de los derechos y obligaciones de
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ELDO que pudiesen ser 6tiles para las actividades y programas de la Agencia, y que, por lo
tanto, pudiesen ser asumidos por ESRO, efectuando sus actividades bajo el nombre de ( Agen-
cia Espacial European>, mientras no entre en vigor el Convenio de creaci6n de una Agencia
Espacial Europea,

Nota que los derechos y obligaciones de ELDO no incluidos en el inventario detallado
antes mencionado, no serdn asumidos por ESRO y que todos los costos que de ello resulten
quedar~n a cargo de aquellos Estados miembros de la Agencia que, en tanto que Estados
miembros de ELDO, los vinieran soportando en el momento de entrada en vigor del Convenio
de creaci6n de una Agencia Espacial Europea.

RESOLUCION NO 3

ORGANOS DEPENDIENTES DE LA AGENCIA ESPACIAL EUROPEA

La Conferencia
Constata que la importancia de las tareas confiadas al Consejo de la Agencia Espacial

Europea implica que dste sea asistido en cierto nmero de campos por 6rganos dependientes,

Considera que la asistencia prestada al Consejo por tales 6rganos debe aplicarse
especialmente en los campos de la administraci6n y finanzas, especialmente bajo el punto de
vista de los aspectos econ6mico y financiero de los programas, y en los campos de las ac-
tividades bdsicas, del programa cientifico y de la politica industrial,

Invita al Consejo a crear los 6rganos dependientes necesarios, ademds del Comit6 de pro-
grama cientifico mencionado en el Convenio de creaci6n de una Agencia Espacial Europea,

Nota que existen Consejos directores de programa competentes para los programas
facultativos en curso, pero que el Convenio no impone la creaci6n de tales Consejos de pro-
grama para los programas facultativos futuros,

Invita al Consejo y a los Estados participantes en los programas facultativos en curso a
examinar conjuntamente, en breve, todos los cambios deseables en los procedimientos de
supervisi6n de estos programas, cambios que deben ser compatibles con el espiritu del Con-
venio y con los derechos que los Estados participantes tienen de los Arreglos en vigor,

Considera que el Consejo deberd adoptar las medidas adecuadas para supervisar los pro-
gramas facultativos futuros, teniendo en cuenta especialmente los intereses de los usuarios.

RESOLUCI6N NO 4

PROGRAMAS FACULTATIVOS DE LA AGENCiA ESPACIAL EUROPEA

La Conferencia
Toma nota con satisfacci6n del grado de apoyo actualmente prestado por los Estados

miembros a los programas facultativos en curso,
Estima que la viabilidad de la Agencia Espacial Europea presupone el mantenimiento de

una amplia participaci6n en el conjunto de los programas facultativos,
Nota la intenci6n de los Estados miembros de no volver sobre el acuerdo de programas

logrado en diciembre de 1971 en el Consejo de ESRO,
Recomienda en consecuencia a los Gobiernos que procuren que la Agencia emprenda sufi-

cientes programas facultativos para garantizar su viabilidad, y que cada uno de estos pro-
gramas sea financiado por el mayor nfimero posible de Estados miembros.
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RESOLUCION No 5

PROGRAMAS DE APLICACIONES

La Conferencia
Afirma su voluntad de ver a Europa tomar su puesto en el mercado de las aplicaciones

espaciales mediante la realizaci6n de sistemas adecuados,

Considera que los programas de la Agencia Espacial Europea deben facilitar la realizaci6n
de sistemas operacionales que sean aceptables para los usuarios y explotados por 6stos,

Reconoce la necesidad de una concertaci6n entre los usuarios con vistas a la creaci6n en el
momento oportuno de los 6rganos necesarios para conseguir este objetivo,

Invita a la Agencia a organizar las consultas necesarias con los usuarios, desde la fase de
definici6n de los productos que realice, con objeto de crear las condiciones de 6xito de una
politica de aplicaciones espaciales.

RESOLUCION NO 6

LANZADORES Y OTROS SISTEMAS DE TRANSPORTE ESPACIALES

La Conferencia,
Recordando la decisi6n tomada por la Conferencia Espacial Europea el 20 de diciembre de

1972 de emprender los programas Ariane y Spacelab,

Considerando que los Estados miembros han realizado, en consecuencia, inversiones im-
portantes para la realizaci6n de esos lanzadores y sistemas de transporte espaciales,

Afirma que los Estados miembros acuerdan otorgar la preferencia a los productos
realizados en el marco de los programas de la Organizaci6n Europea de Investigaciones
Espaciales y de la Agencia Espacial Europea, y fomentar su utilizaci6n,

Recomienda en consencuencia que la Agencia, de conformidad con las disposiciones del
articulo VIII del Convenio de creaci6n de una Agencia Espacial Europea, se esfuerce en con-
cebir sus misiones y definir las caracteristicas t6cnicas de los sat6lites y otros sistemas espaciales
que realice de manera que se haga el mayor uso posible de los lanzadores y otros sistemas de
transporte espaciales existentes en Europa.

RESOLUCION NO 7

USO DEL POTENCIAL Y DE LAS INSTALACIONES DE LOS ESTADOS MIEMBROS

La Conferencia,
Reconociendo la necesidad de dar preferencia al uso del potencial y de las instalaciones

desarrolladas por la Agencia Espacial Europea o de su propiedad, asi como la necesidad de
evitar la creaci6n de instalaciones redundantes en Europa,

Invita a la Agencia a utilizar, cuando lo necesite, el potencial y las instalaciones de los
Estados miembros, siempre que ello se justifique por consideraciones econ6micas.

Admite el principio de que cuando una actividad o un programa de la Agencia haga uso de
dichos potencial e instalaciones, los gastos que resulten irdn a cargo del presupuesto correspon-
diente de la Agencia, debiendo ser convenido caso por caso por los Estados participantes la
composici6n de tales gastos y los m~todos de su cdlculo.

Invita a la Agencia a tomar las disposiciones adecuadas.
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RESOLUCION No 8

UTILIZACI6N DE LOS IDIOMAS

La Conferencia,
Considerando la necesidad de regular antes de la firma del Convenio de creaci6n de una

Agencia Espacial Europea la cuesti6n del empleo futuro de los idiomas en el marco de dicha
Agencia,

Habida cuenta del deseo, por una parte, de facilitar a los Estados miembros la presen-
taci6n de sus puntos de vista en el seno de los 6rganos deliberantes de la Agencia y, por otra
parte, de dar a la Agencia unas reglas de procedimiento que garanticen a la vez la eficacia de sus
trabajos y el empleo econ6mico de sus fondos,

Acuerda que se aplicardn en la Agencia las reglas siguientes:
1. En lo que se refiere a las reuniones de cualquier 6rgano, comit6 o grupo de trabajo de

la Agencia, podrdn ser utilizados los idiomas alemdn, francds e ingles, y se facilitard la inter-
pretaci6n en estos tres idiomas.

2. En lo que se refiere a los documentos se aplicarn las disposiciones siguientes:
a. Los documentos oficiales de la Agencia que lieven la referencia del Consejo, de uno de sus

6rganos dependientes o de un grupo de trabajo, serin publicados en alemdn, frances e
ingles.

b. Todos los demds documentos de la Agencia serdn publicados en frances y en ingles.
c. Los documentos de cardcter cientifico, tcnico, juridico o administrativo de los Estados

miembros, debern ser dirigidos a la Agencia preferentemente en francds o en inglds, pero
podrdn ser enviados a la Agencia en cualquier otro idioma de un Estado miembro.

3. Ademds, en las reuniones del Consejo o de sus 6rganos dependientes, en las que se
discutan cuestiones relativas al programa Spacelab, se podrd utilizar el idioma italiano y se
facilitard su interpretaci6n; publicdndose tambi(n en italiano los documentos oficiales de la
Agencia que Ileven la referencia del Consejo o de uno de sus 6rganos dependientes y que se
refieran a este programa.

4. A petici6n de la delegaci6n de un Estado miembro, se adoptardn las medidas adecua-
das para la utilizaci6n de cualquier otro idioma de este Estado miembro que no estd mencio-
nado en los pdrrafos 1, 2, a y 2, b en las reuniones mencionadas en el prrafo 1, o con el objeto
de traducir a este idioma alguno de los documentos a que se refieren los pdrrafos 2, a o 2, b, que-
dando entendido que tal petici6n s6lo se harA para una reuni6n o para un documento que tenga
un inter6s particular para dicho Estado miembro.

5. La Agencia redactard normalmente su correspondencia en franc6s o en ingl6s; las
delegaciones dirigirin su correspondencia a la Agencia preferentemente en francds o en ingl6s,
pero silo juzgan adecuado podrdn hacerlo en cualquier otro idioma de un Estado miembro.

Subraya que, a su juicio, la aplicaci6n de las reglas precedentes no debe conducir a un
aumento de los trabajos de traducci6n para uso interno de la Agencia,

Expresa su encarecido deseo de que, como en el pasado, los Estados miembros usen esas
facilidades esforzd.ndose en reducir al minimo los gastos suplementarios y las complicaciones
administrativas,

Recomienda que los arreglos relativos a la utilizaci6n de los idiomas sean considerados de
nuevo por el Consejo de la Agencia si resultase en un momento dado que las delegaciones han
hecho uso excesivo de dichas facilidades.
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RESOLUCION No 9

DIsPosICIONES FISCALES APLICABLES AL PERSONAL DE LA AGENCIA ESPACIAL EUROPEA

La Conferencia

Recomienda que, para la aplicaci6n del articulo XVIII del anexo I del Convenio de
creaci6n de una Agencia Espacial Europea, la Agencia extienda cada aflo al Director General y
a los miembros del personal sendas certificaciones destinadas a sus autoridades fiscales,
sefialando el importe de las remuneraciones satisfechas, y que iguales disposiciones se apliquen
mutatis mutandis a las pensiones y rentas satisfechas a los ex-Directores Generales y a los ex-
miembros del personal.

RESOLUCION NO 10

RELACIONES CON EL CONSEJO DE EUROPA

La Conferencia,

Habiendo tornado nota del deseo expresado por el Consejo de Europa de establecer rela-
ciones con la Agencia Espacial Europea para proseguir las que existian con ESRO y ELDO,

Recomienda al Consejo de la Agencia Espacial Europea que traslade el Informe anual de
la Agencia al Consejo de Europa para su informaci6n.
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ACTE FINAL DE LA CONF8RENCE DES PL.NIPOTENTIAIRES
POUR L'] TABLISSEMENT D'UNE AGENCE SPATIALE EUROPtENNE

1. La Conference spatiale europdenne a ddcidd, lors de sa rdunion du 20 d6-
cembre 1972, qu'une nouvelle organisation, appel6e <(Agence spatiale europ6enne>>,
serait dtablie A partir de l'Organisation europ6enne de recherches spatiales (CERS) et
de l'Organisation europ6enne pour la mise au point et la construction de lanceurs
d'engins spatiaux (CECLES). Le Comit6 des Suppldants de la Confdrence spatiale
europ~enne a institu6 un groupe de travail Agence spatiale europ~enne>> charg6
d'6tudier l'application de cette d6cision. Sur la base des d6bats du Comitd des Suppl&
ants de la Conf6rence spatiale europ6enne et du groupe de travail «Agence spatiale
europdenne>>, le Secr6tariat de la Confdrence spatiale europdenne a pr6par6 un projet
de Convention portant cr6ation d'une Agence spatiale europ6enne.

2. La Conference spatiale europ6enne a confirmd sa d6cision du 20 d6cembre
1972, lors de sa r6union du 31 juillet 1973, et elle a approuv6 dans leurs grandes lignes
les orientations donn6es aux 6tudes. Elle a approuv6 le 15 avril 1975 un projet de
Convention.

3. Sur convocation du Gouvernement frangais et apr~s consultation avec le
Prdsident de la Confdrence spatiale europdenne, une conf6rence des pl6nipotentiaires
pour '6tablissement d'une Agence spatiale europ~enne s'est r6unie A Paris le 30 mai
1975, au minist~re des Affaires 6trang~res.

4. Etaient reprdsent6s :
a. Les Gouvernements des Etats suivants:

- Par des d6lgu~s : la R~publique f6d6rale d'Allemagne, le Royaume de Bel-
gique, le Royaume du Danemark, l'Espagne, la R6publique frangaise,
l'Irlande, la R6publique italienne, la Norv~ge, le Royaume des Pays-Bas, le
Royaume-Uni de Grande-Bretagne et l'Irlande du Nord, le Royaume de Suede
et la Conf~d~ration suisse;

- Par des observateurs : le Commonwealth d'Australie, la R6publique d'Autriche;
b. Les organisations internationales suivantes : Conseil de r'Europe, Organisation

europ6enne de recherches spatiales, Organisation europ6enne pour la mise au
point et la construction de lanceurs d'engins spatiaux.

5. La Conference a constitu6 son Bureau comme suit:
Pr6sident Monsieur d'Ornano (France)
Secr6taire: Monsieur R. Gibson, Directeur du CERS

et a constitu6 une commission de verification des pouvoirs pr~sid~e par Monsieur P.
Cr6ola, assist6 de Monsieur C. Ferndndez-Espeso (Espagne) et de Monsieur E.
Winther (Danemark).

La Conf6rence a adopt6 le rapport de la commission de v~rification des pouvoirs.
6. La Conf6rence a entendu un rapport du Pr6sident de la Conference spatiale

europ6enne sur les mesures prises pour assurer la mise en oeuvre des decisions de la
Conference spatiale europdenne du 20 d6cembre 1972 et du 31 juillet 1973. Elle a pris
note en particulier de l'avancement des programmes entrepris dans un cadre euro-
p6en commun : le programme de laboratoire spatial Spacelab, le programme de
satellite maritime Marots et le programme de lanceur Ariane. Elle a 6galement notd
les r6solutions des Conseils du CERS et du CECLES ainsi que les autres mesures
prises ou t prendre au sujet du transfert des biens et du personnel A l'Agence spatiale
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europ~enne, de mani~re A permettre A celle-ci d'assurer la continuit6 des activit~s et
des programmes en cours.

7. Sur la base de la resolution adopt6e par la Conf6rence spatiale europ6enne
le 15 avril 1975, la Conf6rence des pl6nipotentiaires a adopt6 le texte de la Conven-
tion portant cr6ation d'une Agence spatiale europ6enne. Cette convention comprend
cinq annexes qui en forment partie int~grante.

8. En outre la Conference a adopt6 les dix resolutions ci-annex~es.
9. La Conf6rence a d6cid6 que la Convention portant cr6ation d'une Agence

spatiale europ~enne sera ouverte A la signature le 30 mai 1975 et le demeurera
jusqu'au 31 d6cembre 1975.

10. La Conf6rence a not6 que, selon son article XXI, la Convention entre en
vigueur lorsque les Etats suivants, qui sont membres du CERS ou du CECLES, l'ont
sign6e et ont d6pos6 leurs instruments de ratification ou d'acceptation aupr~s du
Gouvernement frangais : la Rpublique f6d~rale d'Allemagne, le Royaume de Bel-
gique, le Royaume du Danemark, l'Espagne, la R6publique frangaise, la Rpublique
italienne, le Royaume des Pays-Bas, le Royaume-Uni de Grande-Bretagne et
d'Irlande du Nord, le Royaume de Suede et la Conf~d~ration suisse.

RI SOLUTION NO 1

FONCTIONNEMENT (DE FACTO> DE L'AGENCE SPATIALE EUROPEENNE

La Conference
Recommande aux repr~sentants des Etats membres aux Conseils du CERS et du CECLES

de singer en commun A partir du jour suivant la date de la signature de l'Acte final, agissant
ainsi en anticipation de la creation du Conseil de l'Agence spatiale europenne;

Recommande, afin que 'Agence puisse fonctionner de facto ds le jour prcit6, que dans
l'application des Conventions portant cr6ation du CERS et du CECLES les dispositions de la
Convention portant creation d'une Agence spatiale europ~enne soient prises en consideration
dans toute la mesure possible;

Invite le Gouvernement frangais, en tant que Gouvernement d~positaire, A prendre toutes
mesures n~cessaires en vue de convoquer, dans un d~lai d'un mois A partir de l'entr~e en vigueur
de la Convention, la premiere session du Conseil de l'Agence.

RP-SOLUTION NO 2

REPRISE DES DROITS ET OBLIGATIONS DU CECLES

La Conference,
Consid~rant d'une part que, aux termes de l'article XIX de la Convention portant cr6ation

d'une Agence spatiale europ6enne, cette dernire reprendra l'ensemble des droits et obligations
du CERS et du CECLES, et d'autre part que la liquidation actuellement en cours des pro-
grammes du CECLES se poursuivra,

Recommande aux Conseils du CERS et du CECLES, si6geant en commun et agissant en
anticipation de la cr6ation du Conseil de l'Agence spatiale europ~enne, d'examiner aussit6t que
possible, et en tout cas avant l'entr~e en vigueur de la Convention portant cr6ation d'une
Agence spatiale europ6enne, un inventaire d6tail des droits et obligations du CECLES qui
pourraient 8tre utiles aux activit6s et programmes de l'Agence et qui, en cons6quence, pour-
raient 8tre repris par le CERS conduisant ses activitds sous le nom d'<Agence spatiale
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europdenne>>, en attendant l'entrde en vigueur de la Convention portant creation d'une Agence
spatiale europdenne;

Note que les droits et obligations du CECLES qui ne sont pas compris dans l'inventaire
ddtaiIl6 vis6 ci-dessus ne seront pas repris par le CERS et que tous les cofats en resultant seront A
la charge des Etats membres de I'Agence qui, en tant qu'Etats membres du CECLES, les sup-
portent au moment de l'entre en vigueur de la Convention portant creation d'une Agence
spatiale europdenne.

RtSOLUTION NO 3

ORGANES SUBSIDIAIRES DE L'AGENCE SPATIALE EUROPEENNE

La Conference
Constate que l'importance des tdches imparties au Conseil de l'Agence spatiale europdenne

implique qu'il soit assist6 dans un certain nombre de domaines par des organes subsidiaires;
Considre que I'assistance apporte au Conseil par de tels organes doit s'exercer notam-

ment dans les domaines de 'administration et des finances, spdcialement du point de vue des
aspects dconomique et financier des programmes, et dans les domaines des activitds de base, du
programme scientifique et de la politique industrielle;

Invite le Conseil A cr6er les organes subsidiaires ndcessaires en sus du Comit6 du pro-
gramme scientifique mentionn6 dans la Convention portant cr6ation d'une Agence spatiale
europdenne;

Note qu'il existe des Conseils directeurs de programme compdtents pour les programmes
facultatifs en cours, mais que la Convention n'impose pas la creation de tels Conseils de pro-
gramme pour les programmes facultatifs futurs;

Invite le Conseil et les Etats participant aux programmes facultatifs en cours A examiner en
commun A bref ddlai tous les changements souhaitables dans les modalit6s du contrfle de ces
programmes, ces changements devant 8tre compatibles avec l'esprit de la Convention et avec les
droits que les Etats participants tiennent des arrangements en vigueur;

Considre que le Conseil devra arrter les modalit~s appropri6es pour le contrfle des pro-
grammes facultatifs futurs, en tenant compte notamment des int6rets des utilisateurs.

RtSOLUTION NO 4

PROGRAMMES FACULTATIFS DE L'AGENCE SPATIALE EUROPEENNE

La Conference
Prend acte avec satisfaction du degr6 de soutien actuellement accord6 par les Etats

membres aux programmes facultatifs en cours;
Estime que la viabilit6 de I'Agence spatiale europ6enne suppose le maintien d'une large

participation A rensemble des programmes facultatifs;
Note rintention des Etats membres de ne pas remettre en question raccord sur les pro-

grammes r6alis6 en d6cembre 1971 au sein du Conseil du CERS;
Recommande en consequence aux Gouvernements de veiller A ce que l'Agence entreprenne

un nombre suffisant de programmes facultatifs pour assurer sa viabilit6 et A ce que le finance-
ment de chacun de ces programmes soit assur6 par le plus grand nombre possible d'Etats
membres.
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RISOLUTION No 5

PROGRAMMES D' APPLICATIONS

La Conference
Affirme sa volont6 de voir l'Europe prendre sa place sur le marchd des applications

spatiales par la raisation de syst~mes appropri6s;
Considre que les programmes de l'Agence spatiale europ6enne doivent faciliter la r~alisa-

tion de syst~mes op~rationnels qui seraient acceptables pour les utilisateurs et exploit~s par eux;
Reconnait la n~cessit6 d'une concertation entre les utilisateurs en vue de la creation en

temps opportun des organismes n~cessaires pour atteindre cet objectif;
Invite l'Agence A organiser les consultations n6cessaires avec les utilisateurs ds la phase de

d6finition des produits qu'elle d6veloppe, en vue de cr6er les conditions du succ~s d'une poli-
tique des applications spatiales.

RfSOLUTION NO 6

LANCEURS ET AUTRES SYSTEMES DE TRANSPORT SPATIAUX

La Conference,

Rappelant la d6cision prise par la Conf6rence spatiale europ6enne le 20 d~cembre 1972
d'entreprendre les programmes Ariane et Spacelab,

Consid6rant que les Etats membres ont proc~d6 de ce fait A des investissements importants
pour le d~veloppement de ces lanceurs et syst~mes de transport spatiaux,

Affirme que les Etats membres conviennent d'accorder la preference aux produits d6velop-
p6s dans le cadre des programmes de I'Organisation europ6enne de recherches spatiales et de
I'Agence spatiale europ6enne, et de promouvoir leur utilisation;

Recommande en consequence que l'Agence, conform6ment aux dispositions de l'ar-
ticle VIII de la Convention portant cr6ation d'une Agence spatiale europ~enne, s'efforce de
concevoir ses missions et de d6finir les caract6ristiques techniques des satellites et autres
syst~mes spatiaux qu'elle r6alise de mani&e A assurer la plus large utilisation des lanceurs et
autres syst~mes de transport spatiaux existant en Europe.

R]ESOLUTION NO 7

UTILISATION DU POTENTIEL ET DES INSTALLATIONS DES ETATS MEMBRES

La Conference,

Reconnaissant la n6cessit6 d'utiliser en priorit6 le potentiel et les installations d6velopp6s
par l'Agence spatiale europ6enne ou qui sont sa propri&t6, ainsi que la n6cessit6 d'6viter la cr6a-
tion d'installations redondantes en Europe,

Invite l'Agence, lorsqu'elle en a besoin, A utiliser le potentiel et les installations des Etats
membres, sous r6serve que des considerations 6conomiques le justifient;

Admet le principe que, dans le cas oit une activit6 ou un programme de l'Agence fait appel
A ce potentiel et A ces installations, les frais qui en rgsultent sont support6s par le budget ap-
propri6 de 'Agence, la composition de ces frais et les modalitgs de leur calcul 6tant d6cid6es cas
par cas par les Etats participants;

Invite 'Agence A prendre les dispositions adgquates.
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RIESOLUTION No 8

UTILISATION DES LANGUES

La Conference,
Consid~rant la ncessit6 de r6gler, avant la signature de la Convention portant cr6ation

d'une Agence spatiale europ6enne, ia question de l'utilisation future des langues dans le cadre
de cette Agence;

Tenant compte du d~sir, d'une part, de faciliter aux Etats membres la pr6sentation de leurs
vues au sein des organes d6lib~rants de l'Agence et, d'autre part, de donner A l'Agence des r~gles
de procedure garantissant A la fois l'efficacit6 de ses travaux et remploi 6conomique de ses
fonds;

Convient que les r~gles suivantes s'appliqueront A I'Agence:
1. En ce qui concerne les r6unions de tout organe, comit6 ou groupe de travail de

l'Agence, les langues allemande, anglaise et frangaise pourront etre utilis~es et l'interpr6tation
sera assur6e dans ces trois langues.

2. En ce qui concerne les documents, les dispositions suivantes s'appliqueront
a. Les documents officiels de l'Agence portant la cote du Conseil, de 'un de ses organes sub-

sidiaires ou d'un groupe de travail seront publi6s en allemand, en anglais et en frangais.
b. Tous les autres documents 6tablis par l'Agence seront publi6s en anglais et en frangais;
c. Les documents de caract~re scientifique, technique, juridique ou administratif 6manant des

Etats membres devront de prefdrence etre adress6s A l'Agence en anglais ou en frangais,
mais pourront 8tre envoy6s A l'Agence dans toute autre langue d'un Etat membre.

3. En outre, dans les reunions du Conseil ou de ses organes subsidiaires au cours des-
quelles les questions relatives au programme Spacelab seront discut6es, la langue italienne
pourra etre utilis~e et rinterpr~tation sera assur6e; les documents officiels de l'agence portant la
cote du Conseil ou de 'un de ses organes subsidiaires et concernant ce programme seront
publi~s 6galement en italien.

4. A la demande de la ddl~gation d'un Etat membre, des arrangements seront pris en vue
de l'utilisation de toute langue de cet Etat membre autre que celles mentionn6es aux para-
graphes 1, 2, a, et 2, b, dans une des reunions vis6es au paragraphe 1, ou en vue de la traduction
dans cette langue d'un des documents visds au paragraphe 2, a, ou 2, b, 6tant entendu qu'une
telle demande ne sera faite que pour une rdunion ou un document pr6sentant pour cet Etat
membre un intret particulier.

5. L'Agence rddigera normalement sa correspondance en anglais ou en frangais; les
d616gations adresseront leur correspondance A l'Agence de pr6fdrence en anglais ou en frangais,
mais, si elles le jugent utile, elles pourront le faire dans toute autre langue d'un Etat membre.

Souligne que, dans son esprit, l'application des r~gles ci-dessus ne doit pas entrainer une
augmentation des travaux de traduction destin6s A l'usage interne de l'Agence;

Exprime le voeu instant que, comme par le passd, les Etats membres usent de ces facilit6s
en s'efforqant de r6duire au minimum les d6penses suppl6mentaires et les complications admi-
nistratives;

Recommande que les arrangements relatifs A l'utilisation des langues soient reconsid~r6s
par le Conseil de l'Agence si, A un moment quelconque, il apparaft qu'il est fait un usage exces-
sif desdites facilit6s par les d lMgations.
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RISOLUTION N o 9

DISPOSITIONS FISCALES APPLICABLES AUX PERSONNEL DE L'AGENCE SPATIALE EUROPtENNE

La Conference
Recommande que, pour l'application de l'article XVIII de l'annexe I de la Convention por-

tant creation d'une Agence spatiale europenne, I'agence d~livre chaque anne au Directeur
g~n~ral et aux membres du personnel une attestation destin& A leur administration fiscale et
6tablissant le montant des traitements verses, et que les m~mes dispositions s'appliquent
mutatis mutandis aux pensions et rentes vers~es aux anciens Directeurs g~n~raux et aux anciens
membres du personnel.

R1 SOLUTION NO 10

RELATIONS AVEC LE CONSEIL DE L'EUROPE

La Conf6rence,
Ayant pris note du souhait exprim6 par le Conseil de l'Europe d'tablir des relations avec

l'Agence spatiale europ6enne pour poursuivre celles qui existaient avec le CERS et le CECLES,
Recommande au Conseil de l'Agence spatiale europ6enne de communiquer le rapport an-

nuel de l'agence au Conseil de l'Europe pour information.
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[ITALIAN TEXT - TEXTE ITALIEN]

ATTO FINALE DELLA CONFERENZA DEI PLENIPOTENZIARI
PER L'ISTITUZIONE DI UNA AGENZIA SPAZIALE EUROPEA

1. La Conferenza spaziale europea, nella sua riunione del 20 dicembre 1972,
ha deciso che venga istituita una nuova organizzazione, chiamata < Agenzia spaziale
europea>>, derivante dall'Organizzazione europea per le Ricerche spaziali (CERS) e
dall'Organizzazione europea per la Messa a punto e la Costruzione di Vettori spaziali
(CECLES). Il Comitato dei Supplenti della Conferenza spaziale europea ha istituito
un Gruppo di lavoro <Agenzia spaziale europea> incaricato di studiare l'attuazione
di tale decisione. In base ai dibattiti del Comitato dei Supplenti della Conferenza
spaziale europea e del Gruppo di lavoro <Agenzia spaziale europea , il Segretariato
della Conferenza spaziale europea ha approntato un progetto di Convenzione
istitutiva di una Agenzia spaziale europea.

2. Nella sua riunione del 31 luglio 1973, la Conferenza spaziale europea ha
confermato la sua decisione del 20 dicembre 1972 ed ha approvato, in linea di
massima, gli orientamenti dati agli studi. Essa ha approvato il 15 aprile 1975 un pro-
getto di Convenzione.

3. Su convocazione del Governo francese, e dopo consultazione con il
Presidente della Conferenza spaziale europea, una Conferenza dei Plenipotenziari per
l'istituzione di una Agenzia spaziale europea si 6 riunita a Parigi il 30 maggio 1975,
presso il Ministero degli Affari Esteri.

4. Erano rappresentati:
a. I Governi dei seguenti Stati:

- Da delegati: il Regno del Belgio, il Regno di Danimarca, la Repubblica
francese, la Repubblica Federale di Germania, il Regno Unito di Gran
Bretagna e Irlanda del Nord, l'Irlanda, la Repubblica italiana, il Regno di
Norvegia, il Regno dei Paesi Bassi, la Spagna, il Regno di Svezia e la Con-
federazione Svizzera;

- Da osservatori: Australia, Repubblica d'Austria,
b. Le Organizzazioni internazionali seguenti : Consiglio d'Europa, Organizzazione

europea per le Ricerche spaziali, Organizzazione europea per la Messa a punto e
la Costruzione di Vettori spaziali.

5. La Conferenza ha costituito il suo Ufficio di Presidenza come segue:
Presidente: Signor M. d'Ornano (Francia)
Segretario: Signor R. Gibson, direttore generale del CERS

ed ha costituito una Commissione per la verifica dei poteri presieduta dal Signor P.
Creola (Swizzera), assistito dal Signor C. Fernindez-Espeso (Spagna) e dal Signor E.
Winther (Danimarca).

La Conferenza ha approvato il rapporto della Commissione per la verifica dei
poteri.

6. La Conferenza ha inteso un rapporto del Presidente della Conferenza
spaziale europea sulle misure prese per assicurare l'attuazione delle decisioni della
Conferenza spaziale europea del 20 dicembre 1972 e del 31 luglio 1973. Essa ha preso
nota in particolare dell'avanzamento dei programmi intrapresi in un quadro europeo
comune: il programma del laboratorio spaziale SPACELAB, il programma del
satellite marittimo MAROTS e il programma del vettore ARIANE. Essa ha preso
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egualmente nota delle Risoluzioni dei Consigli del CERS e del CECLES, nonchd
delle altre misure prese o da prendere circa il trasferimento dei beni e del personale
all'Agenzia spaziale europea in modo da permettere a quest'ultima di assicurare la
continuitA delle attivitA e dei programmi in corso.

7. In base alla Risoluzione adottata dalla Conferenza spaziale europea il
15 aprile 1975, la Conferenza dei Plenipotenziari ha adottato il testo della Conven-
zione istitutiva di una Agenzia spaziale europea. Tale Convenzione comprende cin-
que allegati che ne formano parte integrante.

8. La Conferenza ha adottato inoltre le dieci Risoluzioni qui unite.
9. La Conferenza ha deciso che la Convenzione istitutiva di una Agenzia

spaziale europea sarA aperta alla firma, il 30 maggio 1975 e lo rimarrd fino al
31 dicembre 1975.

10. La Conferenza ha notato che, conformemente al suo articolo XXI, la Con-
venzione entrerA in vigore quando i seguenti Stati, che sono membri del CERS o del
CECLES, l'avranno firmata e avranno depositato i loro strumenti di ratifica o di ac-
cettazione presso il Governo francese: il Regno del Belgio, il Regno di Danimarca, la
Repubblica francese, la Repubblica Federale di Germania, il Regno Unito di Gran
Bretagna e Irlanda del Nord, la Repubblica italiana, il Regno dei Paesi Bassi, la
Spagna, il Regno di Svezia e la Confederazione svizzera.

RISOLUZIONE NO. 1

FUNZIONAMENTO (DE FACTO)) DELL'AGENZIA SPAZIALE EUROPEA

La Conferenza
Racommanda ai rappresentanti degli Stati membri nei Consigli del CERS o del CECLES

di tenere sedute comuni dal giorno successivo a quello in cui verr firmato l'Atto finale, agendo
cosi in anticipazione della creazione del Consiglio di una Agenzia spaziale europea.

Racommanda, per dar modo all'Agenzia di funzionare defacto dal giorno sopra citato,
che, nell'applicazione delle Convenzioni istitutive del CERS e del CECLES, le disposizioni
della Convenzione istitutiva di una Agenzia spaziale europea siano prese in considerazione en-
tro i limiti del possibile.

Invita il Governo francese, nella sua qualitA di Governo depositario, a prendere tutte le
misure necessarie per convocare, nel termine di un mese dall'entrata in vigore della Conven-
zione, la prima sessione del Consiglio dell'Agenzia.

RISOLUZIONE NO. 2

RILEVAZIONE DEI DIRITTI E DELLE OBBLIGAZIONI DEL CECLES

La Conferenza,
Considerando da una parte che, ai termini dell'articolo XIX della Convenzione istitutiva

di una Agenzia spaziale europea, quest'ultima rileverA l'insieme dei diritti e delle obbligazioni
del CERS e del CECLES, e d'altra parte che la liquidazione attualmente in corso dei pro-
grammi del CECLES proseguirA;

Raccomanda ai Consigli del CERS e del CECLES, che siedono in comune e agiscono in
anticipazione della creazione del Consiglio dell'Agenzia spaziale europea, di esaminare, ap-
pena possibile e in ogni caso prima dell'entrata in vigore della Convenzione istitutiva di una
Agenzia spaziale europea, un inventario particolareggiato dei diritti e delle obbligazioni del
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CECLES che potrebbero essere utili alle attivitA e ai programmi dell'Agenzia spaziale europea e
che in conseguenza potrebbero essere rilevati dal CERS funzionante sotto il nome di o Agenzia
spaziale european, in attesa dell'entrata in vigore della Convenzione istitutiva di una Agenzia
spaziale europea.

Nota che i diritti e le obbligazioni del CECLES, non compresi nell'inventario particolareg-
giato sopra indicato, non saranno rilevati dal CERS e che tutti i costi da essi derivanti saranno a
carico degli Stati membri dell'Agenzia spaziale europea i quali, come Stati membri del
CECLES, ne sopportano l'onere al momento dell'entrata in vigore della Convenzione istitutiva
di una Agenzia spaziale europea.

RISOLUZIONE NO. 3

ORGANI SUSSIDIARI DELL'AGENZIA SPAZIALE EUROPEA

La Conferenza
Constata che l'importanza dei compiti assegnati al Consiglio dell'Agenzia spaziale europea

implica che esso sia assistito, in un certo numero di settori, da organi sussidiari;
Considera che I'assistenza data da tali organi al Consiglio debba svolgersi in particolare nei

settori dell'amministrazione e delle finanze, specialmente dal punto di vista degli aspetti
economico e finanziario dei programmi e, nei settori delle attivitA di base, del programma
scientifico e della politica industriale;

Invita il Consiglio a creare gli organi sussidiari necessari, oltre al Comitato del programma
scientifico menzionato nella Convenzione istitutiva di una Agenzia spaziale europea;

Nota che esistono Consigli direttivi di programma competenti per i programmi facoltativi
in corso, ma che la Convenzione non impone la creazione di tali Consigli di programma per i
programmi facoltativi futuri;

Invita il Consiglio e gli Stati partecipanti ai programmi facoltativi in corso ad esaminare
congiuntamente, in breve tempo, tutte le modifiche auspicabili nelle modalita relative al con-
trollo di tali programmi, modifiche che dovranno essere compatibili con lo spirito della Con-
venzione predetta e con i diritti che gli Accordi vigenti conferiscono agli Stati partecipanti;

Considera che il Consiglio dovrA stabilire le modalitA adeguate per il controllo dei pro-
grammi facoltativi futuri, tenendo conto particolarmente degli interessi degli utilizzatori.

RISOLUZIONE NO. 4

PROGRAMMI FACOLTATIVI DELL'AGENZIA SPAZIALE EUROPEA

La Conferenza
Prende atto con soddisfazione del grado di sostegno attualmente accordato dagli Stati

membri ai programmi facoltativi in corso;
Ritiene che la vitalitA dell'Agenzia spaziale europea presuppone il mantenimento di una

larga partecipazione all'insieme dei programmi facoltativi;
Nota l'intenzione degli Stati membri di non rimettere in questione l'accordo sui programmi

realizzato nel dicembre 1971 in seno al Consiglio del CERS;
Raccomanda in conseguenza ai Governi di curare che l'Agenzia intraprenda un numero di

programmi facoltativi sufficiente ad assicurare la sua vitalitA e che il finanziamento di ciascuno
di detti programmi sia assicurato dal maggior numero possibile di Stati membri.
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RISOLUZIONE NO. 5

PRooGRAMI DI APPLICAZIONI

La Conferenza
Afferma la sua volontA di vedere l'Europa prendere il suo posto sul mercato delle applica-

zioni spaziali, mediante lo sviluppo di sistemi appropriati;
Considera che i programmi dell'Agenzia spaziale europea debbono facilitare la realizza-

zione di sistemi operativi che siano accettabili da parte degli utilizzatori e da essi sfruttati;
Riconosce la necessitA di una concertazione fra gli utilizzatori in vista della creazione in

tempo opportuno degli organismi necessari per realizzare tale obiettivo;
Invita l'Agenzia a organizzare le consultazioni necessarie con gli utilizzatori, sin dalla fase

di definizione dei prodotti che essa realizza, allo scopo di creare le condizioni di successo di una
politica delle applicazioni spaziali.

RISOLUZIONE NO. 6

VETTORI E ALTRI SISTEMI DI TRASPORTO SPAZIALI

La Conferenza,
Ricordando la decisione presa dalla Conferenza spaziale europea il 20 dicembre 1972, di

intraprendere i programmi ARIANE e SPACELAB,

Considerando che gli Stati membri hanno effettuato di conseguenza investimenti impor-
tanti per lo sviluppo di tali vettori e sistemi di trasporto spaziali,

Afferma che gli Stati membri convengono di accordare la preferenza ai prodotti sviluppati
nell'ambito dei programmi dell'Organizzazione europea per le Ricerche spaziali e dell'Agenzia
spaziale europea, e di promuovere la loro utilizzazione;

Raccomanda di conseguenza che l'Agenzia, conformemente alle disposizioni dell'arti-
colo VIII della Convenzione istitutiva di una Agenzia spaziale europea, si sforzi di concepire le
sue missioni e di definire le caratteristiche tecniche dei satelliti e di altri sistemi spaziali che essa
realizza, in modo da assicurare la pif1 ampia utilizzazione dei vettori e altri sistemi di trasporto
spaziali esistenti in Europa.

RISOLUZIONE NO. 7

UTILIZZAZIONE DEL POTENZIALE E DELLE INSTALLAZIONI DEGLI STATI MEMBRI

La Conferenza,
Riconoscendo la necessitb di utilizzare di preferenza il potenziale e le installazioni svilup-

pati dall'Agenzia spaziale europea, o che sono di sua proprietr, nonch6 la necessitd di evitare Ia
creazione in Europa di installazioni esuberanti,

Invita l'Agenzia a utilizzare, quando ne ha bisogno, il potenziale e le installazioni degli
Stati membri, con riserva che ci6 sia giustificato da considerazioni economiche;

Ammette il principio che, nel caso in cui un'attivitA o un programma dell'Agenzia faccia
ricorso a tale potenziale o a tali installazioni, le spese risultanti sono sostenute dal bilancio ap-
propriato dell'Agenzia e gli Stati partecipanti convengono caso per caso la composizione di
queste spese e le modaliti del loro calcolo;

Invita l'Agenzia ad adottare le disposizioni adeguate.
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RISOLUZIONE No. 8

UTELIZZAZIONE DELLE LINGUE

La Conferenza,
Considerando la necessitA di disciplinare, prima della firma della Convenzione istitutiva di

una Agenzia spaziale europea, la questione dell'utilizzazione futura delle lingue nell'ambito
dell'Agenzia;

Tenendo conto, da una parte, del desiderio di facilitare agli Stati membri la presentazione
dei loro punti di vista in seno agli organi deliberanti dell'Agenzia e, d'altra parte, di dare
all'Agenzia le regole di procedura che garantiscano sia l'efficacia dei suoi lavori, sia l'impiego
economico dei suoi fondi;

Conviene che si applicheranno all'Agenzia le seguenti regole:
1. Per quanto riguarda le riunioni di ogni organo, comitato o gruppo di lavoro

dell'Agenzia, potranno essere utilizzate le lingue francese, inglese e tedesca e l'interpretazione
sarA assicurata in queste tre lingue.

2. Per quanto riguarda i documenti, si applicheranno le seguenti disposizioni:
a. I documenti ufficiali dell'Agenzia con l'indicativo del Consiglio, di uno dei suoi organi sussi-

diari o di un gruppo di lavoro saranno pubblicati in francese, inglese e tedesco;
b. Tutti gli altri documenti redatti dall'Agenzia saranno pubblicati in francese ed in inglese;
c. I documenti di carattere scientifico, tecnico, giuridico o amministrativo emanati dagli Stati

membri dovranno essere indirizzati all'Agenzia, preferibilmente in francese o in inglese, ma
potranno essere inviati all'Agenzia in ogni altra lingua di uno Stato membro.

3. Inoltre, nelle riunioni del Consiglio o dei suoi organi sussidiari, nel corso delle quali
saranno discusse le questioni relative al programma Spacelab, potrA essere utilizzata la lingua
italiana e ne sarA assicurata l'interpretazione; i documenti ufficiali dell'Agenzia con l'indicativo
del Consiglio o di uno dei suoi organi sussidiari e concernenti questo programma, saranno pub-
blicati egualmente in italiano.

4. A domanda della Delegazione di uno Stato membro, saranno presi accordi per l'utiliz-
zazione di ogni lingua di questo Stato membro non indicata ai paragrafi 1, 2, a e 2, b in una
delle riunioni previste al paragrafo 1, o per la traduzione in tale lingua di uno dei documenti in-
dicati al paragrafo 2, a o 2, b, nell'intesa che una tale domanda sarA avanzata solamente per
una riunione o un documento che rivesta un interesse particolare per questo Stato membro.

5. L'Agenzia redigerA normalmente la sua corrispondenza in francese o in inglese. Le
Delegazioni indirizzeranno la propria corrispondenza all'Agenzia, preferibilmente, in francese
o in inglese, ma, se lo riterranno utile, esse potranno farlo in ogni altra lingua di uno Stato
membro.

Sottolinea, che l'applicazione delle regole suddette, cosi come inteso, non deve compor-
tare un aumento dei lavori di traduzione destinati all'uso interno dell'Agenzia;

Esprime il pressante voto che, come in passato, gli Stati membri usino queste facilitazioni
sforzandosi di ridurre al minimo le spese supplementari e le complicazioni amministrative;

Raccomanda che gli accordi relativi all'utilizzazione delle lingue siano riconsiderati dal
Consiglio dell'Agenzia se, a qualsiasi momento, appaia che viene fatto un uso eccessivo delle
citate facilitazioni da parte delle Delegazioni.
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RISOLUZIONE NO. 9

DISPOSIZIONI FISCALI APPLICABILI AL PERSONALE DELL'AGENZIA SPAZIALE EUROPEA

La Conferenza
Raccomanda che, per l'applicazione dell'articolo XVIII dell'allegato I alla Convenzione

istitutiva di un'Agenzia spaziale europea, I'Agenzia rilasci ogni anno al Direttore Generale e ai
membri del personale un'attestazione destinata alla loro amministrazione fiscale e portante ii
totale degli emolumenti versati e che le stesse disposizioni si applichino mutatis mutandis alle
pensioni e alle rendite versate ai Direttori Generali e ai membri del personale, dopo la cessa-
zione del loro servizio.

RISOLUZIONE NO. 10

RELAZIONI CON IL CONSIGLIO D'EUROPA

La Conferenza,
Avendo preso nota del desiderio espresso dal Consiglio d'Europa di stabilire delle relazioni

con rAgenzia spaziale europea per proseguire quelle che esistevano con il CERS e con ii
CECLES,

Raccomanda al Consiglio dell'Agenzia spaziale europea di comunicare per informazione
al Consiglio d'Europa il Rapporto annuale dell'Agenzia.
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[DUTCH TEXT - TEXTE NEERLANDAIS]

SLOTAKTE VAN DE CONFERENTIE VAN GEVOLMACHTIGDEN
TOT OPRICHTING VAN EEN EUROPEES RUIMTE-AGENTSCHAP

1. De Europese Ruimteconferentie heeft op haar vergadering van 20 december
1972 besloten dat een nieuwe organisatie, ((het Europees Ruimte-Agentschap>
genaamd, zal worden gevormd uit de Europese Organisatie voor Ruimteonderzoek
(ESRO) en de Europese Organisatie voor de ontwikkeling en de vervaardiging van
dragers voor ruimtevoertuigen (ELDO). Het Comit6 van Plaatsvervangers van de
Europese Ruimteconferentie heeft een Werkgroep <<Europees Ruimte-Agentschap>>
ingesteld, met de opdracht de uitvoering van dit besluit te bestuderen. Op basis van
de besprekingen gehouden in het Comit6 van Plaatsvervangers van de Europese
Ruimteconferentie en in de Werkgroep «(Europees Ruimte-Agentschap>>, heeft het
Secretariaat van de Europese Ruimteconferentie een Ontwerp-Verdrag tot oprichting
van een Europees Ruimte-Agentschap opgesteld.

2. De Europese Ruimteconferentie heeft op haar vergadering van 31 juli 1973
haar besluit van 20 december 1972 bevestigd en haar goedkeuring gehecht aan de
hoofdlijnen die bij de studies zijn gevolgd. Zij heeft op 15 april 1975 een Ontwerp-
Verdrag goedgekeurd.

3. Op uitnodiging van de Franse regering en na overleg met de Voorzitter van
de Europese Ruimteconferentie is te Parijs in bet Ministerie van Buitenlandse Zaken
op 30 mei 1975 bijeengekomen een Conferentie van Gevolmachtigden tot oprichting
van een Europees Ruimte-Agentschap.

4. Waren vertegenwoordigd:
a. De regeringen van de volgende Staten:

- door vertegenwoordigers : het Koninkrijk Belgie, het Koninkrijk Denemarken,
de Bondsrepubliek Duitsland, de Franse Republiek, het Verenigd Koninkrijk
van Groot-Brittannie en Noord-Ierland, de Ierse Republiek, de Italiaanse
Republiek, het Koninkrijk der Nederlanden, het Koninkrijk Noorwegen,
Spanje, het Koninkrijk Zweden en de Zwitserse Bondsstaat;

- door waarnemers: het Australische Gemenebest, en de Oostenrijkse
Republiek.

b. De volgende internationale organisaties: de Raad van Europa, de Europese
Organisatie voor Ruimteonderzoek en de Europese Organisatie voor de ontwik-
keling en de vervaardiging van dragers voor ruimtevoertuigen.

5. De Conferentie heeft haar Bureau als volgt samengesteld:
President: Mijnheer M. d'Ornano (Frankrijk)
Secretaris: Mijnheer R. Gibson, Directeur-generaal van ESRO

en heeft een Commissie voor het onderzoek van de Geloofsbrieven ingesteld,
voorgezeten door Mijnheer P. Creola (Zwitserland), bijgestaan door Mijnheer C.
Ferndndez-Espeso (Spanje) en Mijnheer E. Winther (Denemarken).

De Conferentie heeft het verslag van de Commissie voor het onderzoek van de
Geloofsbrieven aangenomen.

6. De Conferentie heeft een verslag aangehoord van de Voorzitter van de
Europese Ruimteconferentie inzake de maatregelen die zijn getroffen voor de tenuit-
voerlegging van de door de Europese Ruimteconferentie op 20 december 1972 en op
31 juli 1973 genomen besluiten. Zij heeft in het bijzonder kennisgenomen van de
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vorderingen van de programma's in gezamenlijk Europees verband in uitvoering
genomen: het programma voor het ruimtelaboratorium Spacelab, het programma
voor de maritieme satelliet Marots en het programma voor de draagraket Ariane. Zij
heeft tevens kennis genomen van de Resoluties van de ESRO-Raad en de ELDO-
Raad en van de andere reeds genomen of nog te nemen maatregelen betreffende de
overdracht van het vermogen en het personeel aan het Europees Ruimte-Agentschap,
ten einde dit in staat te stellen de werkzaamheden en lopende programma's voort te
zetten.

7. Op basis van de resolutie aangenomen door de Europese Ruimteconferentie
op 15 april 1975 heeft de Conferentie van Gevolmachtigden de tekst van het Verdrag
tot oprichting van een Europees Ruimte-Agentschap aangenomen. Bij dit Verdrag
behoren vijf bijlagen, die een integrerend deel daarvan vormen.

8. Bovendien heeft de Conferentie de tien aangehechte Resoluties aange-
nomen.

9. De Conferentie heeft besloten dat het Verdrag tot oprichting van een
Europees Ruimte-Agentschap zal worden opengesteld voor ondertekening op 30 mei
1975 en tot 31 december 1975 voor ondertekening opengesteld zal blijven.

10. De Conferentie heeft kennisgenomen van het feit dat het Verdrag overeen-
komstig artikel XXI in werking treedt wanneer de volgende Staten, die lid zijn van

ESRO of ELDO, het hebben ondertekend en hun akte van bekrachtiging of aan-
vaarding hebben nedergelegd bij de Franse regering: het Koninkrijk Belgie, het
Koninkrijk Denemarken, de Bondsrepubliek Duitsland, de Franse Republiek, het
Verenigd Koninkrijk van Groot-Brittannie en Noord-lerland, de Italiaanse
Republiek, het Koninkrijk der Nederlanden, Spanje, het Koninkrijk Zweden en de
Zwitserse Bondsstaat.

RESOLUTIE 1

HET <(DE FACTO FUNCTIONEREN VAN HET EUROPEES RUIMTE-AGENTSCHAP

De Conferentie
Beveelt aan dat de vertegenwoordigers van de Lid-Staten bij de ESRO-Raad en de ELDO-

Raad gezamenlijk zitting houden vanaf de datum volgend op die van de ondertekening van de
Slotakte, aldus vooruitlopend op de instelling van de Raad van het Europees Ruimte-
Agentschap,

Beveelt aan, ten einde het Europees Ruimte-Agentschap in staat te stellen defacto te func-
tioneren met ingang van bovengenoemde datum, bij de toepassing van de Verdragen tot
oprichting van ESRO en ELDO zoveel mogelijk rekening te houden met de bepalingen van het
Verdrag tot oprichting van een Europees Ruimte-Agentschap,

Nodigt de Franse regering, als depositaris, uit alle maatregelen te nemen, die nodig zijn om
de eerste vergadering van de Raad van het Europees Ruimte-Agentschap bijeen te roepen bin-
nen een maand na de inwerkingtreding van het Verdrag.
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RESOLUTIE 2

HET OVERNEMEN VAN DE RECHTEN EN VERPLICHTINGEN VAN ELDO

De Conferentie,
Overwegende dat enerzijds volgens het bepaalde in artikel XIX van het Verdrag tot

oprichting van een Europees Ruimte-Agentschap, dit Agentschap alle rechten en
verplichtingen van ESRO en ELDO overneemt en dat anderzijds de thans plaatsvindende liqui-
datie van de ELDO-programma's voortgang vindt,

Beveelt aan dat de ESRO-Raad en de ELDO-Raad die vooruitlopend op de instelling van
de Raad van het Europees Ruimte-Agentschap gezamenlijk bijeenkomen, zo spoedig mogelijk,
in ieder geval voor de inwerkingtreding van het Verdrag tot oprichting van een Europees
Ruimte-Agentschap, een gedetailleerde lijst van de rechten en verplichtingen van ELDO aan
een onderzoek onderwerpen, die van nut zouden kunnen zijn voor de werkzaamheden en pro-
gramma's van het Europese Ruimte-Agentschap en derhalve zouden kunnen worden
overgenomen door ESRO, die haar werkzaamheden voortzet onder de naam <Europees
Ruimte-Agentschap>>, in afwachting van de inwerkingtreding van het Verdrag tot oprichting
van een Europees Ruimte-Agentschap;

Neemt kennis van het feit dat die rechten en verplichtingen van ELDO die niet zijn
opgenomen op bovenbedoelde gedetailleerde lijst, niet door ESRO worden overgenomen en
dat alle daaruit voortvloeiende kosten worden gedragen door die Lid-Staten van het Europees
Ruimte-Agentschap die als Lid-Staten van ELDO deze kosten dragen op het tijdstip dat het
Verdrag tot oprichting van een Europees Ruimte-Agentschap in werking treedt.

RESOLUTIE 3

ONDERGESCHIKTE ORGANEN VAN HET EUROPEES RUIMTE-AGENTSCHAP

De Conferentie
Neemt kennis van het feit dat de Raad van het Europees Ruimte-Agentschap, gezein het

belang van de hem opgedragen taken, op een aantal terreinen door ondergeschikte organen
dient te worden bijgestaan;

Is van mening dat de door deze organen aan de Raad te verlenen medewerking met name
dient plaats te vinden op het gebied van het beheer en van de financidn, in het bijzonder ten
aanzien van de economische en financidle aspecten van de programma's, alsmede op het gebied
van de basiswerkzaamheden, van het wetenschappelij ke programma en van het industrile
beleid;

Verzoekt de Raad de noodzakelijke ondergeschikte organen in te stellen, naast de in het
Verdrag tot oprichting van een Europees Ruimte-Agentschap bedoelde Commissie voor het
Wetenschappelij ke Programma;

Neemt kennis van het feit dat er programmaraden bestaan die bevoegd zijn voor de
lopende niet-verplichte programma's, doch dat het Verdrag de verplichting tot oprichting van
zodanige, raden, wat betreft toekomstige niet-verplichte programma's, niet voorschrijft;

Verzoekt de Raad, alsmede de aan de lopende niet-verplichte programma's deelnemende
Staten, op korte termijn gezamenlijk na te gaan of er wijzigingen wenselijk zijn in de werk-
wijzen voor het houden van toezicht op deze programma's; deze wijzigingen moeten
verenigbaar zijn zowel met de geest van het Verdrag als met de rechten die de deelnemende
Staten krachtens de bestaande Overeenkomsten genieten;

Is van mening dat de Raad passende maatregelen zal moeten treffen voor het toezicht op
toekomstige niet-verplichte programma's, waarbij hij met name rekening dient te houden met
de belangen van de gebruikers.
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RESOLUTIE 4

NIET-VERPLICHTE PROGRAMMA'S VAN HET EUROPEES RUIMTE-AGENTSCHAP

De Conferentie
Neemt met voldoening kennis van de mate waarin de Lid-Staten thans de lopende niet-

verplichte programma's steunen;
Is van mening dat, wil het Europees Ruimte-Agentschap levensvatbaar zijn, er een ruime

mate van deelname aan het geheel van de niet-verplichte programma's moet blijven bestaan;

Neemt kennis van het feit dat het in het voornemen van de Lid-Staten ligt het in december
1971 in de ESRO-Raad bereikte akkoord over de programma's niet opnieuw ter discussie te
stellen;

Beveelt dientengevolge aan dat de Regeringen ervoor zorg dragen dat het Agentschap vol-
doende niet-verplichte programma's in uitvoering neemt om zijn levensvatbaarheid te waar-
borgen, alsmede dat elk van deze programma's wordt gefinancierd door een zo groot mogelijk
aantal Lid-Staten.

RESOLUTIE 5

APPLICATIEPROGRAMMA' S

De Conferentie
Bevestigt haar vaste wil, Europa zijn eigen plaats op de markt van de ruimteapplicaties te

zien innemen door middel van de ontwikkeling van passende systemen;

Is van mening dat de programma's van het Europees Ruimte-Agentschap de ontwikkeling
dienen te vergemakkelijken van operationele systemen die voor de gebruikers aanvaardbaar
zullen zijn en door hen zullen worden geexploiteerd;

Erkent de noodzaak van overleg tussen de gebruikers met het oogmerk tijdig die organen
in te stellen, die voor het bereiken van dit doel noodzakelijk zijn;

Verzoekt het Agentschap te dien einde met de gebruikers in overleg te treden, en wel vanaf
de definitiefase van de produkten die het in ontwikkeling neemt, ten einde zodoende de voor-
waarden te scheppen voor het welslagen van een beleid van de ruimteapplicaties.

RESOLUTIE 6

DRAAGRAKETTEN EN ANDERE RUIMTETRANSPORTSYSTEMEN

De Conferentie,
In herinnering brengend het door de Europese Ruimteconferentie op 20 december [1972]

genomen besluit de Ariane- en Spacelab- programma's in uitvoering te nemen,
In aanmerking nemend de daaruit voortvloeiende door de Lid-Staten ten behoeve van de

ontwikkeling van deze draagraketten en ruimtetransportsystemen gedane aanzienlijke investe-
ringen,

Bevestigt dat de Lid-Staten het onderling eens zijn, de voorkeur te geven ann en het
gebruik te bevorderen van produkten ontwikkeld in het kader van de programma's van de
Europese Organisatie voor Ruimte-onderzoek en van het Europees Ruimte-Agentschap;

Beveelt dientengevolge aan dat het Agentschap overeenkomstig de bepalingen van ar-
tikel VIII van het Verdrag tot oprichting van een Europees Ruimte-Agentschap ernaar dient te
streven zijn missies op te zetten en de technische hoedanigheden van de satellieten en andere
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ruimtesystemen die het ontwikkelt vast te stellen op een zodanige wijze dat van de in Europa
aanwezige draagraketten en andere ruimtetransportsystemen een zo ruim mogelijk gebruik
wordt gemaakt.

RESOLUTIE 7

GEBRUIX VAN HET POTENTIEEL EN VAN DE INSTALLATIES VAN DE LID-STATEN

De Conferentie,

Erkennend de noodzaak, de voorkeur te geven aan het gebruik van het potentieel en van
de installaties ontwikkeld door of toebehorende aan het Europees Ruimte-Agentschap,
alsmede de noodzaak de oprichting van overbodige installaties in Europa te vermijden,

Verzoekt bet Agentschap, wanneer dit daaraan behoefte heeft, gebruik te maken van het
potentieel en van de installaties van de Lid-Staten, mits overwegingen van economische aard
zulks rechtvaardigen;

Aanvaardt het beginsel dat, in de gevallen waarin bij de werkzaamheden of een pro-
gramma van het Agentschap gebruik wordt gemaakt van dit potentieel en van deze installaties,
de daaruit voortvloeiende kosten voor rekening komen van de desbetreffende begroting van het
Agentschap, waarbij over de samenstelling en wijze van berekening van die kosten voor ieder
geval afzonderlijk door de deelnemende Staten in onderlinge overeenstemming wordt beslist;

Verzoekt het Agentschap de daartoe passende maatregelen te nemen.

RESOLUTIE 8

GEBRUIK VAN DE TALEN

De Conferentie,

Overwegende de noodzaak voor de ondertekening van het Verdrag tot Oprichting van een
Europees Ruimte-Agentschap een regeling te treffen voor het toekomstige gebruik van de talen
in dit Agentschap;

Rekening houdend met de wens enerzijds het naar voren brengen van de gezichtspunten
van de Lid-Staten in de bestuurslichamen van het Agentschap te vergemakkelijken en ander-
zijds ten behoeve van het Agentschap praktische regels op te stellen ter waarborging van de
doeltreffendheid van zijn werkzaamheden en het economische gebruik van zijn financitn,

Komt overeen dat de volgende regels in het Agentschap van kracht zullen zijn:

1. Wat betreft de vergaderingen van een orgaan, commissie of werkgroep van het Agent-
schap, kan gebruik worden gemaakt van de Duitse, de Engelse en de Franse taal en zullen de
diensten van tolken voor deze drie talen ter beschikking zijn.

2. Wat de documenten betreft, zijn de volgende bepalingen van toepassing:

a. Officitle documenten van het Agentschap die een codenummer hebben, dat betrekking
heeft op de Raad, een van zijn ondergeschikte organen of een werkgroep worden gepu-
bliceerd in het Duits, het Engels en het Frans;

b. Alle andere documenten van het Agentschap worden in het Engels en het Frans gepu-
bliceerd;

c. Documenten afkomstig van de Lid-Staten van wetenschappelijke, technische, juridische of
administratieve aard dienen bij voorkeur aan bet Agentschap in bet Engels of bet Frans te
worden voorelgegd, doch mogen evenwel aan bet Agentschap in iedere andere taal die een
taal van een Lid-Staat is, worden toegezonden.
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3. Bovendien mag tijdens vergaderingen van de Raad of van een van zijn ondergeschikte
organen, waar zaken die betrekking hebben op het Spacelab-programma worden besproken,
van de Italiaanse taal gebruik worden gemaakt en zullen de diensten van tolken ter beschikking
zijn; officidle documenten van het Agentschap die een codenummer hebben van de Raad of van
een van zijn ondergeschikte organen en die handelen over dit programma worden eveneens in
het Italiaans gepubliceerd.

4. Op verzoek van een delegatie van een Lid-Staat worden voorzieningen getroffen voor
het gebruik van de taal van die Lid-Staat niet zijnde een van de talen vermeld in het eerste lid,
het tweede lid, letter a, en het tweede lid, letter b, tij dens een in het eerste lid bedoelde vergade-
ring of voor de veitaling in die taal van een document bedoeld in het tweede lid, letter a, of in
het tweede lid, letter b, met dien verstande dat zulk een verzoek slechts wordt gedaan met
betrekking tot een vergadering of een document waarbij die Lid-Staat bijzonder belang heeft.

5. Wat de correspondentie betreft, deze wordt door het Agentschap gewoonlijk in het
Engels of het Frans gevoerd. De delegaties dienen aan het Agentschap bij voorkeur in het
Engels of het Frans te schrijven, doch wanneer zij van oordeel zijn dat zulks nodig is, mogen zij
in iedere andere taal die een taal van een Lid-Staat is, schrijven.

Beklemtoont het feit dat het niet in de bedoeling ligt dat de toepassing van bovenge-
noemde regels leidt tot vermeerdering van het aantal vertalingen voor intern gebruik binnen het
Agentschap;

Spreekt nadrukkelijk de wens uit dat de Lid-Staten, zoals in het verleden steeds het geval is
geweest, van deze voorzieningen op een zodanige wijze gebruik maken dat extra kosten en
complicaties van administratieve aard tot een minimum worden beperkt;

Beveelt aan dat de regeling betreffende het gebruik van de talen door de Raad van het
Agentschap aan een onderzoek wordt onderworpen, indien te eniger tijd mocht blijken dat de
delegaties onevenredig veel gebruik maken van de bovenbedoelde voorzieningen.

RESOLUTIE 9

FISCALE BEPALINGEN BETREFFENDE HET PERSONEEL VAN HET EUROPEES RUIMTE-AGENTSCHAP

De Conferentie
Beveelt aan dat het Agentschap, met het oog op de tenuitvoerlegging van artikel XVIII

van bijlage I bij het Verdrag tot oprichting van een Europees Ruimte-Agentschap, aan de
Directeur-Generaal en aan de personeelsleden ieder jaar ten behoeve van de dienst der
belastingen waaronder zij ressorteren, een officidle opgave doet toekomen van het hun aan
salaris betaalde bedrag en dat mutatis mutandis dezelfde regeling wordt toegepast ten aanzien
van aan voormalige Directeuren-Generaal en voormalige personeelsleden betaalde pensioenen
en jaargelden.

RESOLUTIE 10

BETREKKINGEN MET DE RAAD VAN EUROPA

De Conferentie,
Kennis genomen hebbende van de door de Raad van Europa geuite wens betrekkingen met

het Europese Ruimte-Agentschap aan te knopen ter voortzetting van die welke met ESRO en
ELDO zijn onderhouden,

Beveelt aan dat de Raad van het Europees Ruimte-Agentschap het Jaarverslag van het
Agentschap ter informatie aan de Raad van Europa doet toekomen.
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[SWEDISH TEXT - TEXTE SUEDOIS]

SLUTAKT FRAN KONFERENSEN MED BEFULLMAKTIGADE OMBUD
FOR UPPRATTANDE AV ETT EUROPEISKT RYMDORGAN

1. Europeiska rymdkonferensen beslt den 20 december 1972 att en ny organi-
sation, kallad Europeiska rymdorganet, skulle bildas av Organisationen for euro-
peisk rymdforskning (ESRO) och Europeiska organisationen for utveckling och till-
verkning av birraketer for rymdfarkoster (ELDO). Europeiska rymdkonferensens
stallf~retradarkommitt6 tillsatte en arbetsgrupp f6r Europeiska rymdorganet med
uppdrag att underska hur detta beslut skulle genomftras. PA grundval av diskus-
sionerna i Europeiska rymdkonferensens sttillforetriidarkommitt och arbetsgrup-
pen for Europeiska rymdorganet sammanstaillde Europeiska rymdkonferensens
sekretariat ett utkast till konvention angAende upprittande av ett Europeiskt rymd-
organ.

2. Europeiska rymdkonferensen bekraftade den 31 juli 1973 sitt beslut av den
20 december 1972 samt godkainde de allmAnna riktlinjer utefter vilka studierna in-
riktades. Ett konventionsutkast godkandes av Europeiska rymdkonferensens stall-
f~retradarkommitt6 den 15 april 1975.

3. PA inbjudan av Frankrikes regering och efter samrkd med Europeiska
rymdkonferensens ordf~rande hM1ls en konferens med befuilmatktigade ombud f6r
uppriittande av ett Europeiskt rymdorgan den 30 maj 1975 pA utrikesministeriet i
Paris.

4. F61jande var foretradda:
a. regeringarna i f0ljande stater,

- f~retradda av ombud: Konungariket Belgien, Konungariket Danmark, Franska
Republiken, Irland, Italienska Republiken, Konungariket Nederlanderna,
Konungariket Norge, Schweiziska Edsf~rbundet, Spanien, F~renade Konun-
gariket Storbritannien och Nordirland, Konungariket Sverige samt F~rbunds-
republiken Tyskland;

- foretradda av observat6rer: Australiska Statsf6rbundet, samt Osterrikiska
Republiken;

b. EuroparAdet, Organisationen f6r europeisk rymdforskning samt Europeiska or-
ganisationen for utveckling och tillverkning av barraketer for rymdfarkoster.

5. Konferensen utsAg f6ljande presidium:
ordf6rande: Herr M. d'Ornano (Frankrike)
sekreterare: Herr R. Gibson, ESRO:s General direktor

och tillsatte en fullmaktskommitt6 under ordf~randeskap av Herr P. Creola
(Schweiz), bitradd av Herr C. FernAndez-Espeso (Spanien) och Herr E. Winther
(Danemark)

Konferensen antog fullmaktskommitt6ns rapport.
6. Konferensen tog del av en rapport av ordforanden i Europeiska rymdkon-

ferensen rOrande de mAtt och steg som vidtagits for att genomfora Europeiska rymd-
konferensens beslut den 20 december 1972 och den 31 juli 1973. Den uppmiarksam-
made sArskilt framstegen med de program som genomfLrts inom en gemensam euro-
peisk ram: rymdlaboratorieprogrammet SPACELAB, maritima satellitprogrammet
MAROTS och barraketprogrammet ARIANE. Den uppmarksammade ocksA reso-
lutionerna av ESRO:s och ELDO:s rAd och Ovriga mAtt och steg som vidtagits eller
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som skall vidtagas for att overfOra tillgAngar och personal till Europeiska rymd-
organet i syfte att medgiva kontinuitet i pAgbiende verksamheter och program.

7. PA grundval av den resolution som hade antagits den 15 april 1975 av den
Europeiska rymdkonferensen antog konferensen med befullmaktigade ombud tex-
ten till konventionen angAende upprattande av ett Europeiskt rymdorgan. Konven-
tionen inbegriper fem bilagor som utg~r en integrerande del av den.

8. Harut6ver antog konferensen de tio bifogade resolutionerna.
9. Konferensen beslkt att konventionen angiende upprattande av ett Euro-

peiskt rymdorgan skulle 6ppnas f~r undertecknande den 30 maj 1975 och hAllas Open
f6r undertecknande till den 31 december 1975.

10. Konferensen uppmarksammade att konventionen enligt artikel XXI trader
i kraft nar ftljande stater, sor ar medlemmar av ESRO eller ELDO, undertecknat
den och deponerat sina ratifikations- eller godkannandeinstrument hos Frankrikes
regering: Konungariket Belgien, Konungariket Danmark, Franska Republiken,
Italienska Republiken, Konungariket Nederlanderna, Schweiziska Edsforbundet,
Spanien, Forenade Konungariket Storbritannien och Nordirland, Konungariket
Sverige saint Forbundsrepubliken Tyskland.

RESOLUTION Nr 1

RYMDORGANETS DE FACTO-VERKSAMHET

Konferensen
Rekommenderar att foretradare for medlemsstater i ESRO:s och ELDO:s r~d samman-

trader gemensamt frAn och med dagen efter den dag slutakten undertecknats i forvag
fOrverkligande rymdorganets rod,

Rekommenderar, for att gOra det mojligt for rymdorganet att defacto verka fran nyss-
namnda dag, att vid tillmpningen av de konventioner genom vilka ESRO och ELDO upprat-
tats, hansyn tas i storsta mOjliga omfattning till bestammelserna i konventionen ang~ende up-
prattande av ett Europeiskt rymdorgan,

Anmodar Frankrikes regering sAsom depositarieregering att vidtaga alla nodvandiga m~tt
och steg for att kalla samman rymdorganets forsta r~dsmOte inom en mAnad efter konven-
tionens ikrafttradande.

RESOLUTION Nr 2

OVERTAGANDE AV ELDO:s RATTIGHETER OCH FORPLIKTELSER

Konferensen
Som anser, A ena sidan, att enligt artikel XIX i konventionen angaende upprattande av ett

Europeiskt rymdorgan detta skall Overtaga alla ESRO:s och ELDO:s rattigheter och for-
pliktelser samt, A den andra, att pAgAende avveckling av ELDO:s program skall fortsatta,

Rekommenderar ESRO:s och ELDO:s r~d, som sammantrader gemensamt och vilka i
fOrvag frverkligar upprattandet av rymdorganets r~d, att snarast mOjligt och i varje fall fore
ikrafttradandet av konventionen angAende upprattande av ett Europeiskt rymdorgan granska
en detaljerad forteckning Over de ELDO:s rattigheter och f~rpliktelser som kan bli till nytra fOr
rymdorganets verksamhet och program och darf~r skulle kunna Overtagas av ESRO som
bedriver sin verksamhet under namnet Europeiska rymdorganet i avvaktan pA ikraft-
trAdandet av konventionen om upprattande av ett Europeiskt rymdorgan,
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Beaktar att de av ELDO:s rattigheter och forpliktelser som inte tagits med i den ovan
angivna detaijerade forteckningen inte kommer att Overtagas av ESRO och att kostnaderna for
dessa skall bAras av de medlemsstater i rymdorganet som i egenskap av medlemsstater i ELDO
bar dem nar konventionen om upprattande av ett Europeiskt rymdorgan trader i kraft.

RESOLUTION Nr 3

RYMDORGANETS UNDERLYDANDE ORGAN

Konferensen
Beaktar att, med hansyn till betydelsen av de uppgifter som anfbrtrotts rymdorganets rid,

detta bor bitradas av underlydande organ pA ett antal omrAden,
Anser att det bitrade som lamnas r~det av sAdana organ b~r ftrekomma sarskilt inom

omrAdena for administration och finanser, speciellt med hansyn till programmens ekonomiska
och finansiella aspekter, och inom omridena for basverksamhet, det vetenskapliga program-
met samt industripolitik,

Anmodar rAdet att uppratta erforderliga underlydande organ ut~ver den kommitt6 for det
vetenskapliga programmet som omnarmns i konventionen angAende upprattande av ett Euro-
peiskt rymdorgan,

Beaktar att programstyrelser finns for pAgAende fakultativa program men att konven-
tionen inte kraver att sAdana styrelser skapas for framtida fakultativa program,

Anmodar rAdet och de i 1opande program deltagande staterna att vid en snar tidpunkt
tillsammans 6vervaga onskvarda andringar i tillvAgagAngssattet vid ut~vandet av uppsikten
6ver dessa program, vilka andringar skall stamma overens bAde med denna konventions anda
och med de deltagande staternas rattigheter enligt de gallande arrangemangen,

Anser att rAdet mAste vidtaga lampliga Atgarder fcr att utcva uppsikt bver framtida fakul-
tativa program med sarskilt beaktande av avnAmarintressena.

RESOLUTION Nr 4

RYMDORGANETS FAKULTATIVA PROGRAM

Konferensen
Konstaterar med tillfredsstallelse den omfattning i vilken medlemsstaterna for narvarande

stbder pAgAende fakultativa program,
Anser att det kravs ett fortsatt omfattande deltagande i den fakultativa program-

verksamheten i dess helhet om rymdorganet skall vara livsdugligt,
Konstaterar att medlemsstaterna inte avser ifrAgasatta den program6verenskommelse som

traffades i ESRO:s rAd i december 1971,
Rekommenderar f6ljaktligen att regeringarna tillser att rymdorganet genomf6r tillrdckligt

antal fakultativa program f6r att sakerstalla dess livsduglighet, och att varje sAdant program
finansieras av storsta mojliga antal medlemsstater.

Vol. 1297, 1-21524



376 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 1983

RESOLUTION Nr 5

TILkAPNINGSPROGRAM

Konferensen
Bekraftar sin fasta f6resats att s6rja f6r att Europa ik iader sig sin roll pA rymdtillamp-

ningsmarknaden genom att utveckla lampliga system,
Anser att Europeiska rymdorganets program mAste befordra utvecklandet av operativa

system som kan godtagas och drivas av avnAmarna,

Erkanner behovet av konsultationer mellan avnamarna i syfte att i god tid inratta de organ
som krAvs for att uppnA detta mAl,

Anmodar rymdorganet att organisera erforderliga konsultationer med avndmarna redan
frAn definitionsfasen f6r produkter, som det utvecklar, f6r att skapa f~rutsattningar for ett
framgAngsrikt resultat av en rymdtillampningspolitik.

RESOLUTION Nr 6

BXRRAKETER OCH ANDRA RYMDTRANSPORTSYSTEM

Konferensen,
Som erinrar om Europeiska rymdkonferensens beslut den 20 december 1972 att pAb6rja

ARIANE- och SPACELAB-programmen,
Som beaktar de darav foljande betydande investeringar som medlemsstaterna gjort for ut-

vecklandet av dessa barraketer och rymdtransportsystem,
BekrAftar att medlemsstaterna samtycker till att ge foretrade At och frdmja anvandningen

av produkter utvecklade inom ramen for de program som utfors av Organisationen f6r euro-
peisk rymdforskning och rymdorganet,

Rekommenderar ftljaktligen att rymdorganet, i 6verensstammelse med artikel VIII i kon-
ventionen angfende upprattande av ett Europeiskt rymdorgan, skall strava efter att planera
sina projekt och att definiera tekniska karakteristika for de satelliter och andra rymdsystem
som det utvecklar sttst6rsta m~jliga bruk gors av de barraketer och andra rymdtransport-
system som finns i Europa.

RESOLUTION Nr 7

ANVANDNING AV MEDLEMSSTATERS POTENTIAL OCH ANLAGGNINGAR

Konferensen,
Som erkanner behovet att lamna foretrade At anvandningen av den potential och de an-

laggningar som utvecklats av rymdorganet eller vilka tillhtr det liksom behovet att undvika att
uppfora overfl~diga anlaggningar i Europa,

Anmodar rymdorganet att vid behov g~ra bruk av medlemsstaternas potential och anlagg-
ningar, forutsatt att det foreligger ekonomiska skil hArf6r,

Godtager principen att nar en rymdorganets verksamhet eller dess program gor bruk av
sAdan potential eller sidana anlaggningar, kostnaderna harf6r skall bestridas frAn rymd-
organets vederborande budget samt att sammansattningen av och berAkningsmetoden for
dessa kostnader skall 6verenskommas mellan de deltagande staterna fran fall till fall,

Anmodar rymdorganet att vidtaga limpliga Atgdrder.
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RESOLUTION Nr 8

ANVANDANDE AV SPRAK

Konferensen,
Som anser det n6dviindigt att, fore undertecknandet av konventionen om upprattande av

ett Europeiskt rymdorgan, avgra frAgan om den framtida anvandningen av sprAk i rym-
dorganet,

Som tar hansyn till fnskvardheten av att, A ena sidan, underlatta medlemsstaternas
framlAggande av synpunkter i rymdorganets underordnade organ och, A andra sidan, ftrse
rymdorganet med procedurregler som sAkerstiller effektiviteten i dess arbete och en
ekonomisk anvandning av dess tillg~ngar,

Ar 6verens om att ftljande regler skall aga tillampning f6r rymdorganet:
1. I vad avser m~ten med organ, kommitt6 eller arbetsgrupp till rymdorganet fir

engelska, franska eller tyska anvandas; tolkning ombes~rjes till dessa trenne sprik.
2. I vad avser dokument galler f6ljande bestammelser:

a. Rymdorganets officiella dokument f6rsedda med referensnummer som hanf~r sig till rAdet,
nAgot av dess underordnade organ eller en arbetsgrupp utgives pA engelska, franska och
tyska;

b. Alla andra rymdorganets dokument utgives pA engelska och franska;
c. Medlemsstaters dokument av vetenskaplig, teknisk, rattslig eller administrativ art, skall

f~retradesvis tillstallas rymdorganet pA engelska eller franska men fMr tillstallas rym-
dorganet pA varje annat sprAk i medlemsland.

3. Dessutom fAr, i m~ten med rAdet eller med nAgot av dess underordnade organ vid
vilka frAgor med avseende pA Spacelab-programmet diskuteras, italienska anvandas och tolk-
ning ombesbrjas; officiella rymdorgansdokument hanforliga till detta program och med
referensnummer avseende rAdet eller nAgot av dess underordnade organ utges avenledes pA
italienska.

4. PA begaran av en medlemsstats delegation skall anstalter vidtagas for anvandande av
varje annat sprAk i denna medlemsstat som ej avses i stycke 1, 2, a och 2, b i mote som avses i
stycke 1, eller f6r oversattning till detta sprAk av dokument som avses i styckena 2, a och 2, b;
sAdan begaran kan endast avse m6te eller dokument av vilka vederb~rande medlemsstat har
sarskilt intresse.

5. Rymdorganets korrespondens avfattas i regel pA engelska eller franska. Delegationer
skall skriva till rymdorganet foretradesvis pA engelska eller franska, men far, om de sA finner
lampligt, anvanda annat medlemslands sprAk.

Betonar att det ej ar avsett att tillampningen av ovan angivna regler skall leda till en ok-
ning av 6versattningar for rymdorganets interna bruk,

Uttrycker en stark 6nskan att, liksom tidigare, medlemsstater begagnar sig av dessa
mcjligheter pA ett satt sA att extra utgifter och administrativa ftrsvArande omstandigheter
reduceras till ett minimum,

Rekommenderar att de anstalter som vidtagits med avseende pA sprAken skall ses 6ver av
rymdorganets rAd om det vid nAgon tidpunkt synes att delegationer g~r oproportionerligt bruk
av ovannamnda m6jligheter.
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RESOLUTION Nr 9

SKATTEBESTANMELSER TILLAMPLIGA FOR RYMDORGANETS PERSONAL

Konferensen
Rekommenderar att, vid tillampningen av artikel XVIII i bilaga I till konventionen

angiende upprattande av ett Europeiskt rymdorgan, rymdorganet varje Ar f6rser general-
direktbren och personalen med intyg, avsedda f6r dessas skattemyndigheter och utvisande
utbetalda loner, samt att samma ordning tillampas mutatis mutandis fOr pensioner och
livrantor som utbetalas till tidigare generaldirektorer och personal.

RESOLUTION Nr 10

FORBINDELSER MED EUROPARADET

Konferensen
Som har beaktat Europaridets 6nskan att uppratta fOrbindelser med rymdorganet sisom

fortsattning pA dem det har med ESRO och ELDO,
Rekommenderar att rymdorganets rid for kannedom tillstaller Europaridet den Arliga

verksamhetsberAttelsen for rymdorganet.
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Zu URKUND DESSEN haben die Bevollmachtigten diese Schlussakte unter-
zeichnet.

GESCHEHEN zu Paris, am 30. Mai 1975, in deutscher, englischer, franz6sischer,
italienischer, niederlandischer, schwedischer und spanischer Sprache, wobei jeder
Wortlaut gleichermassen verbindlich ist, in einer Urschrift, die im Archiv der
franz6sischen Regierung hinterlegt wird; diese uibermittelt den Unterzeichnerstaaten
dieser Schlussakte und den Staaten, die Vertragsstaaten dieses Obereinkommens
werden, beglaubigte Abschriften.

IN WITNESS WHEREOF, the plenipotentiaries have signed this Final Act.
DONE at Paris on 30 May 1975 in the German, English, Spanish, French, Italian,

Dutch and Swedish languages, all these texts being equally authentic, in a single
original, which shall be deposited in the archives of the Government of France,
which shall transmit certified copies to the States having signed this final act and to
the States that become parties to the Convention.

EN FE DE LO CUAL los plenipotenciarios han firmado la presente Acta final.
HECHO en Paris, el 30 de mayo de 1975, en los idiomas alemdn, espafiol, frances,

holandgs, inglgs, italiano y sueco, haciendo igualmente fe todos estos textos, en un
tinico ejemplar original, que serd depositado en los archivos del Gobierno frances, el
cual expedirA copias certificadas conformes a los Estados signatarios de la presente
acta final asi como a los Estados que lleguen a ser parte en el Convenio.

EN FOI DE QUOI, les pl~nipotentiaires ont sign6 le present Acte final.
FAIT A Paris, le 30 mai 1975, dans les langues allemande, anglaise, espagnole,

franqaise, italienne, n~erlandaise et su6doise, tous ces textes faisant 6galement foi, en
un exemplaire unique qui sera d~pos6 dans les archives du Gouvernement frangais,
lequel en d6livrera des copies certifies conformes aux Etats signataires du pr6sent
acte final ainsi qu'aux Etats qui deviennent parties A la Convention.

IN FEDE DI CHE, i plenipotenziari hanno firmato il presente Atto finale.
FATTO a Parigi, il 30 maggio 1975, nelle lingue tedesca, inglese, spagnola,

francese, italiana, olandese e svedese, questi testi facendo tutti ugualmente fede, in
un unico esemplare originale che verra depositato negli archivi del Governo francese,
il quale ne rilascerA copie certificate conformi agli Stati firmatari del presente atto
finale nonch agli Stati che divengano parti contraenti della Convenzione.

TEN BLUKE WAARVAN de gevolmachtigden deze Slotakte hebben ondertekend.
GEDAAN te Parijs, op 30 mei 1975, in de Duitse, Engelse, Franse, Italiaanse,

Nederlandse, Spaanse en Zweedse taal, zijnde al deze teksten gelijkelijk authentiek,
in 66n enkel exemplaar, dat zal worden nedergelegd in het archief van de Franse
Regering, die daarvan gewaarmerkte afschriften doet toekomen aan de Staten die
dere slotakte ondertekenen, alsmede aan de Staten die zich bij het verdrag
aansluiten.
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TILL BEKRAFTELSE VARAV befullmaktigade underskrivit slutakten.
SOM SKEDDE i Paris den 30 maj 1975 pA tyska, engelska, spanska, franska,

italienska, hollandska och svenska sprAken vilka samtliga har samma vitsord, i ett
enda original som skall deponeras i franska regeringens arkiv och denna skall till-
stalla signatarstaterna till denna slutakt och stater som tilltrAder konventionen
bestyrkta avskrifter harav.

Fur die Bundesrepublik Deutschland
For the Federal Republic of Germany
Por la Rep6blica Federal de Alemania
Pour la R~publique f6d6rale d'Allemagne
Per la Repubblica federale di Germania
Voor de Bondsrepubliek Duitsland
For F6rbundsrepubliken Tyskland

HANS MATTHOFER

Fur das K6nigreich Belgien
For the Kingdom of Belgium
Por el Reino de B6lgica
Pour le Royaume de Belgique
Per il Regno del Belgio
Voor het Koninkrijk Belgie
F6r Konungariket Belgien

DE KERCHOVE DE DENTERGHEM

Ffir das K6nigreich Danemark
For the Kingdom of Denmark
Por el Reino de Dinamarca
Pour le Royaume du Danemark
Per il Regno della Danimarca
Voor het Koninkrijk Denemarken
F6r Konungariket Danmark

PAUL FISCHER

Fir den Spanischen Staat
For Spain
Por Espafia
Pour l'Espagne
Per la Spagna
Voor Spanje
For Spanien

MIGUEL MARiA DE LOJENDIO E IRURE
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Fir die Franz6sische Republik
For the French Republic
Por la Repdiblica Francesa
Pour la R6publique frangaise
Per la Repubblica francese
Voor de Franse Republiek
F6r Franska Republiken

MICHEL D'ORNANO

Fir Irland
For Ireland
Por Irlanda
Pour l'Irlande
Per Irlanda
Voor Ierland
F6r Irland

HUGH Mc CANN

Fir die Italienische Republik
For the Italian Republic
Por la Repiblica Italiana
Pour la R6publique italienne
Per la Repubblica italiana
Voor de Italiaanse Republiek
F6r Italienska Republiken

MARIO PEDINI

Fiir das K6nigreich Norwegen
For the Kingdom of Norway
Por el Reino de Noruega
Pour le Royaume de Norv~ge
Per il Regno di Norvegia
Voor het Koninkrijk Noorwegen
For Konungariket Norge

HAAKON NORD

Fur das K6nigreich der Niederlande
For the Kingdom of the Netherlands
Por el Reino de los Paises Bajos
Pour le Royaume des Pays-Bas
Per il Regno dei Paesi Bassi
Voor het Koninkrijk der Nederlanden
F6r Konungariket Nederlanderna

J. A. DE RANITZ
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Fur das Vereinigte K6nigreich Grossbritannien und Nordirland
For the United Kingdom of Great Britain and Northern Ireland
Por el Reino Unido de Gran Bretafia e Irlanda del Norte
Pour le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord
Per il Regno Unito della Gran Bretagna e Irlanda del Nord
Voor het Verenigd Koninkrijk van Groot-Brittannie en Noord-Ierland
For F6renade Konungariket Storbritannien och Nordirland

BESWICK

Fdr das K6nigreich Schweden
For the Kingdom of Sweden
Por el Reino de Suecia
Pour le Royaume de Suede
Per il Regno di Svezia
Voor het Koninkrijk Zweden
F6r Konungariket Sverige

INGEMAR HAGGLOF

FOr die Schweizerische Eidgenossenschaft
For the Swiss Confederation
Por la Confederaci6n Suiza
Pour la Conf6d6ration suisse
Per la Confederazione Svizzera
Voor de Zwitserse Bondsstaat
F6r Schweiziska Edsf6rbundet

PIERRE DUPONT
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No. 21525

FRANCE
and

BAHRAIN

Agreement on co-operation in youth and sports matters.
Signed at Manama on 3 March 1980

Authentic texts: French and Arabic.

Registered by France on 18 January 1983.

FRANCE
et

BAHREIN

Accord de cooperation dans le domaine de la jeunesse et du
sport. Sign6 i Manama le 3 mars 1980

Textes authentiques : francais et arabe.

Enregistr par la France le 18 janvier 1983.
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ACCORD' DE COOPtRATION DANS LE DOMAINE DE LA JEU-
NESSE ET DU SPORT ENTRE LE GOUVERNEMENT DE LA
R1ePUBLIQUE FRAN( AISE ET LE GOUVERNEMENT DE L'tTAT
DE BAHREIN

Le gouvernement de la Rdpublique franqaise et le gouvernement de l'Emirat du
Bahrein, convaincus que la coop6ration dans le domaine de la jeunesse et du sport
contribuera au renforcement de la coopdration entre la France et le Bahrein et A l'ap-
profondissement de la comprdhension mutuelle entre les deux pays, sont convenus de
ce qui suit :

Article 1. Les deux parties encouragent le d6veloppement des changes entre
institutions, organisations et associations comptentes dans l'un et l'autre pays dans
le domaine de la jeunesse et du sport.

Article 2. Les deux parties favorisent des 6changes d'6quipes sportives,
d'athl~tes, d'entraineurs et de spdcialistes du sport ainsi que des 6changes de docu-
mentation 6crite et audiovisuelle.

Article 3. Les deux parties favorisent la coop6ration dans le domaine de la
m6decine du sport, les dchanges d'exp6riences et d'informations relatifs aux 6quipe-
ments et au mat6riel sportifs.

Article 4. Les deux parties encouragent les 6changes de cadres de jeunesse et
favorisent la coop6ration pour leur formation, notamment dans le domaine des
centres de loisirs pour enfants et adolescents.

Article 5. Pour la mise en ceuvre du pr6sent accord, les deux parties cr6ent un
groupe mixte de travail qui se r6unit annuellement, alternativement en France et au
Bahrein, et dtablit un programme d'6change dans le domaine des activit6s sportives.

Article 6. Chacune des parties notifiera 4 l'autre l'accomplissement des pro-
c6dures constitutionnelles requises en ce qui la concerne pour l'entr6e en vigueur du
pr6sent accord, qui prendra effet le jour de la r6ception de la derni~re des deux noti-
fications.

FAIT en double exemplaire, en franqais et en arabe, les deux textes faisant 6gale-
ment foi.

Manama, le 3 mars 1980
[Signi] [Signf]

Pour le Gouvernement franqais Pour le Gouvernement bahreini
Monsieur JEAN FRAN(OIS-PONCET Cheikh MOHAMMED BIN MOBAREK

AL KHALIFA
Ministre des Affaires 6trangbres Ministre des Affaires 6trang~res

1 Entrd en vigueur le 5 mars 1982, date de r6ception de la derni~re des notifications (effectu6es les 14 avril 1980 et
5 mars 1982) par lesquelles les Parties se sont inform6es de I'accomplissement des procedures constitutionnelles, confor-
m~ment a 1'article 6.

Vol. 1297,1-21525
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[ARABIC TEXT - TEXTE ARABE]
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[TRANSLATION - TRADUCTION]

AGREEMENT' ON CO-OPERATION IN YOUTH AND SPORTS MAT-
TERS BETWEEN THE GOVERNMENT OF THE FRENCH REPUB-
LIC AND THE GOVERNMENT OF THE STATE OF BAHRAIN

The Government of the French Republic and the Government of the State of
Bahrain, convinced that co-operation in youth and sports matters will help to
strengthen co-operation between France and Bahrain and to promote mutual under-
standing between the two countries, have agreed as follows:

Article 1. The two Parties shall encourage the development of exchanges be-
tween institutions, organizations and associations concerned with youth and sports
matters in both countries.

Article 2. The two Parties shall encourage exchanges of sports teams, ath-
letes, trainers and sports specialists, as well as exchanges of written and audio-visual
materials.

Article 3. The two Parties shall promote co-operation in sports medicine, as
well as exchanges of experience and information relating to sports equipment and
materials.

Article 4. The two Parties shall encourage exchanges of youth workers and
shall promote co-operation for the training of such workers, particularly in matters
relating to recreation centres for children and adolescents.

Article 5. For the purpose of implementing this Agreement, the two Parties
shall establish a joint Working Group which shall meet each year, alternately in
France and in Bahrain, and draw up a programme of exchanges relating to sports ac-
tivities.

Article 6. Each Party shall notify the other of the completion of the constitu-
tional procedures required in its country for the entry into force of this Agreement,
which shall take effect on the date of receipt of the last such notification.

DONE at Manama on 15 Rabi'II A.H. 1400, corresponding to 3 March A.D.
1980, in duplicate in the French and Arabic languages, both texts being equally
authentic.

For the French Government: For the Bahraini Government:
[Signed] [Signed]

Monsieur JEAN FRANCOIS-PONCET Sheikh MOHAMMED BIN MOBAREK
AL KHALIFA

Minister for Foreign Affairs Minister for Foreign Affairs

1 Came into force on 5 March 1982, the date of receipt of the last of the notifications (effected on 14 April 1980 and
5 March 1982) by which the Parties informed each other of the completion of the constitutional procedures, in accordance
with article 6.
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No. 21526

FRANCE
and

UNITED ARAB EMIRATES

Agreement on co-operation in the field of nuclear energy.
Signed at Abu Dhabi on 6 March 1980

Authentic texts: French and Arabic.

Registered by France on 18 January 1983.

FRANCE
et

EMIRATS ARABES UNIS

Accord de cooperation dans le domaine nucleaire. Signe 'a
Abou Dhabi le 6 mars 1980

Textes authentiques : fran!ais et arabe.

Enregistrd par la France le 18 jan vier 1983.
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ACCORD' DE COOPtRATION DANS LE DOMAINE NUCLtAIRE
ENTRE LE GOUVERNEMENT DE LA RlePUBLIQUE FRANCAISE
ET LE GOUVERNEMENT DE L'ITAT DES tMIRATS ARABES
UNIS

Ddsireuses d'dtablir une collaboration scientifique et industrielle dans le do-
maine de lutilisation de l'dnergie nucl6aire A des fins exclusivement pacifiques et non
explosives,

Consid6rant l'int6ret port6 par l'Etat des Emirats arabes unis aux possibilit6s
d'utiliser l'nergie nucldaire pour la production d'dlectricitd et le dessalement de reau,

Consid~rant l'intdret d'une association et d'une cooperation entre la France et
l'Etat des Emirats arabes unis dans ces deux domaines,

Les deux parties sont convenues des dispositions suivantes:

Article Ier. A la demande de l'Etat des Emirats arabes unis, la France ap-
portera l'assistance technique n6cessaire A l'laboration du plan de ddveloppement
dnerg6tique nucl6aire de 'Etat des Emirats arabes unis.

Article 2. Pour l'ex6cution de ce plan, la partie frangaise participera, entre
autres, A la formation de personnel ainsi qu'A l'examen des aspects de s0iretd relatifs
aux r6acteurs et autres installations nucl6aires. A cette fin s'6tablira une coop6ration
scientifique entre les institutions comptentes des deux pays.

Article 3. Les deux parties d6cident de coop~rer pour 6tudier les diverses voies
permettant la fourniture A rEtat des Emirats arabes unis, pour la rdalisation de son
plan de d6veloppement dnerg~tique nuclkaire, des dquipements et installations, ainsi
que des combustibles destin6s A les alimenter.

Article 4. Les deux parties veilleront A ce que leur coop6ration et les accords
particuliers qui en d6couleront soient conformes aux politiques de non-proliferation
des deux pays.

Article 5. Le prdsent accord a une dur6e de validit6 de trois ans qui sera recon-
duite automatiquement, sauf disposition contraitre demandde par l'une des deux par-
ties. La d~nonciation sera effective cent quatre-vingts jours apr~s sa notification.

FAIr A Abou Dhabi, le 6 mars 1980, en deux exemplaires, exemplaires en langues
frangaise et arabe, les deux textes faisant 6galement foi.

Pour le Gouvernement Pour le Gouvernement
de la R~publique frangaise: de 'Etat des Emirats arabes unis

[Signe - Signed] 2  [Sign6 - Signed]

I Entrd en vigueur le 6 mars 1980 par la signature.
2 Sign6 par Giraud - Signed by Giraud.
3 Sign6 par Man El Oteiba - Signed by Man El Oteiba.
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[ARABIC TEXT - TEXTE ARABE]
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FRENCH
REPUBLIC AND THE GOVERNMENT OF THE STATE OF THE
UNITED ARAB EMIRATES ON CO-OPERATION IN THE FIELD
OF NUCLEAR ENERGY

Desirous of establishing scientific and industrial co-operation in the use of
nuclear energy for exclusively peaceful and non-military purposes,

Considering the interest of the State of the United Arab Emirates in the pos-
sibility of using nuclear energy for the production of electricity and the desalination
of sea water,

Considering the advantages of partnership and co-operation between France
and the State of the United Arab Emirates in these two fields,

The two Parties have agreed as follows:

Article 1. At the request of the State of the United Arab Emirates, France
shall provide the technical assistance necessary for the formulation of a plan for the
development of nuclear energy in the State of the United Arab Emirates.

Article 2. For the purposes of the execution of that plan, the French Party
shall participate, inter alia, in the training of personnel and the scrutiny of security
aspects of the reactors and other nuclear facilities. Scientific co-operation shall be
established between the competent institutions of the two countries to that end.

Article 3. The two Parties decide to co-operate in exploring the various ways
in which the State of the United Arab Emirates may, for the implementation of its
plan for the development of nuclear energy, be provided with equipment and
facilities and with the necessary fuel.

Article 4. The two Parties shall ensure that their co-operation and the specific
agreements resulting therefrom shall be in conformity with the non-proliferation
policies of the two countries.

Article 5. This Agreement shall have a term of validity of three years, which
shall be automatically renewed unless otherwise requested by one of the two Parties.
Denunciation shall take effect 180 days following notification.

DONE at Abu Dhabi on 6 March 1980, in duplicate, in the French and Arabic
languages, both texts being equally authentic.

For the Government For the Government of the State
of the French Republic: of the United Arab Emirates:

[GIRAUD] [MAN EL OTEIBA]

Came into force on 6 March 1980 by signature.

Vol. 1297,1-21526





ANNEX A

Ratifications, accessions, prorogations, etc.,

concerning treaties and international agreements

registered

with the Secretariat of the United Nations

ANNEXE A

Ratifications, adhesions, prorogations, etc.,

concernant des traites et accords internationaux

enregistres

au Secretariat de 'Organisation des Nations Unies



396 United Nations - Treaty Series * Nations Unies - Recueil des Trait~s 1983

ANNEX A - ANNEXE A

No. 2116. AGREEMENT BETWEEN THE GOVERNMENT OF THE UNITED KING-
DOM OF GREAT BRITAIN AND NORTHERN IRELAND AND THE GOVERN-
MENT OF THE LEBANESE REPUBLICIFOR AIR SERVICES BETWEEN AND
BEYOND THEIR RESPECTIVE TERRITORIES. SIGNED AT BEIRUT ON 15 AU-
GUST 19511

EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' AMENDING THE ABOVE-MENTIONED AGREE-

MENT, AS AMENDED.' BEIRUT, 8 APR1 1982

Authentic text: English.

Registered by the United Kingdom of Great Britain and Northern Ireland on 11 January 1983.

1

The British Chargd d'affaires a.i. at Beirut to the Minister of Foreign Affairs of the Lebanon

BRITISH EMBASSY

BEIRUT

8 April 1982

Your Excellency,
I have the honour to refer to the Agreement between the Government of the United King-

dom of Great Britain and Northern Ireland and the Government of the Lebanese Republic for
air services between and beyond their respective territories signed in Beirut on 15 August 1951,1
as amended by the Exchanges of Notes of 24 June 1953,1 10 December 1953,1 8 June 1959,1
27 October 1962,1 6 February 1969,1 and 11 July 1974.8 Following discussions which took place
between our respective aeronautical authorities in London from 3 to 6 November 1981 and the
completion of our constitutional requirement, I have the honour to propose, in accordance
with article 11 of the Agreement, that a new paragraph number (4) should be added to article 3
of the Agreement and which would read as follows:

"(4) The Aeronautical Authorities of the contracting parties shall from time to time
jointly determine the practical application of the principles contained in the foregoing
paragraphs of this article for the operation of the agreed services by the designated air-
lines."
If this proposal is acceptable to the Government of the Lebanese Republic, I have the

honour to propose that this Note and Your Excellency's reply in that sense shall constitute an

I United Nations, Treaty Series, vol. 160, p. 327, and annex A in volumes 175, 186, 351, 457, 686 and 973.

2 Came into force on 8 April 1982, the date of the note in reply, in accordance with the provisions of the said notes.

3 United Nations, Treaty Series, vol. 175, p. 371.
4 Ibid., vol. 186, p. 347.
5 Ibid., vol. 351, p. 406.
6 Ibid., vol. 457, p. 302.
7 Ibid., vol. 686, p. 4 11.
8 Ibid., vol. 973, p. 235.
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agreement between our two Governments in this matter which shall enter into force on the date
of your reply.

Please accept, Excellency, the assurance of my highest consideration.

RICHARD PALMER

II

The Minister for Foreign Affairs of Lebanon to the British Charge d'affaires a. i. at Beirut

Beirut, 8 April 1982

No. 841/9

Mr. Charg6 d'affaires a.i.,
I have the honour to acknowledge receipt of your Note dated today which reads as

follows:

[See note I]

In reply to your Note, I have the honour to inform you that its contents are acceptable to
the Lebanese Government and, following the completion of its constitutional requirements,
that your Note together with this reply shall constitute an agreement between our two Govern-
ments which shall enter into force today.

FOUAD BOUTROS

Vol. 1297, A-2116
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[TRADUCTION - TRANSLATION]

N o 2116. ACCORD ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
,GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LE GOUVERNEMENT DE
LA RIPUBLIQUE LIBANAISE IRELATIF AUX SERVICES AI8RIENS ENTRE
LEURS TERRITOIRES RESPECTIFS ET AU-DELA. SIGNI A BEYROUTH LE
15 AOOT 1951'

ECHANGE DE NOTES CONSTITUANT UN ACCORD' MODIFIANT L'ACcORD SUSMENTIONNt, TEL QUE

MODIFIE'. BEYROUTH, 8 AVRJL 1982

Texte authentique : anglais.

Enregistrg par le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord le 11 janvier 1983.

I

Le Chargd d'affaires par interim du Royaume-Uni -i Beyrouth au
Ministre des affaires 6trang~res du Liban

AMBASSADE DU ROYAUME-UNI

BEYROUTH

Le 8 avril 1982

Monsieur le Ministre,

Me r6f6rant A l'Accord entre le Gouvernement du Royaume-Uni de Grande-Bretagne et
d'Irlande du Nord et le Gouvernement de la R~publique libanaise relatif aux services adriens
entre leurs territoires respectifs et au-delA, sign6 A Beyrouth le 15 aofit 1951', tel qu'il a 6
modifi par les Echanges de notes des 24 juin 19531, 10 d6cembre 1953', 8 juin 19591, 27 octobre
19626, 6 f~vrier 1969' et 11 juillet 19748, et comme suite aux entretiens qui se sont d6roul6s &
Londres, du 3 au 6 novembre 1981, entre nos autorit6s a~ronautiques respectives et A l'accom-
plissement des formalit6s prescrites par notre Constitution, j'ai 'honneur de proposer, confor-
mdment h l'article 11 de l'Accord, d'ajouter A 'article 3 de l'Accord un nouveau paragraphe 4
libell6 comme suit :

4) Les autorit6s a6ronautiques des Parties contractantes d6termineront conjointe-
ment, de temps A autre, l'application pratique des principes 6nonc6s dans les paragraphes
pr~c6dents du present article concernant l'exploitation des services convenus par les en-
treprises d6sign6es.

I Nations Unies, Recueil des Traits, ol. 160, p. 327, 'et annexe A des volumes 175, 186, 351, 457, 686 et 973.

2 Entrd en vigueur le 8 avril 1982, dat-e-not-e fd-Ferponse, conform6ment aux dispositions desdites notes.
3 Nations Unies, Recuei des TraittS, vol. 175, p. 371.
4 Ibid., vol. 186, p. 347.
5 Ibid., vol. 351, p. 413.
6 Ibid., vol. 457, p. 308.
7 Ibid., vol. 686, p. 418.
8 Ibid., vol. 973, p. 239.
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Si cette proposition rencontre l'agr~ment du Gouvernement de la R~publique libanaise,
j'ai l'honneur de proposer que la prdsente note et votre rdponse dans le meme sens constituent
entre nos deux gouvernements un accord qui entrera en vigueur A la date de votre r~ponse.

Veuillez accepter, Monsieur le Ministre, l'assurance de ma tr~s haute consid6ration.

RICHARD PALMER

II

Le Ministre des affaires etrangre du Liban
au Charge d'affaires par interim du Royaume- Uni i Beyrouth

Beyrouth, le 8 avril 1982

N* 841/9

Monsieur le Charg6 d'affaires par int6rim,

J'ai I'honneur d'accuser r6ception de votre note en date de ce jour, qui se lit comme suit

[ Voir note I]

J'ai l'honneur de vous informer que les termes de votre note ont I'agr6ment du Gouverne-
ment libanais, et qu'une fois accomplies les formalit6s prescrites par notre Constitution votre
note et la prdsente r6ponse constitueront entre nos deux gouvernements un accord qui entre en
vigueur ce jour.

FOUAD BouTRos
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No. 4739. CONVENTION ON THE
RECOGNITION AND ENFORCEMENT
OF FOREIGN ARBITRAL AWARDS.
DONE AT NEW YORK ON 10 JUNE
1958'

ACCESSION

Instrument deposited on:

6 January 1983

NEW ZEALAND

(With effect from 6 April 1983.)

With the following declarations:

No 4739. CONVENTION POUR LA
RECONNAISSANCE ET L'EXtCU-
TION DES SENTENCES ARBITRALES
tTRANGERES. FAITE A NEW YORK
LE 10 JUIN 1958'

ADHESION

Instrument ddposg le :

6 janvier 1983

NOUVELLE-ZtLANDE

(Avec effet au 6 avril 1983.)

Avec les declarations suivantes

[TRADUCTION - TRANSLATION]

"In accordance with paragraph 3 of arti-
cle 1 of the Convention, the Government of
New Zealand declares that it will apply the
Convention, on the basis of reciprocity, to
the recognition and enforcement of awards
made only in the territory of another Con-
tracting State."

"Accession to the Convention by the Gov-
ernment of New Zealand shall not extend for
the time being, pursuant to article X of the
Convention, to the Cook Islands and Niue."

Registered ex officio on 6 January 1983.

1 United Nations, Treaty Series, vol. 330, p. 3; for
subsequent actions, see references in Cumulative Indexes
Nos. 4 to 14, as well as annex A in volumes 936, 957, 959,
962, 968, 977, 980, 982, 986, 995, 997, 1006, 1033, 1041,
1088, 1128, 1136, 1145, 1148, 1150, 1183, 1198, 1206,
1208, 1225, 1252, 1265 and 1279.

En application du paragraphe 3 de l'article
premier de la Convention, le Gouvernement
n6o-zdlandais d6clare qu'il appliquera la
Convention sur la base de la r6ciprocit6, A la
reconnaissance et bL l'ex6cution des seules sen-
tences rendues sur le territoire d'un autre Etat
contractant.

L'adh6sion du Gouvernement n6o-
z~landais A la Convention ne s'appliquera pas
pour le moment, conform6ment A l'article X
de la Convention, aux iles Cook et A la Nioud.

Enregistrge d'office le 6janvier 1983.

Nations Unies, Recueildes Traits, vol. 330, p. 3; pour

les faits ultirieurs, voir les rdferences donnes dans les In-
dex cumulatifs no

s 
4 A 14, ainsi que l'annexe A des volumes

936, 957, 959, 962, 968, 977, 980, 982, 986, 995, 997, 1006,
1033, 1041, 1088, 1128, 1136, 1145, 1148, 1150, 1183,
1198, 1206, 1208, 1225, 1252, 1265 et 1279.
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No. 6119. CONVENTION FOR THE ES-
TABLISHMENT OF THE INTERNA-
TIONAL COMPUTATION CENTRE.
SIGNED AT PARIS ON 6 DECEMBER
1951,

ACCEPTANCE of the above-mentioned
Convention as amended2

Instrument deposited with the Director-
General of the United Nations Educational,
Scientific and Cultural Organization on:

22 December 1982

IRAQ

(With effect from 22 December 1982.)

Certified statement was registered by the
United Nations Educational, Scientific and
Cultural Organization on 17 January 1983.

1 United Nations, Treaty Series, vol. 425, p. 61; for
subsequent actions, see references in Cumulative Indexes
Nos. 5 to 7, 10 and 12 to 14, as well as annex A in volumes
940, 957, 1045, 1138, 1217, 1224, 1272, 1276, 1283, 1289
and 1296.

2 Ibid., vol. 1045, p. 367, and volume 1138, p. 434.

N o 6119. CONVENTION INSTITUANT
LE CENTRE INTERNATIONAL DE
CALCUL. SIGNIE A PARIS LE 6 D8-
CEMBRE 1951'

ACCEPTATION de la Convention susmen-
tionn~e telle qu'amendde

2

Instrument d'posj auprs du Directeur
gdnnral de l'Organisation des Nations Unies
pour l'education, la science et la culture le:

22 d~cembre 1982

IRAQ

(Avec effet au 22 d~cembre 1982.)

La d laration certifide a 6t enregistrie par
l'Organisation des Nations Unies pour
l'ducation, la science et la culture le 17jan-
vier 1983.

1 Nations Unies, Recueil des Traites, vol. 425, p. 61;
pour les faits ulterieurs, voir les r~fdrences donn6es dans
les Index cumulatifs nos 5 A 7, 0 et 12 A 14, ainsi que l'an-
nexe A des volumes 940, 957, 1045, 1138, 1217, 1224, 1272,
1276, 1283, 1289 et 1296.

2 Ibid., vol. 1045, p. 358, et vol. 1138, p. 430.
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No. 7401. CONVENTION FOR THE ES-
TABLISHMENT OF A EUROPEAN OR-
GANISATION FOR THE DEVELOP-
MENT AND CONSTRUCTION OF
SPACE VEHICLE LAUNCHERS.
DONE AT LONDON ON 29 MARCH
1962'

TERMINATION (Note by the Secretariat)

The Government of France registered on
18 January 1983 the Convention for the es-
tablishment of a European Space Agency
concluded at Paris on 30 May 1975.2

The said Convention, which came into
force on 30 October 1980, provides, in its arti-
cle XXI (2), for the termination of the above-
mentioned Convention of 29 March 1962.

(18 January 1983)

1 United Nations, Treaty Series, vol. 507, p. 177; and

annex A in volumes 605, 656, 700 and 973'
2 See p. 161 of this volume.

Vol. 1297, A-7401

No 7401. CONVENTION PORTANT
CRtATION D'UNE ORGANISATION
EUROPENNE POUR LA MISE AU
POINT ET LA CONSTRUCTION DE
LANCEURS D'ENGINS SPATIAUX.
FAITE A LONDRES LE 29 MARS 1962 '

ABROGATION (Note du Secrtariat)

Le Gouvernement frangais a enregistr6 le
18 janvier 1983 la Convention portant crea-
tion d'une agence spatiale europ~enne
conclue A Paris le 30 mai 19752.

Ladite Convention, qui est entr6e en
vigueur le 30 octobre 1980, stipule, au para-
graphe 2 de son article XXI, l'abrogation de
la Convention susmentionnde du 29 mars
1962.

(18 janvier 1983)

1 Nations Unies, Recuell des Traites, vol. 507, p. 177, et

annexe A des volumes 605, 656, 700 et 973.
2 Voir p. 161 dupr~sent volume.
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No. 7525. CONVENTION ON CON-
SENT TO MARRIAGE, MINIMUM
AGE FOR MARRIAGE AND REGIS-
TRATION OF MARRIAGES. OPENED
FOR SIGNATURE AT NEW YORK ON
10 DECEMBER 19621

ACCESSION

Instrument deposited on:

18 January 1983

No 7525. CONVENTION SUR LE CON-
SENTEMENT AU MARIAGE, L'AGE
MINIMUM DU MARIAGE ET L'ENRE-
GISTREMENT DES MARIAGES. OU-
VERTE A LA SIGNATURE A NEW
YORK LE 10 DtCEMBRE 1962'

ADHISION

Instrument ddposL le:

18 janvier 1983

GUATEMALA

(With effect from 18 April 1983, subject to
the legal effects that each Party might draw
from the reservation hereafter as to the ap-
plication of the Convention.)

With the following reservation in respect of
article 1 (1):

GUATEMALA

(Avec effet au 18 avril 1983, sauf les cons6-
quences juridiques que chaque Partie jugerait
devoir attacher A la r6serve ci-apr~s en ce qui
concerne l'application de la Convention.)

Avec la reserve suivante A l'6gard du para-
graphe 1 de l'article premier :

[SPANISH TEXT - TEXTE ESPAGNOL]

"En lo que respecta al apartado 1) del articulo I de la Convenci6n, Guatemala declara que
por no exigir su legislaci6n, cuando se trata de stis nacionales, los requisitos relativos a
publicidad del matrimonio y presencia de testigos para ser formalizado, no se considera
obligada a cumplir con los mismos en el caso de que los contrayentes sean guatemaltecos."

[TRANSLATION]

With regard to article 1, paragraph 1, of
the Convention, Guatemala declares that
since its legislation, in respect of its nationals,
does not call for the requirements relating to
publicity of the marriage and the presence of
witnesses for it to be solemnized, it does not
consider itself obliged to comply with those
requirements where the parties are Guate-
malans.

Registered ex officio on 18 January 1983.

1 United Nations, Treaty Series, vol. 521, p. 231; for
subsequent actions see references in Cumulative Indexes
Nos. 7 and 9 to 12, as well as annex A in volumes 943, 951,
973, 982, 986, 1057, 1066 and 1146.

[TRADUCTION]

S'agissant du paragraphe 1 de l'article pre-
mier de la Convention, le Guatemala d6clare
que, sa 16gislation ne pr6voyant pas, pour ses
ressortissants, de dispositions exigeant la pu-
blicit6 du mariage et la pr6sence de t6moins
pour que celui-ci soit valide, il ne se considre
pas li par ces dispositions lorsque les parties
sont guat~malt~ques.

Enregistrde d'office le 18 jan vier 1983.

1 Nations Unies, Recuell des Traitds, vol. 521, p. 231;
pour les faits ultdrieurs, voir les r~f6rences donn6es dans
les Index cumulatifs nOs 7 et 9 h 12, ainsi que l'annexe A des
volumes 943, 951, 973, 982, 986, 1057, 1066 et 1146.

Vol. 1297, A-7525
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No. 7634. CONVENTION FOR THE ES-
TABLISHMENT OF A EUROPEAN
SPACE RESEARCH ORGANISATION.
SIGNED AT PARIS ON 14 JUNE 1962'

TERMINATION (Note by the Secretariat)

The Government of France registered on
18 January 1983 the Convention for the es-
tablishment of a European Space Agency
concluded at Paris on 30 May 1975.2

The said Convention, which came into
force on 30 October 1980, provides, in its arti-
cle XXI (2), for the termination of the above-
mentioned Convention of 14 June 1962.

(18 January 1983)

No. 8644. INTERNATIONAL AGREE-
MENT REGARDING THE MAINTE-
NANCE OF CERTAIN LIGHTS IN THE
RED SEA. DONE AT LONDON ON
20 FEBRUARY 19621

WITHDRAWAL of the reservation relating

to the maximum annual contribution'

Effected on:

3 December 1981

FEDERAL REPUBLIC OF GERMANY

(With effect from 1 April 1981.)

Certified statement was registered by the
United Kingdom of Great Britain and North-
ern Ireland on 11 January 1983.

1 United Nations, Treaty Series, vol. 528, p. 33, and annex
A in volume 537.

2 See p. 161 of this volume.

3 United Nations, Treaty Series, vol. 597, p. 159.
4 Ibid., p. 174.

Vol. 1297, A-7634, 8644

No 7634. CONVENTION PORTANT
CRIATION D'UNE ORGANISATION
EUROPtENNE DE RECHERCHES SPA-
TIALES. SIGNtE k PARIS LE 14 JUIN
1962'

ABROGATION (Note du Secrdtariat)

Le Gouvernement frangais a enregistr6 le
18 janvier 1983 la Convention portant crda-
tion d'une agence spatiale europdenne
conclue i Paris le 30 mai 19752.

Ladite Convention, qui est entr6e en
vigueur le 30 octobre 1980, stipule, au para-
graphe 2 de son article XXI, l'abrogation de
la Convention susmentionnde du 14 juin
1962.

(18 janvier 1983)

N O 8644. CONVENTION INTERNATIO-
NALE CONCERNANT L'ENTRETIEN
DE CERTAINS PHARES DE LA MER
ROUGE. FAITE A LONDRES LE 20 FIE-
VRIER 19621

RETRAIT de la r6serve concernant la contri-

bution annuelle maximale'

Effectud le :

3 d~cembre 1981

RtPUBLIQUE FtDERALE D'ALLEMAGNE

(Avec effet au l er avril 1981.)

La diclaration certifide a Jt6 enregistrge par
le Royaume-Uni de Grande-Bretagne et d'Ir-
lande du Nord le ll jan vier 1983.

1 Nations Unies, Recueildes Traits, vol. 528, p. 33, et an-
nexe A du volume 537.

2 Voir p. 161 du pr6sent volume.
3 Nations Unies, Recueil des Traitds, vol. 597, p. 159.
4 Ibid., p. 174.
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No. 8843. TREATY ON PRINCIPLES
GOVERNING THE ACTIVITIES OF
STATES IN THE EXPLORATION AND
USE OF OUTER SPACE, INCLUDING
THE MOON AND OTHER CELESTIAL
BODIES. OPENED FOR SIGNATURE
AT MOSCOW, LONDON AND WASH-
INGTON ON 27 JANUARY 1967'

RATIFICATION

No 8843. TRAITt SUR LES PRINCIPES
RtEGISSANT LES ACTIVITIS DES
tTATS EN MATIILRE D'EXPLORA-
TION ET D'UTILISATION DE L'ES-
PACE EXTRA-ATMOSPHtRIQUE, Y
COMPRIS LA LUNE ET LES AUTRES
CORPS CtLESTES. OUVERT A LA SI-
GNATURE A MOSCOU, LONDRES ET
WASHINGTON LE 27 JANVIER 1967'

RATIFICATION

Instrument deposited with the Government
of the United Kingdom of Great Britain and
Northern Ireland on:

18 January 1982

Instrument ddposi auprs du Gouverne-
ment du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord le :

18 janvier 1982

INDIA

(With effect from 18 January 1982, pro-
vided that the deposit in London was the
effective deposit for the purposes of article
XIV (4) of the Treaty.)

Certified statement was registered by the
United Kingdom of Great Britain and North-
ern Ireland on 11 January 1983.

INDE

(Avec effet au 18 janvier 1982, dans la
mesure oii le d~p6t A Londres a sorti les effets
pr~vus par le paragraphe 4 de i'article XIV du
Traitd.)

La ddclaration certifi'e a dtd enregistr6e par
le Royaume-Uni de Grande-Bretagne et d'Ir-
lande du Nord le 11 janvier 1983.

I United Nations, Treaty Series, vol. 610, p. 205; for I Nations Unies, Recuei des Traits, vol. 610, p. 205;
subsequent actions, see references in Cumulative Indexes pour les faits ulttrieurs, voir les rtftrences donnes dans
Nos. 9 to 14, as well as annex A in volumes 928, 1038, les Index cumulatifs nOs 9 A 14, ainsi que l'annexe A des
1058, 1126, 1195 and 1254. volumes 928, 1038, 1058, 1126, 1195 et 1254.

Vol. 1297, A-8843
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No. 8940. EUROPEAN AGREEMENT CONCERNING THE INTERNATIONAL CAR-
RIAGE OF DANGEROUS GOODS BY ROAD (ADR). DONE AT GENEVA ON
30 SEPTEMBER 1957'

ENTRY INTO FORCE of amendments to annexes A and B,2 as amended,, of the above-
mentioned Agreement

The amendments were proposed by the Government of Spain and circulated by the
Secretary-General on 31 August 1982. In the absence of the minimum number of objections to
4he amendments required for their rejection, the said amendments came into force on
1 January 1983', in accordance with article 14 (3) of the Agreement.

AMENDMENTS TO THE ADR ADOPTED BY THE GROUP OF EXPERTS

Annex A

General Provisions

2002 (1) "This annex specifies the dangerous goods ... in the clauses concerning the
various Classes, excluded from carriage; of the other goods covered by the
headings of the non-restrictive Classes, those which are mentioned in the
clauses concerning these Classes (marginals 2301, 2401, 2501, 2601 and
2801) or covered by one of the collective headings of these marginals, are to
be accepted for carriage only under the conditions specified in these clauses;
those which are not mentioned or covered by one of the collective headings
are not deemed to be dangerous goods for the purposes of the present
Agreement and are to be accepted for carriage without any special condi-
tions".

Class 2

2201 3°(c) Add: "1,2-butadiene" and the following note 1:
"NOTE 1. Receptacles must be free of oxygen in the gaseous phase,

i.e., the oxygen concentration must not exceed 50 ppm".

2201 4 (c) Add: "Mixtures of 1,3-butadiene and hydrocarbons of 3 (b) having a
vapour pressure at 70'C not exceeding 11 bars and a density at 50*C not
lower than 0.525".

2212 (3) (b) For "substances of 4 (c) and 4 (c t) other than dichloredifluoromethane con-
taining 12 per cent ethylene oxide by weight", read: "ethylene oxide contain-
ing not more than 50 per cent by weight methyl formate [4 (c t)]".

2214 (4) Should read as follows:
"In the case of receptacles containing mixtures P 1 and P2 of 4 (c) or dis-

solved acetylene ... (remainder unchanged)".
2219 (10) Same correction as for marginal 2212 (3) (b).

1 United Nations, Treaty Series, vol. 619, p. 77; for subsequent actions, see references in Cumulative Indexes Nos. 9
and 11 to 14, as well as annex A in volumes 905, 907, 920 to 922, 926, 940, 943, 951, 966, 973, 982, 987, 995, 1003, 1023,
1035, 1074, 1107, 1129, 1141, 1161, 1162, 1237, 1259, 1279 and 1283.

2 Ibid., vol. 731, p. 1.
3 For amendments to annexes A and B, see vol. 774, p. 368; vol. 828, p. 518; vol. 883, p. 174; vol. 907, p. 158;

vol. 921, p. 284; vol. 922, p. 282; vol. 926, p. 114; vol. 951, p. 433; vol. 982, p. 313; vol. 987, p. 435; vol. 1003, p. 249;
vol. 1023, p. 462; vol. 1035, p. 330; vol. 1074, p. 352; vol. 1107, p. 269; vol. 1161, p. 461; vol. 1162, p. 437; vol. 1259,
No. A-8940, and vol. 1279, No. A-8940.

Vol. 1297, A-8940
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2220 (2) Add in the table under 3°(c): "1,2-butadiene, 3 (c), 10, 0.59".
2220 (2) Add to the table under 4 (c):

"Mixtures of 1,3-butadiene and hydrocarbons of 3 (b) ... 4 (c) ... 10
... 0.50".

2220 (3) The minimum test pressure and maximum weight of contents per litre of
capacity for sulphur hexafluoride in marginal 2201 5 (a) should be as fol-
lows:

Maximum weight of contents
Minimum test pressure per litre of capacity

(bar) (kg)

70 1.04
140 1.33
160 1.37

Class 4.1. INCLUSION OF PLASTICS MOULDING MATERIALS IN CLASS 4.1

2401 Add: "12o Plastics moulding materials evolving inflammable vapours".
2412 Add "(4) Substances of 12' shall be packed in leakproof and properly clos-

ing packages".
2414 (1) Add: "Packages containing plastics moulding materials of 120 shall bear the

following marking: 'KEEP AWAY FROM ANY SOURCE OF IGNITION'. This mark-
ing shall be in an official language of the country of departure, and also, if
that language is not English, French or German, in English, French or Ger-
man, unless any agreements concluded between the countries concerned in
the transport operation provide otherwise".

Class 7

Schedule 5
2703 (a) In paragraph 1 beneath the heading "Danger labels on packages ... Subsid-

iary labelling: "amend note (i) to read "for thorium nitrate, solid and uranyl
nitrate, solid - model No. 3 labels are required". Also amend note (ii) to
read "for uranium hexafluoride and uranyl nitrate hexahydrate solution -
model No. 5 labels are required".

(b) In paragraph 12 under "Subsidiary/Additional labelling" amend sub-
paragraph (i) to read "for thorium nitrate, solid and uranyl nitrate, solid -
model No. 3 labels are required". Also amend subparagraph (ii) to read "for
uranium hexafluoride - No. 5 labels are required".

Appendices of annex A

3900 (1) Last sentence, amend to read: ... fixed tanks (tank-vehicles and tank-
(Appendix A.9) trailers) and demountable tanks".
3901 (4) New paragraph:

"In addition to the danger labels prescribed under ADR, danger labels
conforming to the requirements of other modes of transport may be affixed
to packages, containers, tank-containers and batteries of receptacles con-
taining dangerous goods which are transported for part of a journey by
road and which must be labelled in accordance with the provisions of those
requirements".

Annex B

10 121 (1) Sentences two and three of this marginal should be combined by means of
"and", then it should read:

Vol. 1297, A-8940
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10 121 (2)

10 170 (1) (a)
(amendment 2)

"Reinforced plastics tanks may be used only if their use is expressly
authorized in chapter II and the temperature of the substance carried shall
not exceed 50'C at the time of the filling".
To read:

"If the substances carried in a tank-container or battery of receptacles
are such that, under Annex A, one or more danger labels are required to be
affixed to packages containing them, the same label or labels shall be affixed
to both sides of the outside of the tank. If the labels are not visible from the
outside of the vehicle, the same labels shall also be affixed to the side and
rear walls of the vehicle".
Is amended to read:

"From 1 January 1983, drivers of transport units carrying tanks or
tank-containers of a total capacity exceeding 3,000 litres shall be in posses-
sion of a certificate issued by the competent authority or by an organization
recognized by that authority certifying that they have ... "

10 182 (1) Is amended to read:
(amendment 1) "Tank-vehicles, vehicles with demountable tanks or with batteries of

receptacles and, where so required under provisions of ... "
11 401 The reference in this marginal to marginal 11 402 should be deleted since

11 402 is devoid of any provisions.
21 500 (2) Add to the list:

41 111 (5)

41 118

"Ethylene oxide with nitrogen ... 2A and 4".
Add the following new paragraph:

"Plastics moulding materials of 12' may be carried in bulk in open but
sheeted vehicles with adequate ventilation".
Add:

"Plastics moulding materials of 120 may also be packed without inter-
nal packaging in small containers of the closed type with complete walls.
Small containers containing plastics moulding materials shall bear the
marking: 'KEEP AWAY FROM ANY SOURCE OF IGNITION'.

"This marking shall be in an official language of the country of depar-
ture, and also, if that language is not English, French or German, in
English, French or German, unless any agreements concluded between the
countries concerned in the transport operation provide otherwise".

Appendices of annex B

211 127 (2)

211 270
(B.la)

211 251 (2) (b)
(B. 1 a)
211 251 (b)
(B. 1 a)

(Ref. R.406)

211 823
(B. 1 c)

Vol. 1297, A-8940

The last sentence should read ".......... in paragraphs (3) to (5) below".
instead of ........... in paragraphs (3) to (6) below.".
"Hydrocarbons of 30 (b) and 4' (b), 1,3-butadiene [3°(c)] and mixtures of
1,3-butadiene and hydrocarbons [4°(c)];"
Add in the table under 3' (c): "1,2-butadiene, 3' (c), 10, 10, 0.59".

Add to the table:
"Mixtures of 1,3-butadiene and hydrocarbons of 3°(b) ... 4°(c) ... 10

... 10 ... 0.50".

The last sentence should refer to marginal 211 521 not 211 520.
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212 190
(B. I b)

212 270
(B.lb)

213 100
(B. I b)
220 000 (2) (b)
(B.2)

250 000
(B.5)
250 000
(B.5)

Section 9: Use of tank-containers approved for maritime transport

Tank-containers which do not fully meet the requirements of this appendix
but which have been approved in accordance with the requirements con-
cerning maritime transport* shall be accepted for carriage preceding or fol-
lowing maritime transport. In addition to the particulars already pre-
scribed, the transport document shall bear the words: "CARRIAGE IN

ACCORDANCE WITH MARGINAL 212 190". Only substances authorized under
marginal 10 121 (1) may be carried in tank-containers.
Group 2 should read as follows:

"Hydrocarbons of 3°(b) and 4°(b), 1,3-butadiene [3°(c)] and mixtures
of 1,3-butadiene and hydrocarbons [4°(c)]";
Delete reference to 211 137.

Is amended to read:
"1. Battery master switch: In the case of vehicles used for the carriage

of inflammable dangerous goods in tanks (fixed or demountable) or in bat-
teries of receptacles, a switch for breaking all the electrical circuits shall be
placed as close to the battery as possible. A direct or remote control system
shall be installed in the driving cab and outside the vehicle. It shall be easily
accessible and distinctively marked. The switch shall be openable while the
engine is running without causing a dangerous surge. The electrical supply
to the tachograph may, however, be provided by a circuit connected direct
to the battery. Except in the case of vehicles used for the carriage of
hydrogen of Class 2 items 10(b) and 7°(b) or carbon disulphide of Class 3
item 10 (a), the battery master switch, the tachograph and their respective
circuits shall be intrinsically safe category Ex ib for Group II B T4 (7.8 per
cent ethylene in air). In the case of hydrogen or carbon disulphide, this
equipment and related circuits shall be intrinsically safe category Ex ib for
Group II C (20 per cent hydrogen in air).**

"2. Storage batteries: If the batteries are situated elsewhere than
under the engine bonnet, they shall be secured in a vented case of metal or
another material of equivalent strength, with insulating inner walls."
In the list of substances, column (a), delete "1,3-butadiene" and replace by
"Butadienes".
Add to the list of substances:

"Mixtures of 1,3-butadiene and hydrocarbons ... 2, 4°(c) ... 239
... 1010".

Authentic texts of amendments: English and French.

Registered ex officio on 1 January 1983.

These requirements are published in the IMDG Code.
See European Standards EN 50 014 and 50 020.

Vol. 1297, A-8940
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N o 8940. ACCORD EUROPI EN RELATIF AU TRANSPORT INTERNATIONAL DES
MARCHANDISES DANGEREUSES PAR ROUTE (ADR). FAIT A GI NEVE LE
30 SEPTEMBRE 1957'

ENTRP-E EN VIGUEUR d'amendements aux annexes A et B2 de 'Accord susmentionn6,
telles qu'amenddes

3

Les amendements ont 6 propos6s par le Gouvernement espagnol et diffuses par le
Secr~taire g~n~ral le 31 aoit 1982. Le nombre des objections aux amendements ne s'dtant pas
6lev6 au minimum requis pour leur rejet, lesdits amendements sont entr~s en vigueur le 1er jan-
vier 1983, conform6ment au paragraphe 3 de 'article 14 de 'Accord.

MODIFICATIONS A L'ADR ADOPT8ES PAR LE GROUPE D'EXPERTS

A nnexe A

Prescriptions gin6rales

2002 (1) <(La pr~sente annexe indique quelles ... dans les clauses relatives aux
diverses classes; parmi les autres marchandises vis~es dans le titre des classes
non limitatives, celles qui sont mentionn~es dans les clauses relatives b ces
classes (marginaux 2301, 2401, 2501, 2601 et 2801) ou vis~es par une des
rubriques collectives de ces marginaux, ne sont admises au transport que
sous les conditions pr~vues dans ces clauses; celles qui ne sont pas men-
tionn~es ou vis~es par une des rubriques collectives ne sont pas consid~r~es
comme des marchandises dangereuses au sens du present Accord et sont ad-
mises au transport sans conditions sp~ciales.>>

Classe 2

2201 30 c) Ajouter : <<le butadikne-J,2>> et le Nota.l suivant:
<<NOTA. 1. Il ne doit pas y avoir d'oxyg~ne dans la phase gazeuse des

recipients, c'est-A-dire que la concentration d'oxyg~ne ne doit pas d~passer
50 ppm."

2201 4 c) Ajouter :
<Les m~langes de butadi~ne-1,3 et d'hydrocarbures du 30 b) ayant A

70 'C une tension de vapeur ne d~passant pas 11 bars et A 50 'C une densit6
non inf~rieure 0,525. >>

2212 (3) b) Remplacer odes matires des 4 c) et ct) autres que le dichlorodifluoro-
methane contenant, en poids, 12 % d'oxyde d'&thyl~ne,)> par : <<l'oxyde
d'thyl~ne contenant au maximum 50076 en poids de formiate de m~thyle
[40 ct),>>.

I Nations Unies, Recueil des Trait~s, vol. 619, p. 77; pour les faits ult~rieurs, voir les references donn6es dans les In-
dex cumulatifs nos 9 et 11 14, ainsi que l'annexe A des volumes 905, 907, 920 922, 926, 940, 943,951,966, 973,982, 987,
995, 1003, 1023, 1035, 1074, 1107, 1129, 1141, 1161, 1162, 1237, 1259, 1279 et 1283.

2 Ibid., vol. 641, p. 1.
3 Pour les amendements aux annexes A et B, voir vol. 774, p. 369; vol. 828, p. 519; vol. 883, p. 162; vol. 907, p. 130;

vol. 921, p. 295; vol. 922, p. 282; vol. 926, p. 104; vol. 951, p. 435; vol. 982, p. 321; vol. 987, p. 430; vol. 1003, p. 97;
vol. 1023, p. 459; vol. 1035, p. 332; vol. 1074, p. 353; vol. 1107, p. 171; vol. 1161, p. 469; vol. 1162, p. 43

7
; vol. 1259,

no A-8940 et vol. 1279, no A-8940.

Vol. 1297, A-8940
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2214 (4) Lire :

oS'il s'agit de r6cipients renfermant des m6langes P1 et P2 du 40 c) ou
de l'actyl~ne dissous ... (reste inchang6). >

2219 (10) Meme correction que pour le marg. 2212 (3) b).
2220 (2) Ajouter dans le tableau sous 3' c) :butadi~ne-l,2, 30 c), 10, 0,59>>.
2220 (2) Ajouter dans le tableau sous 4' c):

<Mlanges de butadi~ne-1,3 et d'hydrocarbures du 30 b) ... 40 c) ...
10 ... 0,50.>>

2220 (3) Les indications sur la pression minimale d'6preuve et sur le poids maximal
du contenu par litre de capacit6, pour l'hexafluorure de soufre du 50 a) du
marginal 2201, doivent se lire comme suit

Poids maximal du contenu
Pression minimale d'dpreuve par litre de capacitd

(bar) (kg)

70 1,04
140 1,33
160 1,37

Classe 4.1. INSERTION DES MATIERES PLASTIQUES DE MOULAGE
DANS LA CLASSE 4.1

2401 Ajouter :
< 12° Les matibres plastiques de moulage d6gageant des vapeurs

inflammables. >>
2412 (4) Ajouter :

o Les mati~res du 120 seront emball~es dans des emballages 6tanches et
fermant bien. >

2414 (1) Ajouter :
oLes emballages contenant des matires plastiques de moulage du 120

porteront l'inscription suivante: ((TENIR A L' CART D'UNE SOURCE D' INFLAM-

MATION >. Cette inscription sera r6dig~e dans une langue officielle du pays de
d6part et, en outre, si cette langue n'est pas I'anglais, le franqais ou 'alle-
mand, en anglais, en franiais ou en allemand, A moins que les accords, s'il
en existe, conclus entre les pays int6ress6s au transport n'en disposent autre-
ment. >>

Classe 7
Fiche 5

2703 a) Au paragraphe 1, dans la rubrique <<Etiquettes de danger sur les colis ...
Etiquettes suppl6mentaireso, modifier comme suit les notes i et ii :
oi) Pour le nitrate de thorium solide et le nitrate d'uranyle solide - 6ti-

quettes module no 3.
ii) Pour 'hexafluorure d'uranium et le nitrate d'uranyle hexahydrat6 en

solution - 6tiquettes no 5.>

b) Au paragraphe 12, apr~s oEtiquettes suppl~mentaires>>, modifier comme
suit le libell des alin~as i et ii :
(i) Pour le nitrate de thorium solide et le nitrate d'uranyle solide - 6ti-

quette no 3.
ii) Pour l'hexafluorure d'uranium - 6tiquette no 5.>>

Vol. 1297, A-8940
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Appendices de I'A nnexe A

3900 (1)
(Appendice A.9)
3901(4)

A nnexe B

10 121 (1)

10 121 (2)

10 170 (1) a)
(Amendement 2)

10 182 (1)
(Amendement 1)

11401

21 500 (2)

41 111 (3)
(Nouveau)

41 118

A la fin, ajouter <<... et les citernes d6montables>.

[Nouveau paragraphel
((Outre les dtiquettes de danger prescrites dans I'ADR, des 6tiquettes de

danger conformes aux prescriptions d'autres modes de transport peuvent
8tre appos~es sur les colis, conteneurs, conteneurs-citernes et batteries de
r6cipients renfermant des marchandises dangereuses lorsque le transport
emprunte la route sur une partie du trajet, et dont l'6tiquetage doit r6pondre
aux dispositions desdites prescriptions.>>

Les deuxi~me et troisi~me phrases de ce paragraphe devraient Etre com-
binges en une seule phrase et re relides par <<et>>, A savoir :

o Les citernes en mati~res plastiques renforcdes ne peuvent etre utilisdes
que si elles sont express6ment autoris6es au chapitre II, et la temp6rature de
la mati~re transport~e, au moment du remplissage, ne doit pas d6passer
50C>>.
Est modifi6 comme suit:

<<Lorsque les mati~res transport~es dans un conteneur-citerne ou une
batterie de r6cipients sont telles qu'il y a lieu, aux termes de l'annexe A, d'ap-
poser une ou plusieurs 6tiquettes de danger sur les colis renfermant ces
mati~res, la ou les mmes 6tiquettes doivent etre appos6es sur chaque c6t6
ext6rieur de la citerne. Si les tiquettes ne sont pas visibles de l'ext6rieur du
v6hicule, les m~mes 6tiquettes seront appos6es en outre sur les parois
latdrales et l'arri~re du v~hicule. >
Est modifid comme suit :

<<A partir du ler janvier 1983, les conducteurs d'unit6s de transport
transportant des citernes ou des conteneurs-citernes ayant une capacitd
totale sup6rieure A 3 000 1 doivent d6tenir un certificat d6livrd ... >
Est modifid comme suit:

I <Les v~hicules-citernes, les v6hicules porteurs de citernes d6montables
ou de batteries de r6cipients et, lorsque les dispositions du ... >
I1 y a lieu de supprimer, dans ce marginal, la mention du marginal 11 402,
car ce dernier ne contient aucune disposition.
Completer la liste par :

<<Oxyde d'thylbne avec de l'azote ... 2A + 4.>
Ajouter :

<Les mati~res plastiques de moulage du 12' peuvent 8tre transport6es
en vrac, en v6hicules ouverts mais bach6s et avec une aeration suffisante. >
Compl6ter ce marg. comme suit :

<(Les mati~res plastiques de moulage du 120 peuvent aussi tre
renferm6es sans emballage int~rieur dans de petits conteneurs du type form6
A parois pleines. Les petits conteneurs contenant des mati&es plastiques de
moulage porteront l'inscription: <(TENIR A L'ECART D'UNE SOURCE D'INFLAM-

MATION>. Cette inscription sera rddig6e dans une langue officielle du pays de
ddpart et, en outre, si cette langue n'est pas l'anglais, le franais ou I'alle-
mand, en anglais, en frangais ou en allemand, A moins que les accords, s'il
en existe, conclus entre les pays int~ressds au transport n'en disposent autre-
ment. >>

Vol. 1297, A-8940
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Appendices de I'annexe B

211 127(2)

211 270
[B. la)]

211 251 (2) b)
[B. 1 a)]
211 251 b)
[B. 1 a)]

211 823
[B. 1 a)]

212 190
[B. 1 b)]

212 270
[B. 1 b)

213 100
[B.I c)]
220 000 (2) b)
(B. 2)

* Ces prescriptions sont publides dans le Code IMDG.
Voir les normes europdennes EN 50 014 et 50 020.

Vol. 1297, A-8940

Dans la derni~re phrase, remplacer o... aux paragraphes (3) A (6) ci-apr~s>
par o ... aux paragraphes (3) A (5) ci-aprs>.
Le groupe 2 devrait avoir la teneur suivante

o Hydrocarbures des 3* b) et 40 b), butadi~ne-1,3 [3°c)] et m6langes de
butadi~ne-1,3, et d'hydrocarbures [4°c)];>>

Ajouter dans le tableau sous 30 c) : obutadi~ne-1,2, 30 c), 10, 10, 0,59>>.

Ajouter dans le tableau :
<<Mlanges de butadi~ne-1,3 et d'hydrocarbures du 30 b) ... 4' c) ...

10 ... 10 ... 0,50.
Dans la dernire phrase, remplacer omarginal 211 520>> par «rmarginal
211 521 .

<<Section 9 : Utilisation de conteneurs-citernes agrds
pour les transports maritimes

Les conteneurs citernes qui ne r~pondent pas entirement aux exigences du
present appendice mais qui sont agr6s conform~ment aux prescriptions sur
les transports maritimes* sont admis pour les transports pr~c~dant ou suivant
un parcours maritime. Le document de transport portera, outre les indica-
tions dj j prescrites, la mention: <<TRANSPORT SELON LE MARGINAL 212 190 .
Seules pourront etre transport~es dans les conteneurs-citernes les matires
admises au titre du marginal 10 121 (1).
Le groupe 2 devrait avoir la teneur suivante:

«Hydrocarbures des 30 b) et 40 b), butadi~ne-1,3 [30 c)] et m~langes de
butadi~ne-1,3 et d'hydrocarbures [40 c)];> .
Eliminer la r~f~rence relative A 211 137.

Est modifi6 comme suit :
«1. Coupe-circuit de batteries : Sur les v~hicules utilis~s pour le

transport de marchandises dangereuses inflammables en citernes (fixes ou
d~montables) ou en batteries de recipients, un interrupteur servant A couper
tous les circuits 6lectriques doit etre montd aussi pros que possible de la bat-
terie. Un dispositif de commande directe ou b distance doit etre install dans
la cabine de conduite et A l'ext~rieur du v~hicule. I1 doit etre facilement ac-
cessible et signald distinctement. 11 doit etre possible d'ouvrir l'interrupteur
alors que le moteur est en marche sans qu'il en r~sulte de surtension dange-
reuse. Toutefois, l'alimentation du tachygraphe peut tre assur~e par un cir-
cuit directement reli6 A la batterie. Sauf dans le cas des v~hicules utilis~s
pour le transport de l'hydrog~ne, classe 2, chiffres 10 b) et 70 b), ou du sul-
fure de carbone, classe 3, chiffre 10 a), le coupe-circuit de batterie, le tachy-
graphe et leurs circuits respectifs doivent offrir une s~curit6 intrins~que de la
cat~gorie Ex ib pour le groupe II B T4 (melange de 7,8 % d'6thyl~ne et
d'air). Dans le cas de l'hydrog~ne ou du sulfure de carbone, cet 6quipement
et les circuits connexes doivent offrir une s~curit6 intrins~que de la catdgorie
Ex ib pour le groupe II C (melange de 20 %70 d'hydrog~ne et d'air)**.
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<2. Accumulateurs: Si les accumulateurs sont situ~s ailleurs que sous
le capot moteur, ils doivent etre fixes dans un coffre ventilM en m6tal ou en
un autre matdriau offrant une rdsistance dquivalente, avec parois int~rieures
61ectriquement isolantes.>>

250 000 Remplacer dans la liste des mati~res A la colonne (a) : o Butadi~ne 1,3 >>par
(B. 5) <«Butadifnes>.
250 000 Ajouter dans la liste des matires

M61anges de butadi~ne-l,3 et d'hydrocarbures ... 2, 4' c) ... 239
... 1010.

Textes authentiques des amendements : anglais et fran~ais.

Enregistrde d'office le Jerjanvier 1983.

Vol. 1297, A-8940
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No. 9464. INTERNATIONAL CONVEN-
TION ON THE ELIMINATION OF ALL
FORMS OF RACIAL DISCRIMINA-
TION. OPENED FOR SIGNATURE AT
NEW YORK ON 7 MARCH 1966'

RATIFICATION

Instrument deposited on:

18 January 1983

N o 9464. CONVENTION INTERNATIO-
NALE SUR L'tLIMINATION DE
TOUTES LES FORMES DE DISCRIMI-
NATION RACIALE. OUVERTE A LA
SIGNATURE A NEW YORK LE 7 MARS
1966'

RATIFICATION

Instrument ddposj le:

18 janvier 1983

GUATEMALA

(With effect from 17 February 1983.)

Registered ex officio on 18 January 1983.

United Nations, Treaty Series, vol. 660, p. 195; for
subsequent actions, see references in Cumulative Indexes
Nos. 10 to 14, as well as annex A in volumes 905, 907,917,
937, 940, 941, 943, 949, 950, 959, 973, 974, 978, 982, 988,
993, 995, 1003, 1010, 1017, 1026, 1037, 1038, 1046, 1051,
1057, 1077, 1078, 1088, 1119, 1120, 1136, 1138, 1146,
1151, 1155, 1161, 1205, 1247, 1249, 1256, 1260, 1263,
1271, 1272, 1279, 1286, 1293 and 1295.

GUATEMALA

(Avec effet au 17 fdvrier 1983.)

Enregistrde d'office le 18 janvier 1983.

1 Nations Unies, Recueji des Traits, vol. 660, p. 195;
pour les fails ult~rieurs, voir les r~fdrences donndes dans
les Index cumulatifs nOs 10 iL 14, ainsi que I'annexe A des
volumes 905, 907, 917, 937, 940, 941, 943, 949, 950, 959,
973, 974, 978, 982, 988, 993, 995, 1003, 1010, 1017, 1026,
1037, 1038, 1046, 1051, 1057, 1077, 1078, 1088, 1119,
1120, 1136, 1138, 1146, 1151, 1155, 1161, 1205, 1247,
1249, 1256, 1260, 1263, 1271, 1272, 1279, 1286, 1293 et
1295.

Vol. 1297, A-9464
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No. 10485. TREATY ON THE NON-
PROLIFERATION OF NUCLEAR
WEAPONS. OPENED FOR SIGNATURE
AT LONDON, MOSCOW AND WASH-
INGTON ON 1 JULY 1968'

ACCESSION

Instrument deposited with the Government
of the United Kingdom of Great Britain and
Northern Ireland on:

No 10485. TRAITt SUR LA NON-
PROLIFIRATION DES ARMES NU-
CLtAIRES. OUVERT A LA SIGNA-
TURE A LONDRES, MOSCOU ET
WASHINGTON LE Ier JUILLET 1968'

ADHtSION

Instrument ddposg auprbs du Gouverne-
ment du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord le :

13 January 1982 13 janvier 1982

PAPUA NEW GUINEA

(With effect from 13 January 1982, pro-
vided that the deposit in London was the
effective deposit for the purposes of article IX
(4) of the Treaty.)

Certified statement was registered by the
United Kingdom of Great Britain and North-
ern Ireland on 11 January 1983.

1 United Nations, Treaty Series, vol. 729, p. 161; for

subsequent actions, see references in Cumulative Indexes
Nos. I 1 to 14, as well as annex A in volumes 941, 989,
1018, 1032, 1035, 1038, 1058, 1102, 1126, 1195, 1214, 1254
and 1286.

PAPOUSIE-NOUVELLE-GUINtE

(Avec effet au 13 janvier 1982, dans la
mesure oiI le d~p6t A Londres a sorti les effets
pr6vus par le paragraphe 4 de l'article IX du
Traitd.)

La diclaration certifije a dtd enregistrde par
le Royaume-Uni de Grande-Bretagne et d'Ir-
lande du Nord le 11 jan vier 1983.

Nations Unies, Recueji des Traitds, vol. 729, p. 161;
pour les faits ult6rieurs, voir les r~f~rences donndes dans
les Index cumulatifs nOS 11 A 14, ainsi que l'annexe A des
volumes 941, 989, 1018, 1032, 1035, 1038, 1058, 1102,
1126, 1195, 1214, 1254 et 1286.

Vol. 1297, A - 10485
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No. 11410. PROTOCOL BETWEEN
GUYANA, THE UNITED KINGDOM
OF GREAT BRITAIN AND NORTH-
ERN IRELAND AND VENEZUELA TO
THE AGREEMENT TO RESOLVE THE
CONTROVERSY BETWEEN VENE-
ZUELA AND THE UNITED KINGDOM
OF GREAT BRITAIN AND NORTH-
ERN IRELAND OVER THE FRONTIER
BETWEEN VENEZUELA AND BRIT-
ISH GUIANA SIGNED AT GENEVA
ON 17 FEBRUARY 1966' ("PROTOCOL
OF PORT OF SPAIN"). SIGNED AT
PORT OF SPAIN ON 18 JUNE 19702

TERMINATION

Notification given to the Governments of
the United Kingdom of Great Britain and
Northern Ireland and Guyana on:

11 December 1981

VENEZUELA

(With effect from 18 June 1982.)

Certified statement was registered by the
United Kingdom of Great Britain and North-
ern Ireland on 11 January 1983.

1 United Nations, Treaty Series, vol. 561, p. 321.
2 Ibid., vol. 801, p. 183.

N o 11410. PROTOCOLE ENTRE LA
GUYANE, LE ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE
DU NORD ET LE VENEZUELA A L'AC-
CORD TENDANT A RItGLER LE
DIFFtREND ENTRE LE VENEZUELA
ET LE ROYAUME-UNI DE GRANDE-
BRETAGNE ET D'IRLANDE DU NORD
RELATIF A LA FRONTILRE ENTRE
LE VENEZUELA ET LA GUYANE BRI-
TANNIQUE SIGNP A GENEVE LE
17 FIVRIER 1966' («PROTOCOLE DE
PORT OF SPAIN>). SIGNt A PORT OF
SPAIN LE 18 JUIN 19702

ABROGATION

Notification adresse aux Gouvernements
du Royaume-Uni de Grande-Bretagne et d'Ir-
lande du Nord et du Guyana le:

11 d6cembre 1981

VENEZUELA

(Avec effet au 18 juin 1982.)

La ddclaration certifie a etj enregistrde par
le Royaume-Uni de Grande-Bretagne et d'Ir-
lande du Nord le 11 janvier 1983.

1 Nations Unies, Recueil des Traits, vol. 561, p. 321.
2 Ibid., vol. 801, p. 183.

Vol. 1297, A-11410
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No. 12325. CONVENTION FOR THE
SUPPRESSION OF UNLAWFUL SEI-
ZURE OF AIRCRAFT. SIGNED AT
THE HAGUE ON 16 DECEMBER 1970'

OBJECTION to the declaration made by the
Government of the United Arab Emirates
upon accession2

Effected on :

5 January 1982

ISRAEL

"The instrument deposited by the Govern-
ment of the United Arab Emirates contains a
statement of a political character in respect to
Israel. In the view of the Government of the
State of Israel, this Convention is not the
proper place for making such political pro-
nouncements, which are, moreover, in
flagrant contradiction to the principles, ob-
jects and purposes of the Convention. This
statement by the Government of the United
Arab Emirates cannot, in any way, affect
whatever obligations are binding upon the
United Arab Emirates under general interna-
tional law or under particular conventions.
The Government of the State of Israel will, in
so far as concerns the substance of the matter,
adopt towards the Government of the United
Arab Emirates an attitude of complete reci-
procity."

Certified statement was registered by the
United Kingdom of Great Britain and North-
ern Ireland on 11 January 1983.

1 United Nations, Treaty Series, vol. 860, p. 105, and

annex A in volumes 920, 928, 941, 958, 972, 977, 1018,
1038, 1058, 1126, 1144, 1146, 1195, 1214, 1259 and 1286.

2 Ibid., vol. 1259, No. A-12325.

N o 12325. CONVENTION POUR LA R-
PRESSION DE LA CAPTURE ILLICITE
D'AtRONEFS. SIGNE A LA HAYE LE
16 DI CEMBRE 1970'

OBJECTION A la ddclaration formule par le
Gouvernement des Emirats arabes unis
lors de I'adhsion

2

Effectude le:

5 janvier 1982

ISRAEL

[TRADUCTION - TRANSLATION]

L'instrument ddpos6 par le Gouvernement
des Emirats arabes unis contient une ddclara-
tion de caract~re politique au sujet d'Israel.
De l'avis du Gouvernement de l'Etat d'Isra~l,
la prdsente Convention ne se prate pas A des
ddclarations politiques de cette nature, ddcla-
rations qui sont, de surcroit, en contradiction
flagrante avec les principes, l'objet et les buts
de la Convention. Cette declaration du Gou-
vernement des Emirats arabes unis ne saurait
aucunement affecter les obligations qui in-
combent aux Emirats arabes unis en vertu du
droit international gdndral ou de telles ou
telles conventions. En ce qui concerne le fond
de la question, le Gouvernement de 'Etat
d'Israel adoptera, A l'6gard du Gouvernement
des Emirats arabes unis, une attitude d'enti~re
rdciprocit6.

La diclaration certifide a jtj enregistrie par
le Royaume-Uni de Grande-Bretagne et d'Ir-
lande du Nord le 11 jan vier 1983.

1 Nations Unies, Recueil des Traitds, vol. 860, p. 105, et
annexe A des volumes 920, 928, 941, 958, 972, 977, 1018,
1038, 1058, 1126, 1144, 1146, 1195, 1214, 1259 et 1286.

2 Ibid., vol. 1259, no A-12325.

Vol. 1297, A-12325



1983 United Nations - Treaty Series e Nations Unies - Recueil des Trait~s 419

No. 13561. INTERNATIONAL CONVENTION ON THE SIMPLIFICATION AND
HARMONIZATION OF CUSTOMS PROCEDURES. CONCLUDED AT KYOTO ON
18 MAY 1973'

ACCEPTANCES of annexes A.2, 2 B.1 3 and E.14 to the above-mentioned Convention

Notifications received by the Secretary-General of the Customs Co-operation Council on:

16 November 1982

JAPAN

(With effect from 16 February 1983.)

With the following reservations:

In respect of annex A.2:

Standard 5

Under Japanese legislation any person who intends to take goods into temporary store is re-
quired to lodge a separate notification made in the form prescribed by the Customs authorities.

In respect of annex B.1:

Recommended practice 24

Under Japanese legislation the declarant is not allowed to lodge a goods declaration for
home use before the goods are taken into temporary store or the like.

Recommended practice 25

There is no provision of this kind in Japanese legislation.

Standard 44

Under Japanese legislation this kind of treatment is not allowed.

Recommended practice 51
Under Japanese legislation deferred payment of import duties and taxes is not allowed.

Recommended practice 52

Same as above.

Recommended practice 53

Same as above.

Standard 54

Same as above.

1 United Nations, Treaty Series, vol. 950, p. 269, and annex A in volumes 958, 981, 987, 989, 1019, 1023, 1025, 1029,

1031, 1041, 1043, 1049, 1055, 1057, 1059, 1066, 1078, 1081, 1088, 1094, 1102, 1122, 1128, 1130, 1135, 1137, 1146, 1151,
1153, 1156, 1157, 1162, 1166, 1172, 1181, 1197, 1198, 1212, 1215, 1224, 1225, 1235, 1237, 1247, 1253, 1256, 1257, 1262,
1271, 1276, 1279, 1283, 1291, 1293 and 1295.

2 Ibid., vol. 1059, p. 423.
3 Ibid., vol. 1049, p. 334.
4 Ibid., vol. 1057, p. 367.

Vol. 1297, A-13561
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Recommended practice 55

Same as above.

NOTE: With respect to this annex, reference should also be made to the following points for the
sake of information.

As regards note 1 to standard 36, under Japanese legislation goods declared for home use
may not be examined at a Customs office other than that at which the goods declaration was
lodged.

With regard to note 2 to standard 50, deferred payment of import duties and taxes is not
allowed under Japanese legislation.

In respect of annex E. 1:

Recommended practice 26

Under Japanese legislation Customs seals and identification marks affixed by foreign
Customs authorities are not accepted for the purposes of the domestic Customs transit opera-
tion. In addition, foreign Customs seals and fastenings are not afforded the same legal protec-
tion as national seals and fastenings.

Recommended practice 29
Under Japanese legislation, where the goods do not arrive at the destination of Customs

transit within a prescribed period of time, import duties and taxes are, as a general rule, imme-
diately collected.

Certified statements were registered by the Secretary-General of the Customs Co-
operation Council, acting on behalf of the Parties, on 3 January 1983.

Vol. 1297, A-13561
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No 13561. CONVENTION INTERNATIONALE POUR LA SIMPLIFICATION ET
L'HARMONISATION DES R8GIMES DOUANIERS. CONCLUE A KYOTO LE
18 MAI 1973'

ACCEPTATIONS des annexes A.22 , B. 1 et E. 1' A la Convention susmentionn6e

Notifications repues par le Secrdtaire gdndral du Conseil de coopdration douani~re le:

16 novembre 1982

JAPON

(Avec effet au 16 fWvrier 1983.)

Avec les r6serves suivantes

A l'gard de l'annexe A.2

Norme 5

Aux termes de la r6glementation japonaise, quiconque a rintention de placer des
marchandises en dep6t temporaire est tenu de d6poser un avis distinct pr6sent6 dans les formes
prescrites par les autorit6s douani~res.

A 1'Ngard de l'annexe B. 1:

Pratique recommandde 24

Aux termes de la r6glementation japonaise, le d~clarant n'est pas autoris6 A d6poser une
d6claration de marchandises pour mise A la consommation avant que les marchandises ne
soient plac6es, par exemple, en d~p6t temporaire.

Pratique recommandde 25

La r~glementation japonaise ne comporte aucune disposition de cette nature.

Norme 44

La r~glementation japonaise n'autorise pas ce genre de pratique.

Pratique recommandde 51
La r6glementation japonaise n'autorise pas le paiement diffr6 des droits et taxes A l'impor-

tation.

Pratique recommandde 52

Idem.

Pratique recommandde 53
Idem.

Norme 54

Idem.

I Nations Unies, Recuei des Traitds, vol. 950, p. 269, et annexe A des volumes 958, 981, 987, 989, 1019, 1023, 1025,
1029, 1031, 1041, 1043, 1049, 1055, 1057, 1059, 1066, 1078, 1081, 1088, 1094, 1102, 1122, 1128, 1130, 1135, 1137, 1146,
1151, 1153, 1156, 1157, 1162, 1166, 1172, 1181, 1197, 1198, 1212, 1215, 1224, 1225, 1235, 1237, 1247, 1253, 1256, 1257,
1262, 1271, 1276, 1279, 1283, 1291, 1293 et 1295.

2 Ibid., vol. 1059, p. 434.
3 Ibid., vol. 1049, p. 335.
4 Ibid., vol. 1057, p. 385.

Vol. 1297, A-13561
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Pratique recommand~de 55

Idem.

N.B. : En ce qui concerne cette annexe, il convient de mentionner les points suivants pour
information.

Pour ce qui est de la note 1 de la norme 36, la r~glementation japonaise ne permet pas que
les marchandises d~clar~es pour mise la consommation soient v~rifides dans un bureau de
douane autre que celui ofi la declaration de marchandises a W d~pos~e.

En ce qui concerne la note 2 de la norme 50, la r~glementation japonaise n'autorise pas le
paiement diff& des droits et taxes A l'importation.

A l'gard de l'annexe E. 1

Pratique recommand'e 26
Aux termes de la r~glementation japonaise, les scellements douaniers et les marques

d'identification appos~s par les autorit:s douani~res ktrang~res ne sont pas accept~s aux fins des
operations de transit douanier en territoire japonais. En outre, les scellements douaniers
6trangers ne b~n~ficient pas de la m~me protection juridique que les scellements nationaux.

Pratique recommandie 29
Aux termes de la r~glementation japonaise, lorsque les marchandises ne parviennent pas

au lieu de destination du transit douanier dans un dMlai prescrit, les droits et taxes A l'importa-
tion sont en r~gle g~n~rale recouvr~s imm~diatement.

Les dclarations certif6es ont dtd enregistres par le Secrdtaire gindral du Conseil de
coopdration douanire, agissant au noma des Parties, le 3 janvier 1983.

Vol. 1297, A-13561
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No. 13597. AGREEMENT BETWEEN THE GOVERNMENT OF DENMARK AND THE
GOVERNMENT OF THE PEOPLE'S REPUBLIC OF BANGLADESH ON TECHNI-
CAL ASSISTANCE IN THE FIELD OF FOOD TECHNOLOGY TRAINING. SIGNED
AT DACCA ON 9 JULY 1974'

EXCHANGE OF LETTERS CONSTITUTING AN AGREEMENT
2 

EXTENDING AND AMENDING THE ABOVE-

MENTIONED AGREEMENT, AS AMENDED AND EXTENDED.
3 

DACCA, 10 AUGUST AND 11 SEP-

TEMBER 1982

Authentic text: English.

Registered by Denmark on 4 January 1983.

10th August 1982

104.Bang.4/13

Dear Mr. Muhiuddin,

With reference to article VI of the Agreement on Danish technical assistance in the field of
food technology training of July 9, 1974,' - D.O.ERD-VIII(3)DK-FT/75v - I have the
honour to propose that the Agreement shall remain in force until 31-12-83.

Further, I have the honour to propose that article II, para (a) of the extended Agreement
should read as follows:

- To arrange and pay for the services of one expert in food technology disciplines for
48 months.

If the foregoing provisions are acceptable to the Government of Bangladesh, I have the
honour to suggest that this letter and your reply to it constitute an agreement between our
Governments.

Please accept, Sir, the assurances of my highest consideration.

For the Government
of Denmark:

FINN NIELSEN

Chargd d'affaires a.i.

Mr. M. Muhiuddin
Section Chief
E.R.D.
Ministry of Finance
Sher-e-Bangla Nagar
Dacca

1 United Nations, Treaty Series, vol. 952, p. 91, and annex A in volumes 1159 and 1236.
2 Came into force on II September 1982 by the exchange of thesaid letters.
3

"United Nations, Treaty Series, vol. 1159, p. 446, and vol. 1236, No. A-13597.

Vol. 1297, A- 13597
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II

PLANNING

MINISTRY OF FINANCE

External Resources Division

SHER-E-BANGLA NAGAR

DACCA

From: M.M. Abdul Matin
Deputy Secretary

Date: September 11, 1982

D.-O. No. ERD-VIII(3)DK-FT/75

Sir,

I have the honour to acknowledge receipt of your letter of 10th August 1982, which reads
as follows:

[See letter I]

I have the honour to inform you that our Government is in agreement with the foregoing.
Please accept, Sir, the assurance of my highest consideration.
Yours faithfully,

[Signed]

M. M. ABDUL MATIN

Mr. Jens Ege
Charg6 d'affaires a.i.
Royal Danish Embassy
Dacca

Vol. 1297, A- 13597
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[TRADUCTION - TRANSLATION]

No 13597. ACCORD ENTRE LE GOUVERNEMENT DU DANEMARK ET LE GOU-
VERNEMENT DE LA RtPUBLIQUE POPULAIRE DU BANGLADESH RELATIF
A UNE ASSISTANCE TECHNIQUE EN MATItRE DE FORMATION AUX TECH-
NIQUES ALIMENTAIRES. SIGNt A DACCA LE 9 JUILLET 1974'

ECHANGE DE LETTRES CONSTITUANT UN ACCORD
2 

PROROGEANT ET MODIFIANT L'ACCORD SUSMEN-

TIONNt, TEL QUE MODIFIE ET PROROGV
3

. DACCA, 10 AOUT ET 11 SEPTEMBRE 1982

Texte authentique : anglais.

Enregistr6 par le Danemark le 4 jan vier 1983.

Le 10 aoft 1982

104.Bang.4/13

Monsieur,
Me r~f6rant A 'article VI de I'Accord relatif A 'assistance technique danoise en mati~re de

formation aux techniques alimentaires en date du 9 juillet 1974' - D.O.ERD-VIII(3)DK-FT/
75v - j'ai I'honneur de proposer que 'Accord demeure en vigueur jusqu'au 31 d~cembre 1983.

Je tiens en outre A proposer que l'alin~a a de l'article II de l'Accord prorog6 soit remplac6
par le texte suivant :

- Pr6voir et r~mun~rer les services d'un expert en techniques alimentaires pour une
pdriode de 48 moins.

Si les dispositions qui pr6c6dent rencontrent 'agr6ment du Gouvernement du Bangladesh,
je propose que la pr6sente lettre et votre rdponse marquant cette acceptation constituent un
accord entre nos deux gouvernements.

Veuillez agr6er, Monsieur, I'assurance de ma tr6s haute consid6ration.

Pour le Gouvernement danois:
Le Charg6 d'affaires par int6rim,

FINN NIELSEN

Monsieur M. Muhiuddin
Chef de section
Division des ressources ext~rieures
Minist~re des finances
Sher-e-Bangla Nagar
Dacca

I Nations Unies, Recuedl des Trails, vol. 952, p. 91, et annexe A des volumes 1159 et 1236.
2 Entr6 en vigueur le II septembre 1982 par l'change desdites lettres.
3 Nations Unies, Recueides Traits, vol. 1159, p. 448, et vol. 1236, No A-13597.

Vol. 1297, A- 13597
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II

PLAN

MINISTERE DES FINANCES

Division des ressources ext~rieures

SHER-E-BANGLA NAGAR

DACCA

De: M. M. Abdul Matin
Secr~taire adjoint

Date: le 11 septembre 1982

D-0. No. ERD-VIII(3)DK-FT/75

Monsieur le Charg6 d'affaires,

J'ai l'honneur d'accuser reception de votre lettre du 10 aofit 1982, dont le texte suit

[Voir lettre I]

Je tiens t porter A votre connaissance que les propositions qui prcedent ont l'agr~ment de
mon Gouvernement.

Veuillez agr~er, etc.

[Signe]

M. M. ABDUL MATIN

Monsieur Jens Ege
Charg6 d'affaires par int6rim
Ambassade du Royaume du Danemark
Dacca

Vol. 1297, A-13597
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No. 13810. CONVENTION ON INTER-
NATIONAL LIABILITY FOR DAMAGE
CAUSED BY SPACE OBJECTS.
OPENED FOR SIGNATURE AT LON-
DON, MOSCOW AND WASHINGTON
ON 29 MARCH 1972'

ACCESSION

Instrument deposited with the Government
of the United Kingdom of Great Britain and
Northern Ireland on:

No 13810. CONVENTION SUR LA
RESPONSABILITI INTERNATIO-
NALE POUR LES DOMMAGES
CAUSIS PAR DES OBJETS SPA-
TIAUX. OUVERTE A LA SIGNATURE
A LONDRES, MOSCOU ET WASHING-
TON LE 29 MARS 1972'

ADHtSION

Instrument d6posd aupr~s du Gouverne-
ment du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord le :

5 February 1982 5 f6vrier 1982

GABON

(With effect from 5 February 1982, provided
that the deposit in London was the effective
deposit for the purposes of article XXIV (4)
of the Convention.)

Certified statement was registered by the
United Kingdom of Great Britain and North-
ern Ireland on 11 January 1983.

1 United Nations, Treaty Series, vol. 961, p. 187, and
annex A in volumes 977, 989, 995, 1018, 1035, 1038, 1039,
1058, 1090, 1123, 1126, 1144, 1195, 1214 and 1255.

GABON

(Avec effet au 5 f6vrier 1982, dans la
mesure oil le d6p6t A Londres a sorti les effets
pr6vus par le paragraphe 4 de 'article XXIV
de la Convention.)

La dIclaration certif!je a jtd enregistrie par
le Royaume-Uni de Grande-Bretagne et d'Ir-
lande du Nord le 11 janvier 1983.

1 Nations Unies, Recuei des Traites, vol. 961, p. 187, et
annexe A des volumes 977, 989, 995, 1018, 1035, 1038,
1039, 1058, 1090, 1123, 1126, 1144, 1195, 1214 et 1255.

Vol. 1297, A-13810



428 United Nations - Treaty Series * Nations Unies - Recuell des Traitis

No. 14118. CONVENTION FOR THE
SUPPRESSION OF UNLAWFUL ACTS
AGAINST THE SAFETY OF CIVIL AVI-
ATION. CONCLUDED AT MONT-
REAL ON 23 SEPTEMBER 1971'

OBJECTION relating to the declaration
made upon accession by the United Arab
Emirates2

Effected on:

5 January 1982

ISRAEL

[For the text, see p. 418 of this volume,
under No. A -12325.]

Certified statement was registered by the
United Kingdom of Great Britain and North-
ern Ireland on 11 January 1983.

No 14118. CONVENTION POUR LA RI-
PRESSION D'ACTES ILLICITES DI-
RIGIS CONTRE LA SICURITI DE
L'AVIATION CIVILE. CONCLUE A
MONTR18AL LE 23 SEPTEMBRE 1971'

OBJECTION relative A la d6claration for-
mule par les Emirats arabes unis lors de
l'adh6sion'

Effectude le:

5 janvier 1982

ISRAtL

[Pour le texte, voir p. 418 du prsent
volume, sous le no A-12325.1

La d6claration certifde a etJ enregistrie par
le Royaume-Uni de Grande-Bretagne et d'Ir-
lande du Nord le 11 jan vier 1983.

I United Nations, Treaty Series, vol. 974, p. 177, and I Nations Unies, Recueildes Trait6s, vol. 974, p. 177, et
annex A in volumes 1018, 1038, 1039, 1058, 1107, 1126, annexe A des volumes 1018, 1038, 1039, 1058, 1107, 1126,
1144, 1195, 1214, 1217 (corrigendum to volume 974), 1259 1144, 1195, 1214, 1217 (rectificatif au volume 974), 1259 et
and 1286. 1286.

2 Ibid., vol. 1259, No. A-14118. 2 Ibid., vol. 1259, no A-14118.

Vol. 1297, A-14118
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No. 14583. CONVENTION ON WET-
LANDS OF INTERNATIONAL IM-
PORTANCE ESPECIALLY AS WATER-
FOWL HABITAT. CONCLUDED AT
RAMSAR, IRAN, ON 2 FEBRUARY
1971'

ACCESSION

Instrument deposited with the Director-
General of the United Nations Educational,
Scientific and Cultural Organization on:

No 14583. CONVENTION RELATIVE
AUX ZONES HUMIDES D'IMPOR-
TANCE INTERNATIONALE PARTI-
CULILREMENT COMME HABITATS
DE LA SAUVAGINE. CONCLUE A
RAMSAR (IRAN) LE 2 F1VRIER 1971'

ADHtSION

Instrument dposJ auprbs du Directeur
gdniral de I'Organisation des Nations Unies
pour l'iducation, la science et la culture le :

16 d6cembre 1982

AUSTRIA

(With effect from 16 April 1983.)

Certified statement was registered by the
United Nations Educational, Scientific and
Cultural Organization on 17 January 1983.

United Nations, Treaty Series, vol. 996, p. 245, and
annex A in volumes 1000, 1021, 1025, 1026, 1033, 1039,
1050, 1057, 1063, 1102, 1136, 1194, 1197, 1207, 1212,

1248, 1256, 1276 and 1294.

AUTRICHE

(Avec effet au 16 avril 1983.)

La ddclaration certfide a 6td enregistrde par
l'Organisation des Nations Unies pour
l'dducation, la science et la culture le 17jan-
vier 1983.

1 Nations Unies, Recuei des Traitds vol. 996, p. 245, et
annexe A des volumes 1000, 1021, 1025, 1026, 1033, 1039,
1050, 1057, 1063, 1102, 1136, 1194, 1197, 1207, 1212,
1248, 1256, 1276 et 1294.

Vol. 1297, A-14583

16 December 1982
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No. 15034. INTERNATIONAL COFFEE
AGREEMENT, 1976. CONCLUDED AT
LONDON ON 3 DECEMBER 1975'

ACCESSION to the above-mentioned Agree-
ment, as extended by the International
Coffee Council by Resolution No. 318 of
25 September 1981

Instrument deposited on:

5 January 1983

AUSTRALIA

(With a declaration to the effect that
Australia undertakes to fulfill all its previous
obligations under the Agreement with retro-
active effect from 1 October 1982.)

Registered ex officio on 5 January 1983.

1 United Nations, Treaty Series, vol. 1024, p. 3, and an-
nex A in volumes 1025, 1028 to 1031, 1033, 1035, 1036,
1039, 1043, 1046, 1050 to 1052, 1055, 1092, 1102, 1103,
1106, 1129, 1130, 1138, 1140 to 1146, 1201, 1211, 1236,
1240, 1248, 1249, 1261, 1263 and 1291.

Vol. 1297, A-15034

No 15034. ACCORD INTERNATIONAL
DE 1976 SUR LE CAFt. CONCLU A
LONDRES LE 3 DtCEMBRE 1975'

ADHtSION A l'Accord susmentionnt, tel
que prorogd par le Conseil international du
caf6 par sa r6solution n° 318 du 25 septem-
bre 1981

Instrument ddposj le:

5 janvier 1983

AUSTRALIE

(Avec une declaration en vertu de laquelle
l'Australie s'engage A assumer toutes ses obli-
gations ant6rieures en vertu de l'Accord avec
effet rtroactif au ler octobre 1982.)

Enregistrde d'office le 5 jan vier 1983.

I Nations Unies, Recuell des Traits, vol. 1024, p. 3, et
annexe A des volumes 1025, 1028 a 1031, 1033, 1035, 1036,
1039, 1043, 1046, 1050 b 1052, 1055, 1092, 1102, 1103,
1106, 1129, 1130, 1138, 1140 4 1146, 1201, 1211, 1236,
1240, 1248, 1249, 1261, 1263 et 1291.
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No. 15147. AGREEMENT FOR JOINT
FINANCING OF NORTH ATLANTIC
OCEAN STATIONS. CONCLUDED AT
GENEVA ON 15 NOVEMBER 1974'

DENUNCIATIONS

N o 15147. ACCORD DE FINANCE-
MENT COLLECTIF DES STATIONS
OCtANIQUES DE L'ATLANTIQUE
NORD. CONCLU A GENPVE LE 15 NO-
VEMBRE 1974'

DENONCIATIONS

Notifications received by the Secretary-
General of the World Meteorological Organi-
zation on:

7 December 1982

Notifications revues par le Secretaire
gdneral de l'Organisation metdorologique
mondiale le :

7 ddcembre 1982

CUBA

(With effect from 31 December 1983.)

17 December 1982

CUBA

(Avec effet au 31 ddcembre 1983.)

17 ddcembre 1982

SWEDEN

(With effect from 31 December 1983.)

Certified statements were registered by the
World Meteorological Organization on
17 January 1983.

1 United Nations, Treaty Series, vol. 1030, p. 3, and an-

nex A in volumes 1051, 1059, 1241, 1254 and 1292.

SUtDE

(Avec effet au 31 ddcembre 1983.)

Les diclarations certifies ont etg enregis-
tries par l'Organisation mgt~orologique
mondiale le 17janvier 1983.

1 Nations Unies, Recued des Traits, vol. 1030, p. 3, et

annexe A des volumes 1051, 1059, 1241, 1254 et 1292.

Vol. 1297,A-15147
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No. 15749. CONVENTION ON THE
PREVENTION OF MARINE POLLU-
TION BY DUMPING OF WASTES AND
OTHER MATTER. OPENED FOR SIG-
NATURE AT LONDON, MEXICO CITY,
MOSCOW AND WASHINGTON ON
29 DECEMBER 1972'

RATIFICATION and ACCESSION (a)

Instruments deposited with the Govern-
ment of the United Kingdom of Great Britain
and Northern Ireland on:

5 February 1982 a

GABON

(With effect from 7 March 1982, provided
that the deposit in London was the effective
deposit for the purpose of article XIX (2) of
the Convention.)

17 February 1982

IRELAND

(With effect from 19 March 1982, provided
that the deposit in London was the effective
deposit for the purposes of article XIX (2) of
the Convention.)

Certified statements were registered by the
United Kingdom of Great Britain and North-
ern Ireland on 11 January 1983.

1 United Nations, Treaty Series, vol. 1046, p. 120, and
annex A in volumes 1090, 1098, 1102, 1126, 1128, 1140,
1144, 1148, 1195, 1214, 1247, 1263 and 1276.

N o 15749. CONVENTION SUR LA PRE-
VENTION DE LA POLLUTION DES
MERS RtSULTANT DE L'IMMERSION
DE DtCHETS. OUVERTE A LA SI-
GNATURE A LONDRES, MEXICO,
MOSCOU ET WASHINGTON LE 29 D-
CEMBRE 1972'

RATIFICATION et ADHESION (a)

Instruments deposds aupr~s du Gouverne-
ment du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord le:

5 f~vrier 1982 a

GABON

(Avec effet au 7 mars 1982, dans la mesure
o6 le d~p6t A Londres a sorti les effets prdvus
par le paragraphe 2 de l'article XIX de la
Convention.)

17 fdvrier 1982

IRLANDE

(Avec effet au 19 mars 1982, dans la mesure
ou le d~p6t h Londres a sorti les effets pr~vus
par le paragraphe 2 de r'article XIX de la
Convention.)

Les declarations certifides ont dtd enregis-
trees par le Royaume-Uni de Grande-
Bretagne et d'Irlande du Nord le 11 janvier
1983.

1 Nations Unies, Recueides Traitds, vol. 1046, p. 121,

et annexe A des volumes 1090, 1098, 1102, 1126, 1128,
1140, 1144, 1195, 1214, 1247, 1263 et 1276.

Vol. 1297. A-15749
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No. 16200. INTERNATIONAL SUGAR
AGREEMENT, 1977. CONCLUDED AT
GENEVA ON 7 OCTOBER 19771

EXTENSION of the above-mentioned Agree-
ment

By decisions No. 13 of 20 November 1981
and No. 14 of 21 May 1982, adopted at its
thirteenth and fourteenth sessions respectively,
the International Sugar Council, acting pur-
suant to article 83 (1), decided to extend the
above-mentioned Agreement until 31 Decem-
ber 1984. All Parties to the International
Sugar Agreement, 1977 are considered as
having accepted the said extension, with the
exception of Singapore, which had notified
on 31 December 1982 its withdrawal from the
Agreement, in accordance with article 83 (2).

Registered ex officio on 1 January 1983.

1 United Nations, Treaty Series, vol. 1064, p. 219, and
annex A in volumes 1066, 1072, 1077 to 1080, 1088 to 1090,
1092, 1093, 1095, 1098, 1102, 1103, 1112, 1119, 1120,
1122, 1126, 1132, 1154, 1155, 1157, 1160, 1162, 1163,
1166, 1194, 1199, 1201, 1211, 1249, 1258 and 1296.

N o 16200. ACCORD INTERNATIONAL
DE 1977 SUR LE SUCRE. CONCLU A
GENVE LE 7 OCTOBRE 1977

PROROGATION de l'Accord susmentionn6

Par les d6cisions no 13 du 20 novembre
1981 et no 14 du 21 mai 1982, adopt6es A sa
treizi~me et quatorzi~me session respective-
ment, le Conseil international du sucre, agis-
sant conform6ment au paragraphe I de l'ar-
ticle 83, a d6cid6 de proroger l'Accord
susmentionn6 jusqu'au 31 d6cembre 1984.
Toutes les Parties a l'Accord international de
1977 sur le sucre sont consid6r6es avoir ac-
cept6 ladite prorogation, h 'exception de
Singapour qui avait notifi6 le 31 d~cembre
1982 son retrait de 'Accord, conform~ment
au paragraphe 2 de l'article 83.

Enregistrie d'office le ler janvier 1983.

1 Nations Unies, Recueil des Traitds, vol. 1064, p. 219,

et annexe A des volumes 1066, 1072, 1077 a. 1080, 1088 A.
1090, 1092, 1093, 1095, 1098, 1102, 1103, 1112, 1119,
1120, 1122, 1126, 1132, 1154, 1155, 1157, 1160, 1162,
1163, 1166, 1194, 1199, 1201, 1211, 1249, 1258 et 1296.

Vol. 1297, A- 16200
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No. 19540. EXCHANGE OF NOTES
CONSTITUTING AN AGREEMENT
BETWEEN THE GOVERNMENT OF
THE UNITED KINGDOM OF GREAT
BRITAIN AND NORTHERN IRELAND
AND THE GOVERNMENT OF THE RE-
PUBLIC OF TURKEY CONCERNING A
LOAN BY THE GOVERNMENT OF
THE UNITED KINGDOM TO THE
GOVERNMENT OF TURKEY.
ANKARA, 29 MAY 19801

AMENDMENT

Pursuant to an exchange of notes dated at
Ankara on 19 January 1982, it was agreed to
substitute "31 March 1982" for "31 December
1981" in paragraph 7.

Certified statement was registered by the
United Kingdom of Great Britain and North-
ern Ireland on 11 January 1983.

1 United Nations, Treaty Series, vol. 1212, No. 1-19540.

No 19540. ICHANGE DE NOTES
CONSTITUANT UN ACCORD ENTRE
LE GOUVERNEMENT DU ROYAUME-
UNI DE GRANDE-BRETAGNE ET
D'IRLANDE DU NORD ET LE GOU-
VERNEMENT DE LA RItPUBLIQUE
TURQUE RELATIF A L'OCTROI D'UN
PRPT DU GOUVERNEMENT DU
ROYAUME-UNI AU GOUVERNE-
MENT TURC. ANKARA, 29 MAI 1980'

MODIFICATION

Aux termes d'un 6change de notes en date A
Ankara du 19 janvier 1982, il a dt6 convenu de
remplacer <<31 d6cembre 1981 par o 31 mars
1982>) au paragraphe 7.

La d'claration certfide a dt enregistrde par
le Royaume-Uni de Grande-Bretagne et d'Ir-
lande du Nord le 11 janvier 1983.

I Nations Unies, Recueil des Trait's, vol. 1212,

nO 1-19540.

Vol. 1297, A-19540
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No. 19810. FOURTH SUPPLY AGREEMENT BETWEEN THE INTERNATIONAL
ATOMIC ENERGY AGENCY AND THE GOVERNMENTS OF THE UNITED
STATES OF AMERICA AND THE SOCIALIST FEDERAL REPUBLIC OF
YUGOSLAVIA FOR THE TRANSFER OF ENRICHED URANIUM FOR A
RESEARCH REACTOR IN YUGOSLAVIA. SIGNED AT VIENNA ON 16 JANUARY
1980'

LETTER AGREEMENT
2 

AMENDING THE ABOVE-MENTIONED AGREEMENT. SIGNED AT VIENNA ON

14, 15 AND 20 DECEMBER 1982

Authentic text: English.

Registered by the International Atomic Energy Agency on 11 January 1983.

14 December 1982

250-C4.1 I-YUG-1

Sir,
I have the honour to refer to the Fourth Supply Agreement between the International

Atomic Energy Agency and the Governments of the United States of America and the Socialist
Federal Republic of Yugoslavia for the transfer of enriched uranium for a research reactor in
Yugoslavia, signed on 16 January 1980,1 the text of which is set forth in document INFCIRC/
32/Add.4, part I.

Pursuant to the authorization given by the Board of Governors on 9 June 1982 for the
further transfer by the Government of the United States of America to the Government of the
Socialist Federal Republic of Yugoslavia, through the Agency, of approximately 5,098 grams
of uranium with an enrichment of under 20 per cent in the isotope uranium-235, contained in
fuel elements for use in the TRIGA Mark II research reactor at the Jolef Stefan Institute in
Ljubljana, Yugoslavia, I am pleased to propose that article I, paragraph 1, of the Fourth Supply
Agreement be amended to read as follows:

"1. The Agency, pursuant to article IV of the Co-operation Agreement, shall
request the United States to permit the transfer and export to Yugoslavia of the following
materials (hereinafter collectively called the "supplied material"):
(a) Approximately 1,372 grams of uranium enriched to approximately 70 per cent by

weight in the isotope uranium-235; and
(b) Approximately 5,098 grams of uranium enriched to approximately 19.9 per cent by

weight in the isotope uranium-235."
If the proposal set out above is agreeable to your Government, I would further propose

that this letter in triplicate be counter-signed on behalf of your Government as is indicated

I United Nations, Treaty Series, vol. 1227, No. 1-19810, and annex A in volume 1266.
2 Came into force on 20 December 1982 upon signature, in accordance with the provisions of the said letter.

Vol. 1297, A-19810
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below. This letter, as fully signed by all the Parties to the Fourth Supply Agreement, will there-
upon constitute an amendment to that Agreement.

Accept, Sir, the assurances of my highest consideration.

For the International Atomic

Energy Agency:

[Signed]

CARLOS VELEZ OC6N
Deputy Director General

Department of Technical Co-operation

For the Government
of the United States of America:

[Signed]

By: PETER N. BRUSH

Charg6 d'affaires a.i.
Date: December 20, 1982

For the Government of the Socialist
Federal Republic of Yugoslavia:

[Signed]

By: MILORAD P:ESleC
Ambassador

Date: 15.XII. 1982

The Resident Representative of the United States
of America to the IAEA

Vienna

The Resident Representative of the Socialist Federal
Republic of Yugoslavia to the IAEA

Vienna

Vol. 1297. A-19810
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[TRADUCTION' - TRANSLATION
2
]

No 19810. QUATRIP-ME ACCORD DE FOURNITURE ENTRE L'AGENCE INTERNA-
TIONALE DE L'8NERGIE ATOMIQUE, LE GOUVERNEMENT DES tTATS-UNIS
D'AMtRIQUE ET LE GOUVERNEMENT DE LA RtPUBLIQUE FtDtRATIVE SO-
CIALISTE DE YOUGOSLAVIE POUR LA CESSION D'URANIUM ENRICHI
DESTIN8 A UN RACTEUR DE RECHERCHE YOUGOSLAVE. SIGNP_ A VIENNE
LE 16 JANVIER 1980'

LETTRE CONSTITUANT UN ACCORD' MODIFIANT L'AcCORD SUSMENTIONNI. SIGNEE A VIENNE LES

14, 15 ET 20 DtCEMBRE 1982

Texte authentique : anglais.

Enregistrge par l'Agence internationale de l'dnergie atomique le I I jan vier 1983.

I

Le 14 d6cembre 1982

250-C4.li-YUG-I

Monsieur le Repr6sentant permanent,
J'ai 'honneur de me r6f6rer au Quatri~me Accord de fourniture entre l'Agence internatio-

nale de l'6nergie atomique, le Gouvernement des Etats-Unis d'Am~rique et le Gouvernement de
la R6publique f6d~rative socialiste de Yougoslavie pour la cession d'uranium enrichi destin6 A
un rdacteur de recherche yougoslave, conclu le 16 janvier 1980, et dont le texte est reproduit
dans le document INFCIRC/32/Add.4, partie I.

Le Conseil des gouverneurs ayant approuv6 le 9 juin 1982 une nouvelle cession par le Gou-
vernement des Etats-Unis d'Am6rique au Gouvernement de la R6publique f6d~rative socialiste
de Yougoslavie, par l'interm6diaire de l'Agence, d'environ 5 098 grammes d'uranium enrichi L
moins de 20 o en isotope 235 et contenu dans des 6lments combustibles destin6s au r6acteur
de recherche TRIGA Mark II de l'Institut Jo;zef Stefan de Ljubljana, en Yougoslavie, j'ai le
plaisir de proposer que le paragraphe 1 de 'article premier du Quatri~me Accord de fourniture
soit amend6 comme suit :

<< 1. L'Agence, en application de l'article IV de l'Accord de coop6ration, demande
aux Etats-Unis de permettre la cession A la Yougoslavie et l'exportation dans ce pays des
mati~res suivantes (ci-apr~s ddnomm6es <<la mati~re fournie ) :
a) Environ 1 372 grammes d'uranium enrichi A environ 70 %o en poids en isotope 235; et
b) Environ 5 098 grammes d'uranium enrichi A environ 19,9 %70 en poids en isotope 235.
Si cette proposition agree A votre Gouvernement, je proposerais par ailleurs que cette let-

tre, en triple exemplaire, soit contresign6e au nom de votre Gouvernement comme indiqu6 ci-
dessous. Cette lettre, dilment sign6e par toutes les parties au Quatri~me Accord de fourniture,
constituera alors un amendement audit Accord.

I Traduction fournie par I'Agence internationale de l'nergie atomique.
2 Translation supplied by the International Atomic Energy Agency.
3 Nations Unies, Recueil des Traitds, vol. 1227, no 1-19810, et annexe A du volume 1266.
4 Entr6 en vigueur le 20 d6cembre 1982 par la signature, conformkment aux dispositions de ladite lettre.

Vol. 1297, A-19810
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Je vous prie d'agr~er, Monsieur le Repr~sentant permanent, les assurances de ma tr~s
haute consideration.

Pour IAgence intemationale
de l'Nnergie atomique :

CARLOS V8LEZ OCWN

Directeur gdn~ral adjoint
D~partement de la cooperation technique

Pour le Gouvernement Pour le Gouvernement
des Etats-Unis d'Am~rique: de la R~publique f6ddrative

socialiste de Yougoslavie:
Par: PETER N. BRUSH Par: MILORAD PEsIC

Charg6 d'affaires a.i. Ambassadeur
Date: 20 d~cembre 1982 Date : 15 d6cembre 1982

Monsieur le Repr6sentant permanent
des Etats-Unis d'Am~rique aupr~s de rAIEA

Vienne

Monsieur le Reprdsentant permanent de la R6publique f6ddrative
socialiste de Yougoslavie aupris de I'AIEA

Vienne

Vol. 1297, A-19810
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No. 20756. COMMUNITY-COST CON-
CERTATION AGREEMENT ON A
CONCERTED ACTION PROJECT IN
THE FIELD OF TELEINFORMATICS.
CONCLUDED AT BRUSSELS ON
22 JANUARY 1981'

ACCESSION

Instrument deposited with the Secretary-
General of the Council of the European Com-
munities on:

23 July 1981

No 20756. ACCORD DE CONCERTA-
TION COMMUNAUT-COST RELA-
TIF , UNE ACTION CONCERTtE
DANS LE DOMAINE DE LA TtL-
INFORMATIQUE. CONCLU A
BRUXELLES LE 22 JANVIER 1981'

ADHISION

Instrument &posJ auprs du Secritaire
gdniral du Conseil des communautds euro-
p'ennes le :

23 juillet 1981

SPAIN

(With effect from 23 July 1981.)

Certified statement was registered by the
European Economic Community on 11 Janu-
ary 1983.

1 United Nations, Treaty Series, vol. 1263, No. 1-20756.

ESPAGNE

(Avec effet au 23 juillet 1981.)

La d6claration certifi'e a 6td enregistrie par
la Communautj 6conomique europdenne le
11 janvier 1983.

Nations Unies, Recueil des Traits, vol. 1263, no 1-20756.

Vol. 1297, A-20756
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INTERNATIONAL LABOUR ORGANISA TION

No. 8718. CONVENTION (No. 121) CONCERNING BENEFITS IN THE CASE OF EM-
PLOYMENT INJURY. ADOPTED BY THE GENERAL CONFERENCE OF THE IN-
TERNATIONAL LABOUR ORGANISATION AT ITS FORTY-EIGHTH SESSION,
GENEVA, 8 JULY 1964'

ACCEPTANCE of the amendments to schedule I

Instrument registered with the Director-General of the International Labour Office on:

6 December 1982

FINLAND

(With effect from 6 December 1982.)

No. 17426. CONVENTION (No. 143) CONCERNING MIGRATIONS IN ABUSIVE
CONDITIONS AND THE PROMOTION OF EQUALITY OF OPPORTUNITY AND
TREATMENT OF MIGRANT WORKERS. ADOPTED BY THE GENERAL CON-
FERENCE OF THE INTERNATIONAL LABOUR ORGANISATION AT ITS SIX-
TIETH SESSION, GENEVA, 24 JUNE 19752

RATIFICATION

Instrument registered with the Director-General of the International Labour Office on:

28 December 1982

SWEDEN

(With effect from 28 December 1983. With the exclusion of part II.)

I United Nations, Treaty Series, vol. 602, p. 259; for subsequent actions, see references in Cumulative Indexes Nos. 9
to 11, 13 and 14, as well as annex A in volumes 943, 974, 1035, 1090, 1242, 1275 and 1291.

2 Ibid., vol. 1120, p. 323, and annex A, in volumes 1126, 1136, 1196 and 1242.

Vol. 1297, A-8718, 17426
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ORGANISA TION INTERNA TIONALE DU TRA VAIL

N O 8718. CONVENTION (No 121) CONCERNANT LES PRESTATIONS EN CAS
D'ACCIDENTS DU TRAVAIL ET DE MALADIES PROFESSIONNELLES.
ADOPTIE PAR LA CONFtRENCE GtNARALE DE L'ORGANISATION INTER-
NATIONALE DU TRAVAIL A SA QUARANTE-HUITILME SESSION, GENtVE,
8 JUILLET 1964'

ACCEPTATION des amendements au tableau I

Instrument enregistrd auprs du Directeur gdndral du Bureau international du Travail le:

6 d~cembre 1982

FiNLANDE

(Avec effet au 6 dcembre 1982.)

No 17426. CONVENTION (No 143) SUR LES MIGRATIONS DANS DES CONDITIONS
ABUSIVES ET SUR LA PROMOTION DE L'tGALITt DE CHANCES ET DE
TRAITEMENT DES TRAVAILLEURS MIGRANTS. ADOPTtE PAR LA CONF-
RENCE GNIRALE DE L'ORGANISATION INTERNATIONALE DU TRAVAIL A
SA SOIXANTILME SESSION, GENVE, 24 JUIN 19752

RATIFICATION

Instrument enregistrd aupr~s du Directeur gdndral du Bureau international du Travail le:

28 d6cembre 1982

SUtDE

(Avec effet au 28 d6cembre 1983. A 'exclusion de la partie II.)

1 Nations Unies, Recueildes Traitds, vol. 602, p. 259; pour les faits ultdrieurs, voir les r6fdrences donn6es dans les In-

dex cumulatifs no
s 9 11, 13 et 14, ainsi que l'annexe A des volumes 943, 974, 1035, 1090, 1242, 1275 et 1291.

2 Ibid., vol. 1120, p. 323, et annexe A des volumes 1126, 1136, 1196 et 1242.

Vol. 1297, A-8718, 17426
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No. 20691. CONVENTION (No. 152) CONCERNING OCCUPATIONAL SAFETY
AND HEALTH IN DOCK WORK. ADOPTED BY THE GENERAL CONFERENCE
OF THE INTERNATIONAL LABOUR ORGANISATION AT ITS SIXTY-FIFTH
SESSION, GENEVA, 25 JUNE 1979'

RATIFICATION

Instrument registered with the Director-General of the International Labour Office on:

17 December 1982

FEDERAL REPUBLIC OF GERMANY

(With effect from 17 December 1983.)

Certified statements were registered by the International Labour Organisation on 14 Janu-
ary 1983.

United Nations, Treaty Series, vol. 1260, p. 3, and annex A in volumes 1271, 1275, 1284 and 1295.

Vol. 1297, A-20691
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NO 20691. CONVENTION (No 152) CONCERNANT LA SICURITt ET L'HYGIkNE
DU TRAVAIL DANS LES MANUTENTIONS PORTUAIRES. ADOPTtE PAR LA
CONFPRENCE GtN RALE DE L'ORGANISATION INTERNATIONALE DU TRA-
VAIL A SA SOIXANTE-CINQUIPME SESSION, GENtVE, 25 JUIN 1979'

RATIFICATION

Instrument enregistr aupr&s du Directeur gen,4ral du Bureau international du Travail le:

17 d6cembre 1982

RPUBLIQUE FtDtRALE D'ALLEMAGNE

(Avec effet au 17 d~cembre 1983.)

Les ddclarations certifies ont Jtd enregistrdes par l'Organisation internationale du Travail
le 14janvier 1983.

1 Nations Unies, Recueji des Traites, vol. 1260, p. 3, et annexe A des volumes 1271, 1275, 1284 et 1295.

Vol. 1297. A-20691
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UNIVERSAL POSTAL UNION

No. 8844. CONSTITUTION OF THE UNIVERSAL POSTAL UNION. SIGNED AT
VIENNA ON 10 JULY 19641

RATIFICATIONS, ACCESSION (a) and APPROVAL (AA) in respect of the General
Regulations of the Universal Postal Union concluded at Rio de Janeiro on 26 October
1979

Instruments deposited with the Government of Switzerland on:

15 October 1982

SPAIN

(With effect from 15 October 1982.)

5 November 1982

SYRIAN ARAB REPUBLIC

(With effect from 5 November 1982.)

11 November 1982 a

EL SALVADOR

(With effect from 11 November 1982.)

25 November 1982 AA

CHINA

(With effect from 25 November 1982.)

DECLARATION in respect of a declaration made by the German Democratic Republic2 upon
approval of the General Regulations of the Universal Postal Union concluded at Rio de
Janeiro on 26 October 19791

Received by the Government of Switzerland on:

29 September 1982

FRANCE
UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND

UNITED STATES OF AMERICA

1 United Nations, Treaty Series, vol. 611, p. 7; for subsequent actions, see references in Cumulative Indexes Nos. 9

to 14, as well as annex A in volumes 904, 907, 917, 920, 926, 932, 941, 952, 958, 959, 978, 987, 1003 to 1006, 1008, 1018,
1019,1025,1031,1038 to 1040,1046,1052,1057,1060,1066,1078,1080,1088, 1092, 1110, 1127,1135, 1138, 1144, 1147,
1151, 1156, 1158, 1162, 1196, 1207, 1216, 1224, 1238, 1239, 1247, 1254, 1258, 1261, 1271, 1276, 1289 and 1292.

2 Ibid., vol. 1289, No. A-8844.
3 Ibid., vol. 1239, No. A-8844, and annex A in volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 and 1292.

Vol. 1297, A-8844
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UNION POSTALE UNIVERSELLE

No 8844. CONSTITUTION DE L'UNION POSTALE UNIVERSELLE. SIGNtE Ak
VIENNE LE 10 JUILLET 19641

RATIFICATIONS, ADH8SION (a) et APPROBATION (AA) A l'Ngard du R~glement
g~n~ral de l'Union postale universelle conclu A Rio de Janeiro le 26 octobre 1979

Instruments dposs auprs du Gouvernement suisse le:

15 octobre 1982

ESPAGNE

(Avec effet au 15 octobre 1982.)

5 novembre 1982

RIPUBLIQUE ARABE SYRIENNE

(Avec effet au 5 novembre 1982.]

11 novembre 1982 a

EL SALVADOR

(Avec effet au 11 novembre 1982.)

25 novembre 1982 AA

CHINE

(Avec effet au 25 novembre 1982.)

DICLARATION l'Agard d'une d~claration de la R~publique d~mocratique allemande2 lors
de l'approbation du R~glement gen~ral de l'Union postale universelle conclu A Rio de
Janeiro le 26 octobre 19791

Refue par le Gouvernement suisse le:

29 septembre 1982

ETATS-UNIS D'AMtRIQUE
FRANcE
ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NORD

I Nations Unies, Recuei des Traits, vol. 611, p. 7; pour les faits ultirieurs, voir les rdf6rences donn6es dars les Index

cumulatifs nos 9 AL 14, ainsi que l'annexe A des volumes 904, 907, 917, 920, 926, 932, 941, 952, 958, 959, 978, 987, 1003 A
1006,1008, 1018, 1019, 1025,1031, 1038 A 1040, 1046,1052,1057,1060,1066,1078,1080,1088, 1092, 1110, 1127,1135,
2138, 2144, 1147, 1151, 1156, 1158, 1162, 1196, 1207, 1216, 1224, 1238, 1239, 1247, 1254, 1258, 1261, 1271, 1276, 1289et
1292.

2 Ibid., vol. 1289, no A-8844.
3 Ibid., vol. 1238, n° 

A-8844, et annexe A des volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 et 1292.

Vol. 1297, A-8844
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[TRANSLATION - TRADUCTION]

The Governments of France, the United Kingdom of Great Britain and Northern Ireland
and the United States of America wish to reaffirm that States which are not parties to the Qua-
dripartite Agreement of 3 September 19711 are not competent to comment on its provisions in
an authorized manner.

The Governments of France, the United Kingdom and the United States do not consider
necessary and do not intend to respond to any other communications of this nature from States
not parties to the Quadripartite Agreement. Such a lack of response should not be considered
as implying that the position of those Governments on this matter has changed in any manner.

30 September 1982

FEDERAL REPUBLIC OF GERMANY

[TRANSLATION - TRADUCTION]

The Government of the Federal Republic of Germany has the honour to refer to note 245
of 29 September 1982 addressed to the Department by the French Embassy in the name of the
Governments of France, the United Kingdom of Great Britain and Northern Ireland and the
United States of America and to emphasize its agreement with the position taken in that note.

The Government of the Federal Republic of Germany wishes to emphasize that an absence
of a response to other communications of the same nature, should not imply that its position
on the matter has changed in any manner.

United Nations, Treaty Series, vol. 880, p. 115.

Vol. 1297, A-8844
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<(Les Gouvernements de la France, du Royaume-Uni de Grande-Bretagne et d'Irlande du
Nord et des Etats-Unis d'Am~rique souhaitent r~affirmer que les Etats qui ne sont pas parties A
l'Accord quadripartite du 3 septembre 1971' n'ont pas competence pour en commenter les dis-
positions de fagon autorisde.

<<Les Gouvernements de la France, du Royaume-Uni et des Etats-Unis n'estiment pas
n~cessaire et n'ont d'ailleurs pas rintention de rdpondre A d'autres communications de la mEme
nature qui 6maneraient d'Etats non parties h l'Accord quadripartite. Une telle absence de
rdponse ne devrait pas etre considdr6e comme impliquant que la position de ces Gouvernements
en la mati~re aurait chang6 en quoi que ce soit. )

30 septembre 1982

REPUBLIQUE FtDERALE D'ALLEMAGNE

< Le Gouvernement de la R~publique f~drale d'Allemagne a rhonneur de se r~f~rer A la
note n° 245 du 29 septembre 1982 qui a W adresse au D~partement par I'Ambassade de France
au nor des Gouvernements de la France, du Royaume-Uni de Grande-Bretagne et d'Irlande du
Nord et des Etats-Unis d'Am~rique et de souligner que le Gouvernement de la R6publique
fid~rale d'Allemagne est d'accord avec la position d~finie dans cette note.

(<Le Gouvernement de la R6publique f6d~rale d'Allemagne souhaite souligner qu'une
absence de r~ponse A d'autres communications de la m~me nature n'impliquerait pas que sa
position en la mati~re aurait chang6 en quoi que ce soit.)>

I Nations Unies, Recuel des Traitds, vol. 880, p. 115.
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No. 19985. UNIVERSAL POSTAL CONVENTION. CONCLUDED AT RIO DE
JANEIRO ON 26 OCTOBER 1979

No. 19986. POSTAL PARCELS AGREEMENT. CONCLUDED AT RIO DE JANEIRO
ON 26 OCTOBER 19792

RATIFICATIONS, ACCESSION (a) and APPROVAL (AA)

Instruments deposited with the Government of Switzerland on:

15 October 1982

SPAIN

(With effect from 15 October 1982.)

5 November 1982

SYRIAN ARAB REPUBLIC

(With effect from 5 November 1982.)

11 November 1982 a

EL SALVADOR

(With effect from 11 November 1982.)

25 November 1982 AA

CHINA

(With effect from 25 November 1982.)

United Nations, Treaty Series, vol. 1239, No. 1-19985, and annex A in volumes 1247, 1254, 1258, 1261, 1271, 1276,
1289 and 1292.

2 Ibid., No. 1-19986, and annex A in volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 and 1292.

Vol. 1297, A-19985, 19986
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N o 19985. CONVENTION POSTALE UNIVERSELLE. CONCLUE A RIO DE
JANEIRO LE 26 OCTOBRE 1979'

N o 19986. ARRANGEMENT CONCERNANT LES COLIS POSTAUX. CONCLU A RIO
DE JANEIRO LE 26 OCTOBRE 19792

RATIFICATIONS, ADHPSION (a) et APPROBATION (AA)

Instruments dipos&s auprs du Gouvernement suisse le:

15 octobre 1982

ESPAGNE

(Avec effet au 15 octobre 1982.)

5 novembre 1982

RIPUBLIQUE ARABE SYRIENNE

(Avec effet au 5 novembre 1982.)

11 novembre 1982 a

EL SALVADOR

(Avec effet au 11 novembre 1982.)

25 novembre 1982 AA

CHINE

(Avec effet au 25 novembre 1982.)

1 Nations Unies, Recuedl des Traitds, vol. 1238, nO 1-19985, et annexe A des volumes 1247, 1254, 1258, 1261, 1271,

1276, 1289 et 1292.
2 Ibid., no 1-19986, et annexe A des volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 et 1292.

Vol. 1297, A-19985. 19986
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DECLARATION in respect of a declaration made by the German Democratic Republic upon
approval

Received by the Government of Switzerland on:

29 September 1982

FRANCE'-
UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND
UNITED STATES OF AMERICA'

[For the text of the declaration, see p. 444 of this volume under No. A -8844]

30 September 1982

FEDERAL REPUBLIC OF GERMANY -

[For the text of the declaration, seep. 444 of this volume under No. A -8844]

Vol. 1297, A-19985. 19986
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DtCLARATION A 1'6gard d'une d~claration de la gMpublique d~mocratique allemande lors de
l'approbation

ReVue par le Gouvernement suisse le:

29 septembre 1982

ETATS-UNIS D'AMERIQUE
FRANCE
ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE DU NoRD

[Pour le texte de la ddclaration, voir p. 445 du prdsent volume, sous le no A -8844.1

30 septembre 1982

RIPUBLIQUE FIDERALE D'ALLEMAGNE

[Pour le texte de la ddclaration, voirp. 445 du present volume, sous le no A-8844.]

Vol. 1297, A-19985, 19986
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No. 19987. MONEY ORDERS AND POSTAL TRAVELLER'S CHEQUES AGREE-
MENT. CONCLUDED AT RIO DE JANEIRO ON 26 OCTOBER 1979'

RATIFICATIONS AND ACCESSION (a)

Instruments deposited with the Government of Switzerland on:

15 October 1982

SPAIN

(With effect from 15 October 1982.)

5 November 1982

SYRIAN ARAB REPUBLIC

(With effect from 5 November 1982.)

11 November 1982 a

EL SALVADOR

(With effect from 11 November 1982.)

United Nations, Treaty Series, vol. 1239, No. 1-19987, and annexA in volumes 1247, 1254, 1258, 1261, 1271, 1276,

1289 and 1292.
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NO 19987. ARRANGEMENT CONCERNANT LES MANDATS DE POSTE ET LES
BONS POSTAUX DE VOYAGE. CONCLU A RIO DE JANEIRO LE 26 OCTOBRE
1979'

RATIFICATIONS et ADHtSION (a)

Instruments ddposis auprs du Gouvernement suisse les:

15 octobre 1982

ESPAGNE

(Avec effet au 15 octobre 1982.)

5 novembre 1982

RIPUBLIQUE ARABE SYRIENNE

(Avec effet au 5 novembre 1982.)

11 novembre 1982 a

EL SALVADOR

(Avec effet au 11 novembre 1982.)

Nations Unies, Recuejides Traitds, vol. 1238, no 1-19987, et annexe A des volumes 1247, 1254, 1258, 1261, 1271,
1276, 1289 et 1292.

Vol. 1297. A- 19987
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No. 19988. GIRO AGREEMENT. CONCLUDED AT RIO DE JANEIRO ON 26 OCTO-
BER 1979'

No. 19989. CASH-ON-DELIVERY AGREEMENT. CONCLUDED AT RIO DE
JANEIRO ON 26 OCTOBER 19792

No. 19990. COLLECTION OF BILLS AGREEMENT. CONCLUDED AT RIO DE
JANEIRO ON 26 OCTOBER 19793

No. 19991. INTERNATIONAL SAVINGS AGREEMENT. CONCLUDED AT RIO DE
JANEIRO ON 26 OCTOBER 19794

No. 19992. SUBSCRIPTIONS TO NEWSPAPERS AND PERIODICALS AGREE-
MENT. CONCLUDED AT RIO DE JANEIRO ON 26 OCTOBER 1979'

RATIFICATIONS

Instruments deposited with the Government of Switzerland on:

15 October 1982

SPAIN

(With effect from 15 October 1982.)

Certified statements were registered by Switzerland on 4 January 1983.

I United Nations, Treaty Series, vol. 1239, No. 1-19988, and annex A in volumes 1247, 1254, 1258, 1261, 1271, 1276,
1289 and 1292.

2 Ibid., No. 1-19989, and annex A in volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 and 1292.
3 Ibid., No. 1-19990, and annex A in volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 and 1292.
4 Ibid., No. 1-19991, and annex A in volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 and 1292.
5 Ibid., No. 1-19992, and annex A in volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 and 1292.

Vol. 1297, A-19988,19989,19990,19991, 19992
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No 19988. ARRANGEMENT CONCERNANT LE SERVICE DES CHtQUES POS-
TAUX. CONCLU A RIO DE JANEIRO LE 26 OCTOBRE 1979'

No 19989. ARRANGEMENT CONCERNANT LES ENVOIS CONTRE REMBOURSE-
MENT. CONCLU A RIO DE JANEIRO LE 26 OCTOBRE 19792

No 19990. ARRANGEMENT CONCERNANT LES RECOUVREMENTS. CONCLU A
RIO DE JANEIRO LE 26 OCTOBRE 1979'

N o 19991. ARRANGEMENT CONCERNANT LE SERVICE INTERNATIONAL DE
LtPARGNE. CONCLU A RIO DE JANEIRO LE 26 OCTOBRE 1979'

No 19992. ARRANGEMENT CONCERNANT LES ABONNEMENTS AUX JOUR-
NAUX ET ICRITS PtRIODIQUES. CONCLU A RIO DE JANEIRO LE 26 OCTO-
BRE 1979'

RATIFICATIONS

Instruments ddposds aupres du Gouvernement suisse le:

15 octobre 1982

ESPAGNE

(Avec effet au 15 octobre 1982.)

Les ddclarations certifides ont tdi enregistrdes par la Suisse le 4 jan vier 1983.

1 Nations Unies, Recueil des Traitds, vol. 1238, no 1-19988, et annexe A des volumes 1247, 1254, 1258, 1261, 1271,
1276, 1289 and 1292.

2 Ibid., nO 1-19989, et annexe A des volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 et 1292.
3 Ibid., no 1-19990, et annexe A des volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 et 1292.
4 Ibid., no 1-19991, et annexe A des volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 et 1292.
5 Ibid., no 1-19992, et annexe A des volumes 1247, 1254, 1258, 1261, 1271, 1276, 1289 et 1292.

Vol. 1297, A-19988, 19989, 19990, 19991, 19992




